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LOK SABHA DEBATES 

LOK SABHA 

Monday, April 21. 2008Naisakha 1, 1930 (Saka) 

The lok Sabha met at Two Minutes Past Eleven 
of the Clock 

[MR. SPEAKER in the ChairJ 

ORAL ANSWERS TO aUESTIONS 

[English} 

MR. SPEAKER: Shrimati Jhansi lakshmi Botcha. 
Q. No. 381. 

Wheat Virus 

+ 
"381. SHRIMATI JHANSI LAKSHMI BOTCHA: 

SHRI MADHU GOUD YASKHI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Food and Agriculture Organisation 
(FAO) of the United Nations has warned wheat 
producing nations including India of a rapidly spreading 
Ug 99 wheat virus; and 

(b) if so, the details thereof and the preventive 
measures taken thereon? 

THE MINISTER OF AGRICULTURE AND 
MINISTER OF CONSUMER AFFAIRS. FOOD AND 
PUBUC DISTRIBUTION (SHRI SHARAD PAWAR): (a) 
and (b) A statement is laid on the Table of the House. 

Sflltement 

(a) Food and Agriculture Organization (FAO) of the 
United Nations has wamed wheat producing nations 
including India about the spread of Ug 99, an African 
race of black (stem) rust fungus of wheat. 

(b) According to the experts. the effect, speed and 
the route of the movement of the fungus is unpredictable 
in near future. Therefore. at present. it is only an 
apprehension that this African race may reach India. 

A vigil is kept on the movement of this race by 
Directorate of Wheat Research, Karnal, through 
international collaboration. Indian Council of Agricultural 
Research, in· collaboration with the International Maize 
and Wheat Improvement Centre (CIMMYT), Mexico has 
taken steps to identify varietie$ possessing resistance 
against the new race of the stem rwstfungus. A regular 
surveillance for pest and disease emergence in the 
country is conducted to take emergency measures, 
wherever required, through the Central Integrated Pest 
Management Centres, the Indian Council of Agricultural 
Research and the State Agricultural Universities and 
Departments. 

Also. the Plan Quarantineregulatofy system in the 
country prevents the introduction and spread of exotic 
pests and diseases that are destructive to crops by 
regulating/restricting the import of plant materials and 
plant products. Post entry quarantine inspection is 
undertaken to ensure that imported plant material is free 
from any pests and diseases. 

SHRIMA TI JHANSI LAKSHMI BOTCHA: Mr. 
Speaker, Sir. I thank the hon. Minister for the compre-
hensive reply. If we fail to contain the wheat fungus. it 
could bring calamity to tens of miHions of farmers and 
hundreds of millions of consumers. May I know from the 
hon. Agriculture Minister whether the recommendation 
of the National Commission on Farmers for building a 
strong National Agricultural Bic-Security System and for 
establishing an offshore screening and quarantine facility 
in an unmanned island in the lakshadweep Group of 
Islands has been examined and acted upon? 

SHRI SHARAD PAWAR: Sir, we recently got that 
recommendation from Dr. Swaminathan. but a final view 
has not yet been taken. But on the particular question 
which has been raised in the House today, I would like 
to infonn that appropriate actionhas.been taken to keep 
a close vigilance on this particular type of virus. 

SHRIMATI JHANSI LAKSHMI BOTCHA: Sir. my 
second supplementary is that this dangerous wheat 
disease has come as a bolt from the blue for the wheat 
farmers in the backdrop of low production in the country 
and depletion of water table in wheat producing States 
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like Punjab. Haryana and Westem Uttar Pradesh. I am 
afraid that the National Food Security Mission 
Programme to ensure food security by 2012 will remain 
a pipe-dream. May I know from the han. Minister 
whether the Govemment have established genetic 
shields with rust resistant wheat varieties in order to 
prevent the spread of stem, leaf and stripe rusts on 
wheat in our country? Is there a gene development 
strategy in place for preventing the loss of wheat crops 
from disease epidemics? 

MR. SPEAKER: You are talking of some other 
virus. 

SHRI SHARAD PAWAR: Sir, firstly it is true that 
the Food and Agriculture Organisation has communi-
cated on 5th of M8ICh regarding this new disease which 
is caUed black rust. It is reaUy found in Uganda. That is 
why it is known as Ug 99, but it has not reached India. 
The FAO has just communicated that there is a 
possibility of this fungus moving and creating havoc in 
wheat producing countries, particularly in Iran, 
Afghanistan, India, Pakistan, Tajikistan, Uzbekistan and 
Kazakhstan. But it has not actually reached our country. 

We have taken all precautions and particularly, we 
are also developing a number of wheat resistant 
varieties. This particular disease has started mainly from 
Yemen, Uganda and Kenya. In Kenya. even today, there 
is a presence of this particular type of disease. 

We have taken more than 140 varieties and 
planted them in Yemen. We are taking their reaction 
and seeing what exactly the repercussions are on our 
varieties. Simultaneously, we are also developing 
resistant varieties in some of our research centres and 
agricultural universities. 

SHRI MAOHU GOUD YASKHI: Sir, the recent 
advice by the Food and Agricultural Organisation of the 
UN says that the virus U g 99 can spread through the 
wind. If it reaches Pakistan, the districts of Amritsar and 
Gurdaspur, which are a few yards away in the 
neighbouring State of Punjab, the maximum wheat 
producing State, may get affected. Though, the hon. 
Minister has given a detailed explanation of what 
preventive measures have been taken, since it can 

spread through wind and if it reaches Pakistan, there is 
a good amount of risk that it can reach Punjab. I would 
like to ask the hon. Minister what steps are taken to 
advise those fanners and the State Government, through 
the Agricultural Department. 

SHRI SHARAD PAWAR: Sir, in fact, this p8lticular 
problem has not reached our neighbouring countries, 
including Pakistan. That is our intonnation. 

It is true that the stem rust is air-bome and 
genetically variable. It Cliln also 15 travel long distance 
through air, through passengers' clothes and through a 
number of other reasons. But the solution is to provide 
and develop a resistant variety in our country and 
exactly we are working in that direction. 

In fact, this particular problem was first located in 
1976 in some of the countries. Since 1976 it has not 
reached us, though it is air-bome. We are taking 
precautions. We are developing resistant varieties and 
let us hope that this problem will not create any havoc 
in our own country. All the agricultural universities and 
wheat research centres are fully aware of that and 
regular surveillance has been kept in all the crops. 

MR. SPEAKER: O. 382-Shri Jasubhai DhanabhaI 
Ba~ot present. 

O. No. 383-0r. Satyanarayan Jatiya. 

[Translation] 

Loan Waive, to Farmere 

+ 
*383. DR. SATYANARAYAN JATIYA; 

SHRI S.K. KHARVENTHAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of the number of farmel1l likety to 
be benefited under the scheme for waMng at the loans 
of farmers, category-wise and State-wise; 

(b) whether the Govemment proposes to inc~ 
the existing limit of two hectares to cover more farmers 
within the purview of the scheme; 
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(c) if so, . the details thereof and action taken 
thereon; 

(d) whether alongwith the loan waiver scheme, the 
Government proposes to provide quality seeds. 
pesticides, fertilizers and other inputs free of cost t~ 
small and marginal farmers; and 

(e) if so, the details thereof? 

[English] 

THE MINISTER OF AGRICULTURE AND 
MINISTER OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): (a) 
to (e) A statement is laid on the Table of the House. 

Ststement 

(a) Govemmentestimates that about three orore 
small and marginal farmers and about one crore other 
farmers will benefit from the scheme of debt waiver and 
debt relief for farmers announced in the Union Budget 
for 2008-09. All the eligible farmers in the country are 
entitled to receive the benefit of debt relief under the 
scheme. However. category-wise and state-wise details 
in this regard will be available with the Govemment after 
implementation of the scheme. 

(b) and (c) The scheme of debt waiver end debt 
relief for farmers announced by the Govemment in the 
Union Budget for 2008-09 is applicable to all the farmers 
in the country. All direct agricultural loans disbursed to 
farmers by scheduled commercial banks, regional rural 
banks and cooperative credit institutions up to March 
31, 2007 and overdue as on December 31. 2007 will 
be covered under the scheme. However, for marginal 
farmers (i.e .. holding upto 1 hectare) and small farmers 
(1-2 hectare), there will be a complete waiver of all loans 
that were overdue on December 31, 2007 and which 
remained unpaid until February 29. 2008. In respect of 
other farmers. there will be a one time settlement (OTS) 
scheme for all loans that were overdue on December 
31._ 2007 and which remained unpaid until Febrruary 
29. 2008. Under the OTS, a rebate of 25 per cent will 
be given against payment of the balance of 75 per cent. 

(d) No. Sir. 

(e) Does notarise. 

[Translation] 

DR. SATYANARAYAN JATIYA: Mr. Speaker, Sir. 
I am putting a pointed question. The loans raised by 
farmers have been waived off. how it is calculated. What 
are the reasons for their indebtedness? What are the 
measures taken so far to provide remunerative price to 
farmers in order to strike a balance. between remune-
rative price on total cost and the sale price. proving 
ineffective. 

{English] 

MR. SPEAKER: Yes please. put your question. 

[Translation] 

DR. SATYANARAYAN JATIYA: I am saying that 
the indebtedness of farmers is oilly because they are 
not getting remunerative prices proportionate to their 
total cost. So, I would like to ask you as to what 
measures are being taken by Govemment to provide 
remunerative price to farmers and how you have 
calculated that loan of three crore farmers would be 
waived. 

{English] 

MA. SPEAKER: There are so many questions in 
this. 

[Translation] 

DR. SATYANARAYAN JATIYA: It is a question 
pertaining to the matter that by December 31 .... 

{English] 

MR. SPEAKER: One by one, Not in one. I wish I 
have received some notices for a discussion on this. 
But nobody has taken pains to give notice. 

[Translation] 

OR. SATYANARAYN JATIYA: Sir, through you I 
would like to ask as to what measures will be taken by 
him to provide remunerative price to the farmers and to 
strike 8 batance with sale price. 



7 APRIL 21, 2008 8 

[English} 

MR. SPEAKER: You can decide to answer some 
of them and not all. 

SHRI SHARAD PAWAR: Sir, this Question is 
restricted to . Loan Waiver to Fanners. The farmer whose 
loan amount is overdue as on 31st December. 2007 
are eligible. The farmer whose holding Is below two 
hectares is considered as small and marginal farmer 
and his entire loan will be Waived. The farmer whose 
holding Is above two hectares and if he is ready to 
accept the bank's Scheme of One Time Settlement and 
if he deposits the amount, then 25 per cent of the 
amount will be waived. This is the Scheme applicable 
all over India. 

(Translation) 

DR. SATYANARAYAN JATIYA: Mr. Speaker, Sir. 
the hon. Minister has stated In his written reply also. 

MR. SPEAKER: You please put your question. 

DR. SATYANARAYAN JATlYA: Mr. Speaker, Sir, 
after paying 75 per cent. 25 per cent will be waived. As 
you know this. the person who owns a credit card, 
makes the payment also. You have said that the loan 
waiver in respect of the total ove.rdue amount as on 31 
Dec. 2007, was to be given but they are not covered 
under this. You have stated in the first sentence of your 
reply that the loan of all the farmers will be waived. 
ThIs is not being fulfilled. I would like to ask you as to 
what steps are baing taken to waive ott the loan of all 
farmers. Moreover, what steps are likely to be taken by 
you to waive off the loans of farmers because no loan 
Is big or small? 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, this 
scheme is restricted to small and marginal farmers who 
are ready to get the benefit of 25 per cent. There are 
81 per cent small and marginal farmers out of total 
number of farmers in the country. Only 81 per cent 
farmers whose payment is overdue since 31 December 
can get this benefit. PresenUy, it is not possible for the 
GoYemment to take responsibility of 100 percent farmers 
in this regard. The total burden of this commitment on 

the Govemment is worth As. 60,000 crore Including Rs. 
50,000 crore and one time settlement of rupees 10,000 
crore. First let this scheme be completed. The 
Govemment is not in a position to take up any new 
responsibility unless this scheme is implemented. 

[English} 

SHRI. S.K. KHARVENTHAN: Sir. the entire debt-
affected farming community of this country is welcoming 
our Govemment's announcement of the Debt Relief 
Scheme. While we are extending relief to defaulting 
farmers, I would like to know as to what kind of1acilities 
are going to be extended to those small and marginal 
farmers who got loan from banks and repaid it within 
the stipulated period. I would like to know from the hon. 
Minister, through you, Sir, whether the Government has 
proposed to repay the interest paid by 1hose farmers 
and also give priority to them in future advances. 

SHRI SHARAD PAWAR: Sir, this Scheme is 
applicable to only those farmers whose loans are 
overdue on that particular date, that is, on the 31st 
December, 2007. Regarding interest, in fact two years 
or three years back, the Government of India had 
announced some relief to the farmers who regularly paid 
the amount, and that is, Interest Subvention Scheme. 
As on today, all the institutions are charging seven per 
cent rate of interest to the farmers who have taken loan 
up to three lakhs of rupees, and there, the subvention 
amount is provided by the Govemment of India through 
the Budget, and that amount is passed on to various 
banks. This particular Scheme has already been 
implemented. Originally the interest was 12 per cent, 
which was reduced to 10 per cent, then reduced to eight 
per cent, and now it is seven per cent. So, these 
facilities are already provided. 

[Translation] 

PAOF. RAMGOPAl YADAV: Mr. Speaker, Sir, the 
small and marginaf farmers were very happy with the 
official announcement of the waver of their loans. But, 
the new development is that the farmers who have paid 
even a single instalment and are in POSS88lion of leas 
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than two hectares of fann land, will not get benefit of 
this scheme. Secondly, small and marginal farmers 
belonging to the regions like Vidarbh and Bundelkhand 
own big ~gs but are not having irrigation facilities. 
We can't afford to treat irrigated and unirrigated regions 
of land on equal footing. The two hectare land of 
Western Uttar Pardesh is more important than 20 
hectares land of Bunclefkhand. Will you consider this 
matter as to why these lands have not been 
differentiated? If the fanner has committed a mistake 
by paying one instalment, he will be deprived of any 
benefit. Please clarify whether all the dues of fanners 
as on 31st March will be waived iirrespective of any 
payment of instalments. 

SHRI SHARAD PAWAR: ,Mr. Speaker. Sir, I have 
clarified that it is not correct that the fanners holding 
land upto two hectares who have one instalment but 
not paid remaining outstanding instalments as on 30 
Dec. 2007, their amount is overdue and thus they do 
not get benefit. It is a fact that in some areas, there is 
a huge irrigated land. Therefore, a demand has been 
made to do. something about it, be it the areas in 
Rajasthan or that of Bundelkhand. However, the 
Government have decided that in the first place 81 % 
small fanners will be covered under this scheme. 
Thereafter. the overall impact of its impternJntation will 
be reviewed. We will observe the status of overall credit 
system. TID then, the Govemment do not seem to be in 
a positlqn to take up any new responsibility. 

[English] 

SHRI GURUDAS DASGUPTA: Sir, the question is 
on loan waiver to fanners. There is a specific scheme, 
which seeks to waive the loan of a particular ca~ory 
of fanners, who have taken loan from the banks. But 
as the han. Minister does know, the problem of 
indebtedness of the peasants including those, who have 
committed suicide arises because of the fact that they 
have taken loan ftqm the moneylenders. 

Therefore. while the Government has fonnuiated 
a scheme to consider the problems of those, who have 
taken loan from the banks, will the Government consider 

having a scheme to give relief to those farmers, who 
have taken loan at exorbitant rate from the money-
lenders? 

SHRI SHARAD PAWAR: There is no specific 
scheme like this. As I said; as on today, our total effort 
is to execute or to imp/ement the scheme. It is true 
that there are some States, which have requested about 
the waiver of loan from the moneylenders but neither 
there is a definite record nor one knows on what basis, 
it should be accepted. That is why, it is not possible to 
take that responsibility now. 

[Translation] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, the 
Government had announced in this House that the 
fanners would be benefited by the waiver of loans worth 
Rs. 60 thousand crore. I would like to ask the 
Govemment whether they are calculating the amount 
instalment-wise that is year-wise. How much amount is 
proposed by the Government of India for tanners during. 
the year 2008-09? In case a waiver of less than 60 
thousand crore is provided, will it not be cheating with 
the fanners? 

Further, I would like to say in Part 'B' whether any 
distinction has been made between irrigated and 
unirrigated areas of land in the computation of two 
hectares for providing relief to fanners. Please clarify 
these two points. 

MR. SPEAKER: You have put two questions 
simultaneously. 

SHRI SHARAD,'PAWAR: Mr. Speaker, Sir, hon'ble 
Minister of Finance had clarified in this House about 
the rnode of payment. He had talked of the creation of 
a new fund which has already been approved in a way. 
He has also shown a calendar in this House. 

[Eng/ish] 

that immediately, after 30th June, 2008 as soon 
as the first Rs. 25,000 crore supplementary for the year 
2008-09 is approved by the Parliament; in the Budget 
of 2009-10, Rs. 15,000 crore: in the Budget of 2010-11 
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Rs. 12,000 crpre; in the Budget of 2011-12, As. 8,000 
crore would be kept. 

[Translation] 

The'anangem8nt of amount has been made·in this 
way. 

SHRI PRABHUNA TH SINGH: This is a cheating 
against the fannets. ~ .. (Interruptions) 

SHRI SHARAO PAWAR: We have not cheated 
anyone. . .. ( Interruptions) 

{English] 

MR. SPEAKER: Let him reply. 

... ( Interruptions) 

MR. SPEAKER: 00 not record anything else. 

... (lnterruptions)" 

[Translation] 

SHRI SHARAO PAWAR: The Government have 
arranged to rel8ase the first instalment in this June itself 
and the House has given its consent to it. Payments 
win be made through banks. Hence, it does not involve 
any cheating with fanners .. There will be no cheating 
and nobody wi" be misled or misguided. 

{English] 

MR. SPEAKER: Shri Anil Shukla Warsi, new hon. 
Member. 

[Translation] 

SHRI PARBHUNATH SINGH: I have got half the 
reply. 

{English} 

MR. SPEAKER: No, I am sony. 

[Translation] 

SHRI PRABHUNATH SINGH: My question is 

"Not recorded, 

whether the limit of two hectares covers' ilTigated land 
only or unirrigated . land has also bHn covered. 

MR. SPEAKER: .1 will. consider it.. [english} No,. 1 
would not allow the second supplementary. 

[Translation] 

SHRI SHARAD PAWAR: The limit of two hectares 
covers all tyres of land, be it irrigated or unirrigated. 

{English] 

MR. SPEAKER: Let us hear a new Member. 
[Translation] Please give him an opportunity. 

{Translation] 

SHRI ANIL SHUKLA WARSI: Sir, it has been 
provided in the Budget that the overdue amoliflt as on 
31st March, 2008 including principal amount and interest 
thereon will be waived off. My point is regarding the 
principal amount and interest thereon which has not 
become due. Suppose a farmer has taken the loan of 
Rs. 5 lakh out of which an amount of Rs., 1 la1<h is 
overdue and the remaining amount of As. 4 lakh has 
not become due. Then in such a case, will the entire 
amount of Rs. 5 lakh will be waived off or the waiver 
will be limited to Rs. 1 lakh? 

SHRI SHARAO PAWAR: Whatever is overdue, will 
be taken into account. 

[Translation} 

MR. SPEAKER: Whatever is overdue will be 
waived. 

{English] 

What you wanted, you had It. Your question is very 
good, your maiden intervention. I appreciate you. I 
compliment you. 

SHRI ANIL SHUKLA WARSI: Thank you, Sir. 

[Translation] 

MR. SPEAKER: Your deputy leader is abient. 
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SHRI SANTOSH GANGWAA: The Govemment in 
its expression should have talked about the assistance 
they wanted to provide this year only, because nobody 
knows who shaH be in power next year. One should 
not make a misleading statement. It is my request to 
Govemment. It appears to me that there is lack of 
coordination between the Minister of Agriculture and the 
Minister of .FiAallce. . .. ( Int8fTUptions) 

MR. SPEAKER: This Is time for questions and not 
the time for a discussion. 

SHRI SANTOSH GANGWAA: Sir, Hon. Minister 
himself is quoting figures of 4 crore. I want to ask on 
two points. It seems to my those who are defaulters 
will be placed at a premium and on the other hand it 
will be disadvantageous to the prompt payer. Has the 
Hon'ble Minister has thought anything about it? You may 
recall that eartier when there was waiver of loans upto 
Rs. Ten thousand, people had perceived that they would 
not have to repay the loan. As has been stated eartier, 
due to KCC .... (lnterruptions) 

{English] 

MR. SPEAKER: Please put your question. I am 
sorry. 

(Transfation] 

SHRI SANTOSH GANGWAR: Moreover, I would 
like to submit that he should care of the accounts of 
KCC. As far as the waiver of 25 per cent is concemed. 
had it been 75 per cent, one would not have bome the 
burden of Rs. 100. When the Govemment are waiving 
25 per cent and if they make a provision of instalment 
for 75 per cent and 21 per cent then only the farmers 
will be able to repay it otherwise not. ... (Interruptions) 

{English] 

MA. SPEAKER: It is a suggestion for action. 

{Translatiofl] 

SHRt SANTOSH GANGWAA: They will not reap 
the advantage of the waiver announcement. Therefore. 
I request you to consider the point of 25 per cent waiver 

and make an announcement of its repayment in 
instalments. 

{English] 

MR. SPEAKER: No, it is much beyond the 
question. 

(Translation] 

SHRI SANTOSH GANGWAR: The main point is 
that as many as fifty days have elapsed since then 
and as of now, the farmers have not been made aware 
that their loans have been waived off . ... (lnterruptions) 

{English] 

MA. SPEAKER: I am sorry Santoshji. Please 
cooperate. 

{Translation] 

SHRI SANTOSH GANGWAA: Recovery of loan 
from farmers is going on constantly. their crops have 
been auctioned. Would you please issue directions to 
the banks in this regard. 

{English] 

MA. SPEAKER: No. I am sorry. No. I am not 
allowing this. It is a suggestion for action. Q 384, Dr. 
Ram Lakhan Singh-Not present. Q 385, Dr. K.S. Mnoj. 

Payment of Minimum Wages to 
Fishermen 

-385. DR. K.S. MANOJ: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Union Govemment proposes to 
instruct the State Govemments to ensure payment of 
statutorily prescribecl Minimum Wages for each day of 
work done by the traditional fishermen living in the 
marine fishing villages in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY 
OF LABOUR AND EMPLOYMENT (SHRt OSCAR 
FERNANDES): (a) and (b) A statement is laid on the 
Table of the House. 
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(a) and (b) Under the provisions of the Minimum 
Wages Act, 1948, both Central and State Govemments 
are the appropriate Govemments to fixlrevise minimum 
wages in the scheduled employments in Central and 
State sphere respectively. Since fishing and allied 
activities fall under the purview of State sphere, the 
State Governments as appropriate Governments have 
notified minimum wages for such scheduled 
employments. This benefits traditional fishermen living 
in the marine fishing viIJages as weU. On the basis of 

Infonnatton available, a statement showing minimum 
wages fixed for different category of workers engaged 
in fishing and aHied activities In different StateslUnion 
Territories is enclosed as Annexure. 

Payment of minimum wages In the State sphere 
Is secured through regular inspections by the State 
Enforcement Machinery. In the event of detection of any 
case of non-payment or under-payment of minimum 
wages, the employers are advised to make good the 
shortfall of wages. In case of non-compliance, penal 
provisions prescribed In the Act are resorted to. 

Anne.xunr 

Rates of Minimum Wages (or different category of WOrlcEHS ;n FIShing and AINed· activities ;n 
different StateslUnion Territories 

SI. StateiUnion Territory 
No. 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Goa 

5. Gujarat 

Name of Scheduled 
Employment 

3 

Fisheries and Sea Foods 

Fishing 

FISheries 

Processing· and canning 
of Food Stuffs including 
FISh and Beverages 

FISheries Industries 

Category Rates In Rupees 
per day 

4 5 

Lowest 136.19 

Un-skilled 73.60 

Semi-skliledlunskilled 78.05 
supervisory 

SkiIIedICter1cal· w01i<s 83.75 

Un-skilled 68.00 

S8fni.ekIIIed 70.00 

Skilled 86.00 

HIghly skilled 105.00 

Un-skilled 103.00 

Seml-skl\led 114;00 

SkilIedB 122.00 

SIdItect A 129.00 

Un-skilled 103.70 
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2 3 4 5 

Semi-skilled 104.70 

Skilled B 105.aO 

SkiUed A 107.80 

6. Jharkhand Fisheries Un-skilled 86.40 

Semi-skilled 88.59 

Skilled 118.12 

Highly Skilled 133.53 

7. Kamataka Fishing, Fish Curing, Fish Workers engaged in 106.n 
Peeling and Frog Legs peeling and veining 

Exporting 

8. KeraJa Fish Peeling and Fish Cann- .Lowest Rate 100.39 

ing. Freezing and Exporting 

of Sea Foods 

9. Orissa Fisheries and Sea Foods Un-skiJled 70.00 

Industries Semi-skilled 80.00 

Skilled 90.00 

Highly skilled 100.00 

10. Tamil Nadu Sea Food Processing Industry n.98 

11. West Senaal Fishery Un-skiUed n.50 

12. Daman and Diu Sea Food Industry Un-skilled 95.00 

Semi-skilled 105.00 

Skilled 112.00 

13. Lakshadweep Department of Fisheries Unskilled 71.90 

(a) Boat Building Yard SemistdHedI 

(b) Canning Factory 
UnskiUed supervisory n.90 

Skilled/clerical 83.90 

Highly skilled 88.90 
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DR. K.S. MANOJ: Mr. Speaker, Sir, there are more 
than 10 million fishermen in the country. Out of this, 
more than 90 per cent of the fishermen are from the 
traditional sector, and in the allied fishing sector, good 
number of women workers are also there. Fishing is 
the only sector where minimum wages are not assured. 
When the fishermen go to the sea, unless they get some 
catch, they will not get any daily wage. 

MR. SPEAKER: Please put your question. 

DR. K.S. MANOJ: Fishing is a very risky 
occupation also. The Minimum Wages Act and also the 
other welfare Acts like Payment of Bonus Act, Provident 
Fund Act and the ESI Act are not applicable to the 
fishermen. 

MR. SPEAKER: Yes, what is your question, 
please? 

OR. K.S. MANOJ: I would Hke to know from the 
hon. Minister whether the Government of India is 
contemplating to take some measures to ensure 
minimum wages to the fishermen. It is not the workers 
in the allied fishing sector. In the Statement, it is said 
that minimum wages for the workers in the allied sector 
are given. 

MR. SPEAKER: Dr. Manoj, I would not allow your 
second supplementary. 

DR. K.S. MANOJ : Yes, Sir, I am finishing. 

MR. SPEAKER: You have to put a question. 

DR. K.S. MANOJ: I would like to know whether the 
Government will take some measures to ensure minimum 
wages to the fishermen. Also, whether the Government 
would bring them under the ambit of Payment of Bonus 
Act,ESIAct,etc? 

SHRI OSCAR FERNANDES: Sir, basically fishing 
is in the unorganised sector. We are making minimum 
wages applicable to the fishermen. In my written answer 
I have already given the minimum wages being levied 
in various States. The rate has been fixed and it is 
given. 

Sir, also, there has been action taken in various 

States. Wherever it Is noticed that minimum wages are 
not enforced, action has also been taken. Now. we are 
treating this as unorganised sector and we are bringing 
in various measures to help the unorganised sector and 
the people below the poverty line are covered under 
the various schemes that we have brought forward. 

MR. SPEAKER: ~d su~menta~ease 
put a pointed question. 

DR. K.S. MANOJ: Yes, Sir. As the hon. Minister 
has rightly pointed out, fishing and allied sector, to a 
greater extent, is in the unorganised sector. Only to 
some extent, some people in the mechanised fishing 
etc. are in the organised sector. I would like the hon. 
Minister to assure that the Government would include 
fishing and allied sector under the ambit of the law for 
the welfare of the labourers in the unorganised sector. 
Will the hon. Minister assure? 

MR. SPEAKER: Will they be eligible for loan? 

DR. K.8. MANOJ: No, Sir. They should be treated 
under the law for the welfare of the unorganised sector. 

SHRI OSCAR FERNANDES: Sir, fishermen are 
traditionally under the unorganised sector. Whosoever 
comes under the organised sector, for example. those 
who do mechanised fishing. there are certain numbers 
where power is used, come under the organIied sector. 
The law of the land prevails and those who come under 
the purview of the organised sector, who are 20 people 
etc. and within that purview of mechanised fishing. it 
can be examined and I think we will be able to enforce 
it. 

[Translation] 

SHRI RATlLAl KALIDAS VARMA: Mr. Speaker, 
Sir, I thank you for giving me an opportunity to ask 
question. You are aware that the coasiaI area of Gujarat 
is very vast and a number of fl&helmen are at work 
there but there is hardly a difference of As. 1/· or Rs. 
'21- between the wages of skilled and unskilled workers, 
fixed by this Government. In this way, there is no 
distinction between the skilled and unskUIed workers. I 
would like to know whether there is a proposal of 
increasing the daily wages of skilled workers. 
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Besides, • number of fishermen working in 
U1lQIganlzed sector 81'8 not paid on -daily wages basis. 
ee it in .JunIgarh or Kandta sides, they work 101' fifty-

siIcI.y tupHI daily wages. They put their fives at stake 
MCI go in the .... You know that a large number of 
fiIhaImeR· faR Gujatat have to undergo imprieonment 
in jails in Paldstan and it is only after our requeet that 
they aN fIBed from 1here. 

MR. SPEAKER: We get more leave, it is correct. 
But they do not get leave. 

SHRI OSCAR FERNANDES: Mr. Speaker, Sir, 
minimum wages is the subject of state government. It 
is under their purview. We shall advise the state 
governments to examine the difference between skilled 
and unsIdIIecI workers, and if the state governments can 
increase the wages we shall definitefy advise them to 
do so. 

[&tgfish] 

MR: SPEAKER: Good question Varma;i. 

a. 386-Stvi Hansraj G. Ahir-not present. 

Q. 387-Shri Shriniwas Dadasaheb, Patil-not 

present. 

a. 3B8-Shri p.s. Gadhavi. 

SeIec:IJon 01 T.V. Channal. by MTNL 

*388. SHRt P.S. GADHAVI: Will the Minister of 

COMMUNICATIONS AND INFORMATION 
1ECHNOLQGY be pleased to state: 

(8) Ihe details of the private TV channels included 

in Internet PItIIOCOI Television (IPTV) programme for 
Delhi and Mumbai viewers by the Mahanagar T.phone 
Nigam Um6ted (MTNL) in their Media Plan during 2001-

08and~; 

(b)whether some of the prominent TV channels 
have not been included in the Plan; 

(c) if so, the datallsthereof and the reasons 

therefor; and 

(d) the criteria adopted by 1he MTNL for I8Iecting 
TV channels? 

THE MINISTER OF COMMUNICATJQNS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (8' to 
(d) A statement is laid on the Table of the House. 

<a) to (c) MTNL is providing IPTV selVices under 
agreement with Mis Akash and Mis I.O.L Broadband 
under revenue ahare in DeIhl and Mumbai N8p8dIveIy. 
The 1 V channels are made available by the vendor after 
entering into an agreement withbroadcastera. As on 
31-Q3-2008 a total number of 150 and 165 ohanneIa 
have been made available by MTNL in Delhi and 
Mumbai respectively. 

MTNt has selected the TV channels for 
advertisement for its services by negotIdng with the 
broadcasters. The details of private channell .18Iect4Ki 
in the Media Plan during 2007-08 as pel the criteria 
{given in part (d)} is as follows: 

Zee TV 

Sony. 

Aaj Tak (along with Headlines Today, Te. 
DelhiAaj Talc). 

CNN-tBN. 

Times Now. 

CNBC. 

Oisoowry. 

MTV. 

Channel V. 

Media Plan for 2008-09 is under· initial atage of 
preparation. 

{dt 1"he criIIria adoI*d to .... medii ~ MTNL 
are as under: 

(i) Pt)puIamy/reach of TV chaMei in MTNL's 
market viz. Delhi and Mumbal. 
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(ii) Type of MTNL's product intended to be 
promoted through TV and profile of target 
customers for such product. 

(iii) Profile of .vIewers watching the TV channels 
being considered. 

(iv) Cost of advertising on TV channel, keeping in 
mind frequency and time bands of airing the 
advertisements. 

(v) Budgetary constraints. 

SHRI P.S. GADHAVI: Sir. thank you very much. 
In reply to my Question. the han. Minister has given 

the criteria adopted to select media by MTNl. I would 
like to know from the hon. Minister as to when was this 
criteria to select media by MTNL adopted and whether 
this criteria is being reviewed from time to time or not. 
I want to know when it was last reviewed and who is 
the reviewing authority. 

SHRI A. RAJA: Sir, the criteria that were framed 
10 select the TV channels are permanent in nature. If 
the hon. Member wants to add any new guidelines, then 
the Government is open to hear it. At this juncture, I do 
not feel that the criteria are fluid in nature. and that it 
has to be reviewed as such. It is because the Televisiop 
Rating Per-Second is the modality available with the 
Govemment to determine as to how many viewers are 
watching a particular TV at a particular time. This is 
the mechanism available with us, and through this 
mechanism we decide that a particular TV is having 

much popularity wherein the MTNL advertisements can 
go. If it is necessary. then it can be reviewed provided 
the criteria are new. If the hon. Member feels that these 
criteria have to be incorporated in the Comm,ittee, then 
the Government is open to those suggestions. 

MR. SPEAKER: You can send your suggestions 

to him. 

SHRI P.S. GAOHAVI: Sir, the hon. Minister has 
informed in his reply that the Media Plan for 2008-09 is 
under initial stage of preparation. I would like to ask 
a question on this point. When is the Media Plan for 

2008-09, which is under initial stage of preparation. likely 
to be finalized? 

SHRI A. RAJA: Sir. we have spent around Rs. 6 
crore for 2007-08. This year, after the financial y&ar, 
the MTNL has to dectde In the Board as to how much 
can be spent for the advertisements. Thereafter, It will 
be finalized within a month's time. 

MR. SPEAKER: O. 389, Shri Sunil Khan-not 
present. 

O. 390, Shri Mansukhbhai D. Vasava. 

[Translation} 

8ogu8 Ration Cards 

+ 
*390. SHRI MANSUKHBHAI D. VASAVA: 

SHRI KASHIRAM RANA: 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBUC DISTRIBUTION be pleased to state: 

(a) whether recent surveys have indicated large 
scale prevalence of bogus ration cards in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether the Union Government has issued 
direction8lsuggestions to the States to launch a drive 
for review of list of Public Distribution System (PDS) 
beneficiaries and for the cancellation of bogus ration 
cards; and 

(d) If so. the details thereof and the reaction of 
the States thereto indIcating the number of bogus ration 
cards detected and cancelled during the last two years, 
State-wise? 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKH'ILESH PRASAD 
SINGH): (8) to (d) A Statement is laid on the Table of 
the House. 



25 Oral AIJIWeII VAISAKHA01,1930(SAKA) 

(a) and (b) National Council of Applied Economic 

Research (NCAER) has recently submitted a report on 

concurrent evaluation of Targeted Public Distribution 

System (TPDS) in six States, namely, Assam, Bihar, 

Chhattisgarh, Mizoram, Rajasthan and Uttar Pradesh. 

Based on its estimation of number of families in ihe 
country in 2006, NCAER In its report has drawn an 

inference about 2.3 crore excess ration cards In the 
country during that year in comparison with the 

estimated families. However, this inferred number is of 
excess ration cards and not of bogus ration cards. 

(c) and (d) Based on findings of eartier evaluation 
studies on TPDS conducted by Programme Evaluation 

Organisation of Planning Commission and ORG MARG, 

a 9-point action plan evolved for strengthening TPDS is 
under implementation by State and UT Govamments. 
As part of this action plan, State and UT Governments 
have been directed to continuously review lists of BPl 
and AA Y tamliies to eliminate bogus ration cards 80 

that only eligible, BPl and AA Y families be covered 
under TPDS. As a result of such review, 13 State 
Governments have reported detection and deletion of 
67.455 lakh bogus/ineliglble ration cards since July, 
2006. A statement containing details of the deleted 
ration cards is enclosed as Annexure. 

Instructions have been issued to all State UT 
Govemments take action as per law against the persons 
found in possession of bogus or fake ration cards and 
the Government staff found responsible for issuing ration 
cards to ineligible families/persons. 

Annexu,. 

81. No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

The number of boguslineligible ration cards deleted by the StatelUT Governments with 
effect from July 2006 onwards. 

State 

2 

Andhra Pradesh 

Assam 

Chhattisgarh 

Delhi 

Gujarat 

Kamataka 

Madhya Pradesh 

Orissa 

Uttar Pradesh 

Year 

3 

06-07 

06-07 

06-07 

06-07 

06-07 

06-07 

07-08 

06-07 

06-07 

(as on 05-03-2(08) 

BPUAA Y U&ts and 
Nos. of bogus cards 

deleted (in lakhs) 

4 

10.46 

0.02 

2.00 

14.62 

0.36 

3.47 

24.87 

2.50 

3.96 
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1 2 

10. Uttaranchal 

11. West Bengal 

12. Meghalaya 

13. Siktcim 

[Translation] 

SHR! MANSUKHBHAI D. VASAVA: Mr. Spa_r, 
Sir, through you, I would like 10 say that my question 
was .fag8fdIng bogus ration cards in the COUI'Iby. t am 
not fully satisfied with the reply given by the 
Government. As regards the fake ration cards, the 
Government have admitted that there are more th8l1 2 
crore fake ration cards in the counby, and it·haB b8en 
proved also. About bogus ration cards, I would .liketo 
know whether Pakistani and Bangladeshi citizen are also 
included in. these bogus ration card cases. In these 
circumstances, whether the Government have some 
power, and if so, what S1eps the Government would like 

to take in this regard? 

THE MINISTER OF AGRICUL TUREAND 
MINISTER OF CONSUMER AFFIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI SHARAD PAWAR): Mr. 
Speaker, Sir, it is very simple that the Planning 
Convnission has already issued guidelines about BPL 
and according·tD that every State Government has the 
responsibility of aHotting ration' cards after collecting 
information in the respective state. Some facts have 
come before :US about 1he ration cards issued to these 
people so far. One fact is that some cards might be 
bogus. But the more important fact is that the family 
which is not under BPL category and is under APL 
category, has also been issued a BPL category ration 
cards. 

Some figures have been given here in this regard. 
So far as the information available as per the guidelines 
of the PlannIng Commition is concerned 

3 4 

06-07 and 07-08 0.14 

Q&o07 5.00 

06-07 0.00219 

06-07 0.00914 

TOIaI 67.45468 

[English} 

6.52 crore families are under the category of PBL. 
~,theStateGovemmerd has issued 10.28 CI'Ore 
raIioncan:ts forBPl peopJe. 

[Translation] 

Actually, 3.76 crore more cards have been issued 
tor iiPl people by the State Government. We have 
broughtlhis thing to the notice of the Government and 
the Government has also taken some steps. RecenUy, 
as per the information given in Annexure-I, states have 
taken some steps and cancelled some cards as well. 

SHRI MANSUKHBHAI D. VASAVA: Mr. Speaker, 
Sir, we all know that this work of bogus ration cards is 
not done through one person or organization.. In this 
work, many officials. fair price shop owners and people 
or orgaruzations involved in anti-national activities are 
involved. Do the Government have any such Infonnation 
or not? " so, what steps you would like to take aIongwith 
the Ministry of External Affairs against such people? 

SHRI SHARAD PAWAR: Sir. If the hon. Member 
has any specific complaint about any state, he can send 
it to me. I will bring it to the notice of the concemed 
State Government and ask them for conducting an 
enquiry. 

MR. SPEAKER: Shri Kashiram Rana-Not present 

Shrlmati Maneka Gandhi 

[English] 

SHRlMATI MANEKA GANDHI: Sir, the Minister has 



29 VAISAKHA 01, 1930 (SAKA) 30 

given a very comprehensive answer, but I want to inform 
the Minister on behalf of Uttar Pradesh, in my 
constituency, thousands and thousands of people have 
complained again and again to me, not so much about 
jasIi ration-cards or BPl cards, but about the inadequacy 
of BPL cards. Only three, four or five people per village 
have been selected at random, and there are hundreds 
of people who have not got their BPL cards even though 
they are eligible. Part (c) of the question states whether 
any direction was given that the number of BPL cards 
must be increased, or thai the process should be started 
again. It seems to have come to a halt and lots of 
people have been left out of the system. 

SHRI SHARAD PAWAR: In fact, I have given the 
figures in the House. As .per the Planning Commission's 
Report, the talal number of BPL families in this country 

is 'x' and the actual number of cards that have been 
allotted is 'x' plus something. In fact, we have written to 
the State Govemment 

[Translation) 

those who do 'not fall under BPL category have been 
issued ration cards. Government should cancel such 
cards and issue it to only BPL category. Every State 
Government is fuUy responsible for it. If there I is any 
specific complaint. then we wiil send your complaint to 
that State and also write to them to take.neoessary 

action. 

SHRI SUGRIB SINGH: Sir, same criterion had 
been fired in BPL survey conducted in 2000. There are 
prOVisions that a household having a T.V. set and cycle 
wiN not be included under BPL categoy. Nowadays 
.8Veryone whether he is a Rickshaw Puller or a Ltbourer 
is holding a mobile phone in his hand. The provision 
and rules framed by the govemment tor BPL category 
should be kept in mind and a survey should be 
conducted property so that more people may be line 
filed under BPL. Due to the policy framed by the 
Govemment for the survey conducted In 2000 a large 
number of people in Orissa could not be included under 
BPL. Do the govemment propose to conduct a fresh 
survey by modifying the criterion appropriately. 

SHRt SHARAD PAWAR: Ita I have cfeaIty staled 
that the BPL cards have been issued by the State as 
per the criterion fixed by the Planning Commission and 
Ministry of Ruraf Development. There may be some 
complaints, which I am not ignoring. Now the situation 
is that three Cf'OI9 more cards than the number of BPL 
families have been issued. 

MR. SPEAKER: SM Rupchand Pal. 

... (/nterruptions) 

[English) 

MR. SPEAKER: There should be full cooperation 
between the Centre and the States. 

SHRf RUPCHAND PAL: May I know from the hon. 
Minister whether it is not a fact that an Expert 
Committee has already been set up to look into or 
examine afresh the 13 point parameters or criteria by 
which 'BPL' is determined? The Standing CommiIlee has 
also strongly recommended that it should be expe.jjted. 

SHRI SHARAD PAWAR: I think. the Expert 
Committee's Report is dealt with by some other Ministry 
and the details are not with me. 

CHAUDHARV LAL SINGH: Mr. Speaker, Sir, 
through you I would like to tell the hon. Minister that 
survey had been conducted in far tIung areas. They 
should have been covered under the parameters framed 
by the Govemment. The State Government have not 
yet reached there. The people living in far flung and 
hilly areas are still not getting ration. 

As you are aware when a person gets an improper 
BPL card we cannot get his house constructed under 
Indira Awes Vojana. And he cannot avail many other 
facilities. What I mean to say that I ;have myself seen 
such people. ...(/ntenupt;ons) 

MR. SPEAKER: Are you speaking about fake 
cards. 

... (lntelTUptions) 

CHAUDHARY tAL SINGH: Ves Sir, I have myself 
S88A people who have retinad and they are nmning 
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ration depots and issuing ration to themselves. I would 
like to know as to why this is not being corrected. In 
some cases the head of the family is working as a 
labourer and his family is running smoothly. 

My submission is that if a person dies in an 
accident his family immediately becomes BPl. If you 
will conduct an enquiry in this regard some new things 
will emerge. Here, I would like to know as to what will 
be done by the government for the widow of the 
deceased and her children who have become orphan. 
... ( Interruptions) 

MR. SPEAKER: It is not covered under it. 

... ( Interruptions) 

CHAUDHARY LAL SINGH: I want to know how 
he is in BPL? ... (lntenuptions) 

[English] 

MR. SPEAKER: Well, important matter, but does 
not arise out of the main question. 

[TranslatiOn] 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir I want 
its reply . ... (lntenuptions) 

MR. SPEAKER: O.K. you want a repty but it cannot 
be given. 

[English} 

Good suggestion for action. 

... ( Interruptions) 

[TransiBlion} 

SHRI SHARAD PAWAR: I have clearly stated that 
it is the responsibility of the Central Government to 
supply required foodgraina for BPL and MY as per the 
guidelines of the Planning Commission and the 
requisition received from the State Government. It is the 
responsibility of the State Government that after getting 
the supply of foodgrains it will supply it to the distribution 
shops as well as to the people. As I said in the 

begiMing itself that there may be some people who 
were not covered under BPL, they should have been 
included but unfortunately it could not be done. Such 
complaints are regularly received. Whenever we 
received such complaints, we send them to the State 
Govemment with the remartcs to please pay attention 
to them. 

[English} 

MR. SPEAKER: 1hey should also wake up. Q. No. 
391 . 

[Translation} 

ProvIalon of MobIle Telephone ServIce 

*391. SHRI V.K. THUMMAR: Will the MInIster of 
COMMUNICATION AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether mobile telephone service has not been 
launched in many areas of the country, so far; 

(b) if so, the details thereof, location-wise; 

(c) the reasons due to which the Government has 
not provided this facility in those areas; 

(d) the efforts made by the Government to provide 
this facility in the above-mentioned areas during the 
previous year and in the current year; and 

(e) the success achieved as a result theraof so 

[English} 

THE MINISTER OF COMMUNICATION AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (8) to 
(e) A statement Is laid on the Table of the Houae. 

At present around 65% of geographical area of 
the country has got mobile coverage. However, Iocation-
wise details are not maintained in respect of areu 
where such service is not available. 

Further, Government has issued 120 new Unified 
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Access Service Licences in January 2008 for increasing 
competition which will help to roll out mobile services 
in uncovered areas. Moreover, in order to expedite the 
roll out of mobite services in rural and remote areas, 
the Government is providing a total subsidy of 
approximately As. 587.88 crores over a period of 5 
years through Universal Service Obligation Fund for 
setting up and managing 7871 infrastructure sites 
(towers) in 500 districts spread over 27 States where 
there is no existing Fixed Wireless or mobile coverage. 
The agreements were signed with successful bidders 
in May, 2007. The mobile services from these towers 
are likely to be launched in a phased manner by the 
end of year 20OS. Till 29th February, 2008, 150 towers 
have been set up under this scheme. 

[Translation} 

SHAI V.K. THUMMAA: Mr. Speaker, Sir, in the 
statement made by the Hon'ble Minister in reply to my 
question, he has mentioned that the facility of mobile 
phone is available in 65 per cent geographical areas of 
the country. However, status wise details of such areas 
is not maintained. I would like to tell the Hon'ble Minister, 
through you. that 65 per cent areas are getting enough 
mobile facility but the remote areas and villages are 
not getting this facility. Private companies are running 
their mobife network there. The mobile lot BSNL is 
cheaper antl the poor people of the country have acesss 
to this mobile facility but the fact remains that the mobile 
facility is not made available in the villages. In this way, 
it is not used there. I would like to know the time by 

which rest of 35 per cent areas would be covered with 
those facilities. The officers do not have interest in it. 
They join private companies after retirement. Therefore, 
I would like to know from the Minister as to the time by 
which remaining 35 per cent area of villages is likely to 
be covered .. .. (Interruptions) 

MA. SPEAKER: Please give time to the Hon'ble 
Minister to reply. 

[English] 

SHRI A.RAJA: Sir. it is true that around 65 per 
cent of the territorial area of the country Is covered by 

the mobile service. But it is not in the exclusive domain 
of the Government. All service providers including the 
private operators must have· a common commitment to 
roll out the service in the rural areas. At the same time 
the Govemment is committed to have its own leverage 
to put pressure on the private operators and PSUs, i.e., 
BSNL and MTNL, to go for the rural areas for which 
we are collecting adjusted gross revenue out of the profit 
being earned by all operators invariably whether it is 
government or private operators. Some percentage is 
being collected in terms of AGA and it has been put 
into the Universal Service Obligation Fund which is a 
statutory fund under the Telegraph Act. To put it in other 
words, all service operators are having an obligation to 
go for the rural areas as a result of which people in the 
rural can get the service. The fund collected for this is 
about Rs.15,OOO crore till 2007. Out of that fund of 
AS.15,ooo crore, we have spent As. 5,383 crore so far. 
The remaining As. 9,900 crore are lying with the 
Govemment. The tenders are being floated. Out of that 
we are going to put up some 8000 new towers across 
the country in rural areas. 

The service will start, as soon as the tender 
process is over. 

MR. SPEAKEA: After tender, you would get it. 

[Translation} 

SHRI V.K. THUMMAA: Mr. Speaker, Sir, I agree 
with the hon. Minister that it is also the responsibility of 
private companies but I want to say that networks of 
Voctafone and Reliance function properly their mobiles 
give satisfactory services. 

Sir, due to faulty network of BSNL its mobiles do 
not work properly even in the office of Hon'ble 
Minister ... (lnterruptions). I would like to know the time 
by which the functioning of BSNL network will become 
smooth. 

MR. SPEAKER: BSNL good services are good. 

SHRI V.K. TUMMAR: No, Sir, it doesn't work 
smoothly. It does not function in villages. No BSNL and 
MTNL connection functions smoothty in village home. 
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Vodafol Nt and Reliance are providing good aervices.May 
be that thereia connivance of the officials in it. 
Therefore, t want to know from the hon'ble Minister 
... (~). 

MR. SPEAKER : PIea$e speak softeIy. Why are 
you speaking so loudly? 

SHAt V.K. THUMMAR: Mr. Speaker, Sir, by when 
BSNL seMces would be stJ'eamlined? I thank Shri Rajiv 
Gandhi. former Prime Minister of our country, who 
introduced this technology in the country and facilitated 
lis reach to 1he pOor. What efforts are being made by 
1he han. Minister to ensure proper functioning of BSNl 
and MTNL services in the country? 

[English} 

MR. SPEAKER: He warns to know when it will be 
done. We should feet very proud that India has a very 
large network of mobile phones. In my constituency, I 
have seen that even in small villages, they are using 
mobiles. 

SHAt A. RAJA: In general, I can say as to what is 
the target that has been fixed by the Govemment. By 
2006-07, 250 miIion mobite connections have effectively 
reached the people. So. our target is over. Of course, 
some allegations thai have been IeveIted against the 
officer concerned; if any specific allegation is levelled 
against the officer, let me know, I would take action. 
But I can submit before the House, whether it is cell 
phone or the 1andIine, out of 5,60,000 villages, we have 
almost reached 5,40,000 villages in and around through 
VPTs, that is, village telephones. Whether cell phone 
or otherwise, ~ coverage is through landline or the 
mobile COl nl8Ction&, we reached more than 90 or 93 
per cent. 

MR. SPEAKER: I think, we should also encourage 
BSNl as they are doing good work. 

SHRI KIREN RLJIJU: You are right, Sir, in saying 
that BSNL has a wide reach. geographically at least. 
Airt8I has taken over your rights through advertisement. 
BSNL haS the right to stay all over India. My point is, 
when we go 10 the bon:Ier areas, especially in the North-

Eastern part, the moment you reach the border area 
but still Inside India, you start catching the network of 
the other countries. This is a very serious matter 
connected to the Ministry of Home Affairs also. My 
question to the hon. Minister is: How are you going 10 
facilitate those areas particularly bordering China, 
Myanmar and Bangladesh so that our people can UN 

our own service, not the service ofthe other countries? 

SHRI A. RAJA: I have come across thlt pecUlIar 
situation. Of course, the Government of India d8cfared 
that there are the buffer zones where the cell phone 
~ should not be there, for security r.asona. fn 
spite of that, they are the crossing areas and other 
c:ountrtes are putting the tower without caring for any 
security, those mobile 8ignaIs are coming to our part of 
the country in the border areas. But our commHment Is, 
so far as the border area is concerned, we have to UN 

the landrme aJone for the security of this countIy. It is 
being dilCUSsaO with the Ministry of Home Affalls .. to 
what type of barricades or stoppage can be put to .", 
the signals. But the Government is commitIed to go for 
landllne for security reasons. 

SHRI BASU DEB ACHARIA: As the Millister has 
just now stated, As. 14,000 crore has been collected 
from the Universal Service Obligation Fund and only a 
small percentage of this Fund has 80 far been udlized. 
Now, tender has been floated and then, H will be 
finalized. Our experience Is, In rural areas, basic 
telephone service . ... (/nt6mJpIions) 

MR. SPEAKER: The question relates to mobile 
telephones. 

SHAI BASU DEB ACHARIA : But he has stated It 
in regard to Universal SeMce Obligation Fund. May I 
know from the Minister how much time he would take 
to utilize the entire Fund of Rs. 14,000 crore? Onfy 
As. 5,000 crore has so far been utilized and As. 9,000 
crore is yet to be utilized. How much time he would 
take to utltize the entire fund so that rural te\ephQny 
services and our tele-density can be increased? 
. .. ( Intsrruptions) 

SHA! A. RAJA: Sir, the remaining fund ofRI. 9,900 
crore Mil be spent Mthinthia financial year IMH. It is a 
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non-1ap8IbIe fund. Next year we are going to get fresh 
fundi. So, it will be spent thia year itself. Another 11 ,000 
towers 81'8 propoeed to be set up in this country. 

SHRI BASU DEB ACHARIA: How much time will 
it take? 

MR. SPEAKER: He has said that it will be spent 
within this financlaf year. 

SHRI BASU DEB ACHARIA: That means we will 
have to walt for another one year. 

SHRI A. RAJA: Next year we will get fresh funds. 

MR. SPEAKER: Otherwise, nobodY will be able to 
spend that much of moneyl 

SHRI A. RAJA: Putting up 11,000 towers is not a 
joke. 

MR. SPEAKER: Do not volunteer urmecessaftty. 
Otherwise, I cannot control it. 

(TranslStlonJ 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, 
many hon'ble Members have expressed their views and 
aft are aware that the services of BSNl and MTNL in 
comparison to private operators are not good. You can 
talk on private operators services without interruptions 
but BSNl netwoft( is so faulty that you wiD encdunter 
messages like 'number is busy', 'out of order' or sudden 
loss of sound. during the conversation hon'hle Minister 
would take steps to improve the services being brovided 
by BSNl and MTNl. Because gradually, people aflit 
shifting to private service providers. Would the Minister 
present the ways and means by which the credibility 
as well the service provided by BSNl are improved. 

(English) 

MR. SPEAKER: We are all influenced by the 

advertisements. 

SHRt A. RAJA: Sir, itia known that in the month 
of March there were some problems In the MTNL since 
It wanted to switch over to the updated technofogy. That 
was announced in the newspapers also. Now the 
system has been perfectfy shifted to the updated 

technology. From May onwards there witl be no problem 
at all in the MTNL services. Let me know if there is 
problem in any specific area concerning the BSNL 
services; I will look into it. 

SHRI B. MAHTAB: The Minister has categorically 
stated in this House while answering the question that 
USC Fund is a non-Iapsable fund but mobilizing that 
fund does not have unlimited time period. Recently, the 
contributors of USC Fund have come out very 
categorically stating that they need not provide for the 
USC Fund because that money is not being spent for 
the purpose for which that Fund has been created. The 
Minister has also said that out of around 6 lakh villages, 
5,40,000 villages have already been covered. My 
question here is, how much is the penetration of mobile 
facility in the country. Is it two per cent or more? If it is 
less than two per cent or around two per cent what 
provisions the Government is taking to ask BSNL to 
increase the mobile penetration? 

SHAI A. RAJA: Rural tele-density is 7.8 per cent. 
Of course, we want it to improve. Though the urban 
tete-density is more, in order to enhance the ru,. tele-
density we are using the USO Fund. As the hon. 
'Member himself has put It, it is a non-Iapsable fund. 
So far, the rules contemplated in the USC Fund are 
very stringent. They did permit for the broad-band 
services also but since we are having huge funds, the 
rules contemplated thereon have been relaxed even for 
broad-band services so that cables can be laid for OFC 
connections. We are enlarging the rules so that all 
bigger services can be given under the USC Fund. 
Accordingly, I do hope the entire fund can be spent in 
this year. Based on the anticipatory amount next year, 
we 8f'8 proposing the schemes now itself. As I have 
submitted eartier, 11,000 towers apart from these 8,000 
towers are proposed to be put up next year. 

(Translation) 

PrIvate Sector hrIIcIpaIIon In 
Water t1anegement 

-392. SHRI THAWAR CHAND GEHlOT: Will the 
Minister of WATER RESOURCES be pleased to state: 
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(a) whether the Government has decided to allow 
private sector partnership in water management and 
project planning; 

(b) if SO, the details thereof a10ngwith the benefits 
likely to accrue therefrom; and 

(c) the details of the works and projects approved 
and completed under research and Development 
programmes for water management and project-planning 
during the last three years alongwith the amount 
sanctioned therefor, State-wise? 

{English] 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-UD-D1N SOl): (a) to (c) A Statement is laid on 
the Table of the House. 

(a) and (b) The National Water Policy, 2002 states 
that ·Private sector participation should be encouraged 
in planning, development and management of water 
resources projects for diverse uses, wherever feasible. 
Private sector participation may help in introducing 
innovative ideas, genarating financial resources and 
introducing corporate management and improving 
service efficiency and accountability to users: Water 
being a state subject, all related activities are undertaken 
by the respective State Govemments. 

(c) Various activities related to water resources 

sector including research and development activitiee are 
undertaken by the r.spective State Governments. 
However, Ministry of Water Resources promotes 
research in the area of water resources development 
and management. The premier research organisations 
of Ministry of Water Resources I.e, Central Water and 
Power Research Station, Central Soil and Materials 
Research Station and National Institute of Hydrology 
undertake research in specific areas. Ministry of Water 
Resources also provides assistance to various academic 
and research institutions for undertaking research in 
water sector. 

The details of the research schemes approved by 
the Ministry of Water Resources during the last three 
years and completed in the last three years (since 01-
04-2005) are at Annexure-I. 

The Ministry of Water Resources initiated 5000 
Farmer's Participatory Action Research Programmes at 
a cost of about Rs. 24.47 crore throughout the country 
with the help of Agricultural Universities, Institutes of 
Indian Council for AgricuHural Research, International 
Crop Research institute for Semi-Arid Tropics and Water 
and Land Management Institutes and other similar 
institutes with a view to increase yield and income per 
drop of water. The above said 5000 programmes are 
to be implemented by 60 institutes throughout the 
country. Institute wise details of sanctioned amount and 
funds released are given in AnnexUTe-H. So far, an 
amount of about Rs. 13.12 crore has been released. 

Anne xu,., 
List of Researc:h Schemes approved and completed during last three years (01-04-2005) unci6r the 

R8S88rch and Development Programme 

SI.No. Title of Project 

2 

Andhra Pradesh 

1 . Study of Trace Metal in 
surface and sl:Ibsurface 
water in and around 
Tirupati 

Name of Institute 

3 

S V University, Tirupati 

Fund 

4 

Remarks 

5 

Scheme was sanctioned In 
April 99. Completion Report 
has been received after 
1-4-2005. Total fund released 
is As. 488000. 
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1 2 

2. Studies on under water 
bodies in the combined 
wave and current field. 

3. Integrated Hydrological 
Studies in Kodaveeti 
Vegu WaterBhed. 

4. Solar power trickle irri-
gation system for sandy 
tracts of coastal Andhra 
Pradesh 

5. Feaslblilty of artficial 
recharge study through 
mathematical modeling 
in Kongal river basin, a 
hard rock region in 
Nalgonda District Andhra 
Pradesh 

6. Development of Integrated 
irrigation infonnation .ystems 
(illS) tor a part of Naga~una
sagar command area. 
Andhra Pradesh using 
remote sensing, GIS. GPS 
and field studies 

7. Remote sensing data based 
soil conservation studies to 
control sedimentation in 
Srtrarnsagar reservoir 

8. Crop and crop planning for 
flood and flood prone areas 
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College of Engineering, 
K. Rangarao University, 
Visakhap&tnam 

Naga~una University, 
Nagarjunanagar, Guntur 

College of Agrtculture, 
Andhara Pradesh 
Agrtcultural University 

National Geophysical 
Research Institute, 
Hyderabad 

Jawatfartal Nehru 
Technological University. 
Hyderabad. Andhra 
Pradesh 

Jawahartal Nehru Techno 
logical University, 
Hyderabad, Andhra 
Pradesh 

North Eastern Regional 
Institute of Water and 
Land Management, 
Tezpur 

4 

203082 

2536000 

2739082 

1792000 

42 

5 

Scheme was sanctioned in 
Jan-95. Completion Report 
has been received after 
1-4-2005. Total fund released 
is As. 593100. 

Scheme was sanctioned in 
Feb-95. Completion Report 
has been received after 
1-4-2005. Total fund released 
is Rs. 137000. 

Scheme was sanctioned in 
Aug-99. Completion Report 
has been received after 
1-4-2005. Total fund released 
is As. 521800. 

Scheme was sanctioned in 
Sep.-03. Completion Report 
has been received after 
1-4-2005. Total fund released 
is As. 1097082. 

Scheme continuing. Total 
Sanction Cost is Rs. 3650000. 

Scheme continuing. Total 
Sanction Cost is Rs. 1524000. 

Scheme continuing. Total 
Sanction Cost is As. 3748000. 
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9. History of Irrigation 
development in Bihar 
and Jharkhand 

10. Detennination of Optimal 
Cropping Pattem and 
Release Policy for a 
Conjunctive use of Sur-
face and groundwater 
by linear programming. 

11 . Ground water s1udies using 
satellite data, Helium and 
geophysical l8chniques-A 
pilot study project 
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Water and Land 
Management Institute, 
Patna 

Water Resources 
Engineering and 
Management Institute, 
Samiala 

Physical Research 
Laboratory , 
Ahmedabad 

12. Control.of Water-togging and Forest Department, 
Salinity through Agroforestry Government of 
Interventions 

13. Sedimentation Appraisal 
Around Barrage in Bokaro 
River Basin under Intensive 
Coal Mining and Pr0cess-
ing Units 

14. Influence of shape of 
underground caverns on 
the development of maxi-
mum streases vis-a-vis 
boH length requirement 

15. Estimation of Rock Mass 
Strength and Modulus by 
Fractal Analysis 

Haryana 

Central Mining 
Research Institute, 
Ohanbad 

Central Mining 
Research Institute, 
Dhanbad 

Central Mining 
Research Institute. 
Ohanbad 

4 

37000 

2018000 

591800 

5 

Scheme continuing. Total 
Sanction Cost is As. 216000. 

Scheme was sanctioned in 
Mar-94. Comptetion Report 
has been received after 
1-4-2005. Totat fund I8Iea8ed 
is As. 137000. 

Scheme was sanctioned in 
Mar-01. Completion Report 
has been received after pilot 
1-4-2005. Total fund released 
is As. 603000. 

Scbeme continuing. Total 
Sanction Cost is Re. 4595000. 

Scheme was sanctioned in 
Jan-98. Completion Report 
has been received after 
1-4-2005. lora! fund relelsed 
is Rs. 716000. 

Scheme was. sanctioned in 
Mar-01. Completion Report 
ha$ been received after 
1-4-2005. Total fund released 
is Rs. 370650. 

Scheme was sanctioned In 
....r-04. Comp.tlon Report 
has been received after 
1-4-2005. Total fund released 
is As. 1289600. 
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16. Optimisation of non-mon-
soon flow 1rom water dams 
required to assimilate the 
pollution level of Oamodar 
river 

11. Development of an artificial 
intelligent system for 
optimised tunnel blasting 
practice 

18. Development of a setup for 
stress measurement In 
concrete tunnel lining dam 
walls and pillars 

Karnataka 

19. Evaluation of long tenn 
properties of super plastici-

zed concrete 

20. Development and 
Commi&sioning of 
Microseismic Monitoring 
System 

21. FUZZY-Stochastic modelling 
for stream water quality 

22. Assessment of water 
resources under Climate 
Change scenarios at river 

basin scale 

23. Diversified utilization of 
harvested farm pond water 
to augment the water 
productivity in rainted 
Alfisols of eastem dry 
zone In Kamataka 
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Central ,Mining 
Aesearch Institute, 
Dhanbad 

Central Mining 
Aesearch Institute, 
Dhanbad 

Indian School of Mines, 
Dhanbad 

Kamataka Engineering 
Research Station , 
Krishnarajsagara 

National Institute of 
Aock M4chanics. Kolar 

Indian Institute of 
Science, Bangalore. 

Indian Institute of 
ScIence, Bangalore 

University of 
Agricultural Sciences, 

8angalo1'8 

4 

1200000 

1091000 

531000 

910000 

328000 
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SC,heme continuing. Total 
Sanction cost is As. 2314200. 

Scheme continuing. Total 
SanctIon cost jsRs. 1760000. 

Scheme continuing. Total 
Sanction cost isRs. 1522000. 

Scheme was sanctioned in 
Nov-96. Completion Aeport 
has been received after 
1-4-2005. Total fund released 
is As. 275700. 

Scheme was sanctioned in 
Nov-98. Completion Report 
has been received after 
1-4-2005. Total fund released 
is As. 1200000. 

Scheme continuing. Total 
Sanction Cost is As. 784000. 

Scheme continuing. Total 
Sanction Cost is As. 3074000. 

Scheme continuing. Total 
Sanction Cost is As. 1815000. 
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24. Aerobic rice-water saving 
method for southern dry 
zone of Kamataka 

25. Study on hydrology of 
small watersheds of 
highland Kerala 

26. Identification of suitable 
tree species and other 
vegetation for bio-drainage 
in Bargi command area 

27. To Develop Infrastructural 
Facilities for R.C.C. 
Resear9h and Testing 

28. Role of flyash in minimizing 
corrosion in reinforced 
concrete structures 

29. Development of Drought 
Vulnerability Indices for 
preparedness and mitigation 

30. Stepped spillway versus 
normal Ogee spillway as 
an energy dissipation 
arrangement 

31. Pilot study on pressurized 
irrigation system forming 
adjunct with the canal 
Irrigation system in Deras 
irrigation command, 
Bhubaneswar. 
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University ot 
Agricultural Sciences, 
Bangalore 

Centre for Water 
Resources Develop-
ment and Management 
Kozhikode 

Tropical Forest 
Research Institute, 
Jabalpur 

Maharashtra 
Engineering Resean::h 
Institute, Naslk 

Indian Institute of 
Technology Bombay 

Indian Institute of 
Technology Bombay 

Maharashtra 
Engineering Research 
Institute, Nasik 

Water Technology 
Centre for Eastern 
Region, Bhubaneswar 

4 

631000 

546000 

1822000 

1273000 

6308000 

1859000 

5 

Scheme continuing. Total 
SanctIon Cost is As. 1630000. 

Scheme continuing. Total 
Sanction Cost is Rs.130000. 

Scheme continuing. Total 
Sanction Cost is Rs. 
3189000. 

Scheme was sanctioned In 
Nov-96.· Completion Report 
has been received after 
14-2-05. Total fund reIeaIed 
is Rs. 1080000. 

SCheme continuing. Total 
SanctIon Cost is As. 1530000. 

Scheme continuing. Total 
Sanction Cost is Rs. 
14243000. 

Scheme continuing. Total 
Sanction Cost Is As. 3947000. 

Scheme was sanctioned in 
Aug-7. Completion Report 
has been received after 
1-4-2005. Total fund f8Ieued 
is Rs. 2326206. 
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32. Efficient use of water for 
increasing cropping intensity 
through conjunctive use 
planning in coastal tract 
of Orissa 

33. History of irrigation 
development in Orissa 

34. Water use efficiency for 
accelerated economic 
growth in the irrigated 
command of drought 
prone KBK Distt. In 
Orissa 

Punjab 

35. To develop a sedimen-
tation rate estimation 
model for reservoirs in 
Kan<li area of Punjab 

Rajasthan 

36. Study of impact of Indira 
Gandhi Canal on agricul-
tural development and 
socio-economic condition 

37. Ground water recharge 
studies In the Thar Desert 
terrain of Rajasthan through 
surplus water 

38. Identification and evaluation 
of potential vegetation for 
bio-drainage in semi arid 
environment of Chambal 
command area of Rajasthan 

39. Identification and mapping 
of Palaeo-channels in the 
eastem frtnge of the Thar 
desert for water resources 
augmentation plan 

VAISAKHA01, 1930 (SAKA) 
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Water Technology 
Centre for Eastem 
Region, Bhubaneswar 

Water and Land 
Management Institute, 
Cuttack 

Spatial Planning and 
Analysis Research 
Centre, Bhubaneswar 
(NGO) 

Irrigation and Power 
Research Institute, 
Amritsar 

Rajasthan <;1ramotthan 
Sanstha, Jaipur 

lOR Unit, Govemment 
of Rajasthan, Jaipur 

Maharana Pratap 
University of Agrlcuhure 
and Technology 

B.M. Sirta Science and 
Technology Centre, 
Jaipur 

4 

699000 

154700 

1136000 

567000 

1820000 

1780000 

1196000 

796000 
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Scheme continuing. Total 
Sanction Cost is Rs. 1892000. 

Scheme completed. Total 
fund released Is Rs. 154700. 

Scheme continuing. Total 
SanctIon Cost is Rs. 1473000. 

Scheme continuing. Total 
Sanction Cost is Rs. 1163000. 

Scheme completed. Total 
fund released Is Rs. 1820000. 

Scheme continuing. Total 
Sanction Cost is Rs. 8800000. 

Scheme continuing. Total 
Sanction Cost is As. 39nOOO. 

Scheme continuing. Total 
Sanction Cost is As. 1691000. 
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40. AItiftciaI neural netwoFk tor 
waterresou1C8S planning: 

APRIL 21, 2008 
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8it1a Institute of 
Technology and Science, 

An innovative approach Pilani 

Tamil Nadu 

41. Development of Coastal 
Protective Structure in 
Tamilnadu 

42. Assessment of shoreline 
changes in the vicinity of 
Ennore Port due to 
construction of break 
waters 

43. Experimantaf design to 
determine 1heintefaction 
of surf zone hydraulics 
and Beach (Ground) 
Water Table Hydraulics in 
the natural environment 

44. Development of Models for 
the Cleanup of Cr (VI) 
Contaminated Aquifers 
Using Sic-Remediation 

45. Rain Water Harvesting in 
Veeranam Catchment 

46. Towards an objective 
SA (&lwoumental Impact 
Assessment) procedure for 
irrigation projects. 

47. Water quality asseesment 
and -charaoterization jn 

Pondicherry region 

Indian Institute of 
Technology, Madras 

Institute of Hydraulica 
and Hydrology, Poondl 

V.C. ·Chidambaram 
COllege, Tulicorin 

Indian Institute of 
Technology, Madras 

Annamalat UnIversity. 
Annamalainagar 

Anna University. 
Chennal 

Anna UnivenIity. 
Chennai 

4 

285SOOO 

139S000 

1773000 

5 

Scheme continuing. Total 
s.d:In CoeI is Be . .a2OOO. 

Scheme was 88nCtioned In 
Mar-04. Completion Report 
has been received after 
1-4-2005. Total fund released 
is As. 1113000. 

Scheme continwng. Total 
Sanction CO$t is Rs. 
1570000. 

Scheme continuing. Total 
SancIion COst • As. 3355000. 

Scheme continuing. Total 
Sanction Coat 1'8 Rs. 
2212000. 

Scheme continuing. Total 
Sanction Cost Is Rs. 
1630000. 

Scheme was aanctioned in 
Jan-98. Compfetion Report 
haa been received after 
1-4-2005. Total fund reIeaIed 
is As. 764OClO 

Scheme wu sanctioned in 
Aug-OO Completion Report 
Itubeen received after 
1-4-2005. TQtaJ funct·~ 
iaRs. 61eooo. 
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48. Impact Analysis . of 
Watershed Development 
and Management Inclueling 
Environmental Aspects 

49. Stucly OIl effects of partial 
de8i1tiog of~meU ,t!U1ks 

50. RalnfaJI..Runoff modelling 
and ground water dynamics 
of irrigation tank clustered 
catchmeht in semi-arid 
region 

51. Evaluation of an irrigation 
system including on-farm 
development works with 
special focus on the 
functioning of farmers 
council 

52. Flood estimation in mixed! 
urban/rural catchments of 
South India 

3 

Tamil Nadu AgricuHural 
University, Coimbatore 

Anna University, 
Chennal 

Anna University, 
Chennai 

Anna University. 
Chennai 

Anna University I 
Chennai 

53. To assess the impact of Jamia Milia Islamia, 
presence of septic tank on New Delhi 
ground water and spread of 
water borne disease, and to 
identity means to solve the 
problems created by the 
wastewater in Balrampur 
district in Uttar Pradesh 

54. Investigation of local scour 
at bridge piers under 
pressure flow condition 
Uttarakhand 

55. Development of Dynamic 
Flood Frequency Model 

Indian Institute of 
Technology, Kanpur 

Indian Institute of 
Technology Roorkee 

4 

1206000 

1190000 

1217000 

848000 

733000 

550000 

241000 
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Scheme was sanctioned in 
Mar-04. Completion Report 
has been received after 
1-4-2005. Total fund released 
is Rs. 1613000. 

Scheme continuing. Total 
Sanction Cost is Rs. 2794000. 

Scheme continuing. Total 
Sanction Cost is Rs. 
3527000. 

Scheme continuing. Total 
Sanction Cost is Rs. 2417000. 

Scheme continuing. Total 
Sanction Cost is Rs. 2221000-

Scheme was sanctioned in 
Oct-04. Completion Report 
has been received after 
1.4.2005. Total fund released 
is Rs. 901000. 

Scheme continuing. Total 
Sanction Cost is Rs. 1315000. 

Scheme was sanctioned in 
Sep-97. Completion Report 
has been received atter 
1-4-2005. Total fund released 
is Rs. 360000. 
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56. HiatoIy of irrigation in 
Uttar Pradesh (Ganga 

. Basin) 

57: Hydrological Investigation 
of lake PichhoIa Udaipur 
(Rajasthan) for its 
Rejuvenation 

58. Use of environmental 
isotopes for the measure-
ment of erosion rates and 
soil conservation measures 
in the catchments of 
reservoirs in UP 

59. Integration of fuzzy logic 
and GIS for delineating 
grot,Ind water source areas 
In Bazada land of SoIani 
river basin 

60. Compilation of Information 
on research and develop-
ment in inigation and 
dnIinage in India in ·last 
four decades 

61. Agrotechnical constraints 
analysis for improving 
water productivity in Upper 
Ganga CanaJ Cormnand 

62. Identification of Vulnerable 
Areas in Himalayan 
Watersheds 

63. Experimental Study on 
Labyrinth SpIllway 

64. Identifi(;aIion of sites for 
artificiaJ ground water 

APRIL 21,2008· 

3 

Indian Institute of 
Technology Roorkee 

Indian Institute of 
Technology Roorkee 

Irrigation Research 
Institute, Roorkee 

Irrigation Research 
Institute, Roorkee 

Indian Institute of 
Technology Roorkee 

Indian Institute of 
Technology Roorkee 

Indian Institute of 
Technology Roorkee 

Indian Institute of 
Technology Roorkee 

Indian Institute of 
Technology Roorkee 

4 

71000 

459000 

452000 

548000 

308000 

303000 

676000 

5 

Scheme . was· aanctioned in' 
0.0-02. COmpIetton· Report 
ha. been received after 
1-4-2006. Totat fund released 
is Rs. 354000. 

Scbeme' continuing. Total 
SanctIan- COlt 1s·As:. t07'9QOO.. 

Scheme continuing. Total 
SanctIan"Coatls AIL 1034000. 

ScbaJne continWng,.. Total. 
genc11an' COlt. Is. RL 1431i1DDO. 

Scheme continuing. Total 
SancIIon Colt 18 Ail. t .... 

SCMIM··· continWng,. Total 
SanoIian:.eo.t 1a.·Ra. 557DDQ. 

Scheme continuing.. TOlIII, 
SMcIian Cost is As. 2165000. 

Scheme continuing. Total 
SaftCtion' Coat ta Re. 
1771000. 

Scheme continuing. Total 
aanction Cost 18 As. 1041000. 



57 Oral .4newsrB 

2 

recharge in upper Ganga 
plain, using remote .. Ing 
GIS 

65. Testing and development 
of devices for reduction of 
scour around bridge piers 

66. Optimal management of 
Irrigation Water under 
Deficit Conditions 

67. Identification. quantification 
and control of non-point 
source pollution of water 
resources from agrtcultural 
land 

68. Deelgn of stIIingbasin and 
flexible apron for barrages 
under variable hydraulic 
condHIons 

89. Alcertainlng arsenic 
mobilisation in SoII-Water-
Plant system and exploring 
the possible remedial 
measure, West Bengal 

70. Extension of some low 
cost lining. materials for 
increasing the area of 
irrigation command 

71. Development of deflouri-
ddon media forcontami-
nat8CI ground water and 
Its lab to field application 
Deihl 

VAISAKHA 01, 1930 (SAKA) 
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indian Institute of 
Technology Roortcee 

Indian Institute of 
Technology, Kharagpur 

Indian Institute of 
T~, Kha~r 

Indian Institute of 
Technology. Kharagpur 

Bidhan Chandra Krishi 
VIshwa Vidyalaya, 
Nadia 

Bidhan Chandra Krishi 
Vilhwa Vldyalaya. 
Nadia 

Presidency College. 
Koikata 

4 

1455000 

500000 

391000 

417189 

605000 

499000 

» 
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Scheme continuing. Total 
Sanction Cost is As. 1953000. 

Scheme was sanctioned In 
Dec-96. Comptetion Report 
has been received aftet' 
1-4-2005. Total fund released 
is. As. 920000. 

Scheme was sanctioned In 
Mar-01. Completion Report 
has been received- after 
1-4-2005. Totat fund. reJaased 
is As:. 4892000. 

Scheme was sanctioned in 
Aug-OS. Completion Report 
has been received after 
1-4-2005. Total fund released 
is Rs. 1615823. 

Scheme was sanctioned In 
Sep-03. Completion Report 
has been received after 
1-4-2005. Total fund reteased 
is Rs. 845189. 

Scheme continuing. Total 
SanctIon Cost is As. 1237000. 

Scheme continuing. Total 
Sanction Cost is As. 614000. 
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72. Improving water use 
efficiency of crops and 
cropping system 

73. Fabric based material for 
canal lining 

74. Industrial water auditing-A 
case study of Ghaziabad 
Industries Ghaziabad 
District 

75. Development of a runoff 
and sediment yield 
estimating SDSS for 
ungauged watersheds 

76. Development of Water 
Accounting Guidelines 
for Different Sectors 

77. Study on ground water 
contamination through 
municipal landfills in the 
NCT Delhi 

78. Institutional framework for 
regulating use of ground 
water in India 

Puducherry 

APRIL 21, 2008 
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Water Technology 
Centre, Indian 
Agricultural Research 
Institute, New Delhi 

Indian Institute of 
Technology, Delhi 

Federation of Indian 
Chambers of Commerce 
and Industry, New Delhi 
(NGO) 

Water Technology 
Centre, Indian 
Agricultural Research 
Institute, New Delhi 

Federation of Indian 
Chambers of 
Commerce and 
Industry, New Delhi 
(NGO) 

Jawaharlal Nehru 
University, New Delhi 

Institute tor Resource 
Management and 
Economic Development, 
Delhi (NGO) 

79. Hydrological and Ecological Pondicherry University. 
Studies on the Oustery Lake Kalapet 

Ecosystem 

4 

550000 

1116000 

803000 

107000 

1170000 

118700 

to Questions 60 
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Scheme was sanctioned in 
Mar-95. Completion Report 
has been received after 
1-4-2005. Total fund released 
is Rs. 56000. 

Scheme was sanctioned in 
Aug-03. Completion Report 
has been received after 
1-4-2005. Total fund released 
is Rs. 3204000. 

Scheme completed. Total 
fund released is Rs. 550000. 

Scheme continuing. Total 
Sanction Cost is Rs . 
2335000. 

Scheme continuing. Total 
Sanction Cost is Rs. 
4069000. 

Scheme continuing. Total 
Sanction Cost is Rs. 
1617000. 

Scheme continuing. Total 
Sanction Cost is Rs. 
1409000. 

Scheme was sanctioned In 
Feb-95. Completion Report 
has been received after 
1-4-2005. Total fund released 

is Rs. 1648700. 
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Annexure-11 

Details of Amount Sanctioned and Released for Farmer's 
Participatory Action Research Programmes 

(Rs. in Lakhs) 

SI. Name of Institute State in which to No.of Sanctioned Amount 
No. with address be implemented Demonstractions Cost Released 

2 3 4 5 6 

1. Central Agricultural Andaman and Nicobar 48 24 8.4 
Research Institute 
(ICAR), P.B. No. 181, 
Port Blair, Andman 
Nicobar, 

2. International Crops Andhra Pradesh 100 50 35 
Research Institute for 
the Semi-Arid Tropics 
(ICRISAT), 

Patancheru, Chhatisgarh 100 50 35 
Andhra Pradesh 

Madhya Pradesh 100 50 35 

Rajas than 100 50 35 

3. Water Technology Centre, Andhra Pradesh 50 25 8.75 
College of Agriculture, 
Acharya N.G. Ranga 
Agricultural University, 
Rajendra Nagar, 
Hyderabad. Andhra 
Pradesh 

4. Central Research Institute Andhra Pradesh, Karnataka. 50 25 8.75 

tor Dryland Agriculture Aajasthan, Maharashtra 

(CAIDA) Santosh Nagar 

Hyderabad 

5. IACRP (Water Manage- Assam 100 50 35 
ment) Assam Agricultural 
University, Jorhat, Assam 
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6. North Eastern Regional 
Institute of Water and 
Land Management, 
KaIiabhomora, Tezpur, 
Assam 

7. teAR Research Complex 
for Eastern Region, ICAR 
Parisar, PO B.V. College, 
Patna. Bihar 

APRIL 21. 2008 
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Assam, Arunachal Pradesh 
Nagaland, Meghalaya. 
Manipur 

Bihar 

8.' Faculty of Agricuhural Chhattisgarh 
Engineering. IndIra Gandhi 
Krishi Vishwavidyalay. 
Raipur. Chattisaarh 

9. Soil and Water Manage- Gujarat 
ment Research Unit, 
Navsari Agricuhural 
University. Navsari. 
Gujarat 

10. Oifectorate of Research. 
Anand Agricultural 
University. Anand. 
Gujarat 

11 . Sardar Krushinagar 
Dantiwada Agricultural 
University Distt. 
Banaskantha Gujarat 

12. Director Extension 
Education. Chaudhary 
Charan Singh Agri-
cuttural University. 
Hissar, Harayna 

13. Central Soil Salinity 
Research Institute 
(CSSRI). Kamal. 
Haryana 

14. Oirector of Research. 
University of Horticuhure 
Forestry. Nauni (Solan). 
Himachal Pradesh 

Gujarat 

Gujarat 

Haryana 

Haryana, Punjab. 
Uttar Pradesh. 
Gujarat 

Himachal Pradesh 

4 5 

100 50 35 

100 50 35 

30 15 5.25 

100 38 26.6 

80 40 14 

100 50 17.5 

100 50 35 

100 50 35 

100 50 35 
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15. .Oeptt .. of AgIicuitumI +iimachal Pradesh lOO 50 17.5 
-Engineering •. CSK 
Himachal Pradesh 
Krlahi Vishvavidyala, 
Paiampur, Himachal 
Pradesh 

16. Division of AgricuJ1ural Jammu and Kashmir 160 BO 56 
Engineering. SKUAST..I(, 
Shalimar Jammu and 
Kashmir 

17. Water Management Jammu and Kashmir 100 50 35 

Research CentI8. 
SKUAST-Jammu.Main 
Campus, Chatha, 
Jammu 

18. Watershed Association Jharkhand 70 35 12.25 

for Training Employment 
and Resources Utilisation-
New Dethi, Plot 23 Goala 
Vihar-II,PO Gaela Dairy, 
New Delhi 

19. Birsa Agricultural University. Jharkhar1d 50 25 8.75 

Ranch, Jharkhand 

20. SARPAN AgricuItuf'e Kamataka 50 25 17.5 

Horticultural Research 

Centre (SAHRC), 
P. B. No. 401, Be~um 
Road, Dharwad, 
Kamataka 

21. DIrector of Extension, Kamataka 100 50 35 

University of Agriculture 
Sctenoes. Dharwad. 
Kamataka 

22. Deptt. of Genetic PIantics Kamataka 100 50 17.5 

and Plant Breeding, 

University of Agricultural 
ScIences, GKVK. 
Bangalore-65 
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23. Indian Institute of Horti- Kamataka 50 25 8.75 
cultural Research, 
Hessaghatta lake Post 
Bangalore 

24. AICRP on Water Kamataka 50 25 8.75 
Management University 
of Agricultural Sciences, 
Dharwad, Water Manage-
ment Research Centre, 
8elvatagi Tq. Navalagund 
Ct. Oharwad Kamataka 
State 

25. Director of Research Kerala 50 25 17.5 
Kerala Agricultural 
University, Valanikkara, 
Thrissur, Kerala 

26. Central Plantation Crop Kerala 40 20 7.0 
Research Institute, 
Kasaragad. Kerala 

27. Centre for Water Kerala 40 20 7.0 
Resources Development 
and Management, P.B. 
No.2. Kunnamanglam. 
Calicut. Kerala 

28. Society for Promotion Madhya Pradesh 100 50 35 
of Eco-friendly Sustainable 
Development (SPEED). 
Surbhi Lata Lajpat Rai 
Society E-7165. Arera 
Colony. Bhopal 

29. MP Water and Land Madhya Pradesh 100 50 17.5 
Management Institute 
WAlMI). PB No. 538. 
Bhopal. Madhya 
Pradesh 

30. Central Institute of Madhya Pradesh 70 35 12.25 
Agricultural Engineering. 
Nabi Bagh. 8erasia Road 
Bhopal. Madhya Pradesh 
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31. Confederation of indian Maharashtra 100 50 35 
Industry. Bungalow no.-
2, Ganesh Khind Road, 
New Rahul Theatre, 
Pune Maharashtra 

32. Water and Land Maharashtra 50 ' 17.5 

Management Institute. 
Kanchanwadi, P.B. No. 
504. Aurangabad, 
Maharashtra 

33. Directorate of Extention Maharashtra 100 50 17.5 

Education. Mahtama 
Phule Agricultural 
University , Rahuri, 
Maharashtra 

34. Dr. PanjabraoDeshmukh Maharashtra 83 41.5 14.525 

tS:rishi Vidya Paeth, 
Krishinagar, Akola 
Maharashtra 

35. Deptt. of Soil and Water Maharashtra 36 18 6.3 

Conservation Engineer-
ing, CAET. Marathawada 
Agricultural University, 
Parbhani, Maharashtra 

36. WM Division, ICAR Meghalaya 50 25 17.5 

Research Station for 
NEH Region, Umroi 
Road, Umiam. 
Meghalaya 

37. Water Technology Centre Orissa 100 50 35 

for Eastem Region. 
Chandrasekharpur, 
Bhubaneswar. Orissa 

38. Department of Soils Punjab 100 50 17.5 

Punjab Agricultural 
University. Ludhiana. 
Punjab 
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39. Punjab Agricultural P8IIIjab .«» 10.5 
University. Regional 
Station, Dabwali fbld 

. Bhatinda, Punjab 

40. Central Institute of Post Punjab. UtIaranchaI. 40 20 7.0 
Harvest Engineering and Himachal, Raiasthan 
TactmoIogy, PO 
Ludhiana, Punjab 

41. Department of Soil and Rajas1han 50 25 17;5 
Water Technology, 
College of Technology 
and Engineering, 
Maharana Pratap 
University of Agriculture 
and Technology, Udaipur, 
Rajasthan 

42. Director of Research Rajasthan 100 50 17.5 
Rajasthan Agricultural 
University Bikaner, 
R8jasthan. 

43. Central Arid Zone Rajaathan, GujaIat 100 50 17.5 
Research Institute, leAR 
Jodhpur, Rajasthan 

44. PALMYRA Centre for Tamil Nadu 60 30 21 
Ecological Landuse, Water 
Management end Rural 
Development,Aurobrinda-
van, Auroville Tamil Nadu 

45. ICARWMs. Agricultural Tamil Nadu 70 35 .24.5 
College and Research 
Institute. Madurai. Tamil 
Nadu Agricultural 
University. Madurai. 
Tamil Nadu 

46. Soil and Wider Manage- Tamil Nadu 20 10 7.0 
ment Research Institute. 
Tamil Nadu Agricultural 
University .KatIuthoItarn. 
Thanjawr. Tamil Nadu 
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47. Sugarcane Breading Tamil Nadu 50 25 8.75 
Institute, Coimbetore, 
Tamil Nadu 

48. Water Technology Tamil Nadu 70 35 12.25 
Centre. Tamil Nadu 
Agricultural University. 
Coimbatore, Tamil 
Nadu 

49. Agricultural Co"ege and Tamil Nadu 50 25 8.75 
Research Institute. Tamil 
Agricultural University. 
Coimbatore. Tamil Nadu 

50. DHAN Foundation. 18 Tamil Nadu, AndhraPradestl 98 36 25.2 
PilIaiyar Koil Street. 
SS Colony, Madurai, 
Tamil Nadu 

51. Indian Institute of Uttar Pradesh 'foo 50 17.5 

Sugarcane Research. 
Rae Bareli Road. Post 
Dilkhusha. Lucknow 

52. Director extension. CSA. Uttar Pradesh 
I 

100 50 17.5 

University of Agriculture 
and Technology. Kanpur 
Utlar Pradesh 

53. BAIF Development Uttar Pradesh 50 25 8.75 

Research Foundation, 
27-A, Tagore Town. 
Allahabad. Uttar Pradesh 

54. Indian Institute of Uttar Pradesh 100 25 8.75 

Vegetable Research, 
Varanasi. Uttar Pradesh 

55. Centre tor AgricUltural .Uttar Pradesh, Rajasthan. 100 50 35 

Technology Assessment tiaryana 
and Transfer. Indian 
Agricultural Research 
Institute. Pusa, New 
Dethi 
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56. Department of Soil Uttaranchal 100 47.65 33.355 
Science, College of 
Agriculture. G.B. Pant 
University of Agriculture 
and Technology, Pant-
nagar Distt Udham 
Singh Nagar, Uttarkhand 

57. Vivekanada Parvatiya Uttaranchal 75 37.5 
Krishi Anushandhan 
Sanathan (ICAR). 
A1mora Uttarakhand 

58. Central Soil and Water Uttaranchal, Uttar Pradesh, 100 50 35 
Conservation Research Haryana, Punjab. Himachal 
and Training Institute. Pradesh, Tamil Nadu, 
218, Kaulagarh Road, Rajasthan. Gujarat, Kamatak, 
Dehradun Orissa 

59. Bidhan Chandra Viswa- West Bengal 
vidyalaya, Gayeshpur, 
Nadia. West Bengal, 

SO. Uttar Banga Krishi Viswa- West Bengal 
viyataya Pundlbari, Cooch 
Behar, West Bengal 

Total 

[Translation] 

SHRI THAWAR CHAND GEHLOT : Mr, Speaker, 
Sir, water management is very necessary. The 
importance of Inter-linking of rivers becomes project very 
important when there is flood in some areas and drought 
in others, through this project irrigation can be provided 
to all agricultural land. Sir, hon'ble Minister has stated 
in reply to my question that on the basis of its feasibility 
private sector participation should be encouraged in 
planning, development and management of water 
resources projects for diverse uses. Earlier, the 
Govemment had appointed a Commission with a view 
to implement inter-linking of river project. The 
Commission has submitted its report which is under 

100 49.2 34.44 

100 50 17.5 

5000 2446.85 1311.695 

consideration of the Govemment. Some States have 
further considered that report. Would the Minister like 
to take action to· allow private sector partemership in 
research and allied activities in the matter of 
management of Inter-linking of river projects? 

PROF. SAIF-UD-DIN SOZ: Sir, the question raised 
by the hon'ble Member is not related to his original 
question; he 18 raising another question. I respect him, 
so I Shall answer his question. 

[English] 

For the first time, such a question regarding 
private-public partnership has been raised. So I must 
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place on record the policy of the Ministry. Our policy is 
that the private sector participation should be 
encouraged in planning, development and management 
of water resource projects for diverse use wherever 
feasible. Private sector participation may help in 
introducing innovative ideas, generating financial 
resources, introducing corporate management, improving 
service effICiency and accountability to users. Depending 
upon the specific situations, various combmations of 
private sector participation in building, owning, operating, 
leasing and transferring of water resource facilities may 
be considered. This is the policy of the Government. 

[Translation1 

Sir, his question regarding linking of rivers is a 
different question. His question was that private sector 
participation also should be allowed. Among them Ken-
Betwa link project is the first of those projects which are 
under our consideration. Its DPR is being prepared. As 
I have said earlier, inter-linking project of Ken-Betwa will 
be be completed within a year and it will benefit the 
States of Uttar Pradesh and Madhya Pradesh. I would 
like to inform that work on the remaining projects is 
going on. There are four other links. I would like to tell 
their names-Parvati-Kalisindh, Narmda-Par-Tapi, 
Damanganag-Pinjal and Godavari-Krishna. Private sector 

I 
participation has been allowed in it. 

MR. SPEAKER: He has covered the whole policy 
in it. Have you any more supplementary? 

SHRI THAWAR CHAND GEHLOT: Yes, Sir. In the 
last part of the answer of the question hon'ble Minister 
has given one more information that the Ministry of 
Water Resources has initiated 5000 Farmers 
Participation Action Research Programme throughout the 
country with the help of various institutes to increase 
yield and income by using all the available sources of 
water and for this purpose funds have been sanctioned 
and released. I would like to know the details of work 
done under 5000 Farmers Participation Action Research 
Programme till date? 

MR. SPEAKER: How will he give such a big reply? 
The particulars have been given in 6 pages but still 
you are not satisfied. 

SHRI THAWAR CHAND GEHLOT: My question 
relates to the information given in last two pages. 

MR. SPEAKER: Ifs O.K. 

PROF. SAIF-UD-DIN SOZ: The most Important 
thing is that 5000 places in various parts of the country, 
and large villages have been identified for establishing 
such centers. Funds required by them have been 
released. The farmers would be benefited directly from 
the research conducted. 

SHRIMATI JAYAPRADA : Sir, I would like to draw 
the attention of the House. 

MR. SPEAKER: There is not much time so please 
be brief. 

SHRIMATI JAYAPARDA: Sir, I would like to draw 
the attention of the House towards Bundelkhand of Uttar 
Pradesh. Hon'ble Minister also spoke about it and 
replied in detail but the situation of Bundelkhand is .... 

{Eng/ish1 

MR. SPEAKER: That is not related to the question. 
[Translation] Please ask relevant question. 

SHRIMATI JAYAPARDA: Sir, due to draught. the 
condition of farmers is very bad in that area. No package 
has been given to them in the budget presented here. I 
would like to ask the hon. Minister whether there is any 
plan to give any water resources package by allowing 
private sector participation? 

MR. SPEAKER: Please send a written reply to this 
question. 

WRITTEN ANSWERS TO QUESTIONS 

{English] 

Sugarcane Production 

-382. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether there has been a decline in production 
of sugarcane in the country over the years; 
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(b) if so, the production of sugarcane at' the end 
of the'season 2007-OS vis-a-Ws" that for the previous 
two years: 

(c) the reasons for Io'!'l production and the areas 
where that has been prominent; 

(d) whelher the Government proposes to fix a 
target for higher production of sugarcane in the country; 
and 

(e) if so, the details thereof and the steps proposed 
to be taken for the same? 

THE MINiSTER OF AGRICULTURE AND 
MINISTER OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): (a) 
to (c) No, Sir. The production of sugarcane in the 
country shows an increasing tMnd over the last flv& 
years (2003-04 to 2007-(8). The sugarcane production 
was 233.86 miNion tones in 2003-04. whictr increased 
to 237.09 million tones in 2004-05. 281.17 miNion tones 
in 2005-06 and further to 355.52 million tones in 2006-
07. The sugarcane production during 2007-08 is 
estimated at 340.32 million tones (2nd Advance 
Estimates reteased on 7th February. 2008), which is less 
than the production during the previous year. The 
decrease in production during 2007-08 is on account of 
less area coverage under SUQateane during 2007-08 as 
compared to 2006-07. Among the maiOr producing 
States, lower production during 2007-08 has been 
reported in Uttar Pradesh, Kamataka, Andhra Pradesh 
and Gujarat 

(d) and (e) During the years 2005-06 to 2007-08, 
sugarcane production in the country has been more than 
the corresponding targets. Keeping in view the demand 
tor sugar mthe country. it is not considered desirable 
to have higher target for sugarcane production than what 
is being achieved. 

To Increase the production and productivity of 
sugamane, in the country, GCMtmment is imptementing 
a CantraHy Sponsoled Scheme ot Sustainable 
Development of Sugarcane based Cropping System 
(SubaCs) in different States subsumed under Macro 
Management 'Mode of Agriculture since April. 2004. 

[TransIatioITJ 

*384. DR. RAM LAKHAN SINGH: WHI the Minister 
of CONSUMER AFFAIRS. FOOD AND PUBLIC 
DlSTRlBUTION be pleased to state: 

(a) whether complaints regarding non-availability 
and non-distribution of foodgrains under Public 
Distribution System (POS), Targeted Public Distribution 
System and Antyodaya Anna Yojana (AAY) in the 
remote and inaccessible areas of the country has been 
received during the last two years and the current year; 

(b) jf so, the details thereof and the reasons for 
failure to supply adequate quantity of foodgralns to these 
regions during the said period; and 

(c) the remedial stepe taken to ensure adequate 
and timaIy distribution of foodgrains in such areas? 

THE MINlSTER OF AGRICULTURE AND 
MINISTER OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI SHARAD PAWAR): (a) 
and (b) Yes, Sir. A few complaln1s have been received 
from individuals. organiza1lons and through press reports 
about non-availability and non-distribution of foodgrains 
under Targeted Public Distribution System (TPDS) In 
some States. A statement containing State-wise, details 
of complaints received during 2006, 2007 and 2008 is 
enclosed. Government of India has ensured adequate 
availability of foodgrains for aM BPl. and AA Y tamilles. 
The responsibtlity for ensuring further transportation and 
proper distribution 10 eligible ration card hoIdefs is of 
the State and UT Governments. Therefore, all the 
complaints have been sent to the concemed State and 
UT Governments for taking appropriate action. 

(e) Government of India allocates foodgraina tal 
all S.... and UTs as per applicable norms. These 
alkIcaIiona ., of thefoodgralns are iI8ued in advance. As 
per existing instructions, Fel delivers the allocated 
foodgrains to State and UT Governments from Its 
depots/godowns. Deoentrallzedprocurement States also 
lift the allocated foodgrains from the'st0ck8 maintained 
by them. 
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In some. rant C888& if FCI is not able to deliver 
...... ·aHecafad quantities ta Stat& and UT Governments 
from the designated depotsigodowns, it deIivenI them 
from the. nearest depots/goclowns. 

For remote and inaccessible areas in States, 
advance allocations of foodgrains are also pemrittad for 
stocking during monsoon and winter seasons. 

CompJaints Ret;e;v6d by the Department from Individual Organisation and through media· reports regarding 
Non-AvaiiabiJity and Non-Distribution of TPDS Foodgrains in StateslUTs during 2008, 2007 and 2008 

51. StateslUT Number of Complaints. received on Total 
No. 

Non-availability of 
Foodgralns 

Non-dlstribution of 
foodgrains 

2006 2006 2OD7 2008 

1. Assam 

2. Bihar 

3. OIIIhi, 

4. Halyana 

5. Madhya Pradesh 

6. Manipur 

7. OdIlIa' 

8. Rejuthan 

9, Uttar PradHh 

Total 2 

TNt ... to HendIoom WOIkmen 

"386. SHAf HANSRAJ G. AHIFt. Will the Minister 
of TEXTILES be pleased to state: 

(a) whether National Institute of Fashion 
TechnOlogy will be asked to assist in the modemisation 
and de¥etopal8ftt at hIIt'IdIoom industry by imparting 
n8G8SS8IY traming to handloom workmen: 

(b) if so. thecdatBils theAtGf: and 

3 

10 

16 

6 9 

6 17 

14 33 

(e) the action plan workect out by the Govemment 
to. provide training. to such workers? 

THE MI·NISTER OF TEXTILES (SHR'! 
SHANKERSINH VAGHetA): (a) to (e) Government of 
India, MInistry of Textiles, 0ftIce of the Development 
Commiasioner for Handtooms introduced Integrated 
Handloam Cluster Dewtopment Scheme in 2005-06 for 
daYelapm8nt of 20. handloom ctustafS, spread in 12 
Slates for their holistic and integrated devetopment. The 
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action plan of these ciust81S is under implementation 
through the identified Implementing Agency concerned. 
As per the approved Action Plan .. a designer has been 
provided to each cluster and preference is given to the 
designers passed from the National Institute of Fashion 
Technology (NIFT)INationallnstilute of Design (NID) for 
developmenVdiverslfication of handloom products of the 
clusters and developing a market linkage with buyers. 
both domestic and intemational markets. 

During XI Plan period, a Scheme caHed "Integrated 
Handlooms Development Scheme" as a 100% Centrally 
Sponsored Plan Scheme has been Introduced by merging 
the components of Deen Dayal Hathkargha Protsahan 
Yojana (DDHPY), Integrated Handloom Training Project 
(IHTP). Workshed-cum-Housing Scheme and Integrated 
Handloom Cluster Development Scheme (IHCDP) with 
or without modifications. Under this scheme, one of the 
components is Design Development and Product 
Diversification and there is a provision to engage the 
designer by the Implementing Agency. As per the 
guidelines. the textile deSigner to be engaged in the 
cluster should have atleast 3 years of experience. Hal 
She should be graduate from NIFTINID. In case. the 
designer of the other Institution is to be engagea. he/she 
should be appointed with the prior approval of the 
Development Commissioner (Handlooms). The State 
GovemmentslWeavers' Service Centres have accordingly 
been requested to engage the designers in the clusters 
sanctioned during the year 2007-08 under the Integrated 
Handlooms Development Scheme. 

[English] 

Delay In Providing Broadband 
Connections 

"387, SHRI SHRINIWAS DADASAHEB PATlL: Will 
the Minister of COMMUNICA nONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether in urban areas the subscribers have 
to wait for a long period to avail of the broadband 
services being provided by Mahanagar Telephone 
Nigam Limited (MTNL) and Bharat Sanchar Nigam 
Limited (BSNL): and 

(b) If so, the steps taken/being taken by the 
GoV8mrnent1o'reduce the delay fnprovlding broadband 
connections In the' country? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) 
and (b) There is a waiting list of 12,924 and 1,341 for 
broadband connections of MTNL in Mumbai and Delhi 
respectively as on 31-03-2008. However, in other parts 
of the country, broadband connections of BSNL are 
availabfe on demand. 

MTNL has recently added 34,000 and 30,000 
capacity to its existing broadband network in Mumbai 
and Delhi respectively. These new additions will take 
care of the present backlog and fresh demands, which 
is likely to be generated. MfNL has further planned to 
add 1.66 lakh and 2.7 lakh capacity in Mumbai and 
Delhi respectively to its broadband network in 2008-09. 

BSNL has provided 20.32 lakh broadband 
connections as on 31-03-2008. It has also planned for 
augmenting its present broadband capacity of 34.7 lakh 
by 14lakh (including rural areas) to maintain on demand 
status. 

Market Share of BSNL 

"389. SHRI SUNIL KHAN: Will the Mintster of 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the BSNl's position in wireless 
segment has gone down to the fourth from the second 
position in the country: 

(b) if so, the reasons therefor; 

(C) whether there was delay in the procurement of 
GSM and broadband equipment which has caused this 
fall; 

(d) if so, the details thereof; and 

(e) the market share of BSNL In 1he country? 

THE MINISTER OF COMMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) 
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and (b) Ves. Sir. The decline in market share of BSNL 

in wireless segment is due to increaae in number of 

private players in the telecom sector which has resulted 

into fierce competition among different service providers. 
However, . the total wireless connection of BSNL has 

incteased from 3.09 crores as on 31-03-2007 to 4.07 
crores as on 31-03-2008. 

(c) and (d) Ves, Sir. The equipment procurement 
effortS for'SSNL's new motJiIe· expansion project received 

a setback with one of the bidders approaching the 

Hon'ble High Court against the decision of BSNL 

rejecting their bid. 

(e) The Market share of BSNL in wireless segment 

is 15.52% as on 29-02-2008. 

[Translallon] 

Minimum Dally W ..... to Women 

Agricultural Labourers 

-393, SHRIMATI SANGEETA KUMARI SINGH 

DED: 
SHRI HARtSINH CHAVDA: 

WiD tho Minister of LABOUR AND EMPLqVMENT 

be pIeaaed to state: 

(a) whether the Government has made any 
assessment regarding minimum daily wages being paid 

to the women labourers In the agricultural sector. 

(b) If so. the details thereof and the outcome 
thereof; 

(c) whether the Government has made efforts to 
ensure payment of minimum dally wages to women 
agricultural labourers; and 

(d) If so, the details thereof and the success 
achieved therein? 

THE MINISTER OF STATE.OF THE MINISTRY OF 
LABOUR AND EMPLOVMENT (SHRI OSCAR 
FERNANDES): (a) to ~d) Under the Minimum Wages 
Act. 1948. the rates of minimum wages. nolified for 
scheduled employments by the appropriate Governments. 
apply equally to male and female workers. On the basis 
of infonnation available, a statement showing the rates 
of minimum wages to agricultural workers. State-wise, is 
annexed. 

The enforcement of the Minimum Wages Act, 1948 
is secured at two levets. While in the Central sphere, 

. the enforcement is secured through the Inspecting 
Officers of the Chief Labour Commissioner (Central) 
commonly designated as Central Industrial Relations 
Machinery (CIRM), compliance in the State sphere Is 
ensured through the State. Enforcement Machinery. 
Officials conduct regular inspections and in the event 
of detection of any case of non-payment or under-
payment of minimum wages. they advise 1M employers 
to make good the shortfall of wages. In c JSe of n0n-

compliance, penal provisions prescribed in the Act are 
resorted to. 

Annexure 

Rates of Minimum Wages for Agricunural WorlrelS Fixed by Different StateslUnion Territory 
Administrations under the Minimum Wages Act, 1948 

·Sl· Appropriate 
No. Govemments 

2 

Central SphEire 

Category 

3 

Unskilled 

Minimum Wages for 
Aglicultural W~ 
(in rupees :per ~y) 

4 

117.65· 
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2 3 4 

Semi-skilled 122.68 

Skilled 132.22 

Highly Skilled 143.79 

Sbde8IUnion Territories 

1. Andhra Pradesh Lowest 64.00 

Highest 149.00 

2. Arunachal Pradesh Unskilled 55.00 

Semi-skiUed 60.00 

Skilled 65.00 

3. Assam Unskilled 78.35 

Semi-skilled 80.96 

Skilled 87.81 

4 .. Bihar 66.00 

5. Chhattisgarh Uriskilled 69.00 

6. Goa Unskilled 110.00 

7. Gujarat 50.00 

8. Haryana Unskilled 135.00 

Seini-skilled A 140.00 

Semi-skilled B 145.00 

SkiItedA 150.00 

Skilled B 155.00 

Highly skilled 160.00 

9. Himachal Pradesh Unskilled 75.00 

10. Jammu and Kashmir Unskilled 66.00 

Semi-skilled 88.00 

Skilled 147.00 
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2 3 4 

11. Jharkhand 50.06 

12. Kamataka 71.28 

13. Kerala 72.00 for light work 

125.00 for hard work 

14. Madhya Pradesh Unskilled 61.37 

15. Maharashtra Zone-I 72.00 

Zone-II 70.00 

Zone-III 68.00 

Zone-IV 66.00 

16. Manipur Unskilled 72.40 

Semi-skilled n.65 

Skilled 79.40 

17. Meghalaya Unskilled 70.00 

Semi-skilled 75.00 

Skilled 85.00 

18. Mizoram Un-skilled 103.00 

Semi-SkilJedlUnskilled Supervisory 115.00 

Skilled Grade-II 143.00 

Skilled Grade-l 183.00 

19. NagaJand Unskilled 66.00 

Semi-skilled 70.00 

Skilled 75.00 

20. Orissa Unskilled 70.00 

Semli-skilled SO'OO 

Skilled 90.00 

Highly skilled 100.00 
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1 2 3 4 

21. Punjab 100.70 (Without meal) 

91.00 (With meal) 

22- RajaSlban Unskilled 73.00 

Semi·skiIIed n.oo 
Skilled 81.00 

23. Tamil Nadu For Men 6 Hour Work 80.00 

For Women 5 Hour Work 70.00 

24. Tripunl 85.00 

25. uaar Pradesh 100.00 

26. Uttarakhand 73.00 

27. west BengaJ 71.13 (wiIh meal) 

74.33 (wtIhout meal) 

28. Andaman and Nicobar JsJands 

Unskilled 130.00 

Semi-skilled 151.00 

Skilled 183.00 

Highly skilled 204.00 

NIcoIMr 

Unakilled 139.00 

Sami-skiHed 165.00 

Skilled 204.00 

Highly sJdIIed 222.00 

29. ChandigaIh Un-ekiIIed 133.46 

Semi-skilJed-II 139.26 

Semi-sldJJed-1 143.06 

SJciIIed-IJ 150.76 
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1 2 3 4 

Skilled-I 159.46 

Highly skiHed 174.86 

30. Oadra and Nagar Haveli Unskilled 99.80 

Semi-skilled 106.30 

Skilled 112.80 

31. Delhi Unskilled 140.00 

Semi.skiIIed 146.00 

Skilled 156.00 

32 Puducherry PuduchenylKaraikal Unskilled 54.00 

Skilled 100·90 

Yanam Unskilled 55.00 

Skilled 68.00 

Note: ~: Unskilled employees having 10 years experience would be deemed categorised as SemioSldllad "A". After 3 years 
of expel'ienC8 in Semi-skilled "A" the employees would be categorised as Semi-ak111e4 "8". After 3 years of 8lIP8Iiance in Skilled 

·A·, the employees would be categorised as Skilled ·B" . 

....... tdnt: Zona J shall comprise of the areas fallind within the limits of all Municipal Corporations; 

Zone \I shall comprise of the areaalalling witNn the limits of all "A" and "S- grade Municipal Corporations; 

Zone '" sha/l comprise of all other areas in the State, not included in Zone I and II. New line Zone IV shall comprise the araas 
rnentiorl8d in JaJgaon. Chula, Nashlk, Puna. SoIapur. Ahmednagar. SangIi. Satara. Aurm1gabad, Baed, Oamanabadand BuIdhana 

distric1s. 

.... Import IItHtgher PrIce 

"394. SHRI CHANDRABHAN SINGH: 

SHRI IQBAL AHMED SARADGI: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBUC DISTRIBUTION be pleased to state: 

(a) whether wheat was imported at prices higher 
than its Minimum Support Price (MSP) paid to the 

farmers in the country; 

(b) If so. the details thereof and the reasons 
therefor Indicating the excess amount paid on Imports 
during the lut three years and In the cunent year; 

(c) whether there is. any proposal to procure wheat 
at the price being. paid for import; 

(d) if so, the details thereof: and 

(e) 'the steps taken to import wheat at competitive 
price? 

THE MINISTER OF AGRICULTURE AND 
MINISTER OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRtBUTION(SHRI SHARAD PAWAR): (a) 
and (b) Import of wheat was done by floating global 
tenders at prevailing international prices which were 
higher than Miiitmum Support Price. Wheat was not 
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imported on Government account during the year 
2005-06. 54.54 Iakh MT of wheat was imported at a 
weighted average price of US $ 204.66 per MT during 
the year 2006-07 and 17.69 lakh MT of wheat was 
imported at a weighted average price of US $ 372.82 
per MT during the year 2007-08. 

(c) to (e) Wheat is procured at Minimum Support 
Price. Import of wheat is done through global tenders 
floated by designated Public Sector Undertakings who 
have the requisite expertise in international trade. The 
tender is published in leading newspapers as well as 
on the websites of these Undertakings in order to get 
wider participation in the tender. Further, the tender 
terms were streamlined to get competitive bids. 

[English] 

Aiver BlInk PlotIKtIon Scheme 

*395. SHRIMATI C.S. SWATHA: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether proposals from various States under 
Rivet Bank Protection Scheme have been received 
during the recent past; and 

(b) if so. the details thereof alongwlth the number 
of proposals approved and pending with the Ministry? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-UD-DIN SOZ): (a) and (b) There is no scheme 
with a name as "River Bank Protection Scheme" 
launched during the recent past but a state sector 
scheme namely, "Flood Management Programme- (FMP) 

(with an estimated cost of Rs. 8,000 Cr) has been 
approved in principle, by the cabinet in November, 2007 
for providing central assistance to the States during XI 
plan. Under the scheme. central assistance would be 
provided to the States for taking up river management, 
flood control. anti-erosion and drainage development 
wore for which detailed guidelines have been issued 
by the Ministry of Water Resources on 27th December, 
2007 to all states. 

A total of 315 proposals of flood management were 

received from 13 States, for consideration under FMP 
in January 2008 which were examined as per the 
detailed guidelines by the Ministry of Water Resources. 
Out of them, a total of 239 schemes have been Included 
for providing central assistance. 

Emptoyment end Unemployment 
Growth Aete 

*396. SHRI BALASAHEB VIKHE PATIL: 

SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the growth rate of employment and 
unemployment witnessed during each year of the Tenth 
Plan Period alongwith the target fixed for reducing 
unemployment In each year of the Eleventh Plan Period; 

(b) the details regarding rate of unemployed among 
educated, uneducated skilled and unskilled rural and 
urban youth in the country during each year of the Tenth 
Plan Period. ca18gory-wise; and 

(c) the scheme formulated and funds allocated for 
generating additional employment oppor1untties In order 
to reduce the unemployment rate in the country during 
the Eleventh Plan Period? 

THE MINISTER OF STATE OF THE MINISTRY 
OF LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) Reliable estimates of 
employment and unemptoyment are obtained through 
quinquennial Labour force surveys conducted by the 
National Sample Survey Organisation (NSSO). The last 
such quinquennial Survey was conducted during 2004-
OS. As per two most recent quinquennial rounds of the 
NSSO on employment and unemployment. growth of 

employment on Current Daily Status (COS) basis has 
been estimated at 2.62 per cent per annum during 1999-
2000 to 2004-2005 and growth of unemployed at 5.42 
per cent per annum during the same period. The Eleventh 
Five Year Plan (2007-12) document. approved by the 
National Development Council. has projected that about 
58 miNion employment opportunities on CurrentOaily 
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Status . basis are likely to be generated during the Plan 
period and during the corresponding period the number 
of unemployed persons are likely to decrease from 34.74 
mUlion in 2004-05 to 23.35 million in 2011-12. Details 
regarding education level specific usual status basis 

General education level 

Rural 

Male 

Not literate 1.3 

Literate and up to primary 2.5 

Middle school 3.1 

Secondary 6.4 

Higher secondary 9.2 

Diploma/certificate 15.2 

Graduate and above 15.7 

Secondary and above 9.1 

All 3.9 

Government has also been implementing various 
employment generation and poverty alleviation 
programmes of which some important ones are Pradhan 
Mantri Rozgar Yojana (PMRY); Swama Jayanti Shahari 
Rozgar Yojana (SJSRY); Swarnajayanti Gram 
Swarozgar Yojana (SGSY): Sampoorna Grameen 
Rozgar Yojana (SGRY): Rural Employment Generation 
Programme (REGP) and National Rural Employment 
Guarantee Act. 2005 (NREGA). etc. for generating 

gainful employment in the country. 

SettIng up more Employment 
Exchangea 

·397. SHRI RUPCHAND MURMU: WiH the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

unemployment rate for persons of age 15-29 years during 
2004-05 are given below: 

Education-level specific usual status (ps+ss) 
unemployment rate (%) for persons of age 15~29 years 
during 2004-2005. 

Unemployment rate 

Urban 

Female Male Female 

0.6 2.8 1.0 

1.7 4.6 5.1 

4.7 7.8 11.7 

13.3 9.6 22.5 

22.1 10.5 25.4 

32.5 17.5 24.5 

36.3 18.5 30.4 

20.8 13.3 26.7 

4.2 8.8 14.9 

(a) the total number of employment exchanges 
functioning at present in the country. State-wise; 

(b) whether the Government proposes to set up 
more employment exchanges in the country during the 
Eleventh Plan Period; and 

(c) if so. the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) There were 965 employment 
exchanges functioning all over the country as on 
31·12-2007. The State-wise number of employment 
exchanges is given In the enclosed Statement. 

(b) and (c) The employment exchanges function 



99 WriUen Answ8ts APRil 21, 2008 10 QI nllon. 100 

under the direct fmancial anciadministrative control of 2 3 
respective State GovemmentslUnion Tenitory Adminis-
trations. Setting up of new employment exchanges in 17. Manipur 11 
the StatesIUnIon Territory Administrations is, therefore, 
decided by 'them keeping In view the local needs and 18. Meghalaya 12 

resources available. The Central Government has no 19. Mizoram 03 
direct role to play in 1his regard. 

20. Nagaland 08 
Slatement 

21. Orissa 40 
Number of Employment Exchanges functioning State-

wise as on 31-12-2007 are indicated below 22. Punjab 48 

23. Ra;asthan 42 
81. Name of the No. of Employment 
No. StateIUT Exchanges 24. Sikkim* 

25. Tamil Nadu 34 
1 2 3 

26. Tripura 05 

(A) S'IIItn 27. Utrrakhand 24 
1. Andhra Pradesh 31 

28. Uttar Pradesh 90 
2. Arunachal Pradesh 11 

29. West Bengal 75 
3. Assam 52 

(8) Union Territories 
4. Bihar 37 

30. Andaman and Nicobar· tstands 01 
5. ChatIiagaIh 17 

31. Chandigarh 02 
6. Delhi 14 

32. Dadra and Nagar Haveli 01 
7. Goa 01 

33. Daman and Diu 02 
8. Gu;tuat 44 

34. L.akahadweep 01 
9. HaIyaRa 61 

35. Pudducherry 01 
10. Himachal Pradesh 15 

11. Jammu and Kashmir 14 Total 965 

12. Jharkhand 39 
• Hoot E~ Exchange Iunctioned In the Slate. 

13. KamataIca 37 
Talent Search Scheme of DRDO 

14. Kerala 89 
*398. SHRI NAND KUMAR SAl: 

15. Madhya Pradesh 58 
SHRI KISHANBHAI V. PATEL: 

16. Maharashtra 47 
Will the Minister of DEFENCE be pl88I8d to .ude: 
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(a) whether Defence Research Development 
Organisation (OR DO) proposes to launch talent search 
scheme to attract Non-Resident Indians (NRla) in order 
to overcome .attrition of its scientists; 

(b) if so, the details thereof; 

(c) the number of NRI scientists .. and engineers 
who submitted their applications to DROO during 2007; 
and 

(d) the number of scientists selected by DRDO so 
far and the estimated number of scientists and engineers 
proposed to be selected under the scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRf OSCAR 
FERNANDES): (a) and (b) The talent search scheme 
for attracting Non-Resident Indians (NRls) in DRDO 
already exists. Under this scheme. any NRI wiHing to 
return to the oountry may apply directly to Recruitment 
and Assessment Centre (RAC)lDRDO laboratories for 
hisJher possible induction in DRDO. NRts are interviewed 
through video conferencing and offered initially ad-hoc 
appointments. if their qualifications and experiences are 
of direct interest to DRDO. This scheme is not to 
overcome attrition of scientists. but to induct talert in 
ORDO. 

(c) A total 54 number of NRI scientists/engineers 
submitted their applications to DRDO during 2007. 

(d) Under the scheme. so far 70 scientists have 
been selected by the DRDO Including 19 scientists in 
the year 2007 and the estimated number of scientists 
proposed to be selected are approximately 20 per year. 

{Translation] 

Dtffarence In Minimum WIIgM 

"399. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI HARtKEWAL PRASAD: 

Will the Minister of LABOUR AND EMPLOYMENT 

be pleased to state: 

(a) whether there isa major difference in the 

MiDimum Wages in various States of the country at 
present; 

(b) if so, the. details thereof and the reasons for 
the said difference, State-wise; 

(c) the steps taken by the Government to remove 
the said difference and to bring parity in it; and 

(d) the extent of success achieved by the 
Govemment as a result thereof? 

THE MINISTER OF STATE OF THE MINISTRY 
OF LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) There is variation In fixation 
of minimum wages by the appropriate Govemments 

throughout the country due to divergence in socio-
economic factors, agro-cllmatic conditions, cost of living, 
productivity, paying capacity, local conditions etc. A 
statement shOWing the range of minimum wages for 
unskiHed, workers, State-wise, is annexed. 

(c) and (d) In order to reduce the disparity in 
minimum wages across the country. the Central 
Govemment has mooted the concept of National Floor 

Level Minimum Wage. It has been revised from time 
to time and presentty stands at Rs. 80/- per day with 

effect from 01.09.2007. The State Governments are 

persuaded to fix/revise minimum wages in such a way 
that In none of the scheduled employments, is the 

minimum wage less than the National Floor Level 

Minimum Wage. 

Further, the Government has also formed five 

Regional Committees of States/Union Territories in 
Eastern. North Eastern, Southern, Western and 
Northem Regions so as to meet periodically with the 
main objective for reducing disparity and to bring about 
uniformity In the fixation/revision of minimum wages for 

similar scheduled employments, at least at the regional 

level. 
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s.tement 1 2 3 
Range of Minimum Wages for Unskilled Worlcers in 

different $tates/UnIOn Territories 21. Punjab 96.90-100.70 

22. Rajasthan 73.00-87.81 
51. 5tateslUnion Range of Minimum 
No. Territories Wage for Unskilled 

23. 5ikkim 85.00 

Workers 24. Tamil Nadu 57.94-158.70 
(As. Per day) 

25. Tripura 47.15-85.00 

2 3 26. Uttar Pradesh 73.31-113.70 

27. Uttarakhand 70.82-133.20 
1. Andhra Pradesh 49.15-135.00 

28. West Bengal 49.81-138.04 
2. Arunachal Pradesh 55.00 

29. Andaman and Nicobar 130.00-181.77 
3. Assam 54.80-76.35 Islands 

4. Bihar 66.00-88.00 30. Chandigarh 133.46 

5. ChhaUisgarh 66.70-101.00 31. Dadra and Nagar Haveli 99.80 

6. Goa 90.00-110.00 32. Daman and Diu 95.00 

7. Gujarat 50.00-109.90 33. Dethi 140.00 

8. Haryana 135.00 34. Lakshadweep 71.90 

9. Himachal Pradesh 75.00 35. Puducheny 54.00-120.00 

10. Jammu and Kashmir 66.00 
[English] 

11. Jhalkhand 50.06-76.81 
Growth In Textile Sector 

12. Kamataka 71.28-125.17 
·400. SHRI BADIGA RAMAKRISHNA: 

13. KeraJa 72.00-288.03 
SHRI KAILASH MEGHWAl: 

14. Madhya Pradesh 61.37- 94.12 
Willi the Minister of TEXTILE be pleased to state: 

15. Maharashtra 46.13-201.30 
(a) The details regarding investment made and 

16. Manipur 72.40 employment generated in the textile sector during each 
year of the Tenth Plara Period; 

17. Meghalaya 70.00 
(b) whether the Government has made any 

18. Mizoram 103.00 assessment regarding expected growth. employment 

19. Nagaland 66.00-90.00 potential and Investment required in the teldile sector 
during the Eleventh Plan Period; 

20. Orissa 70.00 
(C) if so. the details thereof: 
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(cI) whether the bottlenecks and impediments for 
textile exports have also been identified: 

(e) if so, the details thereof aJongwith the remedial 
steps taken by the Govemment thereon; and 

(1) the reforms and innovative initiative plroposed 
'to be Introduced in the textile sector to achieve the 
goals fixed? 

THE MINISTEA OF TEXTILES (SHRI 
SHANKEASINH VAGHELA: (a) The total plan 

expenditure incurred by the Ministry of Textiles during 
the Tenth FIVe Year Plan is As. 4475.42 crore. The 
year-wise detatlls of plan expenditure are as follows: 

Year 

2002-03 

2006-07 

Total 

Plan Expenditure 
(As. crore) 

602.45 

638.66 

729.87 

1101.37 

1403.07 

4475.42 

The Govemment does not maintain the statistics 
of private investment In Vle textile sector except for the 
investment induced through Technology Upgradation 
Fund Scheme (TUFS). The amount of investment made 

during the last 5 years under TUFS is as under: 

Period 

2002-03 

2003-04 

project Cost 
(As. crore) 

2 

1438 

3289 

2 

2004-05 7349 

2005-06 15032 

2006-07 48145 

The total employment In textile sector in the 
terminal year of 10th Plan was 88.02 million against 
81.95 million in the year 2001 showing a growth of 7.4%. 

(b) and (c) Yes, Sir. As per the Report of the 
Working Group on Textiles and Jute Industry for the 
Eleventh Five Year Plan (2007·2012) constituted by the 
Govemment, the textiles industry is projected to grow 
at the rate of 16 per cent per year in value terms to 
reach the level of US$ 115 billion (current market size 
US$ 47 billion) consisting of exports valued at US$ 55 
billion and production for the domestic market valued 
at US$ 60 billion by the terminal year of the Eleventh 
Plan, i.e., 2012. Cloth production is expected to grow 
at the rate of 12 per cent in volume terms: clothing and 
apparel are expected to grow at the rate of 16 per cent 
in volume terms and 21 per cent in value terms and 
exports are expected to grow at the rate of 22 per cent 
in value terms. 

With the growth in textiles production, employment 
in the! sector is also expected to grow at the rate of 
3.05 per cent per year. The employment in textiles is 
expected to increase from 33.17 million persons In 2006 
to 45.19 million persons by 2012. The employment in 
allied sectors is also expected to increase from 54.85 
miJIion in 2006 to 60.20 million persons by 2012. The 
Working Group has estimated that the total investment 
requirement of the textile sector would be As. 150600.00 
crore during the Eleventh Plan pcariod. 

(d) and (e) The bottlenecks and impediments for 
textile export include appreciation of the Indian rupee 
against the US dollar resulting in price disadvantage as 
compared to our competitors, slow down in demand from 
some of the major importers such as the US due to 
intemal economic problems. high transaction costs. high 
cost of power and other infrastructural problems. 
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obsolete production technology, high degree of 

fragmentation of the industry and consequent lack of 
economies of scale, rigid labour laws etc. 

(1) The refotms and innovative initiatives drawn' 
up for the growth of textile industry has identified the 
following thrust areas: 

Apparel and Garments; 

Fibre Availability; 

Manpower Development; 

Textile Machinery; and 

Technical Textiles. 

Necessary action to implement an Action Plan has 
since been initiated. In addition to the ongoing schemes, 
the two flagship schemes, viz. Technology UpgradaUon 
Fund Scheme and the Scheme for Integrated TeldHe 
Parks have been approved for continuation in the 
Eleventh FIVe Vear Plan. Some other new initiatives 
proposed by the Government include Scheme for Market 
Development and Product Diversification, Manpower 
Development Scheme-known as the ·Neighbourhood 
Apparel and Textile Training Institutes for Job Assurance 
(NATlJA)", Creation of Investment Regions, Technology 
Mission on Technical Textiles, etc. 

In the Budget 2008-09, a provision has been made 
for establishment of six mega-clusters In the country in 
handIoam, powerloom and handicraft sectors to further 
ameliorate the problems of such Industries. 

[Translation] 

PrOlllctlon of Ungulstlc Righta of 
Telecom Subecrlbara 

3780. SHRI RAGHUVEER SINGH KOSHAL: Will 
the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased 10 state: 

(a) whether the Government has made efforts for 
removing linguistic and other related problems of 
teIecom subsCribers; 

(b) if so, the details thereof; 

(c) the number of telecommunication companies 
that made available their service . provider terms and 
supply forms, deposit receipts etc. in regionaJlanguagea 
included in the constitution including official language 
Hindi besides English; 

(d) if so, the details thereof; 

(e) whether the Government proposes to take any 
step to protect subscribers' linguistic rights; and 

(1) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTlRADIlY A M. SCINDIA): (a) 
to (1) Information is being collected and will be laid on 
the Table of the House. 

3781. SHRI MAHAVIR BHAGORA: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether any standard ratio nas been fixed by 
the Government regarding quantity of Aluminium. Nickel 
and Chromium to be used in manufacture of non-stick 
steel utensilS; and 

(b) if so, the detailsthereof'? 

lliEMINISTER OF STATEfN 1'HeMINISTRY OF 
AGRICULTURE AHOMtNlSTER OF STATE tN THE 
MfNlSTRY·· OF CONSUMER AFFA1RS, FOOD AND 
PUBLIC DtSTRIBUTtON (DR. AKHtlESH PRASAD 
SINGH): (a) No, SIr. Bureau of Indian Standards (BIS) 
has not fonnwlated any Indian Standard in this regard. 

(b) In view of (a) above, question does not arise. 

{English] 

Free Trade of Cotton 

3782. SHRI MlllND DEORA: Will the Minister of 
AGRICULTURE be pleased to state: 
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(a> whether China's refusal to allow free trade of 
cotton will have negative implications for Indian cotton 
growers; 

(b) if so, thedetailsth9feOf and remedial steps 
taken thereon; and 

(c) the steps taken by the Government to improve 
the condition of cotton growers in the country? 

THE MINISTEROF STATE IN THE MINISTRY OF 
AGRICUlTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTIlAL BHURIA): (a) 
and (b) As per the information available with the Ministry 
of Agriculture there is restriction on export of cotton from 
China. but there is no restriction on import of cotton to 
China The value of the export. of raw cotton including 
waste trom Inc:tia to China during the period ApriJ-
Deoember, 2007 increased by about 36% over the 
corresponding period of 2006. 

(c) Government is implementing a Technology 
Mission on Cotton (TMC) which consists of four Mini 

Missions. 

Mini Mission-I deals with research and development 
. ~ of improved cotton production and crop protection 

technology and is being implemented by Indian douncil 
of Agricultural Research (ICAR). 

Mini Mission-II deals with the developmental 
programmes for increasing production and productivity 
of the cotton and is being implemented by the 
Department of Agriculture and Cooperation. Under this 
Mini Mission, assistance is provided for production and 
distribution of seeds of varietieslhybrids not older than 
15 years, transfer of technology mainly through 
demonstrations, training of farmers and extension 
workers, plant protection measures including IPM 
demonstrations, supply of sprayers, pheromone traps. 
bio agents as well as water saving devices like sprinklers 

and drip irrigation system etc. 

The Mini Mission-III focuses on the development 
of mar1<eting infrastructure by undertaking activities like 
construction of marketing yards, auction centers, grading 

facilities, laboratories for testing of cotton qualities etc. 
The upgradation and modernization of ginning and 
pressing factories to improve quality of cotton is under 
taken under Mini Mission-IV. The Ministry of Textiles, 
Government of India, implements Mission-III and IV with 
the main aim to improve the quality of cotton. 

[Translation] 

Irregularity In Post Office 

3783. SHRI DALPAT SINGH PARSTE: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether irregularities have been noticed in the 
Shahdol R.S. post office in Shahdol Postal Division in 
Madhya Pradesh; 

(b) if so, the details thereof; 

(c) whether financial loss is also incurred due to 
irregularities; 

(d) if so, the detailS thereof; 

(e) whether any enquiry has been conducted to 
identify the reasons for such irregularities; 

(f) if so, the outcome thereof; 

(g) whether any policy has been formulated for 
transfer of Gramin Oak Sevaks in the country; and 

(h) if so, the facilities provided to Gramin Oak 
Sevaks and the procedure followed in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JVOTIRADITYA M. SCINDIA): (a) 
Yes, Sir. 

(b) to (f) A case pertaining to misappropriation of 
government money by Sub Postmaster (SPM), Shahdol 
R.S. Post Office (PO) in Shahdol Postal Division has 
come to notice. The SPM, Shri SL Rohini committed 
the fraud by way of non-accounting the amount tendered 
by the public for deposit in their accounts under various 
savings schemes. The SPM has also fraudulently 
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withdrawn money from various savings accountsl 
Instruments by forging signatures of depositors/ 
investors. Fraud to 1he tune of Rs. 50.25.4541- has been 
established against which a recovery of Rs. 3,06,0201-
has been made. The fraud could not be' detected 
immediately on its occurrence due to lapses in 
supervision by the officials of Shahdol Head Post Office 
and the inspectorial staffa Iso failed to perform their 
duties as prescribed in different manuals. In addition to 
SPM, 36 other officials have also been found guilty for 
various lapses during inquiry and disciplinary action 
against them is under process. Principal offender, Shri 
SL ROOini. SPM has been placed under suspension on 
09.05.2006 afternoon and is absconding. 

(g) and (h) As per extant Gramin Dak Sevak (GDS) 
(Conduct and Employment) Rules, 2001, a GDS shall 
not be eligible for transfer in any case from on post! 
unit to another post/unit except in public interest. Public 
interest has also been defined. A ODS posted at a 
distant place on redeployment, a GDS appointed on 
compassionate grounds, a woman GDS on her 
rnarriageIremar and a GDS suffering from serious 
illness or having a physically/mentally challenged 
member of family dependent on him/her. can be 

considered for transfer from one postIunIt to another. 

IEnghsh] 

Export of CotIOn 

3784. SHRI NAVEEN JINDAL: WIH the Minister of 
TEXTILES be pleased to state: 

(a) the target fixed and achieved regarding 
quantum and value, of different varieties of COlton. cotton 
materials and cotton clothes exported during each year 
of the Tenth Plan Period and thereafter, till date. variety-
wise: and country-wise; and 

(b) the targets fixed. for export of cotton during 
the years 2008-09? 

THE MINISTER OF STATE 'N THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a' No target 
is fixed for export of raw cotton. Variety wise export 
details on raw cotton including waste. cotton yam, 
fabrics and made-up and ready made garment of cotton 
era not available. The target fixed and achieved for 
export of Cotton Raw incl. Waste. Cotton Yam, Fabrics 
and Madeups and Accessories during tenth plan period 
(2002-20(7) is as under:-
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Country-wise details of exports of raw cotton are Cotton AdvIaoty Board has . estimated cotton export at 
given in the enclosed Statement. 65 lakh bates (170 kg. each) during the cotton year 

(b) No target Is fixed for export of cotton. However, 
2007-08 (Oct.-Sept.). 

....... nt 

Commodity: Cotton Raw Including Waste-Unit: Ton 

51. No. Country April-MaJch April-March April-March April-March April-March 
2003 2004 2005 2006 2007 

2 3 4 5 6 7 

Algeria 

Angola 0.03 

Australia 0.01 0.03 0.06 0.02 

Baharain IS 0.25 

Bangladesh PR 0.18 42.76 44.66 39.46 

Belgium 1.49 0.16 0.75 2.55 

Bosnia-Harzgovin 0.20 

Cambodia 1.92 0.80 

Canada 0.05 0.10 1.11 

Chad 0.00 0.20 

Chile 0.07 29.64 

Taiwan 0.03 13.94 23.72 32.81 

China PRP 0.28 28.07 388.05 552.42 

Colombia 0.02 

Czech Republic 0.02 0.04 

Djibouti 0.02 

Domnic Rep. 0.02 

Egypt A RP 0.03 0.93 0.02 0.02 

Fuji IS 0.01 
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2 3 4 5 6 7 

France 0.20 0.19 0.41 0.10 

Germany 0.08 0.23 0.94 2.03 

Guam 0.02 

Guatemala 0.11 

Greece 0.02 0.01 

Honduras 0.20 

Hong Kong 1.17 17.51 46.49 

Hungry 0.01 

Indonesia 0.29 14.27 26.88 59.87 

Israel 0.02 0.04 

Italy 1.69 0.19 2.71 

Jamaica 0.20 

Japan 5.51 3.78 4.28 4.41 

Korea DP RP 0.63 0.05 0.07 

Korea RP q.88 8.39 4.15 8.29 

Kenya 0.01 

Kuwait 

Latvia 0.10 

Uthuania 0.06 

Madagascar 0.02 

Malaysia 1.12 0.43 1.50 5.34 

Maldives 0.01 

Mali 
0.62 

Mauritius 4.93 9.66 -4.87 

Morocco 0.04 

Moldova 
0.12 
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1 2 3 4 5 6 7 

Nepal 0,69 1.40 2.28 1.18 

Nethertand 0.08 0.46 

Nigeria 1.36 

Philippines 1.22 0.99 1.10 

PakistanlR 40.49 39.41 172.87 

Poland 0.02 0.02 

Portugal 0.23 0.57 0.03 1.27 

Qatar 1.15 

Russia 0.02 

SaudI Arab 0.12 0.12 

Singapore 0.50 0.26 1.95 

Slovenia 0.01 

50dIh Africa 0.11 0.16 0.22 

Spain 0.04 0.02 0.18, 0.21 

Sri Lanka DSR 0.19 0.09 0.17 ·0.08 

St. Helena 0.20 

Suriname 0.60 

Sweden 0.83 

Switzerland 0.05 0.04 0.21 0.00 

Tanzania Rep. 0.01 

Thaitand 0.07 7.15 21.26 61.13 

Tuniaia 0.01 0.04 0.10 

Turtcey 0.04 0.38 4.63 79.09 

Uganda 0.02 

United Arab Emtrates 1.27 0.70 0.91 

U.K. 0.19 0.16 0.01 0.06 
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2 

U.S.A. 

Vietnam Soc. _. 

Virgin US 

Unspacificad 

Total 

3 

0.08 

11.75 

3785. SHRI K. S. RAO: Will the Minister of 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the total number of cases of fraud and illegal 
transfer of money and other documents including 
pasSports det8d8d by Foreign Post 0Ifices in different 
States during each of the last three years; 

(b) the action taken and penalties imposed on 
defautters by the Government; 

I 
(e) whether the Government proposes to provide 

scanning machin8e at each of the Foreign Post Offices 
to thoroughty chack all cta'paroeIs going out or coming 
into the country and taU other measures to check the 
practice of people travetIlng abroad on fake passpon 
documant8; and 

(d) if 10; the de1alIs. thereOf? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRf JYOTIRAOITY A M. SCINotA): (a) 

Nil. 

(b) Does not arise in view of (a) above. 

(c) At present there is no such proposal to provide 
scanning machines at each ot the Foreign Post Offices. 

(d) Does not arise in view of (c) above. 

.. 5 6 7 

0.03 0.09 t.72 

2.69 tB.96 43.19 

0.23 

0.14 t.01 

179.61 

3786. SHRI GlRDHARI LALI!IHAR6AVA: Will the 
MinIster of COMMUNlCAl'IONS AND INFOIWATION 
TECHNOlOGY be pteasM to state: 

(a) whether the Telecom Aegutatory AuIhority 01 
Ind'I8 (TRAI) is concerned over the moves by several 
political parties, Slate Governments and .,.. anIItIeI 
to foray into broadcasting spacelcable 'tV businese In 
the country; 

(b) if 80. whether the Government of Tamlt Nadu 
has ventured into distribution of cable TV and ftOIdaCt 8 

Slate-owned multi-system opemIion unit; 

(c) if so. the details thereof; 

(d) whether TRAI has held that the broadcast 

space sector should purely be the domain of private 
tetecom openators; and 

(e) if 80. the details thereof and' reaction at the 

Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIAADITY A M. SClNDIA): (a) 

Government has requested Telecom Regulatory 
Authority of India (TRAI) to submit its recommendations 
on the issue. As required under the TAAI. Act, the issue 
has beeA'pyt In· public dmnain by way of a ConauIIIIIion 
Papar by ~1. 

(b) and (c) In Tamil Nadu. a Public Sector unit 
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Mis Arasu Cable TV Corporation has regls1ered lISe" 
as a Cable Operator tor working as Multi-System 
Operator to provide cable services. 

(d) and (e) 00 not arise in view of (a) above. 

[Translation] 

Military Schools 

3787. SHRI SURESH WAGHMARE: Will the 
Minister of DEFENCE be pleased to state: 

(a) the number of Military Schools recognised by 
his Ministry; 

(b)' the number of Military Schools not receiving 
grant and the conditions on which they have been 
granted recognition; 

(c) the quantum of grant provided to the schools 
for their expenses and salaries and whether fuU salaries 
are paid to the staff, officials and teaching staff 
employed in Military Schools; 

(d) whether there are any rules for hostels and 
food arrangement in the Military Schools; and 

(e) jf so. the authority/person responsible for 
checking them and the proviSion for redressaJ In case 
of obJectionable report against them? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) and (b) There are five Rashtriya Military 
Schools (earlier known as Military Schools) under the 
Ministry of Defence located at Ajmer and Dholpur 
(RaJasthan). Bangalore and Belgaum (Kamataka) and 
Chail (Himachal Pradesh). These schools are fully 
funded by the Ministry of Defence. Apart from that, the 
Ministry does not have any scheme/programme for 
recognising or providing grants-in-aid to any other 
Military School. 

(c) The pay and allowances of officers and staff 
of the five Rashtriya Military Schools stated above are 
paid out of the Defence budget. In addition, the following 

grants are allotted to each school every year for day to 
day tunctioning: 

(I) Incidental and Miscellaneous - Rs. 20 lakhs 
(I and M) Grant 

(Ii) Annual Training Grant (ATG) - Rs. 2.75 lakhs 

(iii) Annual Ubrary Grant (ALG) - Rs. 11.96 lakhs 

(iv) Information Technology (IT) - Rs.1.39 lakhs. 
Grant 

(d) There are comprehensive Army orders and 
instructions on the running of hostels and provisior.ing 
of messing facilities in hostels. 

(e) The Principal of the school Is responsible for 
the administration of the hostels. The Principal functions 
under the overall supervision and control of the Local 
Board of Administration (LBA). which is chaired by the 
Commander. of the Sub Area in which the school Is 
located. 

{English] 

F.A.O. Report on Bl1d Flu 

3788. SHRIMATI NIVEDfTA MANE: 

SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

SHRI EKNATH MAHADEO GAIKWAD: 

SHRI MAOHU GOUD Y ASKHI: 

Will the MiniSter of AGRICULTURE ~ pleased to 
state: 

(a) whether the Food and Agriculture Organization 
(FAO) of the United Nations has warned the Indian 
Government that the dreaded bird flu could resurface 
again; 

(b) If 80, the reasons given by the F.A.O.; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No such official communication has been 
receiVed from Food and Agriculture Organization (FAO). 
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However, all the necessary steps has been taken in 
time to prevent the re-occurrence of bird flu in the 
country. 

(b) and (c) Does not arise. 

Effect of ChIne .. Export. on 
Sertculture Sector 

3789. SHRI ASADUDDIN OWAISI: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether Chinese exports are likely to bring 
down the prices of raw silk affecting India's sericulture 
sector; 

(b) If so, the details thereof; and 

(c) the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
Yes Sir. During the year 2001-02 there was dumping of 
cheap Chinese raw silk in the Indian domestic markets. 
The imported Chinese silk was sold at Inexplicably low 
prices. This severely affected the Indian sericulture 
industry. During 2001-02 the import of raw silk rose to 
around 6000 MT from 3800 MT during the previous year. 
The jump in the imports in quantitative terms was around 
65% while the prices declined from 24 US $ to 13.00 
US $ per kilogram during the same period. During the 
year 2001-02 the Indian cocoon and raw silk prices 
crashed from Rs. 150 and 1500 per kilogram. to Rs. 
70190 and Rs. 800I900 per kilogram. 

(c) Stepe taken by the Government agalnat 
dumping of cheap ellk by ChIna: 

Central Silk Board (CSB) in association with the 
reelers Associations of Karnataka, Tamil Nadu and 
Andhra Pradesh and the state Governments of the 
above states have filed a case with the Director General 
of Antidumping and Allied Duties (DGAD), Ministry of 
Commerce, GOI on 8th July 2002 against dumping of 
Chinese raw silk Into India. After investigations and final 
findings the DGAD has issU4Jd an order on 4th July, 
2003 imposing antidumping duty on the raw silk 

imported from China PR. This imposition of antidumping 
duty has brought certain stability in the Indian silk 
market. The antidumping duty so imposed was in force 
till Jan' 2008. The sunset review application can be filed 
by the domestic· industry before six months of its expiry 
for continuation of the duty imposed. The Designated . 
Authority (PGAD) can review the need for the continued 
imposition of the antl-dumplng duty. Such sunset review 
is done on the basis of request received from an 
interested party/domestic industry. 

Accordingly, CSB in association with various silk 
Reelers Associations and the State Govemments has 
filed Review Petition during August, 2007 providing all 
the required documents/evidences for continuation of 
antidumping duty on Raw silk. The DGAD has consi-
dered the request of the domestic Industry for Sunset 
Review by issuing an Initiation Notification on 14th 
December 2007. Subsequent to the Issue at the above 
Gazette Notification. the Customs Authorities in their 
Notification No. 01/2008-Customs, dated 1st January, 
2008 have extended antidumping duty on Chinese raw 
silk of 2A Grade and below and, the duty imposed will 
be in force upto and inclusive of 1st January, 2009 
pending the final findings. 

Software Technology Parka 

3790. SHRI G.M. SIDDESWAAA: WiU the Minister 
of COMMUNICATION AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether National Association of Software and 
Services Companies (NASSCOM) have demanded 
extension of advantages for units in Software 
Technology Parks of India; 

(b) If so, the details thereof: 

(c) whether the Govemment has considered the 
same; and 

(d) if so, the time by which a final decision is likely 
to _be taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATION AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): <a) to (d) The 
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mqueatof National Aew:!ciation of Softwate and SeMoea 
Companies (NASSCOU) to extend tbetax benefits 
under sectiCIn 10A of the Income-tax Act beyond 31-3-
2009 ... ·contide,ed by 1heGo¥emment during the 
budgetMy.....uw and was not found to be acceptable. 

NASSCOM·has subsequentty reiterated its request 
for extanaionof the tax benefits. As the matter is being 
euminad, it would not be feasible to indicate the precise 
time by which any decision may be taken. 

3791. SHRI SUBHASH MAHARIA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be. pleased to state: 

(a) whether people are facing difficulty in getting 
telephone connections in rural districts and PCO 
connections at the Panchayat level in the country 
aspectaIIy in Rajasthan; 

(b) if so, the reasons therefor. 

(c) the steps takanlbeing taken by the Government 
in this regard: 

(d) whether inagularities are being committed in 
pnMding quality telephone instruments at the time of 
issuing new c:oni18Ctions; 

(e) if so, the detaIts thereof; and 

(I) 1he action taifenIbeing taken by the Government 
in this reganr? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGV (SHRI JVOTIRADITY A M. SCINOfA): (a, 
and (b) Ves. Sir. Some difficulties are faced in providing 
tetephone connections (including PCO connections) in 
IUI'BI areas. Presumably ·PCO connections at Panchayat 
Level" referred to in the question refers to the Village 
Public Tetephone (VPT). The provisioning of Village 
Ptm'ic Telephone facility In the vlRages is being done 
as per the diractions of USOF, DOT. Accordingly work 
was awarded to BSNL in November 2004. by USOF. to 

provide Village Public Telephone (VPT) facility In 66,822 
accessible, undisputed and undisturbed Vitia ... 
Inhabited with population more than 100 as per C8nIU8 

1991 in the country. Out of theee.. 53,073 villages haw 
already been provided with ViRage Public Telephone 
facility upto29-2-2008, Remaining vIIIagee are to be 
provided with VPT facility progIeSSively as per the terms 
and condition of the agreement. In Rajasthan State. 
12,386 villiages were awarded by USOF for provision 
of Village Public Telephones (\/PT), out of which 11,083 
villages have been covered up to 29-2-2008. 

The follOWing difficulties are usually faced In 
providing telephone connections In rural areas:-

(I) Non availability of cable -pair In some cases 
especially in remote, hilly and 1hInIypopulated 
are88. 

[:I) Non availability of WU signala In paIicuIar area. 

(iii) DIsturbed law and order situation. 

(iv) Damage to primary cable mainly by highway 
authority at 1he time of digging for road widening 
affecting provision of new connections. 

The foHowing corrective measures are taken to 
provide the connection in rural araas:-

(i) The underground cable 18 laid to rnaIce 1he .... 
feasible. 

(ii) In hilly areas whent laying of underground cable 
is not feasible. overhead lines are erected. 

(iii) BTSs are installed to make ... area feuibIe 
on WLL. 

(c) and (d) Telephone set.. in ca.e of new 
telephone connections as weli .. VPTs. are being 
provided after Inspection by the quality end 8I8UnIilOS 

wing of BSNL. However. pea machines are not being 
provided by BSNL In case of PCO connections. 

(e) and (I) Does not arise in view of (c) and (d) 
above. 
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(Tra~tionJ 

Relaxation In Criteria for Backward 
StIItn under AIBP 

3792. SHRI RAKESH SINGH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Govemment is contemplating to 
amend the norms of the Accelerated Irrigation Benefit 
Programme (AIBP) to help the backward States; 

(b) if so. the details thereof; and 

(c) whether the Govemment is likely to ensure that 
Madhya Pradesh is not discriminated against in 
comparison with hilly States in terms of the nonns fixed? 

THE MINISTER OF STATE IN THE MINtSTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) At present, there is no proposal to amend 
the guidelines of Accelerated Irrigation. Benefits 
Programme (AIBP). 

(b) Does not arise. 

(c) The proposals received from States for assistance 
under AIBP are processed strictly as per the approved 
guidelines for AIBP. 

{English} 

NatJo".1 Coneumer protectfon 
Court Authority 

3793. SHRI L. RAJAGOPAL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the proposal to create a simple. 
inexpensive and quicker consumer justice deUvery 
system called National Consumer Protection Court 
Authority has since been finalized; and 

Scheme 

(b) if so. the dataNs and salient features thereof 
atongwiththe jurisdiction of the proposed Authority? 

THE MINISTER OF STATE IN THE MIN1STRY OF 
AGRICULTURE AND MlNJSTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHflESHPRASAD 
SINGH): (a) and (b) A proposal to set up a National 
Consumer Protection Authority is at a nascent stage. 
The same has not been finalized 80 far by the 
Department of Consumer Affairs in consultation with the 
Ministry of Law and Justice. 

PublicIty .rid Ex....aon 
WOft( In Agriculture 

3794. SHRI NARAYAN CHANDRABORKATAKY: 
WIU the Minister of AGRICULTURE be pleased to state: 

(a) the details of funds allocated for publicity and 
extension work of Agriculture Ministry in the Eleventh 
Plan Period; 

(b) the amount of iunds propaeect to be used in 
the North Eastem Region, year-wise: and 

(c) the amount of funds proposed to be used for 
electronic media and print media? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHAI KANTllAL BHURIA): <a) 
The allocation of funds in respect of the publicity and 
extension work in Ministry of Agriculture for eleventh 
Plan period is yet to be decided. However. the scheme-
wise allocations decided so far for publicity and 
extension work during 2007-Q8 and 2008-09 is given 
beIow:-

Allocations (Rs. In crore) 

2007-Q8 

2 3 

Support to State Extension Programmes tor Extension Reforms 230.00 298.00 
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1 

Mass Media Support to AgrIcutturaI Extension 

EstabIist.rnem of Agri-Clinics and Agri-Busin888 Centr8s 

Extension Support to Central Institutions 

National.Food Security MisSiOn (NFSM) 

National Bamboo Mission 

Publicity and PublIc Relation Scheme of ICAR 

(b) Ten per cent of the total allocations are 
proposed to be used in North-Eastern Regions. 
However, allocation shown under Bamboo Mission 
pertains exclusively for North-Eastem region. 

(e) The allocations under the Scheme, "Mass 
MedIa Support to Agricuttural Extension" are utilized for 
producing and broadcasting agricultural programmes on 
various FM Stations of All India Radio and Nationall 
Regional Kendra. & Narrow Casting Centres of 
Ooordarshan. Fifty per cent of the allocations under 
publicity and Public relations scheme of Indian Council 
of Agricultural Research (ICAR) proposed to be used 
for electronic and print media. The Scheme 'Support to 
State Extension Programmes for Extension Reforms' 
also provides earmarked allocations of Rs. 0.40 Iakh 
per block and Rs.1.00 Iakh per district respectively for 
print and electronic mode of infonnation dissemination. 
The fundi earmarked for publicity and extension under 
NFSM 818 proposed to be utilized both for electronic 
and print media. 

[Translation] 

AppIIc8Uon far Pre-PIIId 81M C8rda 

3795. DR. DHIRENDRA AGARWAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) 1118 number of appIicaIIona pending for buying 
Pre-paid StM Can:II of Bharat Sanchar Nigam Umited 
(BSNL) in the country eepeciaIy in JharIchand at preea1t, 
Stall ... and Iocation-wiae; 

2 

84.00 

22.00 

8.75 

25.98 

0.21 

1.50 

3 

~7.00 

10.00 

7.23 

50.00 

0.85 

(b) the time by which SIM Carda are likely to be 
made available to the ApplIcants; 

(e) the reasons for not Issuing the SIM Cards to 
them till now; and 

(d) the st8p8 ~ taken by the Government 
for making SIM Cards aV811ab1e on demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JVOTIRADfTV A M. SCINDIA): Ca) 
Sir, there 818 no applications pending for buying pre-
paid SIM carda of 8harat Sanchar Nigam Umited (BSNL) 
in the country. P .... Paid SIM cards are av"" on 
demand in all circIeI of BSNL including Jhafkhand. 

(b) to (d) Do not ,arise In view of (a) above. 

T ...... ~ln 
....... A.-. 

3796. SHRIMATI SUMITRA MAHAJAN: Will the 
MIniIIer of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pIeued to alate: 

(a) whether BSNL and MTNL have entered Into 
an agreement with the Department of Posts In order to 
provide tetecom servlcet to the IUbscrtbell In far-flung 
areas; and 

(b) If so, the detalIa thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
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TECHNOLOGY (SHRI JYOTIRADITYA M. SCINDIA): (a) 
and (b) Sir, an MoU was signed between BSNL and 
Department of Posts on 3rd December 2002 for 
launching Gramin Sanchar Sewak Scheme (GSS) on 
experimental basis throughout the country except In 
Andman and Nlcobar, Haryana and Punjab Telecom 
circles. Under the scheme, telephone facility was 
provided to remote villages through GSSs who carry 
ftxed wireless terminals (FWT) with display unit in a 
carry bag and visit door to door to provide facility to 
the rural population in his routine beat. Presently, 11.887 
villages are being covered by 2,686 GSSs throughout 
the country. 

MTNL have not signed any agreement with 
Department of Posts for providing telecom services to 
the SUbscribers of far-flung areas. However, MTNL Delhi 
unit and Department of Posts have signed MoU 
a10ngwith an agreement for delivery of telephone bills 
and MTNL Mumbai unit Is utilizing Bill Mail service from 
Department of Posts. Department of Posts has permitted 
Bill Mail service for MTNL Telephone Bill in Mumbal for 
a period of one month (April 2008). 

[English} 

SettIng up of SoU THting 
Centre In on ... · 

3797. SHRI TATHAGATA SATPATHY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government is aware that the soil 
in Orissa is gradually losing its quality thereby affecting 
higher production of rice and other foodgralns; 

(b) if 80, the steps taken by the Govemment in 

this regard; 

(c) whether the Government proposes to set up a 

soil testing centre in the State; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. The State Government has reported problem 
of 8011 acidity In high rainfall areas, which does not 
hamper much the production of rice but affects the 
production of pulses and ollseeds. 

(b) The Central Government is promoting Integrated 
Nutrient Management (INM) by advocating soil test based 
balanced and judicious use of chemical fertilizers 
including secondary nutrients and micronutrients in 
conjunction with organic manures and bio-fertilizers. The 
Government is also educating farmers thlough training 

and field demonstrations on balanced use of fertilizers 
for improving soil fertility. The State Government, on its 
part, is encouraging use of Gypsum, a soilconditloner 
rich in calcium, sulphur and other micro nutrients, and 
Paper Mill Sludge for soil amelioration. 

(c) and (d) There are at present 11 Soil Testing 
Laboratories in Orissa. The State Government has-

proposed to set up four soil testing laboratories. 

[Translation1 

WaIvIng of Loans 

3798. SHRI M. ANJAN KUMAR YADAV: Will the 
Minister of AGRICULTURE be pteased to state: 

(a) the total amount of loans outstanding against 
the farmers of Andhra Pradesh during the last three 
years; 

(b) whether steps have been taken to waive the 
loans of such farmers; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTIlAL BHURIA): (a) 
As reported by National Bank for Agriculture and Rural 
Development (NABARD), the total amount of loan 

outstanding against the farmers of Andhra Pradesh 
during the last three years is as under:-
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(Aa. in CfOI'8) 

2004-05 as on 2005-06 as on 2008-07 as on 
31.3.07 

2007 -os as on 
30.9.07 31.3.05 31.3.06 

Crop Loan 12655.00 14758.00 16852.00 18295.00 

Agri Term Loan 9030.00 10690.00 15010.00 19460.00 

Total 21685 25448.00 31862.00 37755.00 

(b) Yes, Sir. 

(c) A scheme of debt waiver and debt relief for 
farmers has been announced by the Government in the 
Union Budget for 2008-09. Under the Scheme, all direct 
agricuHuraJ loans disbursed to fanners by scheduled 
Commercial Banks, Regional Rural Banks and 
Cooperative Credit Institutions up to March 31, 2007 
and overdue as on December 31, 2007 wiD be covered. 
For marginal farmefs (i.e. holding upto 1 hactaAr) and 
small farmers (1-2 hectare), there will be a complete 
waiver of all loans that were overdue on December 31, 
2007 and which remained unpaid until Februaly 29, 
2008. In respect of other fanners, there wiU be a one 
time settlement COTS) scheme for all loans that were 
cwerdue on Decamber 31, 2007 and which ntrnained 
unpaid until Fabluary 29, 2008. Under the OTS, a rebate 
of 25 per cent will be given against payment of the 
balance of 75 per cent. 

Demand of FoodgraIns 

3799. SHRI AVINASH RAI KHANNA: 

SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

Will the Minister of AGRICULTURE be pleased to 
518te: 

(a) the details regarding demand of foodgIain8 in 
the country, State-wise, particularly in Maharaahtra and 
Punjab: and 

(b) the details of assistance provided to fanners 
by the Govemment to increase production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
The demand of foodgrains in the country for 2007 -os is 
estimated at 214.03 million tonnes and the demand by 
the end of the 11th Five Year Plan, i.e., by 2011-12 is 
estimated at 234.26 million tonnes. State-wise details 
are not available. 

(b) Government has launched the National ,Food 
Security Mission (NFSM) from Rabi 2007..()8 to increase 
the production of rice by 10 mUlion tonnes, wheat by 8 
million tonnes and pulses by 2 miUion tonnes In the 
country by the end of the 11 th Five Year Plan through 
araa expansion, pnxIuc:tivlty enhancement, restoring soil 
fertility, creating employment opportunity and enhancing 
fann leYeIeconomy to restoAt confidence of faImers of 
targeted districts wtth 8 total Plan outlay of As. 4882.48 
crore. 

Government has also incr8888d the Minimum 
Support Prices of rice, . wheat and pulses for the 
agricuftuf8 year 2007-08 to provide remunerative prices 
to fanners and IIICI8888 the production of these crops. 

[English] 

CenIraI ,. ........ to CombId 
Drought Shudon In AauIn 

3800. SHRI M.K. SUBBA: Will the Minister of 
AGRfCUL TURE be pleased to state: 

(a) whether VllriouspatlS of1he A8Nm which W88 
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hit by devastating floods during last year, have been 
hit by drought or unusually low rains during current year; 

(b) If so, the details thereof aJongwitfl1he proposals 
submiHed by the State Government of Assam for 
seeking central assistance to provide relief to farmers 
Including fish farmers and extent 01 amount sought; and 

(e) the reaction of the Govemment thereto? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBlIC DISTRIBUTION (SHRI KANTtLAL BHURlA): (a) 
to (e) As reported by India .Meteorological Department 

(IMD), during South-West Monsoon 2007 (1~2007 to 
30-9-2007), Assam received 1494.1 mm of ralnfan 
against normal avemge rainfall of 1434.1mm. Accordlllg 
to IMD's report, no Meteorological district in the State 
received deficient rainfall during South-West Monsoon 
2007. 

During 2007-08, the Government of Assam neither 
reported any droughtIdrought-like situation in any part 
of the State nor submiHed any memorandum for 
assistance from the National Calamity Contingency Fund 
(NCCF) for drought relief. 

Detabue of MobIle end 
Fixed Une Calls 

3801. SHRI E.G. SUGAVANAM: WiH the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has any proposal to 
create a massive database of mobile and fixed Hne calls 
in the country; 

(b) If so, the details thereof; and 

(e) the time by which the new database would be 

made available to the subscribers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI. JYOTIRADITYA M. SCINDlA): 
(a) Sir, the Govemment proposes to set up a Centre 

for COmmunication Security Research and Monitoring, 
and intends to keep a copy of selected Call Data 
Records (COAs) in the Centre for Its use. Complete 

CDRs are already being maintained at present by the 
respective Telecom Service Providers for a period of 
one year, as per licence conditions. 

(b) The Centre will provide mandatory access to 
Law Enforcement Agencies for Intercepting, monitoring 
and analyzing the activities of required customers/users 
and their social networking both proactively online, and 
through post analysis of information like CDRs. 

(c) Such database is not proposed to be made 
available to the subscribers. 

Ba8e Depots In Andhra PnIdeeh 

3802. SHRI A. SAl PRATHAP: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

<a) whether the existing number of base depots of 
Food' Corporation of India in Andhra Pradesh for the 
supply of foodgrains under Public Distribution System 
is adequate; and 

(b) if not, the location identified for setting up of 
the new base depots? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): <a) Yes, Sir. At present 138 FCI base depots 
are in operation in Andhra Pradesh which are adequate 
for supply of foodgrains under Public Distribution 
System. 

(b) Does not arise. 

[Translation] 

Delay In Money Order ServIce 

3803. SHAI CHANDRA DEV PRASAD RAJBHAR: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 
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(a) wheller the delivery of money orders by Branch 
Post Offices located in Bihar and Eastem Regions takes 
months consequently people are not interested in 
sending their money through money orders as number 
of money orders has declined during the last three 
years; 

(b) if so, the details thereof; and 

(c) the steps takenlbeing taken by the Govemment 
to improve the system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITY A M. SCINDIA): (a) 
and (b) Some delay in payment of money orders Is this 
region is due to inadequate transport facility affecting 
the transmission of money orders in rural areas. Most 
of the areas in this region being heavy payment areas, 
the payment sometimes exceeds permissible cash limit 
of rural post offices. Sometimes the heavy payments 
are seasonal and at .other times clustered around the 
period of the month when labour etc. receive their 
wages, causing delay in payment. Decline in' Money 
Order traffic is also due to ahernative remittance options 
becoming available to the customers. 

(c) The Department has issued instructions to 
facilitate payment of money orders like increasing limit 
of cash handled by postmen, also constant monitoring 
of delay in payment of money orders at all levels which 
has brought down the complaint traffic ratio from 0.42"10 
in 2004-05 of 021% in 2006-07. 

(EngHsh] 

AboIHIon of Child Labour 

3804. SHRI G. KARUNAKARA REDDY: WiD the 
Minister of LABOUR AND EMPLOYMENT be pleased 

to state: 

(a) whethr the Govrnment proposes to formulate 
any time bound programme for abolition of child labour 
In the country; 

(b) if so, the detaits thereof; 

(e) whether the Government has received any 
financial assistance from the World Bank, Intema~naJ 
labour Organisation and United Nations Children's Fund 
(UNICEF) for abolition of child labour; and 

(d) if so, the details thereof alongwlth the extent 
to which these financial assis.tance are likely to be 
helpful In achieving the goal? 

THE MINISTER OF STATE OF THE MINISTRY 
OF LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The Govemment does not 
propos any fixed target date or time. bound programme 
to abolish Child Labour since this problem emanates 
from other issues such as poverty and it is not possible 
to fix a specific period for its complete abolition. 
However, the Government is already implementing the 
National Child Labour Project Scheme for the 
elUmlnation of child labour in 250 districts of 20 States 
of the country. Under the Scheme, children working in 
identified hazardous occupations and process are 
withdrawn from wor1< and put in Special Schools where 
they are provided with acoeterated education, vocational 
training, nutrition, stipend and healthcare facilities etc., 
before they are mainstreamed into regular education 
system. 

(c) and (d) The ILO has supported child labour 
elimination efforts in the country through the IPEC 
(Intemational Programme for the Elimination of Child 
Labour). However, the contribution of the ILO in terms of 
financial aid is not very high in comparison to Govemment 
of India allocation. The UNICEF also simHariy contributes 
a very small amount for specific programmes of 
elimination of child labour. While these financial inputs 
have been helpful, it Is the Govemment of India funding 
which is the primary source for combating child labour in 
the country. 

Uvntock Productivity 

3805. SHRI M. SREENIVASULU REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the productivity of liveatock sector in 
terms of milk, meat, wool and eggs Is the lowest in the 
world; and 
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(b) H so, the details thereof, alongwith the steps 
being taken to increase the prOductivity of livestock? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHllESH PRASAD 
SINGH): (a) No, Sir. 

(b) A number of Centrally Sponsored Schemes and 
Central Sectors Schemes are implemented to enhance 
to the productivity of livestock in terms of milk, egg, 
meat and wool. These inter-alia, include (i) Intensive 
Dairy Development Programme, (ii) Central Poultry 
Development Organizations to maintain and propagate 
Stock with better productivity (iii) Assistance to State 
PoultrylDuck Farms. (iv) National Project for Cattle and 
Buffalo Breeding. (v) Integrated Wool Improvement and 
Development Programme (vi) Quality Processing of Wool 
and Woolen Products. (vii) National livestock Disease 
Control Programme. (viii) Piggery Development and 
(be) Project for Feed and Fodder. 

Production of Brown Rice 

3806. SHRI J.M. AARON RASHID: Will the Minister 
of AGRICULTURE be plectSea to state: 

(a) the details of brown rice produced during the 
last three years in comparison to whita rice; and 

(b) the steps taken/proposed to be taken by the 
Govemment to promote prOductlqn of brown rice? , 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
and (b) Variety-wise rice production estimates are not 
maintained. However, total rice production in the country 
was 83.13 million tonnes during 2004-05,91.79 million 
tonnes during 2005-06, and 93.35 million tonnes during 

2006-07. 

The Govemment has launched thlil National Food 
Security Mission from Rabi 2007-08, which inter-alia, 
alms to increase the grOduction of rice (including brown 

rice) in the country by 10 million tonnes by the end of 
the 11th Five Year Plan, i.e., by 2011-12. 

Restructuring of Postal Department 

3807. SHRI K.C. PALLANI SHAMY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment has any proposal to 
restructure the Postal Department; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITYA M. SCI NOlA): <a) 
and (b) while there is no concrete proposal for 
restructuring of the Department of Posts as of now, a 
study on 'Repositioning of Postal Services in the Mura' 
has been undertaken which, inter-alia, will include 
aspects of structural change. 

FacllltlalConceulons to Handloom 
IndustrylWeav .... 

3808. SHRI G. NIZAMUDDIN: Will the Minister of 
TEXTILES be pleased to state: 

(a) the details of facilities, and concessions being 
provided to the Handloom industry and weavers in the 
country particularly In Andhra Pradesh; 

(b) whether the Govemment has conducted any 
study to assess the above facilities and concessions; 
and 

(c) if so, the details and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILE (SHRI E.V.K.S. ELANGOVAN): (a) At present, 
Government of India is implementing Integrated 
Handlooms Development Scheme, Marlteting and Export 
Promotion Scheme, Mill Gate Price Scheme, Handloom 
Weavers Comprehensive Welfare Scheme and 
Diversified Handloom Development Scheme for the 
dlilvelopment of the Handloom Industry and welfare of 
the handloom weavers of the country including Andhra 
Pradesh. 
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(b) No, Sir. 

(c) Does not arise. 

ShortIIge of Otftcers In 
Armed ForCM 

3809. SHRI AVTAR SINGH SHADANA: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether a large number of candidates aspiring 
for a career in Armed Forces fail in recruitment 
competitions due to poor knowledge of English and 
Mathematics: 

(b) it so, wh'ether the Govemment proposes to 
launch a special drive for recruitment bypermilting 
candidates who are otherwise eligible but lack 
knowledge of either English or Mathematics to join 1he 
Armed Force; 

(c) it so, the deIaiIs thereof; and 

(eI) the other step proposed to be taken to meet 
this shortage? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) to (d) There is no proposaJ to launch a 
speciaJ recruitment drive for recruitment by permiitting 
C8iididatn who lack knowledge of either English or 
Mathematics as shortfall in the recruitment process 
cannot be attribu18d to these factors. Knowledge of 
English and MaUlematics is not the sole criterion for 
selection of 1he officers in the Armed Forces. On the 
other hand, a good number of candidates pass through 
the written part of the examination conducted by the 
Union Public SeNice Commission, many fail to make 
the grade at the stage of Service Selection Board (SSS) 
interviews, which is mandatory for selection of officers, 
as they are not able to meet the requisite selection and 
medical criterion. 

The shortfalf in recruitment of officers In the 
Defence Services 818 targety due to change in the s0cio-
economic environment and the resultant changes in 
career preferences, better employment opportunities in 
other sectors, service conditions required for the 
Defence Forces etc. 

To address the problem of shoI1age8 of officers, 
the Anned ~ have undertaken sustained Image 
projection and publicity campaign to create awareness 
among the youth on the ad·"antages of taking up a 
chaflenging and satisfying career. Candidate-friendly 
recruitment procedures to attract more . number of 

. candidates and a focused publicity drive in various 
institutions to attract potential candidates have been 
undertaken. Awareness campaigns, participation in 
career fairs and exhibitions, advertisements in print and 
electronic media, counselling and motivational talks in 
schOOls, colleges and NCC camps are also some of 
the Other measures in this direction. In addition, the 
commitment and bravery of the Armed Forces is 
consistently projected through the electronic and print 
media. 

.Several steps have been taken by the th .... 
ServIces to attract talented youth to join the Defence 
Forces. All officers including those In Short SeMce 
Commission (sse) have been made eligible to hold 
substantive rank of captain, Major anc:I Ueutenant 
CoIon,1 after 2, 6 and 13 years of l8Ckonable I8rvice 
raspactively. In addition to the above, 750 poets of 
Lieutenant Colonels have been upgraded to Colonel's 
rank. The tenure sse officers has also been extended 
from 10 years to 14 years. 

PrIvaIiI PartIcipdon In 
FoodgtWM Stor8ge 

3810. SHRI P.C. THOMAS: wm the Mint8I8r of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRI8UTION be pIeaaed to state: 

(a) whether the Government has allowed 
participation of ·private parties in storage of foodgraIns; 

(b) if 80, whether the Godowns of Food Corporation 
of India (Fel) were hinId out to private J'8Itie6 for .... 
of foodgrains: 

(c) it so, the details thereof and reasons therefor; 

(d) whether the said ITlOY8 has led to precarious 
food security situation in the country; 

(e) if 80, whether the Government baa received 
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repl'888ntatlons from lOme States for ra.a1 of eanier 
system of storage. and management.of faodgrains by 
the Govemment; and 

(f) if so, the details thereof and reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHllESH PRASAD 
SINGH): (a) Ves, Sir. Under the National Policy for 
development and operation of bulk foodgrain handling, 
storage and transport lactlitieson BOO basis, approved . 
by the Govt. of India, a capacity of 5.5 lakh Mrs is 
being created by MIs Adani Agri logistics ltd. as under:' 

Clrcuft-l 

Base Oepot-Moga (Pb.) 

(i) Chennai (TN) 

(ii) Coimbatore (TN) 

(iii) BangaIore (KTI<) 

ClrcuiWI 

Base Depot-Kaithal (Hr.) 

(I) Navi Mumbai (Mah.) 

(n) Hooghly (WB) 

(figure in lakh MTs) 

2.00 

0.25 

0.25 

0.25 , 

2.00 

0.50 

0.25 

Both the Base Depots at Moga and Kaithal are 
under operation ainca May 2007. 

FCI does not allow private parties for storage of 
foodgrains in its godown. However, wherever necessary, 
FCI is taking private godowns on rent to accommodate 
the stocks. 

(b) and (c) Vest Sir. The FCI after. thorough 
examination of its capacity has hired out the surplus 

storaQe apace to govemment agencieelprivate patties. 
The year wise eaming from renting out of awpIus 
capacity is as under: 

2006-07 

2007-oa 
(uptoFeb. 08) 

(d) and (e) No, Sir. 

(f) Does not arise. 

[Translation] 

As. 6.34 ClOre 

Rs. 15.15 crores 

Rs. 11.02 crores 
(Prov.) 

Commltl8e on Spectrum 
ReIatad ..... 

3811. SHRI RASHEED MASOOD: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to State: 

(8) whether the Govemment has formulated any 
policy regarding the issue of Spectrum in the country; 

(b) if so, the details thereof; 

(c) whether new companies in the telecom sector 
have applied for launching GSM Services in the country; 
and 

(d) if so, the details thereof along with the names 
of the companies which have applied for said services 
in the country't 

THE MINISTER OF STATE IN THE MtNISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITY A M. SCINOIA): (a) 
and (b) Ves, Sir. The Initial spectrum is allotted to the 
mobile teIecom services in accordance with the relevant 
provisions of Unified Access Service license (VASl), 
subject to avaitability of spectrum. With growth of service 
and increased subscriber base, additional spectrwn is 
allotted subject to availability as per eligibility criteria 
which is based on the number of active subscribers, 
peak traffic of the operator's network, demographic 
features of the service area. These criteria are reviewed 
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fmm time to time taking into account relevant factors 
and technological developments. 

(c) and (d) Recently. Government has issued 126 
Letter of Intents (LOis) for grant of UAS Licence(s) to 
17 operators who have applied upto 25-09-2007. out of 
which 120 UAS Ucence have been awarded to 16 
operators. Out of this 14, operators have applied for 
initial GSM spectrum as per provisions of their Service 
Ucence Agreements. 

[English) 

TnmaIatIon Support Syatem under 
TDtLa Programme 

3812. SHRI FRANCISCO COSME SARDINHA: WID 
the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the details of progress made about the translation 
support system under Technology Development for Indian 
Languages (TOIL) programme as Konkani language in 
the country; 

(b) the number of proposal sent by the Goa 
University regarding on-going project about Machine 
Translation, Universal Networking Language and 
Wordnet under TOils programme; 

(c) the steps takenlbeing taken by the Govemment 
to expedite this project in Konkani; and 

(d) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATION AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCJNDIA): <a> The first S1ag8 
of development of Machine Translation system is the 
development of Text Corpora in that language. Konkani 
corpora of was developed under the TOIL programme. 
Under the 'Universal Digital Ubrafy project implemented 
at Goa University. 4.35 Lakhs. pages of rare books have 
been digitized. 

(b) to (d) Machine Translation is a very complex 
technology. A pilot version is being developed for 
English-Hindi and few other language pairs. Once the 

pe~ of these systems Is 8Ifaluated. dev8Iopment 
of machine translation system Is proposed to be Initiated 
for other language pairs. Universal Networtdng Language 
(UNL) UNL is developed, managed by the UNDL 
Foundation, an International non-profit organization 
dependent from the United Nations UnIv8rsi1ynnstitute 
for Advanced Studies. 

Preliminary level work was done on the following 
under project 'Indian Language Technology Solution 
Resource Centres' project implemented at lIT. Bombay: 

Rules for Konkanl Morphology Analysis 

Morphology analyser basics worked out 

English Konkani dictionary building 

Konkani wordnet starting from the Marathi 
wordnet 

A team of students from Goa University visited 
liT Bombay to understand the creation of 
wordnet as well possible machine tranIIa1Ion 
based on the Universal Networking L.8nguage 
(UNL) approach. 

. SettIng up of Intilmet ~ 

3813. SHRI HARIN PATHAK: 

SHRIJASUBHAIDHANABHAIBARAD: 

SHRI P.S. GADHAVI: 

SHRI MADHUSUDAN MISTRY: 

DR. V ALLABHBHAI KATHIRIA: 

SHRI RATILAL KALIDAS VARMA: 

SHRI BHUPENDRASINH SOLANKI: 

SHRI MAHESH KANODIA: 

SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

Ca> whether the Union Government hl8 received 
any proposal to establish Internet Exchange In the 
country especially in Gujarat; 

(b) If 10, the detalls thereof alongwith the present 
Itatua of the proposal; 
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(c) whether the Government of Gujarat has 
proposed to establish Intemet Exchange In the year 
2003; 

(d) if so, the details thereof; and 

(e)· the time by which a final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITYA M. SCINDIA): 
Yes, Sir. 

(b) Govemment has received letter from the States 
of Gujarat, Punjab and Rajasthan to establish Intemet 
Exchanges. Presently Intemet Exchanges are operational 
at Delhi (Noida), Mumbal, Chennai, Kolkata, Hyderabad 
and Bangalore. 

(c) and (d) Yes, Sir. 

(e) Location for establishment of Intemet Exchange 
at Ahmedabad has been firmed up at Gujarat Narmada 
Fertilizers Corporation (GNFC), Info Tower. The setting 
up of equlprnents is in progress. 

WTO Ag .... ment on 
indian Fanners 

3814. SHRI RAM CHANDRA PASWAN: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Indian farmers are reeling under 
economic recession after the World Trade Organisation 
(WTO) agreement; 

(b) if so, whether Indian farmers are not getting 
even remunerative prices of their produce after the WTO 
agreement; 

(c) if so, whether the Govemment has conducted 
any survey in this regard; and 

(d) if so, the details and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The growth rate of agricultural GOP was below 
targeted level during the IX and X plan periods. The 
wholesale prices of a number of agricultural commodities 
on the basis of average of weeks in a year have by 
and large shown an increasing trend since 1994-95. The 
Minimum Support Prices of major crops have recently 
shown an increasing trend. 

(c) and (d) Govemment of India has not conducted 
any survey on the specific issue of remunerative prices 
for farmers after the WTO agreement. However, a study 
by 11M, . Ahmedabad on the impact of WTO agreement 
on Agriculture was commissioned by Govemment. The 
report submitted by 11M, Ahmedabad in 1999 for the 
study inter-aiia, observes that the ex-post-gains accruing 
to Indian agriculture so far seem to be very little since 
developed countries have used various escape routes 
in the WTO agreements to minimize their reform 
commitments and India will have to concentrate on non-
price factors to improve welfare in the agricultural sector. 

(Translation] 

Zero Rentel Ptan by Mobile Operators 

3815. SHRI RAMDAS ATHAWALE: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment has paid attention 
towards the advertisements like Zero rental i.e. no 
monthly rent given by the mobile operators to lure the 
subscribers; 

(b) if so, whether the Telecom Regulatory Authority 
of India (TRAI) has taken any steps to stop such 
advertisements under the name of ·Zero Rental Plan· 
and to instruct the mobile operators to give complete 
information about monthly, fixed or club membership 
tariff including other monthly rent under one head; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIAADITYA M. SCINDIA): 
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(a) to (C) Thera is no bar in offering tariff plans such as 
Zero Rental provided that there is no fixed monthly 
ch.,ges applicable in such plans. In order to protect 
the interest of consumer and to enhance transpanmcy 
in the provision of service, the Telecom Regulatory 
Authority of India (TRAI) has issued dir9Ction to the 
Telecom Operators on 16th. September, 20051hat 

(i) No tariff plan shall be offered, presented, 
marketed or advertised in a manner that Is likely 
to mislead the subscribers. For example, title 
of a tariff plan which suggests absence of 
Rantal would be misleading if the plan has 
Monthly Mandatory Fixed charge in one form 
or other. 

(ti) All monthly fixed recurring charges which are 
compulsory for a subscriber under any given 
plan shall be shown under one head. This 
should also include charges for Value Added 
Services, if such Value Added Services are not 
optional for the subscriber. 

Middlemen In Defence DaIs 

3816. SHRI SHYAMA CHARAN GUPTA: 

SHRI HANSRAJ G. AHIR: 

Will the Minister of DEFENCE be pleased to state: 

(a) the policy of the Govemment in regard to the 
role of middlemen in defence deals; 

(b) the information available about the role of 
middlemen in various defence deals taking place 
prasenUy aIongwith the details of the defence deals; 

(c) whether the Govemment proposes to evolve a 
National consensus to decide as to whether the 
middlemen should play any role in defence deals or 
not; and 

(d) the steps proposed to be taken to remove 
completely any possible role of middlemen in defence 

deals? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) to (d) On the basis of Ministry of 

Finance's instructions Issued on 31st January, 1989 
relating to Indian Agents of foreign suppliers for all the 
MinlstrlesJDepartments under the Govemment of India. 
supplementary instructions were issued by the Ministry 
of Defence in April. 1989 and in November, 2001 to 
regulate authorized Indian representatives/agents of 
foreign suppliers. The instructions provide for the 
regulation of representational arrangements through a 
system of registration, categorical and open declaration 
by the foreign suppliers of the services to be randerad 
by their authorized representatives/agents and the 
remuneration payable to them by way of fees. 
commission or any other method. So far no authorized 
Indian representatives/agent has been registered by the 
Ministry of Defence in terms of these instructions. 

Defence Procurement Procedura (OPP) 2006 and 
Defence Procurement Manual (DPM 2006) under 
implementation with effect from 1 st September 2006, 
provide for direct dealing with Original Equipment 
Manufactufers (OEMs) or Authorised Vendors or 
Government sponsored Export Agencies (applicable in 
cue of countries where domestic: laws do not permit 
direct export by OEMs). Further. the proceduras inter-
alia incorporate provisions for penalties being imposed 
if any seller engages any individual or firm, whether 
Indian or foreign whatsoever, to Intetcede. facilitate or 
in any way recommend to the Govemment of India or 
any of its functionaries, whether officially or unofficially. 
to the award of the contract to the Seller. 

{English} 

CSI Investigation In 
Defence Deals 

3817. SHRI PRABHUNATH SINGH: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether Central Bureau of Investigation (CBI) 
has completed its investigation into murky defence deale 
conceming Germany HOW submarine deal and the 
Russian aircraft carrier Admiral Gorshkov contract; 

(b) if so, the findings thereof and the reaction of 
the Govemment thereto; and 
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(c) the steps taken to check corruption in defence 
deals? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) to (c) As per avallabte information, CSI 
has not investigated into Defence deal concerning 
procurement of Russian Aircraft Carrier ex-Admiral 
Gorshkov. CSI had conducted investigation into HOW 
submarine case and their closure report was accepted 
by the Special Judge, PatiaJa House Court, New Delhi 
on 4th March 2005. 

The objective of Defence Procurement Procedure 
is to ensure the expeditious procurement of approved 
requirements of the Armed Forces in terms of 
capabilities sought within time frames prescribed by 
optimally utilizing allocated budgetary resources. While 
achieving this objective, these procedures would 
demonstrate the highest degree of probity and public 
accountability, transparency in operations, free 
competition and impartianty. The provisions incorporated 
in Defence Procurement Procedures for achieving this 
objective include; (i) An 'Integrity Pact; between the 
Govemment department and the bidder for all contracts 
above' Rs.100 crores; (ii) Dealing directly with Original 
Equipment Manufacturers (OEM) or Authorised vendors 
or Govemment Sponsored Export Agencies (applicable 
in case of countries where domestic laws do riot permit 
direct export by OEMs); (iii) Major decisions in the 
acquisition process being taken in a 'Collegiate' manner; 
(iv) Enhanped transparency in the conduct of field trials; 
(v) Pre-bid meetings with vendors; (vi) Prohibiting the 
use of undue influence by the seller for obtaining any 
contract with the Government; (vii) Prohibiting the 
engagement of any individual or firm to recommend to 
the Govemment the award of a contract to the seller, 
and the payment of any amount in respect of any such 
recommendation. 

Participation In International 
Fairs and exhibitions 

381a SHRI BAAJA KISHORE TRIPATHY: 

SHRI NAND KUMAR SAl: 

Will the Minister of TEXTILES be pleased to state: 

(a) the funds allocated and released by the 
Govemment for the promotion of Exports of Handicrafts 
and Carpets during the each year of Tenth Plan, 
separately, State-wise; 

(b) whether the Govemment allow various groups 
and organisations to participate in intemational fairs and 
exhibitions; 

(c) if so, the details thereof aJongwlth the criteria 
for selection of groups and organisations for the purpose; 

(d) the number of persons that participated in such 
fairs and exhibitions heid in various countries during 
each year of Tenth Plan and thereafter, till date, country-
wise; and 

(e) the details of expenditure incurred thereon 
during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) For 
promotion of exports of handicrafts and carpets, 
the Govemment does not allocate funds directly to 
States. 

(b) Yes, Sir. 

(c) to (e) The criteria for selection of groups i.e. 
handicraft artisansIentrepreneurs is that the artisan must 
be a National Award Winner or Shllp Guru entrepreneur 
must have an annual export tumover Rs. 2.00 lakh 
and annual tumover of Rs. 10.00 lakh in domestic 
market. The organizations I:ke State/Central Handi-
crafts Development Corporations, Export Promotion 
Bodies, Trade Promotion Organisations are eligible for 
selection for participation in Intemational marketing 
events. The selection of groups and organizations is 
done by a High Level Committee headed by Minister 
of Textiles. 

, 

The details regarding number of persons that 
participated in fairs and exhibitions abroad and the 
expenditure incurred during 10th Plan and till date are 
given in the enclosed Statement. 
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101h PIen-2OO2-G3 to 2OCJ8.07 

2OO2-D3 No group of Master craIIspersons MIS deputed In any of Intemational fairs and exhibitions 

~ 

SI.No. Name of pIace/country 

1. Bertin (Germany) 

2. Dalla (USA) 

3. Barcelona (Spain) 

ExpendIture Incurred = Ra. 18.15 Iekhe 

1. Toronto, Ottawa and Vancouver (C8nada) 

2. Amsterdam (The Ne1her1ands) 

3. Ulaanbataar ( MongoUa) 

4. Seoul (South Korea) 

5. Athens (Greece) 

S. Boston (USA) 

ExpendIture IncumId = 35.81 Iakha 

2OCJ5.08 

1. POl1 Louis (Mauritl) 

2. Hoston (USA) 

3. Amsterdam (The Netherlands) 

4. Trinidad and Tobago (West Indies) 

5. Colombo (Sri Lanka) 

ExpendIture 1ncurred-19.35 IakhII 2008-07 

2008-07 

1. Vienna (Austria) 

2. Frankfurt (Germany) 

No. of mastter crafts persona 

8 

5 

3 

12 (4 each) 

8 

5 

4 

2 

2 

4 

4 

3 

2 

5 

4 

8 



157 WrittBnAnswers VAISAKHA 01, 1930 (SAKA) toQusstIons 158 

SI.No. Name of place/country 

3. Seoul (SoutttKOIil 

4. Belgium (Brussels) 

5. Chicago (USA) 

6. Sao Paulo (Brazill) 

7. Panama City (Panama) 

B. Birmingham (U.K.) 

9. Muba Basel (Switzerland) 

ExpendItunt Incurred-Re. 50.83 lakhe 

11th PIII..-Z007-G1 and 200l-OI (till date) 

1. 

2. 

3. 

4. 

5. 

New York (USA) 

High Point (USA) 

Chicago (USA) 

Cairo (Egypt) 

Riga (Latvia) 

ExpendIture Incurred-Re. 32.70 Iakha 
I 

Agreement between IDSA and ISS 

3819. SHRI JUAL ORAM: 

SHRI RAGHUVEER SINGH KOSHAL: 

WIll the Minister of DEFENCE be pleased to state: 

(a) whether an agreement has been signed 
between the Indian tnstiWte of Defence Studies Analysis 
(IDSA) and Pakistani Institute of Strategic Studies (ISS); 

(b) if so, the aim and objective of the agreement; 

and 

(c) the &aHent features thereof and the guidelines 

framed in this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): . (a) to (el Yes, Sir. The agreement was 
signed and came Into force on February 04, 2008 for a 

No. of mastter crafts persons 

5 

5 

6 

5 

5 

5 

5 

10 

4+ 2 (2 Entrepreneurs) 

8+ 1 (1 Entrepreneur) 

5+ 1 (1 Entrepreneur) 

4 

period of five years. The aim and objective of the 
agreement is to establish academic and scholarly ties 
between the two Institutes for co-operation in rasearch 
on national and intematlonal security issues. which 

would inc/ude:-

Exchange of ideas on issues of common 
concern through the conduct of scholarly 
conferences, seminars and 'round-tables'; 

Mutual consultation and exchange of research 

scholars; 

Joint research projects; 

Exchange of research works and publications; 

Regular meetings between the representatives 
of the two institutes. 
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In order to promote academic research and related 
form of cooperation, regular meetings between the 
representatives of the two Institutes shall be held and 
will wor1t and cooperate closely for the implementation 
of this agreement Any differences or difficulties that may 
arise in its implementation will be settled by mutual 
consultations. The present agreement entered into force 
from 4th February, 2008 for a period of five years and 
can be further extended for subsequent periods of five 
years at a time unless either gives to the other a written 
notice three months in advance of its intention to 
terminate it before its expiry. Any modification and 
amendments to the text of the Agreement shaH be made 
only through mutual consultation and by the mutual 

consent 

Impact on Pictorial Warning on 
Beedl Workers 

3820. SHRIMATI MANORAMA MADHAVRAJ: 

SHRI M. SHIVANNA: 

StiRI KlNJARAPU YERRANNAIDU: 

Will the Minister of LABOUR AND EMPLOYMENT 

be pleased to state: 

(a) whether the Government has received 
representations from various quarters regarding the 
adverse affect of the law regarding mandatory pictorial 
warning on all tobacco products on the livelihood of poor 
Beedi wor1ters; 

(b) H so, the details thereof; and 

(c) the a1temative arrangements made by the 
Government to protect the poor Seedi workers in the 
country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Yes, Sir. 

(b) The representations have been received from 
various organizationslCentral Trade Unions such as 
CITU, HMS. AITUC, TUCC, UTCC, The Tobacco 
Institute of India, Bihar RaiYa Beedi Mazdoor Federation, 

All India Seedl Indust')' Federation, Consortium of Indian 
Farmers Associations, Federation of Farmers 
Associations, etc., particularty relating to apprehensions 
of loss of employment, arrangement of alternative 
employment to the affected beedi workers, adverse 
affect on health, etc. 

(c) There are studies to indicate that various public 
health measures such as pictorial health warnings 
mandated under the Packaging and Labeling Rules, 
2008 of the Tobacco Control Act, 2003 do not have 
any Immediate economic impact on the industry due to 
the addictive nature of the tobacco product and the time 
taken for demand reduction. However, Group of 
Ministers (GaM) has been constituted to examine all 
the aspects relating to the mandatory pictorial wamlng. 
It was decided to finalize alternative designs of the 
pictOrial health wamin", of· appropriate size for the 
mandatory pictorial. warning. 

Bridging of DIgital Divide 

3821. SHRI K.J.S.P. REDDY: Will the Minister of 
COMMUNICATIONS AND INFORMATION pleased to 
state: 

(a) whether bridging the digital dtvide was a 
powerful tool to bridge the gender divide as It was found 
that villagers preferred women to head the knowledge 
centres; 

(b) if SO, the details thereof; and 

(c) the reaction of the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATION AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) to (c) Bridging 
the digital divide would lead to overall development in 
rural areas. " is expected that development on account 
of the bridging of the digital divide would also help In 
bridging the gender divide. While some Common Service 
Centres/Knowledge Centres in rural areas are manned 
by women, the Department of tnformation Technology 
Is not aware of any study which indicates that villagers 
prefer women to head these knowledge centre •. 
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{Translation} 

Complaint against Dlat' ·"·uti,,;, gf 
Spectrum 

3822. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether Vigilance Commission has Lodged 
complaint against the Department of Telecommuni-
cations (DoT) for distributing spectrum without following 
any guidelines; 

(b) if so, the details thereof; 

(c) whether DoT has provided 6.2 MHz spectrum 
against the limit of 4.4 MHz. spectrum by violating the 
Mobile Phone Service Provider Ucence Policy; 

(d) if so, whether any additional fee has been 
charged from MobIle Phone Service Provider Companies 
in lieu of the increased spectrum; 

(e) if not, the basis on which the licence policy 

has been violated; 

(f) the details of the present spectrum policy; 

(g) whether DoT has submitted any wAtten reply 
toChiaf Vigilance. Commissioner (CVC) and the CYC 
is satisfied with the reply of OaT; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITYA M. SCINDIA): (a) 
to (h) The initial spectrum is being allotted to the mobile 
telecom services in accordance with the relevant 
provisions of Unified Access Service Ucense (UASL), 
subject to availability of spectrum. With growth of service 
and increased subscriber base. additional spectrum is 
allotted subject to availability as per eligibility criteria 
which is based on the number of active subscribers, 
peak traffiC of the operator's network, demographic 
features of the service area. These criteria are reviewed 
from time to time taking into account relevant factors 

and technological developments .. Ordersregarcllng latest 
eligibility criteria for allotment of additional spectrum have 
been issued on 17th January 2008. 

Central Yigilance Commission (CYC) had raised 
some queries on spectrum related Issues and necessary 
Information was provided to the CVC. 

The service providers pay spectrum charges as a 
percentage/share of their Adjusted Gross Revenue 
(AGR), which increases with larger amount of spectrum 
with a service provider, as per orders in this regard. 

{English} 

Rental for Godown. 

3823. OR. BABU RAO MEDIYAM: WiD the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the rentals being paid by Food 
Corporation of India (FCI) to Andhra Pradesh State 
Warehousing Corporation (APSWC) for hiring the 
godowns is at par with rental paid to other State 
Warehousing Corporations and Central Warehousing 
Corporation; 

(b) if so, the details thereof alongwith the date 
since when the revised rental is being paid by FCI; and 

(c) the reasons for delay in implementation of the 
revised rentals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH): (a) The rentals being paid by Food Corporation 
of India (FCI) to Andhra Pradesh State WarehoUSing 
COrporation (APSWC) for hiring its godowns is at par 
with rental paid to other State Warehousing Corporation 
(SWCs). For godowns. owned by SWCs, they are being 
paid rent at par with CWC i.e. Rs. 1.79 per 50 kg bag 
per month. For the godoWfis acquired by SWC from 
private parties under Seven Year Guarantee Scheme 
and rented out to FCI, the SWCs are being paid on the 
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basis of actual rent paid by the SWCs to private parties 
investors plus 15% supervisory charges as per the 
decision taken by 1M Fel Board 01 Directors. 

(b) and (c) The SWCs were paid As. 1.79 per 50 
kg bag per month from 1-4-2002. For the godowns taken 
by SWCs from private parties under Seven Year 
Guarantee Scheme and hired out to FCI, the rent 0 
As. 1,51 per 50 kg bag per month was paid since 
inception of Seven Year Guarantee Scheme till 30-04-
2006 and 0 actual expenditure + 15% supervision 
charges from 1 -05-2006 in Andhra Pradesh. Based on 
the above decisions and the provisional accounts of 
APSWC for the year 2005-06, ad hoc payment at 
Rs.1271baglmonth is being paid by FCI to APSWC. 

Non-obeer4nC8 of NatIonal Holldaye by 
FoNIgn Compentes 

3824. SHRI FRANCIS FANTHOME: 

(a) whether the Government has issued any 
direction. to the management of foreign companies. 
working in the country to observe the national holidays 
compulsorily; 

(b) if so, the details thereof; 

(c) whether certain companies do not provide 
national holidays to their employees; and 

(d) " so, the action proposed to be taken to ensure 
that the national holidays are observed by these 
companies? 

THE MINISTEA OF STATE OF THE MINISTRY 
OF LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Law of the land is applicable 

to an, including foreign companies. wcming in India. As 
such, no separate instructions need to be issued to 
foreign companies wor1ting in the country to observe 
the national holidays compulsorily. 

(c) This data is not Centrally maintained. 

(d) Foreign companies fall within the purview of 
the Governments of the State where they are located 
and are governed by the relevant Acts implemented by 

the State Govemment concerned. Implementation of the 
statutory provisions with regard to national holidays 
rests with the appropriate government I.e. the State 
Govemment concerned. 

[Translation] 

Violation of eve Order 

3825. CH. MUNAWAR HASSAN: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to 8tate: 

(a) whether the Bharat Sanchar Nigam ·Limlted 
(BSNL) and Mahanagar Telephone Nigam Limited 
(MTNL) , Public Sector Undertakings have violated the 
order of Central Vigilance Commission (CVC) and 
posted even the official chargeaheeted and facing 
penalty on sensitive posts; and 

(b) if so, the steps proposed to be taken by CVC 
and the Government to ensure observance of the rules 
of CVC in both these undertakings aJongwith the time 
by which these steps are likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITY A M. SCINDIA): 
No, Sir. 

(b) The CVC has issued circular 98IGLJ6O dated 
15-4-99 regarding rotation of o1IIciaIs in sensttive posts. 
The Department has issued the list of sensitive posts 
vide letter No.17-8I99-VM.I dated 07-01-2000. In C888 
of BSNL, efforts are made not to post chaJge8heeted 
and penalty facing officers on these posts as far as 
possible. As soon as any instance of violation of 
Commission's or Department's guIdeIinea Is reported, the 
matter Is taken up appropriately with authorities 
concerned. 

{English] 

Shifting of OffIce of Poetmuter General 

3826. DR. THOKCHOM MEJNYA: WID the MinIater 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pteaaed to state: 



185 Written AnswelS VAISAKHA 01,1930 (SAKA) to Questions 188 

(a) whether the Government proposes to shift the 
office of the Postmaster General (PMG) in-charge of 
the Postal Divisions of Manipur, Mizoram and Nagaland 
from Shiliong to either Imphal, Kohlma or Alzawl; and 

(b) if so, the time by which it is likely to be shifted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADtTYA M. SCINDIA): (a) 
No, Sir. 

(b) Does not arise in view of (a) above. 

Stkmage of DrInking Water 

3827. SHRI RAJEN GOHAlN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether Assam faces acute shortage of drinking 
water despite being on the bank of the Brahmaputra 
which is a perennial river; 

(b) if so, whether the Govemment haf' rmulated 
any scheme for supply of water from Brahma. ltra river 
after purification; and 

(c) if so, the details thereof ancl 
thereon? 

• taken 

I 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY RAKASH NARAYAN 
YADAV): (a) The Govemment of Assam has informed 
that although Assam faces shortage of drinking water, 
the habitations are provided with drinking water facilities 
with under ground sources and surfaces sources 
schemes from river Brahmaputra and Barak and its 
tributaries. 

(b) and (c) Ministry of Rural Development 
(Department of Drinking Water Supply) has informed that 
rural drinking water supply is a state subject and state 
govemments are primarily responsible to provide drinking 
water facilities to the rural areas and to supplement the 
efforts of the state governments, the Department of 
Drinking Water Supply is providing financial assistance 
and technical support to the state govemments through 
a centrally sponsored scheme, Aecelerated Rural Water 
Supply Programme (ARWSP) under Rajiv Gandhi 

National Drinking Water Mission. Department of Drinking 
Water Supply has further informed that the state 
governments are competent to plan, sanction and 
implement rural water supply schemes from the funds 
provided under ARWSP. 

Generation of Employment 
Opportunltle. 

3828. SHRI ADHIR CHOWDHURY: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased 
to state: 

(a) whether the survey by American Company 
Manpower Ink titled "Manpower Employment Out Look 
Survey" has indicated employment generation in the 
country during April-June, 2008 would be more than 
other countries; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The survey conducted in 
some countries covering selected employers by 
American Company Manpower Ink titled "Manpower 
Employment Out Look Survey" has indicated the most 
favourable hiring plan reported by employers in India 
during April-June, 2008. Reliable estimates of 
employment and unemployment in India are obtained 
through quinquennial labour force surveys conducted by 
National Sample Survey Organisation. Last such survey 
was conducted during 2004-05. As per two most racent 
quinquennial rounds of surveys on employment, 
employment opportunities on usual status basis during 
the same period have increased from 397 million in 
1999-2000 to 459.10 in 2004-05. 

[Translation] 

Labourers Engaged In 
Agrtculture Sector 

3829. SHRI SURAJ SINGH: 

DR. CHINTA MOHAN: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 
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(a) whether the peroentageof labourers 8ngaged 
In the agriculture sector against the total work force in 
the country has been constantly decreasing in the last 
one decade; 

(b) if so, the details thereof and the reasons 
therefor, state-wise; 

(c) the number and percentage of the total work 

force engaged In the agricultural sector at present in 
comparison to 1993-94; and 

(d) the steps taken by the Government to attract 
the workforce to agriculture sector during the Eleventh 
Plan Period? 

THE MINISTER OF STATE OF THE MINISTRY 
OF LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Yes, Sir. According to the 
survey conducted by National Sample Survey 
Organisation (NSSO) during 1993-1994 and 2004-05, 
the percentage of labourers engaged in agriculture has 
decreased from and 64.75% to 58.49% of the total 
wortdon:e m the unorganized sector. The decrease is 
due to migration to urban areas. 

(c) No further survey has been conducted. 

(d) The Government has enacted National Rural 
Employment Guarantee Act, which provides for 100 days 
of guaranteed wage employment in every financial year 
to every household whose adult members volunteer to 
do unskilled manual work. The scheme which was being 

implemented In 330 districts has since been extended 
to 604 districts in the country from April 2008. 

Procurament of What 

3830. SHRI PARAS NATH YADAV: Will the 

Minister of CONSUMER AFFAIRS, FOOD AND PUBUC 
DISTRIBUTION be pleased to state: 

(a) the minimum support price of wheat fixed by 

the Government for the year 2008; 

(b) the target fixed by the Government for procuring 
wheat in the year 2008; and 

(c) the steps being taken by the Government to 
meet the target fixed In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBltCDISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The Minimum Support Price fixed for wheat 

of crop Year 2007 -os to be marketed in Rabi MarUting 
Season (RMS) 2008-09 is Rs. 1000 per quintal. 

(b) Since procurement by Govemmemt agencies 
is open-ended, no targets are fixed. 

(c) Following steps have been taken by the 

Government to Increase procurement of wheat in RMS 
2008-09: 

(i) The MSP for wheat has been fixed at Rs. 1000 
per quintal tor RMS 2008-09, an increase of 
As. 250 per quintal over the MSP fixed for RMS 
2007-08, in order to encourage farmers to 

increase their production of wheat. This MSP 
is As. 150 per quintal more than the procure-
ment price of Rs. 850 per quintal (including 

bonus of Rs. 100 per quintal) given to fanners 
last year. 

(Ii) Import of 18 lakh tonnes of wheat was done in 
2007-08 which improved the stock position of 
wheat in the Central Pool and the wheat stock; 
(as on 1-4-20(8) is more than the buffer norms 
of 40 lakh tonnes at the start of RMS 2008-Cl9. 

(ill) Wheat export on private account have been 
bailned till further orders. Wheat export from 
Central Pool is also banned. 

(iv) A notification titled 'Wheat (Stock DeClaration 

by Companies or Finns or Individuals) Order 
2008 has been issued under the Essential 
Commodities Act 1955 on 11-2-2008. The order 
provides that any Company or finn or individual 
which purchases wheat beyond 10,000 toones 
during 2008-09 shall furnish a return to 
Secretary, Food of the State from where 
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maximum quantity has been purohased, while 
a retum for pun:haee of wheat beyond' 25.000 
tomes Is required to be fumished to the Central 
Govemment. 

(v) Department of Consumer Affairs has extended 
upIO 31 st August, 2008 notHIcatlon under the 
ec Act enabling State Govemment to Impose 
stock limit on wheat. 

(vi) Import of wheat on private account at zero duty 
has been pennltted till further orders. 

(vii) In order to encourage wheat procurement in 
States like Uttar Pradesh, Madhya Prad8sh, 
Bihar etc. Commission to Societies/sub-agents 
has been enhanced to 2.5% on the lines of 
~ Arthlya Commission In Punjab and Haryana 

for RMS 2008-09. 

(viii) Nated has been allowed to purchase wheat for 
the Central Pool on behalf of ,FCI In Madhya 

Pradesh, Gujarat and Bihar. 

[Englis!IJ 

Farmers with Sman Land HoIdlnp 
I 

3831. SHRI K. SUBBARAYAN: Will the Minister 

of AGRICULTURE be pleased to state: 

(a) whether any assessment has been made to 
detennlne the number of fanners owning less than tWo 
hectares of land; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) As per Agriculture Census 2000-01, out 'of a 
total number of 11,99,31,017 operational holders, the 
number of operational holders' operating less than 2 
hectares of land was 9,81,02,541. The State-wise 
distribution of such operational holders' is given In the 

enclosed Statement. 

StlItement 

State-wise number of operational holders operating 
less than 2 ha. of land as per Agrtculture 

Census 2000-01 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

'19. 

StatesJUTs 

2 

Andaman and Nicobar 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 

ChhaHisgarh 

Dadra and Nagar Haveli 

Damari and Diu 

Delhi 

Goa 

Gujarat 

Hary'ana 

Himachal Pradesh 

Jammu and Kashmir 

Kamataka 

KeraJa 

Lakshadweep 

Madhya Pradesh 

Number of 
operational 

holders 

3 

6342 

9541242 

35053 

2260146 

10811801 

969 

2462788 

11245 

6006 

21949 

58894 

2554310 

998115 

789172 

1353454 

5161131 

6562238 

10096 

4788854 
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1 2 3 

20. Maharashtra 8911349 

21. Manipur 124135 

22. Meghalaya 171909 

23. Mizoram 61668 

24. NagaJand 13703 

25. Orissa 3408119 

26. Pondicherry 35073 

27. Punjab 295831 

28. Rajasthan 3058693 

29. Sikkim 51676 

30. TamH Nadu 7072155 

31. Tripura 460386 

32- Uttar Pradesh 19745953 

33. UttaranchaI 786669 

34. west Bengal 6471417 

All India 98102541 

Hole: Agriculture Census 2000-01 w_ not conducted in the 

State of Jhar1chand. 

NatIoneI PolIcy for Fat • ...,. 

3832. SHRI HANNAN MOlLAH: 

. SHRI BALASHOWRY VAl..lA8HANENI: 

Will the Minister of AGRICULTURE be pI8u8d to 
state: 

<a> whether the National Policy for farmer. 2007 
cans for a paradigm shift from a Commodity Centered 
to Human-Centered approach in agricultural planning 
and programme; 

(b) if so, the details thereof aJongwIth the action 
plan. praparad to Irnptement the policy; and 

(e) the details of the target fixed during the cul'1"8f1t 
financial year for the Imptementatlon of the policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) and (c) The National Policy for Farmers 2007 
aims at the economic weJI-belng of the farmers and the 
major goal of the Policy Is to improve the economic 
viability of farming by substantially Increasing the net 
Income of farmers. Many of the on-goIng programmes 
and schemes of Government are In line with the 
National Policy for Fanners 2007. Recently Government 
IaIfttchad two new achemes I.e. NatiGnaI·FoodSecurity 
MiaIon and RashIriya Klisht VIkas Yojana. Theee two 

schemes are expected to go a tong way in 
operationalising 1M provisions of the National Policy for 
Farmers, 2007 through state specific dtH:entrallzed 
strategy taking into account the agro-cIimatic and other 

local conditions for development of agriculture and aJIIed 
sectors. In addition, other initiatives and schemes 
announced in the Union Budget 2008-09 for benefit of 
farmers and for development of agriculture and allied 
sectors would facilitate implementation of the policy. 
These include, inter alia, National Rural Health Mission, 
Integrated Child Development Services, National Rural 
Employment Guarantee Scheme, Agricultural credit 
including short~term crop loans, Accelerated .Irrlgatlon 
Benefit Programme, Ralnted Area Development 
Programme, Micro Irrigation, National Horticulture 
Mi8aion, setting up of soil testing laboratories, NattonaJ 
AgrIcultural Insurance Scheme, pilot scheme of Weather 
Baaed Crop Insurance, Package to revive the 

~ Cooperative Credit Structure, Debt Waiver and Debt 
Relief for tarmers, Strengthening of Public Distribution 
System, social security to workers In the un-organlzed 
sectors, etc. 
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[Translation} 

Functioning of Post OffIce 
Savlnge Bank 

3833. SHRI SHRIPAD YESSO NAIK: 

SHRIMATI KARUNA SHUKLA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the number of Post Office Savings Sank 
(POSB) functioning in the rural areas of the country as 
on date; 

(b) the share of these banks in the rural savings 
in the country, as on date; 

(c) whether these Sanks are not receiving the 
savings in accordance with the targets set by the 
Government; 

(d) if so, whether the Government is fonnulating 
any scheme to encourage rural savings through these 
Banks: and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMAl}ION 
TECHNOLOGY (SHRJ JYOTIRADITY A M. SCINDIA): 
(a) There are 136413 Post Offices in rural areas doing 
Post OffIce Saving Bank (POSS) work as on date. 

(b) The information is being collected and will be 
laid on the Table of the House. 

(c) The collections under various Small Savings 
Schemes are broadly categorized as Savings Deposits, 
Savings Certificates and Public Provident Fund . 
Estimates of collections for these categories 8f8 wortted 
out on the basis of trend over the previous years. 
Targets are therefore not fixed for small savings on 
urban or rural area basis. 

(d) and (e) Central and State Governments take 
various measures from time to time to promote and 
popularize small savings scheme through print and 
electronic media 88 well as holding seminars, meetings 

and providing training to the various agencies involved 
in mobilizing deposits under these schemes. As part of 
this ongoing exercise, Government has recently taken 
following Initiatives to make the small savfngs schemes 
attractive and investor friendly:-

(i) The restriction on opening of more than one 
account during a calendar month under the 
Senior Citizens Savings Scheme has been 
removed with effect from 24th May, 2007. 

(Ii) All categories of penSioners have been allowed 
to open and maintain 'Pension Accounf under 
Post Office Savings Account Rules, with effect 
from 11 th July, 2007. 

(iii) The penalty on pre-mature withdrawal of 
deposits under the Post Office Monthly Income 
Account (POMIA) scheme has been rationalized 
from 3.5% to 2% on withdrawal on or before 
expiry of three years and 1 % on withdrawal 
after expiry of three years. 

(iv) The maximum deposit ceilings of Rs. 3.00 lakh 
and Rs. 6.00 lakh under the Post Office Monthly 
Income Account (POMIA) Scheme has been 
raised to Rs. 4.50 lakh and As. 9.00 lakh in 
respect of single and joint accounts respectively. 

(v) Sonus at the rate of 5% on the deposits made 
under Post Office Monthly Income Account 
(POMIA) Scheme on or after 8th December 
2007 upon the maturity of the deposit has been 
reintroduced. 

(vi) The benefit of Section SOC of the Income Tax 
Act, 1961 has been extended to the investments 
made under 5-Year Post Office Time Deposits 
Account and Senior Citizens Savings Scheme, 
with effect from 01-()4.2007. 

(vii) Measures are also taken to promote and 
popularize these schemes through print and 
electronic media as well as holding seminars 
and meetings, providing training to the various 
agencies involved in mobilizing collection in 
Small Savings Schemes etc. 
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(viii) A website of the National Savings Institute under 
Government of India. Ministry of Finance has 
atso been launchec\ to facilitate Interface wfth 
the public through wider dissemination of 
information on small savings and on-line regis-

tration and settlement of investors grievances. 
The website address is nSiindia.gov.in. 

PoI8onou. Chemical. In 
Wheat and Rice 

3834. SHRI K1REN RIJIJU: 

DR. LAXMINARA Y AN PANDEY: 

Will the Minister of AGRICULTURE be pleased to 
state: 

<a) whether a study conducted by agricultural 
scientists of Chandra Shekhar Azad University of 
Agriculture and Technology has revealed that poisonous 
chemicals have been found in wheat and rice crops; 
and 

(b) if so. the details thereof aIongwith the steps 
taken to preVent the presence of harmful pesticides in 
food crops? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) During the last five years. no study has been 
conducted to detect the presence of poisonous pesticide 
chemicals in wheat and rice crops at Chandra Sekhar 
Azad University of Agricufture and Technology. Kanpur. 
However. in order to prevent the presence of harmful 
pesticides in food crops. the following measures are 
recommended: 

1. Integrated pest management practices are 
advocated to farmers of the region so as to 
ensure good agricuftural practices and judicious 
application of pesticides in wheat, rice and other 
food crops. 

2. Adequate awareness and guidance are 

provided to farmers and other stake-holders to 
prevent mixing. contamination and direct 
application of persistent pesticides. without 
appropriate label claims. In food commodities 
including wheat and rice. 

[English) 

Development and Modernlutlon of 
PotverIoom Sector 

3835. DR. K. DHANARAJU: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether any progress has been made In the 
developlment and modernisation of the Powerloom 
Sector during the last three years and thereafter; 

(b) if so. the details thereof. year-wise; and 

(c) the production and exports of handloom textile 
potential likely to be increased due to such development 
and modernisation during the Eleventh Plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
Yes Sir. The Govemment of India has given a thrust 
for development and modernisation of the powerloom 
sector through various Schemes like Technology 
Upgradatlon fund scheme (TUFS). Group Workshed 
Scheme (GWSS). Integrated Powerloom Cluster 
Development Scheme (IPCDS) etc. The year-wise 
details of powerlooma set up since 2004 is as follows: 

Year 

2004-05 

2005-06 

2006-07 

2007-08 
(Tin February. 2008) 

No. of Powertooms 

19.02.953 

19.43.892 

19.90.308 

20.97.941 

The details of total cloth production by Powertoom 
Sector are 88 follows: 
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Year Total 
Production 

Production on 
Powerloom 

2004-05 45378 28325 

2005-06 49577 30626 

2006-07 53389 32879 

The developmental programme and schemes of 
the Government has given an impetus to the 
powerlooms sector. The different category of looms 

Types of Looms installed 2Q04-05 

Semi-Automatic Loom 3569 

Automatic Loom 2055 

Shuttleless Loom 

Total 1047'3 

I 
(c) For the Eleventh Five Year Plan, the handloorn 

production has been projected as follows: 

Year 

2007..()8 

2008-09 

2009010 

2010-11 

2011-12 

Production Projection 
for Handlooms 

(Million sq. MIs.) 

7865 

8788 

9828 

101985 

12298 

In absence of any separate code for the handloom 
products, export trend Is not available since since April 

2003. 

%age of 
Powerloom 
over total 
production 

62% 

62% 

62% 

%age increase over 
previous year 

Total 
Production 

7% 

8% 

Powertoom 
Production 

5% 

8",(, 

7% 

installed under modernisation and strengthening of the 
decentralised powerIooms sector during the last year 
are as follows: 

2005-06 2006-07 Total 

2811 2752 9132 

2878 1631 6564 

6367 5184 16400 

12056 9567 32096 

R .... rch In AgrIcultural Sector 

3836. SHRI ABU AYES MONDAL: 

SHRI BALASHOWRY VALLABHANENI: 

SHRI GIRDHARI LAL BHARGAVA: 

SHRIMATI KIRAN MAHESHWARI: 

Win the Minister of AGRICULTURE be pleased to 
state: 

(a) the present status of agricultural research and 
development in the country as compared to that in the 
developed countries; 

(b) the details of the steps taken to accelerate the 
Research and Development activities for increased 
productivity and quality of agricultural products in view 
of the growing population of the country; 

(c) whether an agreement has been signed 
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between India and United States for mutual cooperation 
in agricultural research; and 

(d) if so, whether such an agreement is likely to 
make Indian agriculture vulnerable to the misuse of 
patented seeds by United States based companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
M1NISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUT10N (SHRI KANTILAL BHURIA): (a) 
and (b) The National Agricultural Research System 
comprising of 95 ICAR (Indian Council of Agricultural 
Research) institutes and 42 State Agricultural 
Universities. is one of the largest in the wor1d. The XI 
Plan outlay for agricultural research has been more than 
doubled by PlaMing Commission over Xth Plan and Is 
approved for As. 12,023 crore with an additionality of 
As. 500 crore under Rashtriya Krishi Vi/cas Yojana for 
location-specific research. During 2000, India spent 
0.34% of total public spending on agriculture as 
compared to Japan (3.62%). USA (6.25%) and all 
developed countries (2.36%). In 2005-06, India spent 
0.62% of AGDP on agricultural Rand D. The 
Department has oriented research agenda through 
medium and long ,term programmes addressing 
production to consumption system research. sustainable 
livelihood security In ~ area and basic and 
strategic research.The other initiatives undertaken by 
ICAR include production and availability of quality seed; 
organic farming; climate change; molecular breeding; 
hybrid technology; water management; rel$ource 
conservation technology etc. For dissemination of 
regionally differentiated technologies, ICAR has 
documented 'State-wise Technologies for Higher 
Agricultural Growth'. To address the issues of intellectual 
property rights (lPR) in the patent regime, guidelines 
on IPR have been put in place. 

(c) India signed an agreement on 'Indo-US 
Knowledge Initiative in Agriculture' during 2006 for 
mutual .cooperation in agricultural research to explore 
and work on mutually reinforcing priority areas of 
agricultural education, research service and commercial 
linkages with initial focus on education and leaming 
resources; food processing, use of by-products and 

bio-fuels, biotechnology and water management. The 
primary focus Is on spendtng their own funds In their 
own countries with. Information and scientist exchange. 

(d) No, Sir. 

3837. SHRI HARIBHAU RATHOO: 

DR. M. JAGANNATH: 

WID the Minister of TEXTILES be pleased to state: 

(a) whether the Government has launched a 
marketing and Export Promotion Scheme for the 
Handloom sector; 

(b) If so, the alms and objectives thereof; 

(c) the funds allocated and released under the said 
scheme during each year of the Eleventh Plan Period; 
and 

(d) the target fixed and achieved regarding 
quantum and value of exports of cotlon handioom 
products during each year of Tenth Plan Period. country-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. 

(b) With a view to develop and promote the 
marketing channels in domestic as we" as export 
markets and bring about linkages between the two In a 
holistic and Integrated manner, the Government of India 
has announced ·Marketlng and Export Promotion 
Scheme· to the handloom Industry after amIIgamaIIng 
the Marketing Promotion Programme and Handloom 
Export Scheme of 10th Plan. The alms and objectives 
of the Scheme are: 

i. To 8S818t In the domestic marketing of 
handloom products by organising of the 
exhibitions at National level, Regional level, 
State level and 0Istr\ct level ate; 

Ii. To .. rve as a window for promoting awa ...... 
among consumers about the latest de8igna, 
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.~rietIes of fabrics, technical developments, use 
of natural dyes etc. in the handIoom sector; 

iii. To provide pennanent marketing infrastructural 
support to handloom agencies in major cities 
and towns with a view to CNating permanent 
outlets to make available quality handloom 
products to the consumers; 

iv. To promote the development of a brand of 
hand looms of national anel Intematlonal 
importance through Handloom Mark and other 
measures; 

v. To identify and assist suitable hand loom 
cooperative 80Cieties corporations and individual 

exporters in developing the products that are 
export-worthy by providing such Interven1Iona 
as engaging of a professional designer for 
design development, up-gradatIon of skill, 
engaging of a professional Marketing Consultant 
etc. 

vi. Market penetration through participation in 
International Exhibitions, Buyer-SeIter Meets 
including Reverse Buyer-8elter Meets etc. as 
also publicity and brand development through 
Handioom Mark and other measures. 

(c) The funds approved by CCEA under the 
scheme during each year of the Eleven th Plan period 
are given below: 

(As. In crot'8) 

Year Outlay under 
Marketing 
Promotion 

Outlay under 
HandJoom 

Export Scheme 

Total Funds released 

2007..()8 

2008-09 

2009-10 

2010-11 

2011-12 

Total 

30.00 

57.00 

48.00 

31.00 

39.00 

205.00 

5.00 

5.00 

5.00 

5.00 

5.00 

25.00 

(d) As per the data available, the total value of 
exports of cotton handloom products during 2002-03 
stood at Rs. 2633.27 crores as against the previOUS 
year's performance of Rs. 2064 crores. However, due 
to the absence of separate ITC(HS) codes for handtoom 
products, the export data from April 2003 onwards is 
not available. The Office of Development Commissioner 
for Handlooms has ali"8ady taken up the matter for 
allocatlon of separate ITC(HC) code for handloom 

35.00 

62.00 

53.00 

36.00 

44.00 

230.00 

23.3 

Rs. 13.90 lakh (The 
financial year just 
started.) 

Not applicable 

-do-

-do-

products with the Ministry of Finance and Director 
General of Foreign Trade, Ministry of Commerce. The 
Ministry of Finance has yet to notify the code for the 
handloom products. 

Land Irrlpted by c.n.t. 

3838. SHRI BALASHOWRY VALLABHANENI: Will 
the Minister of WATER RESOURCES be pleased to 
state: 
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(a) whether the,. has been decline In irrigation by 
canals; 

. (b) if so, the details thentof indicating the land 
irrigated by the· c::anaIs during the last three years, S1ate-
wise; and· 

(e) the efforts being made to enhance irrigation 
sactor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH 
NARAYAN YADAV): (a) No, Sir. There has been 
continuous Increase in creation of irrigation potential 
through canal and water distribution system created 
under major and medium irrigation project and minor 
irrigation schemes utilizing surlace water. 

(b) and (c) Do not arise. 

(TransJaIion] 

AIr ..... for AIr TrUll .. 

3839. SHRI PANKAJ CHOWDHARY: Will the 
MInister of DEFENCE be pleased to state: 

(a) whether it is becoming difficult to get air space 
fort Air Training due to boom in the activities of civil 
aviation; 

(b) whether systematic increase in air traffic has 
made air space between Air Force and civil traffic 
disproportional; 

(c) if so, whether Air Force has made any plan to 
sean:h for new air fields; and 

(d) if SO,. the details thel9Of? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) to (d) Airspace sharing and utilization 
under 'Flexible Use' concept is regularly cooninatad with 
Ministry of Civil Aviation .. The need for additional new 
airbaseS is analysed at regular intervals from operational 
and national security perspective and it is a continuous 
proceu. 

[English] 

Control on PrIce Rlee 

3840. SHRI RAMESH DUBE: 

SHRI PRABHUNATH SINGH: 

CH. MUNAWAR HASSAN: 

SHRI HEMLAL MURMU: 

SHRI M. RAJA MOHAN REDDY: 

SHRI SANTOSH GANGWAR: 

DR SATYANARAYAN JATIYA: 

SHRI SUBHASH MAHARIA: 

Win the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the efforts made by the Govemment 
and the Price Monitoring Cell have failed to control the 
price rise and the prices of .... ntiaI commodItie8 have 
reached unprecedented levels during the last three 
months; 

(b) if so, the details thereof IndIcaIIng the price of 
essentiaJ commodities on date and on the .... date 
last month alongwith the reasons identified for· the 
continuous rise in prices; and 

(c) the fresh steps taken by the Government to 
check price rise and improve availability of essential 
commodities in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. Price Monitoring Cell (PUC) set up 
under Department of Consumer Affairs is mandated to 
only monitor on a dally basis the retail prices of 14 
essential commodities, viz., rice. wheat, alia, gram, turf 
arhar, tea, mHk; sugar, vanaspati, mustard oil, groundnul 
oil, potato, onion and salt. It has not been setup to 
controIIcheck the rise in prices of essential commodities. 
Report are prepared in this regard and 88nt to PMO, 
Cabinet Secretariat, Ministry of Finance and other 
concemad Departments. Besides, the situation of prices 
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of euentIaI commodities Is IWgUIarly monitored at High 
level Meetings of Cabinet Committee. on Prices, 
Committee of Secretaries and Cabinet which take 
decision to keep the prices under check. Price rise of 
eaaentiaI commodities have not reached unprecedented 
levels during the last three months. Only Retail Prices 

Commodity 

Rice 

Wheat 

Atta 

Gram daI 

Turdal 

Sugar 

Groundnut oil-

Mustard oIr 

Vanaspati 

Tea (looae) 

MilkO 

PotaIo 

Onion 

Salt (Packed) 

• RelIned 011 

Current Price 
15-04-2008 

18.00 

13.00 

14.00 

37.50 

42.00 

18.00 

121.00 

73.00 

75.00 

106.00 

20.00 

8.00 

9.00 

10.00 

During the last one month, retail prices of essential 
commodities are by and large steady or declined. The 
basic reason for price rise has been mismatch between 

demand and supply of most of the essential commodities 
in India as well as the global intltion In agricultural 
commodities. 

(c) The fresh st8ps taken by the Government to 

of Mustard and Vanaspati .oil have shown an increase. 
Other essential commoditi&s are either steady or 
declined. 

(b) The retail price situation at Delhi as on 15-04-
2008 over the last month is indicated below: 

Retail Prices (Rs./Kg.) Variation 

1 Week back 1 Month Back Over 1 month 
8-04-08 15..Q3-08 

18.00 18.00 0.00 

13.00 13.00 0.00 

14.00 14.00 0.00 

38.00 39.00 -1.50 

42.00 42.00 0.00 

18.00 18.00 0.00 

121.00 121.00 0.00 

74.00 87.00 -14.00 

75.00 79.00 -4.00 

107.00 109.00 -3.00 

20.00 20.00 0.00 

8.00 8.50 0.50 

0.00 9.00 0.00 

10.00 10.00 0.00 

check price and improve availability of essential 
commodities in the country are as foIIows:-

(i) The PSUs namely MMTC, PEC, STC and 
NAFED together have been asked to Import 1 
lakh tons of edible 0115 per month for the year 
2008-09 to be distributed by the State 
Govemments and their ageneles at subsidized 
rat&s. 



Cn) Department of Consumer Affairs has issued 
Order dated 7-4-2008 regarding impoeitlon of 
stock limits on edible Jl)ils and oIlseeds. 

(Iii) DGFT vide its notification dated 01 ~2008 
banned export of non-basmati rice. Department 
Revenue vide its Notification No. 37/2008-
Customs eft. 20-3-2008 has issued orders for 
reducing import duty on rice to zero upto 31-3-
2009. ~ also diracted that the order 
regarding removal of restrictions on licensing, 
stock limits and movement of rice be kept In 
abeyance for a period of one year. 

(iv) DGFT vide its notification dated 01-04-2008 
raised MEP on basmati rice to $ 1200 per 
tonne. 

(v) Department of Revenue vide its notification 
dated 01-()4-2008 made the following changes 
in the import duty of edible oiIs:-

• Import duty on CfUde acIibIe oils cut to zero; 

• Import duty on refined and hydrogenated oils 
reduced to 7.5%; 

• Import duty on hydrogenated vegetable oils 
also reduced to 7.5%. 

• Customs duty on butter and gbee was 
reduced to 30%. 

(VI) DGFT vide its notification dated 01~2008 
prohibited the export of edible oils fur a year 
up to 31-3-2009. 

(vii) Custom duty for maize reduced tq zero under 
a Tariff Rate Quota of 5 Iakh per annum vide 
GFT noIIfication dated 01.Q4-08. 

IncIu8Ion of Telephone NumbIn 

38'1. SHRI REWATI RAMAN SINGH: WiD the 
..... r of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) wheItIer .. GcMtmment has any propoeal to 
include telephone numbers of peripheral towns of NCR 

region. like GhazIabad, Faridabad etc. In the next ... 
of tetaphone directory of Dethl; 

(b).1f so, the details thereof; and 

(e) the time by which the next telephone dir8ctoIy 
Is likely to be Issued? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITY A M. SCINDIA): (8) 
No, Sir. 

(b) Does not arise in view of <a) above. 

(c) Updated directory information of Delhi is already 

available on 

(i) 197 

(II) CD-ROM 

(iii) Internet 

[Translation} 

Eumpllon of Duty on 
InIport of TUII ... 

3842. SHRI DEVIDAS PINGLE: Will 1he MIniater 
of TEXTILES be pleased to state: 

(a) whether the Union Government has exempted 
the dirty on import of textiles from Allan countries; 

(b) if so, the revenue loss likely to be Incurred 
due to the salcI decision; 

(c) whether the prices of garments ... 1IkeIy to be 
reduced In the country due to the salcI Import policy; 

(d) If so, the details thereof; 

(e) whether the trade in textiles 18 likely to be 
Increased due to said steps; and 

(I) If 50, the detaill: thereof aIongwIth the targ8Ied 
number of garments likely to be Imported every year'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOYAN): (a) to (f) kda 
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is a signatory to the Agreement on South Asian Free 
Trade Area (SAFTA), which became operational from 
1 st July 2006. The SAFT A envisages duty reduction by 
member countries to zero to five per cent within ten 
years and this concession would exclude Items in the 
sensitive list. In pursuance of commitment made during 
SAFT A negotiations, India would provide zero duty 

maritet access for 8 million pieces of garments from 
Bangladesh, which is to be operatlonalized through a 
Memorandum of Understanding (MoU) signed between 
Govemment of India and Bangladesh on 16-9-2007. It 
has also been decided to provide zero duty maritet 
access for 3 million pieces of garments from Sri Lanka 
without any sourcing condition and port restrictions. An 
MoU has been signed on 5-10-2007 between 
Government of India. and Sri Lanka. The above 
concessions being small percentage of the domestic 
consumption, may not affect prices substantially. 

[English] 

Package for Dairy Farmers 

3843. SHRI C.K. CHANDRAPPAN: 

SHRI PANNIAN RAVINDRAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the State Government of Kerala has 
sought 100% financial assistance from Union Government 
for implementing a scheme to provide comprehensive 
insurance package to dairy farmers through Kerala Dairy 

Farmers WeHare Fund Board; and 

(b) H so. the details thereof and the reaction of the 

Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) No such proposal has been received 
from the State Govemment of Kerala. However, Kerala 
Dairy Farmers Welfare Fund (KDFWF) vide ifs letter 
da18d 2-1-2008 had sUbmitted a proposal for 100% 

financial assistance from Union Government at a total 
cost of Rs. 10,859.75lakh covering activities like pension, 
family pension, assistance for deformity, comprehensive 
insurance coverage, marriage assistance, assistance to 
cremation activities, educational scholarship and other 
benefits for a period of 5 years commencing from 2007-
08 to 2011-12. KDFWF was informed on 24-1-2008 that 
there is no scheme being implemented by this 
Department under which such a proposal can be 
financed. 

Army Hospital la Shim" 

3844. SHRIMATI PRATIBHA SINGH: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Army Hospital at Shimla was bumt 
down by fire; and 

(b) if so, the details thereof aJongwith the proposal 

to reconstruct the hospital? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONy): (a) and (b) Military Hospital at Shimla was 
bumt in a fire accident in December, 1998. The probable 
cause of fire was short-circuiting. At present the hospital 
is functioning in a temporary location at Jutogh, 14 km 
away from Shimla. Administrative approval has been 
accorded for reconstruction of a 100 bedded Military 
Hospital, Shimla. The construction worit has already 
started and the provisional date of completion is 

December, 2010. 

[Translation] 

Opening of New ESI ~ 
CentrealNursing Homes 

3845. SHRI SHISHUPAL N. PATLE: 

SHRI MITRASEN YADAV: 

SHRI DEVIDAS PINGLE: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Govemment propose to approve 
any scheme for allowing treatment of aIIlndMduaIs other 
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than Employees. St-.ta Insurance (ESJ) subscribers In 
ESt Hospitals; 

......... 
(b) If so, the details thereof; 

(c) the number of ESt dispensaries and centras 
functioning at present in the country, State-wise; 

(d) whether the Government also proposes to open 
new ESI dispensaries, centres, and Nursing Homes-
during the Seventh Plan Period; and 

(e) if so, the details thereof, State-wise? 

(a) 

(b) 

(c) 

(d) 

(8) 

(f) 

(g) 

(h) 

(I) 

(j) 

Sanathnagar, Andhra Pradelh 

Baddi, Himachal Pradesh 

Gurgaon, Haryana 

Bhiwadi, Rajasthan 

l1runelvell, Tamil Nadu 

Tirupur, TamU Nadu 

HaJdia, West Bengal 

Haridwar, Uttarakhand 

Rudrapur, UtIarakhand 

Peenya, BangaIore (Kamataka) 

THE MINISTER OF STATE OF THE MINISTRY 
OF LABOUR AND EMPLOVMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The ESI Corporation 
proposes 10 provide treatment to non-subscribers on 
user charges tor utilization of ESI, under utilized medicat 
infrastructute. This requires amendment in the ESI Act, 
1948. 

I*gnoMIc CentNa (10 Bed) 

(c) At present there are 144 ESI Hospitals and 
1422 dispensaries functioning allover the India. The 
State-wise details of ESt Hospitals and Dispensaries are 
given in the enclosed Statement-I. 

(d) and (8) Ves, Sir. The Corporation has approved 
opening of new ESt Dispensaries and Hospitals. DetaIls 
regarding hospitals are given heniIinunder. The details 
of Dispensaries are given in the encIsoed Statement-tl. ... .......,.., 

(a) 

(b) 

(c) 

(d) 

(8) 

(f) 

Raipur (Chhattisgarh) 

Dehradun (Uttrakhand) 

Plthampur (Madhya Pradeeh) 

Mend deep (Madhya Pradesh) 

Thudillar (Puducheny) 

Ayanavaram (Tamil Nadu) 

sm.wise dBtaiIs of ESt HospitaJs and DIspensarIes 

SI. State 
No. 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chandigarh Admn. 

Hospitals 
2005-06 

3 

11 

3 

133 

24 

2 

112 
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2 3 4 

5. Chhatisgam 11 

6. Delhi 4 43 

7. Goa 1 9 

8. Gujarat 12 125 

9. Haryana 05 57 

10. Himachal Pradesh 01 9 

11. Kamataka 09 118 

12. KeraIa 13 137 

13. Madhya Pradesh 07 47 

14. Maharashtra 14 72 

15. Meghalaya 2 

18. Orissa 08 49 

17. Pondicheny 01 15 

18. Punjab 07 69 

19. Rajasthan 05 64 

20. TamH Nadu 09 187 

21. Uttar Pradesh 16 143 

22. Uttranchal 7 

23. West Bengal 14 35 

24. Jammu and Kashmir 01 8 

25. Jhartchand 03 29 

Total 144 1422 

.......",." 2 . Sri Kalahasthi, Chlttor Distt. (Andhra Pradesh) 

ESI di6penSIJries Sanctioned under ESI Scheme in 3. KurmannapaJem, Distt., Visakhapatnam, Andhra 
Newly Implsmented Geographical AnNS Pradesh 

Jaggaiahpet in and around in Krishna Distt. 4. Mobile Dispensary, Tohana Area, Haryana 
1. 

Andhra PradeSh 5. Nainital area, Nalnital, Uttarakhand 



6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

28. 

Xl. 

28. 

29. 

30. 

31. 

APRIL 21, 2008 

Bhagwanpur, Distt. Hardwar, Uttarakhand 

Roshnabad Industrial Area (StDKUL), 
Uttarakhand 

GopichetIipalay&m. Chennai 

Bhilai AreaICentr8. Chhattisgarh 

Korba AreaICentre. Chhattisgarh 

Kuazmunda Sundergarh Distt., Orissa 

Duburi, Jaipur Distt. Orissa 

Atwar No. I, (Rajasthan) 

Bhiwadi (Rajasthan) 

Diagnostic Centre Jeedimetla (AncIlra Pradesh) 

Auto Nagar, (Andhra Pradesh) 

Industrial Estate, Vishakpatnam (Andhra 
Pradesh) 

KorIim, (Goa) 

Meenambakkam (Tamil Nadu) 

Ambur, Tamll Nadu 

Vtrudh Nagar (Tamil Nadu) 

Hissar Industrial State (Haryana) 

Faridabad, Haryana 

Manessr (Haryana) 

Murtha! (Haryana) 

Anyankuppum, (Pondicheny) 

Aeddipalayam. Pondicherry 

Andoguidy. Kamataka 

Wazirpur, DeIhl 

Pappan Kala, Delhi 

Agra. Uttar Pradesh 

32. Ralpur, Chhattiagartl 

33. MyIom, Kerata 

34. Vllakudy, (Kerala) 

35. Ashramam. Kallam (KeraJa) 

[English] 

In CIdIIIyIIc 

3846. DR. M. JAGNNATH: will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Govemment proposes to modtfy 
the Sericultura Catalytic Development Programme; 

(b) if so, the details thereof; 

(c) whether the Govemment also proposes to 
increase aHocation for sericulture sector during Eleventh 
five Year Plan; 

(d) if so, the details thereof; and 

<e) the other steps taken by the Government for 
the development of sericuture In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): <a) and (b) 
Yes Sir. During XI Plan, the Catalytic Development 
Programme <COP) is being Implemented on a project 
mode in the form of packages mainly under 3 sectors 
viz. Seed, Cocoon and Post-cocoon sectors supported 
by the Support Service sector, in order to benefit an 
categories of beneficiaries like farmers, reelers and 
weavers and also to support achieving the targets and 
objectivea of the XI Plan. Within each package, fteldbility 
has been built-In to cater to the apecitic needs of different 
Hrt·zones In the country. The components under COP 
ara beneficial for both existing and new farmers for 
practicing aericultura. The State Departments have to 
identify existing as well as new farmers and offer the 
components according to their requirements from out of 
the basket of components. The unit costs of moat of the 
components have been Increased In XI Plan, besidea 
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reducing the financial burden of beneficiaries and State 
Govemments in Special Status States. 

(c) and (d) Yes Sir. In so far as sericutture sector 
is concerned, the allocation approved by the Govemment 
of India during X Plan period (2002-07) towards 
implementation of various central sector/centrally 
sponsored programmes was As. 526.99 crores which 
include As. 244.47 crores approved for Catalytic 
Development Programme. Similarly, based on the 
proposal of CSB for continuation of the aforesaid central 
sector/centrally sponsored schemes during XI Plan, the 
Govemment of India have approved a total outlay of 
As. 816.49 crores of which As. 661.62 crores is meant 
for implementation of the Catalytic Development 
Programme. While the Percentage of increase in 
allocation of XI Plan over X Plan for all Schemes of 
CSB works out to 55%, in respect of Catalytic 
Devefopment Programme, the increase is 171%. 

(e) In addition to implementation of the COP, the 
following steps have been/are being taken by the 
Government of India through CSB for production of 
quality silk in the country: 

The Research Institutes of Central Silk Board 
have developedlimproved mulberry variety 
(V1) and silkworm breeds (CSR breeds) 
backed by a technology package to produce 
import substitute high quality silk. I 

Central Silk Board has established silk 
Conditioning and Testing Houses and 
supported establishment of Cocoon and Raw 
Silk Testing Centres to promote production 
of quality silk 

The Research Institutes of Central Silk Board 
have developed various cost cutting 
technology packages and also promoted inter 
cultivation of mulberryNanya Silk host plants 
with other leguminous crops and vegetables 
to ensure better economical returns to the silk 
producers at various stages of silk production 
chain. 

The Aesearch Institutes of Central Silk Board 
have developed various technology packages 

for by-product utilization. to support higher 
retums to the primary pr0ducef'8. 

Under the Post-Cocoon Sector, support is 
being provided to the entrepreneurs jnvolved 
in various activities like reeling, twisting, wet-
processing and weaving for setting up of 
Multi-end reelingltwisting/Shuttle less weaving 
units, either directly or through the State 
Sericulture Department. 

Under the Vanya Silk Sector, the Central Silk 
Board has developed improved reeling-cum-
twisting machine for Tasar and Muga and 
improved spinning wheel for Eri silk to 
produce quality silk at affordable price. These 
devices are being popularized under the 
Catalytic Developmental Programme. 

Under the Product Development Programme 
new products are being developed and 
popularized specially in Vanya Silk sector for 
better value realization. 

Multi-Fibre Agreement 

3847. SHRI ADHALAAO PATI SHIVAJI RAO: 

SHAI ANANDRAO VITHOBA ADSUL: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Textile Industry has demanded 
stable policy environment, the need to support moder-
nization through financing technological upgredation and 
to help bund global brands for Indian textiles; and 

(b) If so, the steps taken by the Union Govemment 
to make Indian Textile Industry globally competitive, 
especially after the Multi-Fibre Agreement regime? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
The Govemment is aware of the need to support 
modernization through financing technological up 
gradation and to help build global brands for Indian 
textiles. The Govemment is implementing various 
schemes, like the Technology Upgradation Fund 
Scheme (TUFS) and the Scheme for Integrated-Textile 
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Parks (SITP), to enhance the potential of India's textiles 
industry by equipping it with state of the art technology 
and world class infrastructure. In addition, the 
Govemment is providing financial support under the 
Market Development Assistance (MDA) and the Market 
Access Initiative (MAl) Schemes to the textiles sector, 
through various Textiles Export I Promotion Councils, 
to enable the industry to enhance its share in the gIobaJ 
market for textiles. 

Various steps have bean taken by the Government 
for the growth of textiles industry, which are as under:-

(i) 100% Foreign Direct Investment is allowed in 
the textiles sector under the automatic route. 

(il) The Government has de-reserved readymade 
garments, hosiery and knitwear from the Small 
ScaJe Industry (SSI) sector. 

(iii) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 1-4-
1999 to facilitate the modemisation and up 
gradation of the sector. The TUFS has been 
e)(tended beyond 31-3-2007 and has been 
modified in consuttation with the industry and 
approval of the Competent Authority w.e.f. 1 st 
November 2007. The Scheme is now in 
operation. For the speedy modemisation of the 
textiles processing sector, Govemment has 
introduced. w.e.f 20-4-2005, a credit linked 
capital subsidy scheme 0 10% under TUFS, 
in addition to the existing 5% intetest reimburse-
ment 

(iv) A new ·Scheme for Integrated Textile Pat1<s' 
has been formutated by merging this 'Scheme 
for Apparel Parks for Exports. and the "Textiles 
Centre Infrastructure Development Scheme', in 
order to expand the production base of the 
textiles and garment sector. 

(v) The fiscal duty structure has been generally 
rationalised to achieve growth and maximum 
value addition within the country. Except for 
mandatory excise duty 011 man-made filament 
yarns and man-made staple fibres. the whole 

value addition chain has been given the option 
of excise exemption. 

(vi) The Import of specified textile. and gannent 
machinery has been allowed at a concesslonal 
rate of customs duty to encourage Investment 
and to make our textiles product compe1ltlve In 
the global market. The cost of machjnery has 
also been reduced through fiscal policy 
measures. 

(vii) Duty-free import of 21 items of trimmings and 
embellishment items is aitowed to gannent 
exporters. This can be upto 3% of their actual 
export performance during the previOUS year. 

(viii) In the 2004-05 Budget, the entire textile sector, 
except for man-made fibre and filament yam 
was provided optional exemption from excise 
duty. In the 2005-06 Budget, Central VaJue. 
aided Tax (CENVAT) on Polyester Filament 
Yam has been reduced from 24% to 16%. 
These modifications in fiscal levies aim at 
attracting more investments for modemlzation 
of textile sector. 

(ix) To facilitate import of state of the art machinery 
to make our products internationally compettIive 
in post quota regime, in 2005-06 Budget, the 
customs duty on textile machinery has been 
brought down to 10% except 23 machinery 
appearing in List 49 which attracts Basic 
Customs Duty (BCD) of 15%. The conceuional 
duty of 5% continues to be at 5% on moat of 
the machinery items. 

(x) Government has launched the Debt Restruc-
turing Scheme w.e.f. Sept., 2003 with the 
principal objective to permit banks to lend to 
the textile sector at 8-9% rate of interest. 

(xi) In addition. the government has introduced, 
since July' 07, several relief measures for 
Textiles exporters. The measures are .. under: 

• DEPB rates enhanced by 3%. for 9 lectors 
including textiles (also handIooms), RMGs 
and handicrafts. For other Items. DEPB rates 
enhanced by ~"'. 
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• ECGC premium reduced by 10%. 

• Amount of As. 600 CtOI8 reIea8ed for Clearing 
arrears of CST reimbursement and terminal 
excise duty. 

• Duty drawback rates enhanced by 10-40% 
of the existing rates. 

• Subvention on credit rate allowed upto 4% 
including interest subsidy of 2%. 

• Refund of service tax paid by exporters on 
services Hnked to export of goods viz port 
services for exports,. transport of goods by 
road from container depot to port of export, 
general Insurance services for Insurance of 
goods for export, technical testing and 
analysis agency services and inspection and 
certification services, storage and ware-
housing services and clearing activity 
services. 

• Customs duty on intennediates for Polyester 
staple fibre and polyester filament yam 
reduced from 7.5% to 5%. 

• Customs duty on paraxylene, a raw material 
for the intermediate PTA reduced from 2% 
to 0%. 

• Customs duty reduced on other man-made 
filament yam and staple fibres of acrylic and 
viscose from 10% to 5%. 

• Customs duty reduced in spun yam of 
manmade staple fibres and filament yam 
(other than nylon) from 10% to 5Dk. 

• Customs duty on polyester chips is reduced 
from 7.5% to 5%. 

Dlatrlbutlon of Coins through 
Post Offtce 

3848. SHRI V1KRAMBHAI ARJANBHAI MADAM: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has any proposal to 

distribute As. One, Two and FIV8 coins (RBIs) through 
post offices in the country eSpecially in Gujarat; 

(b) if so, the details thereof aIongwith the number 
of post offices which have been selected for distributing 
the coins eSpecially in Gujarat; 

(c) whether the Government has also any proposal 
to involve two pos1 offices in each Taluka for this work; 
and 

(d) if not, the reasons therefor? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHAI JYOTIAADITYA M. SCINDIA): (a) 
and (b) In order to find wider avenues for retail distribution 
of coins and exchange of soiled and mutilated notes the 
Aeserve Bank of India has approached the Department 
of Posts to utilize the post offices in the country for 
distribution of coins and exchange of soiled and mutilated 
currency notes. This scheme has been implemented by 
various postal circles, including Gujarat Postal Circle in 
limited number of post offices in association with their 
respective branches of Reserve Bank of India. 

In Gujarat Postal Circle, 5 post offices-
Ahmedabad General Post Office, Navarangapura Head 
Post Office, Vadodra Head Post Office, Surat Head Post 
Office and Aajkot Head Post Office have undertaken 
the distribution. 

(c) and (d) The identifICation of post offices where 
the distribution of coins is to be taken up is decided by 
the postal circles in consultation with the respective 
Reserve Bank of India authorities depending on the need 
of the public and availability of infrastructure in the 
concerned post office. At present there is no proposal 
to involve two post offices in a Taluka for this work. 

Recovery of Outatandlng dues 
from Subscribers 

3849. SHRI UDA Y SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether BSNL has to recover several crores 
from its subscribers and private telecom operators; 
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(b) if so, the details thereof; 

(c) whether BSNL has chalked out plans to recover 
such dues from subscribers and private telecom 
operators within the time schedule; 

(d) if so, the details thereof; 

(e) whether any responsibility has been fixed on 
officials of BSNL who failed to recover such huge 
outstanding dues from the subscribers; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITY A M. SCINDIA): (a) 
and (b) Yes, Sir. The outstanding dues as on 31-01-
2008 are given in the enclosed Statement-I. 

The unrecovered dues have been accumulated 
over a long period of time and in the case of IancIine 
customers, are prior to the formation of BSNL and 
pertain to the period when the services were operated 
by Government of India. 

With the entry of new operators in the marXet,' 
defaulting customers move to other operators without 
paying their dues thereby increasing the outstanding. 

In the case of Inter connect payments due from 
private operators. a large amount of dues are locked 
up in court cases initiated by Other Licensed Operators 

on various grounds against BSNL. 

Also, the legal resources are limited to the extent 
of the provisions of Company Law. and BSNL being a 
company does not enjoy the faoility of recovery through 
Govt.agencies in general as was the practice In vogue 
which has also resulted in increase of the outstanding 
amount. 

(c) and (d) To recover the outstanding dues within 
time schedule, detailed plans are chalked out every year 
for the recovery of these dues. Field units having these 
outstanding are given targets to recover the dues, also 
special Incentive scheme was launched for the recovery 
of these dues and special recovery agents have also 
been appointed for the purpose. 

Details of prescribed monitoring procedures for Bill 
issue; Disconnection, Payment pursuit and subsequent 
legal action as and when required are given in the 
enclosed Statement-II. 

(e) and (f) In many cases, the outstanding is 
created on account of the fact, that many customers 
do not pay the bills on time, change their premises and 
after defaulting, move to other new operators without 
paying their dues. 

Outstanding cases are constantly pursued for 
recovery and are being reviewed by Secondary 
Switching Area (SSA)/Clrcle case-wi8e, and suitable 
action is taken 81 per departmental procedure. 

StIItMtMt-l 

Outstanding dues as on 31-03-2008 

Subscribers 

1 

Upto 1991-98 

FIXed line 
Service 

···2 

146.42 

Mobile 
(Post Paid) 

3 

(Amount In crores of RI.) 

Private operators 

IUC (Interconnect 
usage charges 

4 

Total 

5 

146.42 
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1 2 

1998-99 140.55 

1999-00 168.36 

2000-01 251.74 

2001-02 310.30 

2002-03 310.18 

2003-04 441.53 

2004-05 448.27 

2005-06 518.39 

2006-07 687.85 

2007-(}8 (up to Jan' 08) 675.28 

Total 4098.87 

"""'nt-l' 
Details of PrtIIICrlbecI Monitoring Procedures for 

Subsequent Legal Action to Recover DUBS 

The following steps have been taken by BSNL to 
recover Its outstanding dues-

Service 

Fixed line 

Mobile 

IUC 

Pay-by-date 

21 days from bill date 

15 days from bill date 

15 days from bill date 

(2) Payment reminders through IVRS are being 

Issued by units. 

(3) H no payment Is received despite disconnection, 
a registered notice followed by a legal notice if 
necessary, Is sent. 

(") Every year targetlfor liquidation of outstanding 

3 4 5 

140.55 

168.36 

251.74 

310.30 

9.75 319.93 

178.94 620.47 

90.49 184.07 

111.42 194.35 824.16 

133.00 112.89 933.74 

101.80 272.46 1049.54 

625.40 763.77 5488.04 

(1) Instruction to Circles to ensure timely issue of 
telephone bills and to effect disconnection of 
telephone. for non-payment promptly have 
bee~, issued and are being re-iterated 

,~ty. Time limit for disconnection due to 
-non-payment has been fixed as foIlows:-

Disconnection of out-
going facility 

35 days from bill date 

21 d?S from bill date 

After 30 days notice 

dues for different billing periods for each Circle! 
Metro District are fixed and performance thereof 
is reviewed regularly. 

" (5) The State Govemments have been requested 
to amend their respective land revenue acts so 
that the defaulted Telephone dues of BSNL can 
be recovered as land revenue arrears. 
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(6) Heads of Circles have been authorized to 
Appoint Private Recovery agents on commission 
basis to assist BSNL in recovery of outstanding 
revenue. Circles have also been asked to utilize 
the services of State Government Departments 
in recovery of outstanding dues. 

(7) To persuade the SUbscribers to come forward 
to deposit the old dues and build better 
relationship in the competitive era, discount 
scheme were also launched. 

(8) Procedure for settlement of defaulter cases 
through Lok Adalat has been introduced. 

(9) For recovery of outstanding telephone dues in 
respect of permanently closed connections under 
Basic and Wll service and CMTS. incentive to 
staff is launched. 

(10) 2nd, 3rd and 6th month's collection efficiency 
targets have been fixed to improve the collection 
and it is regularly monitored. 

(11) Automatic disconnection for non-payment as per 
the schedule. 

(12) Connections remaining disconnected 10r non-
payment even after incoming disconnection are 
permanently closed and accounts regularized 
by adjusting Security deposit if any available. 

(13) Implementation of Revised policy for appoint-
ment of Private Recovery Agents. 

(14) Implementations of Graded discount to 
customers. tor clearance of more than 2 years 
old outstanding. 

(15) Implementation of incentive scheme to 
employees of BSNl for recovery of outstanding 
arrears from defauHers. 

(16) Circle-wise and Year-wise target for liquidation 
of outstanding dues has been fIXed. 

(17) Legal proceedings are initiated against the 
defaulters wherever found justified. 

(18) Outstanding arrears are also recovered by 
pursuing through Lok Adaiat. 

(19) Instructions tor timely recovery of dues from 
Private Operators were issued to all operators 
from time to time. 

(20) The progress in regard to liquidation of 
outstanding dues is closely monitored and circles 
are addressed periodically to take aD necessary 
steps to recover the same. 

Employment GeneratIon In 
Tenth Plan 

3850. SHRt RAYAPATI SAMBASIVA RAO: 

SHRI A.1OY CHAKRABORTY: 

SHRI HARIKEWAl PRASAD: 

SHRI KASHIRAM RANA: 

WHI the MinIster of LABOUR AND EMPLOYMENT 
be pIeasEid to state: 

(a) the quantum of employment generated in 
differ8nt sectors during each years of Tenth Plan Period, 
State-wise and sector-wlse; 

(b) the provisions made by the Government tor 
employment generation during the Tenth Plan Period; 
and 

(c) the progress made therein? 

THE MINISTER OF STATE OF THE MINISTRY 
OF LABOUR AND EMPLOYMENT (SHRt OSCAR 
FERNANDES): (a) Estimates of employment and 
unemployment are obtained through quinquennial Labour 
Force Survey conducted by National Sample Survey 
Organisation. Last such 8UfV8Y was conducted during 
2004-05. As per two moat recent quinquennial rounds 
of National Sample Survey Organisation, employment 
on usual status basis has Increased from 397.0 milHon 
in 1999-2000 to 459.1 million In 20()4..05, registering an 
inc...... of 62.1 million. Sector-wise employment is 
given in the enclosed statement. 

(b) TenIh Plan targeted cradon of &fOUnd 50 mJIion 
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employment opportunities; 30 million through normal 
growth process and 20 million through special 
employment generation schemes. Government has been 
implementing various employment generation schemes 
such as Prime Minister's Rozgar Yojana (PMRy); Swama 
Jayanti Shahari Rozgar Yojana (SJSRy); Swamajayanti 
Gram Swarozgar YO/ana (SGSy); Sarnpooma Grameen 
Rozgar YO/ana (SGRy); Rural Employment Generation 
Programme (REGP) and National Rural Employment 

Guarantee Act, 2005 (NREGA), etc. for generating gainful 
employment opportunities in the country. 

(c) As per the 61st rounds of National Sample 
Survey Organisation survey conducted during 1999-2000 
and 2004-05 respectively, 47 miUion job opportunities 
have been created on current daily status basis as 
against the target of creation of 50 million job 
opportunities during the Tenth Plan Period. 

Industry-wise· Distribution of worlc force as per usual status basis during 
the period 1993-94 to 2004-0S 

Industry 

1993-94 

AgrIculture 242.46 

Mining and Quarrying 2.7 

Manufacturing 42.5 

Electricity, gas and water supply 1.35 

Construction 11.68 

Trade 27.78 

Transport, Storage and Communication 10.33 

Financial Services 3.52 

Community Social and Pers. Service 32.13 

Total Employment 374.45 

[Translation] 

Remunerative Price. to Fermere 

3851. SHRIMATI BHAVANA PUNDALIKRAO 
GAWALI: WHI the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government proposes to enforce 
a new Rule or Act to enable farmers to get remunerative 

Employment in Million 

1999-2000 2004-05 

237.56 268.57 

2.27 2.75 

48.01 53.71 

1.28 1.38 

17.62 25.71 

37.32 47.29 

14.69 17.45 

5.05 6.89 

33.2 35.81 

397.0 1459.1 

prices of their produce taking into account the production 
cost of_farming borne by them; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE M1NISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
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PUBlIC DISTRIBUTION (SHRI KANTlLAL BHURIA): (8) 
to (C) The Minimum Support Prices (MSPS) for various 
crops are fixed by the Government on the recommen-
dation of the Commission for Agricultural Costs and 
Prices (CACP) which. among other factors. considers 
the cost of cultivation/production for recommending the 
MSPs. The Government does not propose to enforce a 
new Rule or Act for fixation of MSPs. 

UnIdng of VIllages through 
Telecom Service 

3852. SHRI SRICHAND KRIPLANI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOlOGY be pleased to state: 

tal the time limit fixed for the scheme of the 
Government to link aU the villages through telecommuni-
cations; 

(b) whether there is no telecommunication system 
in the villages under Tehsils of District Chittorgarh in 
Ra;asthan so far; 

(c) if tiO. the reasons therefor; and 

(d) the time by which telecommunication system 
is likely to be set up in all the TehsHs failing under 
District of. Chittorgarh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNa.OGY (SHRI JYOTIRADITY A M. SCINDIA): (a) 
Universal Service Obligation Fund (USOF) entered into 
an agreement with Bharat Shanchar Nigam Limited 
(BSNL) in November, 2004 for provision of Vtllage Public 
Telephones (VPTs) in remaining 66.822 unconnected 
vHIages in the country. This excludes villages having 
population less 1han 100. laying in thick forest areas! 
naxalite Infested areas etc. As on 29-2-2008. 53,073 
VPTs have been provided by BSNL and the remaining 
VPTs have been planned to be provided by December, 
2008. 

(b) and (c) In Rajasthan State. out of 1.159 villages 
of.teh8iIs of District Chlttorgarh, 1,147 villages have been 
provided with VPTs by USOF. In addition. a scheme 

has recently been launched by lISOF to provide eubaIdy 
support for setting up and managing 11 infrastruCture 
sites (towers) in Chittorgarh District for provision of 
mobHe services in the sp8cifted rural and remote areas, 
where there is no existing mobile coverage. These sHes 
are likely to be commissioned by December. 2008. 

(d) All the 13 tehslls of District ChittorgaIh have 
already been covered by BSNL's network. 

[English] 

3853. SHRI RAJU RANA: Will the Minister of 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY be pleased to state: 

(a) whether the BSNL Bhavanagar SSA, Gujand 
is not getting permanent GemeraI Manager (GM) to look 
after the Development of BSNL networtc rn totally In 
the District; 

(b) if so, the details thereof; 

(c) the time by which BSNL authority wIR give a 
regular as well as permanent GM In the eaid ..... ; 

(d) whether the BSNL authority inquired In the 
cases of the GM posted but never taken the phy8icaI 
charge at BSNL Bhavanagar; 

(e) if so. the details thereof; and 

(f) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITYA M. SCINOIA): (a) 
to (f) Sir. a regular General Manager (GM) has been 
posted at Bhavnagar SSA, Gujarat Circle and has joined 
on 5-3-2008. 

[Translation] 

OUt of Order Telephone LInN 

3854. SHAI MITRASEN YADAV: Will the Mlnlster 
of COMMUNICATIONS AND INFORMATION 
TECHNOlOGY be pleased to state: 
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(a) whether the telephone lines in the country 
especially in rural areas of Gazipur. Azamgarh and 
Faizabad districts of Uttar Pradesh most of the lines 
remains out of order thereby creating problems for the 
subscribers; 

(b) if so, the details thereof, State-wise; 

(c) whether the official working in telephone 
exchanges in rural areas generally belong to local areas 
and ignore the complaints of subscribers; 

(d) if so, the steps taken/proposed to be taken by 
the Govemment to improve the telephone services in 
rural areas; 

(e) whether the Government has any proposaJ to 
transfer the local employees to distant places; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITY A M. SCINDIA): (a) 
No, Sir. The telephone lines. in the country including in 
rural areas of Gazipur, Azamgarh and Faizabad districts 
of Uttar Pradesh are generally working satisfactorily. 
However, sometimes, the services to some of the 
telephones are affected mainly due to theft 'of cables 
and damage to cables done by other agencies. which 
are restored at the ear1lest possible. 

(b) Does not arise in view of (a> above. 

(c) No, Sir. Officials posted in rural areas generally 
belong to Circle/Secondary Switching Area (SSA) cadres 
and generally do not ignore the complaints of the 

subscribers. 

(d) Does not arise in view of (c) above. 

(e) Employees are generally transferred within their 
recruiting· units I.e. either Circle/Secondary Switching 
Area (SSA) as per service needs and transfer policy in 

vogue. 

(1) Does not adltin view of (e) above. 

Decline In Performance of 
Postal Service 

3855. SHRI PUSP JAIN: Will the Minister of 
COMMUNICATIONS AND INFORMAION 
TECHNOLOGY be pleased to state: 

(a) Whether the use of Govemment postal services 
vis-a-vis the private postal service (courier) is declining 
in the country; 

(b) if so, the reasons therefor; 

(c) whether the decline is mainly because of poor 
standard of Government postal services and non-
performance of duty by the officials of the postal 
department; 

(d) If so, whether the Government has ewI¥ad any 
scheme to tackle it; and 

(e) if so, the details thereof? 

THE MINISTER.oF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITY A M. SCINDIA): (a) 
Sir, the use of Government postal services vis-a-vis the 
private postal service (courier) is not declining in the 
country in general. The Department of Posts offers a 
range of mail products. While traffic in unregistered 
articles has shown a fluctuating downward trend in the 
last six years, it has registered robust growth in other 
products like Speed Post, Bill Mail Service. Even in the 
case of registered articles traffic shows an increase of 
4.2% in the year 2006-07. The traffic figures for Speed 
Post and International Mail are given in the enclosed 
Statement. 

(b) The decline in unregistered mail and personal 
communication is ascribed mainly to technological 
substitution like telephone, e-mails and competition in 
mail market. 

(c) As per (b) above. The postaJ officials continue 
to do their job with sincerity. 

(d) and (e) Department. of Posts has adopted a 
mufti-pronged strategy to improve the services and 
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increase its maffcet share. For Business segment, the 
OepaJ1ment is providing services like Speed Post for 
1irne sensitive mail, Business Post to proyide pnHnailing 
solutions, Express Parcel Post to cater to commerce 
and bulk centers of parcels, Bill Mail service for 
transaction mail etc. Fresh initiatives like wet leasing 

of cargo aircraft for North East Region of India, 
establishing Mail Business Cantles, value addition like 
etectronic intimation of delivery, re-designing of pincode 
for faster delivery have also been undertaken to 
enhance the quality of service and to improve the 
productivity of staff. 

Revenue Eamt!1d from Speed Post during 
the last four yesrs 

Year 

2003-04 

2004-05 

2005-06 

2006-07 

Traffic (in lakhs) Revenue (In crores) 

826 

959.78 

1086 

1286 

298.35 

354.16 

408.42 

449.15 

Traffic of International Mail from India 

Year Letter Mail in kg 

2003 2809076.70 

2004 2831375.10 

2005 2966894.60 

2006 3126065.60 

{Eng/ish] 

3858. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) whether the Government has sought the 
solution of genuine problems of landless labourers; and 

(b) If so, the details thereof aIongw1th the steps 
taken by the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The Government has Initiated 
several measures to solve the problems ot the landless 
Iabour8fS. Various labour laws like the Minimum Wages 
Act, 1948; the Workmen Compensation Act, 1923; the 
Equal Remuneration Act, 1976; the Inter-State Migrant 
WOftunen (RE and CS) Act. 1979 af8 applicable to these 

Parcels in Nos. eMS in Nos. 

108118 576418 

129641 639315 

132281 756228 

166503 881141 

labourers also. Further, the Janshree Bima Vojana 
provides lite insurance protection to the rural and utban 
poor persons, including landless labourers who 818 

below and marginally above the poverty line. In addition 
to this, the Government is also implementing various 
welfare and employment oriented schemes and 
programmes through various MinistriesIDepartments. 
Some of such schemes are Swarnjayantl Gram 
Swarojgar Yojana, National Social Assistance 
Programme, Pradhan Mantri Gram Sadak Yojana, 
Pradhan Man1ri Gramodaya Yojana, Swamjayanti 
Shahan Rojgar Yojana, Sampoorna Grameen Rojgar 
Yojana etc. The Government has enacted National Rural 
Employment Guarantee Act, which provides for 100 days 
of guaranteed wage employment in every financial year 
to every household whose adutt members volunteer to 
do unskilled manual work. The Government has 
launched the 'Aam Aadmi Bima Yolana' to provide life 
and disability cover to rural landless households. The 
benefits under the scheme include Rs. 30,000 in case 
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of natunll .death; RB. 75,000 in case of death due to 
accident or toml permanent disability due to accident. 
In cue of partial disabihty due to accident, the insurance 
cover would be Rs. 37,500. 

'Rashtriya Swasthya Sima Yojana' (RSBY) for BPL 
families in Unorganised sector has been launched on 
1 st October, 2007 for the unorganized sector worker's 
family of five. The scheme provides for smart card based 
cashless health insurance cover of Rs. 30,000 per family 
per annum on a family floater basis. 

Joint Venture AgNements 

3857. DR. RAJESH MISHRA: Will the Minister of 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether many GSM operators have joint 
venture agreements for outsourcing deals with global 
firms viz. Ericsson, 18M, Nokia, Siemens and other 
global communications; 

(b) if so, the details thereof; 

(c) whether DOTfTRAl has given permission for 
such outsourcing anangement between GSM operators 
and foreign telecom operators; and 

(d) if so, the details of rules/regulations under which 
such outsourcing deals are permitted? 

11IE ·MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND mFORMATION 
TECHNOLOGY (SHRI JYOTIRADITY A M. SCINDIA):(a) 
to Cd) The information is being collected and will be 
laid on the Table of the House. 

[TranBIIIfion] 

Improvement In Drainage Syam 

3858. SHRI GANESH SINGH: 

SHRI G.M. SIDDESWARA: 

WHI the Minister of WATER RESOURCES be 
.. pI8eI8d to state: 

(a) whether the Govemment provides funds for the 
schemeS related to the drainage of water; 

(b) if so, the details thereof; 

(c) whether proposals for development of drainage 
canals has been received from some States; and 

(d) if so, the details thereof, State-wiseandthe 
action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes Sir. The Government of India 
would provide funds for drainage development schemes 
in critical areas under "Rood Management Programn."-

a state sector scheme during XI Plan, for which detailed 
guidelines for providing central assistance to the State 
Govemments have already been issued by the MInistry 
of Water Resources on 27-12-2007 to all states. 

(c) and (d) A scheme namely 'Impronment of 
South Saraswati River (both upper and lower portion) 
from offtake (chainage 0.00) at Nasibpur, Oistt. Hooghly 
to outfall (chainage 1410.00) at Sankrail, Distt. +iowrah' 
has been received from the Government of West BengaJ 
and included under "Flood Management Programme" for 
central assistance. 1 st installment of Rs.1.00 crora has 
been released to the State Govemment of Wast Bengal 
by Ministry of Finance on 31-3-2008. 

[English] 

New incentive See- for 
Powerioom Sector 

3859. SHRI RAVI PRAKASH VERMA: 

SHRI AOHALRAO PATIL SHIVAJIRAO: 

SHAI ANANDRAO VtTHOBA ADDSUL: 

Will the Minister of TEXTILES be pl8asedto staae: 

(a) whether the Union Govemmentproposes to 
launch new incentive scheme for the development of 
powertoom sector in the country; 

(b) if so, the component of new incentive scheme 
thereof; and 

(c) the aitocations made for the implementation of 
said scheme? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) In 
the Eleventh Five Year Plan, the Government is 
implementing the following modified plan schemes to 
develop the powertoom Sector:-

(i) Integrated Powerloom Cluster Development 
Scheme. 

(ii) Group Workshed Scheme. 

[Iii) Group Insurance Scheme. 

The outlay for these schemes during 2008-09 is 
As. 10.00 crores. 

Agricultu.... Marketing Infrastructure 

3860. SHRI HITEN BARMAN: Will the Minister of 
AGRlCUL TURE be pleased to state: 

(a) whether the Govemment has notified certain 
StateslUnion Territories (UTs) for grant of assistance 
for investment subsidy on infrastructure projects under 
the Stren~inglOevelopment of Agricultural Marketing 
Infrastructure Grading and Standardisation Scheme; 

(b) if so, the details in this regard and the criteria 
for identifying beneficiary States/UTs; 

(c) whether West Bengal would also be considered 
for grant of assistance under the scheme; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
Yes, Sir. 

(b) It is a Central Sector Reform-linked Scheme, 
approved for implementation in those StateslUnion 
Territories (UTs) onty, which allow direct marketing and 
contract farming and permit setting up of agricultural 
produce markets fn private/cooperative sector by 
amending their Agricultural Produce Marketing 

Regulation (APMR) Acts. Those States which have no 
APMR Act are also eligible under the Scheme. On this 
basis, so far 25 States/UTs have been notified as 
eligible for implementation of the scheme. Under this 
Scheme, a credit-linked, back-ended subsidy is provided 
for developing/strengthening marketing Infrastructure on 
the capital cost of the projects taken up by the 
individuals, farmers, farmers' groups, companies, 
cooperatives, NGOs, State Agencies etc. 0 25% of the 
approved capital cost, subject to an upper ceiling of 
Rs. 50.00 lakh. For Scheduled Castes (SCs) and 
Scheduled Tribes (STs) beneficiaries and North-Eastem 
States, hilly and tribal areas, the rate of subsidy is 
33.33% subject to an upper ceiling of Rs. 60.00 lakh. 
The State Agencies such as State Agricultural Produce 
Marketing Boards and APMCs have also been allowed 
assistance under the scheme with no upper limit of 
subsidy on an investment from their own funds without 
borrowing from the· financial institutions for developingl 
strengthening of marketing infrastnJcture. 

(c) to (e) The Government of West BengaJ Is yet 
to notify the required amendments in their APMR Act 
and the State can be notified as eligible under the 
Scheme on notification of such amendments. 

Subsidy for Procurement of Cotton 

3861. SHRI PRATIK P. PATIL: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Minimum Support Price (MSP) 
cot1 ton operation of Cotton Corporation of India (CCI) 
in Maharashtra are Inadequate due to shortage of 
manpower and infrast~re; 

(b) if so, whether the Government proposes to 
allow Government of Maharashtra to procuremet of 
cotton at MSP; 

(c) if so, the details thereof; 

(d) whether the benefits and subsidy being 
currently provide to CCIIs also proposed to be extended 
to Maharashtra State Cooperative Cotton Growers 
Marketing Federntion Umlted (MSCCGMF); and 

(8) if 80, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No Sir. 

(b) and (e) Do not arise In view of (a) above. 

(d) There is no benefit being extended for Cotton 
Corporation of India ltd. for Minimum Support Price 
(MSP) operations. 

(e) Does not arise in view of above. 

Duty Free Import of Raw Jute and 
Jute Goods 

3862. SHRI PRABODH PANDA: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Union Govemment has allowed 
duty free imports of raw jute . and jute goods from the 
beginning of this year; 

(b) If so, details thereof and the reasons therefor; 

(c) whether such permission is in violation of Jute 
Packaging Material Act, 1987 as alleged by local jute 
industry and trade circles; 

Jute; 

(d) if so, the details thereof; 

(e) whether there is any limit on import of such 
I 

(f) if so, the details thereof; 

(g) if not, whether it is likely to adversely affect 
the existence of domestic jute industry; and 

(h) if so, the deitails thereof and the steps taken 
by the Govemment for protection the interest of domestic 

I 
jute Industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
The import on 'Raw jute' and other 'Jute goods' attracts 
10% of general effective rate of basic Custom Duty. 
However, there is 'Nil' rate of basic Customs Duty on 
Import of these items from Bangladesh, Bhutan, 

Maldives and Nepal w.e.f. 1-1-2008. 

(c) No, Sir. There is no correlation between import 

duty on jute and the provisions of Jute Packaging 
Material Act. 

(d) Does not arise in view of (c) above. 

(e) and (f) There is no quantitative restriction on 
import of such jute. 

(g) and (h) No Sir. Yet the Government has taken 
a number of steps for the development of Jute Sector 
as a whole:-

(i) Govemment has approved the Jute Technology 
Mission (JTM) which aims at modemization of 
industry and Increase the productivity so that 
the Jute can become a more vibrant sector. 

(ii) Protection was been provided to Jute Industry 
through the JPM Act since 1987 for sustainable 
employment in jute industry. 

(iii) Jute Board Bill, 2006 has been introduced in 
the Parliament to set up National Jute Board 
In order to achieve integrated and holistic 
development of Jute sector. 

Fishery In Organised Sector 

3863. ADV. SURESH KURUP: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether most of the activities of fishery and its 
ancillary sector are carried out in the small scale and 
unorganized sector; 

(b) if so, the details thereof and reasons therefor; 
and 

(c) the steps taken to utilize the potential and 
generate employment in this sector by bringing it under 
the organized sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) The information is being collected 
and will be laid down on the Table of the House. 
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[Translation] 

WaW PurtftcatIon Plant 

3864. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government proposes to establish 
a water purification plant to save ground water from 
being polluted; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be established? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The Ministry of Water Resources has no 
plan for estabfishing water purification plant to save 
ground water from being poRuted. 

(b) and (c) Do not arise in view of answer to (a) 
as above. 

[EngIJsb) 

F ..... c.. of Bird Au 

3865. SHRI NlKHfL KUMAR: 

SHRI HEMLAL MURMU: 

SHRI DUSHY ANT SINGH: 

Win the Minister of AGRICULTURE be pleased to 
state: 

(a) whether fresh cases of bird flu have been 
reported again in some States particularly in West 
Bengal: 

(b) if so, the factors responsible for recurrence of 
bird flu cases; and 

(e) the remedial steps taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUlTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHllESH PRASAD 
SINGH): (a) Yes, Sir. The fresh cases of bird flu have 

currently been reported In two .... I ... West 'Bengal 
and Tripura. 

(b) The possible factors which may be responsible 

for recurrence of bird flu outbreaks are: 

(i) Status of neighbouring countries like BangIa. 
dash, China, Myanmar and Pakistan where the 

outbreaks are continuing. 

(ii) Sharing of a huge porous international border. 

(iii) India falls on the roU18.of three major flyways 

of migratory birds. 

(iv) Inadequate bio-securlty in backyatd poultry 
production system etc. 

(c) The. remedial measures taken are as follows: 

(i) AU the birds in the Infected zone are being 
cuRed against payment of compensation. 

(ii) Restriction on movement of poultry and poultry 
products from infected to uninfected areas have 
been imposed. 

(iii) All the State Governments have been alerted 
to become more vigilant. 

(iv) Surveillance activities against bird flu has been 
stepped up throughout the country. 

(v) Awareness campaign on bird flu have been 
Intensified, partlcular1y in eastern and north-
eastern India, through Television. Radio. 
Newspaper etc. 

Coconut tneurance Scheme 

3866. SHRI EKNATH MAHADEO GAlKWAD: 

SHRI MADHU GOUD YASKHI: 

SHRt ANtRUDH PRASAD AUAS SADHU 
YADAV: 

WiD the Minister of AGRtCUl TURE be pleased to 
state: 

(a) whether the Agriculture Insurance Company of 
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India is planning to launch an insurance scheme for 
coconut palm growers; 

(b) if so, the main features of the scheme; and 

(c) the names of the States where the scheme 
will be launched? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Yes, Sir. Recently, a proposal for coconut palm 
insurance scheme which envisages coverage of coconut 
palm and is proposed to be implemented on pilot basis 
in six main coconut growing States, viz, Kerala, Tamil 
Nadu, Karnataka, Andhra Pradesh, Orissa and 
Maharashtra is under examination of the Government. 

Bamboo Rowertng and 
Fernlne In Mizoram 

3867. SHRI VANLAL ZAWMA: Will the Minister of 

AGRICULTURE be pleased to state: 

(a) whether the Union Government is aware that 
Mizoram is facing severe famine due to Bamboo 

flowering; and 
J 

i(b) if so, the steps taken by the Union Govemment 
to overcome the famine condition and provide relief to 
the people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHAt KANTILAL BHURIA): (a) 
and (b) The Government of Mizoram recently reported 
damage to crops due to rodent menace on account of 
bamboo flowering in parts of the State and submitted a 

Memorandum for assistance from the National Calamity 
Contingency Fund (NCCF) in this regard. An Inter-
Ministerial Central Team visited the State recently for 
assessment of the situation. Further action will be taken 
in accordance with the existing procedure, on receipt of 

the Team's Report. 

MoU. bet.een indian and 
American CompanIes 

3868. SHRI S. AJAYA KUMAR: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether a number of Memorandum of Under-
takings (MoUs) have been signed between Indian and 
American companies for the manufacture of Defence 
related items~ 

(b) if so, the details of such MoUs and the amount 
of capital involved; and 

(c) the details of MoUs signed with the foreign 
companies during the last three years for the manufacture 
of Defence related items? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) to (c) The 
information is being collected and will be laid on the 
Table of the House. 

[Translation] 

Utilisation of FoodgraIns tor 
Rood Relief 

3869. SHRI HEMLAL MURMU: Win the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 

. DISTRIBUTION be pleased to state: 

(a) whether the Government has received the 
details of foodgrains utilized for the relief work carried 
out in flood affected States of the country during the 
year 2007; 

(b) if SO, the details thereof, State-wise; 

(c) whether the foodgrains available in State Food 
Corporation godowns for distribution to Below Poverty 
Line (BPL) and Antyodaya Anna Yojana (AAY) families 
were utilised for relief works particularly in 24 districts 
of Bihar in the year 2007; 

(d) if so, the details thereof; 

(e) whether the Government proposes to make 
toodgrains available to those people under the BPL and 
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AA Y who were not provided' any foodgrains as relief 
during the floods of 2001; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

States Allocations 

Rice 

Assam 10000 

Bihar 100000 

west Bengal 10333 

Total 120333 

(e) to (1) The State Government of Bihar has 
informed that, foodgrains allocated under TPDS were 
also distributed tor flood relief, in addition to those 
allocated for this purpose. However, their exact details 
are still awaited from the State Govemment. 

[English] 

ReductIon In PontI Parcel ServIce 

3870. SHRI MANORANJAN BHAKTA: WiD the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has formulated any 
scheme to protect the Postal System keeping in view 
~ challenges being faced by Private Courier companies 
in the Union Territory of Andaman and Nicobar Islands; 

(b) if so, the details thereof; 

(e) whether the Govemment proposes to reduce 
the tariff on Postal Parcel ServIces in the Islands to 
mainland: and 

(d) if so, the details thereof? 

AGRICUl TUREAND·UlNISTeROF STATE IN THE 
'MINJSTRY OF CONSUMER AFFAIRS, FOOD AND, 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Foodgrains have been aNocated to 
States for flood relief during 2007-08 as follows:-

(in tOIlS} 
r' ,_, ' • . -r 

Wheat Rice Wheat 

10000 

50000 64624 48355 

600 ,,2300 

50600 76924 48355 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICAT:IONS ANO INFORMATION 
TECHNOLOGY 'fSHRJJYOTIRAOrTY AM. SCINDIA): (a) 
and (b) The ~t ,.of ~ is providing market 
oriented servjc86,,~ik,e, ~ PQ$t., Business, Post, 
Express Parcel Poat, Bill Mall SeMce, National. Bill Mail 
Service etc. to prpvide ~ and. time ,bound delivery of 
documents, :parcels .nd.busi.ness related 
correspondenc.ta., AU PQSt.aI artiekta. Including .parcels 
destined to and ,~ng from Aodaman and. Nicob.r 
Islands are tran~ed by ~r to faciliUde fast and timely 
deflV8ry. Department of Posts has Increased the number 
of Speed Post booking centres to 33 In the Islands, 
thus providing' 'eXpress maB· services even in the 
remotest island&and all major towns and villages. 
Further, collection of Speed Post articles customer's 
premises has aI80been commenced in the Island8. 

(c) and (d)There Is no proposal tOi'8duce the tariff 
on postal parcel Servlce8 In the Islands to'the mainland 
at present. 

ConWUcllonOf W ....... ' 

3871. SHRt CHANDRAKANTf(ttAIRE: 'WH!. the 
Minister of AGRICUl.:llJRE be p1e88ld,1D jbde:. 
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·(a) whether the Union Gov8mmertt has formulated 
a comprehensive scheme for construction ~ watersheds 
in the coUntry; 

(b) if so, the details thereQf; . 

(c) the number of watersheds sanetionedl 
constructed under the River Valley Project in the country, 
State·wlse, particularty in Maharashtra; 

(d) the total amount sanctioned under the scheme 
during the last three years; 

(e) whether the small agriculture watersheds are 
not being properly utilised; 

(f) if so, the details thereof aIongwith the reasons 
therefor; and 

(g) the steps taken by the. Govemment to ensure 
the proper utilization of smaH watersheds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. The major Watershed Development 
Programmes being Implemented byMlnistfy.of Agriculture 
are (I) National Watershed Development Project for 
Rainfed Areas (NWDPRA), (II) soil' CUilservation for 
Enhancing Productivity of Degraded lands ~n the 
Catchments of River Valley Project and Flood Prone 
River(RVP and FPR) and (iH) Watershed Oevelopment 
Project in shifting Cultivation Areas (WDPSCA). The size 
of watershed varies from "500 ha. to 2000 ha. And such 

watersheds are being treated m an integrated manner 
with suitable soil and water conservation measures for 
development and management of natural resources., 

(e) and (d) Scheme-wise and State-wise details of 
number of ongoi~g watersheds and' fund ub1i~.d in the 
last three years (2004-07) under each watershed 
development programmes, including Maharashtra are 
given in the enclosed Statement. 

In the State of Maharashtra, out of' th~8e 
programmes, two programmes namely, NWDPRA and 
RVP and FPR are being implemented. 

(e) to (g) Small watersheds are also included under 
theae Watershed Development Programmes. Thrust has 
been given for involvement of beneficiarieslfarmers in 
planning, implementation and maintenance of assets 
created. For this purpose, Watershed Committees! 
Associations have been constituted to ensure effective 
participation. The capacity building and trainings of the 
beneficiaries, demonstrations, exposure visits etc. are 
organized for the farmers to utilize the resources of small 
watersheds in sustainable manner. 

The Working Group of the Sub-Committee of 
National Development Council (NOC) on Agriculture and 
related Issues on Dryland/Rainfed Fanning System 
including Regeneration of DegradedlWatershed 
Development Programmes has recommended the 
development of about 38 million ha. of land during 
Eleventh Five Year Plan with main thrust on treatment 
and development of watersheds in the country. 

sr.1emMt 

SI. Name of the 
No,·. S1atea, 

1 2 

1. Anethra . Pradesh 

Number of ongoing Watel3hBds under Watershed Programmes of 
Minislly of Agriculture and fund utilized in last 3 years (2004-2007) 

(Fund utilized in Rs. Lakh) 

. NWDPRA 
", -"-1""1"":" 

Ongoing 
Watersheds 

3 
t 

Amount 
utilized 

4 

2041.40 

RVP and FPR 

Ongoing Amount 
Watersheds utilized 

5 6 

21 1679.34 

WDPSCA 

Ongoing Amount 
Watersheds utilized 

7 8 

0 0.00 
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1 2 3 4 5 6 7 8 

2. Arunachal Predesh 45 1214.53 9 144.78 13 574080 

3. Assam SO 1009.40 2 68.54 15 1200.00 

4. Bihar 74 1337.99 27.40 0 0.00 

5. Jharkhand 200 3380.89 5 0.00 0 0.00 

6. Goa 27 810.34 0 0.00 0 0.00 

7. Gujarat 409 4171.27 39 5397.17 0 0.00 

8. Haryana 37 582.10 4 632.26 0 0.00 

9. Himachal Pnadesh 37 926.11 42 2587.1' 0 0.00 

10. Jammu and Kashmir 111 327.83 15 1348.69 0 0.00 

11. Karnataka 568 6992.73 107 3299.19 0 0.00 

12. KeraIa 148 2809.91 9 690.84 0 0.00 

13. Madhya Pradesh 594 4854.27 59 3104.54 0 0.00 

14. Chhattisgalh 185 4478.37 16 901.74 0 0.00 

15. Maharashtra 433 5946.09 130 5478.26 0 0.00 

16. Manipur 79 1916.97 163.92 30 1200.00 

17. Mizoram 105 2701.94 12 5ffT.35 42 1600.00 

18. MeghaIaya 78 1487.15 6 11.49 3B 1147.60 

19. NagaIand 100 2093.50 1 444.00 119 2100.00 

20. Orissa 212 4410.41 13 410.30 0 0.00 

21. Punjab 49 1329.18 2 185.17 0 0.00 

22- RajaB1han 1138 12426.03 75 6584.84 0 0.00 

23. Sikkim 32 899.05 2 235.47 0 0.00 

24. Tamil Nadu 755 7817.92 41 238D.98 0 0.00 

25. Tripura 62 1030.11 6 79.85 39 876.70 

26. Uttar Pradesh 400 4942.37 100 4940.70 0 0.00 

27. Uttarakhand 156 4125.33 32 1164.09 0 0.00 
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1 2' 3 4 

28. West Bengal 78 1359.51 

29. Dadra and Nagar Haveli 0 0;00 

30. Andaman and Nicobar 8 92.93 
Islands 

31. DVC 0 0.00 

Totat 6315 87315;63 

Anny HoepItIIIa 

3872. SHRI M. RAJA MOHAN REDDY: WIll the 
Minister of DEFENCE be pleased to state: 

(a) the number of Army Hospitals functioning at 
present in the country, State-wise; 

(b) whether there is any proposal to open more 
hospitals in near future; and 

(e) if so, the places identified for the purpose? 

THE MINISTER OF DEFEfiCE (SHRI A.K. 
ANTONy): (a> At present, 109 Army hospitals are 
functioning in the country. Sta1a-wise location of Army 
Hospitals is as follows: I 

State/Union Territory 

Andhra Pt'ade8h 

Arunachal Pradesh 

Delhi 

Goa 

Gujarat 

Number of Army 
HospItaJs 

2 

2 

2 

4 

2 

2 

5 

5 6 

12 291.38 

0 0.00 

0 0.00 

45 3234.00 

807 46013.40 

1 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

KamataIca 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Nagaland 

Punjab 

Ra;asthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttarakhand 

West Bengal 

7 8 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

296 8699.10 

2 

2 

9 

8 

2 

1 

2 

7 

9 

2 

9 

10 

3 

1 

1'1 

5 

7 

Besides. there are 8 Naval hospitals and 11 Air 
Force hospitals. 
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(b) and (c) Hospitals are openedllocated based on 
operational requirements both in times of peace and in 
warICounter Insurgency operations. The strength of 
troops, nature of operations and terrain and chain of 
evacuation detennine the kind of medical facility. New 
hospitals are approved for opening Jaisalmer 
(Rajasthan) and. Ezhimala (Kerata) for the air Force and 
Navy respectively. 

3873. SHRI SUBRATA BOSE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether National Agricultural Assistance 
Scheme has been launched in West BengaJ and North 
Eastem States; 

(b) if so, the number of farmers, crops and 
agricultural land covered under the scheme in these 
States; 

(c) the cmeria followed to decide the rate of 
premium under the scheme, crop-wise; and 

(d) the details of financial liabilities shared by the 
Centre and States? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
National Agricultural Insurance Scheme (NAIS) is being 
Implemented in West Bengal and four States, viz. 
Assam, MeghaJaya, Tripura and Sikkim of North Eastem 
Region. 

(b) A statement indicating number of farmers, area 
and crop covered since Inception of the scheme In each 
State Is enclosed. 

(c) As per provision of the scheme flat rates 
ranging between 1.5% and 3.5% (of sum insured) for 
food and oilseed crops and actuarial rates for annual 
commerciallhorticulturaJ crops, are being charged from 
the farmers under the scheme. 

(d) The financial liability on account of claims (for 
food and oIlseeds crops over and above the premium 
generated and for annual commerciallhorticulturat crops 
above 150% of the pntmIum cotlected); ptemIum subsidy 
(10% of premium to small and marginal farmers); bank 
service charges (2.5% of premium collected from non-
loanee farmers) and Administrative and Operational (A 
and 0) expenses 20% of total A and 0 expenses) as 
provided under the scheme are shared by the Central 
and the State Governments in the ratio of 50: 50. 

Number of farmers, a18ll and crops covered in West BBngaJ and lour Nolth Eastern States 
since inception of National Agriculture Insurance SchBms (NAIS) in each State 

St. Name of State 
No. 

2 

1. West Bengal 

2. Assam 

Farmers 
Covered 

3 

55.35.5 17 

93,500 

Area 
Covered 
(in ha.) 

4 

28.64.185 

73,337 

Crops Covered 

5 

Aman Paddy, Aus Paddy, Boro Paddy, 
Maize, Wheat, Rape and Mustard and 
Potato. 

Ahu Paddy, SaIl Paddy, Jute, Boro Paddy, 
Wheat, Rape and Mustard, Potato and 
Sugarcane. 
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2 3 

3. Meghalaya 14,160 

4. Sikkim 1,408 

5. Tripura 9,670 

Unllceneed Bt. Cotton 

3874. SHRI RAN EN BARMAN: 

SHRI HITEN BARMAN: 

WiU the Minister of AGRICULTURE be pleased to 
state: 

(a) W!'ether unlicensed Bt. Cotton seeds have 
made their way into the market in a big way; 

(b) if so, the details thereof; 

(c) whether such 81. Cotton seeds fail to germinate 
thereby causing heavy losses to fanners; 

(d) if so, the details thereof; 

(e) whether the Government has taken steps to 
prevent such seeds from reaching the farmers; and 

(f) if so, the details thereof and action taken against 

producers/suppliers of such seeds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER· OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTlLAL BHURJA): (a) 
and (b) Bt. cotton is the only Genetically Modified (GM) 
crop approved for commercial cultivation by Genetic 
Engineering Approval Committee (GEAC) in the Ministry 
of Environment and Forests (MoEF). on the basis of 
environmental and bio-safety evaluations. MoEF has 
intimated that Mis Navbharat Seeds Pvt. Ltd. of 
Ahmedabad had supplied unlicensedBt. Cotton seeds 

4 5 

17,047 Ahu Paddy, Sali Paddy, Boro Paddy, 
Ginger, Potato and Rape and Mustard. 

823 

5.957 

Soyabean, Finger Millet, Maize, Arnan 
Paddy, Ginger, Potato, Barley, Urd, Mustard 
and wheat. 

Aman Paddy, Aus Paddy, 8oro Paddy, and 
Potato 

in the brand name of "navbharat 151" in the market in 
the year 2001 and a criminal C8l?9 has been filed against 
the said company in Ahmedabad High Court. 

(0) and (d) The MoEF has intimated that no such 
reports have been received. 

(e) and (f) The MoEF has framed Rules for the 
Manufacture, Use, Import, Export and Storage of 
Hazardous micro-organisms/Genetically engineered 
organisms or Cells Rules, 1989 under the Environment 
(Protection) Act, 1986 with a view to protecting the 
environment and health in connection with application 
of genetically modified organisms or products. Under 
these Rules, the State Governments have been 
empowered to constitute State Bio-technology 
Coordination Committee and District Level Committees 
to Investigate and take punitive actions in case of 
cultivation of unapproved seeds or no-compliance of the 
terms and conditions stipulated by GEAC. BeSides, 
awareness campaigns on various aspects of Bt. Cotton 
cultivation have been conducted in all 81. cotton growing 
states. 

ExpanaIon of GSU 
Capacity by BSNL 

3875. SHRI CHANDRA SHUSHAN SINGH: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: . 

(a) whether Bharat Sanchar Nigam Umited (BSNL) 
has decided to expand its GSM capacity across the 
country; 
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(b) if so, the details thereof; 

(e) whether the BSNl has fixed a target of 2010 
crore subscribers base by 2010 in the country; 

(d) if so, the details thereof; 

(e) whether the BSNL which was ranked second 
a couple of years also has been slipping in ranking; 
and 

(t) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHAI JYOTIRADITY A M. SCINDIA): (a) 

to (d) Yes, Sir. Bharat Sanchar Nigam Umited has 
planned to add 30 Iakh customers per month from 2008 
onwards. 

(e) Y_, Sir. 

(f) Decline in matket share of BSNL in wireless 
segment is due .10 increase of number of private players 
like Bharati, Reianoe, Vodalone, Ta1a and .Idaa and 

6et£e .c:ompaIition among. diffei." aeMce prcMdars. 

[TransIaIion1 

3876. SHR1 CHHATTAR SINGH DAR8AR:WHI the 

Minister of lABOUR ANO .• ·£MPLOVMENTbe p6eaed. 
to Slate: 

{Il) wh&Iher 1he Union Government has received 
~ from various State Governments particulalty 
Madhya Pradesh regarding amendments in Central 
Labour Laws relating to Special Economic Zones 

(SEls); and 

(b) if so, the detaiIs·thef8of aIongwtIh the reaction 

of the UnIon Government 1her8Io? 

THE MINISTER OF STATE OF THE MINISTRY 
OF LABOUR AND EMPLOYMENT (SHR! OSCAR 
FERNANDES): (a) and (b) The information is being 
collected and will be laid on the Table of the House. 

[English} 

Delay In Dlaburaement of TUFS 

3877. SHAI ANANDRAO VlTHOBA ADSUL: 

SHAI ADHALRAO PAnL SHIVAJlRAO: 

SHRI RAVI PRAKASH VERMA: 

WIU the Minister of TEXTILES be pleased to state: 

(a) whether there was a delay of one year In 
disibursing Technology Upgradation Fund Scheme 
(TUFS) assistance to the textile industry; 

(b) if so, the details thereof and the reasons 
therefor indicating the total amount of backlog from 
2007-08; and 

<e) the steps taken by the Union Government to 
clear the backlog at the eartiest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTIlES (SHRI E.VKS. ELANGOVAN): <a) Yes, Sir. 

(b) SInce the year 2005-06 due to extraordinary 
petfom'lance of the Scheme the requirement of fundi 
....*-t ilcnI"ng. The budgetallocalion has not been 
commensurate with the requirements. Shortfatts and 
apiIing over of liabilities to the 8UCC88Sive financial years 
have ted to a backlog of approximately Rs.1138 erores 
from. 2007-08. 

(c) Necessary 1It8p8 have been 1aken to clear the 
.bactdog. Budgetary allocation has been enhanced to 
ease out the siituation in the year 2008-09. 

u..ao"'lnloI·~.tn 
. .-y.-... 

3878. StiRI PARSURAMMAJHI: WiD the Minister 
of AGRtCUL lURE be pI8aaed to ata18: 

(8) .wh8aher the Union Gcw8mment PfOPC*I to lay 
graaI8r emphMIs on the development of ~ in 
the hilly ..... ; and 

(b) If so, the specific st8p8propoeed to be taken 
to develop agriculture in 1he htlly .... In 0rtaIa·1I'I the 
EleventhPtan particularty in .t<oraput district? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL rum: ANOMtNtSTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The information is being collected and will be 
laid on the Table of the House. 

Upgradation of DaIry and 
Pouttry Mark ... 

3879. SHRI DUSHYANT SINGH: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether any specific proposal has been mooted 
by the Govamment to develop dairy aOO poultry markets 
during Eleventh Plan period alongwith the funds 
earmarked for the said proposals, State-wiae; and 

(b) tf so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) No, Sir. However, under the Central Sector 
Reform-Unked Scheme for OeveIopmentlStrengthening 
of Agricultural Marketing Infrastructure, Grading and 
Standardization, being implemented under XI Five Year 
Plan, the. assistance is being provided for the ~velop
mentJstrengthening of animal markets also, which cover 
the marketing and value addition infrastructure for dairy 
and poultry sectors. Under this Scheme, a credit-linked, 
back-encled subsidy is provided on the capital cost of 
the proJects taken up by the individuals, farmers, farmers' 
groups, companies, cooperatives, NGOs, State Agencies 
etc. 0 25% of the approved capital cost, subject to an 

upper ceiling of Rs. SO.OO lakh. For Scheduled Castes 
(SCs) and Scheduled Tribes (STs) beneficiaries and 
North-Eastem States, hHly and tribal areas, the rate of 
subsidy Is 33.33% subject to an upper ceiling of Rs. 
60.00 Iatth. The State Agencies such as State Agricultural 
Produce Marketing Boards and APMCs have also been 
allowed assistance under the scheme with no upper limit 
of subsidy on an investment from their own funds without 
bol'l'OWing from the financial institutions for developing! 

strengthening of marketing intrastructure. 

3880. SHRI A.V. BELLARMIN: Will the Minister of 
COMMUNICATIONS AND INFORMATION 

TECHNOlOGY be pleased to state: 

(a) whether appointments on compassionate ground 
are made in the Postal Departments; 

(b) if so, the details thereof aIongwjth the number 

of emplpyment made on compassionate grounds in the 
country especially in Kanyakumari division of the Postal 

Department; and 

(c) if not, the reasons therefor alongwith the list of 
applicants on comp8Ssionateground pending in the 
country especially in Kanyakumari Postal Division? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 

TECHNOLOGY (SHRI JYOTtRADITYA M. SCINDJA): (a) 
Yes, Sir. 

(b) The number ofcompasaionate appointments 

made during test thMe years in the Department is 656 

and in Kanyakumari Division, the number of c0mpassio-
nate appointments made during the last three years in 

NIL. 

(c) The number of applications pending in the 
country is 475 and the number of applications pending 

In KanyaJwmari Division is 11. The list of applicants 

pending in Kanyakumarl Division is enclosed as 

Statement. 

Appointments on compassionate grounds is not 

being made in Tamil Nadu circle, which includes 

Kanyakumari Division, since the matter is subjudice in 
the Hon'ble Apex Court. 

1 . J .Santhakumari, Wife of Late C. Ragh, Kotlar, 

Ksnyakumarl 

2. J. JohnIy Rose, Son of Late E. Johnson, SPM, 
Udayamarthandam HO, KanyafwmarlOIvision. 



APRil 21, 2008 

3. H.F. Ghousil Haja Haneef, Son of Late M. 
Habeebudheen, PA Nagarcoil HO, Kanyakumari 
Division. 

4. P.S. Chellammal,Wife of late S. Suuyambu, 
SPM Ammandivilai PO Kanyakumari Division. 

5. M. Siva Vdlyanathan son of late C. Manonaran, 
Postman, Kottar S.D. Kanyakumari Division. 

6. S. Punitha, wife of late J. Sekhar, Postman, 
Alagikpandipuram P.O., Kanyakumari Division. 

7. 5.5. Beena, 0/0 late G. Sadasivam, SPM, 
Arumanai P.O. Kanyakumari Division. 

8. e.S. Justin La.,g, Son of late C. Raju, Postman, 
Th8kkalay 5.0., Kanyakumari Division. 

9. l. Leo Jose Festus, Son of late I. Lenadimai 
Postman, Neyyur 5.0, Kanyakumari Division. 

10. P. Kalpana Vtdya % late I. Ponraj, Postal 
Assistant, Thakkaly H.O. Kanyakumari Division. 

11. R. Padmakumari, 0/0 late C. Ramakumar, 
SPM, CoIacheI Port 5.0, Kanyakumari Division. 

Auction of Spectrum 

3881. SHRI BASU DEB ACHARIA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOlOGY be pleased to state: 

(8) whether the Spectrum auction Iikety In smaller 
chunks of 5 Mhz. as raported in the Business LJne dated 
March 31, 2008; 

(b) if so, the facts of the matter reported therein; 

(c) the expected revenue to be earned by the 
Government from auctioning of spectrum; and 

(d) the action fa.ken,1)ejng taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATION AND INFORMATK>N TECHNOlOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (8) to (d) The 
report of the 'Business Une" dated 31-03-08 is about 
entry of more operators in Broadband Wireless Access 

(BWA) services Int attocatlon of spectrum to them. The 
Government has announced broad guidelines for 8WA 
services which is endosed as S1atement. 

The revenue earned by the Government from 
auctioning of spectrum can not be Indicated at this 
stage. In addition to the amount collected by the 
Govemment through auctions, the operators pay annual 
spectrum charges based on their Adjusted Gross 
Revenue. 

sr.tement 

Preu Relea .. 

The Government has also issued auideUnes for 
Broadband Wireless Access (8WA) servjces. With this 
the level of broadband penetration in the country, 
especiaJly in rural areas, will be addressed. Introduction 
of Broadband Wireless Access (8WA) services will 
enhance the penetration 88 well 88 growth in broadband 
subscribers. 

Guide ..... for BWA ServIcM 

To begin with BWA 88fYices will be ~ 
in the 2.5 GHz band by UASl and Category 
'A' ISPs, besides BSNLJt.fTNl. 

Each service provider will be allotted spectrum 
upto 2 x 10 MHz in 2.5 GHz band, for use by 
the service provider in FDO (paired) or TOO 
mode. 

The BWA services would be permitted through 
a controlled, simultaneous ascending e-
auction, by a specialised agency to ensure 
tranaparency in the selection process. 

The base/reserve price would be 25% of 
amount for 3G spectrum. 

Besides the Initial, one time spectrum charge, 
additional spectrum charge of 0.5% of total 
Adjusted Gross Revenue (AGR),wIII be levied 
88 the recurring annual spectrum charge. This 
additional revenue &hare Is propo88d to be 
1 % of AGR after 3 years from the time of 
spectrum assignment. 
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The roll out conditions, inctudlng rural roll-out, 
as well as stiff penalties for non-compliance 
of the same has been stipulated. 

Mergers will not be allowed during the initial 
five years. No trading reselling of spectrum is 
allowed. 

Other service providers will be considered for 
spectrum allotment for BWA services in the 
2.3 GHz band and 3.3-3.4 GHz band. 

After asseSSing the compatibility with satellite 
based services, the allotment of spectrum in 
the 3.4-3.6 GHz band will be considered. 

Export of Software 

3882. SHRI SUGRIB SINGH: Will the Minister of 
COMMUNICATION AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether Software Technology Park of India 
(STPI) has designed and developed in the country. 

(b) If so, the salient features thereof; 

(c) the number of units registered under STPI in 
the country as on date. State-wise; 

(d) the details of software exported by member 
units during 2007 -OS and the projections Ii~y to be 
made during 2008-09; and 

(e) the total amount of foreign exchange eamed 
from such exports in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATION AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITVA M. SCINDIA): (a) and (b) 
Software Technology Park of India (STPI) Is having 49 
centerj across the country. 

Software Technology Parks of India (STPI) was 
set up in 1991 with an objective to implement Software 
Technology Park (STP) Scheme, set-up and manage 
infrastructure facilities and provide other services like 
technology assessment and professional training. 

(c) As per STPI, 9718 units registered under STPI 
in the country as on 31-03-2008. The details are given 
in the enclosed Statement. 

(d) and (e) As per STPI, it is estimated that during 
2007-08 the software exports would be around 
Rs. 187,478 Crores; STPI has also projected that the 
exports during financial year 2008-09 expected to be 
around Rs. 224,973 Crores. 

Units Registerec:l In STP Scheme up to 31-03-2008 

SI. Name of Center New Units Registered Registered units Registered units 
No. from April 07-March 08 as on 31-03-2007 as on 31-03-2008 

2 3 4 5 

1. Bangalore 115 1763 1878 

2. Bhubaneshwar 20 135 155 

3. Chennal 139 1202 1341 

4. Gandhinagar 44 326 370 

5. Hycterabad 172 1023 1195 

6. Kolkata 34 232 266 
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1 2 3 4 5 

7. Mumbai and Pune 144 1689 1833 

8. Noida 147 2079 2226 

9. Thiruvananthapuram 29 389 

10. Guwahati 35 36 

Total 845 8873 9718 

AbIOve centers contains following States 

1. BangaIore (Kamatka) 

2. Bhubaneshwar (Orissa) 

3. Chemai (Tamil Nadu, Pondicherry Andaman and NIcobar) 

4. Gandhinagar(Gujarat. Daman. Diu. Dadra and Nagar Haveli 

5. Hyderabad (Andhra Pradesh) 

6. Koikata (West Bangal) 

7. Mumbai and Pune (Maharashtra and Goa) 

It Naida (Punjab. HImachal Pradesh. Jammu and Kashmir. Chandigarh (UT). Rajasthan. Hary .... Uttar Pradesh, UttrenchaI, 
Delhi. Madhya Pradesh. and ChhattIagarh) 

9. Thiruvanthapuram (Kerala and Lakshadweep) 

10. Guwahati (Bihar. Assam, Meghalaya. Nagaland. Manipur, Tripura, ArunanchaI Pradesh. MIzoram and SIkkam) 

Impact of Climate Change 

3883. SHRI VIJOY KRISHNA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether scientists of National Agricultural 

Research Institute revealed that due to climate change, 
the productivity of wheat and other cereals in North-
West region of India has been less; 

(b) if so. the details thereof; 

(c) whether the InstiMe has also recommended 

to change the timings of sowing of seeds to mitigate 
the effects of climate change; and 

(d) if so. the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

PUBlIC DISTRIBUTION (SHRI KANTIlAl BHURIA): (a) 

Research studies have shown that cItma .. change In 
future may reduce the productMty of wheat and other 

cereals in North-West region of India. 

(b) Studies based on simulation models have 

indicated that in Mure due to Increasing temperatures 

and possible reduction in availability of irrigation 

associated with global climate change could cause 

considerable loss of wheat yields In North-Westemlndia. 

(c) and (d) The Institute has not recommended 

change in the time of sowing of wheatatpreaent due 
climate change. However, research Indicates that 

changing the time of planting Is an Impoitant adaptation 
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strategy in future and could be utilized to reduce the 
negative effects of climate change. 

Inspections for IdentlflcaUon of 

Child Labourers 

3884. SHRIMATI JYOTIRMOYEE SIKOAR: Will 

the Minister of LABOUR AND EMPLOYMENT be 

pleased to state: 

(a) the parameters laid down for inspections 

regarding identification of child labourerS in different 

Industries. In the country including the mandatory 

provisions under the Law; 

(b) the number of inspections conducted during 

each years of Tenth Plan an~ thereafter, till date, State-
wise and Industry-wise; 

(c) the number of child labour identified and 

rescued in the country during the said period, State-

wise; 

(d) whether the Government proposes to review 

the existing system of inspections in view of increase 
In number of child labourers despite a ban on It; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Inspections and raids to detect C8S8I 

of violations of Child Labour (Prohibition and Regulation) 
Act, 1986 are carried out from time to time by the State 
Governments who are appropriate authorities for 

enforcement of Act, in the areas that come under their 
jurisdiction. For the areas lying under the Central 
jurisdiction, inspections are carried out by the Central 
Labour Commissioner's machinery. 

(b) and (c) State-wise details of Inspections and 
violations during each year of Tenth Plan are given Ip 
the enclosed Statement. Industry-wise details are not It 
maintained by the Ministry. '\ 

(d) No such proposal is under consideration of the 
Govemment. 

(e) Does not arise. 

, Inspections Conducted 

SI. Name of StateAJT 2002-03 2003-04 2004-05 2005-06 2006-07 2007-Q8 Total 

No. 

2 3 4 5 6 7 8 9 

1. Anclaman and Nicobar 11 14 23 330 191 594 

Islands UT 

2. Andhra Pradesh 18218 28355 14738 11220 53843 271895 

3. Arunachal Pradesh 0 36 189 189 434 

4. Assam 1633 1888 487 3506 18407 

5. Bihar 48276 36835 22800 19884 * 223766 

8. Chandigarh UT 458 711 1123 894 1454 6364 
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1 2 3 4 5 6 7 8 9 

7. Chhattisgarh 886 866 1427 1217 3648 16037 

8. Dadra and Nagar Haveli '·67 69 70 71 68 647 
UT 

9. Daman and Diu UT 215 310 405 365 150 3638 

10. Delhi UT 1482 1017 1400 1020 27427 

11. Goa 0 218 147 387 • 2979 

12. Gularat 1002 323 47 2560 * 15822 

13. Haryana 2817 2830 1200 1136 1856 * 12286 

14. Himachat Pradesh 1843 1749 1086 2072 2281 * 10605 

15. Jammu and Kashmir 842 2383 600 1481 4378 11003 

16. Jharkhand 3096 4086 3355 2635 1704 17881 

17. Kamataka 18618 17427 16253 27601 146474 

18. KeraJa 3400 1140 4414 5874 6073 * 25799 

19. lakshadweep UT 0 0 0 0 1 

20. Madhya Pradesh 3381 1101 5318 5380 5317 * 42853 

21. Maharashtra 15978 18214 27228 24865 198122 

22. Manipur 92 134 244 241 799 

23. Meghalaya 242 205 229 299 425 2550 

24. Mlzoram 0 0 0 0 0 * 0 

25. Nagland 6115 6681 5750 0 5871 6916 37281 

26. Orissa 167 183 238 153 2006 

2:7. Pondicheny UT 12487 17494 15291 16580 * 11442:7 

28. Punjab 3128 4725 4948 57'$7 30765 

29. Rajasthan 6018 3803 2832 3350 6080 41455 

30. Sikkim 14 18 21 32 40 135 
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2 3 4 5 6 7 8 9 

31. Tamil Nadu 184948 132618 120265 121156 220667 * 1823157 

32. Tripura 334 336 844 898 157 3114 

33. Uttar Pradesh 2058 8498 3 1926 3807 17967 

34. Uttarakhand 525 2588 847 2178 2101 44138 

35. West Bengal 6851 6517 5000 3722 3821 87428 

Total 329725 289285 261053 267971 340639 6916 3050038 

·Information awaited from the Slate Government. 

Violations Detected 

51. Name of StatelUT 2002-03 2003-04 2004-05 2005-06 2006-07 
No. 

2 3 4 5 6 7 

1. Andaman and Nicobar 11 14 23 0 0 

Islands UT 

2. Andhra Pradesh 8398 16395 9211 8099 53843 

3. Arunachal Pradesh 0 0 13 13 

4. Assam 119 38 48 

5. Bihar 6065 5431 4332 3488 

6. Chandigarh UT 0 0 0 0 0 

7. Chhattisgarh 104 0 4 10 19 

8. Oadra and Nagar Haveli 0 0 0 0 0 

UT 

9. Daman and Diu UT 0 0 0 0 0 

10. Deihi UT 98 209 243 273 

11. Goa 0 0 0 0 

12. GuJarat 7 1n 320 1219 
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1 2 3 4 5 6 7 

13. Haryana 15 42 40 0 0 

14. Himachal Pradesh 0 0 0 0 0 

15. Jammu and Kashmir 5 9 2 64 

18. Jharkhand 103 444 528 82 67 

17. Kamataka 350 1508 14~ 2405 

18. Keraia 29 22 20 23 

19. L.akshadweep UT 0 0 0 0 0 

20. Madhya Pradsh 35 28 54 37 150 

21. Maharashtra 291 124 70 117 

22. Manipur 0 0 0 0 

23. Meghalaya 0 0 0 0 0 

24. Mizoram 0 0 0 0 0 

25. NagaJand 0 0 0 0 0 

26. Orissa 110 162 1n 120 

27. Pondicherry UT 10 0 0 0 0 

28. Punjab 0 29 9 23 

29. Ra;asthan 26 8 12 0 19 

30. Sikkim 0 0 0 0 0 

31. Tamil Nadu 791 575 553 1434 636 

32. Tripura 0 0 0 0 0 

33. Uttar Pradesh 493 860 0 246 2513 

34. Uttarakhand 8 0 0 0 2 

35. West Bengal 94 96 78 36 112 

Total 17134 26178 17173 17624 57448 
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[Translation] 

Railway Una along Indian Border 

3885. SHRI RAGHUVEER SINGH KOSHAl: Will 
the Minister of DEFENCE be pleased to state: 

<a) whether in view of Rajasthan being a border 
State with Pakistan there is a need to lay a broad gauge 
railway line along the bordering areas of the State; 

(b) if so, whether Ministry of Defence has made a 
request In this regard to the Railways through a charter 
of demands, memorandum or in any other form; 

(c) if so, the reaction of the Railway thereto; 

(d) whether there is a parallel rail line in Pakistan 
along its borders with India; 

(e) if so, the details therefore; 

(t) whether the attention of the Ministry of Railways 
has been drawn towards the need of development of 
Indian Railway network in view of availability of 
Pakistani's railway network along the border; and 

(9) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) to (g) The existing rail network provides 
the requisite Infrastructure to meet the requiJ9ments of 
Defence. Therefore, currently there is no requirement 
of additional railway lines in the bordering area of 
Rajasthan. A broad gauge railway line exists from 
Samdri .. Jodhpur-Merta City-Bikaner-Bathinda-Jalandhar 
with adequate feeders towards Munabao, Jaisalmer, 
Kolayat, Anupgarh, Ganganagar, Fazilka and Firozpur. 
In addition gauge conversion works on Bikaner-Merta 
road, JocIhpur-Jaisalmer, Jodhpur-luni-Marwar and luni-
Barrner-Munabao sections have already been completed. 
Further gauge conversion work on Rewari-Sadulpur, 
Sadulpur-Blkaner, AjmerlNasirabad, Chittorgarh-Mawli-
Marwar and Bandikui-Bharatpur-Agra is also under 
progress as per the request made by Ministry of 
Defence. 

Details of Railway lines in Pakistan along the 
Rajasthan Border are as under:-

(a) Amrukha-Bahawalnagar-Bahawalpur-Rahimyar-
khan-Sukkur-Nawabshah-Karachl. 

(b) Bahawalnagar-Fort Abbas (in state of disuse). 

(c) Nawahshah-Mirpuarkas-Naukot. 

(d) Mirpuarkas-Khokhropar. 

Since the existing rail network in Rajasthan, as of 
now, provides the requisite infrastructure to meet the 
requirements of defence, additional requirement for 
development of railway lines are being reviewed 
regularly and will be taken up as and when required. 

Marketing Yard 

388S. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the number of marketing yards in the country 
including marketing yards which have been computerized, 
State-wise; and 

(b) whether the Government proposes to 
computerize marketing yards so as to provide information 
to farmers regarding prices of agricultural produces? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTIlAl BHURIA): (a) 
and (b) There are 7465 market yards consisting of 2459 
principal market yards and 5006 sub-markets yards as 
on 31.3.2007 in the country. Under the Central Sector 
Scheme of Marketing Research & Information Network 
(MRIN), the Ministry of Agriculture has provided 
computer sets to 2902 such market yards up to 31 st 
March 2008 in order to collect and disseminate market 
information (price and market related) through a portal 
called AGMARKNET for the benefit of the farmers and 
other stakeholders. State-wise details in this regard are 
given in the enclosed statement. The portal provides 
market-related, price-related, infrastructure-related and 
promotion-related information and has linkages with 
several related sites such as Commodity Exchanges in 
India, FAO, Marketing Boards, etc. AGMARKNET 
initiative has achieved creation of a national database 
compriSing daily market information in respect of about 
300 commodities, 2000 varieties. Presently the daily 
market information is accessible in 10 languages of the 
country. 
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sr.lement 

Number of Marleet Yams in the Country including Marketing Yattls which have been 
Computerized as on 31-03-2008 

51. StatelUTs Principal 5ubmamet Total Market Yards 
No. Yards Computertzed 

1 2 3 4 5 6 

1. Andhra Pradesh 312 5n 889 324 

2. Arunachal Pradesh APMR Act not yet Implemented 15-

3. Assam 20 204 224 23 

4. Biharl 95 415 510 58 

5. Jharkhand 28 170 198 26 

6. Goa 1 7 8 6 

7. Gujarat 196 214 410 319 

8. Haryana 106 178 284 150 

9 Him8chaf PrJldesh 10 32 42 35 

10 Jammu and Kashmir APMR Act not yet Implemented 41-

11. Kamataka 146 352 498 144 

12. Kerala APMR Act not enacted W 

13. Madhya Pradesh 235 256 491 218 

14. Chhattisgarh 73 106 179 73 

15. Maharashtra 294 586 880 346 

16. Manipur APMR Act not enacted 5-

17. Meghataya 2 2 11 

18. Mizoram APMR Act not Implemented g-

19. Nagaland APMR Act not yet Implemented 14-

20. Orissa 45 269 314 73 

21. Punjab 145 292 437 181 

22- Rajasthan 125 301 428 168 
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2 3 4 5 6 

23. Sikkim 1 7 

24. Tamil Nadu 277 15 292 205 

25. Tripura 21 21 13 

26. Uttar Pradesh 245 342 587 257 

27. Utt&rakhand 25 31 56 20 

28. West Bengal 43 641 684 56 

29. Andaman and Nicobar Island APMR Act not enacted 0 

30. Chandigarh 

31. Dadra and Nagar Haveli APMR Act not enacted r 

32. Daman and Diu APMR Act not yet implemented 2· 

33. Delhi 9 14 23 9 

34. Lakshdweep APMR Act not enacted 0 

35. Puducherry 4 4 8 2 

Total 2459 5006 7465 2902 

I8Ihar AgrII. Produce Marketing (Regulation) Act Repealed from 1st September, 2006. 

"Unregulated market yarde 

(English] 

Increue In ESI Penelon 

3887. OR. K.S. MANOJ: Will the Minister of 
LABOUR AND EMPLOYMENT be pieased to state: 

(a) whether the Government has received any 
complaints regarding the partly amount given as 
Employees State Insurance (ESI) Pension; 

(b) if so, the details thereof alongwith the reasons 
for payment of such a small amount; and 

(c) if not, the reasons for non-payment of annual 

Increment to ESI pensioners? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) No, Sir. The ESI Corporation 
does not pay Pension to the beneficiaries of the 
Scheme,. However, the ESI Corporation makes the 
periodical payments of Pennanent Disablement Benefit 
to those employees who sustain employment injury 
during the course of employment and out of employment 
according to loss of their earning capacity assessed by 
the Medical Board. 

The eligible dependants of those employees are 
also paid periodical payments of Dependants' Benefit 
based on average daily wages drawn by the deceased 
employee who dies due to employment injury. 

The ESI Corporation has been granting Increaae 
In the Permanent Disablement BenefltJDependants' 
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Benefit rates due to erosion in the real value on the 

basis of ActuariaJ calculations. The periodical increase 

have been granted earlier on 01·1Q-19n, 01.()4·1980, 
01-01-1987. 01-01-1989, 01-01-1992. 01-01-1993, 
01-Q4-1995, 01-08-1997. 01-08-1999 and 01-08-2002. 
The ESI Corporation has again enhanced the rates of 

Pennanent Disablement BenefitJDepenclants' Benefit on 

18-12-2007 giving effect from 01-08-2005. 

Rood Insurance Scheme 

3888. SHRI S.K. KHAERVENTHAN: Will the 
Minister of AGRICULTURE be pfeased to state: 

(a): whether there is any proposal to introduce 

Flood Insurance Scheme in flood prone areas; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBUC DISTRIBUTION (SHRI KANTlLAl BHURIA): (a) 

and (b) 1he Ministly of Home is concerned with matters 
relating to floods and necessary information is being 
collected from them. 

(Translation] 

ProducUon of Cow MHk 

3889. SHRI SUBHASH MAHARIA: WiD the Minister 
of AGRtCUL TURE be pleased to Jtate: 

(a) whether the production of cow mHk has been 
declining every year; 

(b) if so, the reasons therefore; and 

(c) the action taken/proposed to be taken by the 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) No, Sir. 

(b) and (c) Does not arise. However, In addition 
to the steps taken by the State Governments for 
increasing the milk production, the Govemment of India 
has been supplementing the efforts of the State 
Governments by way of the following Schemes: 

(I) National Project for Cattle and Buffalo Breeding 
(NPCBB) 

(ii) Central Cattle Breeding Farms (CCBPs) 

(III) Central Herd Registration Scheme (CHRS) 

{EngNsh] 

Medtc.l College_ u ...... £SIC 

3890. SHRIMATI C.S. SUJATHA: Will the Minister 
of LABOUR AND EMPLOYMENT be pf,ased to state: 

(a> whether the Employees State Insurance 
Corporation (ESIC) has decided to start Medical 
Colleges; 

(b) if so, the details thereof; 

(c) whether request has been received from Karata 
for sanctioning a Medical College under ESI at Paripally 
in K~ D~; and 

(d) H so, the details thereof and the reaction of 
the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b): The ESI Corporation Is 
e:cploring the feasibility of starting Post Graduation in 
MedIcIne Medical Colleges, Nursing Colleges and Para-
Medical Training Schools under ESI Medical Scheme. 
A consultant has been appointed on 29-Q2-2008 for 
IUbmiUlng the feasibility report on the proposal. 

(c) A letter has also been received from 
Government of Kerata requesting for taking necessary 
steps for starting a medical college at ESt Hospital, 
ParipaJly In Kollam District. 

(d) A Sub-Committee constituted by the ESIC had 
recommended amending the ESIAct, 1948 for facilitating 
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imparting of medical and para-medical education with a 
view to improving quaHty of services provided under the 
ESI Scheme. The ESIC has approved the 
recommendation in its meeting held on 22-02-2008. 
Further action on be taken only after the proposed 
amendment to the ESI Act is carried out and on the 
basis of feasibility report. 

IT Park In GUJarat 

3891. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of COMMUNICATION AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government of Gujarat has sought 
any assistance to Union Govemment for setting up of 
I.T. Parks in the State; 

(b) H so, the details thereof; 

(c) whether Ministry of Communication and 
Information Technology has got a scheme to give 
financial and technical assistance to the State 
Government proposing to establish I.T. Parks in the 
State; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINIS-rRY OF 
COMMUNICATION AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITY A M. SCINDIA): (a) and (b) Yes, 
Sir. Proposal for setting up of Software Technology 
Parks (STPI) Center at Surat, Rajkot, Jamnagar and 
Bhavnagar in the State of Gujarat has been received. 
fl has been decided to set up STPI center at Surat. 

(c) and (d) Yes, Sir, The Ministry of Communi-
cations and Information Technology, Department of 
Information Technology has set up Software Technology 
Park of India (STPI) in 1991 with an objective to 
implement Software Technology Park (STP) Scheme, 
set-up and manage infrastructure facilities and provide 
other services like technology assessment and 

professional training. 

As per current po/Icy Jor setting up a new STPI 
Centre, the State Government has to provide 3ecres 

of land, 10,000 sq. ft. of built up space and a grant-in-
aid of Rs. 1 Crops to STPI. The Department of 
Information Technology, Government of India provides 
a seed capital of Rs. 50 lakhs to STPI for setting up of 
new STPI Centers. A feasibility study has to be 
conducted by STPI jointly with the State Government 
to evaluate the export potential and commercial viability 
of the proposal. 

Funding In Runl Operations of BSNL 

3892. SHRI NAVEEN JINDAL: Will the Minister of 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether opposing the idea of charging private 
operators to fund BSNL's rural operations major telecom 
operators said industry regulator should not finance the 
State-run telecom behemoth. from Universal Service 
Obligation Fund (usoi=) as reported in the Asian Age 
dated February 10, 2008; 

(b) if so, the details of the proposal alongwith the 
objections thereto; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITYA M. SCINDlA): (a) 
and (b) No such news report on the subject in the Asian 
Age dated February 10, 2008 could be noted. However, 
during the consultation proc,ess carried out by the 
Telecom Regulatory Authority of India (TRAI) for review 
of Access Deficit Charge (ADC) for the year 2008-09 
for funding of Bharat Sanchar Nigma Umited (BSNL) 
Wireline operations in rural areas. Specific questions in 
this regard were posed by TRAI to stakeholders:-

(i) Is there a case for providing support to BSNL 
from Universal Service Obligation Fund 
(USOF) for their fixed wireline operations in 
rural areas? H no, give reasons. 

Oil If the answer to the above is yes, suggest a 
suitable framework, specHying the details of 
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implementation like amount of subsidy, period 
of support etc. 

While some of the major telecom service providers 
supported the proposal of funding of Sharat Sanchar 
Nigam Urnited (BSNL) wireline lUral operations, some 
other opposed it. Some of the main objections of the 
stakeholders in this regard were:-

(i) In a technology neutral environment, there is 
no need to support any specific technology, 
particuIarty the wireline technology which is 
more expensive. 

(it) The funding should not provide incentives for 
incurring losses but should promote improved 
perfonnance of service providers. 

(iii) h must be ensuNd that theTa is no duplication 

of support between what BSNL is currently 
getting from USOF under various schemes 
and the subsidy support to be considered. 

(IV) BSNL should not be provided support from 
USOF fOf fixed wirelioe in rural areas as this 
support like ADC would distort market 
conditions. 

(v) There does not seem to be any loss to BSNL 
for providing wire line rural technology and 
therefore there is no justification for providing 
any additional support under USOF. 

(vi) BSNL should not be allowed to offer lower 
tariff than the prescribed rural tariff in rural 
areas as well as in other areas for wire/lne 
services to ensure that the subsidy is not used 
as an incentive to drop the tariffs, which is 
below cost and other competitors cannot 
match. 

(c) On the basis of consuhation process, TRAI's 
recommendations on ·Support for Rural Wlreline 
COI.1eCtioI1S installed before 01-04-2002 from USOF, on 
phasing out of ACe" were issued on 27th March, 2008. 

The TRAI's recommendations are presently under 
examination of the Government. 

Organic Farming 

3893. SHRI NARAYAN CHANDRA BORKATAKY: 

SHRI K.S. RAO: 

Will the Minister of AGRICULTURE be pleased to 
state: 

<a) the detaHs regarding growth rate In the organic 
food business during the last three years, State-wi8e; 

(b) whether the Govemment proposes to formulate 
a new policy to encourage consumptiOn and growth of 
organic produce by popularizing Its utility and profitability 
among consumers; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Organic food sector is in nascent stage and State-wise 
information on its growth is not available. However, 
Agricultural and Processed Food Products Export 
Development Authority (APEDA) have reported export 
growth rate of organic produce at 31%, 10% and 187%, 
valued at Rs. 95.33 crore, Rs. 104.87 crore and 
As. 301.24 crore during the years 2004-05, 2005-06 and 
2006-07 respectively. 

(b) and (c) At present the Govemment has no 
proposal to formulate a new policy to encourage 
consumption and growth of organic produce. However, 
the Government has already taken up a National Project 
on Organic Farming from the year 2004-05 onwards for 
production, promotion and market development of 
OrganIc Farming in the country. The main components 
under the project are: training programmes and field 
demonstrations on organic farming; setting up of organic 
input units; capacity building through service providers 
and mar1<et development. 

Apart from above, assistance is being provided 
under NatIonal Horticutture Mission for organic cultivation 
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of horticultural crops, setting up of vermin-compost units 
and organic certification. 

BSNL Mobile Phone Connections 
In Mahareshtra 

3894. SHRI SHRINIWAS DAOASAHEB PATIL: Will 
the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the number ofBharat Sanchar Nigam Umited 
(BSNL) mobile phone users in the country especially in 
Satara District of Maharashtra; 

(b) the number of mobile towers in the country 
especially in Satara District of Maharashtra; 

(c) the number of mobile towers proposed to be 
installed in the Country especially in Satara District, 
Tehsil-wise; and 

(d) thti steps takenlbeing taken by the Govemment 
to provide mobile service to remote areas of Satara 
District? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITYA M. SCINDIA): 

(a) Sir, Bharat Sanchar Nigam Limited has) 4.07 
erores mobile phone users in its area of operation as 
on 31-03-2008, out of which 97,816 number of mobile 
phone users are in District Satara of Maharashtra. 

(b) 32,208 number of mobile (GSM) towers are in 
Bharat Sanchar Nigam Limited network as on 31-03-
2008 out of which 105 mobile towers are in Satara 
district of Maharashtra. 

(c) About 21,007 mobile towers are proposed to 
be installed in the BSNL's network in the current GSM 
project and out of these 116 towers are proposed in 
Satara District (Tehsil-wise details are given in the 

enclosed Statement). 

(d) The proposed towers are mostly in rural areas 
of Satara District and work will be done on top priority 

basis. 

Statement 

SI. Name of Tehsil No. of Proposed 
No. Towers 

1. Dahiwadi 14 

2. Karad 13 

3. Koregaon 8 

4. Mahabaleshwar 4 

5. Medha 7 

6. Patan 8 

7. Phaltan 20 

8. Satara 11 

9. Shirval 8 

10. Vaduj 14 

11. Wal 9 

Total 116 

[Translation} 

Agreement with Chambal Control 
Board In Water Sector 

3895. SHRI KAILASH MEGHWAL: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether Chambal Control Board has signed an 
agreement with the Govemment of Rajasthan for use 
of Chambal water through the Gandhi Sagar, Rana 
Pratap Sagar, Jawahar Sagar and Kota Barrage 
projects; 

(b) if so, whether any State is 'ree to encroach 
upon water catchment areas of another States without 
permission; 

(c) if so, the reasons for construction of hydraulic 
structures in the water catchment area of the Gandhi 
Sagar Project; 
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(d) whether the Government of Madhya Pradesh 
proposes to demolish such illegal structures which 
Government of Rajasthan as constructed without taking 
permission; and 

(e) if so, by when it is likely to be done and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The Government of Madhya Pradesh has 
informed that the Chambal Control Board has signed 
an agreement with the Government of Rajasthan tor use 
of Chambal water through the Gandhi Sagar, Rana 
Pratap Sagar, Jawahar Sagar and Kota Barrage on 
dated 30th June 1948. 

(b) The Government of Madhya Pradesh has 
further informed that no such conditions mentioned In 
the agreement but in the minutes of 13th meeting of 
the Madhya Pradesh-Rajasthan Interstate (I and P) 
Control Board held on 2S-08-200S at Jaypur, the Board 
decided for any project, a State could use yield from its 
own catchment plus 10% of other State in down stream 
of Kota Barrage in the territory. 

(c) As per information furnished by Government of 
Madhya Pradesh, as at the time of construction of 
Gandhi Sagar and after that, there was no agreement 
in between Madhya Pradesh and Rajasthan for not 
constructing any project in the catchment area in 
Gandhisagar. Therefore 151 Nos. schemes has been 
constructed with the water capacity of 231.67 Meum. 

(d) Government of Madhya Pradesh has informed 
that no such illegal structures has been constructed. 

(e) Does not arise. 

Sugar Production In Uahara8htnl 

3896. SHRI HANSRAJ G. AHIR: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the recent report of sugarcane 

commissioner has indicated a decline In production of 
sugar in the State during the current year; 

(b) if so, the details thef80f and reasons therefor 
indicating the extent of decline expected; and 

(c) the remedial steps being taken to increase the 
production of sugar in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHtlESH PRASAD 
SINGH): (a) and (b) The latest report received from the 
Commissioner (Sugar), Government of Maharashtra 
indicates likely production of 88 lac tons as against 91 
lac tons Initially estimated. The decline in sugar 
production is mainly due to decline in the productivity 
of sugarcane leading to less production of sugarcane. 

(c) There is adequate availability of lugaroane In 
Maharashtra commensurate with the crushing capacity 
of sugar mills in the state. 

OpenIng of Handloom Centre 

3897. SHRI HARIKEWAL PRASAD: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of handloom centres functioning at 
present In the country, State-wise location-wise; 

(b) whether the Government proposes to open 
more ha •. dIoom centres in the country partlcularty In 
Uttar Pradesh; 

(c), If 10, the details thereof, State·wlse and 
location-wise; and 

(d) the amount allocated and released to said 
handloom centres during each year of the Tenth Plan 
Period State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) At 
present, 25 Hanclloom Weavers Service Centres are 
functioning In the country. Details of these Centres, 
State-wise, location-wise are as foUows: 
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51. Name of the location of the 2 3 

No. State Centre(s) 
13. Manipur Imphal 

2 3 14. Orissa Bhubaneshwar 

1. Andhra Pradesh Hyderabad and 15. Rajasthan Jaipur 

V~ayawada 16. Tamil Nadu Chennai, Kanchee-

2. Assam Guwahati puram and Salem 

3. Bihar Bhagalpur 17. Tripura AgartaJa 

4. Chhattlsgarh Raigarh 18. Uttar Pradesh Meerut and Varanasi 

5. Deihl Delhi 19. Uttarakhand Chamoli 

6. Gujarat Ahmedabad 20 . West Bengal Koikata 

7. Haryana . Panipat 
(b) and (c) At present, two proposals to open 

8. Jammu and Kashmir Srinagar Weavers Service Centres at Himachal Pradesh and 

9. Kamataka Bangalore 
Jhartdland are at various stages of examination. No 
proposal is under consideration for opening of a Weavers 

10. Kerala Kannur Serive Centre in Uttar Pradesh. 

11. Madhya Pradesh Indore (d) On the basis of the viable proposals received 

12. Maharashtra Mumbai and Nagpur 
from these Centres, funds are released. The detalls are 
given in the enclosed Statement. 
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[English] 

Apetanl System of AgrlcuHure 

3898. SHRI M.K. SUBBA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government's attention has been 
drawn to the Apatanis system of agriculture, prevalent 
among the Apatani TIbe of Arunachal Pradesh in view 
of its highly sustainable, eco·friendly and energy efficient 
merits; 

(b) if so, whether the Government has identified 
areas and regions in the country where this system of 
agriculture and irrigation can best be promoted and 
adopted to maximise productivity of farm land and 
obtaining richer harvests; and 

(c) the steps since taken by the Govemment in 
this direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DI~TRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) The Apatani system of agriculture is highly location 
specific system of agriculture including wet land rice, 
agro-forestry and fish cum paddy culture practiced by 
Apatani Tribes without any use of chemical fertilizers 
and pesticides in Lower Subansiri district of Arunachal 
Pradesh which has round the year water availability for 
irrigation. Attempts have been made by the State 
Government to adopt this system of agriculture 
especially wet land rice cuHivation elsewhere in the 
State. However, because of limitations of irrigation 
management owing to drying up of perennial sources 
01 water during winter, Apatani system of agrlcuHure can 
not be adopted successfully in other parts of the State. 
For promotion of rice including wet land rice. integrated 
Cereals Development Programme (ICDP·Rice) is in 
operation in Arunachal Pradesh under Macro 
Management Programme. . 

ReducIIon In EconomIc Cost of Fel 

3899. SHRI G.M. SIDDESWARA: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government is considering to 
reduce the economic cost of Food Corpomtlon of India; 

(b) if so, the details thereof and the steps taken 
or proposed to be taken by the Govemment in thla 
regard; and 

(c) the extent of benefits likely to accrue from such 
steps? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC Dt"STRIBUTION (OR. AKHILESH PRASAD 
SINGH): (a) and (c) No, Sir. The economic cost of the 
Food Corporation of India (FeI) has Increased during 
the last several years due to Increase In Minimum 
Support Price (MSP) of paddy and wheat and 
consequential increase in procurement incidentals. 
However, the FCI have taken the following steps to 
reduce their operational cost: 

(i) Freight: Unear Programming model Is being 
implemented to reduce rail freight charges. 

(iI) Handling Charges: FCI have decided not to 
bring any further Depots/Units under 
Oepar1mentafized labour till existing surplus 
labour force available with them is exhausted. 

(liij Storage Charges: EffoI'ts have been made to 
dehire the exce88 godown capacity and let out 
the surplus capacity to generate revenue. 

(iv) Interest: The FCI have issued Bonds to reduce 
the Interest cost. 

(v) Shortages: The FCI have made efforta to 
restrict its IOS88S towards storage and transit. 

Handloom Export Zonee 

3900. SHRI E.G. SUGAVANAM: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government proposes to set up 
Halndloom Export Zones (HEZs); 

(b) If so, the details thereof and the location 
identified for setting up of the same, State-wiae; 



281 Written AnswelB VAISAKHA 01.1930 (SAKA) to 0ueBII0ns 282 

(c) the funds allocated and released for the 
purpoae. State-wise; 

(d) the extent to which the handloom industry l!key 
to be benefited by such zones; 

(e) whether the Govemment also proposes to set 
up expert panel for preparing fibre policy; and 

(f) If so, the details thereof alongwith the 
composition of said panel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
The Handloom Export Promotion Council has started 
implementing Handloom Export Zone projects in 
Nagercoil, Kancheepuram, Thiruvannamalai, Naga-
pattinam and Thilruvallur with the financial aid from State 
agencies. These projects aim to establish Common 
Facility Centres, increase productivity and quality of 
handIoom products. looms upgradation etc. 

(c) The Handloom Export Zone projects are being 
implemented with financial aid from State agencies. 

(d) The Handloom Export Zone projects will create 
a supply hub for horne textiles for export mantets with 
trained workforce. 

(e) and (1) There is no proposal to set up expert 

panel for preparing fibre policy. 

Schem .. for Smell and 
IIargInIII F ........ 

3901. SHRI DALPAT SINGH PARSTE: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Govemment has prepared any new 
irrigation schemes for the benefit of small and marginal 

farmers; 

(b) If 80. the details thereof; 

(c) the amount allocated and proposed to be 

allocated theretor; 

(d) the time by which these schemes are likely to 
be Implemented; and 

(e) the number of tanners likely to be benefited 
therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH 
NARAYAN YADAV): (a) to (e) Ministry of Water 
Resources has not prepared any new inigation scheme. 
However. a scheme for 'Artlflclal Recharge of Ground 
Water through Dugwells' has been approved for 
Implementation during the period 2007-10 in seven 
States viz. Andhra Pradesh, Gujarat, Kamataka, Madhya 
Pradesh, Maharashtra, Rajasthan and Tamil Nadu, with 
the objective of improvement in ground water situation, 
increasing the sustainability of wells during lean period 
and improving the overall irrigated agricultural 
productivity, socio economic conditions and quality of 
life of the local population In the affected areas. 

(Translation] 

Urban and Ru ... 1 T~ 

3902. SHRI MAHAVIR BHAGORA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the breakup of urban and rural tele-density in 
the country at present separately, State-wise; 

(b) the place India occupies In the wor1d in this 
regard; 

(e) the targets prescribed tor Increasing the tale-
density in the country; 

(d) whether the taJgets have been set out on lower 
side and not in accordance with the wortd teJe..densJty; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITYA M. SCINDIA): (a) 
The urban and rural tele-densJty in the country as on 
29-02-2008 is 64.48% and 9.03% respectively. The 
State-wlse urban and rural tele-density as on 29-02-2008 
is giYen in the enclosed Statement. 
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(b) In terms of number of telephones, India's 
telephone network is the third largeS1 in the world. 

(c) As per Eleventh Five Year Plan, target of 600 
million telephones by .00 of March 2012 has been set 
to increase the teIe-density in the country. 

(d) and <e> By the end of December 2006, wortd 
tele-density was 61.01 % (latest available). The Eleventh 
Plan target of 600 mUlion telephones wiH translate Into 
the tele-denslty at around 50% In the country by the 
end of March 2012. 

..,.",.", 

State-wise Urban and Rural Tel6dtJnsity as on 29-02-2008 

St. Name of Circlet State Tele-denslty ~n %) as on 29-02·2008 
No. 

Rural Urban Overall 

1 2 3 4 5 

1. Andaman and Nicobar 13.89 24.77 17.94 

2. Andhra Pradesh 10.15 72.44 27.34 

3. Assam 3.85 72.46 13.67 

4. Bihar 3.10 89.13 12.13 

5. Chhattisgartl 1.31 14.27 4.18 

6. Gujarat 15.57 58.15 32.34 

7. Haryana 16.06 57.67 29.45 

8. HimachaJ Pradesh 30.50 118.64 39.90 

9. Jammu and Kashmir 7.35 59.40 20.99 

10. JhaIkhand 1.14 11.38 3.49 

11. Kamataka 11.14 73.38 33.68 

12. Kerala 25.50 97.48 43.98 

13. Madhya Pradesh 4.96 58.34 19.54 

14. Maharashtra (-) Mumbai 11.66 55.16 26.18 

15. North East-I 6.65 89.46 26.32 

16. North East-II 3.06 27.47 8.71 

17. Orissa 6.66 53.64 14.28 

18. Punjab 24.83 SO.63 46.85 
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2 3 4 5 

19. Rajasthan 12.07 57.98 22.98 

20. Tamil Nadu (-) Chennai 15.37 56.80 34.01 

21. Uttaranchal 5.03 24.43 10.37 

22. Uttar Pradesh 6.00 SO.36 15.58 

23. West Bengal (-) Kolkata 7.02 55.43 13.78 

24. Kolkatta # 57.43 62.30 

25. Chennai # 100.13 101.62 

26. Delhi # 107.96 107.96 

27. Mumbal # 81.41 81.41 

All India 9.03 64.48 25.34 

, No nnI population data is available for metro cities Chennai. Kolkata. Delhi and Mumbai. 

Note: Private operators provide data service araa wise only and not separately for Andaman and NIcobar, Jharkhand, Uttaranchal, 

Chhattlshgarh and NE .. ' which are included in West Bengal, Bihar. Uttar Pradesh, Madhya Pradesh and North East·1 respectively. 

However, Bharti Alrte! provides IandHne figUres separately for Chhatlisgarh and Madhya Pradesh. 

[English) 

Partlctpatory Irrigation Managemel'Jt 
Programme 

3903. SHRI G. KARUNAKARA REDDY: Will the 
Minister of WATER RESOURCES be pleased to state: 

<a) whether Participatory Management of Irrigation 
(PMI) launched with the objective of development of 
irrigation and cautions management of water in the 
country tailed to achieve its objectives; 

(b) if not, the reasons theretor; 

(c) the number of States in which the said 
programme has been implemented so far; and 

(d) the steps being taken by the Govemment for 
Implementation of the same? 

THE MINISTER OF STATE IN TIiE MINISTRY OF 
WATER RESOURCES (StiRI JAY PRAKASH NARAYAN 
YADAV): <a) Ministry of Water Resources has not 

launched any scheme or programme in respect of 
Participatory Management of Irrigation. However, the 
National Water Policy envisages that management of 
water resources for diverse uses should incorporate a 
participatory approach; by Involving not only various 
governmental agencies but also the users and other 
stakeholders in an effective and decisive manner in 
various aspects of planning, design. development and 
management of the water resources scheme. Ministry 
of Water Resources encourages Participatory Irrigation 
Management (PIM) through the scheme for Command 
Area Development and Water Management (CAD and 
WM). 

(b) to (d) Do not arise. 

Conetruction of Dam. 

3904. SHRI J.M. AARON RASHID: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether many clams In the country lack sledging 
facilities; 
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(b) if so, the details thereof and reasons for not 
pro¥iding that facilities at the time of construction; 

(c) whether complaints have been received 
regarding problems being faced in management and 
maintenance of dams due to lack of such facilities; and 

(d) If so, the details thereof and steps taken by 
the Government in this ragard? 

nte MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRfJAY PRAKASH NARAYAN 
YADAV): (a) "Sledging facilities" do not constitute a 
component of design, management or maintenance of 
dams in India. 

(b) to (d) Do not arise. 

.......... of CeIIuI8r To ..... 

3905. SHRt GlROHARJ LAL BHARGAVA: W1H the 
Minister of COMMUNtCATIONS AND INFORMAlION 
TECHNOlOGY be pleased to S1ate: 

(a) whether the Sharat Sanchar Nigam limited 
(BSNL) propOses to formulate any scheme to hire and 
maintain cellular towers for its mobile telephony 
operations in the country; 

(b) if 10, wh8Iher the BSNl has now decided to 
outsouroe hiring and maintenance of such towers from 
independent third-party vendors in the country; and 

(c) if so, the details thereof? 

ntE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATION AND INFORMATION TECHNOLOGY 
(SHRI JYOTlRADfTYA M. SCINDIA): (a) and (b) Yes, 
Sir. BSNL has already fonnulated a scheme to hire 
ceHuJar towers for ill mobile telephony operations in the 
country. However, maintenance of hired cellular towers 
is being done by the owner itself. 

(e) So far, BSNL has signed the agreement for 
hiring of cell towers from one telecom service provider 
(MIs Tata Teleservices Ltd.) and six independent 
infrastrucIure providers viz. MIs GTL Infrastructure Ltd., 
MIs Aster InfraItructure Pvt. Ltd., MIs QuipO Telecom 
Infrastructur8 Pvt. ltd., MIs Essar Telecom Infrastructure 

Pvt. Ltd. MIs TVS Interconnect System Ltd., and MIs 
XCEL Telecom Pvt. Ud. 

[Translation} 

Land Ownarahlp to Women 

3906. SHRI RASHEED MASOOD: Win the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Govemment has drawn up any 
proposal for providing land ownership rights to-women 
dependent on agriculture; 

(b) if so, the detalls thereof; 

(c) if not, the reasons therefor; and 

(d) the target fixed by the Govemment for making 
land available to women under the Eleventh Ave Year 
Plan? 

THE MINlSTER OF STATE IN ntE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN ntE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTIlAL BHURIA): <a) 
to (d) As per the Seventh Schedule of the Constitution 
of India, Land is a State subject; and therefore, H Is for 
the State Governments to bring suitable legislation 
regarding land distribution Including land ownership 
rights to women dependent on agriculture. 

However, based on the recommendations of the 
National Commission on Farmers, Government of India 
has approved the National Policy for Fanners 2007, 
which is already under impIamentatIon through varIoua 
schemes and programmes of various Central MInIItrtea 
and Departments. The Policy provides for i .... of joint 
pattas to women fanners for both homestead and 
agricultural land as this is essential for empowering 
women to access credit and other aervioea. 

LIcencu for Telecom Servlcn 

3907. SHRI MANSUKHBHAI D. VASAVA: 

SHRI V. K. THUMMAR: 

SHRI SHISHUPAL N. PATLE: 

SHRI DEVIDAS PINGLE: 
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Win the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment has received appIi. 
cations from t>rivate sector new telecom companies for 
seeking LandlinelMbblle t81ephonit'Licences to start 
telacorn services in the country; 

(b) if so, the number of comPanies granted lICence 
alongwith the circles for which said licences hava ,been 
granted,~u""" the I~ .tt"lree Ve.ars, as 9,11, ~te a1~gwith 
the reason for cancellation of their applications; 

(e) whether the Govemment has not issued licence 
to other company under the influence of certain private 
teIecom operators so as to save them from competition; 

(d) If so, the details thereof; 

(e) whether the Government has conducted any 
inquiry to remove this apprehensions in this regard; 

Cf) If not, the reaction of the Govemment thereto; 

(g) whether there is a proposal to make local calls 
in all circles at the rate of 2Spalse per minute as 
reportecl" In Dainik Jagran, dated March 6, 2008; 

(h) If so, the details thereof; and 
I 

{I} the time by which call rates are proposed to be 
reduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICAtiONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITY A M. SCINDIA): (a> 
Yes, Sir. Government has received applications from 
private sector companies for grant of Unified Access 
Services (UAS) licences in various service areas in the 
country which Includes wirellne and wireless access 
services. 

(b) to (f) 143 new UAS licences bave been granted 
to 20 companies In 22 service areas during last three 
years. New UAS licences have not been issued to the 
companies who did not fulfiU the eligibility conditions of 
UASD guidelines dated 14·12·2005 for grant of UAS 
licence. Out of the 143 new UAS licences, 120 licences 
have been issued recently in February-March, 2008 to 

16 companies adding 4 to 7 new telecom service 
providers in 22 service areas in the COUntry. This will 
resu~, ,in enh(lnced ,competition, in the t8leco.msector. 

Certain' app1iCant companies; who'dfd'not fUfflU the 
eligibility ciiteria and were not granted UAS licenCes, 
have appr~ac~e~ courts ~~ J~, p1a1te~ ,are ,lJubj~~ice. 

(g) to (i) Tariffs for the:'ti;taCdinse'rvk:es'fn1h8 
country" ~ ,~ ,by, twfrarJ.1e ~,Ieid ~ in 
the < Tel8(fOmmt.lQicaJion IraUt~~f~OJ, :l~. '. , 
amended from time to time by Telecom Regulatory 
Authority of India (TRAI). As per the existing provisions 
of TIO, Traiff for telecom services are under forbearance 
except with regard to fixed line service in rural areas, 
national mobile roaming service and leased line service. 
The service providers have the flexibility to offer/Jawer 
call charges. " 

Cooperative Organlutlons 

3908. SHRI RAMDAS ATHAWALE: Will the 
Minister of AGRICULTURE be pleased to state: 

Ca) whether the most of the Government·aided c0-

operative organizations like National Agricultural 
Cooperative Marketing Federation (NAFED). National 
Council for Cooperative Training (NCCT)and National 
Cooperative Union of India (NCUI) have not 
implemented the reservation policy for SCslSTs and 
OBCs; 

(b) if so. the percentage representation of SCsi 
STsJOBCs in the posts of various categories in the said 
and the other Government Organizations; and 

(c) the steps taken/being taken to ensure the 
adequate representation of the people belonging to 
these castes/classes in various organizations under the 
Ministry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER.OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTllAL BHURIA): (a) 
to (c) The information is being collected and will be laid 
on the Table of the House. 
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~ In Eurocoptw 0..1 

3909. SHRI K.S. RAO: 

SHRI MIL/NO DEORA: 

Win the Minister of DEFENCE be pleased to state: 

(a) the nature and number of discrepancies found 
in the selection process of the Eurocopter deal and Its 
short and long term consequences; . 

(b) the person/agency identified as a go-between 
for Eurocopter and the details of technical discrepancies 
found in the selection process causing delay In 
procorement of suitable helicopters for the army; 

(c) whether the Government proposes to cancel 
the deal and start afresh the procurement of suitable 
machine for the Army Aviation Corps at the eartiest and 
also further strengthen the mechanism to eliminate the 
existence of middlemen in defence deals; and 

(d) if sO, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) and (b) The helicopter offered by MIs. 
Eurocopter for field trials was a civilian version whereas 
helicopter offered in their bid was the military version. 
Further, the engine fitted on the helicopter during trial 
was different from the one offered along with the mililary 

version of helicopter in the bid of MIs. Eurocopter. This 
MInistry Is not aware of any person or agency as a go-
between for Eurocopter in this acquisition process. 

(c) and (d) This case has been foreclosed and the 
process as per the extant Defence Procurement 
Procedure (DPP), has been initiated afresh. Requisite 
provlsations to eliminate middlemen in defence deals 
already exist in the extant DPP. 

Tar1ft' for MobIle Phone 
ServIce Provldere 

3910. SHRI S. AJAYA KUMAR: Will the MInister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment has asked to Tetecom 
Regulatory Authority of India (TRAI) to fix the mfnIrnum 
tariff for mobile phone service providers in the country; 

(b) If so, the details thereof; 

(c) whether the Govemment is exploring the 
possibility of enhancing the capacity of spectrum; and 

Cd) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRAOrTY A M. SClNDIA): (a> 
No, Sir. The power to regulate Tetecom Tarttr in the 
country has been mandated to Telecom Regulatory 
Authority of India (TRAI). TRAI has put the tartfIs for 
mobile services (except for roaming charges, for which 
there are certain celHngs) under forbearance. Thus, the 
mobile aervIce' providers are :free to oftar a variety of 
tariff packages to subscribers, as per the prevailing 
market conditions, customer needs and TRAI guidelines. 

(b) Does not arise in view of (a) above. 

(c) and (d) The Radio frequency spectrum Is • 
natural, limited and acare rasouroe. The Government 
has been advising the mobile operators to use spectrum 
opIImaIIy and efficiently by deploying latest· technological 
developments/solutions. 

Production of Cahew 

3911. SHRI P .C. THOMAS: wm the MInister Of 
AGRICULTURE be pleased to state: 

(a) the details of cashew produced in the country 
during the last three years, State-wise; 

(b) whether there is a large scope for value 
addition of the cashew fruit. 

(c) If so, the detail. regarding parts (excluding 
castlew nut) that can be used for .uch vaJue addition; 
and 

(d) the details of the st8p8 taken wtItl regard to 
8UCh value addition? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAiRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The details of cashew produced in the country during 
the last three years, State-wIse 818 given in the enclosed 
Statement. 

(b) Yes, Sir. 

(c) The cashew fruit i.e. cashew apple has large 
scope for value addltlon. This juicy fruit can be used 
for preparing various edible products such as Syrup, 
squash, juice, jam candy, canned apple, pickle and 
vinegar. The cashew apple Is used for making "Fenr in 
the state of Goa. 

(d) Protocols for the preparation of juice, jam, jelly, 
pickle and various other products have been developed 
at Central Food Technological Research Institute 
(CFTAI), MY80re and at AICRP (Cashew) Centres at 
Cashew Research Station. 

In order to create awareness among the farming 
community on the utility of this valuable edible product, 
Govemment of India has envisaged a programme "Pilot 
Demonstration on Utilization of Cashew Apple" under 
National Horticuhure Mission for popularizing preparation 
of these products. Demonstrations are conducted in 
ma;or cashew growing states to impart training to the 
cashew farmers especially farm women through 
Research Centres, Krishi Vigyan Kendras and Non 
Govemmental Organizations from 2006-07 onwards. 

StIIIement 

Area, PIDduction and ProducIMty of Cashewnut in India 

A-Area in 000 Ha 

P-Production in 000 MT 

APY-Average Productivity per Hectare in kg. 

State 2004-05 2005-()6 2006-07 

A P APY A P APY A P APY 

Kerala 102 64 900 80 67 900 80 72 900 

Kemataka 95 43 680 100 45 700 102 52 700 

Goa 55 26 660 55 27 690 55 29 690 

Maharashra 160 174 1200 160 183 1300 164 197 1500 

Tamil Nadu 105 53 610 121 56 640 123 60 670 

Andhra Pradesh 150 88 840 170 92 880 171 99 890 

Orlsst 126 74 810 120 78 860 125 84 860 

West Bengal 9 8 800 10 10 950 10 10 1000 

Others 18 14 800 21 15 900 24 17 700 

Total 820 544 810 837 573 815 854 620 820 
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FDI Telecom Sector 

3912. DR. BABU RAO MEDIYAM: WiD the Minister 
OF COMMUNICATIONS AND INFORMATION 
TECHNOlOGY be pleased to state the total amount of 
share of Foreign Direct Investment (FOI) In Telecom 
Sector as on March 31, 200n 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITYA M. SCINDIA): 
The total Foreign Direct Investment (FOI) received In 
the country in the Telecom Sector from August 1991 to 
March 2007 was As. 16,691 Crore, whereas the total 
FDI received in the country during the same period was 
As 2,32,041 Crore. The total FOI in Telecom Sector 
constitutes 7.19% of the total. 

Harmful InMcta 

3913. SHRIMATI JHANSI LAKSHMI SOTCHA: 

SHRI BRAJA KISHORE TRIPATHY: 

SHRIEKNATH MAHADEO GAlKWAD: 

SHRI ASAOUDDIN OWAISI: 

SHRI M. APPAOURAl: 

SHRI CHANDRAKANT KHAIRE: 

SHRI ANIRUOH PRASAD ALIAS SADHU 
YADAV: 

WiD the MinIster of AGRICULTURE be pleased to 
state: 

(a) whether the Government has conducted any 
sIudy to quarantine hannfuI insects coming with Imported 
agricultural consumer Hems; 

(b) if so, details thereof; 

(c) whether in a recent meeting of SAARC 
countries on agriculture, It has been agreed to develop 
SUMIiIance and earty warning system for trans-boundaty 
pests In the wake of climatic change; 

(d) if so, the details thereof; and 

(e) the details reganfing research programmes to 
deYeIop more effective pesticides for peetIcIde re8lstant 
pathogen? 

THE MINISTER OF.STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
and (b) The import of plants and plant material ia 
regulated under the Destructive Insects and Pests Act, 
1914 and the Plant Quarantine (Regulation of Import 
into India) Order, 2003, keeping In view the agricultural 
~security of the country. Under this Order it has been 
made mandatory to conduct a Pest Risk Analysis (PRA) 
of each commodity or part thereof and plant quarantine 
testing before &Hawing Its Import Into the country. 

(c) and (d) In a recent meeting of SAARC countries 
on agriculture. agreement to develop surveRIance and 
early warning system tor trana-bound pests in the wake 
of climatic change was considered. 

(e) Research is undertaken to study the extent of 
reaistance development by varloua peats to the 
pesticIdea. However, development of new peatlcldea ia 
done by the pesticide Industry. Evaluation of new 
pesticide molecules that are brought out by the pesticide 
Industry are subjected to evaluation against all target 
pests and they are deployed in the event of any 
suspected resistance to any recommended pesticide. 

Agrlcultu .... Produce MarketIng 
Comm ..... 

3914. SHRI P.S. GADHAVI: 

SHRI VIKRAMBHAI ARJANBHAI MADAM: 

WUI the Minister of AGRICULTURE be pleased to 
state: 

<a) the number of Agriculture Produce Mark8lfng 
Committees (APMCs) at preaent In the country, State-
wise; 

(b) the totallnputslantvaJs of farm produce of these 
Comrn1ttee8 alongwith the total market fees levied by 
these APMCs, during the last three years. State-wlse; 

(c) whether certain States have changed their 
APMC Acts and published them in official gazeues 88 

suggested by the S.L. Guru Expert Committee on 
strengthening and developing of Agricuttural MarUtIng; 
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(d) if so, the detalls thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
There are 2170 Agriculture Produce Marketing 
Committees (APMCs) at present in the country as 
reported by the different States/Union Territories 
Govemment. The State-wise information is given in the 
enclosed Statement-I. 

(b) The total inputs/arrivals of farm produce of 
these Committees aIongwIth the total market fees levied 
by these APMCs during the last three years as received 
from different States/UTs are given in the enclosed 
Statement-II. 

(c) to (e) Yes, Sir. As per available Information, 
the State Governments of Andhra Pradesh, Arunachal 
Pradesh, Assam, Chhattisgarh, Goa, Gujarat, Himachal 

Pradesh, Kamataka, Madhya Pradesh, Maharashtra, 
Nagaland, Orissa, Ra;asthan, Punjab, Slkkim and Tripura 
have amended their Agricultural Produce Marketing 
Regulation (APMR) Acts and notified in Official 
Gazzettes, on the basis of the model APMR Act 
circulated' by the Central Government, which was 
prepared In consultation with the State Governments 
after taking into consideration the recommendations of 
Shri S.L. Guru Expert Committee. The Act of Punjab is 
applicable in the UT of Chandigarh also. The State 
Govemment of Tamil Nadu has decided not to amend 
their Act as already provide for required arrangements 
relating to market reforms. The State Gov8mment of 
Bihar has repeaJed their APMC Act w.e.f. 1-9-2006. The 
State Governments of Haryana, Jharkhand, Jammu and 
Kashmir, Meghalaya, Mizoram, Uttarakhand, Uttar 
Pradesh, West Bengal and Union Territories of NeT of 
Delhi and Puducheri are also in the process of 
implementing the required amendments in their Acts. 
The StateslUTs of Kerala, Manipur, Andaman and 
Nicobar Islands, Dadra and Nagar Havell, Daman and 
Diu and Lakshadweep have no APMR Acts. 

sr.,."..",-I 

No. of Agricultural PrrxIucB Marlcet#ng Committees (APMCs)-State-wiS8 

SI. No. Name of the StatelUT 1110. of APMCs 

1. Andhra Pradesh 316 

2. Arunachal Pradesh 14 

3. Assam 24 

4. Bihar· Act repealed w.e.f. 1st Sept. 2006 

5. Jharkhand 28 

6. Goa 1 

7. Gujarat 209 

8. Haryana 106 

9. Himachal Pradesh 10 

10. Jammu and Kaslunir APMR Act yet to be Implemented 
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SI. No. Name of the StateIUT No. of APMCs 

11. Kamataka 146 

12- Keraia APMR Act yet to be Implemented 

13. Madhya Pradesh 233 

14. Chhattisgarh 73 

15. Maharashtra 295 

16. Manlpur APMR Act yet to be Implemented 

17. Meghalaya 2 

18. Mizoram APMC Act yet to be Implemented 

19. Nagaland 12 

20. Orissa 61 

21. Punjab 145 

~ Raia&than 125 

23. Sikkim 

24. TamH Nadu 21 

25. Tripura 21 

26. Uttar Pradesh 247 

27. Uttrakhand 20 

28. West Bengal 47 

29. Andaman and Nicobar IeIands APMR Act yet to be Implemented 

30. ChandigaJt\ 1 

31. Dadra and Nagar Havel! APMR Act yet to be Implemented 

32. Daman and DIu APMR Act yet to be Implemented 

33. Delhi 9 

34. Labhdweep APMR Act yet to be Implemented 

35. Puducherry 3 

Total 2170 
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Defence Deal with USA 

3915. SHRI SUNIL KHAN: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether any old defence ship has been 
purchased from United States of America for Rs. 200 
crore; and 

(b) if so, the details thereof aJongwith the utilization 
of that ship? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) and (b) A letter of Offer and Acceptance 
(LOA) was signed by the Indian side on 31 st July 2006 
for the acquisition of a Landing Platform Dock (ex-USS 
Tremon> from the USA at a total cost of US Dollar 48.23 
million. The total cost included the cost of the ship, cost 
of 04 Landing Craft Mechanized (LCMs), spares, 
documentation, crew training, cost of the ship refit, etc. 
During the execution of the refit work package, It was 
considered necessary by Indian Navy to increase the 
scope of work. The refit work package was, therefore, 
compIated with increased scope of work. On the whole, 
the total cost of the project increased by US Dollar 2.4 
mHlion. The ship was old but the Indian Navy assessed 
her residual life to be above 10 years. After completion 
of refit, the ship arrived in India in September 2007. 
The ship can be used for amphibious operations as well 
as disaster reHef. 

[Translation] 

II .... of lSI lIark 

3916. SHRI V.K THUMMAR: 

SHRI RAMDAS ATHAWALE: 

WiH the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a> whether cases of misuse of Bureau of Indian 
Standan:ls lSI marks have been reported recently; 

(b) if so, the detaits thereof during the last three 
year and in the current year; 

(c) whether raids and tests were conducted by BIS 
in this regard during the above period; 

(d) if 80, the details thereofand the outcome 
thereof; 

(e) the number and ctet.us of producerallradets that 
failed to clear the tests; and 

(f) the remedial action taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Ves, Sir. The details of the misuse 
otISI mark In the last three financial year by the person 
not having BIS licence and by the persons having BIS 
licence are as under. 

Vear 

2006-07 

2007.()8 

Misuse of lSI 
mark by persons, 
not having BIS 

licence 

241 

212 

125 

Misuse of lSI 
mark by the BlS 

licensees 

1135 

1149 

1378 

(c) and (d) Ves,. Sir. The det8ils of the raid. 
conducted by the BIS on shopaIestabIiIhmenII including 
premises of the manufacturers in the various paJ'II of 
the country misusing lSI mark without having a valid 
licence and samples tested of Its licensees for the last 
three financiaJ years are as Under:-

Vear Raids conducted Samples tested 
on non licensees oflicensees 

241 21882 

212 29081 

125 25794 

However, no tests are conducted on the material 
seized during the raids conducted by the BIS. 
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(a) Tbere ..,. 219 cues as per detaiJa. below in 
which 1M IIcensMs could not take required. corretlve 
action and/or their improved samples failed to dear the 
tests. Such cases were processed for cancellation as 
per SIS Act and ruin and regulations framed 
thereunder. 

Year Number of licence 
cancelled 

2005-06 53 

2006-07 52 

.2007-08 114 

TOI8I 219 

(I) To check miauae of lSI mark by non licenaees, 
SIS initiated a procees to ~ its enfoIcement 
actMt¥ bv appointing outside agencies to help it in 
prcMdIttg CIUCiIII Information about the manufacturers 
A1ieuaing lSI mark ...... «*aiRing the licence from 
&IS. Basidu· this, regular interaction with industryltrade 
I88OCiation8 • well _ lIS 1ican18811 is also organized 
to dwaIap infaft ..... ~ to gat the infonnaIion 
aboat .. misU88 of lSI mark by such manufllctunlls. 
In ftIIIPId of ita ....... SIS ttuough its Scheme of 
T..eing ........ b and Market SuNeiUance ~f8S 
that .., ItIidIy ...- to the specifications laid down 
in Alleva Indian SIIIndard& and do not misuse lSI 
Mafk. 

TedII ..... 

3917. SHRIMATI SANGEETA KUMARI SINGH 
OEO: 

SHRI KASHlRAM RANA: 
SHAI RAVt PRNCASH VERMA: 

SHfU BCNATH ~O GAlKWAD: 

YOGI AOfTYA NAATH: 

SHRI ADHALRAO PATIL SHtVAJJRAO: 

SHRI ANIRUOH PRASAD ALJAS SADHU 
YAOAV: 

Will the Minister of TEXTILES be pleased to state: 

<a) the number of Textile Parks sanc:tianed and 
established in the country during each year flltIIa Tenth 
Plan Period alongwith proposals for the EI8ven1h Plan 
State-wise; 

(b) the funds allocated and raIaased to 1he8e parks 
during the said. period, State-wise and Pa*-wise; 

(c) the time by which the remaining sanctioned 
pari<s are Ukely to start functioning; 

(d) whether these pattas are not functioning iR 
accortIanc:e with their objectives; 

(e) if so, the detaiIa ttI8I'8Of and .. reaction of 
the Govemment thef8Io;and 

(f) the corrective steps taken by the Go .... rnment 
in Ihis raganf? 

THE MINISTER OF STATE IN lHEMINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
Scheme tor Integtated Textile PaJk (SIlP) ... appftMId 
in July 2005 to facilitate setting up of T_ Pas 
with appropriate support infrastructure factIttia8. ,. .... 
the taIget for the 10th F ..... Year Plan, 30 Textiles Pa* 
projects have been appRMKf. Theae pmiec:Is are at 
various stages of impIeI •• "tation. AIIhough, lie Scheme 
has been continuecI on the 11th Five Year Plan 10 
sanction ten (10) new Textiles Pact pn:IjectB in 1he Itst 
phase, no project has been sancticMd 10 w. 

(b) Funds released to the sanctionad pq.cts. )i88r-

wise and Slate-wise, 819 given in the 1IIbIe 1DaIcIw:-

Number of Year-wise. Release of Funds (in Crore Rupees) 
PftlIjecIB 

2005-06 2006-07 2007.Q8 T .... 

1 2 3 4 5 6 

5 0.00 12.74 49.92 62.66 
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2 3 

Bihar 1 0.00 

Gujarat 7 8.00 

Kamataka 0.00 

5 4.62 

Punjab 0.00 

3 0.00 

Tamil Nadu 6 5.73 

west Bengal 0.00 

Total 30 18.55 

(c) All the projects sanctioned so far are expected 
to be functionaJ by 2009. 

(d) No report has been received by the 
Government suggesting that the parks are not 
functioning in acccordance with their objectives. 

(e) and (f) Do not arise. 

[English] 

3918. SHRI BALASAHEB VIKHE PATlL: Wi" the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the National Agricultural Insurance 
Scheme has become redundant as the farmers who 
eadier availed of the same are now opting out of It; 

(b) if so, the details thereof and the reasons' 
therefor; 

(c) whether the Govemment proposes to launch a 
new scheme to provide insurance cover to the farmers; 
and 

.. 5 6 

0.00 0.00 0.00 

8.00 64.00 80.00 

2.12 10.62 12.74 

6.89 45.39 57.10 

0.00 4.00 4.00 

3.87 15.75 19.62 

5.39 40.91 52.03 

4.00 8.00 12.00 

43.01 238.59 300.15 

(d) If so, the details thereof aIongwith the time by 
which It Is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY QF 
AGRICUlTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTR.AL BHURIA): (a> 
No, Sir. Nationat Agricultural Insurance Scheme (NAIS) 
whiCh Is being Implemented in the country with effect 
from Rabi 1999-2000 season, covered about 105 lakh 
farmers over an area of 163 lakh hedar8s In 2000-01. 
The coverage of farmers during 2006-07 has Increased 
to 179 Iakh fanners over an area of 273 Iakh hectares. 

<.) Does not arise. 

(c) and (d) To overcome the limitation of delayed 
settlement of claims under NAIS, 1he Govemment has 
introduced Weather Baaed Crop Inaurance Scheme 
(WBCIS) with effect from Kharif 2007. The scheme 
insures fanners against the likelihood of financial loss 
on account of anticipated 1088 in crop yield resulting 
fix)m adverse incidence of weather parameters Ilk. 
deflcit/.xcess rainfa";h!gMow temperature; koSI etc. 
The WBCIS has been Implemented on pilot bull in 
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selected areas/crops of Karnataka, Rajasthan, Bihar, 

Chhattisgarh and Madhya Pradesh in Kharlf 2007 and 

Rabi 2007-08 crop seasons. It has also been extended 
for implementation in Kharif 2008. 

Integrated Handloom 
Development Scheme 

3919. SHRI RUPCHAND MURMU: Will the Minister 
of TEXTILES be pleased to state: 

(a> the aims and objectives of the Integrated 
Handloom Development Scheme (IHDS); 

(b) the target fixed and success during the Tenth 
Plan under IHDS; 

(c) whether the Government proposes to IHDS for 
the weavers of the country; 

(d) if so, the details thereof; and 

(e) the funds allocated for the purpose during each 
year of Eleventh Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
Government of India has introduced Ilitegrated 
HandIooms Development Scheme for its Implementation 
during the XI Plan period with the objectives of focussing 
on fonnatIon of handIoom weavers' groups as a visible 
production group in selected handloom clusters, to assist 
the handloom weavers' groups for becoming self 
sustainable, to cover weavers both within and outside 
the cooperative fold, to provide need based inputs in a 
holistic and flexible manner specific to each cluster/group 

etc. 

(b) Intagrated Handlooms Development Scheme 
(IHDS) has been introduced In December 2007 i.e. 

during the XI Plan period. 

(c) to (e) Integrated Handlooms Development 
Scheme is meant for the handloom weavers of the 
country. The main components of the scheme are 
Cluster Development Programme, Group Approach for 

Development of Handlooms, Marketing Incentive, 
Strengthening of Handloom Oganizations etc. Year-wise 
allocation of tunds under Integrated Handlooms 
Development Scheme for the XI Plan period is as 
follows: 

SI.No. Year 

1. 2007·08 

2. 2008-09 

3. 2009-10 

4. 2010-11 

5. 2011-12 

Allocat!On of Funds 
(Rs. in cr.) 

111.00 

125.00 

160.00 

175.00 

190.00 

Expanelon of 8roIIdband 
Infrutructure 

3920. SHRI NAND KUMAR SAl: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has any proposaJ for 
expansion of broadband infrastructure in urban and rural 
areas of the country during the Eleventh FIVe Year Plan; 

(b) if so, the details thereof alongwith the proposed 
plan to cover all Gram Panchayats and higher secondary 
sch'lOls and public health centres in the plan period; 

(c) the estimated expenditure likely to be incurred 
and funds allocated for the said purpose; 

(d) the manner in which broadband users will be 
benefited by such expansion; and 

(e) the resources from where the Government 
proposes to manage funds tor such expansion plan in 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
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lECHNOLOGY (SHRI JYOTlRADlTYA M. SCINOIA): (a) 

to (c) Yes, Sir. The Government has inter-alia taken 
the following steps to increase the penetration 
ofbrOadband in the rural and urban areas:-

(i) With the aim to provide e-govemance and data 

services to rural masses, the Indian Telegraph 
Rules have been amended to bring 
provisioning of broadband connectivity to the 
rural areas under the purview of Universal 
Service Obligation Fund (USOF). 

(ii) Broadband services have already been 
provided in 2850 Blocks covering 15,000 
villages and more vil1ages are being covered 
in a progressive manner. 

(iitl Wi-Fi access in major public utility places like 
Airports, Matis. Hotels etc. is being 
implemented in a 'J)f'Ogressive manner by 
BSNl. 

(iY) AU Gram Panchayats will' be covered under 
Rural Broadband project in a progressive 
manner and will be provided with broadband 

connectivity by the end of year 2012. 

(v) AM Government H"Jgher Secondary Schools will 

be covered in progressive manner, and will be 
provided with broadband connectivity by the 
end of year 2012. 

(vi) As part of e-govemance Project. all Public 
HeatIh Centres will be covered with broadband 
connectivity in a progressive manner by the 

end of year 2012. 

BSNL and MTNL have planned the broadband 
expansion through their own resources. 

(d) The broadband users will have access to 
various facilities like e-oovemance. tele-education. 
teIemedicine, video conferencing, digital entertainment, 
fast8r web March, e-commerce etc. 

(e) DoT, through USOF, will atao subsidise the 
infrastructure cost for broadband comectIvtty In rural and 
remote areas. 

Incentlv .. and Funcla under T.U.F.S. 

3921. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

DR. DHIREHDRA AGARWAL: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government has launched a 
T-echnology Upgradation Fund Scheme (TUFS) for 
textiles, )ute and related industries functioning at present 
in the country; 

(b) If so, the details thereof; 

(c) the irteer11MN bainggrant8dby 1he Government 
to these Industries under the TUFS; 

(d) the funds allocated andrelea&ed to thaae 

Industries under the TUFS since its inception, year-wile 
and industry-wise; and 

(e) the details or Ju18produc1ion during each or 
the last three years and thereafter 1111 date, State-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (8) Yes, Sir. 

(b) The salient features of the Scheme are given 

in tho enctosed Statement-J 

(c) The incentives being granted by the 
Government to the industries under the TUFS are given 
in the enctosedStatemen1~n. 

(d) The funds allocated arid released year-wise and 
industry-wise under TUFS since inception are given in 
the enctosecI Statement-III and tV. 

(e) The details of jute production of the last three 
years are given in the enclosed Statament-V. 
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Statement 

Details of the Technology lJpgradation 
Fund Scheme (TUFS) 

(i) It is a Plan Scheme. 

(ii) It aims at providing capital for modemization 
of Indian textile industry at international 
interest rata. 

(iii) Technology levels are bench mari(ed in terms 
of specified machinery. 

(iv) Ther. is no cap on funding under the 
scheme. 

(v) Segments such .85 spinning, cotton ginning 
and pressing, silk reeling and twisting, wool 
scouring and combing, synthetic filament yam 
texturislng crimping and twisting, 
manufaclurlng of viscose filament yam (VFY)! 
viscose staple fibre (VSF), weaving knitting 
including non-wovem and technical textiles, 
garments; made-up manufacturing, processing 
of libras, yams, fabrics, garments and made-
ups and the jute sector are eligible to avail 
of concessional loans under this s'cheme for 
their technology upgradation requirements. 

(vi) Investments in common infrastructure or in 
facilities by industry association, trust or c0-

operative. society and other investments 
specified are also eligible for funding under 
the scheme. 

(vii) Improved metal frame hand looms used by 
the hand loom weavers have also been 
covered under the scheme. 

Statement"" 

Incenthfes being Granted by the 
Government under TUFS 

(I) The Scheme mainly provides for reimburse-
ment of five per cent interest charged by the 

financial institutions/banks for technology 

UJ)gradation projects in confonnity with the 
Scheme. However, the rate of Interest 
reimbursement on spinning machinery Is 4%. 

(ii) In addition to this the Scheme provides 
coverage of exchange rate erosion not 
exceeding 5% points per annum inrespect of 
foreign currency loans instead, of 5%, interest 
support. However, for the spinning machinery 

the coverage is 4%. 

(iii) The Scheme provides an additional option to 
the powertooms units to avail of 20% Margin 
Money subsidy under TUFS in lieu of 5% 
interest reimbursement on investment in TUF 
compatible specified machinery subject to a 
capital celliing of As. 200 Iakh and ceiling on 
susidy As. 20 lakh. 

(iv) The Scheme provides 15% Margin Money 
subsidy for SSI textile and jute sector in lieu 
of 5% interest reimbursement on investment 
in TUF compatible specified machinery 
subject to a capital ceiling of As. 200 Iakh 

and ceiling on subsidy of As.15 lakh. 

(v) The Scheme provides 5% interest reimburse-
ment plus 1 ()% capital subsidy for specified 
processing machinery, garmenting machinery 
and machinery required in manufacture of 
technical textiles. 

(vi) The Scheme provides 25% capital subsidy on 
purchase of the new machinery and 

equipments for the pre-loorn and post-loom 
operations, hand looms/up-gradation of 

handlooms and tasting and Quality Control 

equipments. for handloom prodiuction units. 

(vii) The Scheme provides Interest subsidy/capilal 
subsidy/Margin Money subsidy only on the 
basic value of the machineries. 
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Budget allocation and year-wise release of funds towan1s reimbul'S8nlent of 
intfHfISVcapltal subsidy under TUFS 

(Rs. In crore) 

Financial Year Budget Provision Total Amount released 

2000-01 70.00 70 

2001-02 200.00 198.894 

2002-03 220.00 202.59 

2003-04 250.00 2~9.06 

2004-05 284.00 283.604 

2005-06 485.08 485.00 

2006-07 835.00 823.92 

2007-08 1143.37 1143.37 

Total 3488.37 3457.438 
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.,.,.",.",-v 
Details of Jute production during the last three years 

(Oty in '000 bales) 

States 2005-06 2006'()7 2007-08 

Andhra Pradesh 455.0 560.0 486.0 

Assam 603.6 583.3 126.4 

Bihar 1386.6 1389.8 1443.2 

Chhattisgarh 3.0 3.5 4.0 

Jharkhand 6.0 5.0 5.0 

Kamataka 2.7 6.5 5.0 

Madhya Pradesh 1.2 6.0 4.5 

Maharashtra 36.0 38.0 38.0 

Meghalaya 55.7 72.6 73.0 

Nagaland 10.5 23.5 25.0 

Orissa 141.5 209.5 227.0 

Tamil Nadu , 0.0 1.5 3.0 

Tripura 23.3 15.3 22.0 

Uttar Pradesh 0.0 0.8 4.0 

West Bengal 8114.5 8506.0 8316.1 

Others 0.0 0.0 0.0 

Total 10839.6 11421.3 113822 

[TransMIionJ SHRI NARAYAN CHANDRA BORKATAKY: 

Crop8 under NdOMI Agricultural 
Development Scheme 

3922. SHRI SURAJ SINGH: 

SHRI RAW I LAL SUMAN: 

SHRI DUSHYANT SINGH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

<a) whether the National Agriculture Development 
Scheme has been launched in the country; 
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(b) if so, the details of the crops that have been 
included for deIMIopmant alongwith the funds .. doned 
under the said scheme, State-wile partIcu1arfy In the 
Nof1h..East; 

, States to increase public investment to achieve ,,% 
growth rate In agriculture and allied sectors in the 11th 
Fiw Year Plan. 

(c) whether anv time bound targe1s have been fixed 
for the implementation of the said scheme; and 

(d) if so, the details thereof? 

lME MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANT1l.AL BHURIA): (a) 
to (d) Pursuant to the Resolution adopted on 29-05-
2007 by the National Devetopment COW'lCiI (NOe). a 
new State Plan scheme of Additional Central AssistaJa 
(ACA) for agriculture and allied sectors, namely, 
Rashtriya Krishi Vikas Yojana (RKVY) or National 
Agriculturat Development Programme (NAOP) was 
launched during 2007-08. 

The broad objective of RKVY is to incentivise the 

The scheme provides the States flexibility and 
autonomy in the process of planning and execution of 
schemes as per the local agro-clirnatlc conditions to 
improve farm productivity and production. The State 
Level Sanctioning Committee (SLSC) headed by the 
Chief SacIetaty approves the projects under RKVY with 
definite time lines and clear objectivee for agriculture 
and allied sectors exckJding forestry, wild life and 
plantations (I.e. cotree, tea and rubber). The indicative 
list of acIMties which can be taken up under RKVY 
includel Integrated development of ma;or food crops 
such as wheat, paddy, coarse cereals, minor millets, 
pulses, oiIseeds etc. 

The allocation and release of funds to the States 
under RKVY during 2007-08 is given in the attached 
StaIament. 

Bra. __ 

State-wisB Allocation and Release of Funds under RKVY during 2007-08 

SI.No. States EligJblellnetigibIe Allocation 

1 2 3 " 
1. Andhra Pradesh Eligible 93.13 

2. ArunachaJ Pradesh Eligible 2.85 

3. Assam- Ineligible 23.77 

4. BIhar Eligible 64.02 

5. Chhattiagarh EligIble 80.54 

6. Goa Eligible 2.29 

7. Gujarat EligIble 53.11 

8. Haryana Eligible 23.12 

9. Himachal Pradesh Eligible 17.39 

(As. Crore) 

5 

61.08 

1.90 

57.77 

52.96 

1.70 

49.81 

21.52 

16.17 
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1 2 3 .. 5 

10. Jammu and Kashmir* ineligible 6.85 

11. Jharkhand Eligible 61.66 55.68 

12. Karnataka Eligible 171.97 154.30 

13. KeraJa Eligible 61.41 55.40 

14. Madhya Pradesh Eligible 110.01 101.62 

15. Maharashtra Bigible 14220 128.20 

16. Manipur* Ineligible 1.35 

17. Meghalaya Eligible 7.00 6.37 

18. Mizoram· Ineligible 1.05 

19. Naga/and EligIble 9.45 3.19 

20. Orissa Eligible 46.59 39.30 

21. Punjab Eligible 39.85 36.05 

22. Rajasthan Bigible 71.68 55.76 

23. Sikkim Eligible 2.77 2.77 

24. TamB Nadu Eligible 188.21 153.60 

25. Tripura Eligible 4.69 4.16 

26. Uttaratchand Eligible 30.54 2825 

27. Uttar Pradesh Eligible 116.15 103.90 

28. West Bengal 8Igible 60.87 54.93 

Total s.... 1475.12 1248.31 

UT. 

1. Andsman and Nicobar Islands Eligible 9.52 

2. Chandigartl Eligible 0.22 

3. Dadra and Nagar HaveJi Eligible 0.25 0.10 

4. Daman and Diu 

5. Delhi Eligible 0.56 0.10 

6. Lakshadweep Eligible 0.92 0.10 
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1 2 3 4 5 

7. Puducheny Eligible 3.13 0.40 

Total UTI 14.51 0.70 

District Agriculture Plan 10.30 

NIRD 0.50 

Grand Total 1500.00 1147.59 

....,. As per criteria to determine eligibility of S1ates under RKVY four States of Assam. Manlpur, Jammu and Kashmir and 

Mizoram were ineligible to get benafitB under RKVY In 2007-08. However, • notional allocation W8I made In favour of 1heee States 
~ to the condition that the8e States would provide addIIionaI outlay 88 indIca&8d agaIret their name at AE .. under 
agriculture and allied sectors in the State's Plan 2007-08: Jammu and KaahmIr (As 107.10 crore), Aaaam (Re. 102.77 crore), 
Manipur (As. 12.74 crore) and Mizoram (As. 4.42 crore) to become eligible to ecceea the benefl1s under RKVY during 2007-08. As 
these S1ataa have not proyided additional allocation under agricuIILIe 8nd allied HCtor8 In the Stale Plan dwing 2007.Q8, no fund 

was released to these four States during 2007-08. 

(English) 

SuIcIde by Women F ....... 

~. SHRIK. SUBBARAYAN: 

DR. M. JAGANNATH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

<a) whether an assessment has been made to 
determine the number of women fanners who have 
committed suicide during the last three years; 

(b) if so, the details thereof; 

(c) if not, the time by when the Govemment 
proposes to make such an assessment; 

(d) whether the Government proposes to develop 
suicide prone districts into special agricultural zones 81 

suggested by the Swaminathan Commission; and 

<e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTIlAL BHURIA): (a) 
to (c) State Governments do not report the number of 
IUicIdea comrnitled by the women farmers separately. 
No alse88ment has been made by Ministry of 
Agriculture to d8I8rmine the number of women farmers 
who have committed 8ulcidel durklg the last three 
years, However, a dlagn08tic study on "Farmers' 
IUicidaI deaIha In Andhra Pradesh State" by National 
Inltitute of Agricultural Ext.nlion Manaaement, 
Hyderabad, obNtved that the majority of the sample 
victims were the maJe folk. Slmilarty. as per the study 
titled "Farmers' Suicides in Andhra Pradesh and 
Kernataka" by National Institute of Rural DeYeIopment, 
Hyderabad, It was obeerved that 04 suicides out of 40 
suicIdeI In Anantapur DiItrict of Andhra Pradnh were 
women farmers and in the state of Kamataka, the 
number of women fanner8' auicICIe was 01 out of 22 
suicides. 

(d) and (e) M part of the Rehabilitation Package 
for the fanners In suicide prone districts, the Ministry of 
Agriculture has proposed to' declare the Kuttanad 
WeUand Eco-syatem in Kerala as SpeciaJ Agricultural 
Zone. There is no other proposal to develop suicide 
prone di8trict8 into special agricultural zones. 
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Agricultural Development 

3924. SHRI RAKESH SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Planning Commission has made 
any observation stating that no considerable progress 
has been achieved in the development of agriculture 
sector in the past few years; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) the reaction of the Govemment thereto; and 

(d) the details of the researches being undertaken 
to promote new techniques for the development of 
agricutture sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) The Mid Term AppraIsal of the Tenth Five Year 
Plan had drawn attention to the _ of dynamism In 
agriculture and allied sector after the mid 1990&. The 
growth rate of agricultural GOP during Tenth flV8 Year 
Plan was less than the target of 4% per annum. However, 
in the last two years of the Tenth Plan i.e. 2005-06 and 
2006-07, agriculture sector recorded an average growth 
rate of 4.35%. However, for revitalization of agriculture 
and allied sector, Government of india has approved 
the National Policy tor Farmers 2007. with provisions 
which. inter alia include, asset retonns in respect of." 
water, livestock. fisheries and bio-resources; support 
services and Inputs like application of frontier 
technologies for improving produCtivIty in a sustainable 
manner; the agricultural bio-security system; supply of 
g90d quality seeds and disease-free planting material; 
measures to improve soil health and integ~ nutrient 
and pest management system etc. In addition, 
Govemment has launched two new Schemes namely, 
National Food Security Mission (NFSMt to Improve 
producIIon and prodUcllvity of foodgralna and Rashtrlya 
Krlshl VIka8 Y-Ojna (RKVY) with an objecIIve to Incenlivtle 

the states so as to increase public investment in 
agriculture and a",ed sector and to provide flexibility and 
autonomy to states in the process of planning and 
executing agriculture and allied sector SChemes. Besides, 
a number of initiatives, plan schemes and programmes 
have been taken up which include National Bamboo 
Mission, National Horticulture mission, Micro Irrigation, 
Integrated Nutrient Management and Integrated Pest 
Management and schemes covered under Macro 
Management of Agriculture. 

(d) The research priorities of XI Plan include 
adaptation of agriculture to climate change. availability 
of quality seed. enhancing water and input use efficiency 
and conservation of natural resources through conser· 
vation agriculture. Emphasis Is being laid on the use of 
modem tools Including biotechnology. marker assisted 
breeding. hybrid technotogy etc. The research focus is 
on basic and strategic research and addressing issues 
from production to consumption system, sustainable 
livelihood security in disadvantaged area. To generate 
regionally differentiated technologies. research agenda 
has been re-oriented through mid-term and long-term 
programmes for laying stress on location specific 
research for enhancirtg productivity partlcularty in the 
arid and fragle agro-ecoeystem. 

[English) 

Poor Connectivity of Trump end 
Dolphin Connection. 

3925. SHRI MADHU GOUD YASKHI: 

SHRI P.C. THOMAS: 
SHRI EKNATH MAHADEO GAIKWAD: 

SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

Will the Mlnis~r of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the MTNL Telephones In DeIhl were 
not functioning properly during the previous month; 

(b) if so. the details thereof; 

(c) the action takenIbeIng taken by the Govemment 
to solve the problem; 
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(d) the praaent position of the .ftleI.nc,. of these 
.... phCJnes; 

(.) whether the GoYamment hal received number 
of cornpIMM in .regard1u poor connecliYity of TtUmp 

and Dolphin COf1f'I8CIioII8 of MTNl; 

(f) if $0, 1M details 1hereof atongwiIh lie reasons 
ther8for; and 

(g) ...... ~ tIIken by the Government 
to pnMde better 88IVices to the subscribers of MTNL? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTlRAOlTY A M. SCINOlA): (a) 
to (d) MTNl, Delhi was in the process of expanding its 
Global System for Mobile Communications (98M) 
netwot1t by 7,50,000 lines and al80 upgrading the 
~ to Intam8t Plotocol based new General NeIwork 
wilt! 3G c:apabiIIy. Due 10 total tIansformaIon of UTNl, 
Delhi GSM netwOf'k architecture and large-scale 
migration activity, there was some deterioration of 
88fVice b8tween February and mid-March, 2008. 

The GSU networtl in Delhi h.a since been upgIJId8d 
and expanded by 750K lines. System is now functioning 
normally. All efforts have been made to ensure that 
efficiency parameters are met. 

<e) No. Sir. 

(f) Does not in view of (e) abow. 

(g) The foIiowi."lg steps .... taken 10 provide better 
services to the subacribers: 

Commi88ionillg of 7501( 6SM lines in 2007· 
08. 146 Sue Transceiver Stations (BTS) haw 
been added along with the above capacity. 

Optimiaation of I\8Iwort( is done on continuous 

basis to improve coverage and hence to 
raduc:e congestion, can drop etc. 

MTNl is providing a lot of Value Added 
SerYiCes for bDIh PSTN and Mobile sublCJib&ts 
like news, songs as1rOIogy, e-ttcketIng, SMS, 

Voice SUS, Internet, Broadband, tntemet 
Protocol TV etc. In line with the erMfIIng 
trends. 

New tariff ,... taoth In ~ noellular 
baaed PCOa are launched to retain PCO 
hoIdIn and aIract new PCO franchisHa. 

MTNL is taking care of Ita customers by 
opening Sanchar Hut, CUS10mer Service 
Centre. appointment of Dealer and Agent and 
speciIIf cant of ~ CUItIOmers. 

MTNL Ie nMewing lis tariff for WIriouI products 
and ...... 10 • to INIk8 tt.rn cuMomer 

tnencIy Ind to suit vartoua I8g/'MI1tI of 1M 
8OCi8ty. 

SepaI8a8 call cenn for mabie ~ ... 
fundPIi1g for .acribi1O to ... new ...... 
..... canpIainIII ....... . 

....... F ... I tit ............. 

3828. SHA1 KASHfRAM RANA: 

SHAI GIRIDHARI Y ADAV: 

Will .. MinIstef' 01 LABOUR AND EMPlOYMENT 
be .......... : 

(a) .. number of hoIpit.aJ8 and medical f8ciIIIeI 
avail .. for IeedI workers In the country; 

(b) ......... out GI the IIItIIcM 1hIIl .. tieing 
...... n 01 ..... 01 ltd ... m.IdI_ lad ..., 
dlwnIion of medIcII_; and 

(e) .. remecIat ...... by the GcMwnment 
to ___ 1hIIpraIMm? 

THE MINISTER OF STATE OF THEUINISTRY 
OF LABOUA AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): <a) Statement showing the detait il 

-encIoeed. 

(b) and (c) Thera·· is by and .,. no .1hoI1age 01 
staff and rnedIdra In the8e hoepiWt. No dIveIWon of 
medIciAee .. bien ftCIIIiced. Some ...mp0st8 of 
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Medical Officers have been filled up by engaging the 
Doctors on contract. 

(iii) 50 bedded hospital at Mysore (Kamataka), 

(iv) 10 bedded hospital at Gursahalganj (Uttar 
Sts'emen' Pradesh), 

'rhe number of hospital and medical facilities 
available 'for beedlW()rkers In the country:-

(v) 30 bedded hospital at Sagar (Madhya 
Pradesh). 

Hoapltal. 

Hea/ttl care is provided to the beedi workers and 
their ~ through 5 hospitals mentioned below:-

Two more hospitals are under construction at 
Biharsharif (Bihar) and Mukkudal (Tamil Nadu). 

Medleel fecllHiea available for beedI workara 

(i) 65 bedded hospital at Dhullyan, (West 
Bengal), 

The medical facilities are being provided to the 
beadi workers and their family members through various 
welfare schemes administered by Labour Welfare 
Organisation as under 

(ii) 50 bedded T.B. hospital at Koderma 
(Jharkhand), 

SI.No. Name of the scheme 

1. Treatment of Cancer 

2. Treatment of Heart Diseases 

3. Kidney transplantation and allied 
treatment 

4. Treatment of Minor Diseases like 
H.ernia, Ulcer etc. 

5. Maternity benefits 

6. Monetary compensation for steri· 
lization 

Benefits available 

Aeimbursement of actual expenditure on treatment, medicines and 
diet charges incurred by beedi workers and their dependents. 
Subsistence allowance As. 750 per month where the worker has 
one or no dependent and As. 1000 where the dependents are more 
than one for a period not exceeding nine months. 

Aeimbursement of expenditure upto As. 1.30 lakh to beadi workers 
and their dependents. Subsistence allowance As. 750 per month 
where the worker has one or no dependent and As. 1000 where 
the dependents are more than one for a period not exceeding nine 
months. 

Aeimbursement of expenditure upto As. 2.00 lakh. Subsistence 
allowance Rs. 750 per month where the worker has one or no 
dependent and Rs. 1000 where the dependents are more than one 
for a period not exceeding nine months. 

Aeimbursement of expenditure upto As. 30,000. 

Lump sum grant of As. 1000 per delivery for the first two deliveries. 

Monetary incentive of As. 500 over and above the incentives given 
by other agencies to the workers/spouses undergoing vaseootomyl 
tubectomy. 

I 
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SI. No. Name of the scheme Bei1efits available 

7. Treatment of worker suffering from 
T.B. 

Reimbursement of treatment charges upto Rs. 50 per month to cover 
cost of medicines. Subsistence allowance Rs. 750 per month where 
the worker has one or no dependent and Rs. 1000 where the 
dependents are more than one for a period ·not 8xcaedjngnlne 
months. 

8. FlIlflI1CiaJ assun.nce for purchase 
of Spectacles 

Financial assistance upto Rs. 300 towards the cost of frame and 
lenses. 

Decline In anton Prien 

3927. SHRI HARIBHAU RATHOD: 

SHRI PRAnK P. PAnL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government is aware of the 
declining trend of onion priceS due to heavy production 
. of onions in Maharashtra. Kamataka and Gujarat and 
arrivals of onion in the markets of Maharashtra; 

(b) if so. the details thereof; 

(c) whether the Ministry has received any request 
from Government of Maharashtra to declare Minimum 
Support Price for Onion by the Union Government to 
protect the interest of onion growers; and 

(d) if so, the details thereof and the action taken 
by the Government to declare the MSP of onion price? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTlLAl BHURIA): (a) 
and (b) The movement of weekly Index for Wholesale 

Prices (WPI) for onion has dectined from 377.6 on 6th 
October 2007 to 162.7 on 29th March 2008. The 
produdion of onion in 2006-07 has declined compared 

. to 2005-06. The production of onion in the country as 
wei as in States of Maharashtra, Kamataka and Gujarat 
in recent years Is given below:-

Production of Oniontlurlng 2004-06, 
2005-06 and 2006-07 

(In '000 Tonnes) 

2004-05 2005-06 2006-07 

Maharashtra 1645.0 2469.0 1112.0 

Kamataka 856.0 870.0 845.0 

Gujaraf 1223.0 2128.0 2128.0 

All India 6434.6 8682.6 7158.4 

(c) and (d) Government Is impt8I'nenting Market 
Intervention Scheme (MIS) in order to protect the 
growers from making distress sale in the event of fall 
In prices. Procurement of agricultural and horticultural 
commodities of perishable nature. are not covered under 
the Minimum Support Price (MSP). However, the same 
can be procured under MIS on the request of StateIUT 
Government. The Government of Maharashtra has been 
requested to send proposal for implementing MIS tor 
onion. However. so tar no proposal has been received 
from the Government of Maharashtra for procurement 
of onion under MIS. 

ChMge In MobIle , .... 

3928. SHRI RAMESH DUBE: Will the Minister of 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether a number of mobile service providers 
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particularly Vodafone are changing the mobile plans of 
subscnbers frequentty without getting written confirmation 
from their subscribers thus overCharging the subscribers; 

(b) if so, the policy frame by the Union Govemment 
in this regard; and 

(c) the action takenlbeing taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITY A M. SCINDlA): (a) 
to (c) Subscribers are free to choose from various tariff 
offers aVailable. The subscriber has also right to migrate 
from one tariff package to another. Telecom Regulatory 
Authority of India (TRAI) has mandated that in migration 
from one package to another, the subscriber should not 
be charged any migration fee. Written request/confir-
mation by the subscriber for migration from one tariff 
plan to another is not mandated. 

In order to protect the interest of the subscribers 
from frequent revision in tariff, Telecom Regulatory 
Authority of India (TRAI) has issued guidelines against 
hike In tariff as per which:-

(i) A tariff plan once offered to the subscribers 
by the Servioe Providers should be available 
for subscriber for a minimum ~riOd of six 
months. 

(ii) Any tariff plan presented marketed or offered 
as valid for any prescribed period exceeding 
six month or as having life time or unlimited 
validity in lieu of an upfront payment shall 
continue to be available to the subscriber for 
the duration of the period as prescribed in the 
plan and in case of life time or unlimited 
validity plans, as long as the Service Provider 
is permitted to provide service. 

(iii) No tariff item in a plan shall be increased by 
the Service Providers in the following 
situations: 

(a) In respect of tariff plans with prescribed 
periods of validity of more than six months 

including tariff plans with life time or 
unlimited validity and also involving an 
upfront payment to be made by the 
subscriber towards such validity period, 
during the entire period of validity specified 
in the tariff plan; 

(b) In respect of other tariff plan, within six 
months from the date of enrolment of the 
subSCriber, and; 

(c) In the case of recharge coupons with a 
validity of more than six months under a 
tariff plan, during the entire period of validity 
of such recharge coupon. 

TRAI had directed Mis Vodafone Essar Mobile 
Service Ltd. on 13th March 2008 to refund charges 
levied for Value Added Service where it was provided 
without explicit consent of consumers. 

[Translation] 

Rise In Prfc8e of EdIble 011 

3929. SHRI DEVIDAS PINGLE: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the price of edille oil in the country 
has been ~sing q,ueto exorbitant profit being appropria-
ted by the middlemen on import of edible oil; 

(b) if so, the details thereof indicating the import 
price of edible oil a10ngwith the price at which the same 
is being sold in the market and the profit aoeruing to 
the middlemen; and 

(c) the remedial steps taken to check excessive 
profittering by middlemen? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (8) No, Sir. 

(b) Does not arise. 
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(c) The Department of Consumer Affairs of this 
Ministry ~ notification dated 7-4-2008 have kept in 
abeyance in respect of purchase. movement, sale, 
supply, distribution or storage for sale in the Removal 
of (Licensing Requirements, stock limits and Movement 
Restriction) on Specified Foodstuffs Order, ·2002 for 
certain commodities including edible oils and edible 
oiIseeds for a period of one year, so as to tackle the 
present situation in availability and prices of these 
commodities. 

{English] 

Central •• rlne Fisheries 
Renarch Centre 

3930. SHRI C.K. CHANDRAPPAN: 

SHRI PANNIAN RAVINDRAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the project status of the proposal to construct 
buildings of· Vizhlnjam Research Centre of Central 
Marine FISheries Research Institute (CMFRI) in Kerala; 

(b) whether the title and possession of the land 
oftered by the State Government to CMFRI has since 

been transferred; 

(c) If so. the details thereof; and 

(d) if not, the reasons therefor alongwith the 
remedial steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE fN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
The Central Marine Fisheries Research Institute has 
made a provision in the XI plan EFC proposal to construct 

Laboratory-cum-Office building for the Vizhinjam 
Research Centre. which is under process. 

(b) No, Sir. 

(c) Question does not arise. 

(d) The Government of Kerala offered 1.7 acres 
of land to CMFRI ,or establishment of Centre for 
Development and Transfer of Mariculture Technology 
(CDTMn at its Vijhinjam Centre. The construction of 
permanent buildings at the site was not possible 
because the title of the land was vested with the State 
Department of Fisheries. However. in March. 2003. the 
Government of Kerala offered to lease out the land in 
favour of CMFRIIICAR for 25 years at a concessionaJ 
rate of 1% of the market value of the land. Meanwhile, 
while formulating the X Five year plan proposal of the 
InsliMe. the Expenditure Finance Committee decided 
to merge the Centre with the Mandapam Regional 
Centre of CMFRI. Subsequently. the decision of EFC 
was kept in abeyance until further orders. In the XI Five 
year Plan EFC proposal. a provision to construct 
Laboratory-cum-Office building for the Vlzhinjam 
Research Centre has been made. 

Green and Evergreen Revolution 

3931. SHRI KJ.S.P. REDDY: 

SHRIMATI JAYAPRADA: 

SHRI NIKHIL KUMAR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details regarding green and evergreen 
revolution in the country alongwith the action plan 
proposed for the future in this regard; 

(b) whether the Govemment proposes to seek the 
help of foreign countries to mitigate agrarian crisis; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The revitalization of 1he agriculture sector. Improvement 
of agricultural production and productivity and 
enhancement of the income of the farmers are some 
of the major thrust areas identified by the Govemment 
for focused and concerted action. 10 order to achieve 
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these objectives, the National Policy for Farmers 2007, 
incorporating the key recommendations of the National 
Commission on Farmers. has been approved by the 
Government. In addition, a number of programmes! 
schemes are already under implementation, which are 
in line with the provisions contained in the National 
Policy for Farmers 2007. Two new schemes, i.e. 
"Rashtriya Krishi Vikas Yolana", which aims to achieve 
4% annual growth In agriculture sector during the 
Eleventh Plan period by ensuring a holistic 

development of agriculture and allied sectors and to 
incentivise States to increase public investment in 
agriculture and allied sectors and the "National Food 
Security Mission" to enhance the production of rice, 
wheat and pulses have been launched recently. 
Several other schemes including National Horticulture 
Mission, Micro Irrigation and National Bamboo Mission 
have also been launched by the Government. A 
comprehensive credit package has also been 
announced by the Government in June 2004 which, 
inter alia, aims to enhance flow of credit to agriculture 
sector and debt restructuring of outstanding loans for 
farmers in distress and in arrears. Further, the scheme 
of debt waiver and debt relief has been announced in 
the Union Budget for 2008-09 in order to address the 
problems faced by the farmers due to i~debtedness 
and to enable them to access fresh institutional credit. 
States and Union Territories are advised from time to 
time for effective implementation of the schemes for 

development of agriculture. 

(b) and (c) No, Sir. The Government has already 
taken steps as indicated above to address the problems 

faced by the farmers. 

NaUonal Agricultural Innovation Project 

3932. DR. M. JAGANNATH: Will the Minister of 

AGRICULTURE be pleased to state: 

(a) whether the Government has launched/set up 

a National Agricultural Innovation Project (NAIP); 

(b) H so, the objec1ives and functions of the project; 

and 

(c) the total amount earmarked and spent for the 
activities under the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):(a) 
Yes, Sir. 

(b) The objectives and functions of the projects are 
to facilitate accelerated and sustainable transformation 
of Indian agriculture for enhancing productivity, 
profitability. income generation and livelihood security. 

(c) The total amount earmarked is USD of 250 
million (about RS.1190 erore) of which Government of 
India contribution is USD 50 minion. The amount spent 
for the activities under the project is Rs. 48.52 crora 
during the year 2007-08. 

Foreign Exchange Service 

3933. SHRI ADHALRAO PATIL SHlVAJIRAO: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to operate 
foreign exchange services from post offices; 

(b) if so, the details in this regard; 

(c) whether the Government had Invited open 
tender seeking a partner to operate the servi~e; 

(d) if so, the details thereof; 

(e) whether the Department of Posts is unable to 
handle the operation of foreign exchange services from 
its Post Offices; 

(f) If so. the reasons therefor; and 

(g) the steps takenlbeing taken by the Government 
to make the services operational from Post Offices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
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TECHNOLOGY (SHRI JYOTIRADITYA M. SCINDIA): (a) 
and (b) The Department of Posts has entered into an 
agreement in March 2008 with the Centurion Bank of 
Punjab to retail their foreign exchange products like 
Foreign Currencies, Travellers Cheques, Travel Cards, 
Foreign Currency Demand Drafts and Wire Transfers 
to customers through select post offices of the country. 

(c) and (d) The Department of Posts had issued a 
notice inviting 'Expression of Interest' with respect to 
introducIion of Money Changing facilities in selected post 

offices in the country in July 2005. However, the 
exercise did not fructify. 

(e) to (g) The scheme of retailing foreign exchange 
products like Foreign Currencies, Travellers Cheques, 
Travel Cards, Foreign Currency Demand Drafts, and 
Wire transfers to customers has commenced on a pilot 
basis in select post offices of the country. 

Upgrad8IIon of EquIpment by IITNL 

3934. SHRI UDAY SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

<a) whether MTNL has failed to upgrade its Mission 
Critical equipment on time due to which lakhs of mobile 
subscribers in Delhi are facing connectivity problem; 

(b) if so, the details thereof; 

(c) whether MTNL has totally failed to compete with 
the private telecom operator and even mobile 
subscribers are receiving inflated bills; and 

(d) if so, the corrective steps taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHR! JYOTIRADITY A M. SCINDIA): (a) 
and (b) No, Sir. MTNL has recently expanded capacity 
of mobile network In DeIhl by 7,50,000. There was some 
temporary problem during transHion period for which 
subscribers were informed. The same has now been 
addressed. 

(c) No, Sir. Market share of MTNL In GSM has 
grown from 4.56% as on 31-03-2003 to 16.47% as on 
29-02-2008. MTNL is taking aU possible steps to beat 
the competition in order to retain the customers base 
as well as undertake expansion of Its network. 
Percentage of billing complaints are within the norms 
prescribed by Telecom Regulatory Authority of India 
(TRAI). 

(d) The following corrective steps have been taken! 
proposed to be taken:-

Commissioning of 750K GSM lines in 2007-
08. 146 Base Transceiver Stations (BTS) have 
been added along with the above capacity. 

Optimisation of network is done on continuous 
basis to improve RIF coverage and hence to 
reduce congestion, call drop etc. 

MTNL Is providing a lot of Value Added 
Services for both PSTN and Mobile subscribers 
like news, songs astrology, e-tlcketing, SMS, 
voice SMS Internet, Broadband, Internet 
Protocol TV etc. in line with the emerging 
trends. 

New tariff plans both in landllne and cellular 
based PCOS are launched to retain PCO 
holders and attract new PeO franchisees. 

MTNL is taking care of Its customers by 
opening Sanchar Haat, Customer Service 
Centre, appointment of Dealer and Agent and 
special care of corporate customers. 

MTNL is reviewing its tariff for various products 
and services so as to make them cuatomer 
friendly and to suit various segmentI of the 
society. 

Separate call centre for mobile subecribers are 
functioning for subscribing to the new seMceI 
as well as complaints redressal. 

Due care is taken for maintaining accuracy In 
billing thereby minimizing the wrong blUing 
complaints. 
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Proper checking of discrepancy in bil~ng. 

Special attention is given to verify bills of 
heavy calling subscribers. 

Call rebate is allowed to consumers wherever 
justified after due examination of the excess 

billing complaints of the subscribers as per 
prescribed procedure. 

MTNL plans to commission convergent billing 
and CRM solution in 2008-09. The system will 
provide one bill for all services to a subscriber 

and will also address customer request of 

services, tariffs, complaint resolution etc. 

Telephone Adalats are organized to resolve 
customer grievances on the spot. 

Easy payment of bills by online, ECS, Automatic 
Teller Machines, Easy Bill Centres, Sanchar 
Huts, Cash Counters. 

Elimination of Hunger 

3935. SHAt AAYAPATI SAMBASIVA RAO: 

SHRI NAVE EN JINDAL: 

SHRI DUSHYANT SINGH: 

DR. K.S. MANOJ: 

SHRI HITEN BARMAN: 

SHRI RANEN BARMAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 

AND PUBUC DISTRIBUTION be pleased to state: 

(a) whether the Global Hunger index (GHI) prepared 
by International Food Policy Research Institute (IFPRI) 

and the report of Food and Agriculture Organisation 
(FAO) has pointed a very grim picture regarding access 
of poor to food and incidence of hunger in the country; 

(b) H so, the details thereof alongwith the causes 

identified for prevalence of hunger and shortage of food 

in the country; 

(c) the details regarding the efforts made for 

eHmlnating hunger In the country a10ngwith the success 

achieved therein: and 

(d) the efforts being made for strengthening food 

security in the country in order to remove hunger and 
improve availability of foodgrains in the country? 

THE MINiSTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) No, Sir. The IFPRI press release dated 

October, 12, 2007 on New Global Hunger Index notes 

that inter alia, India has made a notable progress, and 

is very close to being on track to achieve the Global 

Hunger Index target based on the Millennium 

Development Goals by 2015. Besides as per the FAO's 

publication No.2, April, 2008 on 'Crop Prospects and 

Food Situation', India is not having shortfall in aggregate 

food production/supplies and forecast for total cereal 

produ~on is of 251.7 million tonnes during 2008. 

(b) to (d) Question do not arise. 

Polavaram Profect 

3936. SHRI BRAJA KISHORE TRIPATHY: WiD the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether a large number of people and area of 
Orissa -would submerge due to setting up of Polavaram 

Multipurpose projec1 of Andhra Pradesh; 

(b) if so, whether environmental clearance has 

been granted without considering the adverse impact 

of the project on people and area of Orissa; 

(c) if so, the details in this regard; and 

(d) the reasons tor ignoring the views of State 

Govemment of Orissa in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): (a) As per the information provided by the 

project authority to Ministry ot Environment and Forests 

(MOEF) at the time of seeking environmental clearance, 

6315 persons from Orissa are likely to be affected by 
this project. The area of Orissa likely to be submerged 

is 12 sq. km. 



APRIL 21, 2008 

(b) to (d) MOEF has informed that the Expert 
Committee of the Ministry of Environment and Forests 
had examined this issue and suggested to provide 
rehabilitation and resettlement as per Andhra Pradesh 
Governmenfs Resettlement and Rehabilitation Policy 
2005 which was better than National Policy on 

ResetIIemant and Rehabilitatioo 2003. The MOEF has 
further informed that the Govemment of Orissa did not 
raise any objection till the project was accorded 
environmental clearance. 

Budget Allocation for 
Defence Sector 

3937. SHRI PRABHUNATH SINGH: Will the 
Minister of DEFENCE be pleased to state: 

(a) the details of deals finalised and Implemented 
tor purchase of weapons, aircraft, ships and helicopters 
during 2007-08 and that proposed for 2008-09; and 

(b) the amount earmarked for fresh purchases? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): <a) and (b) An expenditure of As. 14439.65 
crore was incurred upto the 3rd quarter of the financial 
year 2007-2008 towards various kinds of defence 
acquisitions including weapons, aircraft, ships and 
helicopters under Capital Acquisition head. The final 
expenditure figures for the financial year 2007-2008 and 
the amount earmarked for acquisition under Capital 
Acquisition head during the financial year 2008-2009 
would be available in due course. 

[Translation] 

Funda for lIilk: Production 

3938. SHRI SRICHAND KRIPLANI: Will the 

Minister of AGRICULTURE be pleased to state: 

(a) whether the Government of Rajasthan has 
demanded the release of next Instalment of funds under 

the Clean MIlk Production Scheme; 

(b) if so, the action taken by the Union Government 
In this regard; and 

(c) the time by which the next Instalment for the 
said scheme Is likely to be released? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): <a) Yes, Sir. 

(b) and (c) Out of the 10 approved projects for 
Rajasthan under the scheme 'Strengthening 
Infrastructure for Quality and Clean MUk Production' 

entire funds for 08 projects have already been released 
by Govemment of India. Funds for the ongoing project 
in Pali District wHl be released after receipt of utilization 
certificate of the funds already l'8Ieased. Release of next 
installment for the project in Churu district Is subject to 
the receipt of clarifications sought from State 

Govemment, which is awaited. 

Dlecoun1lnuatlon of Dolphin 
'Jeevan SathI' Plan 

3939. SHRI MITRASEN YADAV: Will the Minister 

of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state: 

(a) whether the Dolphin 'Jeevan Sathi' plan of 

Mahanagar Telephnone Nigam limited (MTNl) was 
discontinued all of a sudden in March, 2008 before the 
date fixed for the same; 

(b) If so, the reasons therefor; 

(c) whether a large number of Incidents of black-
marketing of mobile numbers came to nght under the 
said scheme; 

(d) if not, the reasons as to why the said scheme 
was discontinued a month before the date fixed for the 

same; 

(e) the total number of applications received by 
MTNL_under the, said plan; 

(f) whether Dolphin connections have been made 
available to all the applicants; and 
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(g) If not, the reasOns themor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITYA M. SCINDIA): (a) 
and (b) 'Dolphin Jeevan Sathi' Plan in Delhi was 
launched on 15-02-2008 as a promotional plan for 
limited period keeping in view the available capacity. 
The same was closed on 01~3-2008. The scheme Is 
continuing in MTNL, Mumbai. 

(c) No, Sir. 

(d) Does not arise in view of (a) and (b) above. 

(e) In Delhi, 32,169 applications were received 
during the promotional period of 15-02-2008 to 01-03-
2008. In Mumbai, 528 new applications were received 
during the month of March, 2008. 

(f) Yes, Sir. 

(g) Does not arise in view of (f) above. 

[English} 

Sale of Land and Milia of NrC 
I 

3940. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of TEXTILES be pleased to state: 

(a) whether the sale of land and mills of National 
Textile Corporation was opposed by variOUS 
Environmental and Civil Rights Groups; 

(b) If so, the details thereof and the reasons 

tlherefor; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVANI): (a) to (c) 
Bombay Environmental Action Group (BEAG) had filed 
a Public Interest Utlgation (PIL) before the High Court 
of Mumbal on the issue rl sale of mins tand of National 
Textiles Corporation (NTC) in Mumbai, As the decision 

of the High Court was nOt In faVour of NTC, an appeal 
was fUed before the Supreme Court which. vide 
judgment dated 07-03-2006 set aside the decision of 
High Court and upheld sale of land of NTC mills. 

In addition, the . Indian Trust for Arts· and CuHural 
Heritage (INTACH) had also filed a Writ Petition before 
the High Court of Mumbal In June, 2005 against the 
State Govemment of Maharashtra and seven others 
including NTC. The Petitioner inter alia prayed for 
directing the State Govemment of Maharashtra and 
Bombay MuniCipal Corporation (BMC) to ensure that no 
permission for development or re-development of 
structures listed as 'Heritage Structures' is granted 
except in accordance with the Regulation No. 67 of 
Development Control Regulation (OCR), which provides. 
conservation of listed buildings of historical, esthetical, 
architectural or cultural value. In Februiuy 2006, 
injunction against demolition of structures in NTC Mill 
was granted. The High Court, vide their order dated 5th 
May 2006 allowed NTC to carry out demolition work in ' 
India United Mill No. 2 and 3 and New Hind Textile 
MiUs. In March 2007, NTC has approached the High 
Court seeking directions to BMC anUI Govemment of 
Maharashtra to consider following proposals: 

To retain 6 Heritage structures at only one 
site. 

Set up Textile Museum at the same site. 

NTC would fund Rs. 15 crores for the museum. 

Allow NTC to demolish other notiified 
structures of tt:'e mills to enable it to go ahead 
with sale of land and Implementation of 
Relhabllitation Scheme approved by Board for 
Industrial and Rnancial Reconstruction, (BIFR) 

The Govemment of Maharashtra has accepted the 
proposal of NTC and vide its Gazette Notification No. 
MHIMRISouth-229/2006-08 dated 04-Q3-2008 has notified 
structures of only India United Mills No. 2 and 3. Based 
on these lines, the High Court of Mumbai has been 
requested to dispose of the petition. 
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CultIvatIon of OIl ••• 

3941. SHRI HARISINH CHAVDA: 

SHAI JIVABHAI A. PATEL: 

SHRIMATI KIRAN MAHESHWARI: 

SHAt K.C. PAtLANI SHAMY: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether there has been a 40% clecntase in 
the production 01 oiIseeds; 

(b) if so, the details regarding production of 
oHseeds during the last th," years, State-wise; 

(e) whether oil mills are unabte to utilize their 
installed capacity due to shortfall in production; and 

(d) if so, the detaits thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANlllAl BHURIA): (8) 
and (b) No. Sir. As per the 2nd Advance Estimates 
released on 7th February 2008. production of 01 •• ads 
during 2007-08 is estimated at 27.16 million toones 
which is 11.8% more than the oilseed& production of 
24.29 millioo toMes during 2006-07. The State-wise 
details of production of oIIseeds during the last 3 years 
are given in the endosed Statement. 

(c) and (d) The oItseeds production in the country 
Is less than the installed processing capacity of 01/ mills, 
solvent extraction plans. refineries andvanaspali units. 
The capacity utilization of these units ranges between 
10% to 45%. The steps taken by the Govemment to 
improve the condition of vegetable 011 Industry include: 

(I) Import of oilseeds/edlble 011 except copra! 
coconut oil has been ai/owed under Open' 
General Ucence (ooL). 

(ii) To Increase the production of oilseeds in the 
country a Centrally Sponsored Integrated 
Scheme for Ollseeds, Pulses, Oil Palm and 
Maize (ISOPOM) Is under implementation. 

(iii) Enhancement of incentives to the farmers 
through higher Minimum Support Prices of 
oiIseeds. 

(iv) Import duty on crude vegetable oils of edible 
grade has been kept at zero per cent and at 
7.5% on refined oils to facilitate raw materia .. 
availability . 

(v) Excise duty on food grade hexane has been 
reduced from 32% to 16% to encourage 
production of solvent extractecI oils in the country 
and to promote export of extractions. 

(vi) Crude and refined edible grade vegetabfe oils 
have been exempted from 4% SpecIal AddIIIonaI 
Duty .(SAD) with effect from 01-03-2007. 
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CatUs Feed 

3942. SHRI PRABODH PANDA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the cattle feed grain trade is higher 
than wheat and rice; 

(b) if so, the details thereof; 

(c) whether there is any $hortage of cattle feeds 
in the country; and 

(d) if so, the steps being taken by the Government 
to meet the shortage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTuRE AND MINISTEFt OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. The 11th Plan Working Group has 
assessed the following feed situation: 

Feed Stuff Consumption 

Total Concentrate 62 

(million tones) 

Requirement 
I 

87 

(d) The Government is making efforts to increase 
the production of feed ingredients, including coarse 
grains, to improve teed availability. Further, a scheme 
is also being implemented under the Centrally 
Sponsored Fodder Development Scheme to improve the 
roughages by adding nutritive ingredients. 

CounaeUing Units In Armed Forces 

3943. ADV. SURESH KURUP: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether counselling units are functional in all 
the wings of Armed Forces to address stress related 
issues among personnel; 

(c) the functioning of these units to help their 
personnel to overcome difficult emotional situations? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONy): (a) to (c) Stress counselling mechanism is 
existing in the Armed Forces to address stress related 
issues among the personnel. No separate counselling 
unit has been set up by the Army. However, counselling 
facilities are available in 22 Psychiatric Centres. In 
addition to this, arrangements have been made to 
ensure availability of psychological counselling at unit 
level. A total number of 46 Army Medical Corps 
Personnel have been trained as psychological 
counsellors along with 74 non-medical personnel who 
have been trained as Unit counsellors. Two Psychiatric 
Centres in operational areas, one each in Northern and 
Eastern Sectors have been augmented to address the 
stress related problems of troops deployed in these 
areas. Army is continuously evolving steps to improve 
the mental health of its troops and providing them with 
stress busting facilities. 

In the Navy, counselling units are functioning in 
the Psychiatric Centres located at Mumbai, Vishakha-
patnam and Kochi. Besides, Psychiatrists from different 
Commands viSit remote places like Andaman and 
Nicobar Islands to attend to the problems of persons 
located in such areas. Senior sailors from non-medical 
establishments are also being trained to perform 
counselling duties in their respective units. Civilian 
counsellors have also been employed in family clinics 
at major Naval stations for attending to the requirements 
of the families of Naval personnel. 

In the Air Force, counselling is being done by 
Medical Officers to address stress related issues among 
its personnel. Non medical personnel have also been 
trained to function as counsellors. A total number of 82 
psychological counsellors have been employed on trial 
basis over the past year at a few selected locationS on 
part time basis to augment the availability of counsellors. 

(Translation] 

ReeetUement of Ex·Servicemen 

3944. SHRlMATI KIRAN MAHESHWARI: Will the 
Minister of DEFENCE be pleased to state: 
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(a) thenumber of Ex-servicemen in the country as 
on date, State-wise; 

(b) the details of the schemes being implemented 
for the wetfaIe and rehabifitation of Ex-servicemen; 

(c) the number of Ex-servicemen benefited from 
the said schemes, State-wise; 

(d) the expenditure incurred on the said schemes 
during the last three years, State-wise; 

(e) whether there is any proposal to incraaae the 
fund for the rehabilitation of Ex-servicemen; and 

(f) if so, the details ther8of? 

THE MINISTEA OF DEFENCE (SHAI A.K. 
ANTONY): (a) As per the data compifed by Kendriya 
Sainik Board (KSB), there are 20,54.230 ex-servicemen 
and 4,58,134 widows, as on 31-12-2007, f8giRIred with 
ZiJa Sainlk BoardIRaiYa Salnik Board. State wise details 
are given in the enclosed Statement-I. 

(b) The Depedrnent of Ex·aervicemen Welfant nms 
following self-employment schemes through Dif8dorate 
General ofResettJement (OGA): 

(i) Ex-servicemen (ESM) Coal Transportation 
Scheme. 

(ii) Ttppef Attachment scheme for Widows and 
Disabled ESM. 

(iii) Allotment of Oil Product Agencies under 8% 
. Defence Quota. 

81. No. De8cription 

(iv) Allotment of GHAA Outlets. 

(v) Allotment of Class V 'S' Anny Surplus Vehicles 
to ESMlWidows. 

(vi) Allotment of mother Dairy Milk and Fruit and 
Vegetable Booths. 

(vii) Management of CNG Stations In National 
CapItal Region (NCA). 

(viii) KIDZEE Education Centres-A franchisee 
scheme for Ex-Servicemen and Dependants to 
run schools for kids. 

Apart hom these self-employment schemes, I'81irlng 
Ofticeta and PSORs are imparted training through OGA, 
to p!8p8r8 them for gainful empioymentafter retirement. 

w ....... SchemM: 

Grants for Marriage, MedIcal C818, House Repair. 
Education, Funeral etc. are provided on need basis to 
ex-eervlcemen. 8as1c1ea, 4000 scholarships, under the 
Prime Miniltet's Merit Scholarship Scheme, 0 As. 1250 
PM for boys and As.1500 PM for girts, are provided to 
wardaIwidows of ex .... rvicemen. Financial assistance 
from Raksha Mantri Discretionary Fund (AMDF) 0 As. 
16000/- for daughters marriage and As. 20,000 for 
house repair is ptovidad. financial assistance for serious 
diseases upto Rs.1.25.0001- is provided to the needy 
Ex-eeMcemen. Also Rs.75,0001- per year is provided 
for dialyses and for treatment of cancer. Besides the 
following grants from various funds are also provided . 

Amount entitled 

(a) Discharged aoIdier8 (BC) of all operation after 15th August 1947 
excluding OP Vijay "invatided/boarde outIprematurety reIeu8d 
from 88rvice in low medical category 

One time grant of RI. 1 Iakh 

(b) 0iubIed soldiers (BC) retained in service based on p8fWI1IIg8 of 
~ity w.e.f. 1st May 1999:-



VAISAKHA01,1930(SAKA) to Queeftons 370 

51. No. Description Amount entitled 

(i) Below 50% As. 10,000 

(ii) 50% to 74% As. 20,000 

(iii) 75% and above As. 30,000 

Au6nlnce from Army Welfare Corpus: 

(a) Agro based venture As. 25,000 

(b) Mobility Equipment As. 40,000 

(c) Daughter marriage As. 20,000 

For Operation Vijay Veterans the following assistance from National Defence Fund (NDF) is provided. 

(a) Ex Gratia (invalided/boarded out) 

(i) Upto 50% disability 

(ii) More than 50% upto 75% disability 

(iii) More than 75% disability 

(b) Dwelling Unit 

(c) Children Education Allowance 

Ex-servicemen Contributory· Health Scheme 
(ECHS) was launched in 2000 as a welfare measure 
and currently 6,33,596 ex-servicemen and 14,59,269 
dependentS are availing of the facility. 

(c) The total number of Ex-servicemen provided 
employment in Central Government State Government 
and PSUs through Directorate General of Resettlement 
(DGA) and Kendriya Sainlk Board (KSB) during the year 
ending 31-12-2007 was 6191. Besides, 44405 Ex-
servicemen were provided employment in Non 
Government Sectors. State-wise list Is not maintained 
for all the schemes. However State-wise placement of 
Ex-servicemen during the last three years through the 
Aajya Salnik Board (ASB) Is given In the enclosed 

Statement-II. 

As. 3 lacs 

As. 4.50 lacs 

As. 5 lacs 

As. 2 lacs 0 As. 1 lac 
per child max to two 
children 

(d) The expenditure incurred on the welfare and 
training· schemes during the last three years are as 
under: 

(figures in Rs. lakhs) 

2005-06 2006-07 2007-08 

Welfare 93.47 197 336.17 

Training 240.17 786.76 1226.95 

The State-wIse details of last three years of weKare 
grants are given in the enclosed Statements-III, IV, V 

and VI. 
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ECHSfunds ere not dotted state-wise, However. 
1he expenditure incurred during the last three years Is 

St. Budget (crs) 
,No. '. 

(a) Rev 

(b) ~ 

Total 

2005-06 

181.78 

16.81 

198.59 

(e) and (f) It is proposed to Increase the BUdget 
for training of ax-servicemen from Rs. 13.50 aroras to 

as fotlows:-

2006-07 

320.80 

20.22 

341.02 

2007-08 

489.91 

8.10 

498.01 

Rs. 17.00 crores in this finanplal year and for weHare 
activities from t:ls. 24.00 crores to Rs. 41.50 croraa 
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Details 01 FirMnciai Asslstarrce of Serious DIseues· I&r the IMt Thrw Y_ 

2005-06 2008-07 2007..Q8 

No. cases Amount No.C8888 Amount No. CUea Amount 

2 3 4 5 e 7 

Andhra Pradesh 8 376350 4 288430 3 278209 

Arunachal Pradesh 0 0 0 0 0 0 

Assam 0 0 83778 0 0 

Bihar 0 0 0 0 0 0 

Chhattisgartl 1 112500 

Delhi 3 276750 4 208415 :f 337500 

Goa 58500 0 0 2 11J7SOO 

Guiarat 9750 2 34835 1 93758 

Haryana 12 769223 9 495708 ". 9293U 

Himachal Pradesh 11 973923 7 529921 4 :Mae 

Jammu and KashmIr 5 298556 3 129790 2 11Q'OO 

Jharkhand 0 0 a 0 

Kamataka 13 1041668 13 n4975 6 298837 

Kerala 21 1300138 29 1899199 11 850338 

Madhya Pradesh 93600 4 191850 0 0 

Maharashtra 9 786324 14 875033 3 132358 

Manipur 0 0 

Meghalaya 0 0 

Mizoram 1 295Q 

Orissa G 0 

PurUab 29 2356691 8 752&17 10. 893130 
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of Italy has been signed on 16-1-2008. The MoU inter-
alia provides for cooperation in agriculture and 
horticulture, rural development, food quality and safety, 
plant science, animal health, animal breeding, fisheries, 
biotechnology, agricultural engineering and food 
processing. 

India and New Zealand already have an MoU on 
plant quarantine issues. A tripartite MoU among Indian 
Council of AgricuHural Research, Land Care Reaearch 
and Massey University. New Zealand is also being 
discussed and will be signed as soon as all the 
clearances are available. 

(c) The bilateral cooperation envisaged in the MoU 
will improve trade between the two countries. encourage 
exchange of ideas and technology and will be beneficial 
tor agricultural sectors of both the countries. 

Wheat Import by States 

3946. SHRI ASAOUDDIN OWAISI: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has given permission 
to States to import wheat directly to meet the demand 
of Public Distribution System (PDS) in these States; 

(b) if so. the details thereof mdicating the number 
of States that have been granted such permission; 

(c) whether such Imports are proposed to be 
subsidised by the Union Government; 

(d) if so. the details thereof: 

(e) the extent to which thiS is likely to help the 
States In improving availability of wheat in these States; 
and 

(f) the steps being taken ·0 help the States that 
have not been given such a permission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
POBUC DtSTAIBUTION (DR. AKHILESH PRASAD 
StNGH): (a) to (f) Ves. Sir. Given the low procurement 

of wheat for the Central Pool during 2007 and high 
demands for white/domestic wheat received, the State 
Governments of 4 States, namely Maharashtra. Madhya 
Pradesh, Rajasthan and West Bengal were directed to 

" import wheat rrom international market as per their 
choice from March to May, 2008, to meet about half of 
their requirement of wheat under the TPDS and welfare 
schemes during this period. The State Govemments of 
Andhra Pradesh and Kerala were also suggested to 
consider import of wheat from international market. 

A subsidy equal to the \evel of subsidy to be given 
by the Government of India to FCI tor Import of wheat 
for the aforesaid months would be r&-imbursed to the 
State Governments for the wheat to be Imported by 
them. 

[Trans/ation] 

COMUrner Complaints 
R ....... ICentrH 

3947. SHRI HEMLAL MURMU: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to slate: 

(a) whether on the occasion of National Consumer 
Rights Day the Union Government had directed the 
State Governments to set up complaint centres and 
provide telephone service on lines of Railway enqulty 

service at various levels for speedy redressal of 
consumer complaints; 

(b) if so, the details thereof and reactiofl of the 
States thereto; 

(c) the number of Districts In the country where 
such centres have already been established; and 

(d) the time by which It 18 Kkely to be extended to 
other districts? 

THE MtNlSTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR- AKHILESH PRASAD 
SINGH): (a) and (b) No Sir. 
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(c) and (d) Department has sanctioned 103 District 
Consumer Information Centres in 24 States. Scheme 
of District Consumer Information Centres has been 
discontinued since 2004. However. the Department 
initiated recently a new scheme ·State Consumer 
Helpline" in XI five year plan and funds have been 
released so far to State Govemment of Gujarat, Madhya 
Pradesh, Andhra Pradesh, Chattisgarh and Orissa. 

(English] 

Agrtcultural Production In Andaman and 
Nicobar Islands 

3948. SHRI MANORANJAN BHAKTA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the agricultural production and 

Crop Production ('000 Tonnes) 

productivity has declined in the Union Territory of 
Andaman and Nicobar Islands during the last three 
years; 

(b) if so, the reasons therefor; and 

(c) the steps taken/being taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Table below gives the production and productivity 
of different agricuHural commodities grown in the Union 
Territory of Andaman and Nicobar Islands during the 
last three years: 

Productivity (kg/hectare) 

2004-05 2005-06 2006-07 2004-05 2005-06 2006-07 

Rice 29.2 30.7 30.7 2729 2896 2896 

Maize 0.1 0.1 0.2 1000 1000 2000 

Pulses 0.4 0.4 0.4 571 500 571 

Foodgrains 29.7 31.2 31.3 2583 2713 2746 

Sugarcane 5.7 5.9 2.6 28500 19667 26000 

Arecanut 4.8 4.8 5.8 1091 1091 1415 

Banana 17.8 17.8 13.7 8900 8900 8563 

Coconut 87.1 87.1 89.0 3402 3402 4159 

Chillies 1.0 1.0 0.9 2500 2500 2250 

Ginger 1.8 1.8 1.9 3600 3600 9500 

Sweet Potato 2.6 2.6 0.5 5200 5200 5000 

Turmeric 0.7 0.7 0.5 7000 7000 5000 

Tapioca 5.0 5.0 2.0 6250 6250 6667 

"Production in MlDlon Nuts and Yield in NutsIHectare. 



415 Wr1ften Answers APRIL 21, 2008 10 Owstions 41'6 

In most of the cases, both production and 
proCIuctivity show Increase during 2006-07 over the 
previous two years. 

Government is Implementing the Centrally 
Sponsored Scheme, the National Horticulture Mission 
(NHM) since 2005-06 covering the Union Territory of 
Andaman and Nicobar Islands for the holistic 
development of Horticulture sector through area based, 

ragionaIly differentiate strategies to enhance horticulture 
production, improve nutritional security and income 
support to farm house holds. 

National Horticulture Mission 

3949. SHRI SUBRATA BOSE: 

SHRI PARSURAM MAJHI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether there is any proposal to expand the 
activities under National Horticulture Mission to create 
export potentiality in the States during Eleventh Five 

Year Plan; 

(b) if so, the details of Central schemes proposed 
to be implemented for the purpose atongwith the funds 
aliocated for the same, State-wise and to educate 
farmers to approach markets and evaluate clients; and 

(c) the role played by the National Horticulture 
Board in addressing the problems of farmers? 

lHE MINISTER OF STATE IN lHE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBliC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The Centrally Sponsored Scheme on National 
Horticulture Mission is being continued during the 
Eleventh Ave Year Plan for the holistic devetopment of 
horticulture by adopting an end-ta-end approach. The 
activities taken up under the scheme includes production 
of seed and planting material, area expansion, rejuve-
nation, organic farming, Integrated Pest Management, 
creation of infrastructure for Post Harvest Management 
and marketing Human Resource Development (HRD) is 
also an important component of the scheme. These 
activities enable the enhancement of production of 
horticultural produce for domestic consumption as well 
as exports. The state-wise details of funds provided for 
these activities during 2007-oB are grYen in the enclosed 
Statement. 

(c) The National Horticulture Board (NHB) is 
Implementing the foRowing schemes for the development 
of horticulture in the country: 

1. Development of Commercial Horticulture through 
Production and Post Harvest Management. 

2. Capital Investment subsidy for constructionl 
expanslOfllmodemization of cold storages and 
storages for horticutture. 

3. Technology Development and transfer for 
Promotion of Horticulture. 

The NHB has facilitated the setting up of 
Commodity based Growers Associations for addressing 
the problems of farmers and 19 such Associations have 
been formed under the overall aegis of Confederation 
of Indian Horticulture. 
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Aut_ ... for ....... Up 
Effluent Tt'88IIIIent .... ant 

3950. SHRI CHANDRA BHUSHAN SINGH: 

SHRI SUGRIB SINGH: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government has provided financial 
assistance for setting up of parks for modem high-tech 
weaving/knltting modem processing units and Effluent 
Treatment Plants; and 

(b) if so, the detaifs thereof aJongwith the funds 
allocated and released for the purpose during each year 

State 

Andhra Pradesh 

Bihar 

Gujarat 

Kamataka 

Maharashtra 

Punjab 

Rajasthan 

Tamil Nadu 

West Bengal 

Total 

Number of 
Project. 

5 

7 

5 

3 

6 

30 

ts.n on Wheat Procurement by 
Private Compant •• 

2005-06 

0.00 

0.00 

8.00 

0.00 

4.82 

0.00 

0.00 

5.73 

0.00 

18.55 

3951. SHRI ANANDRAO VITHOBA ADSUL: Will 
the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

<a) whether the Union Government has Imposed 
ban on procurement of wheat by private traders from 

of Tenth Plan, Stat&-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHAI E.V.K.S. ElANGOVAN): <a) and (b) 
The Scheme for Integrated Textile Paf1( (SITP) was 
approved in July. 2005 to facilitate setting up of Textiles 
Parks with appropriate support infrastructure facUities. 
SITP provides for giving assistance @ 400k of the 
project cost (common infrastructure, common facilities 
and factory buildings) subject to the limit ofRs.40 Crore. 
As per the target for the 10th Five Year Plan, 30 Textiles 
Park projects have been approved. Funds released to 
the sanctioned projects, year-wise and State-wise, are 
given In the table below:-

Year-wise Release of Funds (in Crote -Rupees) 

2006-07 2007-08 Total 

12.74 49.92 62.66 

0.00 0.00 0.00 

8.00 64.00 80.00 

2.12 10:62 12.74 

6.89 45.39 50 

0.00 4.00 4.00 

3.87 15.75 1.9.62 

5.39 40,91 52.03 

4.00 8.00 12.00 

43.01 238.59 3 

the States of Punjab and Haryana; 

(b) if so, the reasons therefor particularly when the 

same is not applicable in other States; 

(e) whether the Bhattiya Kisan Union and other 

organisations and individuals have requested the 

Government to lift such a discriminatory ban; and 
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(d) if so. the reaction of the· Govemment thereto 
and the steps taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No. Sir. 

(b) to (d) Do not arise. 

Re-EmpIoyment of Extra-
Departmental Employ ... 

3952. SHRt A.V. BELLARMIN: Will the Minister of 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Extra-Departmental Employees and 
Gramin Oak Sevaks who have served for more than a 
decade (10 years) are being sent out of service without 
any fault in Nagercoil Division of Postal Department; 

(b) if so. the details thereof alongwith the number 
of employees have been sent out; 

(c) whether the Govemment has any proposal to 
reinstate them; and 

(d) it so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATION AND INFORMATION TECHNOlOGY 
(SHRI JYOTIRADITY A M. SCINDIA): (a) No, Sir. 

(b) to (d) Does not arise in view of (a) above. 

Telephone Unee on Lene 

3953. SHRI M. SREENIVASULU REDDY: WIll the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOlOGY be pleased to state: 

(a) whether most of the public sector Banks taken 
lease of the lines of the Bharat Sanchar Nigam Umited 
(BSNL) particularly for Automated Teller Machines 
(ATMs) and core banking solutions in the counby; 

(b) if so, the details thereof; 

(c) whether frequent disruptions have been 
occurred due to the repairs of the lines by the BSNL 
staff which are connected to ATMs; 

(d) if so, the details thereof; 

(e) whether the Govemment has formulated any 
specific guidelines for the BSNL to ":lake alternative 
stand by arrangements meandatory; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATION AND INFORMATION TECHNOlOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (8) Yes, Sir. 

(b) The main Public Sector Banks which have 
taken leased circuits from BSNL are as follows: 

1. UCO Bank 

2. State Bank of India and its associated banks. 

3. Canara Bank 

4. Central Bank 

5. Union Bank 

S. United Bank of India 

7. Syndicate Bank 

8. Punjab National Bank 

9. Reserve Bank of India 

10. Allahabad Bank 

11. Indian Bank 

12. Bank of Baroda 

13. Vijaya Bank 

14. Bank of India 

15. Bank of Maharashtra 

16. Bank of Rajasthan 

17. Oriental Bank of Commerce 

18. Indian Overseas Bank 
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19. Corporation Bank 

20. Andhra Bank 

21. Dena Bank 

22. Punjab and Sind Bank 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

(e) and (f) Yes, Sir. BSNl has its own guidelines. 
Standby cable pair is being provided as back up 
wherever technically feasible in local lead portion. The 
long distance media is being provided on self healing 
OFC rings- for standby connectivity. BSNl also provides 
backup Integrated Services Digital Network (ISDN) 
connections on demand of the subscribers. 

Apparel Parka 

3954. SHRI SUGRIB SINGH: Will the Minister of 
TEXTilES be pleased to state: 

(a) the number of Apparel Parks for Exports 
working at present, State-wise; 

(b) the number of Apparel Parks for Exports 
sanctioned and set up during each year of Tenth Plan, 
State-wise; 

I 
(c) the funds allocated, released and spent for the 

purpose during the said period, State-wise; 

(d) whether the Government proposes to open 
more such parks during Eleventh Plan; and 

(e) if so, the details thereof aiongwlth the funds 
allocated for the purpose, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELANGOVAN): (a) Out of the 
Twelve (12) Apparel Park projects sanctioned under the 

Apparel Park tor Exports Scheme (APES), one Park in 
Tamil Nadu is fully functional. Basic Infrastructure 
facilities have been developed in eight projects where 
production activities have started in some units. These 
projects are located in the States of Andhra Pradesh 
(1), Gujarat (1), Kamataka (1), Kerala (1), Maharashtra 
(1), Tamil Nadu (1) and Uttar Pradesh (2). 

(b) Number of Apparel Park projects sanctioned, 
year-wise and State-wise, is as under:-

Year 

2001-02 

2002-03 

2003-04 

2004-05 

Name of the State (Number of projects) 

Gujarat (1), Uttar Pradesh (1) 

Andhra Pradesh (1), Kamataka (1), Kerala 

(1), Tamil Nadu (2), Uttar Pradesh (1) 

Madhya Pradesh (1), Rajasthan (1) 

Maharashtra (1), Punjab (1) 

(c) Assistance under the APES Is released to the 

Implementing Agency on reimbursement basis. Year-
wise and State-wise release of funds Is given In the 
table below:-

State Year-wise Release of Funds (in Crore Rupees) 

2003-D4 2004-05 2005-06 2006-07 2007-08 Total 

2 3 4 5 6 7 

Andhra Pradesh 0.00 1.25 1.12 0.67 1.68 4.72 

Gujarat 4.22 5.39 0.00 0.00 0.00 9.61 

Karnataka 0.00 2.41 8.74 0.00 4.15 15.30 



2 3 

Keraia 1.54 1.73 

Madhya Pradesh 0.00 0.00 

Maharashtra 0.00 0.00 

Punjab 0.00 0.00 

Rajasthan 0.00 0.00 

Tamil Nadu 1.33 7.43 

Uttar Pradesh 3.05 3.78 

Total 10.14 21.99 

(d) No, Sir. Apparel Park for Exports Scheme 
(APES) was discontinued in July 2005. However, 
assistance is being provided to the sanctioned projects 
where work had started before 31-07-2005. 

(e) Does not arise. 

o.cr.... In Postal SavIng Scheme 

3955. SHRI S.K. KHARVENTHAN: Will the Minislar 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

<a) whether there is decrease in household savings 
particularty investment in postal securities; 

(b) if so, the details thereof; 

(e) whether the Government has any proposal to 
restore bonus on Post Office Monthly Income Account 
(POMtA); 

toQuestlon$ 432 

4 5 6 7 

4.09 4.44 4.42 16.22 

0.00 1.69 2.82 4.51 

4.18 0.00 5.74 9.92 

0.06 0.8S 1.52 2.46 

0.98 0.00 0.00 0.98 

13.10 1.90 0.00 23.76 

7.16 8.61 8.20 28.80 

39.43 16.19 28.53 116.28 

(d) if so, the detait8 thereof a10ngwith the expected 
increase in postal deposit in the coming years; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITYA M. SCINDIA): (a) 
vea, Sir. The deposits in Post Office Small Savings 
Schemes are In dacreuing ttencI. 

(b) The Scheme-wise details of deposits in last 
three years are given In' the enclosed Statement. 

(e) to (e) The Government has already declared 
bonus at the ,... of 5% on the deposits made under 
Post Office Mor'IthIV Income Account (POMIA)Scheme 
on or after 8th December, 2007 upon the maturity of 
the deposit. It may attract more deposits in the scheme 
in coming year. 
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Details of deposits in Kisan Vikas Patras and 6 Yesr National Savings C8ItIIicate (VII/Issue) 
Schemes for the last thTf!J8 years. 

Name of the 

Certificate 

KVP 

Syr. NSC 
Vilith issue 

2004-05 

23600.73 

10246.88 

2005-06 

29281.00 

10539.91 

RecommendatIon in Regard to IPTY 

3956. SHRI NAVEEN JINDAL: Will the Minister of 

COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state: 

(a) whether the Government has accepted the 
recommendations given by Telephone Regulatory 

AuthoritY of India (fRAI) in regard to Internet Protocol 

Television (1PlV) as reported in 'Dainik Bhaskar' daled 

February 19.2008: 

(b) if so, the facts of the matter reported therein; 

and 

(c) the time by which these recommendations are 

likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION 

TECHNOLOGY (SHRI JYOTIRADITY A M. SCINDIA): (a) 

to (c) Govemment has received recommendations from 
Telecom Regulatory Authority of India (TRAI) on 

'Provision of IPTV Services· in January. 2008. These 
recommendations contain matters relating Licensing. 

content regulations and down linking policy with 

reference to IPTV Services. Recommendations of TRAI 

on ·Provision of IPTV Services" are being considered. 

Being a policy matter, no specifIC time frame can be 

provided for implementation of the recommendations. 

(Flgu .... In Crena) 

2006-07 Increase Increase 

Decrease in Decrease In 

2005-06 over 2006-07 over 

2004-05 2005-06 

23495.00 5680.27 -5786.00 

8971.00 293.03 -1568.91 

[Translation} 

3957. SHRI KAILASH MEGHWAL: Will the Minister 

of DEFENCE be pleased to state: 

(a) the progress made in Indo-Jepanese talks on 

defence cooperation since May. 2006; 

(b) the number of such talks held and the SUCC888 

achieved therein during the said period; and 

(c) the steps taken to actively pursue Indo-

Japanese cooperation in defence sector? 

THE MINISTER OF DEFENCE (SHRI A.K. 

ANTONY): (a) to (c) Consequent upon the visit of Raksha 

Mantri to Japan in May 2006. the inaugural Defence 
Policy Dialogue was held In Tokyo in April, 2007. Besides. 
as a part of our ongoing security dialogue the 5th 
Comprehensive Security Dialogue alongwitl\ the 4th 

MUitary to Military Talks, was held In Japan In February. 

2008. 

From Japanese side both Senior Vice Minister of 
Defence and Minister of Defence visited India during 

August 2007. 

Both sides are actively pursuing cooperation In the 

field of training. exchange of high level visits. participation 
in seminar and conferences etc. An Annual Calendar of 
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Events including above mentioned activities has also 
been drawn. 

Restart of Telephone Exchanges 

3958. SHAI HANSAAJ G. AHIR: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:' 

(a) whether the Government proposes to restart 
the tetephone exchanges and reinstal the mobile towers 
damaged by naxalites in naxalite affected areas of 
Maharashtra; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTlRADITY A M. SCiNDIA): (a) 
Yes. Sir. 

(b) At Yetchil, microwave repeater and powerplant 
etc. was burnt by naxalites which affected the telecom 
services including the landlines. WLL and GSM mobile 
at Etapalli Short Distance Switching Area (SOCA). Tower 
was intact but restoration of repeater by providing 
reptaoement of power plant and microwave equipment 
was not advised by the state administration at same 
location. 

All the telecom services for Etapalli SDCA have 
now been restored by providing microwave tower. 
microwave repeater equipment at Perimili. 

[English] 

Unemployment Problem In 
North Eastern Region 

3959. SHRI RAJ IV RANJAN SINGH "LALAN': WIll 
the Minister of LABOUR AND EMPLOYMENT be 

pleased to state: 

(a) whether the unemployment has been identified 
as the major problem of North Eastem Region of the 

country; 

(b) if so, the details regarding the number of 
educated. uneducated. skilled. unskiHed and technically 

trained unemployed youths in this region; State-wise; 
and 

(c) the schemes formulated. target fixed and funds 
allocated for generation of employment opportunities in 
said categories of youths during the Eleventh Plan 
Period? 

THE MINISTER OF STATE OF THE MINISTAY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Govemment of India is fully aware 
of the unemployment problem that the country including 
the North Eastem Region IS currently faCing. 

(b) States wise details of number of educated. 
uneducated. skilled and unskilled jobseekers inclnding 
youth. all of whom may not necessarily be unemployed. 
registered with employment exchanges in the North 
Eastem Region are given in the enclosed Statement-I. 

(C) Government of India has been implementing 
various employment generation and poverty alleviation 
programmes allover the country, including north eastem 
region. Some of these are Swam Jayanti Shahari 
Rozgar Yojana (SJSRY). Prime Minister's Rozgar Yojana 
(PMRY). Pradhan Mantri Gram SaClak YOjana (PMGSY). 
Swam Jayanti Gram Swarozgar Yojana (SGSY) and 
Sampoorna Grameen Rozgar YOlana. Progress of 
special employment generation programme of north 
eastern region during 10th Plan are given in the 
enclosed Statement-II. During 11 th Five Year Plan, 10% 
of total Plan outlay has also been earmarked for north 
eastem region. The 11th Plan document, approved by 
National Development Council. has projected that 58 
mllUon job opportunities are likely to be created during 
the 11 th Plan period. The additional employment 
opportunities in the Mure will be generated mainly in 
the services and manufacturing sectors. in particular. 
labour intenSive manufacturing sectors such as food 
proceSSing. leather products, footwear, and textiles. and 
service sectors such as tourism and construction in the 
country, including North Eastern Region. Economic 
growth in different sectors is normaUy accompanied by 
growth in employment opportunities as well. Under the 
projects on 'Establishment of new inS in the Norah-
Eastern States and Sikkim·. 22 new IT.f6 are being 
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established, 35 existing ITls are being modernized and 
3 additional new ITls have no:w been approved by 
Planning Commission. On completion of implementation 

of the project scheme, the capacity In ITls in the 
Northern Eastern States would increase by 8900 sea18, 
from the existing 7244 to 16144. 

SUtement-l 

Number of Job Seekers Registered with Employment Exchanges as on 31-12-2005 

(In thousands) 

Total Educated Uneducated Ex-tTl Full-Term 
Apprentices 

Arun~ Pradesh 25.1 15.4 9.7 0.Q1 

Assam 1760.8 1224.0 536.8 14.0 0.5 

Manlpur 532.3 342.8 189.5 2.1 0 

Meghalaya 38.0 24.3 13.7 0.3 0 

Mizoram 34.4 20.4 14.0 1.6 

Nagaland 44.3 25.8 18.5 0.3 

Tripura 399.7 175.7 224.0 3.2 02 

Total 2834.6 1828.4 1006.2 21.6 0.7 

'No Employment Exchanges is functioning in this Stales. 

o Figures less than fifty. 

Starement-ll 

The number of persons actually provid8cJ employment under special employment 
generation schemes in the North Eastern Region during 70th Five Year Plsn 

51. Name of 5tates PMRY REGP SJSRY 5GRY SG5Y NREGA 
No. Estimated Estimated No. of Mandaya Total No. of 

Employment Employment Mandaya Generated Swarojgaries household 
Generated opportunities of wof1( (in lakhs) Assisted provided 

(in numbers) (in numbers) generated (in numbers) employment 
(in lakhs) (In numbers) 

1 2 3 4 5 6 7 8 

1. Arunachal Pradesh 3049.5 6253 2.49 64.73 6864 16926 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 3 

Assam 38743.5 

Manipur 2892 

Meghalaya 2878.5 

Mizoram 2361 

Nagaland 4542 

Sikkim 208.5 

Tripura 11604 

Total 66279 

ESI Facilities to AgrIcultural 
Labourers 

4 

116832 

4986 

11466 

41169 

15485 

8722 

15933 

220846 

3960. SHRr G.M. SIDDESWARA: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) the details of male, female farmers and 
agricultural labourers in the country, State-wise; 

(b) the details of medical facilities/services available 
to this community in the country; 

(c) whether the Government proposes to introduce 
separate medical facilities for them on trie pattern of 
Employees State Insurance (ESI); and 

(d) If not, the steps taken by the Govemment to 
ensure fulfilment of medical need of this community? 

THE MINISTER OF STATE OF THE MINISTRY OF 

5 6 7 8 

1.33 3094.85 283810 792270 

1.16 106;70 5524 17880 

0.00 163.37 17904 96627 

0.00 60.59 17242 50998 

260.27 505.72 15009 27884 

28.62 35.24 7800 4107 

0.50 511,45 39398 74335 

294.37 4542.65 393551 1081027 

LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) As per Census 2001, the details of 
number of agricultural labourers (Male, Female) State-
wise are given in the enclosed Statement. 

(b) to (d) The Government has launched the 
National Rural Health Mission to provide basic health 
care delivery system in rural areas. The Govemment 
has also launched the 'Rashtrlya Swasthya Bima Yolana 
(RSBY) for BPL families in Unorganised Sector on 1st 
October, 2007 for the unorganized sector worker's family 
of five Which, Inter-alia, include agricultural labourers. 
The scheme provides for smart card based cashless 
health insurance cover of Rs. 30,000 per family per 
annum on a family floater basis. Presently, there Is no 
proposal to implement separate medical facility on the 
line of 'Employees State Insurance' for the agricultural 
labourers. 

Statement 
Details of Agricultural workers in respect Male, Female separately, State-wise 

(Source: Census 2001) 

SI. No. Name of the State/UTs Number of Agricultural Labourers 

Male Female Total 

2 3 4 

1. Andhra . Pradesh 6453741 7378411 13832152 
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2 3 4 5 

2. ArunachaJ Pradesh 10329 8511 18840 

3. Assam 832508 431024 1263$32 

4. Bihar 8730251 <t687483 1341n44 

5. ChhaUisgarh 1262559 1828799 3081358 

6. Goa 15970 19898 35808 

7. Gujarat 2509851 2852007 5181858 

8. Haryana 717133 581888 1278821 

9. Himachal Pradesh 55858 38513 94171 

10. Jammu and Kashmir 190339 58082 246421 

11. .Jhfutmand 1485322 1385975 28512ff1 

12. Kamataka 2820927 3808015 8228942 

13. Kenlla 1078354 542497 1820851 

14. Madhya Pradesh 3518388 3882302 7400810 

15. Maharashtra 4924034 5891228 1Q815282 

16. Manipur 49928 83702 113130 

17. MeghaJaya 90888 80808 171894 

18. Mizoram 12n5 14008 28783 

19. NagaIand 15985 14922 30907 

20. Orissa 2587198 2411908 4918104 

21. PunJab 1104140 385121 14891B1 

22. RBJasthan 1055332 1488387 2523119 

23. Sikkim 8782 8238 17000 

24. Tamil Nadu 4256380 4381270 8837830 

25. Tripura 182840 113492 278132 

28. Uttar Pradesh 8245599 5155312 13400911 

27. Uttrakhand 190494 89189 259883 

28. West· Bengat 5080236 2282721 7382957 
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1 2 3 4 5 

29. Andaman and Nicabar Islands 4043 1128 5189 

30. Chandigartl 461 102 583 

31. Dadra and Nagar Haveli 5429 9288 14715 

32. Oamanand Diu 347 978 1323 

33. Delhi 11224 4549 15773 

34. Lak8hadweep 00 00 00 

35. Pucluchery 42117 30134 72251 

Total 57329100 49448230 108775330 

.... : Menipur fig&ns exclude..., Malam. PaomaIa and PuNI sub-divs of Senapati DIstrict in 

Manipur 8tale • cenaus results were cancelled due to administrative and technical reasons. 

3961. SHRI E.G. SUGAVANAM: Will the Minister 
of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state: 

(a) whether the MTNL has recently reduced the 
internationa, call rates to various counmeJ; 

(b) if so,the deIaiIs thereof; 

(c) whether the BSNL has also proposed to follow 

suit; 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITY A M. SCINOIA): (a) 
and (b) MTNL has reduced the ISO call rates for the 
VOIP customers only w.eJ. 1st February. 2008. The 
reduced rates are applicable to 100 countries and 22 
mobile destinations at a rate of Re. 1 per minute. In 
general for countries· where call rates were Rs. 2 and 

Rs. 3 per minute have been reduced to Re. 1. For 

countries where call rates were As. 6. 8 and 12. the 
corresponding reduction has been made to Rs. 4. 6 -.d 
8 per minute. 

(c) No, Sir. 

(d) Do not arise in view of (c) above. 

(e) Tariffs offered by BSNL are reviewed from time 
to time keeping in view, the needs of the customers. 
prevailing market conditions and setUement rate payable 
for carrying the international call to the foreign carriers! 
ILOO operators. It is already offering 'Call Now' Card 
under which a customer can make ISO calls at very 
low competitive rates. 

Revenue Through Spectrum Fee 

3962. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a> the total amount of revenue earned through 
spectrum fee during the last three years as on date, 
year-wise: 
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(b) Whether the Government is planning to increase 
the spectrum fee; 

(c) if so, whether It would have an impact on the 
tariffs; 

(d) whether the Government is planning to check 
the tariff and earn more revenue through spectrum; and 

(e) if so, the cletails thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITY A M. SCINDIA): (a) 
Revenue collections relating to spectrum charges for the 

last three financial years as on date are as uncler:-

Year 

2005-06 

2006-07 

2007-08 

Amount 
(Rs. in Crores) 

1376 

2090 

3015 
------------------

(b) to (e) The review of spectrum fee/charges is 
undertaken from time to time, taking into account various 
relevant aspects. The stake holders are consulted with 
a view to bring spectrum charges to a realistic level 
and reflect a realistic value of this scarce natural 

resource. 

Substandard Inputs 

3963. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether substandard, spurious and fake inputs 
like seeds, fertilisers, insecticides, pesticides etc. abound 
in the marht that adversely affect the farming 

community; 

(b) if so, the details thereof and preventive/punitive 

steps taken to check the menace; 

(c) whether the Government has received 

complaints from the farming community that seed 
corporation have failed to provide· quality seeds; and 

(d) if so,the detaHs thereof and corrective steps 
taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) No, Sir. The Govemment is taking all possible 
measure to check sale of sub standard inputs like seeds, 
fertilizers, insecticicles, pestiecides etc. Govemment have 
provided legal framework to strengthen the quality 
assurance regime for various agrtculture inputs under 
the Seeds Act, 1966, Seeds Rules, 1968, Seed (Control) 
Ordex, 1983, Fertilizer (Control) Order, 1985, Insecticides 
Act, 1968 and Insecticides Rules, 1971 as amended 
from time to time. Enforoement of these legal instruments 
is vested with the State Governments and Union 
Territories. Insp&ctors notified under these legal 
instruments are empowered to draw samples, verify 
stocks and issue stop sale orders in case the agriculture 
inputs do not conform to the provisions of these Acts! 
Rules and Orders. 

(c) and (d) No such report has been received. 

[Translation] 

Procurement 01 Automatic Mall 
PrOC8Mlng MachJnea 

3964. SHRI RASHEED MASOOD: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Department of Posts proposes to 
procure automatic mail processing machines for sorting 
of mail; 

(b) if so, the details thereof; 

(c) the time by which It is likely to be procured; 
and 

(d) the number of cargo planes with the Postal 
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Department and the routes on which they are being 

used in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION 

TECHNOLOGY (SHRI JYOTIRADITYA M. SCI NOlA): (a) 

Yes, Sir. 

(b) and (c) Installation of automatic mail processing 

machines for sorting of mail forms a part of the 11th 

FIVe Year Plan scheme of the Department of Posts. The 

details of the machines and their procurement depends 

on approval of the Government. Automatic mail 

processing machines at Delhi and Kolkata were 

approved by the Govemment in 10th Plan. and action 

has already been initiated to firm up the request for 

proposals. 

(d) The Department of Posts has chartered one 

Cargo plane from Air India for a period of one year. 

The cargo plane operates on Kolkata-Guwahati-Imphal-

Agartala-Kolkata route six days a week. 

[English} 

Permission for Deep Sea Fishing 

3965. SHRI RAMESH DUBE: Will) the Minister of 

AGRICULTURE be pleased to state: 

(a) whether the Union Government has issued 

letter of permission to Fishing Units operating in deep 

sea; 

(b) if so, the details thereof; 

(c) whether certain agencies are obstructing fishing 

activities on the excuse of letter of permission; and 

(d) if so, the remedial steps taken by the 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) and (b) So far 158 Letters of Permission 

(LOPs) have been Issued to 40 Companies for fishing 

in the Deep Sea, out of these 119 are for Tuna Long 

Lining, 25 for Mid Water/Pelagic Trawling, 07 for Hook 

and Long Lining, 05 for Pure Seining and 02 for Squid 

Jiggers. 

(c) No Sir. 

(d) Does not arise. 

{Translation} 

Foreign Investment In Agriculture 

3966. SHRI RAGHUVEER SINGH KOSHAL: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) the proportion of Foreign Direct Investment 

(FOI) in the agriculture sector out of the total FDI in the 

country during the last three years; 

(b) whether the Govemment proposes to reserve 

a certain percentage of foreign investment for the 

agriculture sector: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

A statement, made available by Department of Industrial 

Policy and Promotion, indicating financial year-wise FDI 

inflow from April, 2004 to January 2008 in various 

sectors including Agriculture Services is enclosed. 

(b) and (c) Under the liberalized economic 

environment, investment decisions are taken by the 

entrepreneurs based on their techno-economic 

Judgments and commercial considerations. Govemment 

has not fixed any target for FDJ. 
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StIItemMt . 

Fmancial Y88r-wisB FDI Inflows from April 2004 to January 2008 

(Amount In US$ million) 

St. Sector 2004-05 2005-06 2006-07 2007.()8 Total· 
No. Apr.-Mar. Apr.-Mar. Apr.-Mar. Apr.-Jan. 

2 3 4 5 6 7 

1. Metallurgical Industries 182.39 146.89 172.85 519.62 1.021.75 

2. Mining 9.92 6.15 6.62 441.60 464.29 

3. Power 52.94 87.09 157.47 232.50 530.00 

4. Non-Conventional Energy 0.01 0.11 2.11 32.96 35.20 

5. Coal Production 0.00 0.00 1.30 14.08 15.38 

6. Petroleum and Natural Gas 113.47 14.17 89.37 378.48 595.49 

7. Boilers and Steam Generating 0.54 0.00 . 3.31 0.97 4.82 
Plants 

8. Prime Mover (other than elect- 0.05 0.00 0.00 0.28 0.34 
ricaI Generators) 

9. Electrical Equlpments 97.70 35.18 78.85 818.56 829.29 

10. Computer Software and 538.52 1,374.84 2.814.43 1,254.74 5.782.53 
Hardware 

11. Electronics 86.16 39.05 41.45 16.27 182.92 

12. Telecommunications 124.53 623.55 4n.74 1,084~63 2,310.44 

13. Information and Broadcasting 10.24 55.95 43.56 233.10 342.88 
(including Print Media) 

14. Automobile Industry 122.17 142.97 275.73 447.79 988.86 

15. Air Transport (including Air 4.11 10.27 92.14 93.24 199.78 
Freight) 

16. Sea Transport 34.91 53.63 72.52 87.78 248.84 

17. Ports 13.04 0.50 0.00 0.00 13.55 

18. Railway Related Components 4.48 14.67 25.82 12.36 57.33 
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2 3 4 5 6 7 

19. Industrial Machinery 8.89 42.80 19.27 19.19 90;"5 

20. Machine Tools 11.04 23.00 37.34 47.54 118.92 

21. Agricultrual Machinery 0.00 92.71 25.19 6.10 125.00 

22. Earth-Moving Machinery 0.10 50.87 0.99 66.09 118.06 

23. Miscellaneous Mechanical and 12.34 51.26 64.32 182.83 310.75 
Engineering Industries 

24. CommarciaI Office and House- 14.12 25.54 44.88 6.15 90.69 

hold Equipments 

25. MecIcaI and Surgical Appliances 5.25 1.53 13.43 10.08 30.29 

26. Industrial Instruments 1.08 0.38 0.00 2.23 3.69 

27. Scientific Instruments 0.03 0.10 0.07 0.00 0.21 

28. Mathematical, Surveying and 0.00 0.00 0.00 0.00 0.00 

Drawing Instruments 

29. Fertilizers 13.46 4.24 5.01 1.17 23.88 

30. Chemicals (other than Fertilizers) 198.07 389.77 205.43 194.15 987.43 

31. Photographic Raw Film and Paper 6.30 0.00 2.81 52.84 61.95 

32. Dye-stuffs 1.18 0.00 0.00 1.93 3.11 

33. Drugs and Pharmaceuticals 292.07 172.44 214.84 236.98 916.33 

34. Textiles (inctuding Dyed. Printed) 43.04 94.33 12526 93.87 356.49 

35. Paper and Pulp (including ;Paper 2.70 27.38 5.06 29~72 64.88 

products) 

36. Sugar 2.94 3.00 16.54 10.07 32.54 

37. 1=ennentation Industries 9.13 189.83 27.58 25.86 232~39 

38. Food Processing Industries 38.51 41.74 98.24 61.10 24020 

39. Vegetable Oils and Vanaspali 9.09 12.31 16.22 0.26 37.88 

40. Soaps, CosmeticS and Toilet 0.89 88.51 6.04 9.78 105.23 

Preparations 

41. Rubber Gaod8 40.06 34.01 18.75 5;98 98.81 
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1 2 3 4 5 6 7 

42. leather, lea1her Goods and 0.44 1.11 8.26 5.28 15.10 
Pickers 

43. Glue and Gelatin 0.00 0.00 0.00 1.71 1.71 

44. Glass 8.36 0.81 1.43 10.37 20.98 

45. Ceramics 26.79 5.59 57.46 90.29 180.13 

46. Cement and Gypsum Products 0.16 452.08 242.69 9.43 704.36 

47. Timber Products 0.07 0.33 0.00 0.39 0.79 

48. Defence Industries 0.05 0.00 0.00 0.00 0.05 

49. Consultancy Services 254.61 46.89 115.36 173.29 590.15 

SO. Services Sector 443.55 543.42 4,663.65 3,040.81 8,691.44 

51. Hospital and Diagnostic Centres 25.16 32.53 38.14 219.12 314.96 

52. Education 1.91 4.53 47.29 23.23 76.96 

53. Hotel and Tourism 37.01 71.78 194.83 324.02 627.65 

54. Trading 14.56 27.82 115.42 539.75 697.55 

55. Retail Trading (Single Brand) 0.00 0.00 0.00 1.98 1.98 

56. Agriculture ServIces· 3.83 7.59 15.11 106.38 132.90 

57. Diamond, Gold Ornaments 8.33 15.37 61.78 37.62 123.10 

58. Tea and Coffee (Processing and 0.00 1.43 6.20 18.94 26.57 

Warehousing Coffee and Rubber) 

59. Printing of Books (Including litho 12.03 9.52 61.19 19.50 92.25 

Printing Industry) 

60. Coif 0.47 0.59 0.04 0.01 1.12 

61. Construction Activities 152.00 1SO.58 985.36 1,313.32 2,601.26 

62. Housing and Real Estate (indud- 0.00 38.04 467.34 1,635.66 2,141.04 

ing Cineplex, Multiplex, Integrated 
Townships and Commercial 
Complexes etc.) 

63. Miscellaneous Industries 123.91 198.92 319.62 361.54 1,004.00 

Sub Tot8I 3,21 .... 1.UI.72 12,481.77 14,487.1' .,717.33 
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2 3 4 5 6 7 

64. Advance of Inflow 540.25 0.00 0.00 0.00 540.25 

65. Stock Swapped 0.00 6.23 3,234.42 0.17 3,240.82 

Grand Total 3,758.94 5,545.95 15,726.19 14,467.33 39,498.40 

Note: Agriculture Services include Floriculture, Horticulture and Hybrid Seeds and Plantation. 

Deceitful Campaign. by Private 
Telecom Companie. 

3967. SHRI MANSUKHBHAI D. VASAVA: 

SHRI V.K. THUMMAR: 

Will the Minister of COMMUNICATIONS AND 
INFORMA nON TECHNOLOGY be pleased to state: 

(a) whether some private telephone companies are 
befooling the people through advertisement and 
marketing campaigns and the Govemment is not taking 

any action thereto: 

(b) if so. the reaction of the Govemment thereto; 

(c) the objectives for which Telecom Regulatory 
Authority of India (TRAI) has been constiMed by the 

Govemment; , 
(d) the reasons for not taking action against these 

deceitful campaigns by this Authority; 

(e) whether any action has been taken by the 

Govemment in this regard; and 

(f) if so, the details thereof during the last three 

years and as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITY A M. SCINDIA): 
(a), (b), (d) to (f) Transparency in the provision of 
telec..,m services and marketing thereof by the 
companies has been an issue of high priority. A number 
of measures have been taken by Telecom Regulatory 
Authority of India (TRAI) since its inception to promote 
transparency In the offer of services In the interest of 

protecting consumers. These include the issue of 
Regulations, Directions, Orders and Advisories from time 
to time and this Is an ongoing process. Some of the 
important measures mandated by TRAI to improve 
consumer transparency Include the following: 

(i) With a view, to remove confusion in respect 
of tariff plans marketed as having 'Lifetime 
Validity', TRAI issued regulatory guidelines vide 
Telecom Tariff Order 43rd Amendment notified 
on 21st March, 2006. Any tariff plan presented, 
marketed or offered as having lifetime or 
unlimited validity shall continue to be available 
to the subscriber as long as the service 
provider Is permitted to provide such telecom 
service under the current license or renewed 
license. The service providers were told to 
inform the customers the current period of 
expiry of their license. 

(ii) All publication/advertisements of tariffs shall be 
in a specified format and shall provide certain 
essential information viele Direction dated 2nd 
May, 2005. 

(iii) The websites of the service providers and the 
tariff brochures available in the retail outlet 
shall contain complete details of the tariff plans 
vide Direction dated 2nd May, 2005. 

(iv) No chargeable value added service shall be 
provided to a customer without his explicit 
consent viele Direction dated 3rd May, 2005 
and 30th October, 2007. 

(v) The pulse rateJtariff for premium rate service 
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shall be published in all communications' 
advertisements vide Diractlon dated 3rd May, 
2007. 

(vi) Service providers shall infann customefB in 
writing, within a week of activation of service, 
the complete details of his tariff plan. The 
changes in any itemlaspect of tariff in the 
chosen package shall also be intimated to the 
customers, in writing vide Direction dated 29th 
June,2OO5. 

(vii) No tariff plan shall be offered, presented, 
marketed or advertised in a manner that is 
likely to mislead the subscribers vide Direction 
dated 16th September, 2005. 

(viii) All mon1hIy fixed recurring charges which are 
compulsory for a subscriber under any given 
plan shall be shown under one head vide 
Direction dated 16th September, 2005. 

Compliance with the Regulations, Directions, 
Orders mandated by TRAI is closely monitored. TRAI 
has intervened in a large number of cases of telecom 
service providers. The service providers have promptly 
responded to these interventions of TRAI and have 
made necessary amends. OveraH, the action taken by 

TRAl from time to time has resutted in enhancing the 
transparency in the service provision by the teIecom 
service providers. Recently (on 29th January, 20(8) 

TRAl has mooted a consultation process on the subject 
of .1s8ues arising out of plethora of tariff offers in Acce8s 
Service Provision·. This exercise is aimed to bring in 
further transparency. 

(c) The objective of establishment of the Telecom 
Regulatory Authority of InOla as envisaged in TRAI Act, 
1997 is to regulate the telecommunication services, to 
protect the interest of service providers and consumers 
of thetelecom sector, to ptOmOte and ensureordet1y 

growth of the telecom sector and for matters connected 
therewith or incidental thereto. The unprecedented 
growth witnessed in the telecom sector it8etf is evident 
of the fact that these objectives are uppermost in the 
action plan of TRAI. 

PI'OIIlOtIon In Defence ..... 

3968. SHRI HARIKEWAL PRASAD: 

SHRIMANSUKHBHAI D. VASAVA: 

Will the Minister of DEFENCE be pIaaaad to staie: 

<a> whether the Jawans have not been getting 
opportunities for promotion in Defence ServIces; 

(b) if so, the clarification of the Govemment in this 
regard; 

(C) the names of the highest post to which a Jawan 
can get promotion during his service tenure; and 

(d) the reaction of the Government to the leek of 
opportunittes before the .defenceperaonnel for 
promotions? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) to (d): Personnel Below 0ftIcenI Rank 
(PBOR) in Armed Forces 818 provided opportunities for 
promotion provided they meet the laid down eligibility 
criteria. Subedar Ma;or, Master Chief Petty Officer Fm 
Class (MCPCH) and Muter Warrant Officer inAnny, 
Navy and Air Force respectively, is the highest post to 
which a PBOR can get promotion during his service 
tenure. In addition, PBORs of all the three Services can 
also get promoted 88 officers on meeting the requisite 
Hlectioncriteria. Further, provision exists for Assured 
Career Progression (ACP) of all PSORa in De1ence 
Services. However, improvement in the service 
conditions and promotional opportunities of the PBORs 
is a continuous process. 

AecIuGIIon In CIIIf ...... 

3969. SHRI V. K. THUMMAR: Will the Minister of 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the private mobile operators have 
8ta8hed the local, STD and ISO call rates recently; 

(b) if so, the details thereof; 

(c) whether the public sector tetecom companIe8 
win also follow the 1Uit; and 
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(d) jf 50,. thedetaits thereof? 

THE ~N1STEA OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHAI JYOTIAADfTYA M. SCINDIA): (a) 
aftd (b) The local, STD and ISO caU rates are under 
fONlbaarance and are cons1anUy modifiedIraduced by the 
operators under various tariff packages as per prevailing 
matKet forces. Most of the private mobile operators have 
reduced the call rates recently. 

(c) and (d) Based on the needs of the customers, 
pnwailing martcet conditions and TAAI guidelines, public 
sector companies Bharat Sanchar Nigam Ltd. and 
Mahanagar Telephone Nigam Ltd. review the tariffs from 
time to time. Recently BSNL has reduced the local call 
charges under Prepaid General Cellular service from Rs. 
1.20 to As. 0.90 for calls made to other networks within 
circte. 

{EngJishJ 

I~ In Trend of SmIIU 
Saving Accounts 

3970. SHAI AUPCHAND MURMU: WiD the MInister 
of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state: 
I 

(a) whether the West Bengal circle of Indian Post 
OffIces has lost a minimum seven lakh small saving 
accoun18 during the previous year; 

(b) if so, the reaons therefor; and 

(e) the stepS takenJbeing taken by the Govemment 
to increase the trend of small saving in the Post Offices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHAl JYOTIRADITYA M. SCINDIA): (a) 

Yea, Sir. 

(b) The decline in number of accounts refer to inter-
alia, investor's choice of altemative instruments for 

effecting savings. 

(c) In the recent past. the Govemment has taken 

following steps to increase the trend of small savings 
and make the small savings schemes more attractive: 

(i) The restriction on opening of more than one 
account during a calendar month under the 
Senior Citizens Savings Scheme has been 
removed with effect from 24th May, 2007. 

(ii) All categories of pensionefa have been allowed 
to open and maintain 'Pension Account' under 
Post OffIce Savings Account Aules, with effect 
from 11 th July, 2007. 

(iii) The penalty on pre-mature withdrawal of 
deposits under the Post Office Monthly Income 
Account (POMIA) scheme has been 
rationalized from 3.5% to 2% on withdrawal on 
or before expiry of three years and 1 % on 
withdrawal after expiry of three years. 

(iv) The maximum deposit ceilings of As. 3.00 lakh 
and As. 6.00 lakh under the Post Office 
Monthly Income Account (POMJA) Scheme has 
been raised to Rs. 4.50 lakh and Rs. 9.00 lakh 
in respect of single and joint accounts 
respectively. 

(v) Bonus at the rate of 5% on the deposits made 
under Post Office Monthty Income Account 
(POMI") Scheme on or after 8th December, 
2007 upon the maturity of the deposit, has 
been reintroduced. 

(vi) The benefit of Section SOC of the Income Tax 
Act, 1961 has been extended to the 
investments made under 5-Year Post Office 
Time Deposits Account and Senior Citizens 
Savings Scheme, with effect from 01-04-2007. 

(vii) Measures are also taken to promote and 
popularize these schemes through print and 
electronic media as well as holding seminars 
and meetings, providing training to the various 
agencies. involved in . mobilizing collection in 
Small Savings Schemes etc. 

(viii) A website of the National Savings Institute 
under Government of India, Ministry of Finance 
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has also been launched to facilitate interface 
with the pubtic through wider dissemination of· 
information on small savings and oo-line regist-
ration and settlement of investors grievances. 
The website address is nsiindia.gov.in. 

Test of BrahMos Mlae'le 

3971. SHAI NAND KUMAR SAl: 

SHRI SUGRIB SINGH: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether trial of BrahMos missile was held in 
the month of March, 2008; 

(b) if so, whether the govemment has assessed 
its impact on environment; 

(c) if so, the details thereof; 

(d) whether several countries have shown their 
interest in procurement of the missile; and 

(e) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) Yes, Sir. 

(b) and (c) In order to prove an additional capability 
of the BrahMos missile from ship to land target. a flight 
was canied out. The mission was executed with high 
precision, taking care of ecology and environmental 
protection. The mission proved the perfection of the 
missile. There was no dam age to the ecology and 
environment. 

Cd) and (e) There are countries showing interest 
on the product. Both the Indian and Russian 
governments will have to take joint decision on the 
countries to whom the missile could be exported. 

(Translation] 

ProducUon of Puisea 

3972. SHRI DAlPAT SINGH PARSTE: 

DR. CHINTA MOHAN: 

. WiH the Minister of AGRICULTURE be pleased to 
state: 

(a) the detaUs of the States where there is 
production and cultivation of Rice and Pulses in large 
quantities; 

(b) whether the Government has made any 
assessment regarding the annual requirements of 
Wheat, Rice and Pulses, Chana, Arhar, Moong, Urad 
and Massoor; 

. (c) if so, the details thereof, State-wise and year-
wise; 

(d) whether the Govemment encourages the States 
to increase the production of pulses by bringing additional 
area under pulses, utilization of rice fallows and 
intercropping of pulses with other crops; 

(e) if so, the details thereof; and 

(f) the amount spent on the National Pulses 
Mission during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The deIaIls of States where rice production is.more than J 

one million tannes and pulses production Is more than 
5 lakh tonnes during 2006-07 are given in the enclosed 
Statement. 

(b) and (e) Based on Behaviourstic Approach, the 
demand of Wheat, Rice and Pulses during the first year 
(2007.(}8) and the terminal year (2011-12) of the 11th 
Five Year Plan are given in the table below: 

(MUlton Tonnes) 

Year Wheat Rice Pulses 

2007-08 71.19 90.91 1S.n 

2011-12 n.36 98.79 19.91 

Sta1e-wiIe and pulse-wise details of ~d are 
not available . 

(d) to (f) Govemment has launched the National 
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Food Security Mission (NFSM) from Rabi 2007-()8 which, 
inter-alia. alms to Increase 1he production of pulses by 
2 million tonnesby the end of the 11th Five Year Plan 
by bringing additional area under pulses, utilization of 
rice fallows and Inter-cropping of pulses with other crops 
in 170 identified districts In 14 States of the country 
with the total Plan Outlay of Rs. 1239.88 crore. An 

amount of Rs. 103.65 crOffJ has been released under 
NFSM-Pulses during 2007-08 against the allocation of 
Rs. 104.63 crore. In addition to this an amount of As. 
106 lakh to the Indian Institute of Pulses Research, 
Kanpur and Rs. 88 lakh to ICRISA T has been released 
for improvement of pulses production in the country 
during 2007-08. 

Estimates of Area, Production and Yield of Rice during 2006-07 

State Area Production Yield 
('000 Hectares) (000 Tonnes) (kgJhectare) 

West Bengal 5687.0 14745.9 2593 

Andhra Pradesh 978.0 11872.0 2984 

Uttar Pradesh 5920.6 11124.0 1879 

Punjab 2621.0 10138.0 3868 

Orissa 4450.3 6824.7 1534 

Tamil Nadu 1931.4 6610.6 3423 

Chattlsgarh 3723.6 5041.4 1354 

I 
4989.3 1486 3357.1 Bihar 

Karnataka 1395.0 3446.0 2470 

Haryana 1041.0 3371.0 3238 

Jharthand 1623.6 2967.8 1828 

Assam 2189.0 2916.0 1332 

Maharashtra 1529.0 2569.0 1680 

Gujarat 734.0 1390.0 1894 

Madhya Pradesh 1661.3 1368.4 824 

Others 1971.7 3981.2 2019 

All India 43813.6 93355.3 213' 
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Area 
('000 HedaI8s) 

4108.1 

Maharashtra 3828.0 

Uttar Pradesh 2724.3 

3207.6 

19M.0 

2389.0 

Gujatat 1000.0 

3970.7 

Allindia 23191.7 

[English} 

3973. SHRI MADHU GOlJD VASKHt: 

SHRI NARAHARI MAHATO: 

SHRI SUBRATA BOSE: 

Will the Minister of AGRICULTURE, tla pleased to 
state: 

<a) whether as per the United Nations (UN) 
estimates, ... value of farm produce in deveJoping 
oountries is much less than that of devatoped countries 
like United Stales; 

, (b) if 10, the details thereof aJongMIh the steps 
taken to promote agro industries to provide cheap food, 
reduce poverty and providing emptovmentlo fan'ners; 

(e) whe1her the Government h8 l18uecI an 
adviIory to States for promoting best farm practices 
including Intercropping to maximise producIton In the 
ensuing kharif season: 

Cd) if so, wh8Iher the Govemment propoII8S to bear 

Production Vleld 
(' 000 Tonnes) (KgJHectare) 

3203.1 780 

2304.0 602 

1975.1 725 

1481.3 462 

1347.0 619 

893.0 3n 

593.0 593 

2401.0 605 

14197.5 612 

the risk in cue the farmers don't get adequate profits 
due to such intsrcropping; and 

(e) if SO, 1he details thereof? 

THE .....usTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MtNJSTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBlIC DISTRIBUTION (SHRI KANTllAl BHURIA): (a> 
and (b) As per Infonnatlon avattabI8 in the World Bank's 
World Development Report 2008 on agriculture tor 
Development, the agricultural productivity per woo<er in 
2OOH)3 for lOw and middle income countries was $ 557 
as compared to $ 24,438 for high income countries. 

The Government of India has taken new mitiatIves 
for revItaIlIatIon of agriculture sector, by launching two 
new Schemea namely, National Food Security Mlsaion 
(NFSM) to Improve production and prodtlctlvlty ot 
foodgnIInt and Ralhtrlya Kriahi Vikas Vojana with an 
objec1fve to IncentivII8 the stat.. so as to Incteue 
public invettment In agriculture and allied sedOr, to 
pRWide flexibility and autonomy to states In the process 
of planning and executtng agriculture and allied sector 
8ChemII and to maximize returns to farmers. 
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(c) to (9) In the National Conference on Agriculture 
for kharif campaign 2008 held in February 2008 states 

have been advised to take all necessary steps in time 
for maximizing kharif production including ensuring input 
supply, energizing the extension network and promoting 
best agronomic practices. Through the various schemes 
such as NFSM, Mini Mission-II of Technology Mission 
on Cotton and Mini Mission of Jute Technology Mission 
appropriate production technology indicating suitable 
intercropping are popularized through Field demons-
tration, Training of Farmers and Extension Workers. 

{Translation] 

Cloeure of 'Single Post Offlcee' 

3974. SHRI GIADHARI LAL BHARGAVA: 

SHRfMATI KIRAN MAHESHWARI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment proposes to make the 
Postal neIwoft< seMces efficient in the country especially 
in ruraJ areas of the country; 

(b) if so, the proposals in this regard during the 
Eleventh Plan; 

(c) whether the Government is goinglto close down 
SingJe Post Offices in rural areas; 

(d) if so, the details thereof; 

(e) the number of 'Single Post Offices' closed 
during the last three years, State-wise; and 

(f) the reasons for closing the said Single Post 

Offices in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITYA M. SCINDIA): (a) 
and (b) Yes, Sir. During the Eleventh Plan Period, it is 

proposed to open: 

(i) 3,000 Extra Departmental Branch Post Offices, 

(ii) 2,000 Oepartmental Sub Post Offices and 

(iii) 10,000 Franchisee Outlets throughout the 
country. 

3,000 Extra Departmental Branch Post Offices 
given in (i) above are proposed to be opened· mainly in 
rural areas of the country. 

(c) There is no general policy decision to etose 
down Single handed Post OffIces in ruraJ areas. 

(d) Does not arise in view of (c) above. 

(e) During the last three years viz. 2005-06. 2008-
07 and 2oo7-Q8, only 9 single-handed Post 0Ifices have 
been closed down. State/Circle wise details aJ8 given 
in the enclosed Statement. 

(f) Closure of post offices is resorted to in very 
rare and unavoidable circumstances, completion of 
construction \¥Oft( of a dam, dilapidated accommoda1ion, 
court orders for vacation of buildings and availability of 
post offices in close proximity etc. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Circle-wise Number of Single Handed 
Post Offices Closed 

Circles No. of Post Offices 
closed 

2 3 

Andhra Pradesh Nil 

Assam Nil 

Bihar Nil 

Chhaltisgarh Nil 

Dethi Nil 

Guiarat Nil 

Haryana Nil 

Himachal Pradesh Nil 

Jammu and Kashmir Nil 



APRIL 21, 2008 to QUestions 472 

1 2 

10. Jharkhand 

11. Kamataka 

12. Karala 

13. Madhya Pradesh 

14. Maharashtra 

15. North East 

16. Orissa 

17. Punjab 

18. Rajasthan 

19. Tam~ Nadu 

20. Uttar Pradesh 

21. Uttrakhand 

22. West Bengal 

Total 

[English] 

Command Area Development and 
Water Management Programme 

3 

Nil 

Nil 

Nil 

2 

1 

6 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

9 

3975. SHRI SUBHASH MAHARIA: Will the 

Minister of WATER RESOURCES be pleased to state: 

(a) whether the Govemment has issued guidelines 

for correction of system deficiencies for providing 

assistance under Command Area Development and 

Water Management Programme; 

(b) if so, the details thereof; 

(c) whether Government of Rajasthan has 

submitted proposals for correction of system deficiencies 

for 36-cana1 system of Chambal Command Area; 

(d) if so. the details and current status thereof 
a10ngwith the funds allocated for the purpose; 

(e) whether the Govemment proposes to reimburse 
funds every year as per the expenditure so that work Is 
not hampered due to shortage of funds and benefit start 
immediately; and 

(f) if so. the details thereof and the time by which 
the said project is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) According to the guidelines, financial assistance 
is provided for correction of system deficiencies In minors 
and distributaries of capacity up to 4.25 cumecs (150 
cusecs). The work of correction of system deficiencies 
has to be carried out only in those distributaries/minors 
where legalized Water Users' Associations (WUAs) and 
their federations at minor/distributary level have been 
fonned and are active. Further, the work can be carried 
out only in those distributaries/mJnors under which all 
On·Farm Development works have been oompIet8d. Also 
the distributary/minor committees should be willing to 
take over the systems after correction of system 
deficiencies. 

(c) and (d) The Govemment of Rajasthan has 
submitted proposals for correction of system deficiencies 
tor 40 canal systems of Chambal Command Area out 
of which proposals ot 20 distributaries/minors have been 
sanctioned in which On-Farrn Development works have 
been completed. The· details of the proposals submitted 
by the State Govemment and the proposal approved 
are given in the enclosed Statement. 

(e) The funds will be reimbursed to the State 
Govemment only after handing over of the system to 
the legalized WUAs fonned under the Rajasthan 
Farmers' Participation In Management of Irrigation Act 
2000. 

(f) The projects which have already been approved 
are likely to be completed by the State Govemment 
during current financial year. 
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StIIt"",.nt 

Details of Schemes Received from the Govemment of Rajasthan and Approved by the Ministry of 
Water Resources for Co"ection of System Deficiencies in Chambal Project under Centrally 

Sponsored Command Area Development 'and Water Management Programme 

St. Name of Schemes on CCA covered Estimated cost Approved It not approved, 
No. Correction of System in ha in Rs. lakh or not reasons/status 

Deficiencies received 
from the States 

2 3 4 5 6 

1. Kishan pura sub Branch 6230 250.20 Yes 

2. Jhalinura Distry 8168 279.00 Yes 

3. Manasgaon Distry 3421 136.25 Yes 

4. Dillod Dlstry 4789 192.00 Yes 

5. Kalyan pura Distry 3867 154.70 Yes 

6. Bhonra Distry 2904 116.16 Yes 

7. Kishan Gani Distry 2840 110.00 Yes 

8. Hanotia Distry 2197 87.86 Yes 

9. Palaitha Distry 8082 323.28 Yes 

10. Ayana Distry 6618 264.70 Yes 

11. Bajar disty system 6770 270.80 Yes 

12. Dehit disty system 1632 65.28 Yes 

13. Sunwasa disty system 2503 100.12 Yes 

14. Balkasa disty system 6073 242.92 Yes 

15. Patan disty system 4110 163.59 Yes 

16. Chari disty system 1275 51.00 Yes 

17. Chltawa and Kulinda distry 5983 239.32 Yes 

System 

18. Ishwarnagar distry 1272 55.88 Yes 

19. Ametha distry 3176 127.04 Yes 
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1 2 3 4 5 6 

20. Anantpura distry system 6098 243.92 Yes 

21. ltawa Branch canal Sys1em 5624 224.96 No 

22. KhatoIi Distry. 4166 166.00 No * 

23. Murena Oistry. 1389 55.56 No * 

24. laxmipura Distry. 8n5 351.00 No 

25. MatI Distry. 2210 88.30 No * 

26. Kankara Oistry. 880 35.20 No 

ZT. Gainta Distry. 5406 216.00 No * 

28. Bamawali Oistry. 1273 50.92 No 

29. NeemoIa Disrty. 566 26.00 No 

30. ChhapoI Distry. 1221 48.84 No 

31. Kunari DIstry. System 2108 84.32 No • 

32. Jamitpura distry. System 4159 166.36 No 

33. Tatera distry System 1794 71.76 No 

34. AHanagar Distry system 3414 136.56 No 

35. Andher distry system 4126 165.04 No • 

36. Khat-artt distry system 5051 202.04 No • 

37. DoIara system 3074 122.96 No 

38. Onkarpura distry system 1396 55.84 No • 

39. Dayalpura distry system 1161 46.44 No 

40. Kapren Branch 43.89 to 7533 301.32 No • 
51.35 km. and System 

Total 153324 6089.44 

• These acheme8 haYe not been approved 88 On-Farm development works have not bMn compJeIed·ln·them· WhIch •• pre-
reQUi8ite for approval. 
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[Translation] 

MalzeHybrtd 

3976. SHRI K.J.S.P. REDDY: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether·the Government proposes to introduce 
maize hybrid in the country to supplement the nutritional 
needs of children and the poor, and 

(b) if so, the details thereof and steps taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Government of India is implementing a Centrally 
Sponsored Integrated Scheme of Oilseeds, Pulses, Oil-
palm and Maize (ISOPOM) in 15 major maize producing 
states in the country with effect from 01-04-2004 to 
increase the production and productivity of maize and 
also to supplement the nutritional, needs of chndren and 
the poor. With a view to enhancing the productivity of 
maize, high yielding varieties and hybrids of maize 
including High Quality Protein Maize (HQPM) are being 
promoted under the scheme. 

I 

The hybrids viz. HQPM-I, HOPM-5, Shaktiman-I, 
Shaktiman-2, Shaktiman-3, Shaktiman-4 of Quality 
Protine Maize (QPM) have been released for cultivation 
on the farmers' field in the country. 

Further, in order to popularize the public sector 
maize hybrids, the seed minikits of maize hybrids are 
made available to the states under seed minikits 
component of. ISOPOM for distribution amongst farmers 

free of cost. 

[Eng/ish] 

H8ncIIoom IIar'k Scheme 

3fJ77. DR. M. JAGANNATH: WIll the Minister of 

TEXTILES be pleased to state: 

(a) whether the Government has launched Hand-

loom Mark Scheme; 

(b) if so, the details and features thereof; 

(c) whether some problems have arisen in the 
enforcement of the same; 

(d) if so, the details thereof alongwHh the steps 
taken by the Government to overcome the above 
problems and to popularise the scheme among the 
general public; and 

(e) the Financiai assistance provided to weavers 
for marketing and seiling their products? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. 
The Handloom Mark was launched by Dr. Manmohan 
Singh, Hon'ble Prime Minister of India on 28-06-2006. 

(b) The Office of the Development Commossioner 
for Handlooms, Government of India Introduced the 
'Handloom Mark' which will serve as a guarantee for 
the buyer that the product being purchased is genuinely 
hand woven and not of powerloom or mill made origin. 
in that sense, Handloom Mark will provide a distinct 
identity to the handloom products and help in 
popularizing the hand woven products in India and 
abroad. Handloom Mark will not only help in enhancing 
the sales of hand/oom products but also in providing 
better remuneration to the weavers. Textiles Committee 
is the implementing agency for Handloom Mark, 
Weavers, master weavers, handloom cooperatives and 
corporations, handlcom retailers and handloom exporters 
are the stakeholders of the Scheme and can avail of 
its benefits. The Handloom Mark Logo is in two forms. 
One for domestic use with the word 'Handloom' written 
below the logo and the other for exports with the same 
logo but the word 'hand woven in India' written below 
it. Textiles Committee issues Handloom Mark labels, 
priced at 60 paise per label, to the stakeholdels. The 
scheme covers all handloom fabrics and products made 
thereof. Handloom Mark label is being affixed on each 
handloom fabric, made-up item or handwoven garment. 
The sclleme is voluntary and operational throughout the 
country. 

Achievements: Till 31st March, 2008, a total of 
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76,54,686 HandIoom Mark labels have been sold; 3545 
stakeholders have been registered and more than 500 
retail shops all over the country are selling handwoven 
products bearing Handloom Mark. 

(c) and (d) No problems have arisen in the 
enforcement of Handloom Mark. To popularize the 
Scheme against the weavers as well as the general 
public, 29 handloom cluster level seminars, 3 State level 
seminafsltraining programmes have been organised and 
advertisements in regional language newspapers have 
been released across the country for popularizing the 
Scheme amongst the stakeholders. In addition, 
advertisements have been released in magazines in 
English, Hindi and Vernacular languages across the 
country to popularise the Handloom Mark amongst 
consumers. Further, participation in national and 
international events like Milan Fashion Week, Wills 
Ufestyle Fashion Week, Heimtextil Frankfurt, India@60 
celebration in New York etc. was organised to popularise 
Handloorn Mark amongst consumers, ImlJorters and 
exporters etc. 

(e) No financial assistance is being provided 
undner Handloom Mark to stakeholders. HC"·!'lrve, the 
one-time registration for weavers and master weavers 
is only Rs. 100 and 500 respectively. Further. the 
Handloom Mark label has been priced at only 60 paise 
per label. 

Penalty for Unsolicited Calls 

3978. SHRI UDA Y SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY be pleased to state: 

(a) whether Telecom Regulatory Authority of India 
(TRAI) has announced stiff penatties on telecom service 
providers and telemarketers of unsolicited calls and 
SMSs are made to mobile subscribers registered with 
the National Oo-Not·CaJl Registry (NONC); 

(b) if so, the details thereof; 

(c) whether the Government has penalised to 
telecom service providers and telemarketers; 

(d) if so, the details thereof; 

(e) whether theeartler .regulations issued by the 
Regulator were failed in regard to compliance and 
enforcement; 

(f) if so, the reasons therefor; 

(g) whether 88f'Vice provldershavetodged their 
disappointment with the Govemment inthts regard; and 

(h) if so, the details thereof a1ongw1th the stepa 
takenlbeing taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MfNls-ffiY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITY A M. SCINDIA): (a) 
and (b) The Telecom Regulatory AuthOrity of India 
(TRAI) has issued 'The Telecom Unsolicited COmmercIaJ 
Communications Regulation$, 2007' in June, 2007 to 
curb the nuisance of unwanted calls. In order to increase 
the effectiveness of compliance of these Regulations. 
the following amendments have been made: 

(i) To discourage the registered telemarketers 
from sending Unsolicited Commercial 
Communications. the Telecom Tariff Order 
(47th Amendment) has been issued which has 
the follOwing provisions:-

• Payment of Rs. 500 as tariff to the Service 
Provider in case the telemarketer makes the 
unsolicited commercial communications for 
the first time. 

• Payment of Rs. 1000 as tariff to the Service 
Provider in case the telemBrketer makes the 
unsolicited commercial communications for 
second (subsequent) time. 

• Disconnection of the telecom facilities of the 
telemarketer by the Service Provider If 
unaollcited commercial communication is not 
stopped even after imposition of the-
prescribed As. 500 and Rs. 1000 tariff by 
the Service Provider. 
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(Ii) In case Service Provider do not take action as 
per the above Regulations and a complaint is 
made to the Authority, an amount by way of 
financial disincentive· is imposable on the 
Service Providers. (An amount not exceeding 
five thousand rupees for the first non-
compliance and in case of second or subse-
quent non-compliance an amount not exceeding 
twenty thousand rupees for each such non-
compliance) . 

(c) In regard to penalization of telemarketers, as 
per information available with TRAI, the service 
providers have taken action against the telemarketers 
as per TRAl's Telecom Tariff Order. In regard to 
financial disincentive for Service Provider, the 
amendment to the Regulation was to come into force 
from the date of its publication in the official gazette. 
The amendment has been published in the Gazette 
only on 09-04-2008. 

(d) Details of action taken as on 31-03-2008 by 
Service Providers against telemarketers for violation of 
the Telecom Unsolicited Commercial Communication 
Regulations, 2007-

(i) Number of waming letters issued t9 = 11346 
registered telemarketers 

(ii) Number of registered telemarketers = 1026 
charged with Rs. 500 

(iii) Number of registered telemarketers = 321 
lines disconnected 

(iv) Number of unregistered telemarketers = 718 
lines disconnected 

(e) and (f) No, Sir. The earlier Regulation was not 
a failure. As per the data available with TRAI in the 
month of March 2008, on an average, daily 20 to 25 
million numbers were submitted by telemarketers with 
National Do Not Call (NDNC) Registry. These numbers 
fall in category of Do Not Call list. 

As per the available reports, approximately 

10 million subscribers have registered with National Do 
Not Call Registry. Further, Service Providers have 
informed that as on 29 February 2008, they have 
received only 29,665 complaints which Is a negligible 
0.29 % of total subscribers who have registetedwith 
NDNC. 

Therefore, In order to make the principal regulation's 
compliance effective, it was decided by TRAI, to make 
service provider liable to pay an amount by way of 
financial disincentive by bringing Telecom Unsolicited 
Commercial Communication (Amendment) Regulation, 
2008 (1 of 2008). 

(g) No, Sir. 

(h) Does not arise in view of (g) above. 

Functioning of DRDO 

3979. SHRI BRAJA KISHORE TRIPATHY: 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether P. Rama Rao Committee set up by 
the Government to examine the functioning of the 
Defence Research and Development Organisation 
(DRDO) has submitted its report; 

(b) if so, the details of the recommendations made 
by the said Committee; 

(c) the details of the recommendations so far 
accepted and implemented; and 

(d) the steps taken by the Government to improve 
the working of DRDO? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) to (d) Yes, Sir. Dr. P. Rama Rao 
Committee has submitted its report on 5 March 2008 
and the same is being studied by the Government. 

Naw Spectrum Policy 

3980. SHRIPRABHUNATH SINGH: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 
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(a) the details of $pectrum policy announced 
racanIIy Wongwl1h the I8cuule found out in such policy; 

(b) the criteria developed for aIlGI",e .. t ,of such 
spectrum; 

(e) whether any rapresentations have been recenlly 
nai_ from IIIferent Telecom operators; 

(d) if so, 1he details thereof; 

(e> the steps taken or proposed to be taken to 
review the spectrum policy; and 

(f) the time by which new and modified policy is 
likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITY A M. SCINDIA): (a) 

to Cd) The initial spectrum is being allotted to the mobile 
telecom services in accordance with the relevant 

provieions of Unified Access Service License ~UASL), 
subiad to availability of spectrum. With growth of service 
and increased subscriber base, additional spectrum is 
aJIoIt8d subject to availability as per eligibility criteria 
whiCh is based on the no. of active subscriber", peak 
trafIic of the operator's networtc, der,lographic. features 

of the 88fYice area. These criteria are reviewed from 
time to time taking into account relevE.11 factors and 
technological developments. The latest criteria were 
issued in January, 2008. 

(e) and (f) At present the service providers are 
paying II)8CIMn charges based on percentagelshare of 
their Adjusted Gross Revenue (AGR). The spectrum 
chargaa are f8Yiewed from time to time, taking into 
account various relevant aspecI8. 

[TrantIIB.Iion] 

S8IIIng up of T ....... Infrutructure 

3981. SHRI MAHAVIR BHAGORA: Will the 
Miniater of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the details of the target set by BSNL and MINL 
to provide fixed line, WU and GSM connections for 
the last three years alongwith the connections provided 
in the country, State-wise; 

(b) whether the infrastructure hu been aet up as 
per the connections being provided; and 

(c) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JVOTIRADITYA M. SaNDIA): (a) 
The Circle-wise target and achievements of BSNL and 
MTNL for Wlreline, WLL and GSM during the last three 
years are given in the encJosed Statement-I (a) to 1 (c) 
and Statement-II respectively. 

(b) and (c) Yes, Sir. The equipped capacity added 
by BSNL and MTNL during the last three years are as 
under: 

Item 

Wired line 

Wll 

GSM 

WLLBTS 

GSMBTS 

ConaoHdated 
capacity includ-
ing fIxedIIne, 
WLL and·GSM 

2006-66 

2.87 

12.86 

98.61 

1715 

8636 

10.85 

(Unit In Iakhs) 

BSNL 

2008-67 2007-88 

-().95 -6.66 

13.78 19.52 

76.55 51.02 

837 2949 

9474 5090 

MTNL 

6.7 7.7 
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C1rc1e-wise MOU III'f1Bl and achMwements of Wiredline for the last thF98 yean; 

SI. Name of Circtes 2005-06 2006·07 2007-08 
No. Metro Districts 

MOU AchieYement MOU Achfevement MOU TanI8tive 
Target Target Target Achievement 

2 3 4 5 6 7 8 

1. Anclaman and Nicobar 87 362 100 ~,699 534 ~,757 

Islands 

2. Andhra Pradesh 2.185 -145,268 .20.600 -257.893 35.130 -315.112 

3. Assam 4;498 8,516 3,700 -17.418 11,138 -72,078 

4. Bihar 28.303 85.396 19;400 -50.425 22,010 -13.305 

5. ChhaUisgam 728 419 600 -11,792 5.793 -17,279 

6. Gujarat 12.332 -109.981 8,300 -201.231 29,737 -214,776 

7. Haryana 9,669 6,777 15.500 -96,748 17.303 -W,_ 

8. Himachal Pradesh 905 -1,865 1,200 -22.175 10.005 -42.662 

9. Jammu and Kashmir 9,173 2.366 4,200 -7.061 6,546 -35,974 

10. Jharkhand 2,935 14,864 6,000 -20,971 9.671 -2.809 

11. Kamataka 10,175 ~,352 21.500 -157.309 31,338 -162,512 

12. Kerala 75,625 143,800 49,800 61.870 62.838 -44.448 

13. Madhya Pradesh 3.054 2.183 13.100 -35.754 22,105 -73,734 

14. Maharashtra 15.455 12,908 31,900 -129.310 48,136 -340,493 

15. North East·1 1,455 3,050 1,200 2,976 4,402 1,321 

16. North East·2 1,597 -793 1.500 -789 3,395 -22.496 

17. Orissa 7,464 18,844 5,400 -14.601 17.084 -3,953 

18. Punjab 19,435 -131.731 19,100 -224,213 26.898 -163,163 

19. Rajasthan 30.121 -28,938 25,900 -89,308 28,727 -92,590 

20. Tamil Nadu Br806 6,501 ·.'8,900 -173,822 31,843 -246.648 
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1 2 3 4 5 6 7 8 

21. UttranchaI 1,797 1,038 1,200 -20,480 7,260 -21,361 

22- Uttar Pradesh East 22,267 ~1,548 17,600 -76,938 26,145 -54,491 

23. Uttar Pradesh West 9,129 -101,035 at,200 -116,967 17,208 -72,743 

24. West Bengat 35,652 8,539 29,200 -34,ln 20,943 -91,976 

25. Koikatta 4,174 329 16,700 16,716 16,484 53 

26. Chennai 1,391 -104,974 1,200 234 12,387 567 

BSNL 316,411 -436,593 328,000 -1,684,285 525,000 -2,187,317 

sr.,.",.",.., (b) 

Circle-wise MOU tlllf18t and achievements of WLL for thtt last three YfMrs 

51. Name of Circles 2005-06 2006-07 2007-08 
No. Metro Districts 

MOU Achievement MOU Achievement MOU Tantetive 
Target Target Target Achievement 

2 3 4 5 6 7 8 

1. Andaman and Nicobar 175 443 300 -509 2,917 4,036 
Islands 

2. Andhra Pradesh 25,363 46,5n 40,000 24,028 58,333 73,328 

3. Assam 6,621 17,993 7,500 34,012 23,333 19,253 

4. Bihar 40,864 31,927 40,600 22,694 43,750 35,187 

5. Chhattisg8lt1 1,129 9,366 7,500 25,295 29,187 25,031 

6. Gujarat 17,239 47,028 28,700 30,470 58,333 43,527 

7. Haryana 36,069 12,442 18,800 20,449 17,500 14,303 

8. Himachal Pradesh 23,857 27,034 14,900 12,917 20,417 30,607 

9. Jammu and Kashmir 12,470 21,804 8.400 32,717 23,333 35.375 

10. Jharkhand 4,589 6,171 11,300 17.869 14,583 21.046 

11. Kamataka 34,970 54,410 63,000 55.651 58.333 100.684 

12. Kerala 182.446 155.875 78,800 122.489 116,667 120.758 
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2 3 4 5 6 7 8 

13. Madhya Pradesh 9,517 84,584 26,000 67,961 87,500 116,066 

14. Maharashtra 65,497 63,127 62,400 142,008 87,500 39,159 

15. North East-1 2,426 2,832 2,100 16,298 11,667 16,270 

16. North EaS1-2 2,355 3,863 2,700 8,486 11,667 6,957 

17. Orissa 10,393 24,910 10,800 38,841 29,167 40,008 

18. Punjab 26,875 12,204 37,000 -2,934 11,667 -5,579 

19. RajaS1han 44,593106,508 50,200 2,900 43,750 52,049 

20. Tamil Nadu 26,790 95,407 24,800 187,715 102,083 66,639 

21. Uttranchal 2,679 13,196 2,700 14,072 14,583 9,485 

22. Uttarpradesh East 30,447 54,566 34,300 58,921 58,333 96,660 

23. Uttarpraclesh WeS1 13,014 16,007 8,100 13,246 26,250 36,709 

24. West Bengal 49,062 28,401 56,700 30,672 58,333 18,587 

25. Koikatta 12,016 867 34,000 3,473 20,417 -2,008 

26. Chennai 2,133 6,872 2,400 3,997 20,417 10,044 

BSNL 683,589 944,414 672,000 983,738 1,050,000 1,024,181 

Statement., (c) 

Circle-wise MOU target and achievements of GSM Mobile for the last three years 

SI. Name of Circlesl 2005-06 2006-07 2007..()8 

No. Metro Districts 
MOU Achievement MOU Achievement MOU Tantetive 

Target Target Target Achievement 

2 3 4 5 6 7 8 

1. Andaman and Nicobar 6,000 21,404 3,600 12,005 12,805 9,727 

Islands 

2. Andhra Pradesh 450,000 431,832 545,400 600,147 563,415 394,095 

3. Assam 130,000 225,022 100,800 206,213 230,488 234,703 
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1 2 3 .. 5 -6 7 8 

... Bihar 380.ODD 981_ !MO;OOO 110;32" 258,_ 313,83 

5. ChhaIIisgai'h 100;000 '8oi;100 72."900 2!D.582 258,098 208;707 

6. Gujarat 400,000 232,256 333.000 215.133 409,756 951.555 

7. Haryana 170,000 199,061 308;700 469.296 358,537 266,138 

8. Himachal Pradesh 80,000 117,334 1 ..... 900 283.050 179,288 51,508 

9. Jammu and Kashmir 120,000 353.7 .... 113,400 289.589 204,87 8 23,832 

10. Jharkhand 150,000 190.828 155,700 149.977 204.878 -is,. 

11. Kamataka 500,000 575.525 760,500 495.767 512,195 9,006 

12.· ..... <150,000 8Q2 2oiO .. 1,139,oiOO 349.360 G5.3B6 201.217 

13 .. --.ya Pi Jilt) 200.000 111;889 ac;1,900 508.352 .t09,756 <401,481 

1... MIIhaIashtIa 5DO,1XJO -281.523 848,100 1,108,815 717,073 9oi3,231 

15. -North East-, -45,000 015;814 19,700 -83,432 76.829 89.400 

16. North East-2 46,000 90.'397 37;800 106.4-i0 76,829 119.834 

17. 0riI8a 224,000 2II1.559 1015,800 200.292 204,878 2015.148 

18. Punjab 220,000 -13,819 5CM,900 758.337 563,415 800,886 

19. Rajasthan 410,000 727~923 884.900 951,809 61",S:W 206,499 

20. Tamil Nadu 400.000 581,301 303;300 808,200 488585 329,678 

21. Ulbatidt81 80.000 152,116 35,100 209.os1 102.438 131.198 

22. u......,.East 570,000 IIMA87 487.100 1,219,2.42 512,195 1.42oi.533 

23. Ullaipradaah West 250.000 252,451 110,700 233.613 307,317 516.223 

2-i. West Bengal 220.000 403.298 nS,l00 3B7,n .. 307,317 310,256 

25.KoIudIa 200.000 182,076 .. ;300 189,819 200i,878 oi03,lM 

26. Chennai 200.000 22oi,951 32,400 209,298 192,073 1"9,020 

B8NL 8;500.000 1,718,.404 9._,000 1Q,284l197 8,400.000 8,788,128 
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SIJIIement-iI 

Mllhanagar T8Iephone Niflllt1l Limited (MTNL) 

Year DeIfti Mumbai 

Target Achievement Target Achievement 

2005-06 DEL· 400000 

2006-07 DEL· 500000 

2OOH18 DEL· 350000 

·Including fixed nne. WU and GSM. 

3982. SHRf MlTRASEN YADAV: Will the Minister 
of AGRICULTURE be pleased to state: 

<a) whether area under mustard cultivation has 
dacIined; and 

(b) if so, the details thereof during each of the last 
three yeam and the current year. State-wise, particuJelty 
in Uttar Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 

370045 400000 400900 

371980 500000 370563 

182638 350000 360238 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRt KANTlLAL BHURIA): (a) 
and (b) Yes. Sir. Aa per the 2nd advance estimates, 
the area coverage under Rapeseed Mustard during 
2007 -os is estimated at 64.46 akh hectaI9S which is 
less than the 67.90 lakh hectares of Ilfea coverage 
estimated for 2006-07. The State-wise details of area 
coverage under Rapeseed and Mustard during the -last 
three years and the current year are given in the 
enclosed Statement. 

sr.a.-nt 

EstimBles of ARM of Rapeseed and Mustard 

Atea ('000 Hectares) 

2004-05 2005-06 2006-07 2007-CW 

2 3 4 5 

Andtva Pradesh 4.0 6.0 5.0 4.0. _ 

Arunachal Pradesh 21.4 22.2 22.2 # 

Assam 244.9 212.5 238.0 232.0 

Bihar 83.1 82.1 86.9 85.0 

Chhattisgam 57.1 57.2 58.9 56.0 
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1 2 3 4 5 

Gujarat 291.2 338.0 361.0 341.0 

Haryana 702.0 709;0 597.0 550.0 

Himachal Pradesh 12.0 9.6 8.9 9.0 

Jamtnu and Kashmir 103.0 3.2 57.0 59.0 

Jh8rkhand NR NR 67.3 NR 

Kamatllka 6.0 5.0 4.0 4.0 

Madhya Pradesh 681.8 809.4 694.2 585.0 

Mahara8htra 9.0 13.0 14.0 9.0 

Manipur 1.0 0.0 0.0 , 
MeghaIaya 7.2 72 7,2 , 
Mizoram 2.2 1.2 0.5 II 

NIgaIand 26.3 26.5 27.5 , 
Orissa 16.0 17.4 15.2 13.0 

Pun;.b 60.0 •. 0 41.0 44.0 

Rajasthan 3681.9 3665.3 3211.7 3159.0 

Sikkim 6.0 5.9 5.9 • 
Tamil Nadu 0.6 0.5 0.3 1.0 

Tripura 2.9 2.8 1.7 , 
Uttar PradeIh 818.7 790.2 826.9 790.0 

lJUaranchaI 17.0 18.0 16.0 16.0 

West Bengal 457.0 421.5 421.5 425.0 

o.Ihi 4.1 3.8 0.2 1# 

Others NA NA NA 64.0 

All India 7316.4 7276.5 6790.0 6446.0 

NR-Not Reported 
NA-Hot ApplIcable 
• 2nd AdvInc:e E8timate 
'Included in 0ItI8fS 
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[English] 

Problems of EPF Pensioners 

3983. SHRI P.C. THOMAS: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has received any 
representations from Employees Provident Fund (EPF) 
Pensioners regarding their grievances; 

(b) If so, the details thereof alongwith the steps 

taken by the Govemment to solve their problems; and 

(cl the total amount available in the Provident Fund 
in the country as on date, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY' 
OF LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Yes, Sir. Representations 
have been received from pensioners under the 
Employees' Pension Scheme, 1995 demanding increase 

in benefits like grant of annual relief, sanction of pension 
at par with Govemment employees, etc. 

A Committee has been constituted for a compre-

hensive review of the Employees' Pension Scheme, 
1995 in order to examine the suggestionslviews received 
on the issue from various quarters. 

(c) The consolidated amount available In the 

Provident Fund Investment Account as on 31-12-2007 
Is Rs. 1,13,492.29 crores (at face value). 

As investment is a centralized activity, State-wise 

information is not maintained. 

Wage Structure In Fishery Sector 

3984. ADV. SURESH KUAUP: Will the Minister of 

LABOUR AND EMPLOYMENT be pleased to state: 

(a) the detailS of wage structure being followed in 

the fishery sector of the country; 

(b) whether there is gender disparity in the wage 

structure in the .ector, 

(c) if so, the details thereof alongwith the steps 
taken by the Government for the compliance of lawl 
rules related to wage parity; 

(d) whether the Minimum Wages Act, 1948 Is 
applicable in the fishery sector; and 

(e) if not, the steps taken by the Govomment to 
implement the said law in the interest of workers 
engaged in fishery sector? 

THE MINISTER OF STATE OF THE MINISTRY 
OF LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (e) Under the provisions of the 

Minimum Wages Act, 1948, both Central and State 
Govemments are the appropriate Govemments to fix! 
revise minimum wages in the scheduled employments 
in Central and State sphere respectively. Since fishing 
an~ allied activities fall under the purview of State 
Sphere, the State Governments at appropriate 
Govemments have notified minimum wages for such 

scheduled employments. On the basis of information 
available, a statement showing ,minimum wages fixed 
for unskilled workers engaged in fishing and allied 
activities by different StatesiUnion Territories is encJosed 
in Statement. 

Under the Minimum Wages Act, 1948, the rates of 

minimum wages notified for scheduled employments by 
the appropri~te Governments apply equally to male and 
female workers. Besides, the Equal Remuneration Act, 
1976 provides for the payment of equal remuneration to 
men and women workers. 

The enforcement of ensuring payment of minimum 
wages in the State Sphere is secured through the State 
Enforcement Machinery. They conduct regular 
Inspections and in the event of detection of any case 
of non-payment or under-payment of minimum wages, 

they advise the employers to make payment of the 
shortfa" of wages. In case of non-compliance, penal 
provisions prescribed lin the Act are taken recourse to. 
Similarly, provisions existing in the Equal Remuneration 
Act are availed for its enforcement. 



St. 
No 

1. 

2. 

3-

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 
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Ratas of Minimum Wqas for UnsIdIIedWorlcsrs in Fishing and Allied ActMIIes in 
D1ttetent SlafssiUnion Territories 

StataIUnion 
Tenitory 

Andtml Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

~ 

KaIrtataka 

KenIIa 

Orilla 

Tamil Nadu 

WeIll BIagal 

Daman and DiU 

L.akIhad • ..., 

Name. of Schec' tat Employment 

Fisberias· and Sea Foods 

FiIMti88 

f'nIcIesing and Canning of food Stuffs including 
fish and a.. •• 1Q8S 

Fisbing, FISh Curing. AIItl PaaIIng and Frog Lege 
EIpHting 

Fish Pealing and Fish c.nng. Freezing ... 
Exporting of Sea Foods 

Fisheriae and Sea Foc:*. InduItriaI 

Sea Food Industry 

Dapar1ment of FISheries 

(a) Boat Building Yard 

(b) Canning Factory 

Ratealn Rupees 
per day 

136.19 

73.60 

68.00 

103.00 

103.70 

106.n 

100.39 

70.00 

n.98 
n.so 
95.00 

71.90 

3IlI5. StlRI ASADUODIN OWAISI: WiI the MirIiIAtr 
of TEXTILES be pIe888d to sta18: 

(e) H .... dlillllllt1hefHf Indicating. the number 
of units that claud during the last one year and the 
curt8ftty..,1111 dme ..... ·rA .. ; 

(d) whetMr the Government is exploring new 
,.,... to meet this decIIno; (a) the petOIIIltage .... of·unI8d·8I-. In the 

8JIPOf'8 01 ... po •• rtoom ..... from the country; 

(b) whether a large number of power1oom units 
clo8ed down due to recesaton in the United States 
market. 

(e) H so, the detaIIa....., aIongwtth theatrategv 
chalked out to engage new rnarket8; and 

(1) the steps taken by the Government for the 
devetapment and promotion of Powetloom sector? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
percentage share of United States in the exports of the 
powerloom sector from the country can not be indicated 
since the intemational data is not maintained on the 
basis of technology. The ITC HS classification system, 
of which India is a signatory, is based on commodities. 
However, the total share of exports of textiles and 
clothing from India in the United States was 26.65% in 
200s-()6. 

(b) No such incident has been reported. 

(c) to (e) Do not arise in view of (b) above. 

(1) Following schemes have been introduced for 
promotion, development and modernization of 
powerloom sector in the country: 

1. Integrated scheme for powerloom. sector 
development having components of 

(i) Marketing Development Programme: 

(Ii) Exposure visit of powerloom weavers to 
other cluster; 

(iii) Survey of powerlooms 

(iv) Powerloom cluster development; 

(v) Development and upgradatio~ of skills. 

2. Modified Group Work Shed Scheme. 

3. Group Insurance Scheme. 

Further powerloom sector is also eligible for 
support lfnder Technology Upgradatlon Fund : ... cheme. 

Loss of Paddy Crops 

3986. SHRI S. AJA YA KUMAR: 

SHRI SUBRATA BOSE: 

SHRINARAHARIMAHATO: 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether due 10 delay In monsoon kharif crops 
like pulses, oIlseecis- and cereals have affected; 

(b) if so, the details thereof and remedial action 
taken thereon; 

(c) whether Kerala has suffered huge losses of 
paddy crops due to abnormal rains; 

(d) if so, the details thereof alongwith the details 
of the fact finding report term that visited the State to 
assess the losses; and 

(e) the steps taken by the Government on the 
basis of the said report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER ~,FFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI f b.NTILAL BHURIA): (a) 
to (e) The Information is bein collected and will be 
laid on the Table of the Hous' 

[Translation J 

Diseases In Me 10 and 
Utchl Orch. de 

3987. SHRI HEMLAL MURMU: WiH the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government is aware of the 
livelihood of ht ry losses to be incurred by the fanners 
in several State~ particularly in Bihar due to the spread 
of Madhuwa and KaJ-Jharand diseases in the mango 
and litchi orchards; and 

(b) if so, the details thereof alongwith the steps 
being taken by the Govemment so far to check the 
spread of such diseases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRIC" fL TI iRE AND MINISTER OF STATE IN THE 
MINISTR\ )F CONSUMER AFFAIRS. FOOD AND 
PUBLIC 01 J TRIBUTION (SHRI KANTILAL BHURIA): (a) 
As per reports available there is no likelihood of heavy 
losses due to the spread of Madhuwa and Kal-Jharand 
disease in mango and litchi orchards. 

(b) The Government has adopted Integrated Pest 
Management (IPM) a main plank of plant protection 
strategy in overall crop production programme In the 



APRll21.2008 

country. 31 CentrallPM Centers have been established 
in 28 States and one UT. The mandate of these centers 
is pest/disease monitoring, production and release of 
bio-control agentslbio-pestlcides, conservation of 
biocontrol agents and Human Resource Development 
in IPM by imparting training to AgricultureIHorticulture 
extension officers and farmers at grass root level by 
organizing Fanners Field Schools (FFSs). 

(English) 

Workshed-cum-Houalng Scheme 

3988. SHRI MANORANJAN BHAKTA: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of dwelling units sanctioned undar 
Workshed cum Housing Scheme during each of the last 
three years and current year, till date, state and Union 
Territory-wise; 

(b) whether all sanctioned dwelling units have been 
constructed; 

(c) if so, the details thereof and if not, the reasons 
therefor, State and Union Territory-wise; 

(d) whether any review of the progress in 
constJUction of dweUing units was made; 

(e) if so, the findings thereof indicating the steps 
taken to avoid delay in construction work. State and 
Union Territory-wise; and 

(1) the funds allocated, released and spent on the 
construction of such units during each of the last three 
years and thereafter till date. State and Union Territory-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRt E.V.K.S. ELANGOVAN): (a) Under 
Workshed-cum-Housing Scheme, 17971 number of units 
were sanctioned during 2005-08. Thereafter, no new 
units were sanctioned during 2006-07 and 2007-08 since 
it was the terminal year of the 10th plan and this 
acheme, has been discontinued w.e.f. 2007-08. The 
State-wise number of units sanctioned and construoteci 
is given in the enclosed Statement-I. 

(b) The utilisation certificates for construction of 
14217 number of units have been received so far from 
the State Governments. 

(c) The Central funds are released to the State 
Govemments for further release to the implementing 
agencies which may cause delay sometimes. Therefore, 
there is consequent delay in submission of utilisation 
certificate by the State Governments. The State 
Govemments are however, requested from time to time 
to submit the utilisation certificate and the progress 
report in time so that the subsequent installment can 
be released. 

(d) Yes, Sir. During the year 2006-07, a review of 
the Workshed-cum-Houslng Scheme was unctertaken 
including the progress of construction of units through 
NISIIIT, Hyderabad. 

(e) As per the findings of NISIET, Hyderabad the 
reasons for delay in construction process were as 
follows:-

(I) Weavers faced impedlmentslbottlenecks in 
securing bank loansIIn getting Instalments due. 
probably because of late submission of UCs 
to complete the construction as per schedule. 

(ii) In several cases, rains hampered pace of 
construction work. notably;n NER. 

(iii) Difficulties were faced in securing required 
material for construction from different and 
distant sources. 

(Iv) Sometimes, installment amounts were not 
released by the States concerned, in time 
leading to delay in construction. 

The Central government has been constantly 
asking the State Govemments to submit the UCs and 
the progress report in time so that subsequent releases 
can be made. 

(1) Under the Workshed-cum-Housing Scheme. 
funds are not allocated StatelUTs wise. Funds were 
released on the basis of viable propoeats submttted by 
the State Governments as perencloled Statement-II. 
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Ststement-l 

WorlcshfKi..cum-Houslneg Scheme 
Number of units sanctioned during Isst three yeslS 

(Amount As. in Lakh) 

SI. Name of the StatelUT 2005-06· 
No. 

No. of Units sanctioned No. of units constructed 

1. Andhra Pradesh 803 803 

2. Arunachal Pradesh 2150 1570 

3. Chhatisgarh 209 209 

4. Himachal Pradesh 612 306 

5. Kerala 89 19 

6. Madhya Pradesh 104 104 

7. Manlpur 3963 1982 

8. Meghalaya 558 279 

9. Nagaland 6590 6590 

10. Orissa 841 841 

11. Tamil Nadu 1084 1084 

12. Tr1pura 860 430 

13. Uttarakhand 108 

Total 17971 14217 

• During 2006-07, no new units were sanctiOned under the WOrkshed-cum-Housing Scheme aine. it was the terminal year of the 10Ch Plan. 

·Ouring 2007-08, the Wol-kshed-cum-Houslng Schema has been discontinued. As such, no new units were sanctioned under the scheme. 

Stlltement-ll 

Wortcshed-cum-Housing Schem Funds released during last three years 

SI. No. Name of the State 

2 

1. Andhra Pradesh 

2005-06 
Amount Aeleased 

3 

57.33 

2006-07 
Amount Released 

4 

05.24 

(Amount As. in Iekh) 

2007-oe 
Amount Aeleased 

5 
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1 2 3 

2. Arunachal Pradesh 218.00 

3. Assam 172.45 

4. . ChhaIisgartl 7.92 

'''"5. Hif1lacha! Pradesh 21.42 

6. Kamataka 

7. Kerala 42.14 

8. Madhya Pradesh 10.38 

9. Manipur 158.07 

10. Meghalaya 19.53 

11. Mizoram 12.75 

12. Nagaland 247.60 

13. Orissa 29.44 

14. Rajasthan 26.61 

15. Tamil Nadu 162.95 

16. Tripwa 31.60 

17. Uttar Pradesh 218.20 

18. Uttarakhand 7.85 

Total 1444.24 

GSM Operakn Into Outaourclng DelIla 

3989. SHRI J.M. AARON RASHID: Win the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pteased to state: 

<a) whether G5M operators like Sham, Vodafone 
and Idea have entered into outsourcing deals with 
foreign companies; and 

(b) if so, the details thereof aJOngwith the Iicenae 
under which G8M telecom opera1OlS have outsoUIced 
Iheir network and IT requirements to foreign companies? 

4 5 

74.32 32.55 

19.92 

12.83 

21.42 

764.45 

208.16 

19.53 

247.60 

53.48 

388.70 

31.60 

20.30 

1795.00 105.10 

THE MINISTER OF STATE IN THE MtNISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITY A M. SCINOlA): (8) 
and (b) The information is being collected and will be 
laid on the Table of the House. 

[TraMlatlon} 

cantor.ment Baerd8ln the Country 

3990. SHRI RAMDAS ATHAWALE: Will the 
Mlnlater of DEFENCE be pIeued to state: 
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(a) the details of Cantonment Boards in the country 
as on date location-wise; 

(b) whether the Govemmantproposes to hold 
elections to the Cantonment Boards; and 

(c) if so, the details ther8of? 

THE MINISTER OF DEFENCE (SHRI A.K. 

ANTONy): (a) There are 62 Cantonment Boards in the 

country. State-wise location of the Cantonment Boards 

is given in the enclosed Statement. 

(b) and (c) The election to 61 ~ment Boards 
in the country (excluding Cantonment Board Meerut) has 
been notified to be held on 18-5~2008. 

St.tement 

SI. 
No. 

State 

2 

1 . Uttar Pradesh 

2. Gujarat 

3. Maharashtra 

4. Rajasthan 

5. Uttarakhand 

6. Haryana 

7. Punjab 

8. Jammu and Kashmir 

9. Himachal Pradesh 

10. West Bengal 

11. Kamatal<a 

12. Kerala 

13. Bihar 

14. Delhis 

Number of 
Cantonment 

Board 

3 

13 

01 

07 

02 

cJg 

01 

03 

02 

07 

03 

01 

01 

01 

01 

Name of Cantonment Board 

4 

Agra, Allahabad, Babina, BareiHy, Jhansi, FaIzabacI, 
Fatehgarh, Kanpur, Varanasi, Lucknow, Mathura, 
Meerut, Shahjahanpur. 

Ahmedabad. 

Ahmednagar, Aurangabad, Dehuroad, DeoIaIi, Kamptee, 
Kirkee, Pune. 

Ajmer, Nasirabad. 

Almora, Chakrata, Clement Town, Dehradun, Landour, 
Lansdowne, Nainital, Ranikhet, Roorkee. 

Ambala. 

Amritsar, Ferozepur, Jalandhar. 

Badamibagh, Jammu. 

Ba~Oh, Dagsnm, Da~~e, Jurogh, K~, Khasy~, 
Subathu. 

Banackpore, Jalapahar, Lebong. 

Belgaum. 

Cannanore. 

Danapur. 

Delhi. 
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2 3 

15. Madhya Pradesh 05 

16. Jharkhand 01 

17. Andhra Pradesh 01 

18. Meghalaya 01 

19. Tamil Nadu 02 

[English] 

Rei .... of Infonnallon 

3991. SHRI ANANDRAO ADSUL: Will the Minister 
of DEFENCE be pleasec\ to state: 

(8) whether the Central Information Commission 
(CIC) has asked his Ministry to spell out the details and 
records to be revealed to the pubflC at large; 

(b) if so, whether the CIC has also asked the 
Defence Ministry to outline a de-classification for release 
of information in public domain; and 

(c) if so. the response of the Government thereto? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) to (c) The Central Information 
Commission (CIC) has forwarded a copy of decision No. 
CICIWBIAl2007101192, dated 31st December. 2007 in 
which CIC have recommended that the Indian Armed 
Forces build up their storehouse of information as 
mandated under Section 4(1) of the Right to Information 
Act. 2005. However, the said decision does not ask for 
decIassificatio of any infonnatlon for release in public 
domain. The recommendation of CIC will be examined 
by Government. 

Hallmarking Cantrea 

3992. SHAI S.K. KHARVENTHAN: Will the Minister 
of CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the QUantity of gold and jewellery, sold in the 
country during the last three years; 

4 

Jabalpur,Mhow, Monir, Pachmarhl,Saugor. 

Ramgam. 

Secunderabad. 

Shillong. 

Sf. Thomas Mount Wellington. 

(b) the number of Gold Hallmarking Centres 
presently operational in the country, State-wlse; 

(c) whether the Government Is considering any 
proposal to set up more Gold Hallmarkiog Centres In 
the country: 

(d) if so, the details thereof; and 

(e) the time by which the above Centres are Ukely 
to'be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGAICUL TURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Data regarding the Quantity of Gold and 
Jewellery sold in the country is not maintained by 
Bureau of Indian Standards (BIS)/Department of 
Consumer Affairs. 

(b) As on date 93 Assaying and Hallmarking 
Centres recognized by Bureau of Indian Standards are 
operational in the country and the State-wise details are 
as under: 

SI.No. State No. of Centres 

1. New Delhi 9 

2. Kamataka 11 

3. KeraJa 15 

4. Andhra Pradesh 7 

5. Tamil Nadu 18 
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SI.No. State No. of Centres 

6. Gujarat 10 

7. Maharashtra 11 

8. West Bengal 5 

9. Madhya Pradesh 2 

10. Rajasthan 

11. Punjab 

12. Uttar Pradesh 

13. Chhattisgarh 

14. Chandigalh 

Total 93 

(c) and (d) In older to facilitate establishing 
adequate inftastructure in the country, under the Scheme 
for setting up of Gold Hallmarking and Assaying Centres, 
one time financial assistance @ 15% of cost of 
machinery and equipment subject to maximum' of Rs, 
15 lakhs per centre for all States except locations of 
North-East and special category States namely Jammu 
and Kashmir, Himachal Pradesh and Uttarakhand for 
which such financial assistance @ 30% of cost of 
machinery and equipment subject to maximum of Rs. 
30 lakhs per centre is extended to the eligible applicants. 

(e) The Plan Scheme for setting up of Gold 
Hallmarking and Assaying Centres was introduced 
during X Plan period and hasbeen extended to the XI 
Plan (2007·12) also. The target for the XI Plan is to 
facilitate setting up of 50 Gold Hallmarking. and Assaying 
Centre. 

{Translation] 

Setttng up of Cotton MUla by NTC 

3993. SHRI HANSRAJ G, AHIR: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether in view of bumper crop of cotton in 

Vidarbha region of Maharashtra, National Textile 
Corporation has decided to take over and revive the 
cotton mills lying closed in the region; 

(b) if so, the details thereof; 

(c) whether there is any proposal to set up new 
cotton mills equipped with State of the art technology 
in the region; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) 
There are 5 National Textiles Corporation (NTC) mills 
situated in Vidarbha region of Maharashtra; out of which 
3 unviable mills have been closed under Industrial 
Dispute Act. As per the scheme approved by Board for 
Industrial and Financial Reconstruction (BIFR), 2 mills 
i.e. Sri Savatram, Akola and Rai Bhadur Bansilal 
Abirchand Spinning and Weaving Mill, Hinghanghat are 
proposed to be modernized and run through joint venture 
route. NTC also prOposes to set up a greenfield mill 
with new technology on the land of one of the closed 
mills i.e. Vidarbha Textile Mills, Achalpur by shifting 
Finlay Mills from Mumbai keeping In view the colton 
growing area of Vidarbha region. which will also provide 
employment to the people of the region. 

[English] 

Number of Private Telecom 
Companies 

3994. SHRI G.M. SIDDESWAAA: Wi" the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of private companies providing 
cellular phone services in the country alongwith their 
investment and the number of sub$cribers, as on date; 

(b) the comparison of pnvate telecom companies 
with Bharat Sanchar Nigma Limited (BSNL) and 
Mahanagar Telephone Nigam Umited (MTNL) in terms 
of size, technology and infrastructure; 

(c) whether some of the private telecorn companies 
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are using the infrastructural facilities of BSNl andMTNl 
for their cetlular services in 'the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITY A M. SCINDIA): (a) 
134 private licensees are providing mobile telephony 
services with total subscriber base of 20,86.22.799 till 
29th February. 2008 with a total investment of Rs. 
95,000 crores. Besides these, 120 new private licensees 
are yet to commence their service. 

(b) The total market share of BSNL and MTNL is 
16.86% as on 29th February, 2008 in this segment. The 
deployment of latest technology for provision of mobile 
telephone service is a continuous process and BSNL 
and MTNl are also pennltted to deploy GSM as well 
as COMA macro-ceIIuIaf architecture based technologies 
for proyision of such services. The technology deployed 
by BSNL and MTNl is comparable with that of private 
operators. BSNL and MTNL are the incumbent operators 
in tenns of infrastructure for provision of inter and intra 
service area long distance services while the private 
companies have commenced their roft..out at a later date 
as compared to both Public Sector Units. Thus, their 
infrastructure cannot be compared in equitable terms. 

(c) Yes, Sir. 

(d) Subject to technical feasibility and commercial 
arrangements. some private telecom companies are 
using passive infrastructure facilities of BSNL and MTNL, 
such as building space, ducts, towers. 

NatIonal Policy for Land u .. 

3995. SHRI G. KARUNAKARA REDDY: WiH the 
Minister of AGRICULTURE be pleased to state: 

(a) whether there is any National Policy on Land 
Use in the country; 

(b) If so, the details thereof; 

(c) wheIher soil management techniques like nutrient 
buffer power concept are not adequately recognized In 
the country; 

(d) if so, the details thereof and the extent to which 
it affects our foodgrain output; and 

(e) the steps being taken by the Union Govemment 
in this regard? 

THE MINISTER OF STATE IN THEMiMSTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Government of India, Ministry of Rural 
Development, has set up a National Council for Land 
Reforms under the chairmanship of Prime Minister of 
India with a view to lay down broad guidelines and policy 
recommendations on agrarian relations and land refonn8. 
The other members of the council include Union 
Ministers of Rural Development, Agriculture, Environment 
and Forests, PanchayBti Raj, Tribal Affairs, Social 
Justice and Empowerment, Deputy Chairman Planning 
Commission, Chief Ministers of Andhra Pradesh, Bihar, 
Karnataka, Kerata, Maharastra, Orissa, Rajasthan, 
Tripura, Uttar Pradesh, West Bengal, other dlatingui8hed 
members and Secretary, Department of Land 
Resources, Ministry of Rural Development as Member 
Secretary. 

(c) to (e) As per Indian Council of Agricultural 
Research (ICAR), the soil fertility evaluation based on 
nutrient buffer power concept is well recognized in the 
country. However, its appIicetion in regular soil testing 
programme does not find a place due to its complex 
and cumbersome methodology. In view of above, teAR 
has developed simple, Cheap and quick 8011 fertility 
lMlluation methods like soil testing.to estimate external 
plant nutrient demand for better agricultural ou1pUt. ICAR 
atso recommends soil teslbesed balanced and 
integrated nutrient management through conjunctive UN 

of both Inorganic and organic sources of plant nutrients 
to sustain good soli health and higher crop productivity. 

Govemment of India is Implementing a Centrally 
Sponsored Scheme on Balanced and Integrated Use of 
Fertilizer through Macro Management of Agriculture for 
promoting soil test-based application of chemical 
fertilizers and strengthening of 50/1 testing facilities as 
well as for setting up of compost plants for conversion 
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of biodegradable city waste into organic manure. In 
addition to above two new Centrally Sponsored 
Schemes, namely, National Project on Management of 
Soil Health & Fertility and National Project on Organic 
Farming have been started for promoting use of organic 
manure, market development of organic farming and 
also for maintenance of soil fertility in the country. 

[Translation} 

Sprinkler irrigation equipment. 

3996. SHRI RAGHUVEER SINGH KOSHAL: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment proposes to make the 
sprinkler irrigation equipments ava~able at cheaper rates 
after getting them plastic moulded; 

(b) if so, the details thereof; and 

(c) the time by which such equipments are likely 
to be made available? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTIlAL BHURIA): (a) 
to (c) The plastic moulded sprinkler Irrigatl<r equipment 
is already in use and available in the market at cheaper 
rate than that of metallic/aluminium equipment. The 
Government is promoting sprinkler irrigation under the 
Centrally Sponsored Scheme on Micro Irrigation .. Many 
of the components like nozzles, bends, connecting 
nipples, end plug, tee, sprinkler pipes etc. are made of 
plastics as it is almost 35% cheaper than conventional 
aluminium sprinkler Irrigation system. 

(English] 

Non cultlVllble Land In 
Andhra PradMh 

3997. SHRI BAOIGA RAMAKRISHNA: Will th~ 
Minister of AGRICULTURE be pleased to state: 

(a) whether as per the available estimates, 
11,650,000 hectares out of 27,440,000 hectares In 

Andhra Pradesh is still non-cultivab/e land inspite of 
having potential tor cultivation; 

(b) whether there is no special or separate scheme 
or program'!le to bring non-cultivable land under 
cultivation in Andhra Pradesh; 

(c) if so, the reasons therefor; and 

(d) the details of Watershed Development 
Programmes that are implemented in the State of 
Andhra Pradesh to bring noncultivable land under 
cultivation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRJ KANTILAL BHURIA): (a) 
As per Land Use Statistics, the uncultivable land in 
Andhra Pradesh is 11,668,000 hectares in 2005-06 out 
of the reporting area of 27,440,000 hectare. 

(b) to (d) There is no special or separate scheme 
to bring non-cultivable land under cultivation in Andhra 
Pradesh. However, Government of India, Ministry of 
Agriculture is implementing various Watershed Develop-
ment Programmes, namely, (i) National Watershed 
Development Project for Rainfed Areas (NWDPRA), 
(Ii) Soil Conservation for Enhancing the Productivity of 
Degraded Lands in the Catchments of River Valley 
Project and Flood Prone River (RVP and FPR), and 
(iii) Reclamation of Alkali Soils (RAS) for development 
of degraded lands in the country including Andhra 
Pradesh. Parts of such developed lands are also brought 
under cultivation. 

[Translation] 

Offteara M ... In Armed Forces 

3998. SHRI MANSUKHBHAI D. VASAVA: 

SHRI GIRIDHARI YADAV: 

Will the Minister of DEFENCE be pleased to state: 

(a) the details of officers mess in the country and 
the total expenditure incurred on them during the last 
three yeatS; 
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(b) whether jawans ant also entitled to avail the 
facilities of officers mess; and 

(e) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) to (e) Officers' messes are maintained 
by all the UnitsIFormationslEstablishments of the Armed 
Forces. Therefore, no centralized data is maintained on 
the total expenditure incurred on them. They are run· 
on 'no loss, no profif basis with contributions from all 
officers. While the buildings are maintained by the 
Military Engineering Service along with other buildings 
in the respective establishment, Mess Allowance is 
authorized on the basis of the number of officers in each 
establishment OfticeJS' messes are meant exclusively 
for Officers. Persons Balow Officer Rank have similar 
facilities separately. 

Handtcreft Zone 

3999. SHRI KAILASH MEGHWAL: Will the Minister 
of TEXTILES be pleased to state: 

(a) the details of the Handicraft Zone sanctioned 
and established in the country particularly in Rajasthan 
by the Export Promotion Council during each year of 
the Tenth Plan and thereafter till date, Sta1e-wise; 

(b) the target fixed and achieved by the Handicraft 
Zones during the said period, State-wise and year-wise; 
and 

(c) the steps taken/efforts being made to make 
handicrafts items produced in the country particularty in 
Rajasthan more export oriented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) None of 
the two Export Promotion Councils dealing with 
handicrafts and carpets have sanctioned and Established 
any handicrafts zone anywhere In the country during 
Tenth Plan. 

(b) Does not arise. 

(e) The steps taken by the GoYemment to incf8ase 
the Eaxport of handicrafts from the country inclUding 
from the State of Rajasthan include: participation In 

exhlbitlonslfalrs; organizing Indian Handicrafts and Gifts 
Fair twice a year; organizing . Indian Handicrafts and Gifts 
Fair twice a year; organizing thematic exhibitions; 
development of innovative vaiue added products through 
Product Development Programme; organising 
programmes for packaging and export procedure. etc. 

[English] 

Introducdon of 'Uanlk Jod' Scheme 

4000. SHRI RUPCHAND MURMU: WIH the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Manlk Jod Scheme has not been 
introduced In West Bengal Telecom Circfeof Bharat 
Sanchar Nigam Umited (BSNL) except KoI<ata Telecom 
Circle; 

(b) if so, the reasons 1herefor; and 

(c) the time by which it is likely to be Introduced 
in West Bengal Telecom Circle? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRAOITYA M. SCINDIA): (a) 
and (b) Sir, BSNL Corporate Office has delegated 
powers to Heads of Circle to offer promotional schemes 
as per the market conditions under pr8Vailing competitive 
scenario. 

"Manik Jod· scheme is a promotlonai scheme 
launched by Kolkata Telephone District within 1helr 
territorial jurisdiction only. 

This scheme was not found suttable for West 
BengaJ circle due to high traffic congestion & overtoading 
of network which is widely spread over the geographical 
area of the Telecom Circle. 

(e) Does not arise in view of (a> and (b) above. 

u .. of Bfo.. Technology for 
Production of fodder 

4001. SHRI NAND KUMAR SAl: 

SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH: 
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Wurthe Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government proposes to use bio-
technology for producing cattle fodder in the countJy as 
appeared in 'Jansatta' dated March 16, 2008; 

(b) if so, the details thereof; 

(c) whether the Indian Veterinary Research Institute 
has made any research in this regard; and 

(d) if so, the details and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHJLESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) A scheme 'Biotechnology Research Projecf is 
being implemented as part of the Centrally Sponsored 
Fodder Development Scheme since 1-4-2005 to improve 
feed and fodder crops through biotechnological interven-
tions. During 2006-07, an amount of Rs. 50.67 lakhs 
was released to the Indian Grassland and Fodder 
Research Institute. Jhansi for the two following projects. 

1. Development of better quality and dis-.se 
resistant lines (Root rot and Stem rcA) in berseem 
through inter-specific hybridization using embryo 
rescue technique. 

2. Use of molecular markers in improvement of 
stylo with special reference to quality and 
draught. 

(c) No, Sir. 

(d) Does not arise. 

[Translation] 

Provlalon of New SIM 

4002. SHRI· SUBHASH MAHARIA: 

SHRI NIHAl CHAND: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment has been providing 
new SIM on depositing BSNl telephone bills; 

(b) if so, whether this would lead to Increase in 
the mnnber of mobile phone connections in the country; 

(c) If so, the details thereof a10ngwith the number 
of mobile phone connections in the year 2006-07 and 
the expected number of the same by April, 2008 
alongwith its position in comparison to other companies 
in the country State-wise; 

(d) whether BSNl and MTNl mobile phone 
networks get jammed during evening in the country; and 

(e) if so, the reasons therefor alongwith the 
measures being taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIAADITY A M. SCINOIA): (a) 
and (b) Sir, There is no such scheme in BSNl. 
However, in M1Nl Delhi, new SIM are being provided 
aiost the tele hone bill. The detail of connections 
provided is given below: 

Year 

2006-07 

2007-08 

Plan name (mobile 
connections given 

against MTNl 
telephone bills) 

Mobile Plan 100 . 

Landllne 1 + 1 FW plan 

Total 

Mobile Plan 100 

Landline 1 + 1 FW plan 

Total 

No. of 
connections 

21870 

Nil 

21870 

7159 

5857 

13016 

In MTNl Mumbai, Free Trump SIM scheme for 
existing Dolphin and landllne customers has been 
launched from 28-01-2008. In view of the overwhelming 
response received, a 'Free Dolphin 81 M' scheme has 
been launc~ for the existing Dolphin, Gamda postpaid 
and landline customers from 24-3-2008 on submission 
of paid bill of Feb. 2008. 
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The 'F ... Dotphin 81M' scheme has lead to an 
increased f'ICJ8. of subIcriber as per details given below: 

Month Net Addition 

Feb. 2008 58934 

M8ICh.200B 88733 

(c) Does not arise in respect of BSNL Data for 
other companies (Private telecom operators) is not 
available. However, status of cellular mobile phone 
connection working in MTNL Delhi and MTNL Mumbai 
is given below: 

As on Delhi Mumbai 

31-3-2006 936146 1005009 

31-3-2007 1331428 1415386 

31-3-2008 1478440 1763411 

(d) and (e) GSM based Cellular Mobile Telephone 
service being provided by BaNl and MiNi are working 
satisfactorily in their respective Ucensed Service Areas 
and are, in general. meeting the Quality of Service 
(CoS) parameters prescribed by TRAf. However, 
conges1ion has been observed in the mobile network 
at some places sometimes due to network capacity 
constrains for which BSNL and MTNL have already 
initiated action for augmenting its mobile network. The 
augmentation will also enhance coverage and 008. 
BSNL and MTNL are Monitoring and optimizing their 
network continuously for better performance. 

[English1 

Impact of ClIIIt8IIc Change on 
Watar Retourcea 

4003. SHRI UDAY SINGH: 

SHRI GrRDHARI LAL BHARGAVA: 

Will the Minister of WATER RESOURCES be 
pIea8ed to state: 

<a) whether the Union GoYermneot has made or 
proposes to make assessment of climate change on 
water resources; 

(b) if 8O,the detajIa 1henaof; 

(c) whether the Govermnent has taken any steps 
to evaluate the consequence of climate change in river 
flow or groundwater characteristic and also to identify 
adaption strategies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) Realising the need for proper 
assessment of the effect of climate change on water 
resources and flow characteristics, studies have been 
taken .up by Central Water Commission, Brahmaputra 
Board and National Institute of Hydrology with active 
participation of reputed academic institutes. The study 
is being coordinated by Central Water Commission. The 
objeCtive of the study Is to examine the effect of climate 
change on water resources with a view to (a) assess 
the extent of likely changes in the water availability and 
the flow characteristicst (b) evaluate the effect of such 
changes on the performance of the water resources 
system, and (c) to identify appropriate measures to 
addre8I the effect of climate change O!' waI8r resouroes. 

1I1G-28 FIght8r AlrcndI 

4004. SHRI BRAJA KISHORE TRIPATHY: 

SHRI KlSHANBHAI V.PATEl: 

Will the Minister of DEFENCE be pleased to .... : 

(a) whether the Govemment has signed any 
contract with Russia to upgrade fIve·aquadAN18 of MIG-
29 fighters inducted In mid 1980; 

(b) If so, the details. thereof and the number of 
fighters crashed aince then; 

(c) the details of expenditu,.1IkeIy to be Incurred 
on such upgradation programme; -and 

(d) the time by which the p~ of upg~ 
will be completed? 



525 Wtm.rl AnsW61S VAISAKHA 01,1930 (SAKA) to Quet;tJons 526 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): (a) to (d) Govemment has signed a contract 
for upgradation of 63 MiG 29 aircraft with MIs. RAC -
MiG, Russia, at a total value of about 964 Million USD 
on 7-3-2008. Thirteen MIG 29 aircraft have crashed till 
date since their induction in mid 1980s. The upgradation 
of all 63 aircraft is likely to be completed by March 2014. 

[Translation] 

Poor Mobile Service of BSNUMTNL 

4005. SHRI MAHAVIR BHAGORA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment is receiving complaints 
regarding poor mobile services being provided by Bharat 
Sanchar Nigam Limited (BSNl) and Mahanagar 
Telephone Nigam limited (MTNl); 

(b) if so, the details thereof a10ngwith the steps 
takenlbeing taken by the Government in this regard; 

(c) whether a large nwnber of connections were 
got disconnected due to poor service of BSNl and 
MTNl during the last three years; 

(d) if so, the details of the fixed line, Wll and 
GSM connections got disconnected during the last three 
years, State-wise; and 

(e) the reasons for getting these connections 

disconnected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRI JYOTIRADITY A M. SCINDIA): (a) 
and (b) Sir, Govemment has been r8CeMng complaints 
against the Service Providers including MTNL and BSNl 
regarding poor mobile services. These complaints are 
forwarded to the concerned Service Providers for 
redressal. However, GSM based Cellular Mobile Service 
of BSNl and MTNl are working satisfactorily and are, 
in general, meeting the Quality of Service (OoS) 
parameters prescribed by TRAI. However, congestion 
has been observed in the mobile network sometimes at 

some places for which action has already been initiated 
by BSNl and MTNl for augmenting their mobile network 
capacity. The augmentation will also enhance coverage 
and OOS. Also BSNl and MTNl are monitoring and 
optimizing their network continuously for better 
performance. 

(c) to (e) No. Sir. Both fixed line as well GSM 
based cellular mobile service of BSNl and MTNl are 
comparable to the service being provided by private 
operators. In the present competitive scenario of telecom 
in India. reasons for disconnection of fixed line! mobile 
connections of BSNl could, inter-alia, include 

(i) Tariff offered by competitors 

(ii) Dissatisfaction of the subscriber from the 
service provided 

(iii) Surrender of fixed line in lieu of mobile 
connection 

(iv) Disconnection by BSNl due to non-payment 
of bills 

(v) Surrender of fixed line connection taken for 
internet due to availability of broadband 
service. 

Despite disconnections in GSM based mobile 
connections, there bas been an impressive increase in 
total number of GSM based mobUe connections of BSNL 
and MTNl. 

SpecIal Programme for Welfare of 
Agriculturat Labourer. 

4006. SHRI HARIKEWAl PRASAD: 

SHRI HARISINH CHAVDA: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Govemment proposes to announce 
a special programme of the welfare and upliftment of 
agricultural labourers; 

(b) If so, the details thereof; 
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(c) whether the. Government proposes to enact any 
legislation In the Intentst of agricultunlliabourers; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The Govemment attach high 
priority to the welfare and well being of the unorganized 
sector wOOters, Including agricultural labourers. Various 
Ministries/Departments are implementing poverty 
alleviation/emplofment generation schemes like 
Swamjayanti Gram Swarojgar Yojana. Sampooma 
Gramln Rojgar Yojana, Pradhanmantri Gram Sadak 
Yojana, Swama Jayanti Shahri Rozgar Yojana, etc. are 
applicable to these labourers. The Government has 
launched the 'Aam Aadmi Bima Yojana' to provide life 
and disability cover to rural landless households. The 
benefits under the scheme include Rs. 30,000 in case 
of natural death; Rs. 75,000 in case of death due to 
accident or total permanent disability due to accident. 
In case of partial disability due to accident, the insurance 
cover would be As. 37,500. 'Rashtriya Swasthya Bima 
Yojana' (RSSy) for BPL families in Unorganised Sector 
has been launched on 1st October, 2007 for the 
unorganized sector worker's family of five. The scheme 
provides for smart card based cashless health insurance 
cover of Rs. 30,000 per family per annum on a family 
floater basis. 

ec) and (d) The Government has Introduced the 
Unorganised Sector Workers' Social Security Bill. 2007 
on 10-09-2007 in the Rajya Sabha The SiR envisage 
fonnulation of social security schemes for unorganized 
sector workers, Including agricuitural labourers. 

[English] 

Wailing Uet for Telephone 
Connections 

4007. SHRI ASADUDDIN OWAISt WIll the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOlOGY be pleased to state: 

(a) whether after opening telecom sector to private 
sector, the first choice of the people of the country is 
stiR MTNl and BSNl; 

(b) if so, whether Government has fulfilled its 
promise the telephone on demand; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; 

(e) the waiting list for telephone connections In the 
country, as on date, State-wise; 

(f) whether the Govemment proposes to open new 
telephone exchanges with latest technology especially 
in rural areas; 

(g) If so, the details thereof; and 

(h) the steps taken by the Government to ensure 
that whole country is telecommunicationally linked? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOlOGY (SHRIJYOTlRADIlYA M. SCINDIA): (a) 
to (c) Yes, Sir. MTNL and BSNL being Government 
SeNice providers, common man has a trust In both the 
PSUS. They are doing aggressive marlc8IIng to promote 
their services through various media. 

In urban areas, telephone connections are being 
provided on demand in molt of the places through 
Wiredline or WLl technology. Also, mobile connections 
are available on demand in all the Circles. 

(d) Does not arise in view of <a) to (c) above. 

(e) There is no waiting for telephone connections 
in MTNL, Delhi and Mumbai. The waiting list for 
telephone connections in the country, as on date, State-
wise is given In the enclosed Statement 

(f) and <g> There is a plan to open 92 new 
Telephone Exchanges in the country as given below: 

Sf. Name of Circle 
No. 

2 

1 . Andhra Pradesh 

Number of new 
Exchanges 
proposed 

3 

11 
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1 2 

2. Chhattisgarh 

3. Haryana 

4. Jammu and Kashmir 

5. Kamataka 

6. Madhya Pradesh 

7. North East-I 

8. North East-II 

9. Uttar Pradesh (West) 

10. Uttaranchal 

11. Chennai 

Total 

As per policy followed by BSNL, 
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3 

08 

02 

05 

15 

02 

07 

01 

24 

09 

08 

92 

new rural 

proposed telephone exchange site. It is making all efforts 
to provide the telephone service through WLL 
technologies wherever practicable and feasible. 

The steps taken by BSNL to provide Telephone 
on demand in rural areas are given below: 

BSNL has deployed WLL network in rural 
areas to meet the demand of scattered and 
farrflung rural areas where connection of 
telephone is not techno-commercially feasible 
on landlines. 

Remote and far-flung areas which are not 
possible to be covered with terrestrial 
technology, are planned to be covered with 
Digital Satellite Phone Terminals (DSPTs). 

The mobile network of BSNL covers most of 
the national highways, important towns, 
pilgrim centers and state highways. 

exchanges are to be opened at places which are having 
(h) All exchanges in the country are already linked 

through reliable media i.e., Optical Fiber Cable, Satellite 
and Microwave systems. a minimum demand of 150 within 5 km radius of the 

Bmtement 

Circle-wise waiting list of Wiredline, WLL and Mobile Connections 8S on 31-03-2008 

SI. Name of CireleslMetro Status of Waitig list as on 31-03-2008 
No. Districts 

Wiredline WLL Cell 
Phones (F and M) Phones 

2 3 4 5 

1. Andaman and Nicobar 198 390 0 

2. Andhra Pradesh 11,014 9,486 0 

3. Assam 1,063 705 0 

4. Bihar 35,925 12,717 0 

5. Chhattisgarh 603 1,102 0 

6. Gujarat 13,278 0 0 

Total 

6 

588 

20,500 

1,768 

48,642 

1,705 

13,278 



1 2 3 4 5 6 

7. Haryana 2,912 1,246 0 4,158 

8. Himachal Pradesh 11,724 0 0 11,724 

9. Jammu and Kashmir 4.471 0 0 4;471 

10. Jhar1<hand 710 277 0 987 

11. Kamataka 40,301 60.925 0 101,226 

12. Kerala 45.304 0 0 46,304 

13. Madhya Pradesh 5.348 49,860 0 55.208 

14. Maharashtra 32,480 38.742 0 71,222 

15. North East-! 0 0 0 0 

16. North East-tl 807 0 0 807 

17. Orissa 4.529 9.911 0 14,440 

18. Punjab 120 226 0 346 

19. Rajasthan 5,530 0 0 5,530 

20. Tamil Nadu 11.822 0 0 11,822 

21. UttranchaI 357 0 0 357 

22. Uttar Pradesh (E) 16.523 1.041 0 17.564 

23. Uttar Pradesh (W) 2.483 194 0 2,6n 

2-4. West BengaJ 49,217 0 0 49,217 

25. KoIkata 0 0 0 0 

26. Chennai 656 0 0 656 

BSNl 297.3751 186,822 01 484,197 

(Translation) (a) whether the several' Telephone Exchanges 
especjally Bithaull and Darbhanga are not working for 

Non-WotkIng of Telephone the last one year but the monthly rent is being charged 
ExchangH from the subSCrIbers; 

4008. SHAI CHANDRA DEV PRASAD RAJBHAA: 
Will the Minister of COMMUNICATIONS AND 

(b) if so. the reasons therefor: and 

INFORMATION TECHNOlOGY be pleased to state: (e) the reason for not retuming or adjusting the 
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monthly rent so charged in the absence of telephone 
facility? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI JYOTIRADITYA M. SCINDIA): (a) 
and (b) No, Sir. In Bihar Telecom Circle, 82 telephone 
connections at Bithauli Exchange were affected for 
average period of three months due to cable damage 
because of road construction activity. Monthly rent for 
these connections have been waived off for the said 
period. However, no such type of incidence has occurred 
in Darbhanga exchange. 

(c) Does not arise in view of (a) and (b) above. 

Persons Engaged In Different Sector. 

4009. SHRI SURAJ SINGH: 

SHRI RAJIV· RANJAN SINGH "LALAN": 

DR. CHINTA MOHAN: 

DR. BABU RAO MEDIYAM: 

SHRI MAHAVIR BHAGORA: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to stale: 

(a) whether the Government has made any su, ay 
to find out the number of percentage of persons 
engaged in Agricultural, Industrial, Servi~, Public and 
Organised Private Sectors at present in the country; 

(b) if so, the details thereof, State-wise and Sector-
wise; 

(c) the number of persons in the age group of 18 
to 60 y&ars estimated to be added to the work force in 
the Eleventh Plan Period; and 

Cd) the steps taken by the Government to create 
additional job opportunities in various sectors during the 
Eleventh Plan Period to meet the increase in the said 
sectors, separately? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Estimates of employment and 
unemployment in different sectors of the economy are 
obtained through quinquennial labour force surveys 
conducted by National Sample Survey Organisation. 
Percentage distribution of persons on usual status basis 
engaged in agriculture, industry and service sectors in 
major states is given in the enclosed Statement-I, 
numoer of employed in organised sector is given in the 
enclosed Statement-II and sector wise employment is 
given in the enclosed Statement-II. 

(c) and (d) The 11th Plan document approved by 
National Development Council, has projected that 58 
minion job opportunities are likely to be generated during 
the 11th Plan Period. The additional employment 
opportunities in the future will be generated mainly in 
the services and manufacturing sectors, in particular, 
labour intensive manufacturing sectors such as food 
processing. leather products. footwear. and textiles, and 
service se.ctors such as tourism and construction. 
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State-Mse employment in organised sector as on 
15. Manipur 0.81 

(in million) 
16. Meghalaya 0.82 

SI.No. StateruT 31 st March 2005 17. Mizoram 0.42 

2 3 
18. NagaJand 0.72 

19. Orissa 7.50 
1. Andhra Pradesh 20.43 

20. Punjab 7.73 
2. Assam 11.12 

21. Rajasthan 11.81 
3. Bihar 5.27 

22. Tamil Nadu 22.79 
4. Jharkhand 10.42 

23. Tripura 1.23 

5. Goa 1.12 24. Uttar Pradesh 20.88 

6. Guiarat 16.94 25. Uttranchal 2.61 

7. Haryana 6.48 26. West Bengal 20.39 

8. Himachal Pradesh 3.17 27. Andaman and Nicobar 0.38 

9 Jammu. and Kashmir 2.10 
Islands 

10. Kamataka 18.62 
28. Chandigafh 0.89 

29. DeIhl 8.31 
11. Keraia 11.40 

30. Pondicheny 0.58 
12. Madhya Pradesh 10.71 

31 Daman and Diu 0.15 
13. Chattisaarh 3.39 

14. Maharashtra 35.41 32. Total 264.58 

",.,.",.nt-lll 

Industty-wise Distribution of wortc force as per usual status basis during 
the period 1993-94 to 2004-05 

Industry Employment in MIUion 

1993-94 1999-2000 2004-05 

1 2 3 4 

Agriculture 242.46 237.56 268.51 
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Mining and Quarrying 

Manufacturing 

Electricity, gas and water supply 

Construction 

Trade 

Transport, Storage and Communication 

Financial Services 

Community Social and PeTS. Service 

Total Employment 

12.00 tn. 

PAPERS LAID ON THE TABLE 

[English] 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): Sir, I beg to lay on the Table)a copy each 
of the following papers (Hindi and English versions):-

(1) Memorandum of Understanding between the 
Goa Shipyard Limited and the Department of 
Defence Production, Ministry of Defence, for 

the year 2008-2009. 

[placed in Ubrary, See No. LT 8541/08] 

(2) Memorandum of Understanding between the 
Garden Reach Shipbuilders and Engineering 
limited and the Department of Defence 
Production, Ministry of Defence for the year 

2008-2009. 

[Placed In Ubrary, See No. L T 85421081 

(3) MemoNlndum of Understanding between the 
Mishra Dhatu Nigam Limited and the 

2 

2.7 

42.5 

1.35 

11.68 

27.78 

10.33 

3.52 

32.13 

374.45 

3" 4 

2.27 2.75 

48.01 53.71 

1.28 1.38 

17.62 25.71 

37.32 47.29 

14.69 17.45 

5.05 6.89 

33.2 35.81 

397.0 459.1 

Department of Defence Production, Ministry of 
Defence, for the year 2008-2009. 

[Placed in Ubrary, See No. L T 8543108] 

(4) Memorandum of Understanding between the 
Bharat Electronics Limited and the Department 
of Defence Production, Ministry of Defence, 
for the year 2008-2009. 

[Placed in Ubrary, See No. L T 8544108] 

(5) Memorandum of Understanding between the 
Mazagon Dock Limited and the Department 
of Defence Production, Ministry of Defence, 
for the year 2008-2009. 

[Placed in Library, See No. LT 8545/08] 

THE MINISTER OF TEXTILES (SHRI 
SHANKARSINH VAGHELA): Sir, I beg to lay on the 
Table a copy of the Memorandum of Understanding 
(Hindi and English versions) between the National 
Handloom Development Corporation Limited and the 
Ministry of Textiles forthe year 2008-2009. 

[Placed in Library, See No. LT 8546108] 
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'THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUODIN SOZ): Sir. I beg to lay on the TabIe:-

(1) (i) A copy of the Annual Report (Hindi and 
English Y8fSi0ns) of the Betwa River Board, 
Jhansi. for the year 2005-2006, alongwith 
Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the Betwa River Board, 
Jhansi, for the year 2005-2006. 

(2) Statement (Hindi and English versions) 
showing reasons for delay in laying the 
papers mentioned at (I) above. 

[placed in Library, See No. LT 8547108J 

(3) A copy of the Annual Report (Hindi and 
EngHsh versions) of the Narmada Control 
Authority, Indore, tor the year 2006-2007, 
aJongwith Audited Accounts. 

(4) Statement (Hindi and English versions) 
showing reasons for delay in laying the 
papers mentioned at (3) above. 

[Placed in Library. See No. LT 8548108) 

llfE MINISTER OF STATE OF THE MINISTRY 
OF LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): Sir, I beg to lay on the TabIe:-

(1) A copy of the Statement (Hindi and English 
versions) on the recommendation No. 198 
concerning the Employment Relationship, 
adopted by the International Labour 
Conference at its 95 Session at Geneva on 
15th June, 2006. 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the V.V. Giri National 
Labour Institute. Naida. for the year 2006-
2007. aJongwith AudIted Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the V. v. Gin National Labour 
Institute. Naida. for the year 2006-2007. 

(3) Statement (Hindi and English versions) 
showing reasons tor delay in laying the 
papers mentioned at (2) above. 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI PAWAN KUMAR BANSAL): Sir, on 
behalf of Shri Kanti LaI Bhuria, I beg to lay on the 
Table:-

(1) A copy each of the foOowing papers (Hindi 
and English venJions) under section fJl9A or 
the Companies ~, 1956;-

(i) Review by the Government of the wortdng 
of the Gujarat State Seeds Corporation 
Umited, Gandhinagar. tor the year 2006-
2007. 

(II) Annual Report of the Gujarat State Seeds 
Corporation Umlted, Gandhtnagar, for the 
year 2006-2007, alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General thenIon. 

(2) Statement (Hindi and Engltsh versions) 
showing reasons tor delay in laying the 
papers mentioned at (1) above. 

[Placed in Ubrary. See No. LT 8551108) 

(3) A copy each of the following Notifications 
(Hindi and English versions) under sub-
section (3) or section 3 of the Agricultural 
Produce Grading and Marketing Act, 1937:-

(i) The Tapioca Sago Grading and Marking 
Rules, 2007 published in NotIfIcation No. 
G.S.A. 193 in Gazette of India dated the 
22nd September, 2007. 

(i1) The SaIto Grading and Martdng Rules, 
2007 published In NotIftcation No. G.S.R. 
230 In Gazette of India dated the 3rd 
November, 2007. 

(Ui) The Sheekakai Grading and Marking 
Rules, 2008 published In Notification No. 
G.S.R. 66(E) In Gazette of India dated the 
2nd February, 2008. 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): Sir, I beg to 
lay on the Tabte:-

(1) A copy each of the following papers (Hindi 
and English versions) under sub-section (1) 
of section 619A of the Companies Act, 
1956:-

(I) Review by the Govemment of the working 
of the CeAtr~1 Cottage Industrie.s 
Corporation of India Umited, New Delhi, 
for the year 2006-2007. 

(ii) Annual Report of the Central Cottage 
Industries Corporation of India Umited, 
New Delhi, for the year 2006-2007, 
aIongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(2) Statement (Hindi and English versions) 
showing reasons for delay in laying the 
papers mentioned at (1) above. 

[Placed in UbrarY, See No. LT 8553/08] 

12.05 hrL 

STANDING COMMITTEE ON SOCIAL 
JUSTlCE AND EMPOWERMENT 

32nd, 341h, 35th Reports 

[English] 

SHRIMATI PRATIBHA SINGH (Mandi): Sir, I beg 
to present the following Reports (Hindi and English 
versions) of the StandIng Committee on Social Justice 

and Empowerment: 

(f) Thirty-third Report on Demands for Grants 
(2008-09) of the Ministry of Social Justice and 

Empowerment. 

(2) Thirty-fourth Report on Demands for Grants 
(2008-09) of the Ministry of Tribal Affairs. 

(3) Thirty-fifth l}eport on Demands for Grants 
(2008..()9) of the Ministry of Minority Affairs. 

12.05'Y:1 hra. 

ELECTION TO COMMITTEE 

Commltllae on Public Accounts 

[English] 

SHRI KIRIP CHALIHA (Guwahati): Sir, I beg to 
move: 

"That the members of this House do proceed to 
elect, under sub-rule (3) of rule 254, in the manner 
required by sub-rule (1) of rule 309 of the Rules 
of Procedure and Conduct of Business in Lok 
Sabha, one member from amongst themselves to 
serve as a member of the Committee on Public 
Accounts for the year 2008-2009 vice Shri 
Raghunath Jha appointed Minister.· 

MR. SPEKAER: The Question is: 

"That the members of this House do proceed to 
elect, under sub-rule (3) of rule 254, in the manner 
required by sub-rule (1) of rul9 309 of the Rules 
of Procedure and Conduct of Business in Lok 
Sabha, one member from amongst themselves to 
serve as a member of the Committee on Public 
Accounts for the year 2008-2009 vice Shri 
Raghunath Jha appointed Minister.· 

The motion was adopted. 

12.06 hr •. 

BUSINESS ADVISORY COMMITTEE 

48th Report 

[English] 

SHRI RUPCHANO PAL (Hoogly): Sir, I beg to 
move: 



547 B~ AdvIsory APRIL 21, 2008 .Commift8e 548 

(Shri Rupchand PaIJ 

"That this House do agree with the Forty-eighth 
Report of the Business Advisory Committee 
presented to the House on the 17th April, 2008." 

MR. SPEAKER: The question is: 

"That this House do agree with the Forty-eighth 
Report of the Business Advisory Committee 
presented to the House on the 17th Aprtl. 2008." 

The motion was adopted. 

[English] 

MR. SPEAKER: We have done seven Questions 
today, although my target is 10. I am grateful to all 
sections of the House for their very kind co-operation. I 
shall try my best to accommodate as many hon. 
Members as possible. I know they are keen aHhough 
many of the items do not meet the requirements of 
national and international importance. Even then I will 
accommodate as many as possible. 

I wiH start with Yogi Adiyanath. 

[Translation] 

YOGI AOfYTA NATH (Gorakhpur): Mr. Speaker. 
Sir. I would like to draw the attention of the House 
towards heavy load-shedding in the country. Uttar 
Pradesh is the highest pogulated state from population 
angle. It has a population of around 17 crore. But the 
State is facing so much Ioad-shedding that power is 
being supplied to major cities hardly for 6 to 8 hours 
and that too when people need it less while earlier the 
Government had announced that power would be 
supplied for 18-20 hours. There is shortage of civic 
amenities. Load-shedding takes place early in the 
morning. at noon. in the evening and In the eight from 
12 to 4. . .. (interruptions) Public life has been thrown 
out of gear completely Common man is in trouble. 
Through YOU. I would like to draw the attention of the 
Government that me Power should be supplied to States 
by the Power Grid Corporation and there should be no 
discrimination against any city, particularly Gorakhpur 

which Is one. 01:" citiuot the State .. Power ".being 
supplied.to ~. city onIy . .for 6· .• 8hours:wtd&eTaJa 
Power PrDjec;.t wasc~mmi$8ioneddurlnlJ N,OA: 
Government and.)uound 2000 ~watt Power has to 
be supplied to o,Ihi. fonnBhutan and NQr1tt East States. 
A sub.statlon oj that has also been established in 
Gorakhpur. ...( interrIqIti0nt4 

MR. SPEAKER: Please speak about the Centre. 
. . : 

;.$ir. fQweJ~,Gof1)Oratio'r.all orvanlzation of 
the . Govemment:;ot . india· and' it· ties established a sub-
station there. However, power is neither being supplied 
to the people nor to industries.' The functioning of 
industries would definitedly affected if they don't get 
power. This kind of situation is .prevaHing there. Sir, 
through YOU. I would request the Government that power 
should be suppI~ to Qatem Uttar Pradesh, particularly 
Gorakhpur from ~ sub station established in Gorakhpur 
by Power Grid C9"JlO'1ltion and from Tala Power Project 
from which more than 1,000 Megawatt Power is being 
supplled presently. The Government should ensure the 
implementation of its pre-announced policy to supply 18-
20 hours Power to city areas and 14 hours to rural areas 
so that difficulties ''Of common people could be removed 
and interests afth~ indUstries could be protected. 

{English] 

SHRI S.K.,KHARVENTHAN (P8Iani): Sir. I want 
to raise about the. Panchayati Raj ComIention which is 
going to be helct. 

MR. SPEAAER: 'ff yoU are to anldous. you have 
to go somewhere else to raise It. You can raise it here 
only with my peririission. I would have called you next 
but I wi" not do ft. I win do it later. Now Shri Hannan 
MoIIah may sphk. 

SHRI HANNAN MOLlAH (Uluberla): SIr. I woufd 
like to raise a very important matter. You may know 
that next year will be the 25th anniversary of the Bhopal 
gas tragedy.~ir,.25 ye~ .back,1 .;aised this matter 
first in this Hou~~ Now, 2~ years ,haY' J)4ssed but most 
of the problems remain unsolved. The second disaster 
has started now. WIUl w~ contamlndon around the 
Union Carbide area. Two years back. h~n. Prime 
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Minister promised to loOk 'into this matter. But still 
enough has not been done. The.- is a demand for a 
special cornmiseion 'for' fehabifttatlonto lOOk after and 
monitor thestthings; "Thatls'ftot yet dOne. Legal actidn 
against thE! Union 'C'al'bid& also 4$ not properly foIIoir$d 
up. As regards extrildftion ofWtlrien ·AIi«*son, ' in '$pite 
of repeated demand from the whOle 'country, the 
Govemment slil! fails to bring him to our country for 

'". ' "., .. -! -: .... ~.: i' : ."',: \ . . '" : 'I . ..,,:..' ." • 

judicial action. There are three pesticides already given 
registration in1bis country, and iNs alleged that It I'Ias 
been done to collusion with the Ministryd Agricultute. 
Their licence should be abrogated. That ii, also not being 
done. 

In this situation, I demand that the, ,Govemment 
should take immediate action to solve the problems 
pending tor 25 years. Next year, the whole wor1d will 
be looking at Bhopal as it will be the 25th" anniversary. 
We should solve the problem and get, p~ised by the 
wor1d. Otherwise, we will be criticised bY th~ whole wor1d 
for faiting to solve these problems. 

[Translation} 

SHRI MAHAVIR BHAGORA (Salumber): Sir, 
through you, I would like to draw the attention of Han. 
Minister of Agriculture that in the State of Rajasthan 
there was frost in January and February I and then 
untimely rains and hailstorms,. Assessing the damage 
caused thentby, I Wouid like to submit that 22 distrilcts 
of the state have b8en affected.TM cropS' on 8.96 lac 
hectares have been damaged and thus 1.40 lacs 
farmers have been affected. In this w,V the loss of 
crores of rupees. particolar1y. to mustarq crop to the 
tune of 1000 crore Rupees have l)aEln suffered. 
Therefore, I request the honourable Minister of 
Agriculture to provide a special packag~, "to farmers of 
Rajasthan to compensate the loss of crores of rupees 
inflicted on them. 

[English} 

SHRI S.K. KHARVENTHAN': The 'Ministry of 
Panchayati Raj, the Govemment of India' is organising 
a National Convention of Presidents oflill' Parishads 
and Intermediate P"anchayats from 22rid to 24th April, 
2008 at New DeIhl." 

I understand that neither the Govemment of Tamil 
Nadu nor any rural local body representatives of Tamil 

, Nadu was taken into confidence while the Ministry of 
Panchayati Raj prepared the draft Charter. The Charter 
contains many clauses which are not acceptable to the 
State Govemments. The Tamil Nadu Govemment has 
selected 68 elected representatives to attend the above 
Convention. But due to certain unwanted clauses in the 
Charter, they are not able to attend the Convention. 
Panchayati raj is a State subject under the Constitution 
of India. To strengthen the Panchayati raj system, the 
State Govemments should be consulted and a common 
Charter should be drafted for the whole country. 
Organising a National Convention without consulting and 
taking into confidence the Tamil Nadu Govemment will 
not serve any purpose. 

Hence, I urge upon the Union Govemment to have 
a dialogue with the Govemment of Tamil Nadu and to 
give an opportunity to the State. Govemment and to the 
elected representatives of the Panchayati raj institutions 
for eliciting their views in these kinds of national level 
conferences. 

[Translation} 

SHRI PRUBHUNATH SINGH (Maharajganj, Bihar): 
Mr. Speaker Sir, I discussion to implement Sixth Pay 
Commission recommendation has been going on in the 
country is being reviewed. These recommendations have 
several anomalies that except lAS cadre, the employees 
of aU the cadres be it IPS or other, particular1y the army 
personnel are not satisfied. It has been clear1y stated 
in the report of Joint Par1iamentary Standing Committee 
of Ministry of Defence that Army Officers and staff are 
compelled to resign from their Jobs. No cadre in satisfied 
with these recommendations. If the anomalies of these 
recommendations are not removed, I think there will be 
situation of .... in the country. 

[English} 

SPEAKER: Hope-not. Do not refer to that. 

... (interruptions) 

·Not recorded. 
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[Translation} 

SHRt PRABHUNATH SINGH: I wiD conclude in two 
minutes. 

MR. SPEAKER: The word that has been used for 
army be deleted. (English] Do not give those ideas to 
Army. 

.•• (intem.IpIions) 

[TlBI1SIation} 

SHRI PRABHUNATH SINGH: I have not used any 
unparliamentary word. 

MR. SPEAKER: Sometimes you should accept my 
instruction. 

SHRI PRABHUNATH SINGH: Mr. Speaker. I 
always comply with 1hItm. 

[English] 

MR. SPEAKER: Delete that word. 

[Translation] 

SHRI PRABHUNATH SINGH: There is acute 
resentment among the officer of IPS cadre on this raport 
of Pay Commission. H these anomalies are not ramoved. 
then it does not augur well. I would like to request the 
Govemment to take appropriate steps to make this 
report balanced. I also want to say that whenever a 
commitlee is constiIuted. lAS officers ara appointed to 
the important posts including Secretaries of the 
commiItae. They get the racommendations made in their 
favour which benefit them but others suffer loss I want 
that a parliamentary committee be constituted to review 
the recommendations of this raport. After removing 
anomalies these recommendations should be 
implemented so that no cadre remains dissatisfied. 

(English] 

SHR. RUPCHAND PAL: We had earlier a very 
good debate on the climate change and you also had 
made your appreciation public on the debate. Now, I 
want to draw your attention to a piece of information 

available from the image of Googte Earth. which can 
be seen through ....... that eight km of Bh8Qirath1 
river has alraady dried up. In 2004. It W88 only one km. 
but within four years. eeven Ion 01 BhagIraIhI. river had 
alfMdy dried up. Apart from_ tour or five other rIwnI 
that emanate from Gangotri glacier &Ie aIIo fat dIyIng 
up. 

This is because of the faulty construction of dams • 
bad designs. and bad planning. This is such a serious 
issue. 

Hence. I urge upon the Government to ImmedIaIIIy 
cnstitute an Expert Committee to go Into the whole gamut 
of the issues involved in order to make appropriate 
recommel1dations reganIng that 

MR. SPEAKER: I am SUI8 this serfouI matter wlU 
be looked Into at the appropriate level. 

SHRI HfTEN BARMAN (Coach Behar): SIr. I would 
like to speak in Bengali language. 

MR. SPEAKER: I hope there is a translator pnIII81'1t 
in the House. Bengali Is a permitted language in 1hIs 
House. 

[Translation] 

·SHRI HITEN BARMAN: Hon. Speaker Sir, in 
Dinhata sub-dlvilion that is in my.constiluency SItai Is 
a border area wh8I8 about two Iakhs of people f81ide. 
For coni18ctlvily In this area. .... Is a need to c:onstNct 
a bridge oyer River Manchai (Slngimart) and this 
demand hal been raised many times In this august 
House. Funds wera to be reJeued by the Border Area 
Development Fund and a letter .... written to the ChIef 
Secretary of Govemment of West Bengal. Later the 
BADF demanded additional funds from the Planning 
Commission. It had sent the planned estimate also but 
to no avail. No Initiative has been taken to date by 
anyone to construct this bridge. I would like to draw 
the attention of the Govemment In this regard and would 
urge upon the Central Government to take up the project 
immediately with the help of the Border Area 
Development Fund 10 that the common people of the 
diItrict beneftt out of It. 
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{English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, the 
Industrial Development Bank of India Limited was 
established in 1964 by lOBI Act as a principal financial 
institution for coordinating, In confonnity with national 
priorities, the working of the institutions engaged in 
financing, promoting and developing industry, for 
assisting the development of such institutions for 
providing credit and other facilities for the development 
of industry. The lOBI (Transfer of Undertaking and 
Repeal) Bill was passed and when the question was 
raised in this House in 2003 as to the fact that after 
the passage of. the Bill, whether the developmental 
character of the lOBI will be diluted. 

It is because we raised certain objections and we 
also tabled amendments. We were assured by the hon. 
Minister of Ftnance on the floor of this House-you know 
it very well as you were also present-that the 
developmental character of lOBI would not be diluted 
and the service conditions of the staff, after amendment 
of the Bill when the lOBI wi" be changed to lOBI Bank, 
wi" not be changed and will not be affected. But the 
present management of lOBI unilaterally is violating what 
has been assured on the floor of the House by the then 
hon. Minister of Finance and they are changing the 
service conditions of the staff also. ThuS) they are 
changing the purpose for which the lOBI was set up in 
1964 and the lOBI wi" function as like any other 
commercial bank. 

So, I urge upon the Government that the present 
management of the lOBI should be desisted from doing 
so. They should not violate what has been assured on 
the floor of the House and they should not unilaterally 
change the service conditions of the staff from what 
they are now doing. I also urge upon the Government 
that some instructions should be sent to the lOBI 
management to desist from such action. 

MR. SPEAKER: Shri P.S. Gadhavi-absent. 

SHRI B. MAHTAB (Cuttack): Sir, I would like to 
draw the attention of the House, through you, and 
specifically the attention of the Ministry dealing with 
Defence. 

We are a" for the testing of missiles. But a new 
problem has cropped up relating to the nesting of Onve 
Ridley turtles. This matter relates to the nesting of the 
Olive Ridley turtles which has been disrupted because 
of the missile tests that are being conducted by the 
Defence Research and Development Organisation 
(DRDO) violating the stipulated agreement with the 
Orissa Forest and Environment Department. Environ-
mentalists are up in anns now as the annual mass 
nesting of endangered Olive Ridley sea turtles has not 
taken place so far this year at Gahiramatha Marine 
Sanctuary, the largest nesting grounds of endangered 
turtles in the world. 

Missile launches by the DR DO are affecting 
nesting pattems of this endangered species that enjoys 
the same legal protection as the tigers. As per the 
agreement with the Orissa Wildlife Department, the 
DRDO is not supposed to either conduct missile tests 
or use bright lights during the turtle nesting season. 
Despite the agreement, missiles were test fired and at 
that time turtles were approaching the beach of NASI-I 
and NASI-II, the two tiny islands of the Northem Portion 
of Gahiramatha. That is why, I would request the 
Government to find out how this agreement was 
breached and to take further steps because, in the near 
future. towards the end of this month. the Agni-III is 
going to be tested. So, adequate measures should be 
taken to protect the endangered Olive Ridley turtles. At 
the same time, the missiles should be tested without 
affecting the endangered turtles. 

SHRIMATI P. SATHEEDEVI (Badagara): Sir. I 
draw the attention of this august House through you 
regarding the acute shortage of supply of primary 
vaccines for the National Immunisation Programme in 
the country which aims at protecting our children against 
six vaccine-preventable-diseases like diphtheria, 
pertussis. tetanus, poliomyelitis, typhoid and childhood 
turbeculosis. 

The Universal Immunisation Programme vaccines 
include the BCG. OPT. OPV and the measles vaccines. 
These vaccines are in acute shortage and the allotment 
to the State of Kerala-where the Universal Immuni-
sation Programme is strengthened so much-ls cut. 
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There.·.onIy 30 per .cent allotment .whef8as the ·acsuaJ 
requirement is huge. There is only 30 percent supply 
of this. 

RecenOy, it has been reported that the licences of 
three major public sector drug manufacturin,g companies 
in the country have been cancenedwithout making any 
arfematiW arrang~nffor ·me·· pfbdOOtiOti of'1hese 
vaccines and other drugs. Actually. It''tIaS-'l>81181f .. 
way for the unscrupulous private and the multinational 
companies in the field of drug manufacturing. 

The licences of the Central Research Institute, 
Kasauli in Himachal Pradesh, the PI! in Tamil Nadu, 
the BCGVL in Chennai which are the drug manufactur-
ing companies have been cancelled without making any 
altemative anangement. The State of Kerala is suffering 
a lot due to the shortage in the supply of vaccines. 

Hence, I urge upon the Ministry to take immediate 
and proper action for the adequate supply of these 
vaccines to the State of Kerala as also the other States 
to 'ensure safety and protection of our children. Thank 
you. 

DR. K.S. MANOJ (AlIeppey): Sir, I would associate 
myseft with Stvimati Satheedevi in this matter. 

MR. SPEAKER: Yes, you please associate with it. 
I thank you for your cooperation. 

Shrl Braja Kishore Tripathy. 

SHRr BRAJA KrSHORE TRIPATHY (Puri): Mr. 
Speaker, Sir, I would like to draw the attention of the 
Govemment of India to a very important matter. Despite 
repeated written protes1S by the Government of OrIssa, 
the Government of Andhra Pradesh recently has laid 
the foundation stone for the construction of an Offshore 
Reservoir Irrigation Project over the inter-State river 
Mahendratanaya between Chapara village of Andhra 
Pradesh and Agarakhandi village of Gajapati district of 
Orissa thereby ... • violating the ln1er-5tateRiver Treaty 
of 1962. 

MR. SPEAKER: Please do not make allegations 
against the State Govemment. 

SHRr BRAJA KISHORE TRfPATHY: No, Sir. 

MR. SPEAKER: Jl,lst state the facts. but do not 
make allegations. 

SHRt BRAJA KISHORE TRIPATHY: I am not 
mQ,~ing any allegations. They have started the 
CQI\Glruction._.violating. 

MR. SPEAKER: I think you have said, -tnegatty .. 

SHRI BRAJA KISHORE TRIPATHY: ...• the treaty 
of 1962, the inter-State treaty of 1962, between the two 
States-Orissa and Andhra Pradesh. This 
Mahendratanaya ... 

SHRI K.S. RAO (Eluru): Mr. Speaker, Sir ... 

MR. SPEAKER: This is the problem. 

.. . (lnterruptions) 

MR. SPEAKER: Mr. Rao, do not say that. I have 
already taken this action. Do not write those words. I 
have already intervened. I have seen this. State the 
facts please. 

SHRI BRAJA KISHORE TRIPATHY: The 
Mahendrafanaya River originates from Mahendragiri hills 
of Orissa. What Andhra Pradesh is trying to do is to 
divert the river channel through a sluice on the left bank 
of the river. This may result in the water getting totally 
diverted to the State of Andhra Pradesh thereby 
adversely affecting Orissa territory which lies below this 
point. let me ... (lntetTUptions) 

MR. SPEAKER: I will call you, Mr. K.S. Rao. 

SHRI BRAJA KISHORE TR1PATHY: You will not 
allow me to speak. 

MR. SPEAKER: I have allowed you to speak. 

SHRI BRAJA KISHORE TRIPATHY: You have 
allowed me, Mr. Speaker, Sir. You are kind enough. 

"Nol recorded. 
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MR. SPEAKER: That's why, I called you. Please 
speak. I have permitted you. 

SHRI BRAJA KISHOAE TRIPATHY: The technical 
opinion is that the channel may cause sand casting which 
may ultimately lead to a change in the course of the 
river. So, if they divert the river, it will change the course 
of the river-that is the technical report. In this connection, 
the Prime Minister of Orissa has protested so many times 
and has written a letter to Chief Minister of Andhra 
Pradesh to stop this project. In accordance with the tJeiIlY; , 
construction of any project over the inter-State river 
mandates consensus between both the States, as various 
points regarding the prospective damage to the other 
State, submerging of the land area are to be resolved. 
All these things are there in the treaty itseH. Before any 
construction starts, both the States shoulcl decide about 
it and the affected State shOuld also be consulted as to 
what is the damage to the other State. This has not 
been taken into consideration by the State of Andhra 
Pradesh. This river is a major source for providing drinking 
water and irrigation to the naxal-infested Gajapati district 
of Orissa. You know, Sir, this is the most naxal-infested 
district. There is a lot of agitation going on in the district 
itseH and the people are agitatlOg, because they are not 
even likely to get drinking water, if the river course is 
changed. The whole of Paralakhemundi an~ Gajapati 
district will be affected by it. It is now urgently required 
by the Union Govemment to intervene in this matter for 
resolving the inter-State river dispute by setting up an 
Inter-State River Tribunal. Even the Central Water 
Commission has not been consulted, They also have 
not given their opinion on this. On any subject conceming 
an inter-State river dispute, it is necessary that the Central 
Water Commission should give their opinion, their 
technical opinion, and which should be binding on both 
the States. This is the mandate and provision In the Inter 
State River Tribunal Dlspnte Act. So for this thing, the 
State of Andhra Pradesh is not consulting. They are 
gOing on unilaterally ... * without consulting the State of 
Orissa and without consulting the Govemment of India, 
without taking the opinion or technical report of the Central 
Water Commission. They are doing all these things. ThIs 

"Not recorded. 

is not a one-way traffic. That is why, the State of Orissa 
will be affected very seriously. So, I request the Union 
Government earnestly 1tlatthey ,should Immediately, set 
UP,BS Inter-State RiverTlibunalfOr the settlement of·thls 
dispute of the two States. This is the spirit otOUf 
federalism. The Govemment of India should immediately 
intervene and coinefbrwatd to help both the States. 
Otherwise,~dtiloOd "';iiifloW betWeen me two"States. 

" MR; SPEAAER I-am .\Jre~'Qa~a11 cqopeAHe 
anct OOJneiQ.'dec!sio"~:-I :,.,::,,,- ~"'r;'::' ~':' "".-

SHRI BRAJA KISHORE TRIPATHY: Now both the 
States have good relations. Then, the bad blood will 
flow and this will create a very serious situation in future. 
That is why, my request to the Government is to 
intervene in this. I have also written a letter in this 
regard. The Chief Minister has also written a letter to 
the Union Govemment. I have also written to the hon. 
Prime Minister regarding this matter. 

I have brought this matter to his attention for his 
intervention. I would request that the Government of 
India shoulcl respond immediately on this matter. I would 
like to know the opinion of the Minister. Even the Leader 
of the House is also present here. So, I want a response 
from the Government of India and they should 
immediately set up an Inter-State .River Water Tribunal. 

MR. SPEAKER: You have made your point Thank 
you for your cooperation. Shri K.S. Rao will make a 
submission now. But please db not make any mutual 
allegation. 

SHRI K.S. RAO: No, Sir. I will not make any 
allegation. The point is, Polavararn Project is being 
constructed to a level of 150 feet. Hon. Members trom 
Orissa have earlier raised this issue stating that the 
Government of Andhra Pradesh is constructing this dam 

beyond 150 feet. later it was clarified that technically 
as per the Bachawat Award the Govemment of Andhra 
Pradesh is constructing this project and it is not crossing 
its limit with regard to utilizaUon of water also. 
... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: Sir, the issue 
Is not regarding Polavaram Project. ... (/nterruptions) 
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MR. SPEAKER: That is why I say these matters 

should not be raised here. The Government of Andhra 
Pradesh is not here to reply. He is not authorized by 
the Government of Andhra Pradesh. 

... ( Interruptions) 

SHRI K.S. RAO: Sir, I kept quiet when he spoke. 
Let me also say that the hon. Member was teKing that 
the Slate of Orissa witl be deprived of the water that 
they shoukI actually get. The actual fact is that 3,600 
TMC feet of water is going to the saa even today and 
what the Government of Andhra Pradesh is utilizing is 
less than 300 me feet of water in PoIavaram Project. 
... (/ntem.Jptions) It was not a technical objection and han. 
Members were not responsible for it. I can understand 
if it was a technical aspect, but it was made a pofltical 
issue. 

MR. SPEAKER: No politics here. 

SHRI K.S. RAO: No, Sir, it was made a political 
issue in Andhra Pradesh . ... (/ntenuptions) t 8m not 
making any aJteoalion against Mamb8f8 from Oriua. In 
Andhfa Pradesh, the Opposition parties ... actually 
provoking the Orissa Government which has not made 
any objection. Even when this matter went to the court 
it was onty at the instance of the Opposition pmttes in 
Andhra Pradesh. So, the Government of Andhra 
PradHh has not vioIa18d any technical aspect and it is 
going as per the Bachawat Award . ... (/nterruptions) 

MR. SPEAKER: He has referred to some other 
project. 

... ( Interruptions) 

SHRJ K.8. RAe: Sir, I am not telling anything 
against them. But some Opposition patties in Andhra 

Pradesh and some vested interests think that If the 

Polavaram Project is completed, they will become 
unpopular and the Congress Party will become popular. 
So they are provoking the Government of Orissa on 
this matter . ... (IntemJptions) 

MR. SPEAKER: Water is a national resource for 
peopIe's beneftt. I am sure It wttI be 8hafed In a manner 

whiCh wilfbe to 1M interests of everybody. Nothing more 
on this now. We are going to the next Item. 

... ( Intenuptions) 

MR. SPEAKER: Nothing is being recorded . 

(/nterrupti0n8) ...• 

12.33 ..... 

[EnglIsh] 

MATTERS UNDER RULE m 
MR. SPEAKER: Now we take up matters under 

rule 3n. 

Dr. Karan Singh Yadav-Notpresent 

(I) ...... 10 ......... TDS·", •• Id on conapeD-

..... .......,glwn1D ....... by ONGC In 
lieu of ............. of IMd 

(TransIIJIion] 

SHAI JIVABHAI A. PATEL (M8hsana): In my 
parfiamentary constituency, Mehsana, oil and gas is 
being found in abundance and farmer's land is being 
acquired on large scale. ONGC gives compensation to 
those farmers whose land Is acquired for oil and gas 
exptoration but it Is said that Union Government charges 
TDS against the amount of compensation. The farmers 
have to hire advocat and they have to visit courts time 
and again to get refund of this amount. And all this 
exercise requires to spend a lot of money. TDS should 
not be impoeed on compensation become farmers get 
this for there agricultural tancI and aIIo because thte 
matter Is ratated to agricultunt. After acquiIition. the land 
is UI8d to upIore oil and gas by CHGC. , would like 
to I8qU8It the Gc:Nemment through thIa House that TDS 
should not be impoMCIai all on the amount of 
compensation given to 1M said tarmera by ONGC when 
the company acquire 1heir land. 

"Not recor'd8d. 
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(Jt) Need to run a direct palnnger trIIln ....... n 
AJnr.II, Gujarat and Mumbel 

SHRI V.K. THUMMAR (Amreli): Mr. Speaker, Sir, 
we have time and again, requested the Govemment to 
introduce a direct train service from Amreli to Mumbai. 
We have ral8ed this matter in the Parliament also on 
several occasions because my constituency and other 
adjoining districts have so far, even after 60 years of 
Independence, not been provided with a direct train 
service between these two destinations to ensure the 
connectivity of the area with other parts of the country. 
The people of this area have to change trains three 
times to travel to other parts of the country. They have 
to face more inconvenience when they travel with their 
families. You will be surprised to know that daily 500 
buses are running between Amreli and Surat and 
diamond industry of Surat is totally dependent on the 
labourers from Amreli. Therefore, steps should be taken 
by the deptt. of Railways to introduce a direct train 
service betwen Amreli andMumbai and other regions 
should also be connected properly for providing rail 
facility to the people of Saurashtra. There is also an 
urgent need to convert Metergauge into Broad gauge 

in Amreli district. 

Therefore, I urge upon the Government, through 
this house, to consider my request immediAtely. 

(IU) Need to ......... work-orden for Hlnduatan 

ShIpyard Ltd. and CleIIr all paneling dun of 

Ita workers 

[English] 

SHRIMAT1 JHANSI LAKSHMI BOTCHA (BobbHij: 
The Hlndustan Shipyard Ltd. (HSl) , Visakhapatnam. 
Andhra Pradesh a PSU is under the control of the 
Ministry of ShippIng, Road Transport and Highways, with 
over six decades of rich experience in ship building and 
ship repairs, construction, repairs of offshore and on-
shore stnJctures and refit, modemization of submarines, 
now presents a rosy picture with an order book of about 
Rs. 2000 crorss, reinforced technology, improved 
productivity, improved fmandal condition and excellent 
industrial relationship. It Is pertinent to mention that the 

HSL has overcome continuous crippling losses and 
averted a major fmandal crisis during the last 3 to 4 
years. In the backdrop of expertise and experience of 
serving the domestic needs, HSL is poised for further 
growth in the coming years. In accordance with the 
decision of the Group of Ministers, HSL is now being 
taken over by the Ministry of Defence. Unless HSL 
receives continuous orders to generate the work for the 
employees, it would land itself in an idle situation. 

The Ministry of Defence, therefore, should issue 
instructions to the Indian Navy and Coast guard, to place 
ship building orders immediately with HSl to ensure 
continuity of work to the employees, adequate working 
capital and payment of wages/salaries to the employees. 

I would also request the Defence Ministry to clear 
all pending wage revision arrears to the extent of Rs. 
40 crores to over 5100 employees before transferring 
HSL to Ministry of Defence besides implementation of 
merger of 50 per cent DA with basic pay as per the 
Govemmenfs order of 28-02-2008. 

MR. SPEAKER: Shri S.K. Kharventhan-Not 
present 

SM Mansukhbhai D. Vasava-Not present 

Shri Santosh Gangwar 

(Iv) Need to provide baic tnfrMtrucIure t.cIIIdM 
In BarelHy at pili' wtth other metroclllu In 
the country 

[Translstion] 

SHRI SANTOSH GANGWAR (BareHly): Sir, my 
Parliamentary constituency, Bareilly is one of the main 
metropolitan cities of Uttar Pradesh. Keeping in view 
the utility of this city, the union Government have 
deCided to develop it as a counter magnet city under 
National capital Region and accordingly the Centre Is 
making efforts to develop basic Infrastructure for the City. 
But it has come to our notice that 8areilly which is one 
of the main metropolitan cities of Uttar Pradesh, has 
not got the status of a metropolitan city in the list of 
Union Government. This has been classified as medium 
or a small city in the list of union Govemment. And 
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(Shri santosh Gangwar) 

only due to this region, development in this city is not 
progressing property. I urge upon the Ministry of Urban 
Development that Bareiny. which has remained as a 
metropolitan city in the list of the state Govemment for 
the last 25 years, should also be Included in the list of 
Metropolitan cities of the Union Government and 
accordingly essential basic intrastructural facilities should 
be made available for this city on a priority basis. 

[EngJi$h) 

MR. SPEAKER: Shrimati Jayaban B. Thaldcar-Not 
present. 

Shri Avinash Rai Khanna. 

(v) Need to provide monetary allowance to the 
unemployed you1ha tn the country 

[Translation) 

SHRI AVINASH RAI KHANNA (Hoshlarpur): Mr. 
Speaker, Sir. atmost 60 years have passed since the 
country achieved independence but young technicians. 
skined and unskifled youths still have no jobs. Many 
youths have faUen victims to drug addiction and many 
of them have finished their life by taking suicidal steps. 
This necessitates that the Govemment should give these 
youths As. 2500 per month or unemployment allowance 
till there youths get some employment otherwise they 
will remain in distress. 

[English) 

MR. SPEAKER: Shri Ganesh Singh-Not present 

Shri A.V. Bellarmin-Not present 

Shrimati C.S. Sujatha 

(vi) N .. d to extend Prime Minister'. Food 
Securtty ScheIne to Kuttaned In KeI1Ile 

SHRIMATf C.S.SUJATHA (Mavelika,a): Sir. 
Kuttanad is known as the rice bowl of Kerela. The rice 
productivity rate in this region Is much higher than the 
national average. Kuttanad is spread over parts ot three 
districts i.e .. Alappuzha, Kottayam and Pathanamthitta. 

Kuttanad is one of the areas identified.. being badly 
affected by the agtariancri.~· The recurring natural 
calamities also added to the problems of the farmers. 
The parameters set for thelncllJs/on In the Prime 
Minister's Food SecurIty Scheme would deny this most 
important rice producing area of the State thebEtneflts 
of this Scheme. Hence, the Govemment should consider 
the entire Kuttanad area as an agricultural district 
comprising above 10,000 hectares as a special case 
so that the benefits under the Scheme are extended to 
the farmers of this area too. 

I urge upon the Govemment to consider the 
request. 

MR. SPEAKER: Shri Ramji Lal Suman-not 
present. 

Shrimati Jayaprada. 

(viI) Need to· provide compenatlon to the *'Ime 
of rail accident that occurred In Rampur, 
Uttar Pradeeh on 22nd November, 2007 

[Translation} 

SHRIMATI JAYAPRADA (Rampur): Mr. Speaker, 
Sir. a railway accident occurred on 22nd Nov. 2007 at 
Kemri unmanned railway level crossing in my 
parliamentary constituency. Rampur in which a tractor 
collided with a railway engine. Many people traveling in 
the III-'fated tractor died and many of them suffered 
serious Injuries but so far the department of Railways 
have not even given any compensation to the families 
of dead persons and to the injured people. Families of 
dead persons are facing starvation and injured people 
have to $pend 8 lot of money on their treatment. 

I urge upon the Govemment, through this House 
that at least twolakhs rupees should be given 
Immediately to the families of the dead persons and 
one lakh to the injured people. 

[English) 

MR. SPEAKER: Shri E.G. Sugavanam-Not 
present. 

Shri Mahendra Prasad Nlshad. 
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(viii) Need to Include Fatehpur district In Uttar 
Pndeah under Jaweharlal Nehru National 
Urban Renewal Mlsalon 

[Translation} 

SHRI MAHENDRA PRASAD NISHAD (Fatehpur): 
Mr. Speaker, Sir, I want to draw the attention of hon. 
Minister of Urban Development towards my parlia-
mentary constituency, Fatehpur, Uttar Pradesh and add 
that Union Government have selected various districts 
of different states under Jawaharlal Nehru National 
Urban Renewal Mission. Under the programme, a new 
shape is being given to the urban areas of the said 
districts by prOViding sewer line, storm water, supply of 
drinking water, etc. I, therefore, would like to request 
the Govemment to kindly include Fatehpur which is one 
of the mOSt backward districts of Uttar Pradesh under 
the Jawaharlal Nehru National Urban Renewable Mission 
Scheme. 

{English} 

MR. SPEAKER: Shrimati Jayaben. D. Thakkar 

(Ix) Need to set up an Indian Institute of 
InfOrmatIon Technology end.I_I_f ...... 
of Information TechnologyAfaademy In 
GujanIt 

SHRIMATI JAYABEN B. THAKKAR pJadodara): 
Sir, the Planning Commission, Govemment of India rn.d 
recommended that those States which have potential 
growth in IT industry r'equire an "lndlan Institute of 
Inf~rination Technology (lilT). The Government of 
GUjarat 'had agreed' to fulfill all the requirements as 
stiP\.llated by the Central Govemment. ' 

I,therefore, urge upon the Ministry of Human 
Resource Dev8/opment to set up an Indian InsliMe of 
Information Technotogy (lilT) and Indian Institute of 
InfOrmation Technology Academy In Gularat at the 

earliest. 

,MR. SPEAKER: Shri TukaramGanpetr80 Renge 
PatI-not present. ; , 

Shri Devldas Pingle-not present. 

Shri Mohan Jena-not present. 

Dr. Arun Kumar Sarma. 

Thank you for being present. 

(x) Need to provide Central aid to unaided 
Government recognized schools In Assam 

DR. ARUN KUMAR SARMA (lakhimpur): Sir, 
attention of the Govemment is drawn towards large 
number of Non-provincialised, unaided but GoYemment 
recognized schools and colleges in Assam, which covers 
nearly 50% of the total fonnal education in the state. 
At present 8587 nos. of Lower Primary (LP), 46~ nos. 
of Middle English {M.E.),· 1.825 nos. of ffigh .schools 
including Madrassas and High Madra$sasaiong with 
133 nos. of recognized Colleges jnAssam are 85tabll--
shed and run by public through the Government 
approved.Managing Committees. They are also regularly 
inspected by the Inspector of schools and by University 
authorities. These institutions are located in rural areas 
and run by Community effon without imposing. Tuition 
fee unlike the commercial Private institutes. As such 
they are also referred as 'Venture' Sohoolsand Colleges 
peculiar to Assam only. 

Unfortunately, about One laky teachers and, 
employees of these institutes are rendering e~ucation 
fordecades without getting any kind of grant or aid from 
Central or State Government for infrastructure, sal~ry, 
etc. They are imparting education at par with any other 
prollincialised or Government Institutions. Owing to 
financial constraint ofAssa(Tl Govemment, the Union 
Government also deprives these unaided institutions 
from Centra!' Grants categorizing them as private 
Institutes. 

I, therefore, urge upon the Union Govemment to 
evolve a suitable. mechanism. to fund these., institutes, ' 
as they constitute almost haH of the fonna\ education in 
Assam. If necessary, special provisions should be made 
by changing the existing noons of the Central 
Govemment considering the long-term contriblJtion of 
these institutions in supplementing the Government 
efforts towards-education for all, 
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MR. SPEAKER: Today, alter a long time, weihave 
invited the han. Members to read out their Matters under 
Rule 3n. But the Matters under Rule 3n of those hon. 
Members, who are not present, will also be placed on 
the Table of the House. They will be treated as laid on 
the Table. 

(xl) Need to ....... 1ake .......,.. for repair and 
mall ......... of N.H. 14 IInldng Bhenttpur-
.a- 8etrrod In RaIasthan with NamauI In 
Haryana. 

[Translation} 

DR. KARAN SINGH YAOAV (Alwar): Mr. Speaker, 
Sir, in my constituency, the condition of National highway 
no. 14 from Bharatpur to Namaut vial AIwar is in very 
bad shape. The stretch from Alwar to Namaul via 
8ehrod is totally damaged. 

Therefore I urge the hon. Minister of shipping, 
Aoad Transport and highways that a budgetary 
aIocation be made immediately from Central Road Fund 
for strengthening and renovation of this highway no. 14. 

(xii) Need to 8boUeh export duty on EJ. T ..... 
LNIher* 

(English] 

SHRI S.K. KHAAVENTHAN (PaJani): Tamil Nadu 
is the first State producing large quantity of E.I. Tanned 
Leather and exporting the same throughout the wortd 
for the last 15 decades until it was banned in the year 
1990. Large number of Dafits, Minorities, Women are 
employed in 1his industry. Now those industries which 
claim to export Value Added Product have stopped 
buying this sort of Leather which has pushed this 
industry to a dormant stage of WOf'king to 20 to 30% of 
the capacity. l8aIher industries in Tamil Nadu already 
increaaed As 100 crore for estabtishlng Pottutlon 
Treatment Plants and decided to spend As. 15Ocrore 
for zero discharge. 

The Leather Industry is facing a stiff competitlon 
from Pakistan and Bangladesh. To make this 8iIuation 
worse, there is a 15% Export Duty on the export of 

rrrealetl • laid on the Table. 

Export Duty on the export of E.I. Tanned leather which 
makes the export impossible. TheNfore, the revenue 
expected from the export of this Tanned Leather has 
also not been achieved. If this situation continues, there 
is a danger ofIakhs of Dali1s, worMn and minorities 
being thrown out of jobs and made to starve eventually 
due to closure of tanneries permanenUy, particularty in 
Dindigul, Trichy, and other Districts in Tamil Nadu.Thera 
is a wrong perception that export of EI Leather from 
India will lead to a shortage of semi-finished leather to 
feed their industries. But the real case is that most of 
the value addition leather 1ndua1ries import raw skins 
and semi-flnished leather at cheaper prices from Gulf 
and African countries Instead of buying In the Indian 
Market. Tamil Nadu's contribution towards the total 
1ea1her Export ofIndia was 70% before the recommen-
dations of Dr. Seetha Ramalah Committee which has 
now diminished to 40% last year end there is a genuine 
fear tNd Tamil Nadu may cease to contribute towards 
the export of leather. 

Hence, I urge upon the Union Government to take 
immediate steps for removing the export duty on E.I. 
Tanned Lea1her and to rescue the dying EJ. l8a1her 
industry in the country. 

(XIII) ...... to ,.... ............. 8ftd ...... of 
chemlc.1 ..... c.u.lng poUutlon .nd 
thr .. t.nlng m.rlne life In Ardde ••• r. 
~ 

[TransllltJon] 

SHAI MANSUKHBHAI D. VASAVA (8haruch): Mr. 
Speaker, Sir, 8 major fire broke out In chemIcaJ waste 
store in Ankleshwar failing in my parliamentary 
constituency Bhatuch in the first week of April and it 
took several days to douse the fire. The above chemical 
waste is brought in Ankleshwar for re-cycling but It is 
not stored property anIj even prescribed rules for Its 
storage are not followed. As a result AnkIe8hwar has 
become a litter ground and its environment has been 
badly polluted. Such waste is being brought from the 
foreign countries to the sea-ehore of Bharuch In a large 
quantity that contains met8f'taI which cannot be I'8-CyCIed 
and the same is dumped in the sea. ,... f8IUIt .. 

rrreated as laid on the TIbIe. 
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fishes 818 dying and the environment of the sea-shofe 
isadversly affected. 

I, through the House, request the Government that 
stranged poslible action shoutdbe taken against Ihose 
responeebIe tor bringing the waste by unfair means in 
the district and not storing It property and not following 
the prescribed rules regarding storage of chemical 
waste. 

(xlv) .... to ....... 80CIIII 8eCUrtty beMftta to 
1be ..... waner. In 1be country* 

SHRI GANESHSINGH (Satna): Mr. Speaker, Sir, 
2.70 crore beedi workers of the country are facing 
serious problem. While on the one hand, beedi 
contractors are exploiting them on the other, the facilities 
provided by the Union Govemment are inadequate. Till 
date, their minimum wage has not been fixed. 
Somewhere they get a wage of Rs. 40 and somewhere 
Rs. SO. Majority of them do not have identity cards and 
even do not have provident fund accounts. The Union 
GoY8fmIent has made provision for providing heaIIh and 
housing facilities to them. Due to absence of doctors, 
the hoapitaI8 are lying closed and housing facility is also 
negtigibIe. 

Under the pressure of the 'World Health 
Organization. the MInistry of Health and Family Welfare 
of the Government of India is taking initiabves to close 
the beedi industry. But. the beedi Industry should be 
closed after making altematlve arrangement for the 
livelihood of CIOr88 of beedi workers. As of now, Identity 
Card, housing and medical facility shOuld be provided 
to all the beedi workers and even their provident fund 
accounts should be opened. 

(xv) Need liD utInd 10M _hIw ___ to ell ..,11"""'" ao.na IIdIIed upIIO 2N-2OOr 

[English] 

SHRI A.V. BElL\RMIN (Nagercoil): I wish to bring 
to the notice of the Govemment that the particulars of 
Agricultural Loans. including Gold Loans. advanced by 
the Commercial Banks up to 31-3-2007 and remain 
unpaid as 31-12-2007. are being collected by the 

"Treated • laid on the Table. 

Government. It is pertinent to note the following realities 
in this matter before computing this Item of Loans. Gold 
Loan for Agriculture purposes, are advanced as a tam! 
loan for just one year at avery lower rate of Interest far 
below the Bench Mart< lending rate. If the loan is either 
not paid in full with Interest within the stipulated one 
year, the Jewels witl be auctioned and the dues witl be 
adjusted from the auction proceeds. The poor loanees, 
either release the jewels, by borrowing from neighbours 
and repledge the same on the very same day or in the 
next day. At times some prefer to avail of the gold Loan 
at a higher rate prevailing then. Thus the Ioanees are 
compelled to part with their jewels with the Banks either 
way. As such the cut off date given by the GcN8mment 
for loan sanctioned tHt 31-3-07 ana remain unpaid as on 
31-12-07 wiN not serve the purpose and will not help the 
Ioanees who availed the Gold Loan on or before 31-12-
2007. I, therefore, request the Government to extend 
the waiver for all loans 0UbdandIng 88 on 29-2·2008. 
the day the decision was announced in the Budget. 

(xvi) Need to check emIaIon nonu of SuIptIur-a 
cII-oalde ........ In ~. from 
IndIa1 011 ~.IIathunt· 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. 
Speaker. Sir, the Government spends Iakhs and CfOI8S 

of rupees in the name of environment protection and 
awareness every year. But. carir)g time meets about the 
issue of environment protection, most paIIuting sulphur-
di-oxide gas is being released in uncontrolled manner 
in the atmosphere. This gas. causes environment 
pollution. The situation has turned worse and it is slow 
poison tor the human Hfe. 

This situation has emerged due to going out of 
order of one of the three recovery units controlling 
emissions of suIphur-dH»cide in Mathura refinery unit 
of.. Indian Oil Corporation Iocatad at a cIistanoe of 
150 km from Delhi. Sulphur-di-oxide ~ is being 
released in the atmospherealonggwith the fife 
emanating from the refinery's chimney. Chimney gas 
level is not in compliance with the emission norms as 
a resuh of which the environment is poUuting and also 
causing health hazards. 

"Treated 88 laid on the Table. 
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[SM Ramji Lal Suman] 

It is a very serious issue related to health and 
enYironment·aapeoti The Government· should pay 
attention in this regard immediately. Action should be 
taken against Ute· guilty officers in trns regard. Nobody 
should be allowed to play with human life. 

(xvii) Need to provide ~uate security to the 
Indians working in Afghanis1an* 

[English1 

SHRI E.G. SUGAVANAM (Krishnagiri): Sir, on 12 
April, 2008, two Indian engineers, viz., Shri C. 
G~y and Shri M.P. Singh were killed and 
five others injured who were working with Border Roads 
Organisation (BRO) project in Afghanistan for the 
rehabilitation and reconstruction of Afghanistan in a 
suicide bomber attack. 

Shri Govindaswamy is a resident of Village B. 
TIPP8fI8P8Iti, of my KriShnagiri lok Sabha Constituency, 
Tamil Nadu. He was expected to be back home shortly 
but hiS untimely tragic death is unfortunate and 
condemnable. He is survived by his wife, three young 
daughters and one son. 

This is not the first incidence that the Taliban is 
targeting the Indians working on BRO project. The BRO 
project began 2-1¥.z years ago. In November, 2005, BAO 
driver, Shri M.R. Kutty was kidnapped and killed. In April, 
2006, Shri K. Suryanarayana was abducted and his 
headless body was found later. Even in January, 2008, 
two Indians were kiIJed in TaJiban suicide attack. 

India's assistance to Afghanistan, the landlocked 
country, to road projects is a genuine gesture but it 
should not be at the cost of the lives of innocent 
workers. This project has seen continued attacks. Both 
India and Afghanistan have failed to provide adequate 
security to them. We have no words to describe the 
cruel act of terrorists but 1he slain families are more 
agonized by the indifterent attitude of the Government. 
They have not got any official information about the 
timely dispatch of their bodies from Afghanistan. 

Hence, I urge upon the Union Government that 

~reated as laid on the Table. 

the compensation in fuiL may be provided to the vk::tims' 
family and the injured immediately and $t8pS may be 
taken to prevent the recurrence of such Incidents In 
Mure and to safeguard the lives of the indians working 
in Afghanistan. 

(xviII) Need to II8t up • cotton-bued Indu"'Y .nd 
Textile Park In Pahanl, M.haruhtra* 

[Translation1 

SHRI TUKARAM GANPAT RAO RENGE PAnl 
(Parbhani): Mr. Speaker, Sir, good quality cotton is 
produced on a large scale in my parliamentary 
constituency Parbhani. But, there is neither any cotton 
based industry nor any processing unit In this area. As 
a result of this the cotton is sent to other areas, leading 
to increase in the production cost· If the Govemment 
give concessions and provide other facilities to set up 
cotton based industry and textile ParK in this area then 
textile production at cheaper cost could be made. By 
doing so, balanced development of this backward area 
would take place and even the people would get 
employment. 

I, through the House, request the Government to 
take steps to set up cotton-based industry in Parbhani. 

(xix) Need to develop ..... k Road .... Iway ataIIon 
In~· 

SHRI DEVIDAS PfNGLE (Nasik): Mr. Speaker, Sir, 
Nasik is a developing city. It is developing at a fast 
pace. The population of Nasik has approximately doubled 
during the last five years. At present, approximately 
1000 to 1500 small and big factories are functional in 
Nasik. Many industrialists are keen on seUing up tactortes 
in Nasik. Inadequate mean of transportation is the main 
hurdle in the development of NaSI1<. TherefOre, through 
you, I demand from the Minister of Railways that he 
should make an announcement that Nasik Road railway 
station would be developed as a terminal. 

The Department of Railways has requisite land at 
the Naslk Road railway station. ff additional land Is 
required for the above purpose, the State Govemment 
is also ready to provide it. I, through you, request the 

"Treated 88 laid on the Table. 
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Minister of Railways that he should make an 
announcement for developing Nasik Road railway station 
as a tenninal. 

(xx) Need to augment road and rail eervlcea to 
Naavl Gays. a place of rellglou. Importance 
lit JaJpur, Orl ... • 

[English] 

SHRI MOHAN JENA (Jajpur): The Naavi Gaya, 
situated on the bank of river Baitarini at Jajpur in the 
Jajpur district of Orissa is very important from the 
religious point of view. The Naavi Gaya is the first of 
the three places for 'Pitru Shraadha'. The next places 
being 'Mastaka Gaya' at Gay&, Bihar and Paada Gaya 
at Rajmahindri in Andhra Pradesh. While Gaya and 
Rajmahlndrt are well conn8cted, the Naavi Gaya remains 
to be connected by both "Tail and National Highway link. 
Jajpur was the most ancient capital of the then Kalinga. 
This tirtha belongs to pre-Mahabhaarata era and most 
probably. more ancient than both the Jagannath Temple 
at Puri and Smya Temple at Konark. Nrunerous 
Puraanas and the Mahaabhaarata has mentioned the 
importance of this place which needs its existence 
proved and certified by the Archaeological Survey of 
India. Prominent people like veteran freedom fighters 
and Chief Ministers of Orissa. Late Biswanath Das, Late 
H.N. Bahuguna and Late Surendranath Owivedi had 
demanded recognition of this place. I, therefore. demand 
that the Govemment should take Immediate steps for 
the overall development of the "Naavi Gaya" alongwith 
the ;'Owaadasamedha Ghata" on the river Baitarini. This 
place should also be connected with a 12 km National 

(General), (2008-09) 

Highway link from Sathipur on NH 5 and also by a rail" 
link from the Jajpur-Kendujhar Road railway station. 

12A7 hrs_ 

DEMANDS FOR GRANTS (GENERAL), 
(2008-69) 

Ministry of Home Affairs 

[English] 

MR. SPEAKER: Now, the House shall take Up 118m 
No. 12-The Budget (General), Second Stage, 
discussion and voting on the Demands for Grants under 
the control of the Ministry of Home Affairs for 2008-09. 
The time allotted for this discussion in four hours. 

Motion moved: 

"That the respective sums not exceeding the 
amounts on Revenue Account and Capital Account 
shown in the Fourth column of the Order Paper 
be granted to the President of India, out of the 
Consolidated Fund of India. to complete the sums 
necessary to defray the charges that will come in 
course of payment during the year ending the 31 st 
day of March, 2009. in respect of the heads of 
Demands entered in the Second column thereof 
against Demand Nos. 51 to 55 and 95 to 99 
relating to the Ministry of Home Affairs." 

Demands for Grants (General) tor 2008-2009 in 
respect of Ministry of Home Affairs and Union Territories 
submitted to the vote of the Lok Sabha 

No. and Name Amount of Demands tor 
Grants on Account 
voted by the House 
on March 14. 2008 

Amount of Demands 
for Grants submitted 
to the Vote of House 

Mtnlatry of Home Affairs 

51. Ministry of ~.ome Affairs 

"Treated 88 laid on the Table. 

Revenue Rs. 

2 

148,20.00,000 

Capital Rs. 

3 

11,71,00,000 

Revenue Rs. Capital Rs. 

4 5 

740,97.00,000 58,52,00,000 



575 0IrnInrII1or Gr.- (o.n..J) APRIL 21, 2008 (2OIJI.tJtI) &78 

1 2 

52. CebineI 5O.45,OO~000 

53. Police 2753,30,00,000 

54. 0Iher ~ of the 166,51,00,000 
Ministry of Home AlailS 

55. Transfers to Union Territory 294,73,00,000 
GcMtmment 

UnIon Tail._ (WI1IIwl ............ ) 

95. Andaman and Nicobar Islands 205,67.00,000 

96.Chandigarh 212,89,00,000 

97. Dadra and Nagar HaveIi 199,94,00,000 

98. Daman and Diu 82.26,00,000 

64,28,00,000 

[TnINIi#tIIiot,] 

. YOGI ADrTYA HATH (Gorakhpur'): Hon'ble Speaker, 
Sir, I am ...... 10 you tor giving me an opportunity to 
speak on Demands tor Grants of the Ministry of Home 
Affairs. 

The Hon'ble Minister of Home Affairs has 
pt8eented befof8 us different datas relating to Ministry 
1hrough books but the8e datas 818 far away from ground 
........ I wcUd nat oppose the Oenlllnds for Grants 
of the Ministry of Home Affairs but I would like to urge 
upon the hon'ble MInister that the situation of intBmal 
secruity of the counby is in bad shape, very sensitive 
and at Slake. The way, the Ministry is handling IntemaI 
situation of the country, people are left with no other 
option but to weep. 

Sir, when we talk about the aecurity of the people 
of the country, it is clear that announcements are made 
but how many these are actually implemented sincerely 
is something no! needs 10 be discussed in the House. 
Be II the situation of Kashmir, the North-East states of 
the country, the problem of naxaliam or the activities of 
separatist and terrorist organizations taking place in the 

3 4 5 

1333,00,000 252,24,00,000 88,67,00,000 

890,75.00,000 13768,62,00.000 4453,74.00.000 

4,37,00,000 832,52,00,000 21,83.00.000 

12,00,00,000 1473,66,00,000 60,00,00,000 

125,14,00,000 1028,34,00,000 625,.,00,000 

38,28,00,000 1084,45,00,000 191.39,00,000 

5.23,00,000 879,89,00,000 26,12,00,000 

7,88,00,000 411,32,00.000 39,39,00,000 

30,01,00,000 321,41,00,000 150,08,00,000 

southem parts of the country, all are dangerous for the 
country . 

Speaker Sir. it Is very unfortunate that we 118 stili 
making big promises in Kashmir. By now. 18 years have 
passed but no sincere efforts have been made to 
rehabilitate the displaced Kashmiries except milking 
promises in thiS regard. Efforts that should have been 
made to resettle them in Kashmir have also not been 
made. The most unfortunate thing Is that they 118 living 
like a home less persons in their own country for the 
last 15 to 18 years. 

As far as figure. are concerned, the hon'ble 
Minister has stated that the number of Incidents have 
come down in Kashmir. But if one goeI thfough IheIe 
figures one will find that the existing trends Ie built up 
on the primiseB that if the C8H8 are not regIatentd about 
any incident that took place, the ftguteI WOUld come 
down automaticaIty. No doubt, ULFA has intenllfied Its 
activitIe8 in North-Eut Statea. be it Allam, Trtpura, 
NagaIand, Manipur or Arunachal PnIdeIh, lituation of 
all these states in view of law and order and intemaI 
security has become very .ensltive. There is no 
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decrease in the number of incidents of targetng locals 
and North-Indian people especially Hindi- speaking 
people by ULFA during the last one year. Only 
announcements have been made that action is being 
taken against ULFA. How ULFA has started to raise its 
ugly head all of a sudden? likewise, NSCN is 
intensifyng its activity in Nagaland. The $ituation In 
Tripura and Arunachal Pradesh is also worsening. The 
most painful thing is naxalite activities. The hon'ble 
Minister has also admitted that the incidents of naxalism 
have increased in the entire country. The most 
unfortunate thing is the manner in which the Indian 
leaders have supported the Maoists activities of violence, 
loot and anarchy and sent their best wishes to them. 
This wiU encourage naxalites in India to do the ~me. 
We have been keeping a close watch on tl!-esituation 
of Nepal for the last two years and hav&181t that there 
is no decrease in the incidents of loot and violence 
fnspite of the fact that the King of Nepal had handed 
over the power to 7 party coalition and the Maoists to 
restore the democratic process. You may distort figures 
but the truth is If we try to S88 the problem of naxalism 
in India in a casual mann&r, we would not be able to 
curb it and the same is happening today. The moment 
the elections to the Constituent Assembly were held in 
Nepal and the Maoists took a lead, the Naxalites of 
India also started celebrations and intensified their attacs 
on army personnels, paramilitary force!i and even on 
cantonments. The incidents of genocide have starteC\ 
The railway tracks are being blown. These types of 
incidents are taking place In several parts of the country. 
Besides. during the last four years the incidents of 
naxalism have increased in the entire country. 

Speuer Sir, in 2003-04, there were hardly 56 
districts out of 6-7 States, which were partially or 
completely affected by naxalism. But during the last 4 
years the naxaDsm has spread its tentacles in more than 
half of the states of the country and now there are 
almost 175 districts that are partially or completely 
affected by naxaIlte activities. Naxalite activities were 
altogether curbed in Uttar Pradesh but now these 
activities have again started in Sonbhadra. The moment 
Sun sets in Sonbhadra, Mlrzapur and Chandoli district, 
the common men shut themselves inside the home and 

even the policemen scare to go out. How such a 
situation has developed, how naxalites have become 
so resourceful that they are getting stronger day by day; 
it's a matter of concern for us. Unless It becomes a 
matter of concern for us, or we do not try to recognize 
our enemy we would not be able to cure this disease. 
Only promises will not solve this problem. 

The hon'ble Minister has said time and again that 
a central investigation agency will be constituted which 
will function all over the country. There could be 
problems involving many matters. The State Government 
looks after law and order situation. The Union 
Government looks after the matters relating to Union 
list. But under these conditions the central investigation 
agency is not doing the work to curb the naxalite and 
terrorist activities, which should have been done by it. 

(Translation] 

The way Islamic terrorist activities are spreading 
throughout the country and the way Uttar Pradesh is 
becoming the nerve center of these activities and also 
being used as hot bed for spreading these activities 
throughout the counting, is highly dangerous. Until anc!, 
unless we take stringent action to curb terrorism, it will 
not be eliminated. 

Sir, when NDA was in power, they had announced 
to go ahead with the work of modernization of state 
police, but with the change of power, under the UPA 
regime this announcement has remained mere on paper. 
Some initiatives were taken In some fields but the 
required seriousness was missing there. Similarly, the 
required efforts to be taken for strengthening the internal 
intelligence system were also not taken seriously. 

Every state has local intelligence system. There is 
no coordination between State inteUigence agencies and 
I.B. so that their informations can be co-related or 
exchanged. There is not a system in place to ensure 
coordination with intelligence agency of army so that 
the problem of terrorism, extremism and separatisms or 
naxalism in the country can be checked. We have not 
tried honestly neither to bring coordination among the 
various intelligence agencies and to ensure mutual 
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exchange of informations among them nor have we 
succeded in doing so. I think that only by making 
declarations after holding meetings with Chief 
Secretaries and Director General or by making 
declaration to modernize police force, we cannot 
strengthen the intemBI security of the country. As I think, 
many rounds of discussion on the Demands for Grants 
will not pay until and unless we have control over the 
separatist forces taking shape In the country and until 
and unless the Government makes any programme to 
have strict check over the elements involved in anti-
nanoal and anti-social activities. 

Sir, until and unless we show seriousness towards 
the instability prevalent not only in our own country but 
also in the neighbouring countries, we can neither 
establish peace in India nor we would be able to 
strengthen our internal security. H is sad affair that earfl8r 
we used to blame Pakistan for backing terrorist activities. 
Alter Pakistan, now Bangladesh has become the biggest 
hub for anti India activities, who gives sheHer to Huzi 
and SIMI terrorists, whether the Government has no 
suCh information? A terrorist is caught, then he is 
interrogated and after that he is jailed. After some days, 
it comes to notice that the said terrorist fled away from 
the police custody or jail. What is the reason behind it. 
Has India become so weak that it cannot put pressure 
on Bangladesh to check terrorist activities in the 
country? Why we have not been able to put pressure 
on Bangladesh as N.D.A. Govemment had put pressure 
on Bhutan to take stringent action against a111he UlFA 
terrorists present there. 

13.00 tva. 

MR. SPEAKER: Jogi;i wi" you take more time to 
put your points? 

YOGI ADITYANATH: Yes. Sir. 

MR. SPEAKER: Alright. We take launch. break first. 

13.00 tn. 

The Lok Sabha then adjourned for Lunch till 
Fourteen of the Clock. 

14.05 hn. 

The Lok Sabha re-aS$embled lifter Lunch at 
Five Minutes past Fourteen of the Clock. 

[SHRI MOHAN SINGH In the Chail1 

DEMANDS FOR GRENTS (GENERAL), 
(200S"()9)-Cont. 

MInistry of Home Affaire 

[Translation) 

MR. CHAIRMAN: Yogi Adltya Nath, you may 
continue your speech. 

YOGI ADllYA NATH: Mr. Chairman Sir, in regard 
to demands for grants for Ministry of Home Affairs 
presented by the Home Minister, I would like to continue 
my statement and request the Home Minister, through 
you, not to give lesser importance to intemal security 
of the country vis-a-vis extemal security. Unfortunately, 
continuous efforts are being made to undermine the 
same. Negligence is being shown towards every issue. 
The demands presented by the Minister of Home Affairs 
have our support and there is no hitch in that, the entire 
House unanimously favours the augmentation of facilities 
to strengthen the security mechanism of the country. 
But lack of concrete strategy against terrorism, militancy, 
separatism or naxalism is always apparent. The 
leadership of the country lacks the kind of will power 
that is required and I want to say in this regard that the 
way number of Bangladeshi infiltrators has gone up, 
Bangladesh has also accepted this fact in Its census of 
2001 that three crore of it's citizens are missing from 
the country. Naturally, these three crore people have 
not vanished ... (interruptions) if the report by the 
Governor of Assam is taken seriously, heha8 drawn 
the attention of India towards this serious threat that 
everyday five thousand to six thousand people from 
Bangladesh are coming to fndia. Many states in the 
North East are facing demographic imbalances. Who 
does not know that Bangladeshi Infiltrators are working 
as largest netwcm of HUJI In India. Bangladeshi In-
flHratora 818 playing Important role In the net\Yort( spreacl 
by lSI throughout the country. They will wander whole 
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day In various areas and streets and then they carryout 
bomb explosions in those areas or kiH innocent citizens. 
Bangladeshi infiltrators have created dangerous situation 
not only for law and order but also for intemal security 
of the country. But, despite all these, it is very 
unfortunate to have such statements from the Minister 
of Home Aftairs about Bangladeshi infiltrators. Secondly, 
two incidents have taken place, two unfortunate incidents 
had occurred In Uttar Pradesh, serial bomb blasts took 
place in Lucknow, Faizabad and Varanasi. Thereafter, 
CRPF Camp in Rampur came under terrorist attack. In 
both the incidents, the State Govemment was holding 
the Union Government responsible and the Union 
Government was passing the buck on the state 
Govemment. So we should have better coordination for 
national security and intemal security in combating 
terrorism. When the State Government and the 
Government at the center lack coordination then 
naturally, chances of coordination amongst intelligence 
mechanism or police and paramilitary forces 
automatically become nil. This is worrisome for the 
country. It is affecting national unity and integrity and 
this is the reason that those outfits who had been 
crushed by the earfier Govemments are once again 
raiSing their heads in many areas posing a challenge 
to nation's unity. They are again raising their head and 
posing a challenge and incidents of Nepal cap be seen 
in this context also. Today, there is no doubt about it. 
We had been naming Pakistan for abetting terrorist 
activities in our country. We have always been trying to 
take Bagladesh lightly but today all the terrorist 
organizations present in North Eastem states and all 
the other terrorist outfits like HUJI, SIMI, Laskar-e-Toiba 
and Jaish-e-Mohammad operating in the· country have 
their base ... (Interruptions) 

SHRI ILYAS AZMI (Shahabad): You should also 
tell about the RSS and the Bajrang Dal. 

YOGI ADITYA NATH: I am amazed, what relation 
they have with Laskar-e-toiba or Jaish-a-Mohammad? 
(Interruptions) If any Member supports terrorist 
organization inside the House then he should be thrown 
outside from this House, In a humiliating way. If some 
Member openly patronises terrorist outfits despite being 

a member of the apex House of the country then it will 
be a shameful situation. Such people should be exposed 
before the nation. Bangladesh was already Involved in 
these activities. But the ill fate of our brotherly and 
friendly country Nepal is pitiable the way in which 
Maoists have gained hold through elections 
... ( Interruptions) 

SHRI ILYAS AZMI: You could not save ever only 
Hindu nation of the world, now what are you talking, in 
Kashmir via Kathmandu. Therefore, Nepal has become 
a center for anti-India activities. 

YOGI ADITYA NATH: During the last two years, 
Maoists have forcefully made anti India terrorist activity 
center there. Today, Our 1751 km long border with 
Nepal has become very sensitive and dangerous. 
Sashastra Seema Bal was deployed there during the 
NDA regime but Sashastra Seema BaI lacks resources. 
I had written a letter to you in this regard on 31st of 
March. The headquarters and group centre of Sashastra 
Seema Bal is located in FCI campus. Sometime ago 
when I had visited there, the situation was such that 
here was no power supply for the last five days. This 
had led to a worse situation, a rebellion-like situation 
was there when I visited the site. I had called the officers 
of Uttar Pradesh Power Corporation there. Local officers 
denied restoration of power supply there. I told them 
that they are doing their duty of protection of border 
then why they are being deprived of. I was told that 
they have outstanding power bills to the tune or three 
crore owing to which power supply has been 
disconnected by orders from Lucknow. I talked to the 
MD of Power Corporation as well in this regard. I told 
him that power supply should be restored for one month 
and meanwhile we will request the Minister of Home 
Affairs and the Ministry of Home Affairs for the payment 
of outstanding bills. 

Sir, when the SSB was deployed in this area then 
we were assured that the smuggling of narcotics and 
arms would be checked. SSB has had achieved some 
success also in this work but in the last February when 
many trucks crossed border from Gorakhpur via Sonauli 
border into Nepal and were caught in Bhairahwa and 
local people found ammunitions in these trucks then it 
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became a burning issue in Nepal that how these 
ammunitions found their way into Nepal. It should be a 
matter of investigation that if SSB is ther8 then whether 
they have authority to search these vehicles or monitor 
the movements. If they do not have this authority then 
they should be given these powers so that vehicles 
should cross border either way after search. Who does 
not know that one of the masterminds of attack on the 
Partiament of this country, Ghazi Saba, who was kiUed 
by the BSF in Kashmir, used to visit Kathmandu from 
Karachi time and again and gain entry. Be it Naxalltes 
or the tenorist outfits of the North-East. every outfit has 
its base In Nepal. Nepal has become a base for all 
these outfits. Hence, we should take the situation in 
Nepal seriously and not lightty as we have been doing 
in the past. I would like to know from the Hon'bIe 
Minister of Home Affairs the reasons for the existence 
ofNaxatites, terrofists and extremistS in India. wtry we 
have not treated NepaJi Maoists as tenorists? How can 
Nepali Maoists be Nationalists. wtry we haw given them 
opportunity to grab power and why did we inspire them? 
It is very unfortunate that some political parties of our 
eountry have been openly patronizing them. It should 
~ be discllSSeci who are these people who are at 
the center of politics and express confidence in 
democratic traditions and at the same time openly 
patronize terrorist outfits. This is the situation in Nepal. 

Our Hon'ble Prime Minister had once expressed 
his view in a meeting of Chief MInisters that Naxalism 
is dangerous for the intemaI security of our country. tf 
NaxaIism is dangerous, I would like to know who is 
trying for electoral alliance with MCC in Bihar? Who are 
taking support from PWG in Andhra Pradesh? Why the 
situation In different parts of the country has turned 
unfortunate? With the UPA Government coming to 
power at the center, ULFA is once again raising its head 
in Assam and North-Eastern States. These are the 
issues which should be di8CUssed. 

Mr. Chairman, Sir, through you I would like to 
request the Minister of Home Affairs that Nepal is going 
to become more dangerous than Pakistan and 
Bangladesh. Maoists are talking about MaoIand. Their 

Maoland Is .~t confined to Nepal only, it includes 
territories from the peaks of Himalayas to South india. 
How will yo~' save India from this MaoIando. Hu the 
Ministry ottiome Affairs i~ltiated any effort In this 
direction. So far Maoists used to resort gorifla warfaras, 
but the day,they come .to power in. Nepal,. will .be very 
unfortunate for India. It will be dangerous for the intemal 
security as well as unity and integrity of India, 8S 

. Naxalites and· the outfits indulging in terrorist activities 
will get encouraged. 

Some 8UQQ8Stions were given for the police fon::e. 
What happened to police modemizatlon? Whether any 
mechanism has been put in place to monitor the funds 
given to different states for modernization? Where the 
money allocated under this head has been spent? 
According to our information. many states have diverted 
the money allocated under this head. I would like to 
give some information about the status of police in 
different States. In Bihar, there is one police constable 
for every 1262 persons and in States like Uttar Pradesh 
there is one police constable for every 1060 persons. 
This situation has devetoped because you are not 
providing employment to people, you are not giving jobs 
to them. Naturally a large number of posts 81'8 tying 
vacant. It was said that instructions will be issued for 
filling up those posts, they will be provided basic 
facilities, police force will be equjpped with sophIsIIca1ed 
weapons to fight against terrorists and naxaIites and 
supplies of these weapons will be ensured and 
monitored. But nothing has been done. If we provide 
the police 303 Gun and expect them to counter A.K. 
47 or 9 mm pistol, it is quite impossible. So, our security 
forces should be given sophisticated weapons along with 
other facilities. 

A new trend has emerged. Rampur Incident has 
opened our eyes. So far such incidents had taken place 
only in Jammu and Kashmir. The process of recruiting 
tenorists in Para Military and Police foroea has been 
initiated. It should be stopped immediately un .... their 
thorough investigation is completed. they should be 
ab80rbed only in civilian jobs. If you recruit them In 
police or para..mlltaly forces and give them guns. then 
we have witneseed where will and agaInat whom they 
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will direct their guns. A terrorist was recruited in CRPF, 
and deployed at Rampur and there he misused his 
position and how the whole matter is being hushed up. 
This should be given special attention. 

MR. CHAIFIMAN: Please concfude; you have taken 
a tot of time. 

YOGI ADITYANATH: I would like to request that 
the items submitted by the Ministry. of Home Affairs 
should not be opposed. Every citizen of this country is 
concemed about internal security of the country. We 
wish there should be no fear In the mind Of people. But 
along with it Government is duty bound to provide 
security to every citizen of the country. Government 
should take it seriously. There should be better relations 
between States and Centre, there should be better 
coordination between intelligence agencies and there 
should be better coordination between police, Ministry 
of Home Affairs and agencies of Anned forces, 80 that 
we can perfonn our rasponsibillties refated to the intamal 
security of the country. 

With this hope and confidence I support, though 

unwilling/y, the Demands for Grants of the Ministry of 
Home Affairs. 

(English) 

SHRt KIRlP CHAlfHA (Guwahati): Mr. Chairman. 
Sir, I rise to support the Demands for Grants of the 

Ministry of Home Affairs. It is a rare privilege that 
we have been allowed to discuss not only the 
in18mal security but the entire gamut of the Ministry of 
Home Affairs which Is extremely vital because after all 
the Ministry of Home AffaIrs is the nodal Ministry on 
Which development and progress of the entire country 
depend. 

(TI7AIJ8IlItion) 

As House Is everything for a person and if 
atmosphere at home is peaceful and trustworthy. 
outsiders cannot harasS him. can't harm him. If we do 
business outside and come to home with profit, but 
atmosphere at home is not peaceful, it is of no use. 

(English) 

The commerce and business may flourish but if 
there is no peace at heme, this becomes meaningless. 

(Translation) 

What Is the use of maintaing our friendship with 
outsiders. When there is no peace at home. 

[Eng/ish} 

I am talking about foreign affairs. 

(Translation] 

We run our home very will, bring everything that 
is needed at home like potato, onion and other things, 
but if everyone at home is at loggerheads there is no 
meaning of home. 

[English] 

What I am trying to say is that if the Ministry of 
Home Affairs does not function property. if the internal 
security situation in the country does not remain 
peaceful. if there are contradictions amongst ourselves 
within the home. then progress in other spheres 
including foreign relations, commerce, trade and the 
entire gamut of other activities does not have much 
meaning. I want to congratulate our Govemment. In the 
last four years I must say under the UPA rule, the 
performance of the Ministry of Home Affairs has been 
commendable. 

[Translation] 

I would like to congratulate Hon'ble Minister of 
Home Affairs that at least he cfld not try to be a Loh 
Purush. 

[English] 

He did not want to be become an iron man. Man is 
made of flesh and blood. 

[TranslatK>n] 

A man should remain a creature made of flesh and 
blood. But if he is stone hearted, it can be dangerous. 
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Instead of a Loh Purush, we have got a human being 
as our Minister of HomeAHairs, I would like to 
congratulate him and say that his approach during the 
last four years 

[English] 

On various issues concerning the internal security and 
other aspects of the country has been commendable. I 
must say that the security situation as a result of that 
has improved vastly. There are areas of concem and 
we have been very honest about it. The statistics which 
have been given show that there has been considerable 
improvement at all levels. Yes. there have been 
extremists activities in the Northh-East and the naxalite 
menace is the cause of concem but we have not been 
hypocrites. We have not been hiding facts. We have 
been placing the facts. We have been stating the 
initiatives that are being taken. We welcome any more 
suggestions in this regard. 

[Translation] 

W,hatever Swami Aditya Nath Jee has said, I was a 
little surprised to hear because systematic attack was 
made by the NDA by calling the Ministry of Home Affairs 
Weak. [English] Systematic attack was made. 

It looks like they have now realized that it did not 
yield any results and that their attacks no longer have 
any thrust. That is why a junior person was made to 
speak on Home Affairs. I did not understand whether 
he was speaking more about the in1ernal affainI of India 
or of Nepal. NepaJ has undergone certain constitutional 
changes. A new Government has come into being in 
Nepal. I know somebody may have personal pangs 
about that; somebody may have certain personal 
affiliations towards certain political equations in Nepal, 
But I do not hink that such thoughts need be paraded 
here and so ebody shoutd shed tears for that. 

[Translation] 

Aditya Nathji has been in the habit of shedding 
tears. Earlier he had shed tears due to his party and 
we have sympathy with him. Whatever is happening In 

Nepal and Whatever he has said in his Speech 
regarding that, I think it proves that the stand of our 
country is correct. Yes, there is threat of naxaIitea In 
Nepal. I will speak about thai. 

[Eng/1sh] 

Sir, statistics do not show certain truth, if statistics 
do not reveal the pictufe, then what does statistics do? 
If there are aberrations In statistics that should be 
corrected. That has not been done by my eloquent friend 
from the Opposition. I agree that there has been a spurt 
of violence in Kashmir. The issue of Kashmir has been 
debated Innumerable times on various occasions 
whether It be under the NDA Govemment or under this 
Government. There has been a cause for concern. But 
Is it not true that Kashmir situation has shown vast 
improvement now? Is it not a fact that there has been 
greater participation of people in the democratic process 
in Kashmir? It 'is ,true that because of some positive 
development$'-taking place in Pakistan and maybe 
because ofeertain changes in international equations 
on terrorism, the situation in Kashmir has become by 
far less dangerous than it was before. I am not trying 
to undermine the detrimental etfacts that are taking place 
even now. But the fact remains that Kashmir today gives 
us certain amount of hope. At one point of time we 
gave up Kashmir. But thanks to the initiative of the 
Govemment. and the country as a whole that we find 
improvement In the situation in Kashmir. I do not wish 
to poIiticise on the Home Ministry by raising the Issue 
of how it fu~d during the NOA regirne and how It 
is functionfn~. during the UPA regime. As I said right in 
the beginning~ I do not think that one has to be an Iron 
man to iron out the differences. But the fact Is 1hat today 
there are signs of. progress and people are optimistic 
about the fUture of the State. A lot of developmantaJ 
wor1cs are takin,g. place. The Central Government is 
taking a lot of initiatives. to see that the situation that 
prevailed earlier does, In no way, deteriorate any further. 

Sir, on the issue of the Kashmlri migrants and their 
rehabilitatiQA ,·1. would like to submit that throughcXlt 1he 
Government .If taking. a lot of ttepa to mltlgatethe/r 
sufferings. MaPlY .,ptlOpIeare gradually going back tathe 
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State and an atmosphere is being consciously created 
even by the State Government of Kashmir. I must 
compliment the State Government for having taken a 
lot of initiative to build the confidence amongst people 
so that people who have been displaced comes back 
to their places. It is not proper that some people should 
leave their homeland under any circumstances, under 
any provocations. The steps taken to rehabiUtate them, 
both by the Centre as well as by the State, are 
commendable. 

Sir. on the issue of the naxaJites I would say that 
it is not a simple police problem. That has been our 
approach. It is true that one has to tackle terrorism with 
a strong hand and has to take very strong steps to 
tackle terrorist activities In this country. But I do not 
believe in a one-sided approach. There should be multi-
dimensional and a multi-pronged strategy as has been 
adopted by the Central Govemment. That Is yielding 
fruits. The menace of terrorism is there. But it is being 
tackled earnestly and It is being tackled proper'/y. I think, 
the situation is showing signs of improvement. I am not 
saying that naxaiite movement can be prevented only 
by police action because it is a social problem. just like 
terrorism. A lot of efforts are required for that After all. 
the internal security is not just mere policing. H involves 
a lot of other aspect as well. 1 would corne 10 that as I 

I 
go by. 

Sir, certain comments have been made about 
terrorist activities in the North-East. I would say and 
statistics also would reveal that that there has been a 
spurt of violence in extremist activities in States like 
Assam. Instances of sporadic violence were reported 
from Manlpur. There have been attacks. ()n specific 
ethnic groups. But [TranslatiOn] I do not have any to 
hesitation saying1hat Whatever i$happeni~~there is 
the handiwork of the elrtremist group$. Th8ibcal people 
do not have any thing to do with it conimori ~en hate 
those Who attack Hindi speaking peoPle; .. 

"ilO"ll 

[Eng/ish] 

With a design. t can assett with 60nfidlence and I 
am spea«ing from experiences on the· ground that 
people in the Not1t1-EilStemregloft dOnor-believe in 

such secessionist attitudes. The younger generations 
there have a positive outlook. Hundreds and thousands 
of students from North-Eastem region are studying in 
cities like Delhi and Bangalore. There is a process of 
integration. I think, this is a pOSitive trend and not a 
negative trend and the support for the secessionist 
foryes at the base has diminished. 

[Translation] 

I would like to say that the UlFA does not have 
any support base today. The ULFA which used to enjoy 
the support of common man on one time. 

[English] 

There is no patronage for them. Nothing Is there 
and being time desperate they are selecting soft targets 
and attacks at various places are taking place. To check 
such attacks necessary steps are being taken and I 
must say that we must all work hard to see that the 
situation improves further. 

Sir. the Home Ministry is not merely to look at 
intemal security. Its functions encompass a whole lot 
of other activities. Talking on the demands of the 
Ministry I must point out certain things that should be 
mentioned. For example, take the case of modemisation 
of the police force. The Demand shows that there has 
been an increased allocation for this purpose. As all of 
us would know, law and order is a State Subject. The 
Central Govemment has a supervisory role and it is 
the States which are the implementing agencies. I think 
it is not correct to make a sweeping statement that 
States are misusing the funds, or diverting the funds 
allocated for modemisation of police force. If there are 
specific complaints to this effect, then that should be 
brought to the notice of either the Central Govemment 
or the State Government and anybody will take 
corrective steps in this regard. I do not believe that there 
is any substance in some of the allegations that are 
being made in this respect. 

Sir, next' would come to border management. I 
think the steps that are being taken for border 
management is on good footing. But here I would like 
to bring to the notice of the hon. Home Minister about 
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certain instances that took place in the Indo-BangIadesh 
bofder. Only yestat'day the local TV channels had 
reported that the BDR Rifles were opposing border 
fencing construction in Assam Bangladesh border. I think 
we need to take strong steps in this regard. It is a fact 
that border fencing has to be given due priority because 
border fencing alone can help prevent further infiltration 
of people from Bangladesh into the North-Eastern 
States. 

One good thing that has happened is that people 
af8 responcing weD to the disaster management aspect, 
an initiative taken by the Central Government. This is a 
new initiative. We have seen people going from the 
Centra' Home Ministry and looking Into diaaster 
management aspecIs and enlightelling people, educating 
people on how to take necessary steps in emergency 
situations like earthqt.aIces, Tsunami and even ftoods. I 
think, mont attention should be paid to this aspect and 
this should be developed as a full-fledged Ministry. 

Sir, I am happy about the fact that more allocation 
has been given to the Union Tenilories. Demand Nos. 
95, 96, 97. 98 and 99 shows the aIocations given to 
the Union Territories and their allocations have been 
increased a little. I think, it should be incIeased further 
because the Umon Territories, whether be It Dad,. 
Nagar Haveti or Andaman and Nicobar Islands, have 
been IStands of peace and progress. It is really a very 
commendable thing which we tend to overtook. The 
Union Territories have hardly seen any of the abenaIions 
that ate taking place elsewhere. We hardty heat about 
crime or terrorism in Andaman and Nicobar Islands. 
Chandigarh has been very peaceful in spite of being in 
a sensitive area. Dadra and Nagar Haveli. Daman and 
Diu and Lakshadweep have been islands of peace. We 
have to make efforts to see that they remajn SO. 

I would like to have a word on the Narcotics 
Control Bureau. Drugs have been a cause of concem 
in at least the North-East. The flow of drugs from across 
the border in the North-East and the effect of drugs on 
the younger gen8lation ate causing concern and we feel 
that certain more Initiatives are necessary to see that 

these things do not deteriorate any further. Many stories 
come out In the newspapers and many people get 
arrested carrying Illegal drugs like narcotics. ganja., etc. 
which come from across the border. Unfortunately. In 
Assam. racenUy we haw seen even vicious murdat8 of 
some of the officials who haw been fighting the drug 
menace. , think we have to be very syrnpaIheIlc to thole 
people who have laid down their lives fighting for a 
terrible cause and we must Incraaae and strengthen the 
tomes of the Narootics Bureau and 18k. efforts to see 
that the drugs menace does not envelop tha whOle 
region. 

Regarding terrorism, naturally. emphasis will have 
to be on terrorism. We all agree that terrorism is the 
greatest threat to the free world. I will say mat today 
democracies face their greatest threat from terrorists. If 
we say that terrorism is an isolated expression of 
somebody's anger. it will be a wrong attitude. Today, 
terrorism has become a big bu:Iine8s. Today, people 
become tefJOrists to espouse a cause not 10 much for 
the cause but because terrorism gives them instant 
money. instant clout and instant recognition and that 18 
why. I am of the opinion that more than the terrorista, 
anybody who idealises terronsts, who ldeallses the 
activities of terrorists should also be treated harshly. I 
would say that a lot of administrative and legal 
provisions are needed to tackle 1hose forces. I am not 
saying that some ~ can 8180 be spared hom 
that. T erroriam now is becoming • kind of big busineSs. 
TerrorisI8 operate outside, they coIect .rnoney and they 
become • huge eldlDltion racket. Tenorists have become 
something like the mafias. So. in ttae CU88, one hal 
to deal with them very finnIy to give .• message to the 
people. spedaIy the youth. that Il1uorlsrn can """ pay. 
It appeerI that tenorIsm pays and ~ ..... 
has bNn a fIIeIIng that you can beCome a tenorIst .,.". 
th .. or tour years. coUect a lot of IIegaI money. ~ 
back. join the rnaInnHm by IUmmdBring .someIhIng 
and run a very lucrative busineu. I think, Sir. we must 
see that some of the concessions that we give the 
terrorists do not become the breeding grounds for future 
terrorista. 

Sir. in this context. 'et me just poInt out one 
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experience I had. There was a young boy in Assam. 
He had just passed the higher secondary examination. 

{T,.nslation} 

He told me that if he became an activist of the 
ULFA, he would get at least As. Five hundred and if 
he want to them with a gun he would become a very 
influential man in a few. days and would get lakhs of 
IUPM8. lam a .higher Secondary pass student. and I 
do not get employment and I am without employment 
and business. 

[English} 

Unemployment, specially educated unemployment 
in the North·Eastern has also become one of the 
breeding grounds for terrol'isni. It has become some kind 
of an occupationaJ incentive for the growth of terrorism. 
We must tackle this issue with a foresight and a lot of 
pIannlng is required to deal with this menace. I would 
not like to take much time of the House. I would only 
say that even the major Opposition party has decided 
not to oppose the Demands for Grants of the Home 
MinIstry. InltiaJly, the NDA people said so much about 
the weak handling of the law and order situation by the 

UPA Government. But today they had d-.:ided to 
support the Home MinIstIy's Demands lor Grants without 
any rancour. The absence of theexpected gun fire Is a 
feather in the cap of our very sober and humane Home 

Minister. I am grateful to the House. 

I once again appeal to aU the han. Members to 
support the Demands for Grants of the Home Ministry. 
Let us all untidily try to make India peaceful. Let us not 
try to communali .. the situation because communa-
lization is one of the biggest threats to internal security. 
[Translation] It beoomes a great problem if a quarrel 
takes place among broIhers in our family and to do all 
that our opposition parties and all other parties have a 
reepons/bility. I am citing the last example. 

[English] 

Yesterday my son came and confronted me on a 
issue. I got so angry and I got so annoyed. 

{Translation] 

Later on I thought that he was my son and how 
would I far sake him. I myself shall have to set him 
right. 

[English] 

I have to make him understand. 

{Translation] 

Today":, the morning I caIJed him and made him 
understand that he should not do like that. It was wrong. 

[English] 

That is also very much part of tackling anger. Be 
it naxalism or be it terrorism, I think our Home Minister 
is tackling things very well. 

{Translation} 

He is foUowing the policy of carrot and stick. I 
would like to congratu&aSe the Minister of Home Affairs 
and the UP A Government that our Government have 
secured our country very successfuHy. 

[English] 

With these words I conclude my speech. 

{Translation] 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. 
Chairman, Sir, we are having a discussion on the 
Demands for Grants of the Ministry of Home Affairs. 
Recently published fads state that the number of violent 
inciden1s have slightly come down in year 2007 in 
comparison to the year 2006. The issue of discussion 
is not that there Is increase or decrease of a few 
incidents but the vital point is that tenorismls a colossal 
problem being faced by the country and it should be 
eliminated. It Is quite obvious from the raoent incidents 
that 1he terrorists are not under any psychological 
pressure and they strike at their will. Hon'ble MinIster 
of Home Affairs is present here. Mr. Narayan, the 
Security Advisor of the country had stated while 
delivering P.C. Lal Memorial lecture a few days ago 
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that I.S.I. sponsored tenorist organizations can, strike 
India at any time. In this way. the situation is very 
dangerous. All of you know that we are facing a 
challenge on three fronts-terrorism, extremism and 
naxalism. As far as terrorist activities are concerned, 
these are being conducted not only from Pakistan but 
Bangladesh is also fully adding and abetting it. 
Bangladeshi intruders have intruded into the Nort~ 
Eastem States in large numbers. In addition to it, the 
network of naxalism which was very limited initially has 
extended to 15-16 states. Prominent among such states 
are Andhra Pradesh, Madhya Pradesh, Jharkhand, 
Chhattishgarh etc. where the entire Government 
machinery Including the police are in a state of fear. In 
many states, naxaIites are running parallel govemments. 
I would like to request to the Minister of Home Affairs 
that as far as naxaIism is concemed, it cannot be solved 
through bullet only. The naxalites enjoy a popular 
support. This popular support for the naxaiites needs to 
be weaned away from them and the only way to do so 
would be to expedite the pace of social justice. I would, 
~, expect you to ascertain whether neg/ecled and 
backward areas got any share in national wealth and 
economic growth because economic and SOCial 
backwardness is the main cause of naxaiism. 

It is a matter of great concern that whenever a 
terrorist incident takes place in the country the Central 
Government comes out with a statement and the State 
Governments irrespective of the party they belong to 
serum that it is not our responsibility. The states and 
the Centre utterty lack the will to fight terrorism . .I nwst 
say that thePofice forces should be imparted high--tech-
training and we should also learn from the experience 
of other counbies in the wor1d. Take the example of 
the intaIIigence agencies of the United States of America 
and Britian. These countries have not only modernized 
their intelligence agencies but have made these 
accountable and that Is the reason no terrortst 
organization has dared to strike there after the attack 
on Wortd Trade Centre in America. 

It is ,~that law,WId order is state,su~ But 
~"'Or '~ terro¥o~jzatiOOs is of nati~~(" 

and international level. Therefore, a common 
mechanism needs to be evoJved today. t am aware that 
a few days ago the hon 'bIe Minister of Home Affairs 
had convened a meeting of the Chief Mlnistera' and 
probably this issue was discussed there but, unless 
there is a mutual understanding between the Govt. of 
India and the State Governments In view of the texture 
of the naxalism and terrortsm In pree8nt conI8xt, these 
circumstances cannot be dealt with. "is important 'that 
you will have to take In confidence the world cammunlly 
also. The U.N. Security Council have passed etrectJVe 
resolution on terrorism. But most of the countries have 
not approved the same. The Resolution had stated that 
the Member countries would punish such persons who 
give moral or economic support to the terrorist 
organizations but no country is taking steps in this 
regard and anti-terrorism conventions are not being 
complied with. Sometime back, we had evolved a joint 
mechanism with Pakistan and in that context the 
Government including the Prime Minister had made long 
speeches. It was stated that the joint mechanism would 
yield good results but after October 2006 when this 
mechanism came into exis~ence, what purpose did it 
serve? Pakistan refused to hand over 11 Pakistani 
terrorists Involved in the train blasts of Mumbal. Lately, 
officials of India and Bangladesh had talks over 
terrorism. India stated that there ,\yere 141 terrorist 
camps in Bangladesh and sought cooperation of the 
Go~ernment of Bangladesh but the Government of 
Bangladesh did not render desired cooperation. I would 
also like to point out that we share a 4096 kilometre 
long border with Bangladesh and only 67% of the 
bolder Is fencec:J. The rest of the bolder does not have 
this. How serious the problem is that India has last only 
8023 lives in the wars it has fought since independence 
and terrorism has ctaimed 71000 lives In India during 
the lut two decades. The Sorabji Committee on Sap" 
22, 2006 had drafted the blue print of .8ft'Act onPolloe 
refonns. The Minister of Home AfIalrs':I1Ma .~ng 
with the Chief Minl8te1'l. Tflere' ... an'~ ~ ',' 
framing a new police Act. I am not aware of the 
progress made In this regard till now. It Is my IWmta, 
request to you to apprise us in this regard white 
rePtvtng k, the~t8.'H "',,'i., .. 
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MR. CHAIRMAN: That has not been agreed to. 

&HAl RAMJI·LAl SUMAN: Mr. Chai""an, Sir, I 
would like to request you to again have a talk about 
this it no consensue has been reached after convening 
a meeting once as It is a very serious matter. If today, 
1M State G4Mtrnment don't givetheiT required co-
~'to 1heUntan Government, its resultwitl not at 
III tJI; ..... '"- temniets have intruded in the Share 
....... ·VOur·HCIiIIity 'advisor says so. " is also to be 
...... ." you ,as to how the tl'lings could be set right. 
Aal haw IIIr8ady said, contradictory statemenbJ are 
found to becoming from wherever such incidents take 
place ... sa strange drama. I am not talking of the Unton 
GeM. and the Slate Govts. Rasa Singh Rawatjl is s/ttIng 
here, When terrorist attack took place at the Khwaja 
Moinuddln Chishtl Dargah in Ajmer Sharif, even the 
statemenIB of the State'S Home Minister and the Chief 
Minister differed. Home Minister of Rajasthan says that 
he was aware of it all but he could not help it. Such 
type of the contradiction of statements should be 
stopped with immediate effect. 

PROF. RASA SINGH RAWAT (Ajmer): Sir, the 
hon'blll .,istItr woukt 188, while giving reply, that it was 
said at that time that it was the handIwort< of the fcnign 
tenortsta ... ("".,.....",s) . 

) 

MR. CHAIRMAN: Rawatjl, you please give your 
reply only when you are allowed to speak. 

SHRI RAMJI lAl SUMAN: The incidents took 
piac:e at two places in Hyderabad on 25th August. The 
Home MlrUter also made the statement that he was 
8W8l8 of that. but unluckily, nothing could be done to 
p!8V8I1tthat. The Government has to come out of this 

hapIaa and dismal situation. 

At last, I would like to humbly submit through you 
that I am happy that after partition, the Muslims of India 
did not vote for the party claiming to be representative 
of the Muslims or appealing In the name of the Muslim. 
I am very glad and satisfied about that. They hac/their 
faith In the non muslim-led organization. I wish evan a 
single tenorist sbouId not be born in the country. But 
their 1aith is shaken by the Incidents that took place in 

Sabri Maajic:t and what happenect with the Muslim in 
Gujarat Mr. CI'Iaima't, Sir, irs avety dauY8ioustandancy 
and when 8WIn a-comhlon Indian masIlm- is·daubI8ct, he 
1& tr9at8das secondarycitizef.tl'8SUltlngintotoseof.'1Mif 
faith. 

Mr. Chairman, today, I would 1M to tell thehon'tR 
Minister through you that some SII'ingeRt 8tepS -ant 
needed to be taken in this regard. I 0JtC8i again. UfQ8 
upon . you that 1be practice of baatiftg..their awn trunJp8I 
by. the State Govts.. as wei __ the Uaieo. Ge¥erIIment 

shouk1 be_stopped. A ".W should be8\':Olwdwnich 
would enableth8 country to overcome: this probJam 
... (/ntenvptions). 

MR. cHAIRMAN: Choubeyji, you pI8ue taka your 
seat. 

SHRI tAL MUM CHOt:I£Ief (a-): Mr; ChIIIInwI, 
Sir, as he has directly lewftedlle chaIge that MaaIIme 
are IoainOtheir-faith, • would' IiIe to ask .·to who .. 
said that Muslims8f8toeing their faiIh and·why. How me 
they weak and in what way they don't .... '.ny ..... 
in the country ... (1nternIptions). 

SHRI RAMJllAl SUMAN: Cboubeyji, you are mr 
otd caIIeague_ .. (/~). 

MR. CHAIRMAN: Mutual COIlV8ftI8tion is not wriIan 
down. Chou be yJ , you pIeue- speak when you .,. 
allowed to speak. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SMAI 
PAWAN KUMAR BANSAL): H is not the way intanupt 
and speak .like this (/ntBmJptIons). 

MR. SPEAKER: You are speaking without 
permission, none of your words is being recorded. 

... (tmerruptions)" 

MD. SAliM (KoIkata-HoTth. East) : Mr. ChaIrman, 
Sir, discussion is being hetdhere on the provision for 
the Ministry of Home Affairs in the budget as well as 
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Iheit~. ,It is.,. only'" 1hisaesslon, rather in 
.. '.'"fon:'aI8o,''' dIscuesioft haet been held 
S8'M81~ ~ ... ·internal ,fI8CUrity'fnthe Loll ·Sabha. 
ButlhlnW dIscus8,Ilbout1he'Ministry of Home AIfMs. 
theM'eRttnany i8sUas invOlVed therein. 1 have already 
~h ~ ."fnWMf 'NCXI~~' t Wnk some other 
ISSII8 ~ IfIo tlehlghllght8d:on'1his fiIicasIon. The 
~tOf~,o(''''' AfIaIrs' contains 1wIo 
rnaMIIICI's tit ,*_,ioUfa,..,..'lJtt:oMRunat·~ 
andlPbhbtitK~ ..... ." .. 1l&gtiIItQft WnCrttIe!sl8ccn8_ 
proVtdingrellef and rehabltitation to refugees and 
displaced persons'. There are several issues which 
mostty do not surface. If I find time, I shall speak on 
those issues too. This time, I have seen a provision of 
rupees 29820.99 crore in the Demands for Grants I.e. 
a provision of approx. 30 thousand crores has been 
made in this budget. This time,it has been increased. I 
find a continuous increase in it. It is 3.97 per cent of 
the toIaJ Union·Budget which is nearly four per cent It 
is more than what we spend on education and health. 

. Day by day, such type of incidents are increasing. 
Ther8tora, nobody can deny this, but, is there only this 
way out left? The Government is paying attention to 
.. S1rategic question of our security. But there are 
several issues which are non-strat8glc and pertain to 
security. H we look at countries all over the worId,we 
shall find that the sense of Insecurity and feeling of war 
is not as much in border areas. 

Today, the technology has gone high-tech, politics 
has become very complex and the situation in the wortd 
has become complicated. 

11.00 ..... 

Mr. Chairman, Sir, nowadays wars do not take 
place on bordefs, rather they take place within the 
country. Iraq and Afghanistan could not do anything by 
protecting borders. Incidents of bomb blasts, insecurity, 
terrorist attacks and Maoist activities are noticed in the 
country. There is militancy in north-east and Kashmir. 
A Congress member of treasury bench was juat saying 
that youth are getting recruited in the ULFA because 
they are getting money for that They are not able to 
make both their ends meet. they are unemployed. 

(;JO()UI) 800 

[English] . 

These are non-strategic aspects of our security 
prelated Issues. 

[Translatio", 

I had this expectation from the UPA Government. 
In tht COmmon Minimum 'Progr8rnme document also, It 
was'Wrtttenthat"ttl8ywouldgIWemphasison this Issue. 
It wIII-be~b8nf1fictaf'for us in the long run. Otherwise, 
the'-btimbtJIastsWoOkt'be t6kIng place and we would 
be talking of thepost-blast situation, statements would 
be made, the Cabinet would also visit and the enquiry 
would also be going on. Blame-game would al80 
continue. You 'Should 1ry to stop such things. But, after 
the bomb blasts; we would be saying that we would 
strengthen the intelligence more. In every case, we say 
that we would fI.I1her strengthen the IntelHgence. 

Sir, bomb blasts took place in ludhiana. The 
Central Government attributed these blasts to the failure 
of intelligence service In the State Government. The 
State Government blamed the Union Govemment for 
not givtng them the exact information in this regard. The 
Union Govl did not give the State the exact infonnation 
NIat8d to intelligence and there was no security lapse 
on the part of the State. I am not going into this blame 
but the fact is that the civilians lare dying. 

Sir, as per the figures made available by the 
Government, terroriam-related incidents have reduced 
In Jammu and Kashmir during the last year and it is a 
fact. It Is the SUCC88S of the Govt. If we have a loatc at 
these incidents, we would find that number of such 
Incidents In Jammu and Kashmlr has reduced as 
compared to past years. Also, the number of attackI 
on civilians or losses suffered by them have reduced 
but are still occuring. Sir, such incidents are harmful 
whether these are in the North East, Maoist Infested 
areas or In Jammu and Kashmir. ClvlUans are the 
ultimate sufferers due to terrorist attacks and bomb 
blasts. The figures indlcats that 1 mostly civilians killed. 

Of course, it is also a fact that some terrorists. Maoists 
and soldiers of our security forces are also being kiUed. 
If you look at the casualties. inn~nt people, top the 
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list. So, It is a two sided loss. On the one hand civilians 
are becoming victims due to inadequate security 
measures and on the other it is again the common man 
who has to suffer losses directly and indirectly as a 
result of counter insurgency measures taken in the name 
of security. 

Sir, as we are running short oUimet I would,l~ 
to submit without going into depth that··if we:.~.,~o~ 
secure our food security, our Shelters,.:housin.~;~~r. 

rural-urDan infrasturature, drinking w~rJ,J;)4f,JiVW ~'''i 
etc. we shall not be able to secure our country of 110 
crore people only through security measures. You might 
have seen that France is a developed country but a 
few days ago how unemployed people agitated and set 
vehicles On fire thee. Therefore. we understand that the 
concept of inclusive growth and allround development 
will have to be brought into the security mechanism as 
well. We need to evolve inclusive environment rather 
than exctusive one. " we fail to do so we would not be 
able to instill a sense of security despite spending even 
40% of our budget on defence instead of the pre cent 
4%. 

Allocation for police modernization has been 
increased. It is also requirement of the hour but we 
observe from the Report of our Standing Committee 
where do we put emphasis. whether it is , matter of 
border area development or that of police modemization. 
Today. in the morning there was a report on border 
areas that a bridge on Kooch-Bihar border is in 
dilapidated condition and it is to be reconstructed but 
the StandIng Committee say in their report of the current 
year that the funds meant for the development of border 
areas are being spent at some places on developing 
parks and gardens. We need to fix priority. We shall 
have to think whether we should give priority to develop 
connectivity with the people of border areas and to 
construct roads and bridges for their development or 
we would give priority to develop parks in the vicinity of 
our camps? These are of course necessary but priority 
and non-priority should also be taken into account. 

Sir I start from the border ItssH. Recently eJectios 
were ~'d in Tripura. We observed from the election 
campaign spearheaded by Members of Union Cabinet 

as well as the tongress party that they were blaming 
the . state government beeal,lse there; js ~ 

pressure on ,the. land. Th$re ~ SPle .situationJn 8enga/. 
Punjab, Assam so fac as border fencing • ~mad 
where we bad to raise tencing, awavfroPl •• ~ ilevel. ,I 

It is lhepoljcy of the countrY. EleQIog, kt,~SIate" 
As8.mt»y~wef8 in; progra.s: ~thefe ~,Jl'OPIil said ·~at ) . 
since 'we, 'Sea Member· of:,fatliamttnt, .. SfMIJ oIadflt; ... ,· 
poaitiorHuqMtople.ana alleginl)'thet:8ClMTlUUll ...... :m '" 
lanq:*-'.gOfle\under~m4B8n~ _JOlAba,11 
misrJe8ds:·.'Ibe·o9taI!B ~nt~:iI~.(~n(', 
fencing has been done on this side. They were saying 
that they would shift the fencing to the zero level H they 
were voted to power. I. cited this as an example of 
competitive politics. There are millions of farmers In 
Punjab. Assam. Tripura and West Bengal who have to 
grapple with the problem of ctosed gates. Their lands 
lie across the border. Women cannot venture there • 
there is no provision for ladies' frisking thefe. There are 
no female police constables in the B.S.F. So many 
problems of this kind exist in border areas. earlier. this 
problem was not there but it is happening ever since 
fencing has been done there but fencing is also a must. 
We shall have to see as to what steps have been taken 
by the Ministry of External Affairs and the Ministry of 
Home Affairs to bring that to the zero level. The 
Govemment of India themselves will have to shoulder 
this responsibility. Whenever there are elections in 
Punjab the Government of Punjab will be blamed. 
Similarly the Govemment of Tripura will be blamed when 
election will be held there. But it is a policy on all India 
level which we cannot avoid. 

Thirdly, we need to promote border trade. The 
Prime Minister has also stated this. This is South Asian 
Economy. We are corrupting the B.S.F. by not doing 
so. We are posting our military still smuggling is 
continuing. The tax which was supposed to come to 
the Government exchequer is being paid unofflciafly. " 
Is leading to insecurity in the border areas. Chieftains 
and smuggling gangs are emerging. Apart from it. you 
are corrupting even those officials who are being posted 
there. It would be better It local markets of border area 
given preference and are legalize? You are declaring 
some commodities as tree trade and withdrawing some 
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[Md. Salim) 

commodItIas from the negative Hsl It wilt be betIIr to 
have • border trade and local people wHl also be 
benefited. 

Sir, eaJtier communism was being taIk8d about and 
before me an hon'bIe member was saying 1hat we 
Indulge in bIarM game. In our country the incident of 
Ayodhya had occurred in 1992 and the Babri Mosque 
was demolished. The librahan CommissiGn· was then 
oonstiIuIed to go into it. We never saw such a IingeIing 
ConwniseioIL In 1992 Shri Narsimha Raoji was the Prime 

Minisler. ARutd half a dozen Prime Uinsiters and Home 
t.lir18t8ls have followed him but the one-man commilBion 
is still continuing. Last year when I had staled inthil 
very Houle that daspiIe giving f1'8quent extenIion to this 
co"mussioli it has not reached any c:oncIusion and it 
IhauId be ill last ex18n8ion. the Minister of Home AfIainI 
had frowned upon me. I do not have any document 
will me oIherwi8a I woutd have quoIed. He had IIat8d 
that thea8 people do not undIntIlnd them but It would 

be last extension and there would be no further 
extension. Approximat8Iy As. 8 crora have been apent 
on 1his one commilslon during the IaIt 16 yeIUS but 
we still are not aware of the prograss made In the cue 
of Ayodhya. The persons who hatched conspiracy have 
been exempI8d in the case. I am not saying it atone, 
tlma Bharaliji has also stated It. She has staled that 

the Issue of 'Ram Yatra' and construction of 'Ram 
Mandir' was a matter of I8ntimant for them. It was not 
sentlment but politics for her enstwhile leader and our 
present leader of Opposition. Doesn' the Government 
which has been formed in the name of 18CU1arism. owe 
any reeponsibility if it smac:k8d of political con&piracy? 
The Government have completed four years in office 
and it should have expoaed as to what was the poIiticaJ 
contpiracy? Who were ita masterminds? Gujarata 
incidents are only an .r4act. StmiIarty In case of 
Quianltwe had demanded from the very beginning. that 
.. we have fonned theGovemment in the name of 
communaJ harmony and secularism, all the serious 
caaes which cannot be decided in Gu;araI should be 
trahllenact to the C.B.!. and the Suprame Court of India, 
88 has bien recommended by the Human Rights 

CommissiOfl, Supreme Court and the Tribunal. It was 
our long standing demand and· we found In the budget 
that budget provision for compensdan to Gujarat was 
increued last year. It was announced that the riot 
victims or Gujarat would be compenIated on the Hnes 
of anti Sikh riot victims of 1984. It W88 stated In the 
Budget that fundi had been Increased. It has also been 
stated In the Report of StandIng COlnmlttee that the 
objective of Increase In Budget aflocatton .. to 
conip8ft18t8 the riot vIcIIms of Gujarat but even today 
riot vIcIIms of Gujarat are tying at road Ikfe and by the 
side of dumping ground. MIstrIJI was with me and we 
went theI8 andl)8f8Onally saw COIIdlIioII'S ant·they living 
in. Nothing Is being Implemented there (Inf8mIpfIons). 

SHRIMATI KARUNA SHUKLA (Janjgir): TaM out 
Nandigram that would be takiIA out The government 
came to power twice In Gujar8l. • ••• 

MD. SALIM: .... The Issue about which I am not 
speaking why II she speaking about it thentIn? 

MA. CHAIRMAN: It wit nat be racorded. 

... (/nterruptions)* ... 

MR. CHAIRMAN: Sallmjl, you please address the 
ChaIr. 

MD. SALIM: That's why It II the responsibility of 
the Ministry of Home Affaifl. ShrI ShrtPrakash Jaiswaljl, 
the MinIster of State for Home Affaifl, announced that 
we would grant compensation, on the IIn~ of SE-4 but 
the same has not been Implemented 80 far. While hoking 
dIscuIIIons on this budget, we will have to take Into 
account the Governments announcement an Its intention 
and provisions and achievements so far. If the 
Government of Gujrat doesn't do anything in this regard, 
what are you doing to have a delivery' mechanism to 
implement the same. A commission was appointed In 
case of Gujarat, that commission is stili working. You 
know the seat of the judge got vacant there. I don't want 

to name the judge who was subsequently nominated 
there. But it was shown in the operation Tahalka, 
operation Kalank that thoee whO had themIeIves Indulged 

"Not recorded. 
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In ~e activities of sabotage and killing were happily 
saYIng that the previous judge had not granted them bail 
whereas, the present one had granted the same to them. 
Those people, in a way, were giving a certificate of 
goodness to this nominated judge. That judge took up 
the case of the persons who were well known and related 
to him. You are allowing a person who is with the 
murderers, to dispense judgement and do the justice. 
What is the Central Government doing? It is not the 
State Assembly. Though it is a State Assembly. Though 
it Is a Slate subject, the responsibility to preserve the 
communal harmony lies with both the Central Government 
and the Par1iament. The Government has failed in this 
matter. 

It was promised In the Common Minimum 
Programme that a compcehensive Bill to prevent 
communal violence would be introduced. The same has 
not been introduced so far. I disapprove of the draft of 
the said BIll. It defeats the very purpose of the BiM. The 
Bill needs to be introduced undertaking the process of 
dialogues and consensus. For this, an Initiative needs 
to be taken, consensus' needs to be made. Besides, 
discussions should be held with the UPA Govemment 
and its supporting parties, anti-communal people fighting 
against the riots and the affected people. I don't think 
that any discussion is going on about this 'Point, but 
that too is very necessary. 

Sir, points also came up regarding senes of blasts. 
During the discussion on the intemal security I said that 
undoubtedly. it was going on at intemational level and 
our country was no exception to it and we were its 
victims. I am not imploring for those resorting to the 
path of terrorism and mHitancy, but the attempt to target 
a particular raligious community in the name of the U.S.-
sponsored war against terrorism I.e. the war against 
Islam allover the world is not right, it Is wrong. The 
mlndset behind this attempt is wrong and has proved 
wrong. There was no terrorism in Iraq, but it was craated 
there. When Brajesh Mlshraji accompanied the then 
Prime Minister to America. he, in the meeting of the 
Lobby of Glonlst there said that the U.S.-India-Israel 
would fight against terrorism unitedly. This idea still 
exists in our country even after the UPA Government 

has come to power and this matter is going on as per 
that Idea itself. 

I would like to tell about a matter pertaining to 
Tamil Nadu. Serial blasts take place there, the Govt. 
says something about that and statements are made. 
The Tamil Nadu police enquired into the matter. H was 
published in the newspapers about the bomb blasts in 
Tenkashi that these blasts wera the handiwork of the 
Muslim mitHants while three leaders of the RSS W9ra 
reported Involved In the matter and detained, the bomb 
blast took place even in the office of the RSS and an 
investigation team at the DIG level was constituted. 
Investigation was carried out and those three persons 
were detained. All the three confessed. You know 
Tenkashi is termed as the 'KASHI' of the south. The 
Kashi Vishwanath temple Is situated thera. They told 
that a high level conspiracy was hatched. They W9ra 
deployed and trained and thereafter W9ra made to cause 
bomb blast in their office itself, so that Hindu-Muslim 
... (/ntenvptions) 

SHRI KHARABELA SWAIN (Balasore): How is the 
RSS related to this? ... (/ntetTUptions) 

MR. CHAIRMAN: You please conclude your 
speech. 

... ( Interruptions) 

SHRI KHARABELA SWAIN: Where from did you 
get this information ? .. (lnterrupt;ons) 

(Translation) 

MD. SALIM: lraad out the investigation report. The 
case is subjudice . ... (/nterruptions) 

Be brave enough to hear the truth. 

MR. CHAIRMAN: Uproar will not go on record. 

.. . (/nterruptions)· 

MR. CHAtRMAN: Salim sahld, your time to speak 
is over. 

.. . (lnterruptlons) 

"Not recoroed. 
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SHRI KHARABELA SWAIN: Where have you got 
this report from? .. (InfemIpfions) 

MD. SALIM: "you listen you would come to know. 
You don't go through ... (/n~ns) Sir. he wants to 
hear, he should know ... (lntenuptions) 

MR. CHAIRMAN: But (lOW, your time to speak is 
going to be over. 

, .. (lnterrupIions) 
\ . 

MD. SALIM: You read the newspaper, but I don't. 
... (Intenuptions) 

MR. CHAIRMAN: You please conclude your 
speech. 

._(Interruptions) 

[English] 

MD. SALIM: You would not understand. 
... (Interruptions) I am quoting a Special Police Team led 
by Deputy-tnspector General of Police, TlnmeIveIi Range 
has arrested three persons in connection with the 
Tenkasi RSS Office bomb blast case.' ... (Interruptions) 

SHRI KHARABELA SWAIN: You tell us as to 
where did you get this information ... (lnferruptions) 

(Translation] 

MD. SAliM: He does not want to listen to it. Sir, 
Should I lay it on the Table of the House? 
... (lntemJptions) 

MR. CHAIRMAN: You can't lay it. You now 
conctude please, your time to speak is over. 

..• (/nterruptions) 

MD. SAlIM: It is his chronic habit that whenever 
there is something to be disclosed against him. he is 
not ready to listen to that...(lnterrupt/ons) I have not one 
case, but many. He is conspiring here &teo. He doesn't 
want me to speak. . .. (lnterruptions) 

MR. CHAIRMAN : You please speak . 

... (lnterruptions) 

MD. SALIM: Similarly, in Nanded, Parbani in 
MahaIashtra. .. (lntelTuplions) could I lay it . ... (/ntemJplions) 
It is the report by the I.G. of Tamil Nadu Police. 
. .. ( Interruptions) 

MR. CHAIRMAN: Your time to speak Is going to 
be over. 

... (/nterruptions) 

(English] 

SHRI KHARABELA SWAIN: Mr. Chaiman, Sir. 
please ask him as to where did he get this information 
... (InterrupIions) 

MD. SALIM: Please sit down. There are certain 
things. which you would not understand. •. (lntenuptions) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir. 
he is disturbing him; this is not fair . ... (lnterruptIons) 

MR. CHAIRMAN: Mr. Mistry, Please take your seat. 

.. . (lnterruptions) 

(Translation] 

MR. CHAIRMAN: Uproar is not going on record. 

... (/nterruptions)· 

MD. SALIM: Sir, he is suppressing my right to 
speak ... (lnterruptJons) I am saying that It is the report 
by the Tamllnadu Petiee. What more do you want 
... (/ntstTuptlons) 

(English] 

SHRI KHARABELA SWAIN: We know your 
ideology ... (/nterruptions) I am challenging you. Where 
did you get this information ... (lnterruptions) 

MD. SALIM: You sit down first . ... (/nterruptions) 

(Translation] 

Mr. CHAIRMAN: This an wHl not go on record. 

... {Interruptlons)" 

·Not recorded. 
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MD. SALIM: O.K., if you challenge like this, I 
challenge Hon'ble Minister of Home Affairs to call for a 
report of investigation carried out by DIG, Tamil Nadu 
Police 8hri Kanappa regarding Tenkashi Blast from State 
Govemment of Tamil Nadu and present it in the HOU88. 
Then, he will know the facts ... (lnterruptions). Report can 
be sougnt from the State Govemment 

MR. CHAIRMAN: Please conclude. 

... ( Interruptions) 

MR. CHAIRMAN: Please put forth your point, don't 
blame others. 

... (Interruptions) 

[English] 

MD. SALIM: That is not fair . ... (lnterl'Uptions) 

[Translation} 

MR. CHAIRMAN: Please take your seat. 

... (Interruptions) 

{English] 

MD. SAUM: (Interruptions) .... 
I 

I beg your pardon. Sir ... (/~) 

[Translation] 

PROF. RASA SINGH RAWAT (Ajmer): 

... ( Interruptions)· 

MP. SAUM: I would like to read out .another report. 

[English) 

ThIs is despite the revelation during narea analysis 
of the. accused· that the Rashtriya SWamsewak Sangh 
... ( Interruptions). 

[Trans/alion] 

MR. CHAIRMAN: You should not raise the matter 

"Not recorded. 

of interrogation of any accused before this tiouse. 1f 
you have any authentic documents, then you give its 
reference. 

MD. SALIM: All right. 

MR. CHAIRMAN: You can't discuss every 
interrogation here. 

MD. SALIM: Sir, it is DIG's report regardlng 
Tenkashi bomb blast case. I have challenged, the 
Minister of Home Affairs should call for it. 

MR. CHAIRMAN: You challenged and MinIster of 
Home Affairs will reply to it. The maHer ends there . 

MD. SALIM: Second article is by Jyoti Munnai, 
published in Times of India dated 22 October, 2007. 
This Is a different article. This is regarding Nanded. I 
would like to read it out. 

[English] 

Sir, I will quote. 

[Translation] 
• 

SH. KHARABELA SWAIN: If some one has wriHan 
an article on any maHer, it does not mean that what he 
has written is authentic. 

[English] 

MD. SALIM: Sir, you control him. 

[Translation) 

Do I have the right to read out something In Houae 
or not? 

MR. CHAIRMAN: They want that you should react 
like this. You just put your views. 

[English] 

MO. SALIM: "This is de~ the revetation during 
naroo-analysis of this accused:- ... (Intsrn.IpOons) 

[Translation] 

MR. CHAIRMAN: Mr; SaHm, this Is not right. This 
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is not as per nMs. You can't lJI988f\t any intenogation 
here. 

[English] 

MD. SALIM: I am quoting an article. 

(Tf8IJSI8IionJ 

MR. CHAIRMAN: You have made your point. H 
Minister of Home Affaris wants to reply, he will give 

. reply later. 

MD. SALIM: O.K., I will not qote from Newspaper, 
but I think 1Mf8 is nof8Sbiction in making a speech. 

Sir, some accuesedwere apprehended while 
making bomb in Handed. There was an explosion ancI 
MaharashIra police apprehended them. From the Narco 

anatysis test conduotad on them it was revealed that 
they were the members of RSS and they hadtaken 
training from RSS ... (IntemIptions). Before this Incident, 
there was another bomb blast in the last month of 
February. There have been three cases of blast In 
Mahanud1tra in which persons from ASS were invoved. 
In this article, it has been poin18d out that Ministry for 
Home Affairs, Intelligence set-up and Maharastra PolIce, 
all are having one sided approach to the matter. ThenI 
are some Islamic Terrorist Forces also and there are 
different types of gangs upeading. Besides bomb btasts 
have taken place at different places but if we are having 
Pf8 conceived notion on some matter, our approach will 
be one sided. TheIefor8, we say that the Government 
and secu.rity forces both should investigate these 
incidents with open mind. In last 11 years, there have 
been many incidenIs of bomb blasts in our country and 
different organizations and different persons were 
involved in thes9 blasts but till date we have not been 
able . te .apprehend master mind behind blast in any of 

. 'theie incidentS. WhIch ever party might have been in 
power, no master mind hal been arrested from the year 
1998 to 2008. For example, we have the C888 of 1993 
bomb blasts in which masterminds of Incident, Ttger 
Menon, Daud Ibrahim both are living safely outIkte the 

country. They ,have not been anested ....an.r 15 
~ars. Therefore,.) want 10 tay th8I.....,., . ., InI:idInI 
of bomb blast takes place, 1t.1'8fIIcts ... loophole In 
our Intalligenoe gathering, and H thecutprits .. not 
apprehended after 1he incident, it Ihow8 our W88knaII. 
... (Intenupllotrs) 

MR. CHAIRMAN: Now, your time Is over. PIeaH 
conclude. 

MD. SAUM: To give a ..... of security to the 
citizens of "this country. I want to submit that Gowemmant 
should take every precautions with regard to such 
incidents becallI8 after every blast any MinI8ter can say 
that a call was made on mobile phone and 
Commissioner of Police can give a statement in PraIa 
Conference that such ancI such organization Is behind 
it ancI that the Police ... tracking It and but after that 
we find nothing concrete about the case. The citizens 
of this country have every right to know who 18 jdIIng 

the innocent people, how and why. 

Regarding refugees, I would like to say something. 
Intemal refugees. Kashmiri Pandits were forced to leave 
Kashmir valley and even today Jammu and Kaahmir 
Government make a claim that terrorist activities 818 

under control and there is an atmosphere of peace; 
Confidence buitding m8UU1'88 .,. being taken, but if 
the peraons who are natives of Kashmir living In Delhi, 
don't return there and use their properties. It II 1M 
respon&ibllity of Union Government to redress their 
problems. There are some refugees also In Jammu, who 
came from Westem Pakistan in the year 1947, 1965 or 
1971 during wars. Their number is in thotand8 but1hey 

are neither citizens of any country, nor they have any 
rights. Their problem is sIIU unsotved, only poIitice has 
been done in this matter. Neither the NDA Govemment 
nor the UPA Government or •• rtler Congr ••• 
Government have done anything for them, U. *te 
Government 8re also Ignoring their problem. It is a 
human tragedy. I myself visited thefr campi. They ... 
stateless cltlzena in our country. It Isaleo. againat our 
approach towards the refugees and International 
Convention. 
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MR. CHAIRMAN: Now, pleue conclude your 
speech. 

MD. SALIM: Mr. Chairman, Sir I am going to 
conclude my speech. The last thing I want to say that 
the menace posed by the maoist has been widely 
di8cuseed. They are spreading the extremism in left wing 
It cornea from Bengal, we have a big pressure from 
Jharkhand and Chattisgarh, they hit and run. It is said 
their people are hired, rather they are well organized, 
weB. They have a revolutionary outfit. Theyanested their 
Secnttary who has explained how they recruit, what is 
their network. As such this crime syndicate is expanding. 

Several incidents are taking place in Delhi and 
Nolda and in other cities also dally. If you look at the 
crime records you will find that it has now become high-
tech and well organized and also it has a huge netwok 
now. So, it Is not right to say that security is a subject 
of State and it is the responsibility of the State. There 
should be sharing of Information to tackle the interstate 
crime syndicate. Recently, Brajesh Singh of Uttar 
Pradesh was caught in Orissa. He was running a 
syndicate there for the last 30 years. He is now in a 
jail in Deihl. He was also operating in Bengal. He had 
killed a sitting MLA there. They operate like this only. 
Our Intelligence deptt. and Ministry of Home Affairs also 
need to have an active networking to tac~le their 
networit. Ministry of Home Affairs is also responsible 
for Centre-State relationship. When UPA Government 
came into power, we were committed to strengthen the 
Centre-State relationship. Before this, Sarkaria 
CommiaaIon also said the same thing. it has been a 
long time since then. Later new Commission were 
constituted but they haven't submitted their reports till 
date. out federal structure Is being attacked and it is 
taking place In the name of reforms and decision of the 
Government. Itis a serious matter. As Ministry ot Home 
Affairs looks after this, it should make efforts to maintain 
the raIations bel\iI8811 the Centre and the State and to 
keep the federal structure of our country Intact. 

SHRI DEVENDAA PRASAD YADAV (Jhanjharpur): 
Mr. Chairman, Sir, I rise to support the Demands for 
Grants of Ministry of HQrne Affairs which is being 
dilcualld in IhiI auprema Houee today. tn order to know 

about the decision taken by the Union Govt. to 
strengthen the internal security of the country, the 
department has provided us, all the Members [English] 
status paper on internal security situation. 

{Translation} 

I won't go into the details as everything has been 
mentioned here. A lot of information has been given in 
the [English} status paper on naxal activities. 

{Translation] 

I would like to say few words on the Demand 
for Grants of the Ministry of Home Affairs for the year 
2008-09. 

I would like to discuss the steps taken by the 
Government for the internal security of the country and 
how for these have been successful at he ground level. 
Many other Hon'bJe members have already discussed 
the problem. But I think, its causes and solution should 
also be discussed and therefore, I would like to pay 
attention towards this matter. All the issues of 
extremism, naxalite violence or terrorism prevailing in 
the country or the religious, fundamentalist forces trying 
to disrupt the peace, brotherhood, harmony and national 
integrity of the country by spreading communal violence 
and instigating riots in the country and thus trying to 
divide the country in the name of religion to come to 
the power, are related to the intemal security of the 
country. Until communal harmony is strengthened there 
will be no intemal security in the country. Therefore, it 
is necessary to maintain the same. Let's take the ' 
example of Assam. I don't want to discuss any particular 
state but with the permission of the Chair such 1ssIMI's 
of extremist violence perpetrated by UIfa or any other 
group in Manipur, Meghalaya, Assam and Nagaland in 
North-East have been discussed here as special 
mentions. Sometime back 12 Hindi speaking labourers 
were killed in Assam. Thereafter, 4 Hindi speaking 
labOUrers were bumt alive in Meghalaya. Later on, when 
it was discussed, Ulfa extremists were found to be 
involved in it. Union Government was also said to have 
initiated a special campaign to stop this massacre, but 
it continued. This is very strange. 
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But why this is continuing relentlessly. The 
massacre of Hindi speaking labourers is continued, why 
it is not stopping or ceasing? The violence is taking 
place in Assam every two-three months in the name of 
region, language or against the Hindi speaking people. 
Who are the people behind these voilent incidents. 
Whether they are of Ulfa or from any other terrorist 
organization, the series of continuous attacks, ml:.llder 
and massacre is ongoing in Assam. In these attacks, 
sometimes Ulfa terrorists and sometimes a group of 
Dinshaw extremists called Black-Widow are carrying out 
these massacres. For the last few years, labourers and 
tribals of Bihar, Bengal, Rajasthan and Jharkhand are 
being attacked and murdered in Assam. What initiatives 
are being taken by the State Government. I think, it is 
a matter of concern for the hon'ble Minister of Home 
Affairs and he should think about it. With your 
permission, I would like to cite an example of the 
Judicial Enquiry Commission constituted by the Assam 
Govt. The Judicial Enquiry Commission says about the 

. recent elections in Assam as follows: 

[English] 

... The last Assembly election could be held without 
any disturbance, thanks to the cooperation of the 
local banned outfits ....• 

{Translation] 

Look at the language used by the Judicial 
Commission? Isn't it encouraging for Ulfa. You can see 
hOw an extremist organization is being encouraged. The 
State Govemment constitutes a Judicial Commission 
which encourages them, thanks them for not causing 
much disturbance in the election. Commission should 
also thank 1hem for ·kitling the Hindi speaking people. It 
is very unfortunate that It has been said by the Judiciary 
Committee headed by Justice K.N. Salida. I mentioned 
this to convey to the Hon'bfe Home Minister to think 
about the matter. This should be monitored at your level. 
Why the campaigns initiated at the Central level and 
the forces sent from the Centre are not effective. Why 
these continued activities of violence are not stopping? 

Why the masaacr. of Hind. apeakln~Fpeople~' not 
stopping? If 1here is some fault In joint operatlor.t 'Of In 
regular monitoring. it Shoutd be reviewad. 

Seco(ldly, the naxal viole,nce i8 locre"slng 
incessantly from Pashupati to Tirupatl .and when the 
Hon'tJIe ~ber .dlsc;:u~d about. the ,~eckorrklor. he 
interpreted ILjnsorne O1hIJr way. ldo not ag~ with 
him and th~t is why I want ioputfOJ:Wl1rQ my views. 

( ~, ' , : : .' '" 

Nepal ,_ o,ur fri.en~,~ocl we, h'Y,fI}~uIN~al}ies ,and 
.:.'. .'1 . L n ' .. "._ _" _ .... , d ;.. .. , 

retations in~' sp/1eres wlthjt. FOf,Years we are having 
social and cultural relations with Nepal. The changes 
which are taking place in the polity of Nepal today have 
been brought. through the public mandate given in the 
elections. ~ If &flY fundamentalist ideology does not 
accept this.l?hange· it doesn't mean that India won't give 
importance tQ i~. If democracy is revived In any country 
of the wort9 If)dia will have to support it and it should 
be like that only. India wiD always be in support ¢ the 
people wanting Independence whether their ideologies 
match with ours or not. New Government is bein.g 
formed in. Nepal and we hope that it will take care of 
Madhesls IUld common people there and will bring 
peace in the country. Whenever the Government is 
formed. it will tMt under a constitutional frame .. made by 
the constitutional body. We believe that all these facts 
will be mentioned in the Constitution and a democratic 
Government will be formed on these lines. We also hope 
thai relations with India will be strengthened and become 
permanent and also there will be more support. The 
people subscribing to extrlvist ideology don't tolerate 
even tho8e who have come as public representatives 
after winning elections and in the process they even 
go against the democratic proce.s due to their 
ideological differences. Mr. Chainnan. Sir. this i8 a very 
peculiar situation. This is an apex House. He,. 
Govemment is formed through democratic process. The 
citizens of Nepal have right to form a Govamment 
through voting. I think, such debates will continue In 
democracy but auchthlngs are being said about an 
elected Govemment, this is. not g~. 

As fa,· 88 'naxal- vtotence 1& concerned, ... It In 
Chhattilgarh -or 8""111" ,bettin W .. tBengat or 
JhartchancJi . MaldhYa Pl'8de1t1, -0 Mat1a~tr.. Ttrupall, 
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I want to make a submission in this regard that when I 
waagoing through the status·paper of thlt year 2007, it 
has been stated there . that tribals will have right· over 
forest and water. The Act passed one year back in this 
regard has no rules framed thereon till date. When the 
hon. Minister gives his reply then I think he will update 
us. When rules will be framed then only it can be 
implemented. Naxal activities cannot be checked only 
by moderl'lilation of police force or by the use of guns. 
This is my belief and I want to say this thing 
categorlcany. When a BPL family is given only twenty 
rupees for food, this is not my personal view but has 
been revealed by a report of survey done by NSS, then 
what will happen in the country? The youth of the 
country will be directionless and they will move towards 
violence. As long as economic Inequalities are there, 
naxaJism wiU continue to flourish. There are backward 
areas, tribal areas and remote areas where light of 
development has not reached even after sixty years of 
independence, if you want to curb naxalism there, it is 
necessary to remove economic inequalities Concrete 
actions have to be taken for alleviation of their poverty. 
" is a goOd thing that rules about tribals, water and 
forest are being framed, it will give triba/s their rights 
and pave the way for their development 

Mr. Chairman, Sir, two percent peqple of this 
country travel above 35,000 feet in the sky. In ancient 
times, rich people used to sit on elephant. A five feet 
tall person used to travel at the height of 15-16 feet. 
The gap between a rich and a poor person used to be 
from 5 to 16-17 feet. But that gap has Increased to 
35000 feet. Economic disparity has grown manifold 
therefore, people are getting inclined towards violence 
and arms. I accept that everybody cannot be equal, but 
equality to the maximum possible extent can be 
achieved. You know that Dr. Lohia had said that 
everybody cannot be equal bu1 possible equality can 
be achieved. Live and let live should be the motto but 
today naxalists who subscribe to Ideology of not let live 
are larger in numbers. They do not let the development 
works to be carried ou1 in the areas. Naxalist activities 
hinder the development works. The Govemment has 
taken inItiative8 on maqyoccasions for the development 
of naxel Inf •• tltd areas by providing funds and 

additional assistance but so far we have not been 
successful. 

Sir, now I want to speak on the last point. The 
intemal security is threatened not by terrorist activities 
or naxaUst activities alone but I want to state cleariy 
that fundamentalist forces, bent upon destabilizing the 
country, and weakening the bonds of fratemity and 
secular fabric of the country, do also pose a very big 
threat to the intemal security of the country. I think that 
fundamentalist who want to damage the communal 
harmony are as dangerous for the country as terrorism 
is, because riots claim innocent lives. Internal security 
faces threat from terrorism, communal discordns and 
the country Is also weakened by fundamentalist 
ideology. Our country cannot be debilitated byextemal 
aggression because our county is strong and we can 
fight at border since we have military power and security 
forces but when riots and communalism debilitate 
brotherhood and communal harmony of the country then 
the country is under severe threat. The hon'ble Minister 
of Home Affairs had said that a Bill will be introduced 
to check it. Nothing will happen by mere introduction of 
a Bill, for that you need will power also. The Union 
Govemment should have power to send their own 
agency and look into the matter by amending Article 
355. The Union Government should have powers to 
contain such elements wherever in the country they are 
active. As per existing arrangement of Centre and State 
relation, Centre has to take consent of State under the 
Article 355 of the Constitution of India. Stringest action 
should be taken against those who weaken the internal 
security of the country, the fundamentalist forces who 
strike at unity and integrity of the country. What 
happened in Maharashtra, free hand was given there 
to strike at unity and integrity of the country. Will they 
be given free hand? No compromise should be made 
with regard to unity and integrity of the country. Such 
states should be identified through amendment in Article 
355 in order to maintain it. Govemment should have 
power to send central security forces to districts and 
there should be no need to take permission from states 
for a eBI inquiry. It is the responsibility of the Union 
Govemment to safeguard the unity and integrity of the 
country, protect the life and property of citizens of India. 
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Law and order may I9main a state subject but the Union 
Government should have powers to intervene in special 
situation. The Union Government should acquil9 this 
power by bringing an amendment to the Article 355 in 
this House. Then only internal security could be secul9d 
and people of the country can live with peace. With 
these words, I conclude my speech. 

[English] 

SHRI B. MAHTAB (Cuttack): Mr. Chainnan, Sir, I 
rise to stand here to participate in the discussion . on 
the Demands for Grants under the control of the Ministry 
of Home Affairs for 2008-09. The Ministry, of course, 
deals with lot many subjects starting from internal 
security to disaster management. As internal security is 
one of the maior concerns of our country and citizens, 
I would delve into it. 

Every Indian today is asking why terrorism is 
rearmg its head in our country. What is the Government's 
answer? Are terrorists coming from abroad? Who are 
the locals who are helping them? Why are they helping 
them? My answer to these QUestions is that there is 
very little fear of law. 

A United Nation confidential report has punched 
holes in India's anti-terrorism preparednes8. In their first 
ever scrutiny of everything from national law to border 
~ posts, to judiciafy, to banks, to police wort( and 
to passports, the report of Counter Terrorism Commtltee 
of the United Nations Security Council is a slanging 
indictment of how the country's counter-terrorism 
structures are in disarray. 

This Report was given to the Government in July. 
When terrorism in India, according to some estimates, 
has claimed 90,000 lives over the year, delegates have 
found that the country's laws on terrorist financing did 
not fully comply with the UN Resolution 1373 adopted 
after the September 11, 2001 attacks on the United 
States. This is a serious inClictment on this Government. 

Under the Prevention of Money Laundering Act, 
the Government has set up a Anancial intelligence Unit 
(FlU) in March, 2006. the RU sifts through hundreds of 

thousands of cash transaction reports and receives 
detaHs of auspicious tranaactions. But has· the Unit been 
fully staffed? Do they get adequate support from other 
domestic law enforcement agencies? The Report says 
that there al9 no comprehensive strategies in place to 
pI9V8nt terrorist organisations getting financial support. 
The United Nation's Report further states that the 
Reserve Bank of India (RBI) has developed measures 
to protect the financial system from being used to fund 
terrorism. However, when counter-terrorism cases 819 

not dealt with by Judges who specialise in this field, 
the problems before the nation are that we have a soft 
law, slow mechanism to counter terror and :haos in the 
courts. What has stopped the Government to have 
stringent laws, strict law enforcing agencies and an alert 
and vibrant judicial mechanism, which can only create 
fear in the mind of the terrorists and those who have a 
soft corner for them. Unless fear is there for taw, how 
can the Government put a stop to It? 

The Home· MInister has tried to wake up States to 
the new age challenges of policing. Terrorists and 
criminals 818 playing smart and using techRotogy to 1heir 
advantage. Sophistica1ed weapons and devices are 
being used by terronsts. Some months., !he National 
Security Advisor had underlined the rising threat of 
misuse of legitimate financial enterprises and channels 
to fund terrorist actMties. He had admitted that stock 
exchanges on occasions been reported tlctltious or 
notional compaIde8 engaging in stock mart<et opeIatioIlS. 

Terror-market link is a serious worry. The Rnanee 
Minister has confinned it. Saudi businessman, linked to 
Osama Bin Laden is suspected of having made 
investments in our financial markets through Participatory 
Notes. What is the Government doing? Is the Home 
Ministry taking cognizance of this? 

India is now surrounded by a number of failed 
States. According to the recentty published Failed States 
Index, Pakistan, Myanmar, Bangladesh, Nepal and SrI 
Lanka. In that order, are among the 25 most unttabIt 
States in the world. There are also nurseries of terror. 
If we had to check incidents of terrorllm wfthln our 
borders, we have to cast aside our obeeaions with 
Paldstan alone, and engage construcItYeIy.w\th aH our 
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neighbours, especially Bangladesh. Political vacuum has 
meant that terrorist groups are mushrooming for some 
years in that country. Analyses have linked the growth 
of militant groups to the rising number of Madrasas, 
which are mainly funded by Saudi money. What is 
happening in India is causing grave concem. 

There are three issues which I would like to 
elaborate upon-naxaHsm, insurgency and international 
tenoriem, which are the thnte major threats to our country. 
Naxalilm is attributed to social disorder; terrorism on 
account of misplaced ideology; and insurgency is 
perceived as the result of lack of development. 

Governments at different levels are battling on all 
three fronts with not much success as the increasing 
attacks show. What is the remedy? International 
terrorism needs to be tackled with better diplomatic 
coonfination and cooperation with the neighbours. More 
money may be spent on countering terrorism and on 
training people to tackle the terrorists. If after 9/11 the 
United States has set up a Homeland Security with vast 
powers and -has been able to keep the terrorists at bay 

why can we not do it? 

There have been d8cussions on TADA and POTA. 
These two stringent laws have hurt the Innocents and 
were not sUC088sful In neutralislng the terromm, no 
doubt, but there Is no flaw in the law. It is our Inability 
to enforce it which was compounded by lack of 
coordination 8CI08S security agencies' that gave rise to 
mishandling. There was no redressal mechanism but 
some States have started enfoIcing such stringent laws 
in their S1ates respectively. Maharashtra and Uttar 
Pradesh are the two such States. But the UPA 

Govemment thinks otherwise. 

I, now come to the most shocking aspect. Today, 
one in six Indians or about 180 million people-thrice 
the United Kingdom's popuIation-live under the shadow 
of insurgency. And, Maoists have an influence in a fifth 
oftha country's 600 and odd districts. Recently, it has 
come to light that naxalite-Maoist-sponsored Terror Inc's 
rogue chest is loaded with Rs. 1000 crora. The Minister 
may corroborate it QI" not but un-confirmed intelligence 

agency's estimates put forth that Bihar is contributing 

Rs. 200 crore; Chhattisgarh, Rs. 150 crore and mineral 
rich Jharkhand contributes even bigger. How much 
Andhra and Orissa contribute. I do not know. How much 
the Govemment is disbursing to the States for police 
modemisation? 

When the Annual Budget of naxaJites is As. 1000 
CfOI9, is it not an obvious source of worry? Is it true 
that on interrogation some arrested urban supporters of 
Maoists have thrown light on an aborted bid to buy 
AK 47 from Australian dealers and have them illegally 
shipped to India via Malaysia? I would like to know 
whether the West .Bengal police have confirmed the 
despatch of an Arms consignment from North-East via 
West Bengal. A hard look at the terrorists, strikes and 
the question whether the IntelUgence Bureau waming 
was acted upon are relevant not so much for fixing the 
blame as tor the pointers they throw up tor the corrective 
actions required. The focus must shift to the ways of 
preventing such tragedies and should they occur, 
responding to them. 

We have an under-equipped, under-trained, under-
motivated and under-resourced police force. I went 
through the Annual Report published by this Govemment 
which has given the total authorised tentative strength 
State-wise and the actual position/strength of police 
force in different States. I would give the total. The total 
is 3886; that is the authorised strength whereas the 
position strength is 3234 and in certain States where 
insurgency, Maoists or terrorists activities are taking 
place, there the personnel is quite less. 

The all India rate of conviction of crimes-recorded 
and prosecuteO-still hovers around a pathetic 6 to 8 
per cent. Is it this pathology of system which led to 
l8Cn..d8scence of popular violence? The ratio of police 
persDooel to the total area served is very poor and 
varies from State to State. The all India ratio stands at 
42 per 100 square kilometres with one policeman tor 
728 people. Around 6.5 lakh villages being policed by 
only 13,000 police stations. There is, therefore, an urgent 
need to correct not only the poIice-population ratio but 
also train police which could respond to contemporary 
challenges and demands by the positive vatus of police 
service. There has been a mid-term evaluation of the 
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Modernisation of State Police Force Scheme by BPRND. 
Jt is marked that more than 50 per cent of the fund is 
utili sed in the police housing and police building 
activities. There is a need, therefore, for technology 
upgradation. Differentiate between these two when bulk 
of money goes to the State. more than 50 per cent of 
the money is invested in construction activity. I am given 
to understand that a comprehensive composite proposal 
has been forwarded to the Planning Commission. This 

project is called CIP A which would deal with crime 
registration. investigation and prosecution modules whiCh 
is to be linked through 54 3 broad-band COMA V-SAT 
network. This CIPA scheme is a path breaking initiative 
in networking the entire policing system of the country. 
No doubt this wHf bring a perceptible change in the 
police-public interface. Therefore, there is a need to 
emph8sise on the attitude and behaviour of the police 
personnel. 

{Translation} 

MR. CHArRMAN: Please conclude now. 

[English] 

SHRI B. MAHTAB: I would now deal with the 
National Disaster Management Authority. I am 
constrained to state here that this Government is yet 
to formulate a national policy on disaster management. 
It was in 2005 the National Disaster Management Act 
was enforced. If a draft policy has been prepared by 
the National Disaster Management AuthOrity. then 
finalize it at the earliest. It is unfortunate that the 
constitution of National Disaster Respond Fund is still 
at consultation stage. even though the Act came into 
force in 2005. Why is this undue delay? Is it because 
of the Ministry of Finance or the Planning Commission 
or something else? We are informed that the 
Govemment has taken up the implementation of pilot 
project for preparing a national register of Indian citizens 
and1he issue of multi-purpose national identity card. 
At the same time, you have another unique Identity 
number scheme. That is being done by the Ministry of 
Information Technology. 

[Translation} 

MR. CHAIRMAN: All right, that Is enough. 

[English} 

SHRI B. MAHTAB: I will Conclude by saylng this. 

{Translation] 

MR. CHAIRMAN: Your time 18 over and now you 
may conclude. You can lay the rest of your speech. 

[English] 

SHRI B. MAHTAB: Sir, these are the points. 
Should I conIinue? 

[Translation} 

MR. SPEAKER: It would nke you to conclude 
because so many hon'ble Members are yet to speak 
and the time is limited. 

[English] 

SHRI B. MAHTAB: This unique identity number 
scheme deals with POSand BPL scheme .• S It true 
that a Group of Miniltera has been constituted to see 
how the MNIC scheme· and ·DID 8Cheme oan be 
converged? Why do you he" this type of ad hocIIm? 
The MNIC W8II launched on pilot basIa prior to the 
announcement of DID tcheme. Why do you run two 
paralte1 schemes? can the Govemment assure this 
House that after convergence. this programme be made 
feasible within areaaonable and restrictive time· frame? 

Lastly, I would like to draw the attention of the 
Government to the issue of freedom fighters. 

1'.00 h .... 

Sir. I would like to draw the attention of the hen. 
Home Minister relating to the Issue of sam",." pension. 
It was started In the year 1969 during the tenure of the 
late Indira Gandhi which has helped a large· number of 
freedom fighters who were poor and deJected. ThIs 
samman apart from providing financial support, has 
given them prestige In the society and also to their 
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tamities. The amount of samman pension today is quite 
substantial and it has been linked to Price Index. Now, 
they have been provided with a free pass to travel by 
rail. For this, as I was given to understand the Ministry 
of Home Affairs has deposited a fund with the Railways. 
When • went through the Annual Report, , found that 
the total number of freedom fighters who are drawing 
this pension is hardly about one lakh seventy thousand 
and odd. It was some four lakh odd or five lakh odd 
when the scheme started in the 70s. My concem here 
is that most of the freedom fighters are above the age 
of 75. I had made a request to the Railway Minister 
and now I am requesting your goodself, since yours is 
the nodal Ministry which has made this fund available 
to the Railways, that you may please consider allowing 
them to travel in Shatabdi and Rajdhani express trains. 
The number is less and the amount also wiD not be 
more as it is being reimbursed by the Railways, if at all 
it is being done. 

[Translation] 

MR. CHAIRMAN: Money is being saved that way. 
They are travelling less. 

[English] 

SHRI B. MAHTAB: Sir, thank you very rruch for 
supporting this cause, I would like to request the han. 
Home Minister to consider this aspect and provide 
support and samman to the freedom fighters. 

Sir, with these words, I support the Demands. 

SHRI SURAVARAM SUDHAKAR REDDY 
(Nalgonda): Sir, today we are discussing the Demands 
for Grants of the MiniStry of Home Affairs. Our country 
is a very big country and the Ministry of Horne Affairs 
has to deal with different types of problems. It has a 
gigantic task. The House has to examine how this task 
Is being performed by the Ministry. 

Internal security Is one of the important s~bjects 
being deal.t with by the Ministry of Home Affairs. 
Untol1Unately, there have been several instances that 
disturtled our internal security in the last few years. There 
were inhuman attacks of terrorism on m9SQUes, temples, 

churches, public parks, restaurants. There is a feeling 
of insecurity amongst the general public. There is a 
feeling that no place is safe today. But our people are 
courageous and they have risen above the fear-
psychosis that was sought to be created by these terrorist 
activities. They refused to be pawns at the hands of 
those ~vil designs and refused to be communalized. 

Sir, I come from the city of Hyderabad. It Is a 
beautiful city inhabited by peace loving and secular 
minded people. This city was rocked by repea~ bomb 
blasts in the recent past. Many young and innocent 
people have fallen a victim of such terrorist acts. Though 
law and order is a State subject, yet there has to be a 
co-ordination at the Central level to fight against 
terrorism. Some steps have been taken, but as has been 
rightly pointed out by my colleague Md. Salim, the real 
CUlprits, the masterminds, who are responsible for these 
attacks have not yet been identified and have not been 
arrested. Every time there is an incident, we try to find 
out who are the people behind such acts and we try to 
nab some people. Unfortunately, repeatedly there are 
attempts made to accuse people from one particular 
community for such acts of terrorism. This is not only 
unfair. It is also a very wrong methodology of trying to 
solve a problem. Terrorism has no religion. Terrorists 
are terrorists. They should be dealt as criminals only. 

As if some criminals or some terrorists belong to 
a particular community, repeated attempts are being 
made to brand a particular community as if it is 
supporting the entire terrorism in the country. This is 
not going to solve the problem. Moreover, it is going to 
create more and more new problems. Sir, in the last 
few years or probably in a decade, about 70,000 people 
have lost their lives including 11,000 security personnel 
due to terrorist activities in the country. More security 
people died than in all the wars which we fought. Every 
time there is an attack, we all feel angry but we feel 
helpless. More serious efforts are to be made to prevent, 
identify and arrest the culprits so that terrorism will not 
be repeated in the country. 

16.06 hr •• 

(SHRIMATI SUMITRA MAH....,AN in the Chait'} 
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Madam. my request Is that diagnosis should be 
rTIOf9 perfect so that we can give proper medicine to 
prevent terrorism getting repeated in our country. 
Terrorism in different States has got different types of 
roots. In Jammu and Kashmir, it is different. In the North-
East, it is different. And the Maoist violence Is different 
in some other States. Thera is also cross-border 
terrorism which should be dealt with more efflcienUy and 
eftectivaly by strengthening our borcJer security forces 
and counter inteltlgence. 

On this occasion, I would like to say that the Left 
Parties are supporting the CMP in which it was promised 
that an Anti-Communal Act will be brought forward which 
will deal with communalism very firmly. There was a 
discussion about this and it has been introduced. I do 
not know what is happening to it. This is the last year 
of the Government. I would like to know from the hon. 
Home Minister whether the promise which was given to 
the nation to bring Anti-communaJ Act wHI be fulfilled 
this year or not Or is it going to be pending for ever? 
This will be, in a way, doing injustice to the nation. 

I would like to say on this occasion that 
communalism Is the biggest danger that we are facing 
in this country. Recen1Iy, we have seen how the non-
Maharashtrians and North Indians were attacked in 
Mumbai. It is an act of frustrated political group which 
wanted to get some support from some sections of the 
society. The entire nation condemned it. But I would 
like to ask, how did they dare, in a huge city like 
Mumbai, to coma forward and attack a section of the 
society. It has become possible because the 
Government failed earlier to arrest the culprits of 
communalism in Mumbai city. Those who are supposed 
to be arrested after the Sri Krishna Commission Report 
and those who are supposed to be punished for their 
eartier communal acts are moving around free and that 
is why, this type of frustrated activities are being 
repeated. What happened in the Mumbai city is a shame 
for all of US. This will not help national integration. This 
will add to more and mora such activities to get rapeated 
in various parts of the country. I would like the Home 
Ministry to take these things more seriously, put an end 

to them and create confidence m diftantnt aections of 
the society, particu!arty among tne mmoritl .. , by 
providing equal opportunities in employment, In 
education, in budget allocation, 811::. " that cannot be 
done, there cannot be ANd national Integration. I know 
that, by making this type of a comment, some I8CIIons 
will say that this Is appeasing the mInorttIes and this is 
aU for the vote bank and all that. 

ThIs 1$ done by them elGaCtly for the vote bank of 
the majority community and in Older to sow the aeeds 
of communalism among the people. The Home Ministry 
has to deal with these issues very firmly and punish 
the guilty. 

Madam, I would like to refer to the Issue of 
naxaHsm which is being repeatedly dIacuued In our 
House also. It Is said 1hat naxaJlsm has spl1Nld and the 
naxalite activities are continuing in about 112 to 1«> 
districts. According to reports given by the Home 
MInistry, from 2003 to 2Ot17, thefe were about 1,500 to 
1,600 naxalite inCidents on an average; civilian 
casualties were between 450 and 500 avery year; and 
security cuuaJtie8 were between 200 and 250. About 
150 to 250 naxaJItes were aJso killed during theM years. 

A lot of information haa been given about what 
type of action Is being propoMd and what action Is 
being taken by the Home Ministry in coIlaboratton Mth 
various. Slates. But I would like to say that from 2003 
to 2Ot17, that is in the tut tour )'8ana, mora or ... the 
same figures ware baing repeated. Naxalism could not 
be curbed. More and mora police personnel are being 
appointed; more and mora modem weapons ara·beIng 
suppled, The problem Is being Iook.ed at as a law and 
order problem. Bullets are not going to solve the 
problem. It is again and again repeated by the 
Government of India that they also agree that this Is a 
socio-econom'c problem. But the socio-economlc 
problem Is not being dealt with In that manner. In the 
last few years lome speCial amounts have been 
eannarked to develop the are .. wheN naxaIIte acIvIties 
arespraadlng more and more. Due to untouchlbltlty, 
casta discrimination, SOCial Injustice, poverty, and 
unemployment, there il continued recruitment tor 
naxalism. It you cannot sotve th ... probIem8, you 
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cannot sOlve .. the probfemof naxalism even If you 
provide ten times more police personnel. 

I would request that land reforms should be 
introduced. Economic activities in the remote areas 
should be increased as promised by the Home Ministry 
and by the Government of India earlier. Whatever 
schemes are announced, they are more on paper and 
less on implementation. I would like to say what is 
happening In Chhatllsgarh, a State where naxalism is 
very much spread. I had been to the districts of Bastar 
and o.rtewara. Salwa Judum is being encouraged. It 
was created and encouraged during the earlier Congress 
Government. It is being continued by the BJP 
Government. Salwa Judum is one of the most unpopular 
organisations. In a way, the Government is spending 
CfOf8Iof rupees, but the people are unhappy. The people 
In that State feel that they are the enemies. There, 
human rights and civil liberties are being crushed in the 
name of encouraging Salwa Judum. I demand that the 
Government of India should stop all the financial help. 
Even the Supreme Court expressed its unhappiness over 
It. An Inquiry Committee has been constituted. There 
should be mont proper and meaningful reforms to solve 
these problems. It should be tacktecI as a socio-economic 
problem rather than a law and order problem. 

On the question of freedom flgh"'rs, in the 
erstwhUe Hyderabad State, there were several 
thousands of freedom fighters who applied for the 
freedom fighters pension very late. A Committee was 
appointed during Shri V.P. Singh's regime. Around 
13,500 names were recommended for the freedom 
fighters pension. For almost 15 to 20 years the issue 
has been kept pending. 

Here I would like to say one very important point. 

... ( Interruptions) 

MADAM CHAIRMAN: Please conclude. 

SHRI SURAVARAM SUDHAKAR REDDY: Madam, 
this is a very important aspect. I would like to say .that 
I come from Telangana area where thousands of 
hadom fighters care suffering. Unfortuna18ly, the recent 
81111udeof the MinIItry of Home officIalS is trying to deny 
the frMdGm fightet8' pensions for those who are really 

worthy of it. For the last 15 years, several committees 
have been appointed; and again inquiries and ra-
verifications are going on every week. They are dying 
because of the old age and ripe age. As MPs, we feel 
ashamed going to the funerals of bums these people 
and apologizing that we could not do justice for them 
when they were alive. A very few people, maybe four 
or five thousand people, are alive. This should not 
happen. They should not be denied pension. 

Madam, now there is a rule that a person who Is 
getting the pension should recommend the case of 
others. If the recommendation proved to be false or the 
application proved to be false, even the original free90m 
fighter will lose his freedom fighter's pension. All those 
cases recommended by him are also getting cancelled. 
This is very inhuman. This cannot be done. If an officer 
is arrested for some sort of a corruption, are you going 
to cancel all the allocations or the orden! issued by that 
officer earlier? What sort of thing Is being done? Several 
freedom fighters' pensions were cancelled because 
some of those recommendations which they had made 
are not accepted by the Home Department. This should 
be corrected and this pension should be given. The 
bureaucracy should not decide whether the fr~ 
fighters' pensions are to be given or not. It should be a 
political decision and this decision should be 
implemented. The Ministry has decided to give and how 
dare the pensions are again and again rejected' How 
many days are needed to deal with these cases? All 
those names, who have been recommended for freedom 
fighters' pensions by the Special Screening Committee 
appointed by the Union Government, should be 
honoured. 

Madam, I would like to say that there is a wing In 
the Ministry of Home Affairs for freedom fighters. 
Freedom fighters are being insulted and they are not 
allowed inside the office. There is an office for freedom 
fighters. The freedom fighters have to stand outside on 
the foot path. Is it the way respect should be given for 
thefreedom fightetS? It Is ashame for the entire country. 
This shOuld not be the way to deal with the freedom 
fighters. So, I would like to request the hon. Minister of 
Home Affairs to look into these issues of our freedom 
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fighters-I do not know whether they will be given 
samman or not but-should not be insuited like this. All 
these cases should be dealt with properly. 

SHAI A.K.S. VIJAYAN (Nagapattlnam): Madam, 
Demands for GJants related to the Ministry of Home 
Atlaifs is being discussed now. I thank the Chair for 
giving me an opportunity to participate in this discussion. 
I also thank our leader Dr. Kalaignar Karunanidhi to have 
enabled me to represent the people of Nagapattinam 
along with the people of Tamil Nadu in this august 
House. 

We feel proud of our unity in diversity. So, Centre 
must take nole of the sensibilities of people of various 
States. Every matter in the domain of the State 
Government must be carefully handled by the Centre. 
AU the Union Ministries including the Ministry of 
Panchayati Aaj must take note of this. 

law and order and intemal security are like two 
eyes of the Civil Administration in the counUV:-They 818 

shared by both the Centre and the States. That is why 
the Ministry of Horne Affairs spends about As. 21,860 
crore on police. They inClude the Central Security 
Organizations like BSF, CAPF and CISF that goes up 
to Coastal Guards. All the Central Forces must have 
unifonn service conditions and pay and perks. Wherever 
cross border problems perSist, the Central forces must 
be vigilant. They must defend our land while taking care 
not to offend the \ocaI people. In the light of Jammu 
and Kashmir experiences, Centre needs to be careful. 
Like Jammu and Kashmir, involving local youth to 
defend the borders through Central forces must be taken 
up in all the States including Tamil Nadu. 

We are talking about jail reforms. Our laws aim at 
providing opportunities to people to change their lives. 
But, unfortunately, the Centre has allocated just about 
rupees one crore for jails. 

Relief for National Calamities is also under the 
. Union Home Ministry. In this year's Union Budget, the 
,aIoca:tion made uncler this head is a meagre sum of 
As. ,86 crore. AUotment for Grants-rn-Aid to State 

Governments Is also a meagre sum of Rs. 269 crore. 
But the demands from the'States are more. I wish 1he 
allocation Is increased more to help the States better. 
For instance, the ftood-affacted areas in my constituency 
did not get a better deal even after the visit of the 
Central Team there. 

When It comes to the number of Incidents of 
violence and causalties of civilians In Jammu and 
Kashmir, the numbers were 256S and 1092 in both 2004 
553 and 2007 respectively. A big change is witnessed. 
It is a hope for the future. I appreciate the Union 
Government headed by Dr. Manmohan Singh and 
guided by Madam Sonia Gandhi, the Chairperson of the 
UPA. 

At the same time, the problems in the Naxal-
affected States or in the NoI1h-Eastem States remain 
unchanged. In 2004, the Inciclence of violence in the 
North-East was 1234; in the Naxat-affected States, it 
was 1533. In 2007, it continued to remain at 1489 and 
1565. The casually of civilians also remains In 2007 at 
498 and 460 in the North-Eastern States and the NaxaI-
affected States respectively. In 2004, the figures 
remained at 414 and 466, which are more or less, the 
same. But casuaJty of security forces is stHl more while 
the casuaJtles of Naxalites are still 1e$8. So, there Is a 
need to have a re-look. Disaffection of people due to 
economic reasons must not be there, especially when 
an economist is at the helm of affairs. 

More employment opportunities must be created 
and the misguided youthS must be brought Into the 
mainstream. The Jammu and Kashmir experience shows 
that Induction of the unemployed youth in the Central 
Forces as a specla/ drive can help the State and the 
country. 

In Tamil Nadu, law and order II handled firmly. 
But the problems from across the borders especlaJIy in 
the Bay of Bengal need to be controlled stili better by 
the Centre. 

For instance, the loa of llve80f poor fishermen In 
the Tam" Nadu coasts Islncreulng. The hardship8 faced 
by the poor fishermen are also mounting up. in my 
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Nagapattinam constituency, it has become a recurrent 
feature. I would urge upon the Union Government to 
take steps to protect the lives of poor fishermen. 

Tamil Nadu has got a long maritime history. 
Probably, it is the Tamil history alone that talks about 
spreading Tamil empires beyond the boundaries of the 
sub-continent. Such coastal people with a rich traditional 
background in sea-faring are ignored. Such youth from 
such fishermen community must be inducted in the 
Coast Guard and in coastal policing. In the. absence of 
it, the local people in the coastal region will be exploited. 

Strengthening the Judiciary and expanding its 
services will also really improve the law and order 
situation. For ins1ance, in Tam" Nadu, near1y 5 lakh civil 
cases and 4.3 lakh criminal cases in the subordinate 
courts are pending as on 31st December, 2007. In the 
High Court, 3.9 lakh court cases and 36,000 Criminal 
cases are pending. Prolonging the civil cases also lead 
to criminal cases. Though the Chief Minister of Tamil 
Nadu is taking effective steps with Rs.1oo crore of 
allocation this year itself, the need for infrastructure is 
more. The massive programme of the Tamil Nadu 
Government will cost Rs. 300 crore more. 

Evening courts, alternate dispute redressal 
mechanisms along with mediation aof conciliation are 
being strengthened In Tamil Nadu. Introduction of Tamil 
as language in Madras High Court can also help ease 
problems. Speedy disposal of cases may be possible 
then. I know we are not discussing 'Law and Justice'. 
We discuss only Home Affairs. But that covers law and 
order and social amity also. Hence I urge upon the 
Home Ministry to go in for a coordinated effort in this 
regard. To strengthen coastal security scheme, liberal 
assistance from the Centre must be there. As far as 
Tamil Nadu is concerned, the need for protecting the 
livelihood of our own fishermen cannot be ignored. 
SimIIady, mega city policing needs more funds from the 
CentY8. Modernizing police force also needs Centre's 
attention. Urging upon the Union Home Ministry to help 
Tamil Nadu strengthen further the infrastructure facility 
for effective policing, I conclude my speech expressing 
our support for this Demands for Grants. 

{Translation] 

SHRI PRABHUNATH SINGH (Maharajgnaj, Bihar): 
Madam Chairman, I am taking part In the ongoing 
discussion on the demands of the Ministry of Home 
Affairs. The demands of the Ministry of Home Affairs 
would be granted because the opposition parties with a 
positive mindset never oppose the motion moved for 
money demanded for a good cause. We would also 
like to get it passed. The Hon. Minister of Home Affairs 
has presented a very good document. It gives even 
minute details of everything. But I would like to tell the 
hon. Minister that he has taken change as Minister of 
Home Affairs in 2004. We do not doubt his bonafides 
and he might be making sincere efforts to maintain 8 

foolproof internal security. But despite his innumerable 
efforts and after having spent such a huge amount, the 
official figures indicate that the desired success could 
not be achieved. If a particular year witnesses decrease 
in the number of such incidents, these register a 
corresponding increase. Police Jawans one killed, 
paramilitary forces personnels are killed, common men 
are killed, some naxalities, maoists and terrorists are 
also killed. Today, the people of the country are living 
under constant fear and apprehension and not only the 
people of the country but I feel that the Govemment is 
also under constant fear and apprehension. 

Recentiy, Olympic Torch rally was organized at 
India Gate in Delhi. It appeared as if the venue was 
coverted into a cantonment. Inonically, whenever we 
hold any function in the country we do not feel at home 
and are apprehensive about the safety of our live are 
so much panic stricken that the venue is converted Into , 
a cantonment area. I would substantiate my contention, ' 
The flag hOisting ceremony takes place on 15th Augus1 

and 26th January every year. Hon. President and hon 
Prime Ministe hoist the flag. But the Police and arm) 
personnel cordon the area in such a manner that tl)E 
people have to walk on foot for two-to-three kms'. Arml 
is deployed around the houses. Due to the police cardoI 
people are not able to reach the venue to pay respec 
to the national flag. 

It speaks volumes about the fact that not only th, 
common people but even the Govemment is scare< 
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The life of fear is WOISe than death. So, Madam, I would 
like to urge upon the han. Home Minister that there is 
need to take measures to dispel this apprehension and 
fear from the minds of the people as well as the 
Govemment. Through media it has come to our notice 
that there are 175 terrorist organizations in India. Out 
of these 115 onanlsations are operating in Jammu and 
Kashmir and approximately 60 organisations are 
operating in other parts of the country. These 
organizations operate in parts. In the past, the terrorists 
run their writ in the forests and mountains. But now they 
are operating in the plains as well. Rural areas are 
demarcated as Naxalites areas or Maoist areas. One 
day, the Home Minister gave a statement In the Lok 
Sabha saying that they have even started operating 
through the sea route as weft and now only skies are 
the other route which they have not explored yet. It 
means that not withstanding the Govemmenfs efforts 
they are moving from strength to strength and not only 
that their morale has also gone up. I would like to give 
an example in this regard. 

Mr. Mishra Basara is a Maoist leader in Orissa. In 
his recent press conference. he said that he is running 
naxalite organizations in 15 states. As many as 15.000 
te 20,000 Maoists equipped with arms work in his 
organization as maoi51 army. He has direct links with 
the terrorists of Jammu and Kashmir. Maoists of Nepal 
and L TIE of Sri Lanka. This news item was published 
in the newspapers with such a prominence as if the 
President or the Prime Minister had made a statement 
in an important function. Such news items are telecas1 
by the news channels with prominence and even its 
minute details are covered. They are dubbed as heroes 
by giving prominence to such news items. I would like 
to request the mediapersons that if their statements are 
published with prominence it would boost the moral of 
Naxalites. Terrorists and Maoists. What are the reasons 
for their high morale? In Such news ites reveal that the 
number of terrorists died is less than the common men 
and the police personnel killed. They can strike at will 
despite all security arrangements put in place by the 
Government. When they strike our Jawans are not ready 

to face them and the reason that they do not get 
information from the intelligence well in time. A 
discussion In this regard has taken place In the House 
in the past also and it is felt by all of us that our 
intelligence network Is weak. The Government has to 
deUberate on how to strengthen the intelligence networ1<. 
What are the new techniques the Government Is going 
to adopt? Are there any better training facflHties available 
in other countries of the world through which the 
Govemment can provide them training and strengthen 
the inteIIlgence network? " he hat any technique or 
knowledge other than what he has written In the book, 
he may share it with the House. Our friends from left 
parties have left the House. Just now Mr. Salim was 
delivering his speech enthusiastically. I was listening to 
him carefully. He was saying that he was speaking the 
truth. He speaks the truth. On the one hand he enjoys 
the power by being in the Govemment and on the other 
hand he criticizes the Government whenever he gets 
the chance. 

" he was speaking the truth, then he should have 
told what was the nexus between him. Mamun Mian 
who Is an illegal arms dealer from Bangladesh and a 
Minister in the Tripura Government and which party he 
belongs to. I want to tell • to why he was removed 
from the Cabinet. He belongs to left party and our 
colleague was delivering his speech vociferously. 01 
course, he has resigned from the CabInet but he has 
not been expelled from the party. His party Is in power 
in that State and the Minister of that Govemment 
indulges in smuggling of arms and this is very shameful 
that a leader of this party delivers vociferous speech 
on the security of the country. That party Is supporting 
the Govemment at the Centre and Is In power In Trtpura. 
I. think. all efforts made to check terrorism, Naxaiism 
and Maoism cannot succeed If such people win continue 
to get patronage. 

Madam Chairman, I don't want to oaU his name 
because we cannot call the name of a J*IOI'l who Is 
not present in the House. There It • powerful Minister 
in the Government of Assma. SometIme we Itt and chat 
In the Central Hall. An han. member who waa delivering 
speech here,WBa saying there something .. and here 
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he waa saying something else. I was watching his face 
and thinking how much is the difference between that 
he waa saying in the Central Hall and what he was 
saying in his speech in the House. He was saying that 
one of his Ministers in Assam· Government himself 
patronizes UlFA. When a Minister in the Govemment 
patronizes terrorist organisations and is engaged in the 
supply of the arms from other countries, indulges into 
smuggling of arms and supplies these arms to the 
terrorist organizations. In such circumstances, I do not 
think that hon. Home Minister would achieve success. 
He will have to take action against such people also. 
Whenever we talk of POT A for this purpose these 
parties oppose it and create an uproar. There is a 
provision in our CrPC and IPC that without any evidence 
there cannot be any action. The Maoist, Naxalite and 
Tenorist organizations execute their plans at three levels 
similar to our three tier legal system. First, there is a 
group of people who move in higher echelons of society, 
they are known as VIPs and they command respect 

also. They are thinkers of these organisations who 
provide guidance and issue instructions. Their 
instructions are followed by the second rung people. 
After the compliance of these instructions, the third 
group of people execute their plans at the ground level. 
This is the group which confron1s the police ~nd armed 
forces. FIrst and second rung people move in the higher 
circle and have links with the high ups and go scot-
free. So, there is a need for such a law that if the police 
and military forces are satisfied that these very first or 
second rung people are patronizing them, executing the 
plans, iousing instructions to them. they must be 
detained for five, ten or twenty years. 

The provisions of the CRPC and IPC are quite 
ineffective since under these provisions a person cannot 
be proseoutacl in the absence ot evidence, and it is 
very difficult to find proof against such persons. 
Therefore, they walk freely after committing the crime 
and no action is taken against them. There is an I.B. 
report against a Minister of Assam and I.B. functions 
under the Ministry of Home Affairs. Someone has 
Informed me In this regard and I am speaking on that 
basis. If my information IS correct. I would like to knOw 
from the Minister of Home Affairs as to, who is that 

particular Minister in the Government of Assam and what 
is his name? I would like to know from the Hon'bla 
Minister of Home Affairs whose blessings that person 
Is enjoying because in spite of IB Report against him, 
he is holding a ministerial post in the Government: 

After the division of Bihar it has 38 districts"now. 
Out of these 30 districts are completely in the grip of 
Naxalism. Though Government of Bihar has been doing 
an excellent job to deal with this problem and the 
statistics of the Hon'ble Minister of Home Affairs also 
indicate that the number ofnaxal activities has come 
down. But I would like to tell the Hon'ble Minister of 
Home Affairs that given the fact that 30 districts are 
naxal affected, the Union Government did not take it 
as seriously as it should have. 23 companies of para 
military forces have been deployed in Bihar and out of 
them one company has been deployed In the security 
of a Union Minister on the direction of the Union 
Govemment. As a result, only 22 companies remain 
there whereas at least 75 companies are required in 
these 30 districts. Less than that will not help to check 
the growing influence of Naxalism and Maoism in Bihar. 
Therefore, I would request the Hon'ble Minister of Home 
Affairs that Bihar is also under his jurisdiction and very 
much a part of the country. Hence, he should take action 
to increase the strength of para-military forces there. If 
the strength of para-military forces is not increased there, 
it will be very difficult rather impossible to counter 
Naxalism and Maoism. 

The discussion has been going on about the 
relationship of India with its neighbouring countrtes and 
in this discussion it has been proved that a neighbouring 
country, Pakistan is behind the terrorist activities taking 
place in this country. The Government have also said 
so and there are proofs in this regard. A neighbouring 
country. which came Into existence by the brave initiative 
taken by none other than our ex-Prime Minister. Late 
8mt. Indira Gandhi, is also carrying out subversive 
activities against us. About 148 Tr8ining centres are 
being run there so as to use them against us. The Union 
Government had written to its Bangladeshi counterpart 
to ban the8e training camps but no positive rasponae 
was received. We often try to offer a hand of friendship 
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to them. EVen now, we have started train servioe from 
our countrY to Bangladesh. We have atways been trying 
to have frIei-dY r9Iationship with Pakistan also. However: 
whenever we showed such gesture, some untoward 
incident ~ ,~ in our country. From the day we 
have ~ ~ ham;! of friendship to Bangladesh, we 

are ~~to ~r something wrong is going to 
happen 1(1,. ~ ~,.n~ I WQUId, like to f"\18ke, ~ 
submission·iI) the Hon'ble Minister of Home Affairs that 
there is no problem in having friendship with them but 
whenever we have done so, some untoward incidents 
have taken place. We kept on offering a hand of 
friendship to our neighbouring countries and they kept 
on indulging themselves in causing disturbances in our 
country under a conspiracy for which we need to 
strengthen our anned forces and equip then with the 
modem weapons. 

Our neighbouring country, Nepal has witnessed a 
change of regime. I would like to request the Hon'ble 
Minster of Home Affairs that a conspiracy against India 
is being ha1ched in Nepal in a very systematic way. 
When Hon'ble l.K. Advani was the Minister of Home 
Affairs during the NDA Government, I had told this fact 

in this House, but it seems that he did not take my 
statement seriously. Nepal Radio broadcasts antj.lndia 
statements. From Nepal fake currency is being pumped 
into the country via Bihar for circulation in other parts 
and Indian Economy is targeted through lSI. 

Madam, Chairman, Nepal has become the centre 
of Maoism. If armed forces are not deployed properly 
on the Nepal border, each and every village of Bihar 
would come under the grip of Naxalism and Maoism. 
IncideoUy, eight districts are presently out of the grip of 
Naxalism. Uttar Pradesh also lies adjacent to Nepal 
border. If strict vigil in not maintained on the border 
then Uttar Pradesh would also not remain free from 
naxalisrn. We have good old relations with Nepal. We 
don't want to strain them, but the new Government in 
Nepal is looking at us with suspicion. Earlier, there was 
not so much suapicion but now they are looking with 
suspicion. 

I would like to conclude my speech after maIdng 
a point to theHon'ble Minister of Home Affalra that 
constitutional rights are being ft9JIarly violated In the 
country. You have also said in the HOUH 1hat 8V8fY 
citizen of the country has" rfghf to go~ In the 
country, he can live there and can eam his 'nv.ntKiod. 
anywhere in the country but the same Is not happening. 
The people of other states, living in Assam, Maharashtra 
and particularfy ·In S'tat8s 'gOverned bY' CongrMa Party 

af& being~~k~. 'fheMirtl$tef of Hdrrie Affall1I; must 
be aware that this country has suttered on account of 
protecting the separatists and terrorists in the form of 
losing the life of Late Smt. Idlra Gandhi. Now, If the 
Government protects such people, another Bhindarawala 
will be bom ... (lntenupt;ons). I am not blaming anyone. 

If I do not express my feelings in the House, before the 
Minister of Home Affairs then what is the use of 
expressing them before the Hon'bIa Member who says 
with grief that he himself is unheard. Therefore, this Is 
the proper place to expf8SS the feelings. 

I would like to urge the Hon'bIe Minister of Home 

Affairs, through you, I that he should pay attention to 
all these issues. I would like to draw his attention 
specially towards the statement given by the Chief 
Minister of Delhi, In which she has said that DeIhl 
becomes dirty due to the people coming from Bihar and 
Uttar Pradesh. " is highly shameful. She Is the senior 
leader of Congress. On the one hand, people" aeIf 
respect gets hurt due to such sta18ment and on the 
other hand If she goes on doing 10, Congreea will get 
finished. With these words, I conclude my speech. 

(English] 

SHRI J.M. AARON RASHID (Perlyakulam): 
Madam, these sorts of words should not be allowed to 
go on record . ... (Interruptions) 

SHRI MADHUSUDAN MISTRY (Sabarkan1ha): She 
had already withdrawn the statement, which wal 
attributed to her. He should not go on repeating these 
things all the time . ... (Jnt~) These words should 
be removed from the records. 
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(Translation) 

MADAM CHAIRMAN: The name will be deleted. 

.... (lnterruptlons) 

MADAM CHAIRMAN: Please don't talk with one 
another. Nothing Is being 18CQrded. 

Shri Anant Gangaram Geste. 

SHRt . AN ANT- GANGARAM GEETi. {Ratnagirj): . 
Madam Chainnan,· Demends·.~f .• ~ .Mini~ .. of Home,., 
Affairs are being di8cussed in the House. While 
speaking in the House on Oefence Budget, the Minister 
of Finance had emphatically mentioned that we are 
spending maximum funds.oo Defence. The Govemment 
should give the amount required for Defence. His role 
is really commendable. After Defence special attention 
is being paid to the Ministry of Home Affairs and it is a 
welcome step. I don't think that there Is any shortage 
of funds for the Ministry of Home Affairs. I raised this 
point here because if we go into the depth of the matter 
of funds spent on Defence and the financial burden on 
the Ministry of Home Affairs, we will find that its reasons 
are the same. The country's security should be the 
topmost priority and it's definitely the priority of any 
Govemment. Since the independence of the country, 
our relations with Pakistan were never good. Since the 
day of our independence, our relations were far from 

:;JOod. There have been many wars between India and 
Pakistan and every time Pakistan launched the 
offensive. We have only defended ourselves. I don't 
want to go into the details. Last war fought was in KargiI. 
Thereafter, the sI1uatlon in the country Is such that there 
are 175 terrorist organisations in the country. Out of 
these, 115 organisations are active in Jammu and 
Kashmir and 60 organisations are operating in the rest 
of the country as mentioned by Prabhunath Singhji. In 
away, we all agree that a proxy war is being unleashed 
against our country by Pakistan. Once, terrorism was 
limited to Jammu and Kashmir only. Now, gradually, it 
has spread it tentacles allover the country • Today, no 
state is insulated from this menace. Although, law and 
order is a state subject, yet in tenns of terrorist indidents, 
the Center and state Govemments should share equal 
responsibilities. Organisations committing subversive 

activities are not limited to anyone state. Unfortunatety, 
now the incidents of Maoist and Naxalite attacks are 
also increaSing. Our east Coast is surrounded by 
Naxalites and now Maoist activities are .aJso~ning 
momentum, A1lthese organization. are~tti~9 supPort" 
and funds from foreigncountries.·'As· Pr~buntthJr ,.". 
mentioned . th·~t NaxaJiteo~anisafion's' budg~ni-ln;'As.'" 
One thousand crores·.So,i'~6~,d . like' to \'f~wthe; "'.i 
attention of theMini~t,y of Home'A#~~'lo~lllii~ 'sdmit"~' 

" _ ",I .~ ~'" ~·-·.i-'J t',t -~.i':-i r.,·,""', -~- ";,~,,-,,.(. ',' :'3,\ ~ .• 

.basic points. Unfortunately, these'tetTOI'iStdrgari~atibtI8''''';''''' 
ar;!! not afrai~to1' the Go~Jrhrh~rrl at"aitttd$~fftftM\rfadti-"" 
th~t ours l~ ~ ~ci~~~igridbLhtrY:\W~'h"av~i6ur'bWR! A'ImY"''"'-' 
and Boarder Security Force, Police is there in all the 
States in the country. We are capable of protecting our 
country, perhaps no other country has the kind of 
capable and brave soldiers as we have. But 
unfortunately the situation today is that we are afraid of 
terrorism and terrorists. Govemment is afraid of them. 
This kind of situation is prevailing in the country. I agree 
with what Mr. Prabhunath Singhji has said that we 
should have good reiations with our neighbour. There 
are no two opinions about it. But if they have malafide 
intentions, and we extend our hand of friendship and 
they are not interested in the friendship, then we have 
to face its consequences. So, for how many years are 
we going to play this drama of friendship despite 
knowing the fact that for years these terrorists are being 
trained and sheltered in our neighbouring countries, for 
how many years are we going to tolerate all this in the 
name of friendship? It is very unfortunate that Parliament 
was attacked and the people who have attacked the 
Parliament, and the terrorist who has been found guilty 
by the Supreme Court has not been hanged. We have 
failed to hang him so far. What kind of a Govemment 
we have? How can we protect intemal security of our 
country? Hon'ble Prime Minister had convened the Chief 
Minister's conference. In the conference Prime Minister 
Stated that the Govemment is also very concerned 
about the intemal security. It means that our Prime 
Minister also admits that situation regarding our intemaJ 
security is worrisome. If terrorists and terrorist 
organizations are not afraid, they will become more 
bolder. Terrorist attacks are taking. place oneatter 
another and we keep extending our hand of friendship 
every time. For how many years we are going to play 
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[Shri Anent Gangaram Geeta) 

the dram of one side friendship? Whether our country, 
our government and Prime Minister need to say that 
there is a limit of tolerance and we will not be able to 
tolerate beyond a certain point. I think, there is a need 
that the Government should give signals to enemies. 
Just now. Prabhunath Singhji was saying that today 
People are afraid, common man is afraid, we had to 
cancel the Olympic Torch Relay a1 several places. What 
kind of situation is this? Stringent law is needed for the 
security of oursetves, the country and the people. Strict 
laws are required for the persons who are involved in 
the activities of providing money and shelter to such 
terrorist organizations. But it is unfortunate that we don't 
even make such laws. A law had been made but that 
was repealed by saying that it was being misused. The 
people, who want to misuse the law. will keep doing 
so. Riots keep happening, the law has been misused, 
is misused and will be so in future, but It doesn't mean 
that we don't make any law for our security. 

17.00 tn.. 

Shall we tie our hands, wha1 kind of a politics is 
this. So, Minister of Home Affairs should reply and 
explain about the problem. 

Madam Chairperson, Another problem in our 
country is of Bangladeshi infiltrators. Proxy war is being 
carried out by Pakistan. I think the situation may improve 
a bit now because the governance of Pakistan President 
Shri Pa1V8Z Mussharaf is gradually shrinking. Elected 
Government has taken over ther&. I think that some 
change. some improvement will come there. But all 
happenings occur under the policies adopted by the 
Government. Today. more than two crore BangaJadesi 
infiltrators are in our country. These are official figures. 
If these are not correct. hon'ble Minister of Home Affairs 
can correct them. The Government provides these 
figures. These figures are given in the replies of 
questiOns asked in the House. The figures we get from 
newspapers are also provided by the Government. 
Today. more than two Cfore Bangladeshi infiltrators are 
in the country and around thirty to forty lakh infiltrators 
are in Mumbai only. Because of them. law and order 
situation deteriorates in the stales. 

SHRillY AS AZMI (Shahabad): Whether they are 
all Muslims? 

SHRI ANANT GANGARAM GEETE: No, we are 
not saying this against the Muallms. Please don't divert 
the issue. 

SHRill VAS AZMI: All the Muslims put together 
will not make thirty-forty lakhl in Mumbai. ... (/nterrupIJons) 

MADAM CHAIRMAN: Please. don't indulge ~ CIOII 

talk. 

SHRI ANANT GANGARAM GEETE: You are not 
aware about the figures of Mumbai. 

MADAM CHAIRMAN: Mr. Geete, Please conckJde 
now. 

SHRI ANANT GANGARAM GEETE: I am jUlt 
concluding. The figures of thirty to forty Iakh which I 
have been mentioning, Include Mumbal, Thane and 
Pune industrial bett, where a number of development 
works are going on. If my figures are wrong then hon'ble 
Minister of Home Affairs can modify them. All these 
persons are Bangladeshis. I am not naming any raIiglon. 
Bangladesh is our neighboring country. But If any 
neighbour becomes infiltrator and s1arts living here 
illegally then it is a crime. " you want to support that 
you can do so. 

SHRilL VAS AZMI: They should be expelled 
immedia1ely . ... (lnterruptlons) 

SHRI ANANT GANGARAM GEETE: That II what 
I am saying. We8lready have so many unemployed 
persos here ... (/ntemIptions) there II so much unemploy-
ment. there is unemployment in our villages, clue to 
which people are migrating from villages to cItIeI. People 
are migrating from one state to another. There is 
unemployment and starvation, there is poverty In our 
country and in a situation like this If we have two crore 
Banglacle8hi infiltrators, it is c:Jangeroua tor us. It certainly 
affects our economy. " can have adva,.. Impact on 
our law and order. " they jndulge in acts of daootty and 
theft. we have no proof againlt them. they have neither 
any resfdence nor any addresl. It can certainly have 
adverse impact on our law and order situation. I would 
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like to say that If strict action is to be taken against 
Bangladeshi infiltrators, it is the responsibility of the 
Central Government. State Governments are ineffective 
in these rnatlers. Hence, State Governments need to 
be assisted thoroughly in this matter. 

Madam Chairman, when bus service for Lahor was 
started from Delhi for the first time, there was NDA 
Government and Shri Atal Bihari Vajpayee was our 
Prime Minister . ... (/nterruptions) I am telling about my 
government also. I am not accusing you only. There 
was NDA Government at that time and Shri Alai Bihari 
Vajpayee was our Prime Minister, we were in power, 
we are constituent party of N.D.A. Even then we had 
warned that by starting bus service for Lahore, you are 
In a way openly encouraging terrorism. 

Amarnath Yatra was attached at that time. As the 
Bus went there, Amarnath Yatra was attacked. I am 
afraid that we 'have started New Rail Maitri Express and 
SamJhauta Express, it has been started in Bangladesh, 
whether It is being given as a permit or whether you 
are allowing for 2 crore infiltrators to become 5 crore 
very soon ... (Jnterruptions). If you hold those people 
responsible then It Is a matter of those countries, it a 
not a matter concerning our country ... (/nterruptions). 

MADAM CHAIRMAN: Geete Jee, yow please 
conclude. 

SHRI ANANT GANGARAM GEETE: Madam, If this 
is a mistake. you ask the people who have made 
mistake. If you accept it, accept it openly that you have, 
made a mistake and that is why Bangladeshi infiltration 
has become a big problem. It is a problem for entire 
country. Delhi is also reeling under the same situation. 
There are not lesser number of infiltrators in Delhi. There 
are more than 3 lakh Infiltrators in Delhi also. Whatever 
be the figures, the Government must have figures. 
Government can give information in this regard, there 
are more than 3 lakh Infiltrators in Delhi. Situation is 
the same in Kolkata and Assam. The same situation 
exists in every state and on the other hand entire east 
coast is surrounded by naxalites. On the one hand 
terrorism is spreading In every state of the country from 
Jammu and Kashmir to the entire country and in this 

situation our intemal security is weakening day-by-day. 
Common man is afraid he is fearful, his life is not safe 
nowadays. Persons injured in Mumbai train bomb blast 
two years ago are still suffering in hospitals, no one is 
paying attention towards them. What was their fault that 
who went to their workplaces and were returning home 
after joo, business, they were travelling by rail and there 
happened bomb blast in the train. Some lost their hands, 
some their legs, some lost their eyes and a few died at 
the spot. They have become handicapped and are in 
hospitals, what was their fault? What sins they had 
committed that they will remain foreever in hospitals and 
it is happening in every part of the country, theretore, 
Ministry of Home Affairs should take it seriously. 

You may have dismissed law like POTA on the 
ground that it is misused against a particular section. If 
it has been misused against a particular section by 
somebody, Govemment can take action against them. 

SHRill YAS AZMI: Are you referring to Valko? 

SHRI ANANT GANGARAM GEETE: That is what 
I am saying. If any Government has done this you are 
having friendly relation with them. You have given 
example of Vaiko and Govemment is running with their 
support. If Government has made mistake in the matter 
of Vaiko, then why you are with them? If it is misused, 
Govemment can take legal action against them, but it 
doesn't mean that uf some has got injury in his hand, 
you chop off his hand, this is not a treatment, if 
somebody is ill provide him some treatment. Why are 
you repealing the law? Presently, we need most 
stringent law and unless terrorists have fears in their 
minds, they would reach our homes, our Parliament and 
Delhi. They stayed here for two months, terrorists had 
staying here for two months, this is the reply of the 
Ministry of Home Affairs. When action was taken against 
these terrorists, when these terrorists were arrested, it 
was revealed that they were in Deihl for two months. 
Where did they stay? In whose house did they stay? 
Who provided them shelter? Who provided them 
vehicles? who fed them? Who provided them money? 
Are" those people not responsible for it? 

Whether only those five terrorists are responsible 
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(Shri Anant Gangaram Geete] 

for it who attacked and got killed'? Where did they stay 
for two months? Under which law action against those 
people will be taken, in whose houses these terrorists 
stayed? Since POT A has been repealed, In a way we 
have given freedom to the terrorists of this country to 
blast bombs wherever they like and so law like POTA 
is required and it should be brought back immediately. 
Strict action should be taken against Bangladeshi 
infiltrators. Each and every infiltrator should be driven 
out of the country. Until and unless the Govemment 
takes strict action against them, there wi11 be no end 
of terrorist attacks threat to our intemal security will 
remain there. It will not improve by giving data. So I 
would request the Minister of Home Affairs to pay 
attention towards these basic things. Pakistan was never 
a friend in the past, nor it will ever be in the future. In 
the name of friendship Pakistan has always betrayed 
India and it should be kept in mind. 

MADAM CHAIRMAN: Each hon'ble Member should 
please try to conclude In five minutes. It is a fact that 
1his is an important topic, even then, there time limit 
should be kept in mind. 

Shrimati Paramjit Kaur Gulshan 

SHRIMATI PARAMJITKAUR GULSHAN (Bhatinda): 
Whenever a Member from Punjab is about to speak, there 
is shortage of time. I don't know why? 

MADAM CHAIRMAN: You please start. 

[Translation1 

·SHRIMATI PARAMJIT KAUR GULSHAN 
(Bhatinda); Thank, you, Madam. I rise to support the 
Demands for Grants under the control of the Ministry of 
Home Affairs for 2008-09, on behalf of my party Akall 
Oal. However, there are certain points that I would like 
to bring to the notice of the Hon. Home Minister. Many 
Hon. Members have spoken about terrorism and 
terrorists. But, I would like to draw the attention of the 
Members of this august House towards another facet 
of terrorism. I am sorry that no Hon. Member said 

anything on this aspect of terrorism. Whenterrorista 
wreak havoc on the infrastructure of the country, we 
can rebuild the infrastructure with the passage of time. 
However, once the psyche of the women folk of the 
country is scarred, it is scarred forever. Women are at 
the receiving end of the violence unleashed by terrorists 
and criminals. 

Today, women are not safe and secure In our 
country. Women are being raped wtth Impunity. Young 
school girls are being molested and raped by their own 
teachers. Women tourists from foreign countries are 
being raped and murdered. It is a matter of shame tor 
the entire country. Women labourers working In the fields 
are not safe. Glrt-students are not safe. Women are not 
safe at their work-places. Atrocities are being committed 
on women throughout the country. I appeal to the Hon. 
Home Minister to take stringent action against such 
criminals. A woman who has been raped is stigmatized 
by the entire society. Her psyche is acarred. The entire 
society looks down upon her. I appeal to the 
Govemment to frame strict laws to check the crimes 
against women and to give exemplary punishment to 
the criminals. Criminal elements go scot-free in our 
country. They are not brought to book. Young men from 
the influential and affluent sections of society are 
involved in these heinous crimes. Many a time, the sons 
of our police officers are also invotved in these crimes. 
The need of the hour is to provide capital punishment 
to these criminals. Onty then can we rein in these crimes 
ageist women. 

I am a woman. So, today, I will highlight the 
problems faced by the women. It is the responsibility of 
the Home Ministry to provide safety and security to the 
women folk of this country. However, the Home Ministry 
has miserably failed to do so. 

There is another issue that demands our Mriou8 
attention. Female foeticide Is on the rise in our country. 
Crores of rupees have been earma~ in the Budget 
of this year for the weHere of women. But, mere 
allocation of funds cannot solve this problem. L.akhs of 
cases of female foeticide are taking· place In private 
nursing homes across the country. The Qovemment haa 
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tumed a blind eye to this problem. I appeal to the 
Government to enforce the various laws in this regard 
and check this menace at the earliest. The judiciary 
should be directed to give exemplary punishment to the 
criminals who Indulge in this heinous act. 

Drugs, narcotic substances and intoxicants are 
being smuggled through the porous borders of our 
country. Young men, who 81'9 the future of the country, 
are getting addicted to drugs. Heroin and other such 
drugs are being smuggled with impunity thrOUgh our 
borders. BSF and army 81'9 deployed on our borders. 
How then are these drugs finding a way into our 
country? Why has the Govemment failed to check this 
menace? It seems as if some of our police-men and 
personnel of BSF and army are hand-tn-glove with these 
drug-peddlers and smugglers. Young men from the 
influential and affluent families are involved in this illegal 
trade. Drugs and intoxicants are being recovered even 
from the poJice-stations. Several SSPs, SPs, DSPs and 
SHOs are involved In this murky affair. Sadly, the 
Govemment has decided to look the other way. Even 
chemist shops are openly seiling these intoxicants. The 
menace of drugs will wreak havoc on our future 
generation. The Govemment must come down on these 
activities with a heavy hand. 

I 
Madam, anti-Silch riots took place in 1984. Innocent 

Sikhs were butchered. However, those involved in such 
heinous acts were allowed to roam scot-free. Many 
innocent Sikhs had to migrate to foreign countries to 
escape police atrocities. But the Govemment put their 
names in a 'Black-list'. The names of these black-listed 
men have not been made public by the Govemment. 
These innocent people have been forcibly exiled from 
their country. These people want to visit their mother-
land. I urge upon the Hon. Home Minister to make public 
this 'Black Iisf of people. The names of these innocent 
men and women should be removed from this 'Black 

IIsf. 

Madam, I thank the Govemment for starting the 
Amrttsar-Lahore bus service. However, most of the 
times, majority of the seats in this bus are va~t. 
People have to run from piUar 10 post 10 get visas In 

DeIhl. People have no time to spare for the bureaucratic 

red-tapism. So, a visa-office should be opened In 
Amritsar. Only then will the people of Punjab benefit 
from this move. Also, granting of visas should be made 
easy. 

Madam, the Punjab Govemment has opened a 
N.R.1. wing in Punjab. Many N.R.!.s visit India. They 
marry women from India. However, many a time, they 
go back to the foreign countries leaving behind their 
brides in India. There is no one to take care of such 
unfortunate women. So, the Punjab Govemment has 
taken the initiative in this regard. There is a proposal to 
start a special wing comprising of police-women. This 
wing comprises of police-women. This wing will tackle 
the rape cases and cases pertaining to N.R.!.s where 
women are involved. This is a commendable step taken 
by the Punjab Govemment. I appeal to the Central 
Govemment to open a special wing comprising of police-
women at district level too, so that confidence is instilled 
in the women-folk of the country and timely justice is 
provided to them. 

Madam, sometimes, people lose their passports. 
while they are on a visit to a foreign country. They 
approach the Indian embassy for a new passport. 
However, It proves to be a very lengthy and cumbersome 
process. Many a time, people have to wait for their new 
passports for six months or even an year. I appeal to the 
Govemment to make this process easy. so that people 
are saved fro¥1 such an inordinate delay. 

Madam, I have a very important question for the 
Hon. Home Minister. I seek an answer from him. This 
is what the common man says: Why is it that the 
thieves and criminals start ruling the roost and commit 
crimes with impunity when the Congress Party Is in 
power at the centre or in the states? During the time of 
the erstwhile NDA Government. things were under 
control. But, whenever a Congress Govemment is in 
power, such shady elements go scot-tree. This 
encourages and embo/dens them further. I seek a reply 
from the Hon. Home Minister. Thank you. 

SHRI KIREN RIJIJU (Arunachal West): Madam 
Chairperson. I rise to participate In the discussion on 
Demands for Grants of the Ministry of Home Affairs. 
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[Shri Kiren Rijiju} 

Before saying something, I would like to make a 
comment that our Home Minister is a little bit strict 
whereas the Cabinet Minister' is somewhat weak. I 
would give a logic for the same also ... (/nterruptjons). 

Why cannot I say so. I would give logic as to why I 
said so? I approached the Home Ministry and met the 
Minister and his officials many a times, but no action 

was taken. About inaction, I would throw light here l&tor 
on. Frrst of all, when we talk of intemal security, the 
border areas of our county should be weft proI8cI8d. 

Particularly, at the whole of Eastem border area. neither 
there is any check post nor any fencing. There Is no 
check over the movement. If you take media, ParIamen-
tarians or Committee there, you can move about freely 
without any restnction. I had gone there leading a group 
and found that given the situation there, our country 
appears not to be safe in any way. I would like to 
mention something which has come to my notice and I 
would like to say with your permission that some 
Bangladeshi Organisation has given a statement about 
a political party in India that is the favourable one for 
the Grea18r Bangladeshi design. 

[English] 

IncidentaDy and unfortunately that political party is 
the Ruling Party of India today. 

[Translalion] 

This is the situation. We have been hurt by the 

decision you have taken regarding withdrawal of the 
statement given by the Minister of State in Rajya Sabha. 
When the COIT8Ct figures of the Bangladeshi infiltration 
into the North East, Assam were presented, it led to so 
much of pressure that 1he statement had to be withdrawn. 
This is a wrong move. This is a matter of concern and 
this is not a political issue. Every political party should 
be concerned about the issue. I assume that anybody 
coming from Bangladesh does not vote for BJP. We do 
not look at somebody also from the religion point of 
view. Somepoiiticail party is ge1Iing the pIiticaI benefit 
from the same. This ts a serious probIem,therefore, I 

am mentioning It. I am not talking on this issue for the 
first tim •. I have spoken on the lsaue a number of times. 

Naxalism. red corridor has been talked about. 
however, I think that the bigger threat Is from the 
emergence of Green canidor in the North East and 
Bengal, It Is equally dangerous as the red corridor Is 
considered. You have given the statistics that In Assam 
in the year 2007. 

[English] 

There Is a spurt in violent activHy In Assant 

[Translation] 

Especially, there have been many incidents of 
bomb blasts. When there is a blast In Hyderabad, in 
Maharashtra the Prime Minister, the Home Minister and 
all such people reach there, but when there is a bomb 
blast in the North East, it' finds mention in a small 
column in some comer of the newspaper, nobody has 
the time to go there and to see that such incidents are 
taking place there and that it is also a part of India. 
The Home Minister Is a very learned person. It Is also 
necessary to be effective aJongwIth being leamed and 
what steps are needed for being effective have been 
mentioned by all the members. 

The second thing which several members have 
mentioned is [English] the nexus between the politicians 
and the ultras [TranslBtion] this is a very serious matter. 
The Army Chief has himself said that the transactlon of 
so much of money has taken place in the name of Chief 
Minister of Manlpur. I am not saying this, it Is there in 
the official statement of the Army Chief. Besides, Assam 
has found a mention and when the nelNlof a Minister 
in Tripura with the Naxalities was revealed, he had to 
resign. So, I would like to make a special request to 
the Home Minister for setting up a CommissiOn a It may 
be Judicial Commission or a CommIssion of any level. 
A complete Inquiry should be conducted as to 

[English] 

who are tho •• politicians, partlcularty In the 
Government having diI8ct contact and nexus with the 
ultras? 
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[Translation] 

It should be done otherwise what is the use of 
our discussion. Those in the power are themselves 
giving support to its. All activities against the country 
are commencing right from there. This is a very serious 
issue. Therefore, this would be my demand. 

A junior colleague of the Home Minister, who has 
been the former MP of Arunachal Pradesh and who was 
a Congress leader used to speak strongly against 
terrorism, was himself shot in the chest with 17 bullets 
of A.K. 47 in his own house. Why did it happen? What 
has happened in this case till date? How far the inquiry 
'in this regard has progressed? He was your Congress 
leader and a very nice man. He died in Arunachal 
Pradesh three months back. We have, over the years 
repeatedly said that do not ignore those States which 
are peaceful. That State wHi be ruined where the people 
begin to move with A.K. 47 rifles. Our fear has become 
a reality today. Arunachal Pradesh used to be known 
as island of peace in India. Terrorism has found its 
presence there. Over the years, we have asked to curb 
it, 

{English] 

it was known as the island of peace, be cautions, 
take precautionary measures. I 

[Translation] 

But nobody is there to pay heed to it, yoU have 
thrown It Into the hell of terrorism as well. Someone 
should take its ..aponsibIIity. Recently, forty-fifty children 
were taken away to Bunna. Home Minister, Sir, when 
you give reply, please state as to how many children 
out of them have come back and how many are yet to 
return? Do tell this. 

I would like to tell that unlike other ministries, the 
reply of which we receive in four five days, whenever 
someone among us writer a letter to the Home Ministry, 
there 18 no time frame regarding giving the reply and 
aometimes some of the letters do not receive any reply 
at all. When this is ~e state of affairs in Home Ministry, 
what will be the fate of the country? When we as 

Members raise issues in this House, the reply in this 
regard is received after two or four months. This should 
be streamlined, made effective and the reply should be 
given at the earliest. MInister Sir, you are so senior, If 
you don't run your Ministry effectively, the security of 
the country will be a mammoth task for you. 

I would like to speak on Police modernization. 
From here, you say that we have provided a huge funds 
to the states. When we discuss this issue with states, 
we areinformed that we don't have money even to 
purchase vehicles. I would like to tell you that I bear 
the expenses of petrol for the Police Escort Vehicle 
provided to me. What for the Ministry and the 
Govemment is there? I have written so many letters to 
the Ministry but no reply has been received and no 
action has been taken. I am expressing my pain and 
the reality, therefore, I'm speaking so. If your attitude 
remains the same, it is not a good indication. 

MADAM CHAIRMAN: Please conclude. 

.SHRI KJREN RIJUU: Madam, I am speaking on 
the points only, not giving the speech. Besides, Police 
modernization, its conduct should also be considered. 

{English] 

I am not gOing to talk on the issue. I am talking 
on the point. 

[Translation] 

I am talking about Olympic torch. Tibbetan women 
staged a demonstration in Delhi. Delhi Police directly 
comes under Home Ministry. The male police personnel 
beat ~ with batons and today they are detained 
in Tihar jail. What can be more shameful than this? 
Madam, you can understand. There should be female 
police to handle the women. The scene of male 
policemen beating with batons is not WOI1h watching, 
they are still in T1har jail. This is a democratic country. 
There should be full right to organize a peaceful 
demonstration. 

Now, I come to the developmental point. Today, I 
asked the Telecom Minister also that when we go to 
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the border areas of North-East, the mobile service of 
the neighbouring country suddenly starts operating and 
mobile service of our country is not available there. The 
logic given is that it is 

[English) 

on security grounds. For your own purpose why 
are you punishing the innocent People? You can have 
a better equipment. You can intercept with various 
means. We have got technology. 

We have got technology but you are not able to 
do that and you are punishing the local people. 

(Transla6on1 

Even roads are blocked at several places. Roads are 
being blocked in the age of satellite, but you are 
watching the live telecast through GoogIe Earth. Mr. 
Home Minister, you are very senior and therefore, I 
would request you to hold an enquiry immediately in 
such matters of norlh-east. 

Language also come under the jurisdiction of 
Ministry of Home Affairs. I would like to say that Bhoti 
language is a very ancient language. Several times 
requests have been made tor its recognHion. So far as 
its screptures are concerned, nothing is left. Ramay&n8, 
Mahabharata etc. which used to be written in Pall script 
have been written in Bhoti script also. Now, we have to 
I'8fer to BhotI script for knowing Indian history. It is a 
very rich script and time and again we have asked for 
its introduction, but you are not giving any pcsi1ive 
response in this regard. Therefore, I request the Ministry 
of Home Affairs to ponder over it. Thank you very much 
for giving me an opportunity to speak. 

[English) 

SHRIMATI JHANSI lAKSHMI BOTCHA (BobbiJi): 
Madam Chairperson, I thank you for giving me this 
opportunity to speak on the intemal security situation 
which is of vitaJ impoftance to all of us and it is part of 
the Demands for.Grants, 2008-09. 

I will confine myself to my State, Andhra Pradesh. 
So far as naxal violence In Andhra Pradesh is concerned, 
the number of incidents have come down from 310 In 
2004 to 34 in 2007. Therefore, we can see that the 
Govemment is able to contain naxal violence In Andhra 
Pradesh. I congratulate the UPA Govemment and the 
State Government of Andhra Pradesh for controlUng it 
but still, there are some sporadic incidents. 

Development and peace go hand-In-hand. Good 
internal security situation will definitely foster faster 
developmental activities. Here, I want to stress that 
intemal security depends on the extemal situation and 
world events, especially peace in our neighbouring 
countries. We all know that events and non-events In 
our neighbouring countries are having their impact on 
the internal security situation in our country. Fortunately, 
the communal situation remains under control but 
unfortunately, the terrorists are setec:tlng soft targets. To 
check this, our country should evolve a zero tolerance 
policy towards all terrorist activities. The Incidents of 
crime per one lakh population of our country is as low 
as 455.8 and out of this, serious assautt account to 
24.6. In 2007, incidents of tenorist violence increased 
marginally. casualties of police personnel and ctvIlians 
decreased by 9.6 per cent. There have been three major 

Incidents of bomb blasts In Hydetabad and Lucknow. 
Many precious lives have been lost In these bomb 
blasts. What Is happening is that Bangladeshis are 
infiJtrating into India and mingling with the local 
population. After sealing c:kMn, without creating any kind 
of doubt, they 818 indulging in terrorist acttvtties In our 
country. Many Bang/ad88hI8 .,. staying In India Illegally. 
They have to be detected and deported to fhetr country 
immedlatety. The Home Ministry ahouId Il1o undertake 
a survey of foreigners who are CMfIIIaytng in·OUI' ooun1ry 

after the expiry of their visU and suitable action Ihould 
be taken against them. Participation of local community 
leaders should be enUIt8d to help prevent terrorist 
activities. 

In America, after 9/11 terrorist attack, no other 
major incident had taken place because of the 
unprecedented security measures taken by them. But 
In our country, tenorist attackt 818 taking pIaoeregu/al1y, 
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one after the other. Our Govemment also should take 
new and innovative security measures. Our people also 
should adjust to the new security environment without 
blaming the security officials. The Govemment also 
should take steps to fill up vacant posts in the police 
organisation. The Ministry also should pay attention to 
the modemisatlon of the police force. There should be 
effective coordination among the State police forces. The 
Government should strengthen the investigation 
capabilities of the police force by imparting advanced 
training. These measures will help in containing the 
naxalite violent activities, which is the Single most 
rampant challenge for intemal security. This investment 
is necessary and essential if we need to tum the tide 
in favour of the Govemment. 

We all know that our borders with our neighbouring 
countries are porous. The fencing of borders should be 
completed. Recently, Parliament had passed the 
Sashastra Seema Bal Bill to guard· our borders with 
Nepal and Bhutan. I congratulate the hon. Home Minister 
for creating this force. 

The Govemment should check the flow of funds 
from abroad to the terrorist outfits through hawala 
transactions. 

Women constitute half of our coulltfY's population. 
My hon. Colleague also made a mention of it while 
delivering her speech. Most of the vtoIent activities are 
tafgeted at women and weaker sections. Now, it is high 
time to control crime against women. I demand that at 
least one women police station should be set up in each 
assembly constituency. There should be a mandatory 
provision to increase the number of women staff in each 

police station. 

For increased emergency response, I demand that 
double the number of fire stations should be set up in 

each assembly segment. 

I also request to allocate more funds to control 
cyber crime, which is spreading like a wild virus and 

affecting internal security. 

The poIioe-<:itlzen interaction forum should be given 
a legal sanctity to improve the coordination between the 

people and the pOlice. The ultimate solution for these 
activities is socio-economic development. 

I congratulate the UPA Govemment for implement-
ing various schemes, like the Prime Minister Gram 
Sadak Yojana, NREGP, National Rural Health Mission, 
Serva Shiksha Abhiyan, Integrated Child Development 
Service Scheme and various income generating 
schemes of rural development. The implementation has 
to be done in a systematic and qualitative manner. It 
also needs closer monitoring. 

To conclude, I want to stress on the development 
activities under Indiramma Programrne(lntegrated Novel 
Development Activities in Rural Areas and Model 
Municipal Areas). A comprehensive development 
programme on housing, social security, health, 
infrastructure, education, etc., is bringing good results 
in our Andhra Pradesh under the dynamic leadership 
of our hon. Chief Minister, Dr. Y.S. Rajasekhar Reddy. 
If the coordination is taken to a higher level, I am sure, 
the terrorist and naxal activities will be greatly contained 
and the intemal security improves and a conducive 
atmosphere for development will evolve. 

With these words, I support the Demands for 
Grants of the Ministry of Home Affairs. 

SHRI ILYAS AZMI (Shahabad): Madam chairman 
thank you tor giving me an opportunity to express my 
views on the Demands for Grants of the Ministry of 
Home Affairs. Earlier, I did not want to speak, but the 
way my one or two colleagues indicated that MusUm 
organizations are responsible for terrorism. 

MADAM CHAIRMAN: I don't think anyone has said 
that. 

SHRI ILYAS AZMI: It is not a good Sign tor our 
country and the society. I would like to remind them 
that during the last one year, all the arms and 
ammunitions seized from Uttar Pradesh to Tamil Nadu 
have been seized from organizations of RSS Parlvar 
and maximum arms and ammunition have been seized . 
from Maharashtra. (Interruptions) 

SHRIMATI KARUNA SHUKLA (Janjgir): Your 
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allegations are baseless. RSS is an organization which 
serves the country, it is not a terrorist organization. 
... ( Intenuptions) 

SHRlllYAS AZMI: They are the real terrorist. Who 
raise fingers at arrested ... (lnterruptions) They are all 
RSS people. It is also there in the Fact Finding Report 
... (/nterruptions) 

MADAM CHAIRMAN: Don' mention the name of 
any organization time and again. Just say your point. 

SHRIMA n KARUNA SHUKLA: Sangh people are 
the people who serve the country . ... (/ntemJptions) 

SHRilL VAS AZMI: The persons arrested in 
Parbani and Nanded were all RSS people. It is a fact 
... (Interruptions) 

MADAM CHAIRMAN: You just say your point. Do 
not mention the name of any organization time and 
again. 

SHRilL VAS AZMI: Trials are being run against 
them in a number of courts and in Raibareli court, one 
person named Raja Ram was arrested and I forgot the 
name of other person who was let off, because he was 
not a Muslim. Had he been a Muslim, then perhaps he 
would have been associated with terrorist organization 
la8hkar-E-Tayyaba ... (lnterruptions) Not one or two but 
six bombs were seized from him. RSS persons were 
arrested in Nanded and Parbhani...(/nterruptions) 

SHRIMATI KARUNA SHUKLA: They were all 
Muslims, no one was from Sangh. 

MADAM CHAIRMAN: Karunaji, speak only when 
your tum comes. It is not fair to interrupt in between. 

SHRI DEVENDRA PRASAD YADAV: Her 
interruptions should be deleted from the record. 

SHRlllYAS AZMI: Faked beards, caps. arms and 
ammunitions were seized from the Maharashtra office 
of Bairang Dal. It is not their Government there, but 
Congress Party is ruling there. Despite seizure of huge 
explosive material from there, they were not booked 

under ..cOCA and they were let off after routine 
interrogation. There came a ahameI88a ataternant from 
the Home MInister of that state1hat they were anested 
and RDX was also seized from them, but they were 
not Involved In terrorist actMtIes. Had 1heIr names were 
Alit, Iqbal or Ilyas, then they would hav-sted. It is a 
mater of shame for the Government of Maharashtnl that 
In Its view no one was considered as terrorist. 

There have been discussions here about the 
infiltration from Bangladesh. I am strongly against 
infiltration. As a member of BSP, as Ilyas Azml and on 
behalf df Muslims, I would like to say to the hOn'ble 
Minister· of Home Affairs that if he has got any figures 
or information that two or three crore BMgladeshi are 
living here, leave alone that even If there 81'8 two-tour 
or five, ten, I would only .... to whom lilt now you exlllnd 
your hospitality is perhaps now planning to leave the 
country. ...(IntemIptions) 

SHRIMATI KARUNA SHUKLA: It Is not fair to p888 

such a comment on Tasllma Nasreen ... (lntenuptions) 

MADAM CHAIRMAN: You please do not Interrupt 
time and again. You can speak, when your tum comes. 

SHRI IlYAS AZMI: If I quote even one page of 
her book, the House will not be able to tolerate that. 
... ( Interruptions) 

MADAM CHAIRMAN: Please don't Interrupt. Your 
point will not be recorded. Speak only, when you will 
be asked to speak. 

... (lntMruptJons) 

SHRI flYAS AZMI: You like onty two persona. One 
Is ... • you don't like any other MuatIm except them 
... (/nterruptions) 

MADAM CHAIRMAN: Mr. Azml, Pte ... conctude 
now. A number of members want to speak. 

SHRilL VAS AZMI: I have not even started. They 
are clsturblng me. I win conclude In two mInutII. I would 
like to make a submission to the han".. MInister of 
Horne affairs. Do tell this House, If you have figures 
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with you, if you have the knowledge of presence of such 
a number of Bangladeshis here. If they are here then 
why havn't they been deported? I fully agree that any 
infiltratOl' be it Bangladeshi or Pakistani or Chinese, they 
should be deported. I. as a representative of Indian 
Muslims, am saying that I endorse it but those who 
make false charges should be given strict punishment. 
I, as a representative of Indian Muslims, endorse it but 
those who blame without base should be given bigger 
punishment. He said that there are 40 lakh Bangladeshis 
in Mumbai. I say that total number of Muslims in Mumbai 
is not 40 lakh let alone the number of Bangladeshi 
Muslims. Total population of all the Muslims in Mumbai 
will not reach 40 lakh. 

Second thing I want to say about Nepal. Our 
brother Yogi Aditya Nathiji is not present here at the 
moment. I say that these people .... want to convert a 
secular country like India into a Hindu Rashtra. A Hindu 
rashtra was there in our neighbourhood but the local 
Hindu citizens rejected that and espoused Maoism. I 
ask as to what is your problem. Ours is a democratic 
nation, we should welcome the decision of Nepalese 
people and try to have better relationship with the 
present Government. Hon'ble Minister of Home Affairs, 
we should not repeat the same mistake in Nepal which 
we had committed with a friend like Afgha~istan in the 
past when Russian empire captured that country and 
we ..... We supported capture by another country. Today, 
Americans.... have captured it and how shamelessly 
we ... • are supporting Americans, this policy is not good. 
We should not repeat the same mistake in Nepal which 
we have been repeating in Afghanistan. We, even today. 
should support the real representatives of Afghani 
people, but.. .. America calls them terrorist and we twenty 
times ... • calling them terrorist. Tomorrow. they are also 
going to be in power in Faghanistan, therefore, we 
should increase the number of our friends not the foes. 
You should not call anyone terrorist just because 
America is calling them so . ... (/nterruptions) 

In the interest of the country, I want to say that 
you should not get carried away by whatever they are 
saying about Nep~1. Instead you should try to make 

·Not recorded. 

better relationship with the people and Government of 
Nepal while giving respect to the decision of Nepalese 
people. Afghanistan Is our neighbour and we should also 
reconsider our policy towards Afghanistan. We should 
stop supporting middlemen and sycophants of America 
and develop relationship henceforth with those who will 
come to power there tomorrow. We are a democratic 
nation and time and again it is being said that POTA 
has been abolished. If terrorism could has been stopped 
just by draconian laws then T ADA was ten times more 
draconian than POT A. T ADA created thousands of 
terrorists and failed to check terrorism. If terrorism could 
have been checked through laws and internal security 
could have been achieved through justice, then it could 
have been a better thing. The terrorism will die on its 
own, the day we start treating everyone without 
discrimination from Brahmin to Shudra, Hindu-Muslim-
Sikh-Christian. Those who have been disillusioned from 
justice and they feel that they could not get it because 
of their caste, religion or economic status, suct. misled 
people should be given justice. A rebellion is always 
born because of unjustice and they are called terrorist 
by us, they all are byproduct of social injustice. You 
can strengthen the internal security by establishing rule 
of law in the society. A gun cannot be answer to another 
gun. You can never strengthen the internal security of 
the country by adopting the policy of bullet for bullet. 

Madam, I want to say few more things but there 
is a time constrain, therefore, with these words I 
conclude my speech. 

{English] 

PROF. M. RAMADASS (Pondicherry): Respected 
Madam. I rise to support the Demand for Grants of the 
Ministry of Home Affairs. This Demand is tully justified 
in terms of the functioning of the Ministry of Home 
Affairs. There are 10 Demands under which the Ministry 
of Home Affairs is seeking the approval of the" House 
for an expenditure of Rs. 29,820 crore. You know that 
this Ministry is discharging a number of onerous 
responsibUities which cannot be or whose results cannot 
be so easily quantified. It is easy to blame the 
functioning of the Ministry rather than giving concrete 
suggestions. You know that this Ministry is involved in 



663 Demands for Grants (General) APRIL 21, 2008 (2001-09) 884 

{Prof. M. Aamadass] 

the maintenance of internal security, management of 
paratnilitaly forces, border management, Centre-State 
ralatlons, administration of Union Territories and disaster 
management. Currently, the Ministry is implementing 22 
very important schemes which have the potential of 
augmenting the capacity to maintain the internal security 
and the law and order situation in the country. 

So, for the implementation of these schemes, we 
require this amount of money which represents 
considerable increase over the last year. Therefore, I 
submit that this House must approve the expenditure 
sought by the Ministry of Home Affairs. One of the 
important subjects under the Home Ministry is the 
administration of the Union Territories. There are seven 
Union Territories in the country today-five without 
Legislatures and two with Legislatures. One such Union 
Territory is represented by me, that is, the Union 
Territory of Puducherry. Therefore, as a lone elected 
Member of this Union Territory of Puducherry. I would 
like to indicate some of the unresolved Issues ot Union 
Territory of Puducherry to the attention of the Home 
Minister. 

This Union Territory was liberated from the French 
Rule in 1954. It was brought under the ambit of the 
Union Territories Act, 1963. Now. the Union Territory of 
Puducherry, unlike Lakshadweep, the Andamans and 
Nicobars or Chandigarh, has got an elected Assembly 
with 30 Members. These 30 Members sit in the 
Assembly and they pass legislations. But, the pity is 
that even before the legislation is presented to the 
Assembly, they have to get the vetting and approval of 
the Ministry of Home Affairs. They are the elected 
representatives of the people. The people's powers vest 
with the Legislative Assemblies, but we have been 
asked to get the approval before that. Even after that, 
there is no guarantee that it will be approved by the 
Home Ministry. A very pitiable situation politically and 
an untenable situation is prevailing. Then, if it is a Union 
Territory without a Legislature, the things are different. 
But, we have a legislature, but for everything, the 
Lieutenant Govemor is responsible and the Ministry of 
Home Affairs is administering. Therefore, I would plead 

with the Home Ministry that· you should give us more 
powers consistent with the political dogmas, . political 
philosophies of democracy, because democracy can be 
enshrined only when elected people get the power. 
Therefore, I would urge upon the Home Ministry to find 
our ways and means of devolving more of political 
powers to the Union Territory of Puducherry,admin/s-
trative powers and the financial powers. Then, when the 
time comes and when the situation is ripe,· please think 
of giving us more and more POwenlSO that we are 'abIe 
to live as an independent unit within the Govemment 
of India. 

18.00 hrs. 

The second issue is with regard to the local bodies. 
The local body representativ~s met the hon. Home 
Minister and explained their plIght. Puducherry was the 
only Union Territory where the local body elections were 
not conducted for 38 long years and these elections 
were conducted only In 2006, but nEicessary powers, 
functions, functionaries and funds have not yet been 
devolved to the local bodies. This Is also a serious 
democratic question In the Union Ten1tory of Puducherry 
which must be addressed by the Ministry of Home 
Affairs. 

The thirtf'Point is, Pondlcherry CIty, the CapItal city 
of the Unionl'erritbiyot PudtJch8ny is one of the most 
dynamic cltIet'lnour cool1try'and 1hjre'are a number 
of people wh(i"COrtT& to Puduchenyand say that this is 
one of the ftri~stCities ln1fleeountry.· SmafI is beautfful 
is amply p~:ln 1fle.eHy of~udu'cherry, but this etty 
has been ke!3ras a>~l class City for a very long ttme. 
In terms of Ufbantsatlon, 'the ·UnionTerritory of 
Puducherry /s having 64p.r cent Of 1tIe peopIe·1ivfnG jn 

urban areas. whiOO is the 4th position In the ail India 
•. !O! :". 

level. 

MADA'''CIiAtRUAK; Prot. Ramtdaa8, please take 
your seat for'i-minute.StlU thete are 15 to 16 members 
who want to' -.akln this'debate. 

·,?f!'C .,.,. 

(rrans1ationJ"<." 

Everyone please conckXte whlthin'2-3 minutes. We 
will extend iht·time·ofthe House but 8V~ should 
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kindly mind the time limit and conclude within 3-4 
minutes. The time of the House is being extended till 
conclusion of the debate but Members are requested 
to be brief. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
PAWAN KUMAR BANSAL): Please allow those 
Members who wish to lay their speaches. 

MADAM CHAIRMAN: If anybody wants' to lay his 
speach then he is welcome to do so. 

Prof. Ramdass, you may please go ahead now, 
but please conclude within two minutes. 

PROF. M. RAMADASS: Madam, Puducherry city 
is one of the most urbanized cities in the country today. 
The Standing Committee on Home Affairs which visited 
Puducherry unanimously recommended that Puducherry 
should be conferred with B-2 status and the Sixth Pay 
Commission Is also concurring with this view. Therefore. 
the Home Minister must immediately make arrangements 
to declare Puducherry city as a B-2 city. 

There are about seven tribal communities in the 
Union Territory of Puducherry living het~ for more than 

" ", '<. I 
100 years, but tl:leSi!communities ~~\(e not been still 
recognized as .S<:hed~edTri~S. We ri~~ made several 
representations ~d, we ,t\av.egiveIlauIDentic evidence 
even to the, R~istrar,<3en~raIof IJ:Idi~~~"It no action has 
been taken. As a; ~ult, these peopl.E3,31re languishing 
without the benefi, ts entitled to them ast~~1 communities. 

. . ' 
So, these communities sholJlq ~, recognized as 
Scheduled Tribes immediately. 

Madam, as you know, tsunami st'i'Uck in 2004 and 
the fishermen of the Union Territory of Puducheny weN 

one of the, most affected .Iot, put :~ .. en today the 
Govemment of Puducherry' has rwt" C9nstructed many 
houses and only the NGOs, haveOQllstructed some 
houses. So, all the money that has been given to the 
Union Territory must be translated in terms of action by 

providing houses, to them. 

The next point iS,the financial resources given by 

the Home Ministry consist of two parts, one is Non-Plan 
Gap Grant and another is Plan Grant. The Non-Plan 
Gap Grant is reducing year after year. With regard to 
the Plan assistance, the Home Ministry has asked us to 
borrow from the market which is very difficult for the 
Union Territory Administration. Therefore, as in the past, 
90 per cent of the grant must come as Plan Grant. Then, 
Swadesi Cotton Mills aDd Barathe mills of the NTC have 
been handed over to the Union Territory and we have 
to pay Rs. 38 crore for that. but the release of that 
amount is also pending with the Ministry of Home Affairs. 
So, this has to be released soon by the Govemment of 
India. 

My last point is, Karaikal district ·ha~ now been 
declared as a district recently and we have to create a 
lot of infrastructure for the social and economic develop-
ment of this area. So, I would request the Ministry of 
Home Affairs to grant as much money as possible under 
the Backward Regions Grant Fund. 

Madam, administration of Union Territories is the 
responsibility of the Home Ministry. So, it must take into 
consideration these unresolved issues which are pending 
for a long time and resolve them as quickly as possible. 
If it is done quickly, it will go a long way in accelerating 
the development of this small but beautiful Union 
Territory with the patronage of the Home Ministry. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): 
Madam, I rise to speak on some law and order situation 
prevailing in the country. I have materials before me to 
speak for hours, but I will do it within a short time. 

We are faced with a situation that we will have to 
think of bringing fundamental changes in our 
investigating system. As you know, our conviction rate 
is far below the intemational standards. If I may put it, 
it is seven per cent. That is, out of 100 cases so far 
registered and investigated 93 persons escape. This is 
the situation prevalent in the country and daily we hear 
about dacoity, robbery, bomb blasts, human bombs, 
rapes committed in day-light al'ld murders equally 
committed along with rape. This is the situation now 
prevailing in the country. What is our law system? We 
will have to think about it. 
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I win iDustrate my argument by a simple example. 
let us assume for a moment that we could apprehend 
Cawood Ibrahim, who is abroad and we got him, brought 
before a court of law in India. The trial wiN take years. 
During the entire trial, Dawood Ibrahim will be a silent 
spec1ator inside the dock. He would have taken the 
burden of disproving the offence, but the court would 
not allow it and he has no liability or burden to 
participate in the trial. 

Ours is a system, which presumes that accused 
be innocent and we are also bound to prove the offence 
beyond the shadow of a ~bt. This is the quantum of 
evidence that is required for proving a case. Now, all 
along, a witness will be examined for years and at the 
last moment. the Trial Judge will put in certain questions 
under section 313 of the Criminal Procedure Code and 
Dawood Ibrahim will answer those questions. After 
hearing both the cases, Dawood Ibrahim will go as a 
free man out of India. The Judge is not duty bound to 
disprove offences against him. 

Therefore, the first important thing is that the 
accused must be made liable to disprove the offences 
chalged against them. The law should be changed. It 
is not the duty of the prosecutor to prove the offence 
beyond the shadow of a doubt. So, the law must be 
changed. 

There are three types of crimes committed in india. 
One is State crime, the second is inter-State crime and 
the third is intemational crime. The State crimes will be 
taken over by the State police. What about inter-State 
crimes and international crimes? We will have to think 
over it. 

I would like to draw your attention to the present 
law and order situation. Law and order is primarily a 
subject of the State. The Central Government has no 
role to play in investigating in such cases and we have 
a premier investigating agency known as Central Bureau 
of Investigation (CBI), which was organised under the 
Old Delhi Police Establishment Act. It cannot suo motu 
take up the investigation. It will have to be entrusted 

with ·the investigation either by ·the State Government 
or the Central Government or by • court. 

When a multi-State or an internationally connected 
crime is cornmitted in a particular place In India, the 
local police will come into play. 

They are not well-equipped. These terrorists have 
the most modem equipments. The local Police are quite 
incompetent to meet such a situation. In the matter of 
crime investigation, the first information Is the material 
information, and the evidence coI~ inlftdy Is the 
most important thing. CBI comes into play after a long 
time. The terrorists who are behind these offences have 
the most modem equipments, and this is the sHuation. 
So, most of the criminals behind these crimes are 
acquitted. So, there must be an attempt on the part of 
the Home Ministry to change the law. You can have a 
discussion with the State Governments in this regard. 

Our founding fathers did not define federal crimes 
in our Constitution. In an other countries, federal crimea 
are defined. Even in the American Constitution, federal 
crimes are investigated, and a federal agency is there 
but we do not have a statutory federal agency "Ice lhat. 
We have not defined federal crimes In our Constitution. 
The net resutt is that the State Police will have to take 
up all these multi-State crimes and internationally 
connected crimes. So, I urge upon the Central 
Government to tell the State Governments to see the 
situation, make them understand that It is not an 
encroachment In the powers of the State because the 
situation is such that we will have to deal with the 
terrorist activities having network throughout the nation, 
and the State Police are not competent enough to take 
up the investigation of those crimes. You will have to 
make some procedural changes aI8o . •.. (IntsrruptJons) 

MADAM CHAIRMAN: Now, you have made a V81')' 

strong and good point. It Is really a very good point. 
You please conclude now. 

SHRI VARKALA RADHAKRISHNAN: I would like 
to make one more point. Now, all these crimes end up 
in acquittal. Why? There are hostile wltnelS8l, and It 
has become the order of the day. We will ha",! to take 
up the case of hostile witnesses. When an offence is 
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committed, the most Important occurrence is that the 
witnesses wUI tum hostile and the offence will not be 
proved beyond doubt. So, the question of hostile 
witnesses will have to be dealt with and some provision 
will have to be made to deal with the poSition of hostile 
witnesses. 

Then, another Important pOint, which you will have 
to bear in mind, Is the provision about confession In 
the law . ... (Interruptlons) 

MADAM CHAIRMAN: Now, you can make only one 
more point. 

SHRJ VARKALA RADHAKRISHNAN: It Is an old 
law. Now, we are at the information stage. We have 
the most modem equipments to record the statements 
of the witnesses. Previously this-confession before a 
Police Officer is Inadmissible under the provisions of 
the Evidence Act-may be correct. Now, the Evidence 
Act will have to be changed in the changed situation 
because of information technology. We have every 
technology now. Even media processing and media trial 
are also possible. Then, why do we not change this 
condition in the Evidence Act? The statement under 
Section 162 of the Criminal Procedure Code can be 
dispensed with, and you can take the statement before 
a competent officer as a proof, and that tpo recorded 
under the scientific method, which is possible nowadays. 
Then, why should we stick on to this confession before 
a Police Officer? So. some drastic changes are required 
10 be made. We are the law-makers. We are duty bound 
to change the law. Until and unless we make some 
changes In our procedural law as well as in our basic 
law, we would not be able to deal with terrorism in thIs 
country. 

India Is having the largest number of terrorist 
victims and It Is next to Iraq. Hundreds of innocent lives 
have been lost due to bomb blasts and human bomb 
blaats. The number of such victims in our country is 
equivalent to the number of such victims of Iraq. 

This cannot be prevented unless and until you 
come prepared on the recommendations of the Law 
Commlaalon, Implement them and bring out a law with 

drastic changes. 

I think that my friend, Shri Shivraj V. Patil will take 
this historic law and make some changes in our legal 
system so that these terrorists and other heinous 
offenders may not escape. 

With these few words, I conclude. 

[Translation) 

PROF. RASA SINGH RAWAT (Ajmer): Madam, 
Chairman, while supporting the demands for grants of 
Ministry of Home Affairs, I would like to draw kind 
attention towards some important points. First of all, I 
would like to say that unity, integrity, strength, power 
and force of a country depend upon intemal situation. 
If the internal law and order is good. and atmosphere 
peaceful then country will move on the path of progress 
and achieve all round development as well. But if 
provincialism, separatism, militancy or terrorism or any 
other activities of treason prevail there then definitely 
that country will be debilitated. 

Madam. there is no need to remind that freedom 
fighters laid their lives willingly to unshackle Bharat Mata 
from slavery and along with "Vande Matram and Hail 
Mother India" they used to say with pride: 

Na ijjat De, na azmat de, 

Na Surat de, na sirat de, 

Ya Rabb! Mujhe vatan ke vaste 

Marne ki himmat de. 

What kind of vision those people must have had 
about India who made supreme sacrifice saying these 
words? They must have imagined an India which Is 
strong, united, from Kashymir to Kanya Kumari; Gujarat 
to Nagaland, whole nation standing united and which is 
always marching on the path of progress so that our 
country again could be called a golden bird and retrieve 
its pristine glory. But I have to say with regret that ever 
since the UPA Govemment has come to power rather I 
would say, every Govemment after Independence have 
made efforts but I would like to say about the current 
Govemment that you can say by showing the data 
regarding situation in Jammu and Kashmir that terrorist 
activities are slightly on decline but today ihe PDP which 
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is part of the Congress led Gov$mment in Jammu and 
Kashmir is saying that CUIT8nCY of Pakistan should be 
allowed in Kashmir and Army should be withdrawn from 
Kashmir. How far it is right to say such things or take 
the case of Assam where the Congress is in power, in 
that Congress governed state, Hindi speaking people 
are being killed and north Indians are being killed. Is 
this the way Congress rules? I want to say through you, 
that today a situation of imminent President's rule is 
prevailing in Manipur.The local Government has failed 
to maintain law and order there. Manipur is the only 
state where it is not the elected Government but 
terrorists who are running the Government. 

The situation is out of control there, the State 
Government is helpless. Since their party is ruling the 
State, they are not dismissing it. Had the Opposition 
Party been in power, they would have dismissed ifs 
government, I am telling this because all the officiers, 
and employees of Central Government and the State 
Government residing there, are being forced to give 
money to the militants for their own survival and in this 
small state, 39 terrorist organizations are operating. In 
Assam 36 terrorist organizations are operating while in 
Jammu and Kashmir 32 such organizations are 
operating. You can imagine the terrible situation 
prevailing in the small State like Manipur. This is not 
good for the country. We were discussing about the 
internal security . ... (lnterruptions) 

MADAM CHAIRMAN: You have made your point. 
Now conclude. Other members of your party are to 
speak now. Please conclude quickly. 

PROF. RASA SINGH RAWAT: Chairman Madam, 
for how long the Centre will regard the law and order 
situation as a State matter and remain inactive. If it does 
not show political willpower, our internal security will be 
weakened. 

11.19 tn. 

[$HAl V ARKAlA RADHA KRISHNAN in the Chait) 

But the Union Government is harping on the same 
thing that the country does not need any strlngent-law 

to deal with.N 0fIfnina18i;~S:andcMcktemJlli8l 
activities. A slAftgflnt -._ iSdefiftItety..needed. 

., f'·~ 't • 

We formulated stringent law Uke POTA so that the 
witnesses miatR nbS: : be;:aIcatd of their safety and 
evidence might be'taken, but:the Government scrapped 
the POTA law.Jbe.moment it came iotopower. Sir, even 
in those countri8t.;~th.nHS,flOt much terrorism 
their Gove~\formuJatedstringent laws ... Weare 
the worst victi~. ,of terrorism mm. the North-East to 
Kashmir; stin~,~nU~,.~ fomIulating stringent 
laws to tackle tht·terrorists. Consequently, no witness 
comes forwardJor evidence by putting one's life In 
danger. After ~,:wJ1~ are the persons giving them 
shelter, taking,par8 of their boarding and lodging and 
transportation? A stringent law is indeed needed to bring 
them to the book. 

Sir, I want to add one more point. We have been 
discussing ~. $Offi8 cel1iral investigating agency for 
a long time. ~h we have an agency like CSI but It 
conducts its investigation at the request of State 
Government. The matter for setting up a federal agency 
was under consideration but it seems that the same 
has been forgotten. Had all the State Governments and 
their Chief Ministers beeh informed about that proposed 
federal agency,'lts Jurisdiction and its power, while 
seeking their comments on It. they would certainly have 
given their consent for the same. The federal 
investigating agency shouid be under the Central 
Government so' that if any State Government does not 
take action against terrorists, the Centre, equipped with 
such federal agency, may have power to investigate in 
such case. 

Sir, as we are proud of our army, in the same 
way, we are also proud of our para-military forces. They 
too are doing their duties for maintaining internal security 
and border security of the country by putting their own 
lives In danger. Sut they are not being provided the 
same honour, cash reward and other facilities like 
penSion and other benefits after having lost their lives 
while being on duty, as in the case of armed forces. 
Therefore, I request that the soldleTl of para-mlRtary 
forces like CRPF, SSF, CISF, ITBP orSSF IhouId be 
accorded the same honour and taellltiea. YOLI may 
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providelesa facilities.inoomparison._.,-my but they 
must be given facilities:beCause they datMd our country 
by putting their lives in danger. 

Sir, with regard to the Disaster :ManaQement I want 
to make some requests. Rajasthan is. frost affected. The 
frost does not damage other States so_ch. Hon'ble 
Soniaji is also present here. Eventh.Cblleagues of 
Congress party from Rajasthan have reqijl!i6ted her. We 
also request her through you tha1 eveif'the frost be 
included In thlf'lIstdt!'diristefWi'll1l~riHint in which 
flood is already inCIUde<f becausettle~has damaged 
crops worttl crores of rupees .. So; by incluaing the frost 
in the list, the niles' o(CFtF and NCCF l!i changed so 
that State Governments m'ay help tfnFpoor farmers 
properly. 

. " ';.' ;:. .: 

(English] 

MR. CHAIRMAN: Please concludtl. You speak 
always. You speak on every subject. 'fbern, why do you 
worry? , ., ' , 

[TtanSlation] 
,,j; 

PROF. RASA SINGH RAWAT:Sir. I am coming :-,c. 
to the last point. The Government stlould take strict 
action to deal with the Naxalism, .oth~rwi'e, as the 
Maoists started ruling Nepal, the redcofJ'idor prevailing 
in Jharkhand, Bihar, Chhattisgarh, Madpya Pradesh, 
other States, Maharashtra, or Orissa-which are 
spreading from North to South, may become a great 
threat in days to come. So, unified command is 
necessary to deal with the Naxalism. There should be 
coordination among all the States and unified command 
should wor!( under the Central Govemment and all the 
information be collected under this unified command, 
there should be an intelligence networ!( to trace out the 
hideouts of the terrorists and provide prepare strategy 

to fight against them . ... (lnterruptions) 

{English} 

MR. CHAIRMAN: If you do not conctude, then I 
will announce IhatnoltNng will go on1'8COrd. Please· 

conclude. 

[Translation] 

PROF. RASA SINGH RAWAT: Chairman Sir, a 
strong Government rules the country well. If the Central 
Government is weak, the State Governments will also 
be weak and consequently the country will be weak. If 
the States are strong and Centre is strong, our nation 
will be strong and we will be able to say that India is a 
powerful nation and no power in the world can 
disintegrate the country. 

CHAUDHARY LAL SINGH (Udhampur): Sir, I rise 
to speak, through you, in favour of the Demands for 
Grants of the Ministry of Home Affairs which I support. 
I am extremely happy and I would like to congratulate 
the U.P.A. Government that since the time our U.P.A . 
Govemment has come to power, the conditions in my 
state Jammu and Kashmir are tending to be quite 
congenial and for the very cordial atmosphere that has 
been there, I would like to congratulate it. I would also 
like to congratulate those who sacrificed their lives, our 
policemen-whether they belong to CRPF, JKP Armed 
Police and Parliamentary Force have sacrificed for the 
state and for them, I can say that we are proud of them 
and I would like to congratulate them for this. 425 youths 
of the SPSs, BDC and DOC in my state have scarified 
their lives there, those who were adopted in the 
voluntary force, are provided honorarium only. My 
Govemment provided Rs. 1500 to 3100, but BDC gets 
nothing, BDC is provided with an SPO and the money 
is divided among four youths. A person gets Rs. 500 
for a month, that is too meagre. It is an injustice to 
them if you are not making any provision for salary 
heightened and honorarium, and nice dress, shoes and 
arms to the young ones who have been sacrificing their 
lives for the country. From where they will get justice? 
They need justice. People are very puzzled there for 
this thing to happen, especially SPOPs, BDC and DOC 
got nothing, who do their duty in the distant hills. 

Sir, there is a very important matter and I would 
like to attract the attention of the Minister of Home 
Affairs to this, that no leader and the Member of 
Parliament has the right to go to Pakistan and to have 
an hour-long in-camera discussion with any leader of 
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Pakistan, he does not have the right to dec/de for 
Jammu and Kashmir there. [English] They have no right 

[Translation] 

He does not speak in such a tone there that day 
what Jardari Ji was speaking earUer and after an hour-
long meeting with him he reversed his tone. I would 
like to say that 

[English] 

it is a serious note 

[Translation] 

Nobody has this right to say that the currency of 
Jammu and Kashmir will be changed and the currency 
wilt be a part of Pakistan. Who among us wants 
currency and what right do those people have? 

[English] 

You take action against those nonsense people. 
How dare they? 

[Translation} 

I would like to. submit to you that nation is priority, 
none has any priority beyond that. I feel unhappy when 
many a time some people say Hindu and some people 
say Muslim. I say that they are damned and if we talk 
of a divisive tone of Hindu. Muslim. the country will be 
destroyed. The same is what you are doing, it is only 
for want 01 support of the people that we become so 
hellish and want to represent the country. They forget 
country, even the big guns. who boast of themselVes 
of the progressive thinking. talk of Hlndu-Mus/im. it Is a 
matter of shame. I would like to say that all these petty 
things should be stopped. This should be noticed that 
nobody wiH represent caste or race and all will represent 
the country and country only [English} you must make 
the law. h is serious. 

[Translation} '~',-. .. 

Mr. Chairman, SIr many Pakistanis have been In 

Jammu and Kashmir for 80 years. Th .... generations 
have passed. The punishment to them ts that nei1her 
they can vote for an M.L.A. nor they can become 
Sarpunch. They do not get lAY house or BPL ration, 
they have been living a life of misery for 60 years. I 
am sorry for this. who wnl decide It. I want to know? 
[English} Govemment of India should take Interest 

[Translation] 

Which part of Govemment of Jammu and Kashmir is of 
the.vIew that they should not be adopted. I am an M.P. 
There are two MPs from the state of Jammu and 
Kashmir. We and MLAs of my state are of the view 
that let it be settled. it is not surprising if someone 
makes a hue and cry over this. The people from Pak 
occupied Kashmir arrived. they did not even get the 
things which they ought to have got and which were 
bound to be given to them. I am sorry that we have 24 
seats In assembly. We did one thing mont. We permitted 
f>akistan to construct Mangla Dam over our land. The 
Mangfa Dam was constructed over our lands but we 
have not yet got the compensation. By whose 
permission this dam was constructed In Pakistan though 
that Is a disputed part? That Is certainly a part of ours. 
[English} How Pakistan dare to do It? 

[Translation} 

Pakistan succeeded in utilizing our own part. W. did 
get nothing. 

The people who arrived In Jammu-Kashmir are the 
Inhabitants of this country. those who adopted India at 
the time of division of the country. failed to get anything 
even today. Why they are being punished. why they 
are not being settled? The peopJe of our Chamb-Jorian 
were called back In the war of the year 1971. but 37 
thousand Kanal of their land was given to Pakistan. 
Even today. those farmers have not got any land In 
return for that. They have not been 88ttIed even today. 
These are most important matters. I would like to know 
that a person wants to prove his Identity and his identity 
is on Boot. whether they are west Paklttanl, devoid of 
being Indians, or they are people hailing from POK, or 
Chamb, nobody got anytlng. 
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Sir, today Madam Sonia}1 is present here. I have 
a submission and I request to have mercy on these 
poor people. I would like to say one and all that it is a 
sin. Without any hindrance, the world is with you. People 
are with you. There in the state the rule is of ours and 
here in the centra we have the govemment led by our 
own party. If we are not settled as yet, when it will be? 
I have this submission. 

Sir, in the last, I would like to say how U.N. aids 
dared to segre9ate the part of Jammu and Kashmir map 
of India and represented it as a different part. They have 
not yet added this part to the map of India. Nobody 
took action for that, nobody asked? I would like to know 
why this carelessness is being exhibited. See the daring 
of U.N. aids that it is presenting Jammu-Kashmir as a 
separate nation after segregating it from the map of India 
and thus making a division of India. I would certainly 
like to know about this from the Minister of Home Affairs 
when he comes to discuss it. 

Sir, our people went to take part in fight In Goa. 
They were freedom fighters. Some of them died and 
returned only when Goa was freed. Till now there are 
nine persons of Goa left in Jammu-Kashmir. They have 
not been accorded the status of freedom fighters I would 
like to know why this is happening? They talk of 
recruitment in BAD.P. I wanBto say) throug~ you, that 
recruitment did not take place In Basoll, Bilawer, Bani, 
Kandi area of Kathna and border area of Klshtwar. I 
regret that there are some places in the whole of 
Jammu-Kashmir where recruitment takes place but there 
has been no recruitment till date in the areas which I 
have mentioned and there is no strong desire to conduct 
recruitment. I would like that you should take action and 
recruitment should be conducted In those areas also. 

Sir, lastly, I support demands for grants of the 
Ministry of Home Affairs. I am even ready to cooperate 

with you. 

[Translstion] 

·SHRI HITEN BARMAN (Coach Behar): Thank you 
Hon. Chairman I rise .to support the Demands for Grants 

"English translation of the speech originally delivered In Bengali. 

uncler the control of the Ministry of Home Affairs for 
2008-09 and I would raise a few vital points. In this 
country, terrorism and extremism were bom when the 
partition took place. When India and Pakistan were 
carved out, this problem became a permanent 
phenomenon and the persons who divided the country 
are entirely responsible for It. We are just bearing the 
brunt of their misadventure. Especially I would like to 
make a mention of the Indo-Bangladesh border In West 
Bengal. In the area, roads have been built, BSF camps 
have been set up at a distance of 1 km each, fencing 
has been done to check infiltration from Bangladesh. 
Crores of rupees have been spent for all these. I think 
the policy which has been adopted by the Central 
Govemment is grossly trafficking just by constructing 
barbed wire fence in the bordering area. The border 
with West Bengal is about 2200 km long and only by 
spending a huge amount of money on BSF and fencing, 
nothing can be achieved. People of the .area are not 
benefitting out of it and terrorism is also not being 
checked. It can be seen that there are gates In the 
entire stretch, BSF personnel are deployed but there is 
no let up in smuggling and illegat trafficking. These have 
been going on since independence. Terrorists and 
infiltrators are pouring in and they cannot be stepped 
like this. The gates are manned by the BSF jawans 
who actually help the smugglers to flourish. Nothing is 
done in this regard. I know very well what Is happening 
in the border area because I hail from that place and 
everyday I come to know of the problems that are faced 
by the people. After 6 pm, markets open in the area, 
transactions are done at that time; at night with the 
connivance of BSF, commodities are smuggled, even 
cattle are smuggled surreptitiously. This is the ground 
reality. Therefore, security should be beefed up in the 
area. People today consider the BSF personnel as their 
foes, not friends because just 150 yards away from the 
border, they are not able to cuHivate their land. 

What a pitiable situation they are in I when a 
farmer crosses the gate with his family for tilling his 
land, he is not allowed to come back for lunch. Situation . . 
is such that even water bottles are to be thrown across 
the gate. The cultivater remains hungry and thirsty. This 
is the plight of the people there. This kind of inhuman 
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traatmentiS bring meted out to them by the BSF jawans 
and that is why they are considered as enemies. 

In so far as border security is concerned, only BSF 
patrolling is not enough.'So I believe that the people of 
the area, and tocaJpoIlce should also join hands to help 
the BSF. TheM, in fact, should be a consensus among 
the people; police and BSF-they shoukf work together 
to tackle the' problem of terrorism and Inflftration, 
otherwise nothing would be possible. I would urge upon 
the Government to Close the gates which have been 
installed at a regular interval of 1 km. 

Approximately 3 Iakh acres of land of West Bengal 
lie within the territory of Bangladesh. Either the Central 
Government should acquire that land by paying 
adequate compensation to the farmers, or the barbed 
wire fencing should be installed at zero point of the 
border to seal it for good. Only then the problem can 
be tackled and this is my proposal. 

The six districts of North Bengal are plagued by 
rampant terrorism. There are Maoists threats from Nepal, 
on one hand and on the other. there are threats from 
ULFA in Assam. Along with those, the KLOs also pose 
a security threat in North Bengal's Cooch Behar. Thus 
it is a burning problem of the state. Maoists are taking 
shelter in Siliguri and after the Bhutan operation, the 
KLOs have sought the patronage of Bangladesh. In 
order to check the menace, security aspect of West 
Bengal, particularly of North Bengal should be looked 
into. 

I would mention of another problem here. If tenorism 
needs to be curbed, the exchange of 'Chhitmahals' or 
enclaves between India and Bangladesh should be 
implemented at the eartiest. Various treaties were aigned 
during the times of lawaharlal Nehru, Indira Ganghi and 
Rajiv Ganghi but not a single treaty has been put to 
force. So on one hand terrorists are imparting training to 
Iocel youths and on the other they are intruding into our 
terlitory. Thus immediately something has to be done. 

The Border AreC,.Development Fund should, be 
monitored 80 that the money is property utilised in the 

border ........ Also the atlooation of money should be 
increaaed in this fund which ,In tum, can be UHd to 
develop the bOrdering areas. This Is my earnest appeaJ 
to the Government 

[English} 

MA. CHAIRMAN: Nothing will go on record, If yoU 
keep on speaking. " 

(IntsmJptions) ... • 

MR. CHAIRMAN: Shri Manl Chanmamai. 

.. .(lntemJptions) 

MR. CHAIRMAN: Nothing Will be recorded. Only 
the speech of SM Cherenamai would be recorded. 

(Interruptions) ... • 

MR. CHAIRMAN: Are you speaking, Shri 
Charenamai? 

SHRI MANI CHARENAMEI (Outer Manipur): Thank 
YOU. Sir. First of all, before I come to my main point, I 
would like to thank our hon. Home Minister for releasing 
a package of relief for ethnic violence victims in Manlpur 
in 2006. A sum of Rs. 8.80 crore was released. Sir, I 
would like to remind here that still there is a demand 
for relief for more than 700 houses In Manlpur and the 
matter has been forwarded by the State Govemment to 
the Home Ministry. I would like to urge upon the Home 
Minister to kindly look Into the matter. 

At pretl4tnt" there is a buming situation in Manipur 
in the remote place of Churachandpur district. Around 
20 children have died due to prolonged starvation, 
prolonged malnutrition due to the on-going gregarious 
bamboo now,rlng.· This is a very serious problem. 
Hence, I would like to draw your attention and I would 
also like to remind you that the insurgency movement 
in Mlzoram started due to gregarious bamboo flowering. 
Starvation and famine took place due to this bamboo 
flowering. So, H the situation is not bIought under control, ' 
anything may happen tomorrow. 

-Not recorded. 
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I would like to come to a very important point. The 
progress between the Government of India and the 
NSCN (1M) has been going on very slow. This Is making 
the Naga people very doubtful about the . success of 
the peace talks. This delay in finding a peaceful solution 
during these 10 long years is making the Naga people, 
particularly the youths. very restive. this delay is not at 
all good for both the parties because the faith and 
confidence on the Centre is slowly eroding and it is 
creating more room for the youth to indulge in more 
and more underground activities. If this situation 
continues, the blame game may start between the 
parties involved In the peace talks for the slow progress 
and the Centre may ultimately walk away from the peace 
process putting the blame on the other parties involved 
in the peace talks. I want to make one thing very clear 
in this august House that if· the Central Government's 
aim is only to contain the Naga underground group, 
particularly, NSCN (1M), instead of committing to give 
peace . a chance to the suffering Naga people in the 
North·East by removing the injustice done to them, I 
am afraid, real peace may not return or may not come 
in the years to come, even if the Centre is able to 
exterminate or abolish all the Naga insurgents groups. 
The Naga people deserves peace; their demand is 
legitimate; and their demand for unification or iptegratian 
to live under one administration is not at all unconsti-
tutional; it is not at all illegal. This has happened with 
respect to all the States of the country. The States have 
been formed on the basis of language and culture. All 
the Nagas have shared a common history. They share 
common culture and tradition. Their demand needs to 

be looked into. The tenure of the UPA Government is 
aJso running out. I would urge the hon. Prime Minister 
and the hon. Home Minister to take a bold step to give 
peace to the suffering Naga people who have been 
fighting for justice. 

(Translation] 

SHRIMATI KARUNA SHUKLA (Janjgir): Mr. 
Chairman, Sir, we are discussing demands for grants 
to the tune of Rs. 29,800 crore for the Ministry of Horne 
Affairs. I support these demands and want to draw the 

attention of the Minister of Home Affairs, through you, 
towards some points. Internal security is of paramount 
importance for unity, integrity and sovereignty of the 
country. We cannot counter external threats unless our 
internal security is well intact. By internal security, I 
mean we face threats to unity of our country from 175 
organizations like Maoists, terrorists and Naxalites which 
are raising their heads. I want to ask you, when after 
sixty years of independence ourintemal security. is In 

. danger and the Government Is talking of Bharat Nirman, 
what kind of Bharat Nirman they are going to do. Some 
Members in this House have expressed just views on 
this demands for grants and I support them, but there 
are a few such people who have expressed separatist 
views. You have brought three crore infiltrators from 
Bangladesh into this country but your Government could 
not provide shelter to a writer, a literary person who 
writes against Mullas, Maulvis and fundamental,ists and 
people in this House have audacity to speak against 
her. ...(lntenuptlons) I want to say In this House that 
every Muslim is not a terrorist but whenever a terrorist 
is caught, why he turns out to be a Muslim, it is a 
question before the Government and the Government 
must ponder over this. Our Prime Minister Dr. Man 
Mohan Singh has ... (lnterruptions) 

SHRIMATI KRISHNA TlRATH (Karol Bagh): This 
is wrong. 

SHRIMATI KARUNA SHUKLA: This is not wrong 
Krishnaji, accept the facts. You were not present in the 
House when allegations were made against the RSS 
People . ... (/ntenuptions) 

SHRIMATI KRISHNA TIRATH: It can be an 
individual but not the entire community . ... (/ntelTllptions) 

SHAIMATI KARUNA SHUKLA: I am saying that 
Muslims are not terrorist. ... (/nterruptions) They have 
talked about Community, they sfarted to talk about 
separatism, I also have right to speak . ... (/ntem.tptions) 

[English} 

. MR. CHAIRMAN: You may address the Chair. 

... (Interruptlons) 
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(Translation] 

SHRIMA TI KARUNA SHUKLA: When others put 
allegation then I have the right to fefute it. 
.... (Interroplions) Terrorists in Chhattisgarh have come 
from West Bengal and they are operating in the garb 
of NGO. Minister of States in the Ministry of Home 
Affairs has visited there. They are making Salva Judum 
a fanure. Salva Judum movement has been launched 
by Tribals In Chhattlsgarh against Naxallsm which Is a 
peaceful movement. . .. ( IntemJptions) 

[English] 

SHRI J. M. AARON RASHID (Periyakulam): Can 
you prove that? 

[EngJish} 

SHRI S.K. KHARVENTHAN (Palani): What is going 
on In the House? Is It proper? ... (/nterruptlons} 

MR. CHAIRMAN: Let her speak. You do not bother 
about It. 

. .. ( Interruptions) 

(Translation) 

SHRIMATl KARUNA SHUKlA: Why should I be 
quiel When you were speaking, I was listening. Mr. 
Chairman, Sir how could I speak. I seek your protection. 
... (/nterruptions) 

[EngJish] 

SHRI S.K. KHARVENTHAN: How can she talk 
about a particular community? ... (/ntenvptions) 

(Translation] 

SHRIMATI KARUNA SHUKLA: I am not talking 
against any community. I am only puUing forth the bitter 
truth before the Mlnister of Home Affairs . ... (/ntsnuptjonB) 

[English] 

MR. CHAIRMAN: Nothing, except what Shrlmati 
Karuna Shukla says, will go on record. 

(Interruptions) .... 

-Not recorded. 

(Translation) 

SHRIMATI KARUNA SHUKLA: I cannot speak if I 
am interrupted . 

Sir, I am not fiddling with anyone's emotions. I am 
just replying to those who have done this. Those who 
have left after their tum could have argued with me. 
What is wrong in It, which 1 have sald about Taslima 
Nasrln. Our Govemment could not provide shelter to 
her. Three crore people from Bangladesh are here . 
... (/nterruptions) 

[English} 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shrirnati Karuna Shukla. 

... (Interruptions) 

(Translation] 

SHRIMATI KARUNA SHUKLA: Those who have 
spoken earlier, were also not speaking on the subject . 
I have heard them all, who said what. 

I am saying these things because you need 
strength, courage to deal with Internal aacurlty. Minister 
of Home Affairs is a very respected person. When he 
used to be Speaker here, I was an MLA at that time. I 
have heard him many times and accompanied him on 
many occasions. I respect him. There Is no doubt about 
his intentions but his will power II definitely under 
suspicion. It will be better to have a person of strong 
will power as a Minister of Home Affairs. HIs will power 
has withered. If persons holding constttutIonal posta talk 
of separatism then it can do no good. From 
Kany8kumari to Kashmir, Porbandar to Sllchar, India Is 
one. Therefore, such behaviour Is not Just for people 
occupying constitutional posts. CItizens of India can 
move within the country to any other states and It It 
not just for people occupying constitutional posts. 
Citizens of India can move within the country to any 
other statel and It is not proper for people hOlding 
constitutional posts to talk of leparattsm . 
... (lnterruptJons) 
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(English] 

MR. CHAIRMAN: Nothing will go on record. 

... (Interruptions)· 

[Translation] 

SHRIMATI KARUNA SHUKLA: Sir, how can I 
complete my Speech, I have just begun. 

[English] 

MR. CHAIRMAN: Why are you wasting your time 
in answering them? You do not listen to them. 

[Translation] 

SHRIMATI KARUNA SHUKLA: You kindly stop 
these people. If they continue interrupting like this then 
how can I speak? 

Mr. Chairman, Sir, if separatism is supported then 
it will become a problem like Naxalism and Maoism in 
Mure. If Ex-Chief Minister of Jammu and Kashmir is 
saying that currency of Pakistan should be accepted in 
his state then it should because of concern for the 
Govemment. Hon'ble Minister of Home Affairs, you have 
witnessed Naxalism from close quarters. You have 
provided wherewithal to states for fighting Naialism, but 
there is lack ot coordination between the Centre and 
the State Govemments. Your job does not end mere 
with providing money only. You give money and means 
but will boost their morale. State's morale will get a 
boost in fighting Naxalism when you visit Bastar and 
Dantewara and get the first hand experience as to what 
kind of situation they are real lying facint. One thing Is 
that development has not taken place in those regions, 
other works have not been carried out there, but I want 
to say that Naxalism, terrorism has nothing to do with 
social engineering or development. There are few 
directionless people who want to create an atmosphere 
of fear in the country. Our NDA Govemment had 
formulated POT A but you encouraged them by repealing 
POT A. I want to tell to the Minister of Home Affairs 
that 'Bhay bin hoye na preetl' that means there cannot 

"Not recorded. 

be love without fear; unless you create fear, you cannot 
contain terrorism. Naxallsm, Maoism etc. Wrong doelS 
must be punished . 

With these words I support these demands for 
grants. I thank you for giving me an opportunity to 
speak. 

(Eng/isb] 

DR. THOKCHOM MEINYA (Inner Manipur): Mr. 
Chairman, Sir, I rise to support the Demands for Grants 
of the Ministry ot Home Affairs tor 2008-09. While 
supporting the Demands for Grants. I seek your kind 
indulgence to some at my humble observations on the 
overall intemal security and law and order situation in 
the country. 

The Status Report on the Intemal security situation 
rightly pointed out that the main challenges to intemal 
security and law and order situation centres around 
terrorist violence in Jammu and Kashmir, North East 
and naxal affected areas and communal violence. While 
the situation in Jammu and Kashmir continues to show 
definite improvement, the overall situation in Assam and 
Manipur in the North-Eastem regina remain an area of 
concem. I belong to the North-Eastem region and from 
that point of view I would like to report to this august 
House that the counter insurgency operations having 
been stepped up In that part ot the country, many killings 
are taking place in the name of counter insurgency. 
Killings of civilians, security personnel along with 
insurgents are taking place. This is extremely 
unfortunate. The big question in that area Is, why kiHings 
of human beings by human beings are taking place like 
this? 

Sir. Manipur continues to be affected by insurgent 
activities by a large number of militant outfits divided 
on ethnic lines. This is in spite of the fact that a very 
infamous Act, namely, the Armed Forces Special Powers 
Act is still In vogue in that area. Here, once again I 
would like to bring to the notice of the House that this 
particular Act is not helping to solve the problem of 
insurgency in that area in any form. 

MR. CHAIRMAN: You have to conclude now. 
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DR. THOKCHOMMEINYA: Sir, you have to give 
me some more time. I would like to draw your attention 
to the fact that our Central Govemment had constituted 
a Committee under Justice Jeevan Reddy to look into 
this matter. The Committee after having studied the 
entire spectrum of this particular Act and its effectS has 
now recommended for repeal of this Act. I stand for 
that. This particular Report is now with the Government 
and I would like to urge upon the hon. Horne Minister 
and the Central Government to look into the 
r&commendations of this Commitl$e and repeal 1his· Act. 
... (lnterruptions) People are discussing these security 
problems. This matter is being discussed at the Union 
Home Ministry level and at the level of the Cabinet 
Secretary. In the last Chief Ministers' Conference at 
Simla, Manipur has been termed as one of the most 
troubled States in the country. Of course, we do agree 
that we have got problems like insurgency, law and 
Older, extortions, killings, Governments inability to spend 
money for various reasons. The hon. Members may feel 
bore about the fact that I am repeating the same points 
every time in the House but this is also a fact that the 
people of the State are suffering a lot and V8fY badly 
becatlS8 of these problems. I am afraid that the situation 
in the State might go out of control. The State of 
Manipur is becoming lawless and the militant groups 
are playing havoc. They 818 threatening doctors, killing 
Government officials including women and Hindi-
speaking migrant labourers and extortions from temples 
818 also taking place. 

11.57 tva 

[SHRNATI KRISHNA TIRATH in the Chaifj 

MADAM CHAIRMAN: " you have a written speech 
you may lay it on the Table of the House. 

OR. THOKCHOM MEINY A: Sir, I am only referring 
to the points. 

Madam, we cannot allow the situation In Manipur 
to continue like this. I would just like to disclose a very 
interesting phenomenon. The very frustrating and 
intolerable question is, how can anybody who has taken 
the forbidden rewards of corruption ever seriously do 

away with corruption? How the law-keepers Who have 
joined hands in extor1ion ever be Interested In fighting 
extortion? How can dishonest contractors and 
businessmen having full knowledge that those who make 
rules can be bribed ever refrain from taking illegal 
profits? This is the situation that is prevailing now. There 
is a nexus all around. This is rather a meny-go-round. 
One is running after the other but nobody is catching 
anybody. This is the whole problem. 

Madam, I have a suggestion to make to the hoo. 
Home Minister. We have got plenty of security 
personnel, particularly along the intemational border 
areas in Arunachal Pradesh, Nagaland, Manlpur, 
Mizoram and Trtpura. The only problem is that these 
security personnel are kept in towns and small towns. I 
suggest that they should be spread to remote places 
along the borders. Now If that is done, and if they fall 
sick then, a hospital in that place would be constructed; 
for their transportation to such places,. roads will be built. 

19.00 hrL 

If they do not have anything to eat, they wlfl do 
agricultural work. If they do not have water supply, they 
will go for a water supply scheme. If they do not have 
power supply, they will make some scheme for power 
supply. In this way, civilisation will reach that part of 
the region and cover the disadvantaged section of the 
people who are stlffering in the border areas. Since we 
are aH confined to small towns, no development Is 
happening in the remote border areas. This is really: & 

very serious problem. Once the military or security 
personnel are deployed there, perhaps these problems 
can be easily solved. There are many things which I 
would like tc> refute specially those expre$S8d by the 
Opposition Members. But since time Is short, I do not 
take aU of them seriously. 

Manipur and Tripura were princely b'tates and they 
got merged with the Union of India In 1949. When 
merged with India, we hadelear cut geographical 
boundaries. Manipur and Trlpura were Independent 
States. Therefore, we cannot tolerate any compromise 
with our territorial integrity. 



689 Dflmands for Grants (General) VAISAKHA 01, 1930 (SAKA) (2008-09) 690 

With these words, I urge uPon the Union Home 
Ministry to look into this and I support the Demands for 
Grants. 

SHRI T.K. HAMZA (Manjeri): Madam, I support the 
Demands for Grants for the Ministry of Home Affairs. 
When we are discussing the Demands for Grapts for 
Home Affairs, it is just and proper to analyse the 
situation in our country, namely, internal security 
problems. Of course, law and order has to be maintained 
by the concerned State Govemments but we have to 
look into the broad aspects of internal security in the 
country. Even in the city of Delhi, we come across many 
incidents of kidnappings, burglary, gang rape, dacoity 
and atrocities against women. We cannot forget the 
Gurgaon and Noida incidents. 

We see that naxalite atrocities are increasing day 
by day. They get money, arms and ammunition in plenty. 
From where are they getting them? We could not take 
any effective action on who Is supplying them. We are 
also facing the problems of tribals in border States. 
Sometimes they are allowed to carry arms for self-
defence but they sometimes join the naxalites. 

MADAM CHAIRMAN: You have got the written 
paper with you. You can lay it on the table of the House 
because your Party time is over. 

SHRI T.K. HAMZA: Through the border States, 
people from neighbouring countries like Bangladesh are 
intruding into our country. They are smuggling naTCotics. 
Sometimes arms and ammunition are also smuggled. 
In the same line, terrorism is also increasing. 

When we see the real picture of our country, we 
may find that communal troubles are also increasing. 
Attacks agalnst Christians in Orissa, Gujarat and Bihar 
may be recalled. The places of worship and properties 
are being destroyed and even murder was reported. 
Atrocities against nuns had taken place. 

From 2005 onwards, we heard that the 
Government is going to bring forward a law to prevent 
communal violence. It was the policy of CMP of the 
UPA Government to bring out an enactment, namely, 
The Communal Violence (Prevention, Control and 

Rehabilitation of Victims) Bill, 2005. Four years have 
lapsed but this law has not been introduced in 
Parliament by the UPA Govemment so far. 

The people of Tibet may be here as refugees but 
how can we allow them to create problems here? They 
are making agitations and holding demonstrations here. 
These may be controlled. 

I have a word to say about freedom fighters' 
pension. The persons involved in freedom struggle are 
very few now in number in our country. Some are getting 
pension but a section of them are denied the benefit 
for the reason that they are not included In the list of 
Government of India. For example, there were struggles 
in Punnapra, Vylar, KaruvaJlur and Kavumbai in Kerala 
and Telengana in Andhra Pradesh. Kerala Govemment 
is giving pension to people who participated in the 
struggle but the Government of India is not allowing it. 
So, my request is that there should be a reconsideration 
of the matter. 

With these words, I conclude. 

SHRI BRAJA KISHORE TRIPATHY (Puri): Madam 
Chairman, we are discussing the Demands for Grants 
of the Ministry of Home Affairs. Peace and harmony 
are essential pre-requisites for developing and building 
a strong and prosperous nation. For this purpose, the 
Ministry has enhanced its Budget allocation. Within these 
four Cor five years, the enhancement is 71.89 per cent. 
This Ministry has been given more allocation in 
comparison to other Ministries. In 2004-05 the Budget 
allocation was Rs. 17,348.04 crore. In 2008-09, it is 
29,820.99 crore, which represents an increase of 71.89 
per cent. 

This Ministry out of its ten grants is directly 
responsible for Grant Nos. 51, 53 and 54. It has also 
been enhanced to As. 23,700 crore for the year 2008-
09, which is an increase of about As. 3,000 crore. So, 
it seems as if we are proceeding towards a Police State 
from a Welfare State. But I understand that this is the 
compulsion of the Government and that is why it is 
increasing the Budget allocation. 

This Govemment has miserably failed in controlling 
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or combating the worsening internal security which is 
the main responsibility of this Ministry. The main 
challenges to the iiltemat security are the law and order 
sitUati~ .• ~enterlnQ ~ro~nd. te~orist violence both in 
Jammu and r<ashmira~~ other parts in North-East, 
naxalism.Comm~riai Yi~ilce, etc. What is happening ., . 
now in India is causing grave concern. Naxallsm, 
insUFg8rlcy . and terrorism have caused threats to India. 
'It means th8tterrorists'can strike. anywhere, any time 
~'again~ariy t8~,' It is notont)- bad, what is worse 
Is the way we are reacting to it. This has exposed the 
Govemmenfs failure and weakness in the management 
of law and order. In the affairs of internal security. It 
seems this Government has no political will. I am just 
giving one example in this regard. On August 14, 2005. 
the CabInet Committee on Security had cleared tough 
new measures to act as a deterrent against the 
hijacking of Indian aircraft. On August 15, hon. Prime 
Minister, in his address to the nation, buttressed his 
Govemmenfs tough approach. but the Government is 
yet to keep its promise. The Anti-Hijacking Act of 1982 
Is yet to· be amended. During these three years, it did 
not have the time to make necessary amendment which 
they had promised three years back. They are trying 
to engage a political strategy. but hopelessly it does 
not have the power to execute that for fear of political 
consequences. 

I am giving you another example. This Government 
and also its ames are behaving in a way which is 
encouraging these terrorist activities in the country. 
... (lnterruptions) 

This country is completely kept in dark regarding 
the Jammu and Kashmir policy of this Government. 
... (lnterruptions) 

What did the fanner Chief Minister of Jammu and 
Kashmir, Who was supported by the Congress Party-
and they are rufing the State together-and he was also 
the former Home Minister of this country. deITIand? 

What is the demand of the PDP led by Shri Mufti 
Mohd. Sayeed? They have demanded for use of 
Pakistani currency as dual currency in Kashmir, and 

have aIao added ~ the Jammu and Kaahn'llr Governor 
be eI$CIed by the State L.egisUltu~.. and phasing out 
Central services like lAS. IPS In Kashmir. and abolishing 
the application of Article 356 in Kashmir etc. I want to 
know the reaction of the Government. Their ally Is 
demanding such things and they are also ruling the 
State with the support of the P.D.P. What Is the 
perception of this Govemment? Are they supporting the 
demand of the PDP? Shri Mufti Mohd. Sayeed has also 
said that he would also meet the hon.Prime Minister 
and he would express his desire to fulfil this demand. 
So, I want to know from the hon. Minister as to what 
really has happened to these demands. I would also 
like to know whether the Union Government and the 
State Govemment of Jammu and Kashmir are also 
considering safe passage of mllitams who have crosaed 
over to Pakistan-administered Kashmir. What is the real 
poSition of the Government of India? Is the Central 
Govemment conceding to this demand? 

Madam. several parts of the North-Eastem Region 
have been In the influence of insurgency for quite some 
time. This has been mentioned by the other hon. 
Members also. The number of incidents was 1,234 In 
2004 and in 2007, it has increased to 1,489. So. it has 
increased manifold. The civilian causaJties 630 have alao 
increased in the North-East. Members have mentioned 
about it. Even a CPM Minister of Tripura. an ally of 
UPA. has resigned because of his involvement in these 
activtIIe8. Some allegations are also coming from Auam 
and Manipur. So this Is a very critical area In the N0rth-
East where the very important personalities, the 
Ministers, the Chief Ministers have been alleged to be 
involved in these militant activities. 

So. I want to know the actual policy of the 
Govemment of India, whether a high-level inquiry win be 
conducted, or a judicial inquiry wi" be conducted or any 
kInd of such inquiries which are necessary will be 
conducted. Otherwise. will It not create such an 
environment and how will we be able to combat this 
terrorism problem? It is not possible to combat this 
problem of terrorism jf people in the high positions are 
involved In these types of activities. 

The security problem in the naxal-affected States 
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is also very serious. The State GoVemment of Orissa 
haS also demanded for more money for modemisation 
of police force and other things. I would like to know 
whether the Govemment is conceding this demand or 
not. What is the Govemmen1 dOing just to tackle the 
naxal problem because It is also increasing? The 
casualties in the naxal-based States are also increasing. 

Madam, now I would like to come to the Report 
of the C and AG. The C and AG has also made some 
observations in their Report No.2 of 2007, Para 10.1 
concemlng I.T.B.P. and Para 10.2 on BSF and the 
Report of the Committee on Petitions in its Seventh and 
Eleventh Reports and the observations of the Estimates 
Committee In its Eleventh Report. The Govemment has 
not reacted or clarified to all these reports. 

So, I would request the hon. Minister of Home 
Affairs to look into all these things because serious 
allegations have come against the affairs of this 
Department. I would request the hon. Minister to look 
into all these things. 

Madam, lastly, I would like to touch upon the 
atrocities on women and women trafficking. H is also 
increasing to a great extent in the country. Why is it 
so? This is also the responsibility of the Govemment of 
India. It is not a simple law and order piobIem. The 
cases of women trafficking are increasing manifold. What 
is the Govemment of India's perception? What action 
do they want to take to control these cases of women 
traffICking that are increasing in a great extent in this 
country? 

So, in all fronts. I hope. we are just giving 
permission for utili sing funds. Hence. the funds should 
be utilised properly and the police force should be 
modemised. Whatever thing is necessary to just combat 
terrorism, the Government should come forward to 
provide that We are here to help them. 

With these words, I conclude. 

SHRI P.S. GADHAVI (Kutch): Madam, I would like 
to invite the attention of the hon. Home Minister to the 
Status Paper on Internal Security Situation. In this, on 
the Border Area Development Programme, hundred per 

cent Central funding is provided for agricuHure, social 
services, infrastructure and border security schemes. 

As the hon. Home Minister a'sokno~s, there is 
the construction of one very important road cailed the 
Gadhuli-Hajipur-Khavda-Santalpur Road bordering on 
KutcIl-joining Kutch and Banaskantha districts-which 
is very much useful for our security personne', which 
remains incomplete since last mo.re than i 0 years. The 
price escalation has become beyond our. controL So, 
my only request to the hon. Home Minister is to see 
that this road. which is very important for the security 
personnel, the BSF and also for the Dholavira site which 
is one of the ancient heritage sites on the border of 
Kutch, is constructed. If it is done, tourists can very 
well easily go from Bhuj to Dholavira. At present, they 
have to take more than six hours' time. If this road is 
constructed. then the touris~ can reach Dholavira from 
Bhuj in two hours. The Gadhu/i-SantaJpur roadwork has 
started ten years back and it still remains incomplete. 
So, I would request the hon. Home Minister to look into 
this issue. 

Secondly. , come to the initiative proposed to 
strengthen internal security systems. « has been 
mentioned: 

"The Central Government will continue to 
coordinate with the States and closely monitor the 
intemal security situation in the country and provide 
all possible assistance to supplement their efforts 
and resources in successfully managing the 
challenges and threats to internal security and law 
and order situation in the country: 

The Gujarat Government is fighting terrorism and 
it has passed one Bill. A BiU was passed by the Gujarat 
Govemment in 2oo3-the Gujarat Control of Organised 
Crime Bill, 2003. It was sent to· His Excellency the 
President of India for his assent on 1st April, 2003. 
Thereafter, some amendment was proposed from the 
Centl8l Govemment. That proposed Bill was also passed 
by the Gujarat Government in 2004. Since 2004, this 
Bill is awaiting the Assent of His Excellency the 
President of India. What are the reasons for not giYing 
the Assent? Why has Assent not been given when . 
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similar BiBs are in force in Kamataka and Maharashtra 
also? So. I would request the hon. Home Minister to 
see that the Assent is given as immediately as possible. 

Next, I would like to invite the attention of the 000. 
Minister to the Confidence-Building Measures. These 
measures have been mentioned in this booklet Several 
Confidence-Building Measures have been initiated as: 
Srinagarr-Muzaffarabad bus service; Amritsar-lahore bus 
service; Amritsar-Nankana Sahib bus service; The 
Samjhauta Express; The Thar Express; Munabao-
Khokhrapar rail fink re-established after a gap of more 
than 40 years; Poonch-Aawalakot bus service. To join 
Westem India and the Sind part of Pakistan, there was 
a regular steamer service which continued up to 1967. 
It was stopped in 1967. So. we have requested the 
Government of India to start the road link between 
Karachi and Ahmedabad which takes only 16 hours. 
From Karachi, if one comes to Hyderabad in Pakistant 
then to Mithi and then to the border. one can easily 
IlNICh India. Only the missing-link as is required to be 
constructed. If that missing link is completed, then the 
whole Sind and the Western Part of the country like 
Gujarat and Maharashtra can be joined. So, we have 
requested the Government to consider this request. 

There is one submission. I would request the hon. 
Home Minister to consider my request. The Government 
of Gujarat had AIqU88t8d for grants to the 1une of As. 
113 crore for the period 2007-Q8 out of which only As. 
22 crore has been received as grant by the Government 
of Gujarat. Still, more than As. 90.58 crore is awaited 
from the Government of India which I would request 
the hon. Home Minister to see that the remaining grant 
is reteased as early as possible. I Would also like to 
request the hon. Home Minister to see that the 
proposals which were submitted by the Government of 
Gujarat for long-term cost involved in reconstruction. 
flood proofing and mitigation and key infrastructure such 
as for water supply As. 56 crore. for power As. 150 
crore and so on and so forth. 

MADAM CHAIRMAN: It is written. You can lay It 
on the Table of the House. 

SHAI P.S. GADHAVI: The total expenditure 
requiIad for these six critical infrastructure sectors had 
been estimated to be As. 2284 Cr0r8. 1l'Ierefore, I' urge 
upon the han. Home Minister to see that these proposals 
of the Gujarat Government may please be approved as 
earty as possible. I also lay it on the Table of the House. 

*Madam, I rise to express my views on Demands 
for Grants from the Ministry of Home AffaInI for 2OOB-
2009. 

Madam, under Border Area Development 
Programme (BADP), Government of Gujarat had 
submitted a proposal for constructionlimprovement of 
one of the very important Border Road covering Gadhufi.. 
Hajipur-Khavda-Santalpur (in 8 stretches 151.71 kms, 
joining Kutch and Banaskantha Districts. 

This connectivity is in the area facing Greater Rann 
of Ku1ch, so that the mobility and accessibility of our 
security forces improve further to maintain vigil in an 
effective way. 

Morever ancient historic site of 0h0Iavira, which 
has been declared Heritage site of Harappan age which 
is of tourist importance, can be covered by the 
construction of this Aoad, which will boost tourism 
activities of that area to a great extent. 

At present for going to Dholavira from Dis1riCt HIQ 
Bhuj, it takes more than six hours, but H this road is 
constructed, Tourist can reach DhoIavira within period 
of two hours from Shuj. 

This road will also be much useful to BSF 
pe~ne1 who have more than 30 check posts in this 
area. Without this road. BSF find It very much difficult 
to get their Daily Aation, Drinking water and other 
essential supplies. 

The construction of this Road thoughaanctioned 
by Home Deptt. under BAOP and other Schamel more 
than 10 years back, but not more than 10% work Is 
completed, hence cost of this road has accelerated 
substantially. Aevised estimates for completion of thiS 

• ...• This part of the speech was laid on the Table. 
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road has been sent by Government of Gujarat to GOI, 
is Rs. 127.11 Crores and I request Hon'ble Home 

Mlniseer to dif8Ct concemad. authorities· of his MintstiY 
to see that wen of this road is compIeIed .88 early 88 

polliil •. 

Madam, I would like to request Hon'ble Home 
Mintstertt1at under vanous schemes, GOG had 
requeaectfor grants to fie tune of Rs. 113.39 Crores 
forb'perIod of 200T-20D8 outofwtrich only Rs. 22.80 
CroIws of Grants· has been received by Government of 
Gujand. Thus, stilt more1han Rs. 90.58 Croras is still 
awaited from GOt, which I request to Hon'ble Horne to 
see that this remaining grant be released in favour of 
Government of Gujarat as Immediatety as possible. 

Madam, the Government of Gujarat is fighting with 
terrorism and other organized crime, and to meet with 
aU these challenges, Gujarat State legislative Assembly 
had passed one Bill entitled "The Gularat Control of 
Organised Crime BiIr in 2003, and which was forwarded 
to H.E The Preeident of India by H.E the Govemor of 
Gujarat on 1-4-2003. 

Madam, thefaafter the Ministry of Home Affairs vide 
its letter dtd 24-12-2003 recommended certain 
amendlMills in clauses 14 to 16. and accOrdi~y again 
GujaIat State t.egisiative Assembly made amendments 
in I the. 636 said BiIJ and again sent back the said Bill 
for assent of H.E the President on 19-4-2004 since then 
the assent of H£ President is awaited by Gujarat State 
Legisla1ive Assambty. 

Madam. similar Bills were also passed by 
Maharaehtra and Kamataka States and many other 
Stata8 are also having such laws. 

I, therefore, request the Hon'ble Minister to IdndIy 
see that thJa BlI receives assent of H.E. The President, 

88 immedIa1aIy 88 possible. 

PMdam, • would atso like toraqueat to Han,. 
Home Mlni8IBr to see that· the prtIpOS8ls which were 
submltlad by Govemm.m of Gujarat foriong temnlosts 
inVOhlad in reconstrucIIOnI proofInfjrnitigtion at the 
key infra8tructure sectors such as 

SI. Item Amount 
No. (In Crores) 

1. Watlar. Supply Rs. 56;66 

2. Power As. 1104.16 

3. Irrigation Ra;-..43.79 

4. Health As. 98.73 

5. Roads and Buildings As. 557:88. 

6. Urban OevekJpment:and. UHf) Ra.:.980.72 

Thus, the total amount requiredfor1hele*.criticat 
infrastructure sectors had bean estimated to be As. 
2280.44 Crores. 

I, therefore,. urge the Hon'ble Minister' of tiome 
Affairs that theae· proposals of' GcMtrnment' of GtIjaqt. 
may ptease be approved 'as-ilm:ecdiaitay!'as poIIIibIe. I 
would.Jike to request 1heHon; MiAisaIf ofHonle'AftairB 
that wilh·our neighbouriAg COlMltry i.e. PakiIIan,we hawe 
got three road linkages i.e. from· KaIhmIr, Punjab.and 
Rajasthan. Similarly, it is very muct:t. necII8IISIlfy hMe 
road linkage between southern Pakistan ie. from Sindh 
side and western India i.e. States of Gujarat and 
Maharashtra. I have many times requested G01 to 
consider the proposal of having direct land route joining 
Karachi to Ahmedabad (via Hyderabad and Mithl in 
Pakistan and Khavda, Bhuj in India). By this route, 
business between two countries will be. give moJ8:.boast 
and aIso.there is a ./ong standing demand from people 
of both. the oountrias to visit· pitgrirnaga.p/aC88 in· boIb 
the sides. Here, I may mention thai in my ConstiIuency, 
a large number of Calits and Sodha RaiPuts and vther 
people have their pilgrimage pIaoas inPllkistanwhk:h 
are known as Pithora Pith and HIngIaj Meta and on 
this side of the border. minority CORMn"nity in Paldatan 
and atso Muslims have got their pilgrimage centres in 
my constituency i.e. KutchDistricls ·tcftownas ii8jIpIr; .. 
Matana-Madh and Naryan· Sarovar· and Koteshwar. 

Secondly. I would like to request the Han Home 
Minister to consider the long standing deMand of 
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simplification of visa formalities for the persons desired 
to visit Kutch in Gujarat from Pakistan. 

*DR. K.S. MANOJ (Alleppey)! Madam, lhank you 
vety much for having allowed me to participate in the 
debate on Demands for Grants for the Ministry of Home 
Altaiti. I congratulate the Governrnent for talciftgthe 
dilcussi:m on Demands of Grants for Ministry of Home 
Affairs, which look after the internal security of the 
country. 

The Police Stations attend to one of the most 
important sovereign functions of the State of protecting 
the life of the country. They do the services of protecting 
the country by the BSF. ITBP, CRPF etc. and protect. 
Security against the extremists and criminals as well 
as foreign inspired terrorists. Many police personnels 
had to sacrifice their life while defending the country. 
During the period from 1989 to 2007 there were 19000 
police officers 1051 their life. More than ju51 a law 
enforcement agency, the police is as aD purpose public 
services attending to even distributions of stations and 
dealing with aD emetgencies. They have to most efficient 
hours of work in stress and strains. 

But there is growing anxiety and resentment among 
the police personnel right from the police constables to 
the senior IPS after the announcement of the VI Pay 
Commission recommendations. They feel that they have 
been degraded by the Pay Commission and this has 
demoralized the entire police force. I would urge upon 
the Government to look into the matter. Now the 
Government has constituted a Committee a Committee 
of 5ecfetaries to look into the matter. I would suggest 
a group of Ministers should deal with the issue. 

Madam, even after the growth of police force is 
higher than the poputation growth, still police population 
is only 1 :699. Police from State should be strengthened 
both in HlIman resources and in form of $kill. For the 
State, it is mentioned that out of Rs. 3 740 crores rupees 
aIkJtted for modemization of police forces, Rs. 1607 
crores have been unspent. This should not happen. 

.Speech wee laid on the table. 

Thereshouldbe a short, and long term modefOization 
plan for the .pgl'ce force. ',,'. '" 

'The eJCisling,pollee Att,18fS.l IsveIY much 
outdated: This'stioUfd be amended:'Eventhen8 draft 
Model Police Act Is draft, itia not yet amended. There 
should be fully amended of the Police Act. 

Community Police: In view of rise in police crime 
rate and ~ints in ,the number of ~e force, the 
idea of cornl1'llJ(li1y, poIic,ing is • n<Mti idM, an~ ,~rever 
it was implemented. there was a well acceptance from 
the part of public also. It has even changed the concept 
of police in cornman man. This has brought down the 
minor crimes also. This concept of community policing 
should be scientifically implemented in more number of 

police stations. 

Recruitment of RetIred Defence Personnel tn 
Police and ~Intary Force: Defence personnel 
retire at a very young age. If they are retained to the 
State Police and Paramilitary force PMF therefrom get 
more trained manpower and the amount spend for 
training could be spared. 

Recruitment to DeIhl Police: Delhi Police force 
come under the administration under the Home Ministry. 
Being a police force deployed in the National Capital, 
recruitment to Delhi Police were held in almost all States 
in the country. Similar to the recruitment in the Defence 
Services. But now it is stopped. In 1982 when IX Asian 
Games was held in Delhi, more personnels were 
recruited to Delhi Police. Last recruitment was held in 
1990. Since it is stopped, regional representations is 
not there in Delhi Police. So I request to Government 
to restore the recruitment drive in the State which is 
there for CRPF, CISF, ITBP etc. in view of ensuing 
Commonwealth Games of 2010. 

Attack on Chrlstlan and minority Institution.: 
Attack on minority institutions especially attack on 
Christian churches and minority institutions have been 
increased In the recent past. It has c .... ted sense of 
insecurity and uDt'88t among the CMstian In the country, 
Government. should provide special protection to theee 
institutions ,in, places where such Incidents have 
occurred. 
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Lack of Infrastructure In the Border areas 
especially In the China Border: On border areas, lack 
of infrastruc-ture facilities both transport and 
communications facilities, Govemment has taken various 
steps to improve this. Border Road Organisation is doing 
a lot of construction of work there. But the manpow~r 
of BPO have not enhanced. In spite of more and more 
work entrusted to them. Human Resource Planning 
should be· done for BRO and reciuitmerit ban as per 
Annual Draft Recruitment Plan (ADRP) should be 
exempted for BRO and other Police Force.· 

01 ....... Management: Govemment has passed 
the disaster management act and National Disaster 
Management Authority is yet to began. This should be 
launched without any delay. 

National Calamity .As.lstance to the State: 
Government is providing assistance to State Govemment 
in cases of National calamity from CRFINCCP. But there 
is undue delay in sanctioning these grants to the State. 
Very often these grants are sanctioned after the on-
the-spot visit of the central team. But usually visits of 
these teams are delayed. Recently in Ker1a devastating 
damages caused to the paddy crops and other cash 
crops due to the unprecedented unseasonal, torrential 
summer rains. Members of Parliament from Keralaraise 
the matter In the Partiament, State Government has 
written to the Home Ministry and Agriculture Ministry. 
But the central team visited Keral only after two weeks. 
It is leamt that the officials from the Home Ministry 
appointed for the visit was on leave. The team has to 
wait till that particular officer to join duty after leave. So 
I would suggest the Ministry of Home Affairs should 
establish team comprising officers from the Ministry of 
Home Affairs and other concerned Ministries and should 
visit the affected areas immediately and a time frame 
should be made for this. Guidelines set for provide for 
cash assistance should be modified. 

Madam, sea erosion is a natural calamity taking 
the life and livelihood of many coastal people every year. 
But it is not as a natural calamity for providing financial 
assistance from CRF and NCCF. Government has 
appointed the 13th Financial Commission. Ministry of 
Human Affairs should recommend the 13th Anance 

Commission to include sea erosion as natural calamity. 
This is very important in view of the global warming 
and water level rising to the sea. 

Swantatra Salnlk Sam man Pension (SSSP): 
SSSP was instituted to freedom fighters in15th August 
1972 to commemorate the Silver Jubilee of our 
independence. Now we are commemorating the Diamond 
Jubilee of our Independence. Sir many Freedom Fighters 
of P1Jnnapra-\t'yaler Struggle, Kayyur,Karivekoor, 
Kavumbai, Morazha and Malabar Special Force. Struggle 
were not awarded SSSP. Those who are participated in 
this struggle and recognized as Freedom Fighters by 
the State Government should be awarded to SSSP. A 
political committee may be constituted to scrutinize the 
applications of the freedom fighters and there should be 
no further delay in this regard. 

Amendment of Pollee Evidence Act: In many 
police stations, there is piling up of vehicles arrested in 
various cases and kept it as evidence. They will remain 
rusted there and the entire thing get waste. I would urge 
upon the Minister to amend the act, so that after taking 
the evidence, these vehicles can be retum to the owner. 

Security to Metro Rail should be enhanced: In 
view of the terrorists threats and the damage that may 
occur in case of attack, enhanced security may be 
provided for all the important metro rail stations and 
baggage security facilities should be provided into the 
Metro Stations. 

With these words, I would like to support the 
demands for grants for the Ministry of Home Affairs. 

MADAM CHAIRMAN: The hon. Home Minister wi" 
reply now. 

(Translation) 

THE MINISTER OF HOME AFFAIRS (SHRI 
SHIVRAJ V. PATIL): Madam Chairperson. I would like 
to thank and appreciate those hon'ble Members who 
have participated in today's discussion. They have raised 
a number of issues and there are so many issues on 
which we have to take well-thought out steps. We of 
course have taken some steps and if any further action 
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is·f8qUirad in this ....,0 we shall have to take that 
also. We had prepat8d some· haRd books wblch have 
been distributed among the Members for their use in 
this debate and these hand-books contain the present 
security scenario in brief. Our Annual Report and budget 
documents distributed among the Members also 
contained a lot of information which has been discussed 
.... I would like to submit to all the hon'ble Members 
that1heJ Ihadd uIitize at theae hand books and Repons 
since repIias to· most of the point raised here would be 
found in 1hem. We have been discussing the subject of 
security for the last four years and no other subject has 
been discuased so muctt as this one !nthis House as 
well as the oIhertfeu&e. Most oftha points raised today 
had also been .. _1Iior18d in all these debates and each 
point has been discussed threadbare from every angle. 
I would, thentfore, humbly say that it would be difficult 
for me to reply to all the points due to paucity of time. 
Now it is 7.30 p.m. and I find it a bit difficult to reply to 
all these points in the House. 

We haYe to remember one thing as some hon'ble 
UembaIIlave ataopointad out that the mandate of the 
Ministry of Home Affairs 1S not solely of security. Some 
hon'bte Members have stated very rightly that security 
is one of the functions. The function of security is one 
of the rlUII18fOUS functions assigned to the Ministry of 
Home Affairs. It is dIfticuIt to mention all the functions 
we have to do in this ministry within the available time. 
The important functions the Ministry is supposed to do 
are as. foUows: 

TheMinistfy of Home Affairs have to do the 
function of maintaining cordial relations between the 
Centre and the States. The Ministry of Home Affairs 
have to see to it whether Government in the sta18S are 
being run in accordance with the constitutional 
provisions. It is okay if these are being run as per 
constiIuIionaI provisions, 1hey are asked to take but if 
these are not being run as per constitutional provilles 
remedial measures. If there is gross violation of 
constituIionai provisions, the govemments are issued 
warning and also action is taken against them. This 
function is very important and that is why this Ministry 

has probably been named as the Ministry of Home 
Affairs. This Ministry hu not been named as the Ministry 
of Home Affairs for intemal security and law and .oraer, 
I am very happy that we discharge these functions 
comfortably and we could do so easily and propedy. 
The work could be done easily and properly not just 
because of what we do here but it has been facilitated 
thanks to the altitude of the state government as well. 
We had no problem in interactions with the state 
government, in eliciting their suggestions or giving our 
suggestions and in issuing directions to them to take 
particular action irrespective of the party in power in 
those states. The reason is that fortunabffy all the state 
governments hav! adopted right attitude. I think 
whatever has been accomplished is very good. 
Sometimes, we hear over here 1hat f'Ion'bIe Members 
rise to intervene. express resentment and criticize us in 
very harsh words but their govemments and their Chief 
Ministers never talk 1lke thls becau8e they know what 
can be done and what cannot be done. Having known 

. this they understand that under what constraints work 
is being done and to what extent demands can be made 
and how the wolte which has been done Is to be viewed, 
that is why we have not receIwd any complaints from 
aU atate governments but we have Indeed heard 
complaints from some hon'ble Members who are sitting 
here. SometImes We have heard complaints in a very 
8C8fbic language. They dIIcharge their own duties we 
need not be angry. and we cannot· afford to·be angry in 
the discharge of our duties. Earlier the Sarkaria 
Commisaion was constituted to enaurethat this work Is 
performed in a better way. The SaOOlria Commission 
gave its report and the Report was implemente. The 
Report of Sartcaria Commiuion was very good and 
action was taken on many recommendatios and aome 
of them were also Implemented. There was also 8 

demand that we should have more deliberation in this 
direction. We should det¥e deeper and undendandwhat 
better can we do than what we are already doing. A 
new commiSSion for center state relation has been 
appointed in this regard and its Report is going to be 
submitted. One Hon'b/e Membr asked why the Report 
is not being submitted early. It Is not such a subject on 
which Report can be submitted immediately. 
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The Sarkaria Commission also had to work for a 
fairly long time. Work is to be done on this Report also. 
The people who work here at the Centre will have to 
be consulted. Discussion will also be held with the 
people who work in the states. Opinions of people from 
outside and constitutional experts will also be sought. 
On the basis of all these the Report will be finalized, if 
that Report comes we shall certainly discuss. We have 
a National Development Council to improve Centre-State 
relations. It was constituted by Pundit Jawaharlal Nehru 
and he constituted another council namely, National 
Integration Council. There are many othar committees. 
In our Constitution also, there is a mention regarding 
regional meetings of Chief Minister. The Home Minister 
visit different areas and talk to the Chief Ministers on 
the problems and gives suggestions for their solution 
and discuss about the obstades. 

I have to submit it with all humility that in my view 
this part of the functions is the most Important obligation 
of the Ministry of Home Affairs. Perhaps we cannot hold 
the performance of Home Ministry satisfactory if it falters 
in fulfillment of this obligation and if we succeed in 
fulfilling this obligation, performance of the Ministry will 
be considered of commendable. We have faced lesser 
difficulty in this regard. We did face some problems here 
and there. But comparatively we faced lesser difficulty 
here. We have not received any complaints from any 
state government irrespective of their party affiliations 
but they have given us a number of suggestions. 

The other function supposed to be done by the 
Ministry of Horne Affairs relates to security of our 
country. I have stated a number of times in replies to 
the questions in this House. I had stated during 
discussion on Naxalism and Internal Security and on 
other subjects that as per Constitutional proviSiOns the 
subject of law and order rests with the State 
Governments. The first subject on the State list is law 
and order and the first subject on the Union List is 
defence. We all know that what is placed on the Union 
List is exclusively within the jurisdiction of the Union 
Government and what is placed on the State List is 
exclusively within the jurisdiction of the State. It is very 
essential to understand that all the problems lie here. It 

is believed that if some thing happens in any State at 
any place here in this House we are blamed. We can 
neither send our police on our own nor can we direct 
any police officer of any State to take any action. But 
we, however, cando one thing, on 1he request of the 
State Government. concerned. We can send our men 
and materia', money and intelligence for their help. In 
this way we can. assist them fully. Law and order has 
to be maintained by the State Govemment and the 
Union Government can only lend a helping hand in this 
regant In sprteof having so much discussion on many 
occasions over this in the House and outside, it is asked 
to any Central Minister or any Government Officer as 
to why not a particular action was taken. 

Madam, Chairperson a number of incidents have 
taken place. I have visited there also, but I did so 
informing the Govt. there and accompanied with them. 
I can't give order after going there. I can send the 
paramilitary forces from here, but can't issue any order. 
It is very necessary to understand this point otherwise, 
we have to make amendments to our Constitution and 
ask for such type of rights. A number of members here 
have said about it. You as well as other hon'ble 
Members have asked to amend this law and provision 
of the Constitution and get such type of rights that may 
enable you to take action from here itself in case such 
sort of mishappening takes place anywhere. Suppose, 
any distutbance is being created in Orissa, Maharashtra, 
Kerala or Rajasthan, in that case we may sent our 
personnel there to control the situation by exercising 
our rights. You should make such provisions. If such 
provisions are made, we would act accordingly. But, at 
present, when there is no such law or provision, it may 
not be possible to do so. I am saying this to all because 
this point is frequently repeated. I am frequently asked 
as to what I have done? Actually, you may elicit the 
opinion of the Govemment of your state and also give 
your opinion to them and get done what you want. We 
may provide as much assistance to the State Govt. as 
they demand. It is very very necessary for us to keep it 
in mind. 

Madam, a lot of dIscussion has also been held 
here on the issue of internal security. I would like to 
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submit that it is such a subject· about which it is 
necessary to think deeply. What do the national security, 
internal security and the law and order mean? H is very 
necessary to understand these three things. Which sort 
of circums1ances cause the arising of the question of 
national security?· When a country attacks ours, the 
question of national security arises. The question of law 
and order arises in case of any incident of murder, rape 
or daeoity taking place in a village and a house. If 
peopte in same Taluka are disturbing the peace of that 
area this type of circum518nce attracts question of law 
and order. If the entire states gets afflicted with 
unfavourable circumstances and the people of the state 
want the change of Government there, this type of 
situation may be termed as the situation demanding 
internal security. But if we want to approach there in 
the name of internal security, we have to dismiss the 
Govt. there otherwise we can't approach there; or have 
to approach there on being called by them. Therefore, 
it is very necessary to understand the difference 
amongst the national security, internal security and law 
and order. 

Madam, I woukf very humbly like to say that the 
question of law and order is a very big one. This 
question is many times bigger than that of the internal 
security. Not many members have discussed about it. 
Only one hon'ble Member here discussed about the law 
and order and asked to amend the Jaws, the criminal 
procedure code, the Evidence Act as well as the Indian 
Penal Code. This is what you have also said. It is not 
possible unless these are amended. It's a different 
matter whether that may be valid or not. But the feeling 
that the law and order is a very big question was very 
much clear in your speech. 

Madam, in this connection, if we consider the 
in1emal security, I would like to tell you that the figures 
available with me show that the number of people kIHed 
in activities of bfoodshed and anarchy is much higher 
than that of persons killed in terrorists activities. I would 
like to tell you the number of bloodsheds and ordinary 
murders. You would be surprised to learn that the 
number of persons killed in terrorist activities is approx. 

2000 while the. number ,of mu,.ders is 32 thousand. 
Nobody pays any attention tow~ it. It js good that 
you have paid attention on it. Of course, you might be 
doing criminal practice that's why you have paid 
attentiOn towards it. 

You have paid attention towards that and it is very 
necessary for us also to keep that in mind. This task Is 
to be performed by the State Govt. and I am repeatedly 
asking them to do so. I said that the population Is 
increasing in the country and every year we are enacting 
fresh laws and the criminals are committing crimes 
following different methods. Therefore, the police force 
has to be extended and more expenditure incurred on 
security. One hon'b!e Member very rightly said here that 
the importance of the Issue of security should not be 
underestimated. Security is as important as the 
development. So, more attention has to be paid towards 
security and more expenditure incurred on it. More 
manpower and equlpments have to be provided and the 
importance of security has to be increased. In this 
connection, I have contacted the State Govemments and 
am happy that some of them have given their nod to it. 
These are the Govts. of Maharashtra, Andhra Pradesh, 
Chhattisgarh and Jharkhand. They have increased funds 
in their budget for this activity. For this, I would fike to 
thank and welcome them. I would like to ask other 
states also to increase their budget because it would 
not be possible without increasing the budget. For your 
kind information, I would like to tell that the Union 
Govemment has also taken steps in this regard. An 
hon'ble Member was saying that considerable funds are 
beining allocated to the Ministry of Home Affairs for 
police-related activities. I have presented the figures 
showing that the Ministry of Home Affairs has increased 
their budget upto 72 per cent. Maharashtra has doubled 
it and we have increased upto 72 per cent. They asked 
jf we were going to make a police state instead of 
welfare 518te1 I would like to taU that security is needed 
ever for weHare. No welfare could be done without 
ensuring security and vice-versa. Ifs necessary for us 
to know it. The steps we have taken .. to provide 
better security it is necessary to keJP..1t1n mind. I have 
asked a number of state govemme~Jo'1nCrease the 
number of their police force. We are doing so at a very 



709 DemancIs for Grants (General) VAISAKHA01,1930(SAKA) (209UJ9) 710 

Jarge scale. We have increased the numberof battalions 
of the BSF and the SSB. 20 battaJions in· the ITBP are 
being increased and this number would go to two 10 
three hundred in five years. When wEI asked the 
Govemment of Maharashtra, they told that they are 
going to increase by 50 thousand. When we asked the 
Government of Andhra Pradesh, they told that they were 
going to increase thirty thousand. Chattisgarh and 
Jharkhand also told they too were going to increase. It 
is necessary to do so. If the number is not increased, 
nothing good could be delivered. We have noticed one 
thing that the State Governments have not taken any 
steps which they should have taken for their existing 
police force. I would not name those states but there 
are certain states where there are upto approx. 21 per 
cent, 24 per cent and 28 per cent vacancies in their 
police force. If the states dpn't fill up these vacancies 
and ask the center to send the police to them, how 
could the Center send the force to them. The Centre is 
to take care of not only a single state, rather it is to 
take care of 30 States in this regard. The states should 
fill up these vacancies existing therein. We are asking 
all the States to do so and I am glad that they are 
getting our point. We have told that it is very necessary 
to fiU up the vacancies. 

Some states have tried to increase the rumber of 
their police force upto thirty and fifty thousand. They 
are filling up the vacancies. We are also acting here 
from that point of view. Some of the colleagues have 
asked as to how much funds have been allocated for 
the modemlzatlon of police and blamed us that we don't 
provide assistance for the modemization of police. 
Figures with regard to quantum of funds allocated are 
available with me. Four or five thousand crore rupees 
were allocated during a year. I have these figures in 
reapect of aU states. Again we are blamed for not 
spending these funds. Who can spend there funds? That 
funds Is to be spent by the state Govemments. If the 
state governments have not spent 50 per cent of the 
funds, we 19queat them to spend the same. They should 
spend It for themselves and for making their police force 
pro-active. Until and unless the state police is strengthe-
ned, our country wiD not become strong. For your kind 
information, I would like to tell that approx. sixty to 

seventy per cent of the Central police force is deployed 
at borders. That has been deployed for the security of 
the borders. Only CRPF is meant for deployment at 
other places. Remaining forces like BSF, ITBP, SSB, 
Assam Rifles are deployed on the borders. Forces are 
not deployed on International borders, Para-Military 
Forces are there. Forces are deployed on LOC only. 
We are increasing the number of para-military forces 
on International borders. We provide them CRPF 
Personnel, but how many personnel we can provide 
them? CRPF is sent to all the States. CRPF means 
Reserve Police. Reserve Police means they will go there 
for the assigned job and will retum after completing the 
job. We provided Reserve Police, but they never come 
back. We are repeatedly told that we do not increase 
the number. 

MADAM CHAIRMAN: If any state does not send 
the Force back, then you should impose penalty on the 
concerned state. The State will have to bear the penalty. 

SHRI SHIVRAJ V. PATIL: We are saying the same 
thing, if a State does not send the forces back, then 
how we will be able to meet the demand of other 
States? In this scenario, we are not in a position to 
entertain such demands. That Reserve Police becomes 
regular police. It is necessary to send them back. We 
are talking to our colleagues and it is a matter of 
happiness that our colleagues now have started to 
understand this and all the people are thinking on the 
same lines and this is making me happy. Some people 
asked as to what we have done? Nothing has been 
done after giving funds. What should I tell you? It is 
not good to give figures about the money that we have 
given to them for establishing police stations and how 
many police stations have been established by them. 
We have set up 2,588 police stations and around 58 
thousand houses have been constructed for the state 
police. 19 thousand light vehicles have been given. 
Somebody has just said that he does not have petrol 
in his car, he has to arrange for that and stiR the car 
does not move. We have given 19 thousand motor 
vehicles from here. Around 19 thousand Medium-Heavy 
vehiCles and 27 thousand motoroycles have been given 
and I am not going to teH you figures about the weapons 
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given to them. Those figures are such, If I disclose them, 
you will be very happy. I am not going to tell the figures 
as to how many NSA rifles, AK-47 rifIes,M.N. carriabIe, 
SlR we have giYenthem. It is not necessary to disclose 
this, but we have given all that. Moreover, we have 
given twenty thousand bullet proof jackets, around seven 
hundred night vision wave devices and around eight 
thousand mine metal detectors, three hundred thirty five 
bullet proof vehicles and one hundted sixty five mine 
protected vehicles have been given. In addition to this, 
we have heIicopl8rs, and UAVs. State Police have been 
given all this. 

if you ask us, what we have done? If we give you 
figures, we will be in trouble, and if we do not do so, 
we will be in trouble. You will keep saying that we have 
not done anything, you will say, we have not planned. 
We wiN retort that we have planned, then you will say 

that funds have not been given. We will again say that 
we have given the funds, thereafter you will say that 
money has not been spent, then we will ask you to 
spend the money and you have to take care of au these 
things. In my opinion Jaw and order should definitely be 
discussed in the House. When you start discussions, it 
also encourages us. Whatever you say, we can 
approach the State Government keepintg that in view, 
we can request them but we can not force them. They 
are equal to us. They are not inferior to us. They are 
equal to us. We can definitely help them. But our 
countrymen should not have this misconception that we 
have to do everything and State Govemment does not 
need to do anything. That's why I told you aH these 
things. 

I do not want to say anything about modemisation. 
But what transpired here in the discussion, one hon'ble 
Member raised a point and other colleagues· replied to 
that. One hon'ble Member asked us to check naxaJite 
and terrorist activities strongly and with an iron wI!. An 
other hon'bte Member has said that you are· very 
Intelligent but perhaps you do not have sufficient will 
power, act strongly. What does it mean? If anybody 
comes across you, shoot him if you think that it is 
necessary. Hon'ble member have said just today in this 

very +fouse. They have said 80 In your prasenceand 
you might have .. heartf that. What they have aald? They 
said that guns and bullets are not going 10 solve these 
problems. You need to deal with them with humane 
approach. They said if their financial condition Is poor, 
then help them, stop social injustice meted out to them 
and if there is any regional inequality, then correct It. A 
conducive atmosphere is needed to solve these 
problems. You tell me as to what we should do as the 
Govemment. Should we act strongly or use our brains. 
You should tell me what needs to be done there. 

SHRI BRAJA KISHORE TRIPATHY: Use both 
methods. 

SHRI SHIVRAJ V. PATIL: Absolutely right. You 
have replied that we should act strongly where strong 
action is needed and where wisdom is required, we 
should use it. One hon'ble Member raised the issue of 
thesis, another raised antHhesis and synthesis is coming 
from your side. You are saying that both methods are 
to be adopted, you will have to do, whatever is required. 
We are exactly doing that. That's why some people say 
that we are making it a police state, you want to do 
everything at gunpoint, it is dictatorship and some people 
say that you are soft on terror. What is the meaning of 
soft on terror? When we act /melligentIy, it is called we 
are soft on terror and when we act strongly, then It is 
called brutality. All these things are Involved in this. 

PROF. RASA SINGH RAWAT: Adopt middle path. 

SHRI SHIVRAJ V. PATIL: You aN tilking about 
Middle path. I am .very happy that you are all unanimous 
about middle path and we are following that very 
path.This· is the advantage of this discussion that when 
a question is raised, an answer comes and this helps 
In making a way that is liked by more and more people. 
We should foIfow that way. Such an atmosphere is here. 
We will definitely talk about that. Eartier we had asked 
them to have a discussion, If they want. Government of 
Andhra Pradesh has said that they want to have a 
discUssion, we asked them to go ahead. It Is said 
whether talks can solve the matter. What are you saying. 
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We told them that we have not asked them to have a 
discussion. They want to have a discussion. We asked 
thlm to have a discussion if they feel that it may be 
useful in their case. After some days they told us that 
matter is worsening through talks, it is not improving. 
We want to solve it forcefully. We told them that it 
depends on you. They did it on their own and it is a 
matter of happiness that terrorist activities in Andhra 
Pradesh and Tripura have come down, considerably. 
Terrorist activities in Andhra Pradesh have come down 
to 70% and 40 to 50 per cent in Tripura. They use 
both wisdom and force, and thus the terrorist activities 
have come down. We are also applying the same 
method here. But it is not possible for us to tell everyone 
that we are acting strongly and intelligently. 

We are saying, you can understand it as you like. 
As you said we are adopting the appropriate methods 
here as we can. Another point has been raised here 
that you arrest anybody in, the name of religion and 
say they are spreading te~rism or secessionism. Is it 
true? I believe this happens at many places, but it 
should not happen. This should be kept in mind. But 
on the other hand we say thal it happens, so change 
the law and make it clear that the one who is accused, 
he win have to prove that he is innocent. For thousands 
of years, it is prevailing in the fonn of Jurisprudence, 
Roman Jurisprudence, British Jurispruderlce and now 
Indian Jurisprudence that tiJl someone is convicted, he 
should not be considered as culprit, he should be 
considered only as an accused and we will have to free 
him. The question arises here whether this wiN be easy 
or not. SeveralrnemberS have asked here as to why 
we have repealed POT A or TAOA. I would like to tell 
you that those people cornpefled us to repeal TAOA, 
who brought POTA later. POTA contained the same 
thing, which was there in TADA. When so many people 
from international organizations asked us as to why we 
are changing the law, which we, ourselves, have made, 
we said that we are not changing the whole law. 
However, 

[English] 

shifting the onus of proof trom the prosecution to the 
accused, 

[Translation] 

which use to create problem to the people, we 
have removed that portion only. We have retained the 
law dealing with money and extortion. But POT A is 
exercising the same thing about which suggestions were 
made here to change the law. After changing the law, 
make such a law under which the accused has to prove 
that he is innocent. On the one hand, there is powerful 
machinery of the Govemment and on the other, the only 
an individual who has to prove that [English] I am not 
guilty, and I am innocent. 

[Translation] 

Only those, who have practiced the criminal law, can 
understand as to how easy or difficult it is going to be. 

- ·At some places and in certain situations, the onus do 
take a shift. These two contradictory things have 
appeared about which we need your guidance. Tell us 
as to what should we do. As you have told as to either 
behave strictly or sensibly. Similarly, let us know about 
the law as to what should we do. 

[English) 

SHRI B. MAHTAB (Cuttack): It is the French juris-
prudence. We still have that amendment, especially, in 
dowry death cases. In dowry death cases, the onus Hes 
with the husband, and with the in-laws to prove that 
they are innocent. Therefore, it is not that we do not 
have French jurisprudence, but there was flaw in 
implementation of it. This is all that I have said. 

SHRI SHIVRAJ V. PATIL: Yes, you are 100 per 
cent correct. 

[TransJalton] 

I have also said that we have laws under which the 
onus of proving innocence lies with the accused. 
However, it is not there in all the laws, and if we include 
this provision in all of them. the police will detain any 
person and It will become difficult for him to prove his 
innocence and in this way this remedy will become more 
painful than the pain itself. We are in this dilemma. We 
have to find the way out. Whatever you are saying is 
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absolutely right. In Dowry Act, in some other Acts, In 
some cases in IPC and Evidence Acts also, there is a 
proviSion under which it becomes necessary for the 
person to prove that he is not guitty. If somebody 
possesses a blood stained dagger. he wiN have to prove 
as to how the dagger got into his possession. 

20.00 hrs. 

The onus does lie on the criminal but not the whole 
of it. so it is not so difficult to change the provision. 
which is prevalling for thousands of years after the 
careful consideration. However. whatever you are 
saying, it has got a substance and it needs to be 
considered. I think that it will not be correct to rush 
through this matter. In this matter, it would be wrong to 
shift from one extreme point to another and the 
Government cannot do it. Even you will not allow the 
Government to do the same and when a bill to this 
effect is brought in the house, you will not agree to it 
and will not allow it to pass. Thus, these problems seem 
to appear in this matter and we have to do something 
in a ,sensible manner. 

It has also been mentioned here that so many 
incidents took place. Terrorism in Jammu-Kashmir or in 
North Eastern states or the problem of Naxalism. all 
this has been discussed here. It is a matter of 
satisfaction that incidents of terrorism in Jammu-Kashmir 
has come down 70 per cent. In Andhra Pradesh also, 
it has come down by 70 per cent. It has gone down to 
a great extent in Tripura and other states also. Some 
of the states like Chhattisgarh, Jharkhand, Orissa are 
facing the problem. We are neither blaming somebody 
nor we say that since our party is not ruling there, so 
this situation is prevalling there. it is not so. It has got 
some reasons and we would try to find a solution after 
having discussions here. You abuse us and then we 
abuse you outside and get it published in some 
newspapers. It Is also not correct. We are not asking 
for the same also. We are looking into the problem in 
right perspective and trying to find its solution. 

I would like to say another thing. This matter is 
no doubt complicated but it is not so that we cannot 

solve It. You must have seen that such matters did arise 
In other big countries also and they resolved it too. It 
happened in America also, like Liquor Crime took place 
thellt, but they resolved it. Similarly. other countries also 
resolved their issues and we will also resolve it. The 
issue is complicated and difficult. therefore. we have to 
work hard. we have to work with vigilance and with great 
caution. At the same time. I would also like to say that 
fear psychosis is' not going to help. Creating fear will 
not lead to any gain, Actually. What the terrorist means, 

[English] 

Terrorist means, he who creates terror and fear 
psychosis. 

[Translation] 

Other meaning implies that kill one person and create 
fear psychosis among thousand others. If we begin to 
do the same thing. it will create trouble. So, it should 
not happen. tt also does not mean that we ignore 
whatever is happening and say that it is alright. It is 
also not appropriate to say so. Here also. it will be 
correct to adopt some middle path and it needs to be 
seen that the fear psychOSis and the feeling of fear do 
not rise. There is a need of something to be done about 
it. 

Border area was talked about. This is an important 
issue. The issue of International security is most 
important. It is also necessary to see that nobody from 
outside come and create disturbance here or do 
something, which may create trouble. Everywhere. in 
every region somewhere. there is a problem. whether 
more or less. However, to say that the extent of this 
corridor is from here to there is also not correct. People 
told me that it was happening in ten states. Ten states 
mean 

[English] 

one third of the country is infested with it. 

[Translation] 

someone said that it was happening in 180 districts. 
180 districts means that one third of the country is 
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infested with it. I asked, under how many police stations 
it is happening, they said that it is taking place under 
300-350 pOlice stations, which comes to 3 per cent. If 
we take the figures of police stations, it comes to three 
per cent and if we take the figures of villages, it comes 
to less than one per cent. If we take the figures before 
the public in this way, it will bring relief in respect of 
the cause which has created this atmosphere or feeling 
of fear. If we do not present these in this way, it is not 
going to help the people rather those people will take 
advantage who want to serve their own interests by 
creating the feeling of fear. Therefore, we should not 
allow the fear psychosis to be spread. We have to stop 
it. If we need to take the help of police in this regard, 
we win do that also but we will act wisely and resort to 
development. 

We are often asked as to what we are doing for 
economic development. Our Employment Guarantee 
Scheme is also a part of the economic development. 
For Employment Guarantee Scheme, we are spending 
Thirty Thousand crore of rupees. Ten states are affected 
with Naxalism. Ten Thousand cl"Ofes of rupees are being 
spent there. which are spent for providing one year 
employment and the figure becomes As. Fifty Thousand 
crores in five years. If I make a total calculation in 
respect of our Backward Area Development sbheme and 
other schemes formulated by us, we will be spending 
about 75 thousand crores of rupees in 5 years for the 
economic development within ten states. On an average 
75 thousand crore rupees are given to ten States. How 
much work we are carrying out there is another thing. 
We have not neglected that part also and have carried 
out economic and social development works there. We 
also worked for granting right of land to the tribals. One 
brother asked me whether we have framed rules or not. 
I would like to inform that we have framed rules and 
the same will be got published and that work will also 
be taken up under it. 

In our view checking terrorism in multi-
dimensional. It is not focused on one point. For that 
we will use police force, we will do economic 
development. we will do social justice and by solving 
their problems we will try to bring our brothers and 

sisters in the mainstream. I said that they are also 
brothers and sisters, why to quarrel with them. Then 
objections were raised against me even on calling them 
as our brothers and sisters. It was said that the Minister 
of Home. Affairs is calling them broghers and sisters. 
Should we consider them as enemies instead of 
brothers and sisters. If bullets are to be fired, then fire 
but we need not terrorise them. If we do not consider 
them as our brothers and sisters then how they should 
be treated. They are part of us and from that view point 
we have to do all these things. Our sister has asked 
me to come forward to boost their morale. I will come 
not once but several times. I shall go there as you 
have invited me but it is not enough. One's 
responsibility should not be passed on to others. I do 
not find any fault in the work being done by the people 
and the Government of that state but it is not fair to 
say that I have provided them money only. Perhaps 
you do not know that we have deployed thirteen 
battalions and thirteen thousand manpower in 
Chhttisgarh. We have given manpower equivalent to the 
military of a small nation. We have provided 33 
thousand police force, 33 battalions to the naxal 
affected states and have allowed them to raise 25 more 
battalions. We are not lacking in our endeavour to help 
them. I have told you that 75 thousand crore rupees 
are to be given for economic development during fire 
years and approximately 16 thousand crores rupees are 
to be given to ten states for modernisation of police. 
The Union Government is not giving step motherly 
treatment to this State? We are taking their good and 
bad as ours. We have done everything for safeguarding 
our borders. We have not fenced Nepal. Bhutan, Tibet 
and Myanmar borders. We have fenced our borders at 
with Pakistan and Bangladesh. Some questions have 
arisen out of it and many times it has been discussed. 
I do not want to reply those questions here. We shall 
certainly try to improve it to the maximum. We cannot 
do that in border areas. They are discussing it with 
other states as to whether fencing work is to be done 
at a distance of 150 metre or at the zero point. On 
our part, the peopie from the Ministry of Extemal Affairs 
are discussing the matter with them but it is a matter 
between two nations. We are doing this for the same. 
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We want to keep good relations with Nepal. 
Whatever has happened in Nepal has happened in 
accordance wl1h elections held there. We have no right 
to call it right or wrong. They have decided their fate 
and we need not comment on that. They have formula 
government and run it smoothlY. Our relations with them 
may remain cordial. We may help each other. This will 
be our approach towards Nepal. 

W. are trying to improve our relations with Nepal 
and Bangladesh. We are doing it very cautiously. We 
have approximaIeIy 7000 km of coast line. Our economic 
zone is adjacent to these contries, thefafore, it needs 
to be protected. Navy and Coast Guards help us in this 
regard.. We have given about 550 cmre Rupees to the 
State Government to raise coastal police. We have 
asked them to build police station. purchase boats and 
recruit police personnel. We are not doing this work, 
we are simply providing them money for the same. We 
are giving money for five years to meet the expandIture 
on costal police. But we are not supposed to spend 
that money, it has to be spent by the slate, we are 
simpty giving money to them. 

PROF. RASA SINGH RAWAT: But you will have 
to monitor the expenditure. 

SHRI SHIVRAJ V. PATIL: We can monitor 
everything and ultimately we can take action also. But 
if a take action against Rajasthan then what win be your 
reaction about me ... (lnterruptions) 

MADAM CHAIRMAN: H need not be spoken, he 
himself will put his points. 

SHRI SHIVRAJ V. PATlL: If I take. action against 
any state, you wiD say thai I am becoming very strict. 
... (lntenuptions) 

[English} 

I wiD reply to it ... (/~) 

[TransJsIion} 

PROF. RASA SINGH RAWAT: this is not our 
intention. Our intention is whether monitoring Is being 

done or not in regard to the money being provided to 
the states? •.. (/nterruptions) 

SHRI SHIVRAJ V. PATIL: It is not so, that we are 
doing favour to them. This money belongs to the people 
and It is being spent for their welfare, The money 
belongs to· that state and. therefore, It Is nota q&ation 
of favouring them. 

But we should not think thai nolting is being done. 
One should not try to spread such a feeling. I am saying 
this because it wiD leave negative Impi8Ulon on our 
social psyche. 

Madam, my last point relates to dllaster 
management. Even this has became a great talk as 
thousands of people lose their lives in a minute. In my 
region, in Latur 10,000 people lost their lives in two 
minut8s due to earthquake, 35,000 people Jolt .. lives 
in Gujarat due to earthquake. ~ of people Ioet 
their lives due to cycIoneinOriiu, ......... one ..m 
caIarftity in T...."., hoMr#er eli ... ,. ftowIng flam lie 
skies take comparatively· a1ar heavier toll. Such 
caIIImiIieI take· hea¥ier·1OII1han • war. We ... made 
effottsto p8VIIIt this and enacIId DiIIII18r ManagamenI 
Act. For this Smt. SonIa GMdhI hal encouraged .. 
and pnMdad , ... i_nce. PeltiapI wIIhout fa' uaiItance 
we would have not achle¥edthla much euccea. we 
have enacted Disaster Management Act. W. have 
constituted DIsaster ManagamenI AuIhoriIy at naIionaf· 
Ie ..... and we have asked .. S1atea 10 conttIuI8 sua. 
Disaster Authortty at Stale level. We have aIIo uked 
them to constitute District Dllaster Management 
Authority at district level. A huge amount II being 
altocated for Disaster ~. Even the StatH 
have taken many steps.for I~ daveIopment. 
fire and emergency aervicea. Hent· has been aalc8dM 
to why no polley has been tormutated for DIlUter 
Management. The policy halt been fonnutat8d,however 
the purpose of policy is to provide UI a long t8Im 
guidelines to tackle this problem. The MInIstry of Home 
Affairs and other Ministries have formulated the policy. 
All these have already been dllcussed. After Its 
dlsculSion In. the cabinet the policy wiU be finally 
adopI8d and you will see It. the proJects Which have 
been prepared regarding Dll8Star Management are-
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National Cyclone Risk Mitigation Project, National 
Earthquake Risk Mitigation Project, National Land Slide 
Risk Mitigation Project, National Disaster Management 
Communication Network, National Flood Disaster 
Management Project and other Disaster Management 
projects. 

{Translation] 

An these are ongoing projectS. Their only purpose 
is that we should not start digging the well after the fire 
has broken out. We should rather take precaytionary 
measures befoltt hand. We have witnessed the agony 
and the sufferings of the people in the aftermath of 
catastrophic Tsunami and the loss of life and property 
in Orissa, Tamil Nadu, Andhra Pradesh, Kera\a, Andman 
and Nicobar Islands. We were able to overcome the 
disastrous ~ of the Tsunami with the concerted 
efforts of the Central Government the State 
Governments, the NGOs and our brave people. 
Financial assistance was released to the State 
Govemment immediately after the floods before being 
asked for. May be we are able to take up relief and 
rehabilitation measures after the disaster has struck. All 
the sections made commendable remarks in this regard 
and tried to avoid charges and counter charges. (Ye, In 
our countries affectad by Tsunami. We would further 
strengthen our efforts in future, however disaster 
management can prove to be a panacea in such events. 
It would, perhaps, prove to be more effective than 
intemal security arrangements from the point of view of 
human tragedy and financial loss. There is a need to 
further strengthen the Disaster Management Authority, 
by providing more manpower and funds to it so that it 
is capabJe to handle more and more such unfortunate 
events. Then alone can it become more powerful in the 
days to come. 

I have not gone into the details as after writing 
the detalls. .. ( Interruptions) The Ouestion of infiltrators 
from BangJadesh is before us. All the State Govemments 
are empowered to solve this problem. It is the 
responsibility of the State Government to identify 
Bangladeshi nationals and take action to repatriate them. 

The Union Govemment has no machinery in the states 
for this purpose. We have entrusted this responsibility 
to the State Govemment and we are also trying to 
correct mistakes with the help of State Govemments. 
... (/nterruptions) 

PROF. RASA SINGH RAWAT: In Delhi, the law 
and order situation is worse . ... (lnterruptions) 

MADAM CHAIRMAN: The hon'bla Minister has 
given a detailed reply. People from all walks of life are 
living in Delhi. You talk to the hon'bIa Minister about 
them in his room. 

... (/nterruptions) 

(English] 

MADAM CHAIRMAN: I shall now put Demands for 
Grants relating to the Ministry of Home Affairs to the 
vote of the House. 

... (/ntemJptions) 

MADAM CHAIRMAN: Nothing will go on record. 

(Interruptions) ... * 

MADAM CHAIRMAN: If I allow the clarifications, it 
will take hours together. 

... (/nterruptions) 

(Translation] 

MADAM CHAIRMAN: You go to the hon'ble 
Minister and ask him. 

... (/nterruptions) 

MADAM CHAIRMAN: You please co-operate. 
Much time has been taken. There are many such 
members who want to raise a point. 

...(/nterruptions) 

MADAM CHAIRMAN: He has said that there is no 
need to give deIaIl about many things. 

... (lnterruptions) 

·Not racorded. 
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[English] 

MADAM CHAIRMAN: Please respect the Chair. 

... (/nterruptions) 

MADAM CHAIRMAN: Please cooperate. 

.. . (Interruptions) 

[Translation] 

SHRI KIREN RLJLJU: The hon'ble Minister has not 
given reply to my point. Hence, I walkout in protest. 

20.19 hra. 

Shri Kiren Rijiju then left the House. 

[English] 

MADAM CHAIRMAN: Now, I shall put the 
Demands for Grants relating to the Ministry of Home 
Affairs to the vote of the House. 

The question is: 

"That the respective sums not exceeding the 
amounts on Revenue Account and CapttaJ Account 
shown in the Fourth column of the· Order Paper 
be granted to the President of India, out of the 
Consolidated Fund of India. to complete the sums 
necessary to defray the charges that will come in 
course of payment during the year ending the 31st 
day of March. 2009. in respect of the heads of 
Demands entered in the Second column thereof 
against Demand Nos. 51 to 55 and 95 to 99 
relating to the Ministry of Home Affairs.· 

The motion was adopted. 

The House now stancts adjourned to meet on 
Tuesday. April 22, 2008 at 11.00 am. 

20.21 hrt. 

The Lok Sabha then adjoumed tiD Bf1VfHI of the CIocIc 
on Tuesday, Aprll22, 2008/Va/salcha 2, 1930 (Saka). 
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1 2 3 1 2 3 

12. SM Bellarmin, A.V. 3880,3952 34. Shri Gangwer, Santosh 3840 

13. Shri Bhadana, Avtar Singh 3809 35. Smt. GawaH, Bhavana PundaHkrao 3851 

14. Shri~.~~r 3781, 3902, 36. Shri Gohaln, Rajen 3827 
3981,4005 

37. Shri Gupta, Shyama Charan 3816 
15. Shri Bhakta, Manoranjan 3870,3948, 

3988 38. Ch. Hassan, Munawar 3825,3840 

16. Shri Bhargava, Girdhari LaI 3786,3836, 39. Dr. Jagannath, M. 3837,3846, 

3905,3974, 3923,3932, 

4003 39n 

17. Shri Borka1aky, Narayan Chandra 3794,3893, 40. Shri Jain, PUSP 3855 
3922 

41. Dr. Jatiya, Satyanarayan 3840 
18. Shri Bose, Subrata 3873,3949, 

3973, '3986 42. Smt. Jayaprada 3931 

19. Shri Chakraborty, APt 3850 43. SM Jindal, Naveen 3784,3892, 
3935,3956 

20. Shri Chand, Nlhal 4002 
44. Shri Kanodia. Mahesh 3813 

21. Shri Chandrappan, C.K. 3843,3930 
45. Dr. Kathiria, Vallabhbhai 3813 

22. Shri Chavda, Harisinh 3941 
46. Shri Khaire. Chandrakant 3871, 3913 

23. Dr. Chinta Mohan 3829.3972 

24. Shri Chowdhary, Pankaj 3839 
47. Shri Khan, Sunil 3915 

25. Shri Chowdhury, Adhir 3828 
48. Shri Khanna, Avlnash Rai 3799 

26. Shri Darbar, Chhatar Singh 3876 49. Shri KhaMM1than, S.K. 3888,3955, 
3992 

'D. SnIt. Dec, Sangeeta Kumari Singh 3917 
50. Shri Koahal, Raghuveer Singh 3780,3819, 

28. Shri Oeora, Milind 3782, 3909 3885,3966, 

29. Dr. Ohananlju, K. 3835 
3996 

30. 8M Fanthome, Francis 3824 51. Shri Kriplani, Srichand 3852, ~ 

31. Shri Francisco. Cosme Sardinha 3812 52. Shri Krishna. Vljoy 3883, 

32. Shri Gadha~. P.S. 3813. 3914 53. Shri Kumar. Nlkhll 3865.3931, 
3945 

33. Shri Gaikwad. Eknath Mahadeo 3788.3886. 
3913,3917. 54. Adv. Kurup, Suresh 3863,3943, 

3925 3984 
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2 3 2 3 

55. Smt. Botcha, Lakshmi Jhansi 3913 76. Shri Naik, Shripad Yesso 3833 

56. Shri Madam, Vikrambhai Arjanbhai 3848,3914 n. Shri Nizamuddin, G. 3808 

57. Smt. Madhavaraj, Manorama 3820 78. Shri Dram, Jual 3819 

58. Smt. Mahajan, Sumitra 3796 79. Shri Owaisi, Asaduddin 3789,3913, 

59. Shri Maharia, Subhash 3791,3840, 3946,3985, 

3889,3975, 4007 

4002 80. Shri Pallani Shamy, K.C. 3807,3941 

60. Shri Mahato, Narahari 3973,3986 81. Shri Panda, Prabodh 3862, 3942 

61. Smt. Maheshwari, Kiran 3836,3864. 82. Dr. Pandey, Laxminarayan 3834 
3941, 3944, 
3974 83. Shri Pannian Ravindran 3843, 3930 

62. Shri Majhi, Parsuram 3818, 3949 84. Shri Parste, Dalpat Singh 3783, 3901, 
3972 

63. Smt. Mane, Nivedita 3788 
85. Shri Paswan, Ram Chandra 3814 

64. Dr. Manoj, K.S. 3887,3935 

65. Shri Masood, Rasheed 3811, 3906, 
86. Shri Parste, Dalpat Singh 3941 

3964 87. Shri Patel, Kishanbhai V. 3979, 4001, 

66. Dr. Mediyam, Babu Rao 3823,3912 4004 
I 

67. Shri Meghwal, Kailash 3895, 3957, 88. Shri Pathak, Harin 3813 

3999 89. Shri Patil, Balasaheb Vikhe 3918 

68. Shri Mehta, Bhubneshwar Prasad 3822 90. Shri Patil, Pratlk P. 3861.3927 

69. Dr. Meinya, Thokchom 3826 91. Shri Pati!, Shrinlwas Dadasaheb 3894 

70. Dr. Mishra, Rajesh 3857 92. Shri Patle, Shishupal N. 3845,3907 

71. Shri Mistry, Madhusudan 3813 93. Shri Pingle, Devidas 3842,3845, 

72. Shri Mollah, Hannan 3832 3907,3929, 

73. Shri Monda!, Abu Ayes 3836 94. Shri Prabhu, Suresh Prabhakar 3856,3940 

74. Shri Munnu, Hemlal 3840,3865, 95. Shri Prasad, Anirudh Alias 3788,3866, 
3869,3947, Sadhu Yadav 3913,3917, 
3987 3925 

75. Shri Munnu, Rupchand 3919,3970, 96. Shri Prasad, Harikewal 3850,3897, 
4000 3968,4006 
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97. Shri Rajagopal, L 3793 117. Smt Shukla, Karuna 3833 

98. Shri Rajbhar, Chandra Dev Prasad 3803, 4008 118. Shri Slcldeswara, G.M. 3790,3858, 

3886.3962. 
3899,3960, 

99. Shri Ramakrishna, Sadiga 
3994 

3997 

100. Shri Ramesh Dube 3840,3928, 
119. Smt Sikdar, Jyotirmoyee 3884 

3965 120. Shri Singh, Chandra Shushan 3875,3950 

101. Shri Rana, Kashiram 3850,3917, 121. Shri Singh, Dushyant 3865,3879, 
3926 3922,3935 

102. Stvi Rana, Raju 3853 122. SM Singh, Ganesh 3858 

103. Shri Rao, K.S. 3785,3893. 123. Shri SIngh, Prabhunath 3817,3840, 
3909 3937, 3980 

104. Shri Rao, Rayapati Sambasiva 3850.3935 124. Smt. Singh, Pratibha 3844 

105. Shri Ralhod. Haribhau 3837.3927 125. Shri Singh. Rakesh 3792,3924 

106. Shri Reddy, G. Karunakara 3804.3903. 
126. Shri Singh, Rewati Raman 3841 

3963.3995 
127. Shri Singh. Sugrib 3882.3950. 

107. Shri Reddy. K.J.S.P. 3821,3931, 
3954.3971, 

3976 
4001 

108. Shri Reddy. M. Raja Mohan 3840,3872 
128. Shrl Singh. Suraj 3829,3922 

109. Shri Reddy. MagunIa Sreenivasulu 3805.3953 
Shri Singh, Uday 3849,3934, 129. 

110. Shri Range PatiI, Tukaram 3799.3921 3978, 4003 

Ganpatrao 
130. Shri Solanki, Shupendrasinh 3813 

111. Shri Rijiju. lOren 3834 
131. Shri Subba. MK 3800.3898. 

112. Shri Sai Prathap. A. 3802 3959 

113. Shri Sai, Nand Kumar 3818. 3920. 132. Shri Subbarayan, K. 3831,3923 
3971, 4001 

133. Shri Sugavanam, E.G. 3801, 3900. 
114. Shrl Satpathy, Tathagata 3797 3961 

115. Shri Shivajirao, Adhalrao Patil 3847,3859, 134. Smt. Sujatha. C. S 3890 
38n.3917. 
3933 135. Shri Suman. Ramii LaI 3922 

116. Shri Shivanna. M. 3820 136. Smt. Thakkar, Jayaben B. 3813 
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137. Shrl Thomas, P.C. 3810,3911, 144. Shri Waghmare. Suresh 3787 
3925.3983 Ganapatrao 

138. Shri Thummar, V.K. 3907,3916, 145. SM Yadav, Anjan M. Kumar 3798 
3967,3969 

146. Shri Yadav, Giridhari 3926,3998 
139. Shri Tripathy, Braja Kishore 3818, 3916, 

3967, 3969 147. Shri Yadav, Mitrasen 3845,3854, 
3939, 3982 

140. SM Vallabhanenl, Balashowry 3832,3836, 
3838 148. Shri Yadav. Paras Nath 3830 

141. SM Varma, Ratilal Kalidas 3813 149. Shri Yaskhi, Madhu Good 3788,3866, 

142. Shri Vasava, Mansukhbhai D. 3907,3967, 3925,3973 

3968, 3998 150. Shri Yerrannaidu, Kinjarapu 3820 

143. Shri Verma, Ravi Prakash 3847,3859, 151. Shri Yogi. Aditya Nath 3917 
3877,3917, 
3933 152. Shri Zawma. Vanlal 3867 
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MInistry-wise Index to Statr8CI Questions 

Agriculture 

Communications and Infonnation Technology 

Consumer Affairs, Food and Public Distribution 

Labour and Employment 

Textiles 

Water Resources 

381, 382, 383 

387, 388, 389, 391 

384, 390, 394 

398 

385, 393, 396, 397, 399 

386,400 

392,395 

Minisfly-wise Index to UnstamJd Questions 

Agriculture 

Communications and Information TechilO!ogy 

Consumer Affairs. Food and Public Distribution 

Labour and Employment 

3782.3788,3794,3797,3798,3799,3800,3805.3806, 
3814, 3831, 3832. 3834, 3836, 3843, 3851, 3860, 3863. 
3865,3866,3867.3871.3873.3874.3878,3879.3883. 
3888,3888.3889,3893.3898,3906.3908,3911.3913. 
3914, 3918. 3922, 3923, 3924, 3927, 3930. 3931, 3932, 
3938,3941.3942.3945.3948,3949.3963,3965.3966. 
3972,3973,3976,3982,3986.3987,3995.3996.3997, 
4001 

3180, 3783, 3785. 3186. 3790. 3791. 3793, 3795. 3796, 
3801,3803,3807,3811.3812,3813.3815,3821.3822, 
3825,3826,3833. 3841, 3848, 3849.3852. 3853. 3854. 
3855,3857,3870,3875.3880,3881,3882.3891,3892, 
3894,3902.3905,3907.3910.3912.3920.3925.3928. 
3933, 3934, 3939, 3952. 3953. 3955, 3956, 3958, 3961, 
3962.3964.3967.3969.3970,.3974.3978.3980,3981. 
3989.3994,4000,4002.4005.4007.4008 

3181. 3793, 3802. 3810. 3823. 3830. 3840, 3869, 3896. 
3899. 3918. 3929.3935. 3946. 3947. 3951. 3992 

3187,38Q9.3816. 3817. 3819.3839. 3844.3868.3872, 
3885.3909.3915,3937.3943.3944,3957.3968.3971. 
3979, 3990. 3991. 3998, 4004 

3804, 3820.3824, 3828, 3829. 3845, 3850. 3856, 3878. 
3884.3887.3890.3926.3959,3960.3983,3984.4008, 
4009 
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Textiles 

Water Resources 
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3784,3789,3808,3818,3835,3837,3842,3846,3847, 
3859,3861,3862,3877,3897,3900,3917,3919,3921, 
3940, 3950, 3954, 3977, 3985, 3988, 3993, 3999 

3792,3827, 3838, 3858, 3864, 3895, 3901, 3903, 3904, 
3936, 3975, 4003. 
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